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Preface 

THE 21ST Commonwealth Parliamentary Conference under the 
auspices of the Common\vealth Parliamentary Associa tion was 
hosted by India in New Delhi from October 28 to November 4, 
1975· 

This Souvenir is being issued in commemoration of the Conference 
and brings out in bold relief its experience and achievements. 
Delegates \vho attended the Conference were asked to give their 
impressions about the various aspects of the Conference. The 
messages and articles received from those who kindly responded 
to the invitation have been included in the Souvenir. It also 
contains a cODlplete record of the speeches made at the inaugural 
ceremony and other functions: names and other details about the 
participants, synopses of proceedings and details of other arrange-
ments that \\·ere made for the ('..,onference. 

It is hoped that the Souvenir will be received well and found useful. 

NEW DELHI 

May 28, 1976 
s. L. SHAKDHER 

Secretaf1l-General .. C.P.A. India Branch 



THE 21 ST Commonwealth Parliamentary 
Conference was held in New Delhi from 
October 28 to November 4, 1975, the 
second of: its kind to be held in this 
country. 

Having always valued the Commonwealth 
and its microcosm-the Commonwealth 
Parliamentary Association ( CPA) -as a 
practical concretization of a concept very 
near to India's heart, i.e., vasudhaiva 
kutumbakam 'the whole world a family', 
the daborate plaoning and meticulous 
care that went into the preparations fer 
the New Delhi meetings was just one in-
dication of the importance attached by 
this country to this great occasion. 

The week-long Conference was inaugu-
rated by the President of India, Shri 
Fakhruddin Ali Ahmed, at a colourful 
function held in the historic Central Hall 
of Parliament House on October 28 ~ 
1975. 

Besides Dr. G. S. Dhillon, former Speaker 
of !..ok Sabha and the then President of 
the Commonwealth Parliamentary Asso-
ciation, who welcomed the Delegates and 
other guests on behalf of the Main Branch 
and the State Branches of the CPA in 

1. Introduction 

India, the inaugural session was addressed 
by the Prime Minister, Shrimati Indira 
Gandhi, and Mr. R. Gujadhur of Mauri-
tius, the Vice-President of the Common-
wealth Parliamentary Association. 

A special feature of the Conference was 
the publication of a study on "The 
Co~onwealth Parliaments". This stu,dy, 
speCIally brought out for the occasion for 
the first time in the history of the Co~on
wealth Parliamentary Conferences, was 
released by President Ahmed at the in-
augural function. The volume carries 
valuable contributions from distinguished 
Presiding Officers, Members of Overseas 
Parliaments and learned Qerks/Secre-
taries-General of the various Common-
wealth Parliaments and senior officers of 
the Commonwealth Parliamentary Associa-
tion on a wide range of subjects relating to 
Parliamentary institutions and processes 
and makes useful reading in comparative 
parliamentary political science, more par-
ticularly in the field of legislative procedure 
of the Commonwealth Parliaments. Revised 
editions of this definitive work are proposed 
to be brought out from time to time. 

.Whereas the Conference was inaugurated 
In the Central Hall of Parliament House 
the business sessions wae· held at th~ 



magnificent Sansadiya Soudha (Parliament 
House Annexe). 

To mark the occasion, the Vice-President 
of India, Shri B. D. Jatti, released a special 
postage stamp bearing a facsimile of the 
Parliament House Annexe at a special 
function held soon after the inaugural 
ceremony. According to Shri J atti, the 
-stamp was a symbol of the importance and 
value that India attached to the Common-
wealth and to its "great ideals of peace, 
democracy and friendship". 

The Conference, which was presided over 
by Dr. G. S. Dhillon, was attended by 
about 300 delegates and observers repre-
senting as many as 90 branches of the 
Commonwealth Parliamentary Association. 
The 50-member Indian delegation, repre-
,~enting various shades of political opinion 
m the country, was headed by Shri K. 
J:UW:Iuramaiah, Union Minister for Works, 
Housing and Urban Development and 
Parliamentry Affairs. Quite a number of 
th.ese delegates were accompanied by their 
WIves or daughters. Incidentally t at the 
1957 conference held in New Delhi there 
were only 106 delegates, representing 49 
br3lIl~hes, apart from a few observers. At 
~he time of that Conference, India had only 
one Main Branch at the Centre and four 
Bra~ches functioning in the States as 
agaInst as many as 19 State Branches at 
present besides the Main Branch at th ~ational Parliament-the largest numb e . n.d' . er In any 1 IVldual country. 

The <?~nfere~ce provided occasion for some 
very In erestmg and high level discussions 

2 

on issues of current concern in the poli-
tical, economic and social fields com-
prehending almost every major aspect of 
human life. Distinguished leaders from 
many countries, who were among the dele-
gates, made very useful contributions to 
debates. 

The very first item on the agenda, given 
notice by India, was the topical question 
of the Indian Ocean as a zone of peace. 
Most of the speakers were strongly of the 
view that the Indian Ocean cegion should 
be maintained as an area of peace and 
tranquillity. Likewise, in the discussion on 
South-East Asia, there appeared to be a 
consensus on the need for cooperation and 
unity for balanced development of this 
region which had long been a scene of war 
and strife. 

In the animated debate on the developments 
in Africa, the delegates called for complete 
a~d unrelenting pressore-political, econo-
mIC and moral-against the racial policies 
of South Africa and Rhodesia. 

The energy crisis understandably gave rise 
to a lively debate. The real cause of worry 
it was pointed out, was the waste of enef&y 
reso~rces on lUXUry purposes. In this con-
nectJ?n, some delegates suggested the 
creation of a Commonwealth body tor the 
exchange of information on developing new 
eBe~gy sources and more efficient use of 
avaIlable resources . 

The same constructive and pragmatic 
approach was in evidence in the discus-
SIons on commodity prices and terms of 



trade and indexation and on multinational 
corporations. On the former, the emerging 
viewpoint appeared to stress the need for 
stabilisation of prices of primary products. 
In regard to the latter, it was generally 
felt that multi-national corporations should 
be made to recognise the sovereignty of the 
Jlost countries. The setting up of a 
Commonwealth consultancy or clearing 
house of information was suggested to help 
member-countries in their negotiations with 
these corporations. 

Discussions on unemployment and other 
social problems like youth unrest, violence, 
etc., brought forward a sugg..."'Stion for the 
setting up of a committee to study the pro-
blems in these areas in the member-States 
and make recommendations. The need 
was also stressed for a global change in 
the pattern of education so th~t the you~h 
could be seH-reliant and theIr r:otenttaJ 
harnessed for constructive purposes. On 
the question of educational and technologi-
cal aid, the speakers felt that such aid from 
developed countries should be tailored to 
the needs of the recipient countries. 

On the question of debt repayment by 
developing countries, interest-fr~ and 
untied aid from advanced ~ountnes ~as 
suggested with a view to makmg the ob}ec-
tive of external assistance more ~arung .. 
ful. The qu~tion of cartels was dIscussed 
largely with reference to oil and to ~he 
Organisation of Petroleum Exportmg 
countries. Several delegates referred to the 
deleterious effect of the oil crisis on ~e 
economies DJrticularly of developtng 
countries, but it was felt that all producers' 
cartels were not bad. 

For making the Commonwealth an effective 
instrument for social, economic and poli-
tical transformation, the establishment of a 
Commonwealth Investment Bank to help 
developing countries was suggested. A 
united approach by the Commonwealth 
countries, some delegates felt, would usher 
in a new international economic order which 
was the need of the hour. -

In the debate on threats to the authority 
and prestige of Parliament, the Conference 
sought to identify the sources from which 
such threats could come and stressed the 
importance of the peoples' faith in the in-
stitution of Parliament. It was, however, 
recognised that there could be no uniform 
pattern for the parliamentary system. It 
was a process of evolution according to the 
needs and experiences of each coun·try and 
should be allowed to grow as such, without 
disturbing its quintessence, which, the 
leader of the Indian delegation said, was 
"go\'ernment for the people, by the 
people." There was general agreement 
on the fact that there was no viable substi-
tute for parliamentary democracy. 

The discussions at the Conference, were 
indicative of a constructive dialogue 
amongst the delegates resulting in the 
emergence of certain positive ideas. That 
is why the reigning mood at the conclusion 
of the Conference was that the Common-
wealth, in keeping with the challenges and 
circumstances of the times, should 
move forward and as~ume a dynamic role 
as an active instrument in the creation 
of a rational and equitable international 
order, 
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Delegates were visibly struck by the amazing 
informality of atmosphere, a sort of family 
spirit and a climate of cordiality that 
developed amongst them during the period 
of the Conference. This was significant 
because they hailed from different parts of 
the world and represented a variety of 
colours and creeds. 

Before the Conference concluded its deli-
berations the election of the new President 
of the Commonwealth Parliamentary 
Association took place. Mr. R. Gujadhur, 
Deputy Speaker of the Mauritius Legisla-
tive Assembly and the CPA Vice-Presi-
dent, was unanimously elected President 
Qf the Association for the year 1975-76, 
succeeding Dr. G. S. Dhillon. Mr. James 
A. Jerome, Speaker of the House of 
Commons, Canada, was elected as the new 
Vice-President. 

Welcoming the unanimous election of Mr. 
Gujadhur, the outgoing President Dr. 
Dhillon said he was very happy a~ the 
choice made by the CPA. Mr. Gujadhur 
a distinguished and respectable leader of 
Mauritius, he said, "is not new to the 
Commonwealth Parliamentary Association 
and ha~ a long background as a parlia-
mentanan, and as presiding officer. He 
has been attending CPA C()nferooce for 
long".· Dr. Dhillon also expressed his 
thank~ to the Hon'ble Mr. G: A. Regan 
for hIS able guidanCe of the ,proceedi~gs 
of the CPA Executive Committee M 
Regan, he added, had ende.ared· himse~f 
~uch to ~ne and all in such a short time. 
~s ~h'll~a!n of the Executive Com-

mIttee saId Dr Dhillon "h h· . , " e as given 
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new life to the CPA and revitalised its 
functioning. He has shown a dynamic 
approach to problems." 

Th·~ outgoing President also paid an 
eloquent tribute to the CPA Secretary-
General, Sir Robin Variderfelt and his 
dedicated team, on the competent job they 
did for the preparatory work leadin~ to 
this Conference. He also thanked the 
Secretaries-General of the two Houses of 
the Indian Parliament, and their colleagues 
and other officers, who had worked 
tirelessly in connection with the Conference 
arrangements and made it a memorable 
success. 

Dr. Dhillon complimented the Indian 
Press, the All India Radio and television 
authorities, the press photographers and 
reporters and the newspaper editors for 
th~ir co-operation and for a very extensive 
coverage of the Conference proceedings, 
befitting the importance of the occasion. 
Dr. Dhillon did not forget to refer to the 
excellent services rendered at the Confer-
ence premises by the State Bank of India, 
the Post Office, the Telecommunication 
network, travel agencies, and last but not 
the least, the catering staff, whom he pr0-
fusely thanked. 

1?~ All India Radio and the Delhi Tele-
.V1sJOn had, apart from live coverage of the 
maugural cremony, put out special pro-
.gr~es On the CPA and its objectives, 
~ncludl~g several interviews with and talks 

y leading Commonwealth parliamentarians 
officers of the CPA and others both i~ , 



their national hook-up as well as In the 
external services. 

One of the few "innovatiO'Os" introduced 
at the New Delhi Conference for the first 
time, was the publication of a volume of 
biographical sketches (along with photo-
graphs) of the delegates, observers and 
secretaries to delegations atte'nding the Con-
ference, to help them know each other 
more intimately. Another 'first' in the 
Confelcnce arrangements was the prepara-
tion and issue of synopses of the proceed-
ings of the Conference for the use of the 
delegates and officials, to compensate. to a 
large extent, the unavoidable delay in mak-
ing available the fun proceedings of the 
Conference. 

At the venue of the Conference, an exhibi-
tion entitled 'The Glimpses of India' was 
organised to project India's cultural heritage" 
her success with the democratic experiment 
and the progress achieved in the socio-
economic transfonnation of the country 
since Independence. The exhibition was 
supplemented by the screening of some 
do<:umentary films introducing India and 
depicting her achievements in various fields. 

An "India Information Desk" was set up 
for distribution of pamphlets, folders and 
other information materials regarding India 
-her art, culture, history, economic deve-
lopment, etc. The Desk also attended to 
reference enquiries from the delegates and 
others participating in the Conference. The 
Parliamentary Publications Desk displayed 
and distributed publications of parliame.n-

tary interest issued by the Secretariats of 
the two Houses. 

Books and literature regarding Common-
wealth and Commonwealth Padiaments. 
latest issues of journals' and newspaperS 
from Commonwealth countries received in 
Parliament Library, and materials of, and 
relating to, the Commonwealth Parliamen-
tary Association were made available for 
reference by delegates in a special CPA 
Room set up at the Conference venue. A 
set of leading local dailies and reference 
material relating to the subjects under 
discussion were also made available. 

Daily Bulletins which were issued regu-
brIy during 'the Conference period to make 
important day-to-day announcements con-
cerning the business before the Conference . ' the SOCIal and cultural engagements of the 
delegates and their spouses, transport 
arrangements and other vital information 
concerning the facilities and services avail-
able at the Conference venue, were found 
extremely useful by all the delegates. These 
bulletins were made available to the dele-
gates ill their Hotel before they retired 
for the night. 

In between the meetings, special cultural 
programmes were arranged in the Capital 
for the delegates so as to give them a 
glimpse of the famed Indian classical 
dances and folklore. 

They were also accorded a glittering civic 
reception by the citizens of Delhi at the 
historic Red Fort On one evening. The 
leader of the Keyna delegation, Mr. H. C. 
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Wariithi, and Miss Ackman, leader of the 
Guyana delegation. received the welcome 
address, on behalf of the delegates, from 
the Chairman of the Reception Committee, 
Shri H. K. L. Bhagat, M.P., and Presi~ent 
of the Delhi Pradesh Congress CommIttee 
The then Speaker of Lok Sabha, Dr. G. S. 
Dhillon, the Deputy Speaker, Professo~ 
G. G. Swell, the Chairman of the DelhI 
Metropolitan Council, Mir Mushtaq 
Ahmed, Members of Parliament and of 
the Metropolitaln Council were also present 
on the occasion. 

Delegates also had an opportunity of 
watching the gaiety and the enthusiasm of 
the Indian pepole on the occasioo. of the 
joyous Festival of Lights-The Diwali, 
which fell, by sheer coincidence, on one of 
the Conference days. They were taken out 
in 9pecial coaches to see the illuminations 
and the fireworks. 

Special programmes were arranged ex-
clusively for the lady delegates and the 
ladies accompanying the delegates. A 
Ladies Programme Committee, with Mrs. 
Dhillon (wife of Dr. Dhillon) and Mrs. 
Lakshmi Raghuramaiah (wife of Shri K. 
Raghuramaiah, our Minister for Parlia-
mentary Affairs and leader of the Indian 
Delegation) as the principal organisers, 
had very imaginatively drawn up interesting 
programmes of visits and entert'1inments 
for them. Ladies were also provided with 
opportunities to do some shopping at the 
Central Cottage Industries Emporium and 
the State Emporia in the Capital. 

Another highlight of the Conference 
arrangements was, of course, the post-
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Conference tours, the most extensive ever 
planned, which took the dele~ to the 
headquarters of as many as ~ 5 of the .19 
State CPA Bri.nches in India, covenng 
practically the whole of the country. The 
idea behind this was, as Dr. Dhillon him-
self put it, that the delegates might "know 
everything, meet anyone they liked, 
3/Dd go anywhere and form their own 
. ." ImpressIons. 

In view of the vastness of the country 
and the shortage of time at the disposal 
of the delegates, it was not possible to 
take all of them to all the places in the 
country. As such they were divided into 
four convenient groups, formed, as far as 
possible, in accordance with the preferences 
indicated by them in advance, to under-
take tours of four different regions of the 
country. Wherever the delegates went, 
during their post-Conference tours, they 
were accorded overwhelming welcome. 

The intangible benefits from the. CPA 
Conference are of no less consequence than 
the formal outcome of the deliberations on 
the Conference floor. These Conferences 
have undoubtedly served to bring different 
parts of the world closer. The acquaint-
ances made during coffee.-breaks luncheons, 
post-Conference tours and other occasions, 
rs much as at the Conference Table, may 
often be the beginning of many fruitful 
friendships. These personal contacts which 
make for fellow-feeling and promote mutual 
~nowledge among the peoples' represeota-
bves from the far cornen of the globe, 
may prove most Valuable in the creation 
of a climate of goodwill and understanding, 



and towards the development of a common 
outlook and approach to problems. The 
importance of fostering such a fellow-feel-
ing among parliamentarians should be 
obvious ~articularly when the people's 
representatives, by virtue of their special 
position as leaders of the community and 
as links between the Government and the 

people, are placed in a unique position to 
mould public opinion and influence their 
governments. 

The next Commonwealth Conference, to 
be hosted by Mauritius, let us hope, proves 
to be a much more exhilarating and reward-
ing experience than what we had in India. 

·'We join the Commonwealth obviously bectluse we thi.rUe 
;t is beneficial tu us and to certain causes in the world that 
we wish to advance. The other countries of the Common-
wealth want us to remain, because they think it is beneficial to 
them. It is mutually understood that it is to the advantage of 
the notions in the Commonwealth and, therefore, they join." 

JAWABARLAL NEHRU 
May 16, 1949 
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2. The Inaugural Function 

THE COMMONWEALTH Parliamentary Con-
ference ( 1975) was inaugurated by the 
President of India, Shri Fakhruddin Ali 
Ahmed, on Tuesday, October 28, 1975, in 
the Central Hall of Parliament House. New 
Delhi. 

The President arrived in State to Parlia-
ment House at 10.35 A.M. and a fanfare 
of trumpets heralded the entry of the 
Presidential 'procession in the Central Hall. 
The massiv~ Hall, where the historic trans-
fer of power took place on August 15, 
1947, was packed to capacity. Delegates, 
hailing from all parts of the world, and 
. their ladies, in their traditional colourful 
dresses, lustily cheered the arrival of the 
Presidential procession. 

Besides Dr. G. S. DhillO'D, Speaker of 
Lok Sabha and the President of the Com-
monwealth Parliamentary Association who , 
welcomed the Delegates and other guests 
on behalf of the Main Branch and the State 
Branches of the CPA in India, the jn-
au~ra1 ~e~sion was addressed by the 
Pnme MIDlster, Shrimati Indira Gandhi 
a~d Mr. ~. Gujadhur of Mauritius th~ 
V Ice.-President of the Commonwealth 
ParlIamentary Association. 
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The President delivered his inaugural 
address after the welcome speech by Dr. 
G. S. Dhillon. 

A study on "The Commonwealth Parlia-
ments", which was specially brought out 
for the occasioD~ for the first time in the 
history of the Commonwealth Parliamentary 
Conferences, was released by the President, 
Shri Ahmed, at the inaugural function. 

Thereafter, the Prime Minister, Shrimati 
Indira Gandhi addressed the gathering. 

The thanks-giving address on behalf of 
the Commonwealth Parliamentary Associa-
tion was delivered by the Hon'ble R. 
Gujadhur, Vice-President of the C.P.A. 

Arrangements for the direct telecast of the 
inaugural function were made by the Delhi 
Television, and the All India Radio pro-
vided a running commentary. 

!hough the Conference was inaugurated 
In the Central Hall of Parliament Hou~, 
the business sessions of the Conference 
were held at the newly constructed Sansa-
diya Soudha, (Parliament House Annexe) 
-a three-and-a-half crore rupee imposing 



structure got ready will in time and dressed 
U'p' specially for the Conference. To mark 
the occasion, the Vice-President of India, 
Shri B. D. Jatti, released a special postage 
stamp bearing a facsimile of the Parliament 
House Annexe at a ~ial function held 
at the Parliament House Anncxe Audito-
rium soon after the inaugural ceremony. 

WELCOME ADDRESS BY 
DR. THE HON'BLE G. S. DmLLoN, M.P., 
SPEAKER OF LoK SABRA AND PRESIDENT 
OF THE CoMMONWEALTH PARLIAMENTARY 
ASSOCIATION AND PRESIDENT OF THE 
INDIA BRANCH OF THE COMMONWEALTH 
PARLIAMENTARY ASSOCIATION 

Mr. President, Mr. Vice-President, Madam 
Prime Minister, Your Excellencies, Dis-
tinguished Delegates, Ladies and Gentle-
men: 

I am conscious of the rare honour as I 
rise on behalf of the Main Branch and the 
State Branches of the CPA in India to 
welcome the distinguished delegates and 
honoured guests assembled here this mor-
ning for our Twenty-first Commonwealth 
Parliamentary Conference. Need I say 
how gratified we were when our invitation 
to have the present Conference in our 
country was accepted at the Sri Lanka 
Conference. This is the second time that 
we are privileged to host the Conference; 
earlier in 1957, you would recall, we were 
joint hosts with Sri Lanka and Pakistan. 

We are honoured that we have with us 
our President, Shri Fakhruddin Ali Ahmed 

to open this Conference. May I, on behalf 
of all of us, express our gratefulness to the 
President for his gracious presence here to 
inaugurate the Conference. 

We are happy that this time a larger 
number of ladies have accompanied their 
husbands and lent colour and charm to the 
Conference. Let me say how welcome 
they are to this country and express the 
hope that they carry back with them very 
happy memories of their sojourn. 

You will be glad to know that my 
worthy predecessor Sardar Hukam Singh, 
who has been the President of the India 
Branch of the Commonwealth Parliamen-
tary Association, has very kindly respond-
ed to my request and is here with us at 
the moment. 

This Central Hall of Parliament where 
we are gathered is saturated with the 
spirit of history and sanctified by associa-
tion with great moments in our national . 
life. It was here that the Transfer of 
Power-the most peaceful ever in human 
history-took place at the historic mid-
night session on August 14-15, 1947; here 
was lived the high moment when India 
woke to freedom, when our beloved Prime ' 
Minister, late Pandit Jawaharlal' Nehru 
spoke wistfully of his country's tryst 
with destilOy. It was here that our leaders 
of the freedom struggle and other eminent 
men and women, distinguished in diverse 
fields of national life, gathered to fashion 
free India's charter of democratic adven-
ture. It was here that the People of India 
gave unto themselves their Constitution 
establishing a Sovereign Democratic Reo-
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public based on the values of justice, 
liberty, equality and fraternity. 

After the opening ceremony here, we shall, 
as you know, be moving for our Conference 
sessions to the Sansadiva Soudha, the new 
Parliament House Annexe. got ready just 
in time for our Conference-to be precise, 
just a fortnight ago. While planning this 
buildin2 we had kept in view that national 
and international parliamentary con-
ferences would be held here. It is a 
propitious augury that the Conference 
Hall and Committee Rooms in this new 
building would be commissioned for th~ 
first time for the use of the Commonwealth 
Parliamentary Conference. 

By the side of the Parlia~ent Ho~se 
Annexe a new Parliament LIbrary buIld-
ing, the largest of its kind in the East. is to 
be constructed soon. By the time that 
building is completed and commissioned, 
we may be already looking forward to 
once again playing' host to the Common-
wealth Parliamentary Conference in this 
country ! 

Political and parliamentary institutions 
all the world over are under tremendous 
pressure these days. The challenge which 
democracy faces at the present time is as to 
bow far it can vindicate itself as an instru-
ment of growth and social regeneration. 
We have always believed that the end-
purpose of freedom itself and of demo-
cratic existence is the emancipation and 
betterment of the life of the common man 
as _ the foundation for an enduring social 
order. The ambition of the Father of the 
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• Nation Mahatma Gandhi, was 10 Wipe , " every tear from every eye. 

In the hour of freedom, it would be 
recalled, India consciously opted for mem-
bership of the Commonwealth. That was 
because we value the Commonwealth-and 
its microcosm, the Commonwealth Parlia-
mentary Association-as a practical con-
cretization of a concept very near to our 
hearts-Vasudhaiva kutumbakam-the 
whole world a family. 

We in the Commonwealth are indeed a 
unique family. We represent a quarter of 
mankind across frontiers of race, language, 
religion, geography and ideology and are 
strung across six continents and five 
oceans. Between us, we comprehend a 
spectrum of human experience ,,:hich is as 
rich as it is wide. We are held together 
by a common allegiance to certain basic 
values: belief in the liberty of the indi-
vidual and in the dignity and equality of 
man, faith in the rule of law, non-aggres-
sian in international affairs and coopera-
tion among nations. The lattice-work of 
mutual cooperation, at all levels and in all 
spheres, has served to promote a commu-
nity of interests and outlook which could 
indeed be described as a kind of Com-
monwealth culture. Our Association, in 
which peoples' representatives foregather 
to think together and work together for 
the promotion of broad common objec-
tives, provides an example of the way in 
which international affairs should be 
carried on. 

With these words, may I request you. 
Sir, Mr. President to declare open this 





The Prime Minister addressing the delegates at the Inaugural 



Twenty-first Commonwealth Parliam'~ntary 
Conference. Befitting the occasion, the 
Secretary-General of Lok Sabha, Shri 
Shakdher has brougbt out a fascinating 
volume on Commonwealth Parliaments. 
I would, therefore, request you, Sir, Mr. 
President to release this volume, as well. 

INAUGURAL ADDRESS BY 
SHRI FAKHRUDDIN ALI AHMED 

PR.ESIDENT OF INDIA 

I am happy to be with you on the 
occasion of the 21 st Commonwealth 
Parliamentary Conference which our 
country has the privilege to host for the 
second time after an interlude of eighteen 
years. I extend, on behalf of the people of 
India and on my own behalf, a hearty 
welcome to our distinguished guests, the 
eminent parliamentarians from different 
parts of the Commonwealth. 

It is now generally recognised that 
genuine understanding 3iIld purposeful co-
operation among nations provide the surest 
basis for lasting peace and progress of 
mankind. The first and foremost pre-
mise is that we must build the defences of 
peace in the minds md hearts of men. 
Doubtless, an equally fundamental pre-
mise of international peace and progress 
i:, that we must endeavour to build a better 
world. It is on these two premises, I 
believe, that the concept of the Common-
wealth was anchored. It is because of the 
awareness of these basic premises that we 
in the Commonwealth cherish our unique 

association. which has few parallels or 
precedents in history. For more than 
anything else, the Commonwealth is an 
essay in international understanding and 
cooperation and a remarkable experiment 
in international living and free and volun-
tary association among nations, based on 
mutual respect, a sincere desire to under-
stand each other's view-points and prob-
lems, and cooperation in the common 
interests of their people. With its thirty-
four independent member-States, spread 
all over the globe and together accounting 
for a quarter of the world's population, 
the Commonwealth provides an outstand-
ing example of constructive multinational 
approach so vital to peace and progress 
in the present day world. 

The common bonds which link the 
member-States of the contemporary Com-
monwealth are the ideals of universal peace 
and prosperity~ democratic government 
and freedom. elimination of all forms of 
colonial domination and racial oppression 
and discrimination, and the progressive 
removal of wide econoiDic disp~ties 
among nations. It is true that there are 
other international organizations working 
·for similar ends and they are all making 
a valuable contribution in their respective 
spheres. Even so. the facts and circum-
stances of history have conferred on the 
Commonwealth certain natural advantages 
which make it an ideal institution fot" 
promoting cooperation in its own distinc~ 
tive way among its member-natioDs. 

The Commonwealth association is based 
on consultation, discussion and cooperation 
in vari()US fields. It is a proof of the 
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continuing relevance and vitality of the 
Commonwealth that re~ent years have 
seen a notable expansion in such consul-
tation and cooperation at both govern-
mental and non-governmental levels. and 
in many fields--economic, e~ucattonal, 
technical, parliamentary, professIonal arnd 
so on. It is not only Heaas of Gov7m-
ment and Ministers and Parliamentanans 
who meet regularly; officials, experts, edu-
cators, lawyers, judges and practitioners 
in various other fields also_come together 
to discuss· matters of common interest to 
develop a common approach wherever 
possible and occasionally to resolve on 
common action. A working language 
which is widely understood in the Com-
monwealth and an awareness of shared 
traditions make for a special measure of 
facility and candour of communication at 
all these meetings. In the light of the 
bappy experience of these fruitful con-
tacts and joint endeavours in various fields, 
we may, I nope, look forward to concrete 
steps for further widening the area of 
consultation and cooperation among the 
member-countrles in the coming years. 

The Commonwealth has proved to be a 
flexible instrument and a dynamic and 
resilient institution. It draws strength 
from its geographical distances and cul-
tural diversities; it manages to draw 
strength· even from its relative lack of 
cohesive and close-knit organization. As 
has been pointed out: India's decision to 
continue in the Commonwealth after !;he 
became independent had a decisive effect 
on the further history of the Common-
wealth; it paved the way to Commonwealth 
membership of the many Asian, African, 
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Caribbean and other nations which att~
ed independence since 1947. Perhaps India 

Iso helped to keep the Commonwealth 
~oor open to the. Republic.s. in 1949,. an~ 
for helping to deVise the Bntish. ~verelgn s 
new designation as the s~boli~ Head ?' 
the Commonwealth'-a deslgDation fully In 
accord with the changed ~mple~ of the 
Commonwealth as a free assocIation of 
independent and sovereign nations. 

On this ocassion of the Commonwealth 
Parliamentary Conference, my thoughts 
go to J awaharlal Nehru, that indomitable 
fighter for OUr country's freedom, who was 
equally a man of vision dedicated to the 
ideals of world peace, peaceful c0-
existence and cooperation among nations. 
In a very real sense, along with that great 
and noble Prime Minister of Great 
Britain-CIement Attlee--Nehru was the 
builder of the modem Commonwealth. As 
in Nehru's days, India continues to value 
the Commonwealth link not merely be-
cause of past associations, but because it 
has the capacity to advance the larger 
world causes to which we are committed--
world peace, international understanding 
and developmental cooperation among the 
peoples of the world and the elimination of 
the causes of tensions among nations. In 
the ultimate analysis, the· Commonwealth 
will be judged by the contribution it makes 
to the cause of promoting human dignity 
and brotherhood. 

Parliamentary system is more than an 
apparatus of government. It is a part of 
the political culture of human societies. 
Parliamentary system of Govet'lllDeDt epi-
tomises the development of representative 



institutions and their increasing responsi-
bility and growing responsiveness. Our 
Constitution commits us in tfiis country to 
the parliamentary system'- and to the ideal 
of building up an egalitarian society, based 
on social and economic justice and on 
recognition of individual liberty and free-
dom. I may add that in the conditions of 
our country, with its vast size and enor-
mous population and its immense diversi-
ties of religions, customs ana languages, 
democratic government and all that it im-
plies, is not just a constitutional prescrip-
tion, but is the most enduring foundation 
for a viable national framework. 

The Commonwealth is a child of history. 
In its historical setting, it takes us back to 
the Magna Carta as well as to the radiant 
and ageless cultures of ancient civilisations. 
It reminds us of the continuous struggle 
of mankind for freedom and free institu-
tions through the ages. In its sheer ex-
panse, it transcends, the constraints of 
geographical proximity. it shows how 
distances cease to deter when there is 
~endship and good~ and CODllDOn 
striving. 

I am sure that the deliberations of this 
Conference will help Us all gain deeper 
insights into the working of parliamentary 
institutions and will throw uo useful ideas 
for strengthenin~ these institUtions and for 
their better and moce effective working. I 
am glad that by its aDlnual conference and 
other activities, the Commonwealth Parlia-
mentary Association ha~ been rendering 
a sigDal service to the great causes of 
democracy and international understand-
wg and cooperation. Parliamentary 

institutions are under constant reVIew 
and reappraisal throughout the world. 
In recent years, there has been a 
considerable amount of research and 
a measure of conscious reform in 
the instit\ltional framework and pro-
cedural modalities of parliamentary 
government. Your conference will, I 
am sure, be conducive to the cross-
fertilisation of ideas and to careful exami-
nation of proposals for reforms. 

Distinguished delegates, some of you 
might have come to our country earlier; 
for others, this may be their first visit. I 
am sure Dr. Dhillon, who j>cesides over 
our Lok Sabha with suCh distinction, wiD 
enable you to see and know India-at any 
rate the more important facets of our 
national life-first hand. 

BOOK ON THE COMMONWEALTH 
PARLIAMENTS 

Before I conclude, I may mention that 
the Secretary-General of the Lok Sabha. 
Shri S. L. Shakdher, has brought out fOl 
this occasion an excellent stUdv 00 Com-
monwealth Parliaments contammg valu-
able contributions from distinguished 
Presiding Officers, Secretaries-General of 
various Commonwealth Parliaments and 
from senior officer~ of the Commoo.wealth 
Parliamentary Association. I learn that 
this is the first time that a comprehensive 
studv on Commonwealth Parliaments has 
been brought out on the occasion of an 
annual conference of the Commonwealth 
Parliamentary Association. I am happy to 
release this interesting and useful work. I 
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have great pleasure in inaugurating the 
Aimual Commonwealth Parliamentary 
Association Conference. I wish you 
success in your deliberations and have no 
doubt that your endeavours will be fruitful 
and constructive. I also extend to every-
one of you my Wagn good wishes and 
hope that your sojourn in this country will 
be 'a happY experience. JAI HIND. 

ADDRESS BY 
SHRIMATI INDIRA GANDHI 

PRIME MINISTER OF INDIA 

Mr. President, Mr. Vice-President, Mr. 
Speaker, Vice-President of Commonwealth 
Parliamentary Association, Chairman of 
the Executive Committee of Common-
wealth Parliamentary Association, Your 
Excellencies, distinguished delegates, ladies 
and gentlemen: 

It is a. pleasure to be in this gathering 
of. emment Commonwealth parliamen-
tarIans. There must be many in this hall 
amongst whom I feel privileged to inclu~ 
myself, who participated in the struggle 
for the freedom of their countries. 

It is apt that this Association should 
meet . ~ our capital city which witnessed 
the . Sl~ng of instruments marking the 
begmmng o.f the end of colonialiam Here 
was born the singular and rem~kabJe 
COllCept of a new Commonwealth which 
owes mu~h to the genius of Jawaharlal 
Nehru and. that of the Indian people which 
~ symbobsed. He wanted the new rei 
tionship to be based a-not on animosity and 
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bitter memories but on forgiveness and 
friendship. The special feature of the 
Association is the voluntary coming to-
gether of countries: of diverse continents 
and cultural, economic and social life-
styles. It is not bound by any stated 
or unstated political obligations. It is 
neither confined to any particular system 
nor dominated by anyone individual or 
nation. It has proved a useful forum for 
the exchange of ideas and experiences. 

Mr. Ramphars election as Secretary-
Genera~ is itself an example of the deve-
loping ro~e of the Commonwealth. I offer 
him oW' greetings and wish him success in 
his task. We, on our pan, assure him 
our full suppan and oo-operation. 

For all the harm and agony it caused, 
the Imperial connection brought us 
acquaintance with Europe's political and 
scientific ideas. India has always been 
kn~~ for her assimilative faculty, for the 
ability to transmute others' experience into 
her own. In framing our Constitution we 
may have drawn upon the experience of 
some Commonwealth countries and of 
other .de~r~cies. But what brought our 
Con.stltutJon mto being and provided the 
motive powtr for its functio~ is our 
own win and our own splnt allaped 
!hrough long years of struggle and suffer .. 
mg. 

That strugJe was possibly the putest 
mag movement the world baa mown. We 
bad no money, DO resources, no weapons. 
It was one of the miracles of our .. that 
;J people humiliated, eaveloped in misery 



and bopeiessness wete roused out of their 
apathy by Mahatma Gandhi and imbued 
with a sense of purpose which cut across 
divisions of status, religion, language or 
sex. India became free becauSe we willed 
and worked to be free. In 1922, 
Mahatma Gandhi said that Swaraj ( or 
self -goveiiunent ) "will not be a gift of the 
British Parliament. It will be a declaration 
of India's full expression. That it will be 
expressed throuJili an Act of Parliament is 
tme. But it will be merely a courteous 
ratincation of the declared wish of the 
Indian nation." And that is what hap-
pened in 1947. It was an act of reconcI-
liation and statesmanship on both sides. 
The President has just referred to Mr. 
AttIee's significant role. 

The involvement of so many millions in 
the Illational struggle made it inevitable 
that free India should shun any path 
reserved for a few. It had to be partici-
patory democracy on the broadest base. 
We opted for this system not to emulate 
Britain or because the framers of the 
Indian Constitution were unaware of 
other forms of democracy, but because it 
was best suited to the Indian reality. It 
was a deliberate choice and was determin-
ed by the non violent nature of our fight, 
by our preference fo! peaceful and orderly 
change and by our conviction that the 
people must have the deciding voice. 

There was an opinion in favour of limited 
franchise, based on educational or pr0-
perty qualifications. But would this have 
been fair to the masses of our people who 
owned little or no property? And can 
literacy, important though it is, and COD--

sciously being extended, itself be regarded 
as synonymous with character and politi-
cal discretion? We . felt that the oral tra-
dition of great antiquity and of values 
handed .,down from generation to genera-
tion, gave our people cultural literacy and 
depth of judgment. The objective of. our 
freedom movement had 'been not merely 
political liberation but the eradication of 
poverty and disparity, and the breakiDa 
down of the outmoded apparatus of 
superstition, privilege and hierarchy. 
Adult franchise is the most effective ins-
trument for people to safeguard their 
rights. Within a few years of the promul-
gation of the Constitution, we also revived 
our ancient democratic tradition of rural 
self-government by which Panchayts or as 
we call selected village councils exercise 
a variety of political functions at the 
grass roots level. 

Democracy is a generic term. Forms of 
democracy vary in each country, ill the 
light of its own history and national 
character, its size, the diversity or homo-
geneity of its population, the state of its 
economic development and other such con-
ditioning factors. IIll the post-coJonial 
period, many members of the Common-
wealth adopted the. British model of Gov-
ernment, but later adapted it to their own 
circumstances. Constitutions are not 
static. Even as our own was being pas~, 
Jawaharlal Nehru with remarkable pers-
picacity had this to say: "A free India 
will see the bursting forth of the energy of 
a mighty nation. What it will do and what 
it will not, I do not mow, but I do know 
that it will not consent to be· bound down 
by anything. Some people imagme, tb8t 
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not be touched for what we do now, may I hould like the 10 years or 20 years. . .. s . th ar on the eve House to consIder at we e. . 
of revolutionary changes, rev~IUtio:a; ~~ 
every sense of the word becau.se we. 

··t of a nation breaks Its bonds, It SpIn . . d it should functions m peculIar ways an 
function in strange ways. It may be that 
the Constitution this House may frame may 
not satisfy that free !ndia. This. House 
cannot bind down the lDext generati?n, ~r 
the people who will duly succeed us m this 
task." 

With far-sighted wisdom, JawaharIal Nehru 
was asserting that Constitutions are made 
for peoples, not the other ~~y arou~, and 
that democracy is not a ngtd and unmut-
able concept. Somethimes nations te~d to 
think that their type of democracy IS ~f 
universal applicability. They forget that It 
evolved over time and that what was good 
enough Ifor the founders is no longer good 
enough for them. Conc7ivably! their futu~e 
generations will re-examme theIr systems ill 
the light of new historic conditions. 

Small countries, which have the advantage 
of ethnic, religious and linguistic cohesi-
veness and of a long period of stability, 
cannot easily visualise the tensions that 
continuously arise in our land. We have 
22 States and 9 Union Territories most of 
which are larger than the bigger nation-
Stat~ of the world. (By the way the total 
population of all the other countries re-
presented in this conference is just about a 
third of India's). We have almost every 
religious faith in the world, more than a 
aozen major languages with their own 
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'SCripts and ancient literatures and widely 
differing levels of economic development. 
Regional loyalties an~ urges must ~
stantly be balanced WIth the n~ t~ m~
tain and strengthen nati~al umty, mtegrt? 
and stability. Througb Its federal proVI-
sions our Constitution gives our States a 
great'deal of power, .but it also endow~ the 
Centre with aut'honty to dea.] eflectiv~ly 
with any external danger or mternal dis-
turbance. 

In the last 25 years we have withst~ 
more than one military challenge, economIC 
crisis and threat of secession. Our five 
general elections have demonstrated the 
value of free vote and the maturity 
of our electorate (which, in the 
1971 Parliamentary electio~ num-
bered 274 million) . The people have 
voted for secularism even thOUgh it 
was believed and propagated that Indian 
politics were dominated by religious factions 
and sentiments. They have rejected 
appeals of the extreme right and of the 
extreme left, of reactionaries and of ultra 
revolutionaries, and have supported the 
democratic middle path to socialist 
development. 

At the time of the Industrial Revolution in 
Europe and North America. there was no 
adult franchise nor recognition of the rights 
of workers. Industries were built and 
capital was accumulated by the crass ex-
plOitation of men, women and cbildren of 
their own countries as weD as of othen 
across the seas. The need for skilled 
labour introduced education which, in turD, 
brought demands for better conditions and 
greater equality. However, by then the 



economic base was strong enough to meet 
these demands. In India and other newly 
free countries, this so-called historical 
process has been reversed. With political 
freedom, long suppressed desires and needs 
sudaced in the shape of clamour for self-
expression and economic betterment. And 
the people were impatient although we 
were still very far from any capacity to 
satisfy them. We did know of systems 
which had succeeded in accelerating 
economic growth through repmentation. 
Yet we chose the more difficult path of 
change through civil liberties. In twenty-
five years our experience has not disproved 
our belief. Democracy has not inhibited 
or slowed down our industrialisation or 
modernisation. Poverty could not go in a 
·few vears and there are manv outward 
signs -of it. Much is wanting in our system 
o.f distribution. We are conscious of our 
failings. Nevertheless, there is remarkable 
progress in agricultural production and the 
strengthening and diversification of oW' in-
dustrial base. When compared to the 
achievements of authoritarian regimes, we 
can claim that there is no significant 
differenc-e in economic growth. 

The ushering in of a democratic system, the 
adoption of a free Constitution, the estab-
lishment of a parliamentary Government 
do not necessarily guarantee consensus and 
order. The need for vigilance is constant. 
Not everyone may agree on democracy, not 
everyoI!_e may understand its funCtiOning, 
1I10t everyone may wish to see it win 
through. Where a strong mass party has 
not only succeeded in winning freedom but 
goes On to inspire the overwhelming 
majority of people with its vision and 

abilitly, frustrations may grow among the 
other contenders. Democracy is not just 
an ideal or an objective. It is a method 
through which a country tries to manage 
its affairs. In a developing society this 
inevitably means taking measures for social 
and economic transformation which apse.t 
one section or another. Any system can 
prevail only so long as it keeps pace with 
changing conditions and proves its ability 
to solve the problems of its people. When 
the majority are struggling for survival, will 
they tolerate luxury for a few, either 
material or in the form of licence to do 
what they wish? The essentia1 is: to what 
extent a party or its altematives can truly 
reflect the wishes and aspirations of the 
people. Over the years some democracies 
have evolved a polarisation in which only 
two effective parties are in active political 
existence, But does a deviation from this 
rule dilute the essence of democracy? The 
inability 'to accede to power by democratic 
means may lead some parties to offer un-
constitutional or extra-constitutional 
challeng~ s. For young democracies, it is 
imperative to guard against such develop-
ments. It then becomes an onerOus, if 
painful, duty to counter them by constitu-
tional remedies. The responsibility for 
preservmg democracy is not confined to the 
ruling party but devolves equally on the 
parties of the opposition atDd the people as 
a whole. 

Social and economic problems are far more 
complex today than in the mid-nineteenth 
century and the early twentieth when the 
theoretical framework of Liberalism and 
Marxism were developed. Even in Britain 
and the United States there is debate 
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whether the framework of their democracy 
will withstand the new economic pressures. 
None of us dwells only in one country. We 
are all citizens of a common humanity. In 
what is termed a shrinking world, techno-
logical, economic and political forces ~e 
global transcending national bou~danes. 
Theories of political organisation and 
economic management have not wholly 
caught up with this reality. Some situa-
tions are rather puzzling. If there is dust 
because roads are not tarred or cemented, 
it is a' sign of backwardpess. But if the 
dust comes from factc;uies, it is a sign of 
progress. If, for· . instance, millions of 
Pounds worth of food are destroyed in 
Europe it is advanced' economic manage-
ment. But if some of our grains or other 
foodstuffs are damaged because of lack of 
resources to build silos or have refrigera-
tion, it is inefficiency. 

It·is because of our long national experience 
that India put, forward the/.idea of co-
existence. There cannot be harmony 
without the acceptance of the right of even 
the smallest nation to follow its own path. 
But independence does not mean isolation. 
We must work for inter -dependence on the 
basis of equality to advance the cause of 
understanding, cooperation and peace. 

Our age is one of uncertainty. Every-
, where there is a searching for fulfilment. 
, Welcome to India, a strange land, strange 
i not only to those who have come from 
~ abroad but even to many who have lived 
'; ber~ ,all ~eir lives. My father, seeped in 
J India s ~lStOry and c~t~e, spent a lifetime 
r discovenng her. india IS a world in ber-
t iIlf...;..ffi space and time. You can see 

anyone part and because of its vastness 
consider it the whole, yet if remains only 
a part. The convergence of Centuries and 
the interplay of the clinging past with the 
transient present and the ever-pressing 
future is even more difficult to comprehend. 
As there is unity in diversity, so is there 
simplicity in our complexity. This simpli-
city eludes those who cannOt think beyODd 
analytical frameworks and pre-conceived 
notions. Yet impatient with the complexity 
they tend towards a superficial and over-
simplified view of issues and events. We 
wish not merely to satisfy the greater com-
forts of our people but to liberate them for 
creative and contemplative pursuits. We 
believe, as Mahatma Gandhi taught, that 
rights flow from duty weD done. We believe 
that the freedom of each man is insepar-
able from that of his feDow. Inescapably 
this implies that within his freedom and 
the bounds of duty he may develop at his 
own pace and in his own way, be different 
yet suffer no discrimination. 

Through all the ups and downs of our 
long history, its cycles of fortune aDd 
misfortune, its moments of liberty and 
bondage, we have never been beggared of 
our spirit which we see as the quintessential 
humanness of man. We concieve of a 
society that is in harmony with itself and 
its environs; of a world that is rid of 
conflict and busied in the great arts of 
peace. In our world-view all turbulence 
ends in order, al1 conflict ends in resolu-
tion, all travail ends in tranquillity. 

And man emerges and lives on for larger 
purposes. That is our unceasing quest 



THANKS~IVING ADDRESS BY 
THE HON'BLE R. GUJADHUR, VICE-
PRESIDENT OF THE COMMONWEAL TH 

PARLIAMENTARY AssocI A TlON 

Mr. President, Mr. Vice-President, Madam 
Prime Minister, Mr. Speaker, Your Ex-
cellencies, distinguished delegates, ladies 
and gentlemen: 

The tradition of our Association confers 
on its Vice-President the privilege of 
proposing a vote of thanks on occasions 
such as this and it is of special personal 
significance that I should be discharging 
this responsibility in New Delhi. It was 
from India that many years ago my grand-
father set out to seek his fortunes in my 
homeland Mauritius. I am a Mauritian 
first and last arnd while my loyalty to 
Mauritius can never be shaken, I always 
cherish the fact that it is to this great 
country that lowe my origin. 

Mr. President, we deeply appreciate the 
honour you have done us by being with 
us here this morning to declare open the 
21st Commonwealth Parliamentary Con-
ference. We have watched your career 
with much interest and we are conscious 
of the distinguished part you have played 
in the political life of this country. As 
seasoned politician, you bring to the. exalt-
ed office you hold with such distinction a 
combination Qf inward wisdom and out-
ward uuderstanding. Your speech today 
will be something we will long remember. 
Begum Abida Ahmed, we are grateful to 
you fOI being here to grace this occasion. 

Mr. Pre sident and Begum Ahmed, on be-
half of all of us here and of the Associa-
tion's Aolembers all over the Common-
wealth, I thank you for yOUl' gracious 
presence ood you, Mr. President, for the 
sentiments embodied in your speech in 
declaring this Conference open. 

Madam Prime Minister, your participa-
tion in this ceremony despite the multi-
farious lluties"'~ of a Prime Minister invests 
it with spetIaI importance. If I may be 
permitted {O strike a personal note again, 
I recall WIth much pleasure my meeting 
with you when in 1970 you did my coun-
try the honour Qf visiting it. You were 
the first Prime Minister from abroad to 
address the Members of our Legislature 
after independence. You addressed stir-
ring words to U4i; and I quote: "But we 
do not think democracy means merely 
the casting of votes at election time 
but participation oj all sections of the peo-
ple in the whole process oj development 
and progress, no less than in political 
decisions." and this is the philosophy that 
guides us too, in Mauritius. 

With your charm that captured our hearts 
and yOW' undoubted ability that impressed 
itself on our minds, you left behind in my 
country's people an indelible memory of 
a great leader Qf a great nation. Your 
illuminating speech this morning will be 
a source of irnspiration to Us in our deli-
berations at this Conference. 

Mr. Vice-President, we are pleased in-
deed to welcome you to out midst. As 
the holder of your high office,' you happen 
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also to be the Chairman of the Raj.ya 
Sabha and, as such, one of us-a Parlia-
mentarian. Your presence here encourage 
us. I thank you. 

The meeting that you, Mr. President, 
have just inaugurated is a~ra?ged to fur-
ther the aim of our AssocIation: to pro-
mote friendship and cooperation amo?g 
Parliamentarians of the Commonweallh. 
Friendship is indeed something we all 
need and never in history has tt been more 
vital at an international level !ban today. 

The development of the CommOnwealth 
has been the means of forging links of 
friendship among a large section of the 
world's population. I am re~ded of a 
COnVelSltion at a recent cocktail party 
when a gentleman from a Don-Common-
wealth country, after imbibing of some 
hospitality, was hear,d to ask a citizen of 
a new Commonwealth country what bene-
fits Commonwealth membership brought. 
He was given a patient and painstak-
ing list of advantages, tangible and intan-
gible. "But", he asked again, "how does 
Britain benefit? Whenever we wish to 
discuss anything with Britain, be it trade 
or any other matter, Britain will invariably 
bring up the interest of the Common-
wealth." The Commonwealth man did his 
best Ol1ce more, but the questioner was 
not satisfied. The Commonwealth citizen 
clinched the conversation: "One does not 
look for reasons, advantages and benefits 
in friendship, does one?" 

And friendship is what the Commonwealth 
and the CPA are all about. I make no 
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apology for repeating wh~t I ~aid befo~, 
that friendship among natiOns IS ~hat this 
troubled world most needs. At thIS meet-
ing of representatives ~om nearly one 
hundred legislatures we live and eat and 
travel and talk together. We get a chMlcc 
to see the way the other man works and 
thinks and how and why he thinks, the 
way he does. This~'is how friendships are 
formed and our Association in this way 
makes a contribution in some measure to 
bringing about greater goodwill am~1 
large sections of the people who guIde 
the destinies of their respective nations. 

The purpose and continued existence of 
the Commonwealth have been questioned. 
People have time and again claimed to 
foresee its disintegration but it has survived 
and in recent y~ acquired new strength. 
And here I must pay tribute to the work 
of the Commonwealth Seaetariat and to 
the former Secretary-General, Mr. Arnold 
Smith, who has just relinquished office 
after a decade of tireless effan in the 
cause of the Commonwealth. During that 
time, the Commonwealth concept has 
begun to have a new meaning aad le-
qurred a new dimension in the lives of the 
peoples of the Commonwealth. We are all 
very pleased that Mr. Smith's successor is 
here with us. He comes to the office with a 
reputation already made as aD outstand-
ing Minister in Guyana. Many of us have 
beard of the skill with which he, as 
spokesman for the whole Caribbean 
region, conducted negotiations on their 
behalf. While wishing Mr. Smith a happy 
retirement, we wish Mr. Rampbal every 
success in the task be has undertaken and 



hope that under his guidance the Com-
monwealth will prove to be of even greater 
assistance and value to the people of our 
countries and to the cause of peace and 
prosperity in the world. 

Dr. Dhillon is an old friend. Meeting him 
is always a refreshing experie~ce. ~ is 
a familiar face in many 1Dternational 
gatherings and he has played no small r~le 
in promoting the objects of our ASSOCIa-
tion. Just now he has the unique distinc-
tion of heading two international ~niODs 
of parliamentarians, the Inter-Parliamen-
tary Union and ou~ ~wn Commonwealth 
Parliamentary AssOClatlon. He plays, too. 
a leading role at the Commonwealth 
Speakers' Conference. 

To Dr. Dhillion has fallen the task of 
heading the team that is responsible for 
the organisation of this Conference. 1 
have been here since Wednesday and I 
have been able to see something of the 
enormous amount of work done by him 
and by the Secretaries-General of the 
Houses of Parliament, Shri Shakdher and 
Shri Banerjee, supported with untirill~ 
vigour by Shri Patnaik. 

On behalf of all of us present, I must 
thank the Indian Branches for their kind 
invitation to us to meet here and for the 
lavish hospitality We are enjoying. 

It has been the Association'S good fortune 
to meet on occasion in a brand new Con-
ference Centre or Parliament buildin&. 
This we did in Malaysia in 1963, in Trini-
dad and Tobago in 1969 and in Malawi 
in 1972. And we shall be the first 

organisation to use the magnificent Parlia-
ment House Annexe. 

But it is an auspicious start to our deli-
berations that we should have our first 
formal meeting in this historic and splen-
did. Hall in ___ which modern independent 
India was oorn-, with the Father of Nation 
smiling benignly upOn us and the heroes 
of the Indian Nation, as great as any 
country can lay claim to, all all around us. 
Incidenta!ly, I happened to be present in 
the Han at that historical and memorabJe 
moment. 

Next year it will be the turn of my country 
to take on the role that India is now 
playing. Mauritius is honoured that the 
General Council has been good enough to 
accept the invitation that we extended to 
the 22nd Commonwealth Parliamentary 
Conference to meet there. I must confess 
that having seen India's magnificent pro-
gramme I am a little diffident of what we 
may be able to achieve, but I can give 
you one assurance on behalf of the people 
and government of my countxy: the wel-
come you will receive will be as warm 
and as sincere as any of you have had 
in any part of the world. 

In the pear-shaped island of Mauritius, 
you will see among its 8,50,000 people liv-
ing on 720 square miles a considerable 
diversity of races, people of European, of 
African and of mixed origin, Indo-
Mauritians and Sino-Mauritians, living in 
a striking state of harmony which we could 
claim with some justification to be 
example to the world of peaceful c0-
existence. 
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hall have tbe: 
Those of you ~~om. w~u: country (and 
pleasure of recelvmg In of you as possi-
I do hope to see as many . fi d for 
.ble) , will be visiting ~ Isl:~rcl~~t by a 
both work and relaxat~on, e ithin 

al h If barrier which protects, W 
cor s e bottle green lagoons 
i~antd rt:P :!~~y or its luscious loveliness 
o .ths aa detcate ~eil of foamy laceworkd· 
WI f h I goons aroun The calm waters 0 tea 
the island are bordered by smooth. beach~ 
of w bite coral sand. I shall peront mys 

d of advice to delegates not to for-a wor 
get their swimsuits. 

In our beautiful island paradise, ~e ~~pe 
to show you how under the Inspmng 
leadership of Sir Seewoosagur Ramgoo-
lam our esteemed Prime Minister, we are 

. ~g to bring to our economic and ~ocia) 
activities the benefits of modern sCience 
and technology. 

The discussions at our Conference will 
soon begin. We shall, among other things, 
be discussing aspects of the parliamen!ary 
form of government. Let ns exchange 
views regarding the manner in which it is 
expedient to uphold parliamentary ways 
of life, parliamentary traditions of demo-
cracy but first and foremost to en-
sure a necessary political stability, which 
is a sine qua mm condition for collective 
freedom and economic success. Each 
country working according to the exigen-
cies of its own interest in as much as 
experience has by now shown that 
democracy is not a ready-made commo-
dity which can be applied with uniformity 
in all the countries of the Commonwealth. 
In spite of the great diversity in the 
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political system of member countrie~ of 
the Commonwealth it is nevertbcleas by 
general consensus of opini~ that we, at 
these meetings, exchange VIews and some 
time even agree to disagree. 

Ladies & Gentlemen, I hope ~ pr~y that 
God will guide us in our deliberatiOns. 

Thank you. 

SPEECH AT THE 
RELEASE OF COMMEMORATIVE STAMP BY 
SHRI B. D. JATTI. VICE-PRESIDENT OF 

INDIA 

Hon'ble Mr. Speaker, Hon'ble Minister of 
Communications, Distinguished Delegates, 
Ladies and Gentlemen: 

I am happy to be in your midst at this 
function for the release of the special 
postage stamp which our Posts and T ele-
graphs Department have so tbougbtluD,. 
brought out to commemorate the hoidinJ 
of the Twenty-first Commonwealth Parlia-
mentary Conference in our country. 

This stamp, if I may say so, is a symbol 
of the importance and value that out 
country attaches to the Commonwealtb 
and to its great ideaJ~ of peace, delDOCl'8CY 
and friendship and coopeI'atioo among 
the member-nations to their mutual bene .. 
fit and to the benefit of the world at Jar .. 
Unique as the Commonwealth is as aD 
association of independent and sovereip 
nations. we. in India. look at it and prize 
it as a conscious attempt to tranalate iDtD 



action the concept of the brotherhood of 
man held aloft in tlle Upanishads by the 
Rishis, the great Seers of our ancient" past. 

We are grateful to the Commonwealth 
Parliamentary Association for agreeing to 
hold the Conference in our country and to 
the distinguished delegates from all parts 
of the Commonwealth who have come 
all the way to participate in the Con· 
ference. Commonwealth Parliamentary 
Conferences, like the present one, have an 
importance and a place of their own in 
the scheme of consultation and voluntary 
cooperation~ which is so characteristic of 
the Commonwealth. By bringing together 
the elected representatives of the member-
nations for an intimate and purposive 

liharing of views and experiences, these 
Conferences contribute significantly to the 
promotion of understanding and friend .. 
'ihip among their countries and better 
appreciation of the working of parliamen-
tary institutions and the values of demo-
cracy. 

I congratulate our Posts and Telegraphs 
Department for bringing out this fine 
stamp benefitting the occasion. It bears, 
appropriately, a facsimile of this building, 
Sansadiya Soudha, as we call it, which we 
got specially ready in time to serve as 
the venue for the present Conference. I 
am happy to release the stamP. 

Thank you. 

More than anything else, the Commonwealth is an essay in 
international understanding an.~ co-operation and a remarkable 
experiment in international living and a free and voluntary 
association among nations, based on mutual respect, a sincere 
desire to understand each other's viewpoints and problems, and 
cooperation in the common interests of their people. 

FAKHRUDDIN ALI AHMED 
October 28, 1975 
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SoME OF the subjects on the Agenda * 
given below were discussed in the Plenary 
Sessions of the Conference while some 
others were discussed in Panels/Com-
mittees constituted for the purpose: 

I. The Commonwealth and World Security 

(i) The Indian Ocean as a Zone of 
Peace 

(ii) Developments in South East Asia 
(iii) Africa South of the Sahara and 

relationships with Rhodesia and 
South Africa 

(iv) Europe and the countries around 
the Mediterranean. 

II. World Energy Crisis 

III. Building a New International Econo-
mic Order 

(i) World popUlation growth and food 
resources 

(ll) Commodity prices, terms of trade 
and indexation 

(iii) Producer or consumer country 
cartels and Regional Economic 
Groupings 

3. Proceedings 

(iv) Multinational Corporations 

(v) Educational and Technological Aid 

(vi) Problems of debt repayment for 
developing countries. 

IV. Social Problems 

( i) The Social eil~ts of unem-
ployment, the growth of vi0-
lence, unrest among youth and 
drug problems 

( ii ) Preservation of the environment, the 
control of pollution and protection 
of wild life. 

V. Challenges to Parliament 

(i) Internal and External threats to the 
authority and prestige of ParHa-
ment 

(ii) Ministers, Members and conflicts 
of interest. 

VI. The Conunonwealrh as till 1118tr'U1Mnt 
of Social, Political and Economic 
T rans!ormation 

·For detailed Agenda datewise see Appendix HI 
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A brief resume of the discussions held on 
each subject is given below: 

I. THE COMMONWEALTH AND WORLD 
SECURITY 

(i) The Indian Ocean as a Zone of Peace: 
This subject was discussed at the Plenary 
Session of the Conference in the afternoon 
of October 28, 1975. The following dele-
gates participated in the discussion : 

Dr. The Hon. G. S. Dhillon (Speaker of 
Lok Sabha and President of Common-
wealth Parliamentary Association) in the 
Choir. 
Hon. G. A. Regan (Chairman of the 
Executive Committee). 
Sir Robin Vanderfelt (Secretary-General 
of CPA). 
Hon. K. RaghU1"amaiab (India). 
Hon. James Johnson (U.K.) 
Hon. (Mrs.) Mary Dorothy Batchelor 
(New Zealand). 
Hon. Raouf Bundhun (Mauritius). 
Hon. R. C. P. Moore (Grenada). 
Hon. B. Ramsaroop (Guyana). 
Hon. G. G. Swell (India). 
Hon. K. Jeyakkody (Sri Lanka). 
Hon. Mohammad Baitullah (Bangladesh). 
Hon. Julius Silverman (United Kingdom). 
Dr. The Hon. Henry Austin (India). 
Hon. Bernard Soysa (Sri Lanka). 
Hon. H. C. Wariithi (Kenya). 
Hon. Nicholson Stravens (Seychelles). 
Rt. Hon. Lord Shepherd (U.K.). 
Hon. S. Tillekeratne (Sri Lanka). 

THE CHAIRMAN welcomed the delegates 
and said: We have on agenda varied 
subjects. We did not have any formal 
resolution in the CPA. But the discussion 
should move more objectively. It was 
hoped that the delegates would make their 
speeches, realising that we belonged to this 
great organization. We might differ, but 
we should differ with restraint and respect 
for the other's point of view. Ultimately, 
such ordered and restrained differences led 
to proper understanding of each other's 
points of view which helped in arriving at 
a consensus. 

He then requested the Chairman of the 
Executive Committee, Hon. G. A. Regan 
to formally inaugurate the Conference. 

HON. G. A. REGAN, CluJirman of the Ex-
ecutive Committee: Speaking on behalf of 
the delegates, he could say that they were 
very happy with the high quality of the 
facilities that had been afforded by the 
Government of India and by the CPA 
Branch in hosting this CODIference. They 
had provided the delegates with facilities 
beyond the expectations of any of them. 
It was a splendid experience. 

The importance attached by all the nations 
in having this Conference here was indi-
cated by the Jiigh calibre of the delegations 
that had been sent by all the participating 
nations. There was no doubt that it would 
be the most successful Conferetnce in this 
splendid hall which would be utilised for 
the Pletnary Sessions. 

He was happy to declare the Conference 
open. 
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SIR ROBIN V ANDERFEL T . (Secretary-
General of CPA) briefly explamed ~o the 
delegates the seating arrangements 10 ~he 
Committee Room and use of sound eqUIp-
ment. He also explained to them the p~o
cedure that would be followed for callIng 
the speakers, the length of speeches and 
so on. 

HON. K. RAGHURAMAIAH (India) initiating 
the discussion said: The countries that 
had experienced colonial rule were ~ny 
aware of the many vestiges left behtnd 
such as were symbolised by the bases 
littered from the coast of Australia to 
Africa. In addition, the great powers had 
been parading their naval and air might 
across the Indian Ocean under the guise of 
alliances and regional exercises. Although 
the apparent purpose was to keep the 
trade routes open to all nations, the real 
purpose was to give themselves a stake in 
the Indian Ocean so as to maintain a parity 
with their possible strategic enemies. The 
latest example was the determination of 
the U.S.A. to develop and strengthen 
Diego Garcia as their base, able to accom-
modate submarines and aircraft carriers 
and refuel KC 135 aircrMt. 

Quoting ,from the U.S. Congressional 
hearings, he said that it was clear that the 
U.S. presence in Diego Garcia was meant 
to provide capability to influence events in 
that area. There could not be a greater 
example of the self-assuming role they were 
playing. One base provoked another and 
bases after bases came up creating great 
d?nger to peace through carving out of 
different fields of colonial power. What 
was happening in Diego Garcia was.a more 

26 

. '}' d form of gun diplomacy of the CIVI Ise • The 
17th 18th and 19th centuries. 
nuc1~ar fishes which would come out. of 
Diego Garcia were ca1?able of swalloWIDg 
at the rate of one conbnent per day. 

The question of allowing the Indi~ _ Ocean 
to remain a zone of ~ace had ~ce come 
up before the Non-alIgned Nations Con-
ferences at Cairo and Lusaka It was also 
taken up before the U.N. which passed • a 
resolution in that regard. But the big 
powers were always generous enough to 
allow resolutions to be passed for they 
knew that nothing would result therefrom 
and their bases would be secure. 
We had been insisting that a useful pur-
pose would be served. if the r-eat powc;n 
entered into a meamngful dialogue WIth 
the concerned littoral states for eliminating 
their military presence, but that had DOt 
happened. 

We had suffered enough in the past. India 
had the experience of 1971 when a dow 
of the U.S. Seventh Fleet flew into the 
Indian Ocean to spread peace. Later, we 
had had this experience at the time of the 
West Asian crisis. 

We wanted no bases of any kind by any 
country in the Indian Ocean. Progeny 
would never forgive US if we overlooked 
this new kind of colonialisin. It was not 
even in the interest of those big powers 
themselves. World history had shown that 
great empires had become impoverished 
countries. The neo-colonial empires would 
not reap a better fruit than the old ones. 
Let them learn a lesson from history and 
co-operate in buildin& an era of peace. He 



appealed to all the Commonwealth coun-
tries to work for the implementation of the 
U.N. Assembly Resolution. 

HON. JAMES JOHNSON (U.K.): It was 
unrealistic at this moment to pioneer the 
project of inviting great powers to consult 
with littoral states unless the U.S.A. and 
U.S.S.R. got together in a detente. It 
was also unrealistic at this stag\! to 
designate the Indian Ocean as a zone of 
peace before accommodating the legiti-
mate interests of outside countries which 
were not littoral but which had enormous 
interests in those waters. 

It was quite fantastic and quite unreal to 
think that one could bring about this 
change in these waters without the support 
of the U.S.A. and U.S.S.R. 

The Government of U.K. had agreed to 
a modest addition to American facilities in 
Diego Garcia. It did not include any 
specialised facilities for nuclear powered 
vessels. 

The question of the contract labour which 
had left the plantations due to the clearing 
of some of those Islands had been settled 
amicably. 

Condemning the Kitty Hawk or any other 
ship going to Bahram, he said that the 
Soviets were equally to blame for 
exacerbating the situation. Their presence 
had increased steadily during last five years 
and they had more warships in the Indian 
Ocean than either the U.K. or the U.S.A. 

HON. (MRS.) MARY DoROTHY BATCHELOR 
(New Zealand): New Zealand had always 

iooked with special sympathy on the pro-
posal to establish a zone of peace' in the 
Indian Ocean. 

Dt~spite all the negotiations and consulta-
tions over the last 20 year~_ stockpiles of 
nuclear weapons were continuing to grow. 
Many countries had taken- the view that 
if it was impossible to get rid of all nuclear 
weapons it might at least be possible to 
keep them out of some parts of the world. 
The Government of New Zealand had con-
sulted their neighbours and had found 
them to be sympathetic to the idea of 
establishing a nuclear free zone in the 
South Pacific. The General Assembly of 
the U.N.O. should adopt a resolutioD 
calling [or the endorsement of the idea and 
inviting the countries concerned to consult 
about ways and means of giving effect 
to it. 

The Commonwealth had a responsibility 
to ensure that the Indian Ocean remained 
a zone of peace and the South Pacific re-
mained a nuclear free zone. It was not 
enough to agree with a principle; action 
must also be taken to ensure that the 
principle became a reality. 

HON. RAOUF BUNDHUN (Mauritius): The 
British Government paid to the Maurittus 
Government ~ 3 million for taking away 
the island of Diego Garcia from Mauritius. 
Now according to a press report, United 
States had provided Britain with about 
£ 5 million so that Diego Garcia could be 
used by the American Navy. 

Although the delegate from United KiDJ-
dom had said that British Government had 
received an assurance from the America 
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Government that there would not be any 
nuclear bases in Diego Garcia, it had been 
reported in the press that U.S.A. wanted ~o 
spend 175 million dolla.rs to extend a Jet 
runway in the island and to make other 
improvements. The enlarged runway 
would enable B-52 bombers to operate 
from Diego Garcia. It was well-known 
that B-52 bombers carried nuclear wea-
pons. Such a naval base would be the 
beginning of an escalation that wo~ld 
lead to an all-out arms race in the IndIan 
Ocean area. 

Whether we were in Ceylon, India, East 
Africa, Kenya, Tanzania or in Mauritius, 
we the people of this area and our future 
&enerations should be allowed to live in 
peace. 

HON. R. GUJADHUR in the Chair 

HON. R. C. P. MOORE (Grenada): Peace 
in the world ,depended not on weapons but 
on -man. If we trained our youth in love 
and peace, there could be no war regard-
less of whatever weapons the different 
countries might possess. Let people be 
taught to live in harmony with each other. 

HON. B. RAMSAROOP (Guyana): Guyana 
had consistently supported the concept of 
zones of peace in the world. Firstly, 
because to the extent this concept was im-
plemented, the policy of progressive dis-
armament would succeed; secondly the 
littoral and hinterland states must ~ free 
~~m any s~mblance of interference by 
B!g Powers. masquerading as protectors; 

thirdly, lIla sIngle factor could bring about 
greater development for smaller nations 
than peace. 
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An analysis of the present situation In 
Indian Ocean revealed an interesting power 
struggle which could d.e~elop ~to a thea~ 
of Sino-Soviet-US Military nvalry which 
might eventually lead to confrontation and 
to global conflict. The only way out lay 
in such action as could be taken by Com-
monwealth non-aligned and other like-
minded states themselves at a regiooal 
level. 

A Conference might be convened of the 
littoral states to consider an effective pr0-
gramme of action for 5uch regional c0-
operation which might create other 
regional systems of collective security. 

HON. G. G. SWELL (India): An outstand-
ing aspect of this discussion on Indian 
Ocean as a zone of peace or as a new area 
of conflict conceived in. the context of 
super power rivalry was its irrelevancy to 
correct perspective 0If the prevailing world 
situation. International events of the last 
three years should have made it clear that 
regional peace depended not on a super 
power pax ROTnana but on accommodation 
and mutual adjustment of the countries in 
a region concerned and that the effects of 
a super power to mother-hen other COUD-
tries are a futile and ridiculous exercise. 
The present trends are clearly towards 
detente. interdependence and cooperatiOJL 
There was no relevance or the rationale of 
an arms race here or anywbere else in the 
world in this context of world perspective. 
There are super power military presences 
in the Indian Ocean and despite our pro-
tests and successive resolutions of the 
United Nations, an arms race within the 
area was escalating. However, owina to 



certain cussedness of human nature, an 
utter irrelevance had been turned into a 
deadly reality. 

The entire question centres round the 
presence of super powers in the Indian 
Ocean~ and impartial documents of the 
U.N. indicate that U.S.A. were the first to 
enter the Indian Ocean for military, pur-
poses and it was they who, over the last 
three decades, had been steadily increasing 
their profile. In contrast to this, the U.N. 
documents and repons said that Soviet 
naval presence came much after the 
American presence and it was largely of 
a responsive nature and there had not 
been sufficient evidence to substantiate that 
Soviet Union had acquired bases in the 
Indian Ocean. 

As for ourselves, we wanted both the 
U.S.A. and U.S.S.R. to scale down their 
military presences to zero. But the p~o
blem would never be resolved unless Its 
nature was unravelled and it~ solution lay 
somewhere on a proper understanding of 
the objectives of the United States. 

HON. K. JEYAXKODY (Sri Lanka): Several 
conferences had decided that there should 
be peace in the Indian Ocean. Th~ Prime 
Minister of Sri Lanka had moved 1D 1971 
that the Indian Ocean should be dedared 
a zone of peace and ~ resolution. was 
passed unanimously at the Non-alIgned 
Conference. In spite of that. they had not 
made much headway. It was a matter of 
great regret that much progress had not 
been made in the matter of disarmament 
or declaring the Indian Ocean as a zone of 
peace. The great powers ought not to use 

this area for their . oWn political as well al 
millitary advantages. Almost every one of 
the States adjoining the Indian Ocean 
wished to live in peace. 

Although it might not _be possible to lay 
any sanctions on any country to prevent 
armaments, we could unanimously, by a 
moral effort, by moral sanctions, pursuade 
those countries to stop this arms race. 

HON. MOHAMMAD BAITULLAH (Bangla-
desh): The question of the Indian Ocean 
being a zone of peace had attracted global 
attention and the countries likely to be 
directly affected by the consequences of a 
military build-up in this area were really 
perturbed over this issue. Bangladesh too 
shared this anxiety as a small 'peace-Ioving 
country and wanted peace not only in the 
Indian Ocean but everywhere in the world. 
His country would always support any 
genuine move that aimed at bringing peace 
and tranquillity and minimising tension in 
this region and elsewhere. 

HON. JULIUS SILVERMAN (U.K.): The 
construction of Diego Garcia base in the 
Indian Ocean was both morally wrong and 
politically foolish. The people of the area 
objected to it. It was ridiculous on the 
pan of great powers, whoever they were. 
to say that they would introduce this race 
in the thick of such opposition by all the 
littoral powers. The Cambodian and 
Vietnam wars had proved that it was not 
the military hardware which was the main 
fact in deciding the results of wars today. 
It was the feelings of concerned men and 
women, which had to be considered. 



DR. THE HON. HENRY AUSTIN (India): 
India and other littoral states near Diego 
Garcia knew that the beginning of Diego 
Garcia was the beginning of another 
Vietnam. That was why India, Sri Lanka 
and other nations had raised this matter 
in Cairo, in the UN and at Lusaka Con-
ference. A resolution was passed at the 
UN declaring the Indian Ocean as a zone 
of peace. Even then the United States 
was going ahead with its move. U.K. could 
not be exonerated in this matter. If U.K. 
was genuinely concerned about peace in 
the world, what was the urgency for U.K. 
to lease out this particular area to the 
U.S.A.? 

The people of India and other littoral states 
felt that Diego Garcia was nothing but 
consolidation of military power and that 
peace was going to be threatened if build-
ing of bases was not stopped. If a war 
started in this part of the world, the efforts 
being made for economic' development and 
for ameliorating the lot of the millions 
would receive a serious set-back. 

DR. THE HOG. G. S. DHILLON in the Chair 

Ho~. BERNARD SoYSA (Sri Lanka): The 
subject of Indian Ocean as a peace zone 
s~oul? be judged in the light of the new 
SItuation that had developed in South Asia 
and. South-East Asia since the last dis-
CUSSIon on the subject in Sr' Lank 1 a. 

'I1tere was manifestation of big lit' . ~er 
po ICS In the Indian Ocean spreadiue its 
tentacles on a global scale Th hi . Ii . ~ . e g power 
po tIcs dId not take into account the 
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feelings, aspirations and interests of the 
people who· lived in that area. The 
developing countries in that region should 
take their destiny in their own hEds. They 
should discuss this matter in a Round 
Table Conference for the purpose of seek-
ing a solution. 

It was useless merely trying to demilitarize 
Diego Garcia. Let us recognise the 
politics behind it and adjust our minds to 
facing up that question. Let us rely UPOD 
our own strength which would ultimatelv 
bring us victory in this struggle. • 

HON. H. C. WAIUITHI (Kenya): KeDya 
supported the idea of making the IDdian 
Ocean a zone orr peace. The Kenyans had 
a common problem with all those COUD-
tries which had their coast siding the Indian 
Ocean. Our Government had always ex-
pressed the desire that the Indian Ocean 
shopJd be left without being interfered by 
the outside powers. It was difticult to 
agree that whatever the U.S.A., the U.K.. 
~e U.S.S.~. or any other power was try-
mg to do In that area was for the benefit 
o~ th~t area. What the developing COUD-
tnes In that area needed most was money 
for development. If the big powers wanted 
to assist them, they could provide assis-
tance in a number of ways. 

HON NICHoLSON STaAVlNS (&ycMlles): 
The movement regarding Indjau Oc:cao 81 
a zone of peace deterved to be supported. 
The Ji'COPle of Seycbel1ea would DOt like to 
see big powers in that area. They depend_ 
ed much 1lpOD the Ocean. Too much 
of mOVement in their walers would scare 
the fishery and they would 1tarYe. 



RT. HON. LORD SHEPHERD (U.K.): We 
shared the sense of this Conference in 
discussing the Indian Ocean and seeking 
to create within it a freedom not only from 
nuclear weapons but all other forms of 
military equipment. 

Our COU'lltry wanted disarmament, not just 
in the Indian Ocean; we wanted to see 
disarmament throughout the world. We 
wanted a cessation of massive weapons 
being piled up year after year by all 
countries, not only European countries but 
others in Asia also. That should be our 
objective. 

The heart of the matter lay in continuing 
talks between the two big powers, balanced 
force reduction and activities in the United 
Nations. If we really wanted response, let 
us not point a finger at only one. It did 
not help our case. It was in the interest 
of all of us, therefore, to bring these two 
big super powers together. 

HON. S. TILLEKERATNE (Sri Lanka): The 
interests of the Commonwealth countries 
rather than interests 0If the United States 
of America should be foiemost m the 
minds of the British people and the British 
Government. The sale of arms to the 
,racist regime of South Africa would 
jeopardize the African countries' struggle 
for freedom. We felt very much on that 
question. 

The Hritish Government had the primary 
duty to ask us that they were going to sell 
the Island to the United States in order to 
have another base. This duty had not been 
perform«d. 

(ii) Developments in South East Asia: 
The developments in South East Asia were 
discussed at the Plenary Session af the 
conference in the afternoon of October 28, 
1975. The following delegates participat-
ed in the discussion : 

Hon. Datuk Musa Hitam (Malaysia) 

Hon. E. E. Isbey (New Zealand) 

Hon. Vasant Sathe (India) 

Hon. Laurie Pavit (U .. K) 

HON. DATUK MusA HrrAM (Malaysia) 
initiating the discussion, said: The funda-
ment~ transformation of the political 
scenano of South-East Asia offered a rare 
opportunity for all South-East Asian coun-
tries to embark on a new beginning 1D 
their relationship with one another. It 
would require a conscious attempt to dis-
card old attitudes and dispositions and to 
substitute in their place perceptions that 
were more in tune with realities. The 
spectre of the aftermath of the Vietnam 
war was iflOW enabling south-EaSt Asian 
countries to readjust their strategies. The 
struggle to eliminate wants of basic needs 
such as food and shelter must supersede 
ideological struggle. 

The fear foremost in the minds of other 
South-East Asian countries arising from 
the U.S. defeat in Vietnam was the possi-
bility of being another "domine'" in inter-
national relation. That was why the coun-
tries of South East Asia were asserting that 
they were not prepared to trade territorial 
and strategic assets for any i;uper power 
guarantee. 
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It was in order to create a stabilising 
force in that region that certain fundamen-
tal changes were being made, which emerg-
ed in the form of ASEAN. ASEAN 
served the common aspirations of its mem-
bers without stifling their individual needs. 
It was non-military, non-ideological and 
non-antagonistic in character and as such 
was the kind of organisation that co.uld 
be expected to meet the common reqUIre-
ments of disparate parties in South-East 
Asia. 

The Cambodian Head of State had re-
usured that no export of revolution would 
be made by the' peoples of Indo-China to 
other countries in the region. \Ve would 
welcome the countries of Indo-China to 
participate positively in .ASEAN, as th~t 
would give even greater Impact and credI-
bility to the ASEAN concept of making 
South-East Asia a Zone of Peace, Freedom 
and Neutrality~ 

HON. E. E. ISBEY (New Zealand): The 
~eality of peace in South-East Asia 
was greeted in New Zealand with a great 
sense of relief because the senseless killing 
and ,the human suffering had ended after 
the withdrawal of the United States from 
the region and emergence of Indo-China 
from thirty years of conflict. The situation 
there now offered the prospect of discard-
ing old rigid attitudes. Recrimination 
could now give way to reconciliation. 
There had been a growing awareness that 
the future solution of the problem of the 
South-East Asian regional problems 
should be sought within the region itself. 

We should not delude ourselves into 
believing that regional cooperation was an 

end in itself. It was however an impor-
tant first step towards solving economic 
and social ills and establishing and main-
taining peace and stability. 

We could draw a parallel with the Com-
monwealth. Commonwealth had bred 
the habit of consultation that was unique. 
Yet within the Commonwealth there was 
gre~t diversity of peoples, of customs and 
even of cultural and political institutions. 
There was similar deversity within 
AESAN. 

New Zealand's role in South-East Asia 
had been solidly based on developing re-
gional cooperation and regional hel~. and 
aid programmes, not from the military 
viewpoint but from the point of view of 
solving the social and economic problems 
confronting us in these particular areas. 

HON. VASANT SATHE (India): The deve-
lopments in South-East Asia were of 
great concern to India because of our 
proximity to this region. It was our 
desire that there should be peace in this 
region and that we should be enabled to 
develop economically. 

The U.S.A. was having deenle with the 
Soviet Uni<>n in Europe. They were also 
having friendship with China. Then what 
was the reason for their military presence 
in South-East Asia and the Indian Ocean? 

The Commonwealth countries, big and 
small, had to unite and cooperate among 
themselves. They had to stand on 
their feet. Unity and cooperation were 
the ultimate solutioI' to our problems. 



HON. LAUJUE PAVITT (U.K.): The prob-
lem of South-East Asia would be solved 
by the South-East Asian countries them-
selves. 

We would only have peace when the 
world had stopped spending so much of 
its budget on the building up of more and 
more tools of destruction. Our world 
was being canalised in order to do t11ings 
and destroy people at a time when we 
oUght to canalise it the other way. 

Conferences were going on non-proli-
·feration treaty, nuclear free zones and 
peaceful nuclear explosions etc.; but two 
things had not been mentioned. One was 
chemical warfare and the other was chang-
ing of the environment in such a way as 
to cause destruction. We needed effective 
lines of communications in order to check 
these menace. 

We should cease to have ideological 
warfare over the radio and television 
where we took up fixed positions. It was 
in the friendly atmosphere of Asia that we 
from the other side of the world could 
find tolerance and understanding. 

(iin Africa South of the Sahara and re-
lationships with Rhodesia and South 
A/rica: This subject was discussed at the 
Plenary Session of the Conference in the 
morning and afternoon sessions of 
October 29, 197 S. The following dele-
gates participated in the discussion: 

Dr. The Hon. G. S. Dhillon. in the choir 
Hon. J. B. A. Siyomunji (Zambia) 
HOD. Indrajit Gupta (India) 

Hon. K. T. J. Rakhetla (Lesotho) 
Hon. James Johnson ( U.K.) 
Hon. B. RamsaroOp (Guyana) 
Hon. R. A. Banda (Malawi) 
Hon. H. C. Wariithi (Kenya) 
Senator the Hon. Deighton F. Griffith 
(Barbados) 
Hon. Tom Smit (Sierra Leone) 
Hon. D. K. Kwelagobe (Botswana) 
Hon. L. G. Newland (Jamaica). 

~?~ .. J. B. .A. SIYOMUNJI (Zambia) 
IDltlatmg the dIscussion said that his coun .. 
try's stand on Southern Africa had been 
consistent and they thought it their duty 
to give their best to their brethren in Sou~ 
Africa, Rhodesia and Namibia. The 
threat to international security in Africa 
South of Sahara was mainly due to mino-
rity racist regimes in Rhodesia and South 
Africa and the abominable apartheid in 
South Africa. It was the duty of Com-
monwealth and all other bodies to see that 
South Africa's illegal occupation of Nami .. 
bia came to an end. Unless independence 
based on majority rule in Rhodesia was 
achieved and policy of apartheid was re-
nounced by South Africa, Southern Africa 
would always remain a threat to peace. 

The OA U was pledged to complete the 
unfinished African revolution--the libera-
tion of those parts of the continent which 
were under minority rule. The OAU 
through the African Liberation Committee 
had been successful iB bringing about in-
dependence to Mozambique and Guinea 
Bissau. He expressed the hoPe that 
Angola would also be independent 500D. 
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THE OAU was committed to the achie~e
ment of majority rule in Southern Afnca 
by every possible means ~nd ~f peaceful 
means failed, violence was Jllevltable. 

The President of his country and other 
Presidents of neighbouring countries had 
been doing their best within the frame-
work of OAU and the Lusaka Manifesto 
to bring about unity to prevail in the 
liberation movements but the Common-
wealth as a whole should try to solve ~he 
question. The apartheid in South Afnca 
5hould be eliminated and Zimbabwe and 
Namibia must be free. 

HON. mORA.TIT GUPTA (India): The 
question of South Africa and Rhodesia 
kad continued to stick out like a dirty 
thumb at international gatherings year 
after year. The South African govern-
ment continued to violate human rights 
of majority of its own people and the 
continued existence of the illegal minority 
'racist regime in Southern Rhodesia was 
not a new problem that they were grap-
pling with. All the relevant deci3ions of 
the U.N. General Assembly and the Secu-
rity Council in this regard had bi!en bla-
tantly violated. 

The illegal minoritv regime m Zimba-
bwe had introduced a new Constitution 
which provided for a form of geographical 
and political apartheid. The recent land 
tenure law provided for so-called White 
and Black areas. Thus, instead of show-
ing responsiveness, the regimes at Pretoria 
and Salisbury showed a further hardening 
of attitudes. 
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The heads of Commonw~th ~ountri~ 
in their Conference at J ama~ca m A~ril
May 1975 had expressed thelr detenDlna-
~ion 'to support the people of Zimbabwe in 
their struggle for freedom. They had re-
cognised the inevitability of intensified 
armed struggle, condemned South Africa's 
refusal to comply with in the U.N. man-
datory sanctions and withdraw its forces 
from Rhodesia. 

The survival of the Ian Smith reJdme 
had largely depended on military and ec0-
nomic assistance from South Africa which 
on its part hoped to survive by enlisting 
similar cooperation from Western Powen 
who had in a way accepted that country 
as a member of their defence system. 

India welcomed U.K. Government', 
recent decision to stop sale of arms to 
South Africa as well as the Simonstown 
Agreement and hoped that it would be 
implemented in letter and spirit. Poli-
tical, economic and moral pressures against 
racial policies of South Africa and Rbo-
desia must be total. 

The civil war in Angola caused deep 
concern to us and any move aimed at 
stopping fighting and uniting the rival 
liberation movements de&etved our su»-
port. 

HON. R. GUJADHUR in the eMIr 

HON. K. T. J. RAmEnA (l~sotho) 
said that the talk of change ia the racial 
situation in South Africa was unreal aad 
was designed only to soften the attitude 



of the world against South Africa. He 
could say so because his country heing 
close to South Atfrica had first-hand reports 
of what was happening there. The basic 
policy of South Africa was to maintain 
racial discrimination and to suppress the 
black races. In order either to break or 
hal! the liberatio~ mov'!ments, they were 
trYID! to estabhsh relations with black 
Af~can countries. That was their diplo-
malic move. 

Lesotho, like Zambia and other African 
countries, was in the forefront of the 
liberation movements. He was in favour 
of intensifying the liberation movements 
because any kx>sening of the pressure 
would give the minority rulers of South 
Africa and Rhodesia breathing space to 
recollect their energies. The Common-
wealth countries should spare DO effort to 
assist all liberation movements and to fight 
tbe racist regimes. 

HON. JAMES JOHNSON (lJ.K.): Thr 
illegal regime of Mr. Ian Smith in 
Rhodesia had not been accorded any 
form of international recognition. Rhodesia 
was the most difficult and the most stub-
born to liquidate of all the former colonial 
dependencies. Rhodesia had its own arm" 
and police force and it could not be called 
a colony in the old fashioned sense, being 
literally indePendent since 1922. 

We must pay attention to the importance 
of unity in the national movement in Zim-
babwe. We, in the United Kingdom, had 
the Pearce Commission whose conclusion 
was DOt acceptable either to the African 
people in Rhodesia or to the British. Bishop 
~uzorewa deserved all the support in the 

ANC or in anv forum inside the territory. 
The OAU believed in 'one man-one vote' 
which was our stand also. if peaceful 
negotiations failed, violent struggle was in-
evitable. Mr. Smith was flouting the will 
of the vast majority of the people there. 
OAU was implacable in this matter. There 
was no black leader who did not share the 
views of the OAU in this matter. 

He fully supported Keooeth Kaunda and 
his colleagues. 

Ho~: B. RAMSAROOP (Guyana): If 
political freedom of the peoples in any part 
of the world was jeopardised economic 
freedom of the peoples in the other parts 
of the world would also be jeopardised. 

I t was an indictment on all of us to talk 
about freedom when in many parts of the 
world one had to get a pass to move from 
one part of the country to another. This 
was an epitome of the apartheid system. 
The so-called detente in Southern Africa 
might eventually lead to the liberation of 
certain parts of Southern Africa. But there 
were some formidable economic realities 
we had to face. The Pretoria-Lisbon axis 
was a formidable and integral part of the 
Western alliance, it was not going to be an 
easy task to make any change in that part 
of the world. 

Where raw-material~ were fast deplating. 
the imperialists would not allow that coun-
try to be taken by those who really owned 
that country. There were substantial 
trade relation between the U.K. and the 
U.S.A. and Southern Africa. Multinational 
corporations were operating in certain pa rts 
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of Africa. No corporation would give up 
such resources so quickly. 

There must be a constant struggle to 
b . freedom and liberty to those who 
:e~: still oppressed. If we were to subs-
cribe to the brotherhood-of-man conce~_t. 
We must go beyond sentiments and ethIcS 
and render material help to the freedom 
fighters in South Africa. 

HON. R. A. BANDA (Malawi): The 
developments that were recently faking 
place in South Africa in ~ attempt to re-
solve the political impasse In the South:ID 
region were a vindication of the pobcy 
advocated by the President of MalawI over 
the years. That policy was that there 
should be contacts and discussions among 
the peoples of the region of South Africa 
and discussions between the rulers and the 
African . leaders of that region. The Presi-
dent of Malawi had rejected the policy of 
boycott and isolation. At the same. time, 
he had publicly denounced the pobcy of 
racial discrimination and apartheid as 
demearhng and pernicious. It. was only 
through contact and dialogue that the 
whites of South Africa and Rhodesia could 
know that the policy of racial cooperation 
was a better and worthy alternative to the 
policy of racial discrimination and apar-
theid. 

BoN. H. C. W ARIITHI (Kenya): Kenya, 
like all other independent African States 
and being one of the countries that strug-
gled hard for its independence, strongly 
championed the cause of total indepen-
dence of the entire continent of Africa. At 
various inter-State and international forums 
it had voiced its unreserved determinati~n 
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t the liberation of the entire continent of 
~frica either by peaceful means or, when 
necessary, through armed struggle. 

Kenya had unreservedly c?ndemned the 
odious practice of apart"'!id. Jt ~ad re-
jected the que~tion. of dlal?gue With the 
supremacist regime m Pretona ~.use that 
would bestow the seal of recogrntton and 
respe{:tability on a racist regime and apar-
theid. 

South Africa's continued occupation of 
Namibia was illegal and all member States 
of O.A.V. were under obligation to refrain 
from doing anything which might. ~ cc:»ns-
trued as recognition of South Afnca ,s nght 
to be in Namibia. Kenya pledged Its full 
support for the liberation movements in 
Namibia. 

Kenya's objective in Zimbabwe was total 
independence on the basis of majority rule. 
This could be achieved eithu peacefully 
or in the alternative bV an armed struggle. 
Either way, Kenya was committed to lead-
ing its total support f(\ the A fricaD 
N ationa] Council. 

SENATOR THE HON. DEIGHTON F. 
GRIFFITH (Barbados): It was a pity that 
the situation should exist today in Africa 
which allowed a distinction to be drawn 
between Rhodesia and South Africa on the 
one hand and Africa on the other hand. 
It was, in effect, a distinction between 
Africa and Africa. This, in the light of 
general social and political progress 
throughout the world, was highly unrealis-
tic. A partheid was debumanisiog in its 
blind efto"s to treat other human beings as 
non-equals and it would certainly create an 



added danger to the already charged at-
mosphere. 

The situation in Rhodesia and South 
Africa would ultimately be reversed only 
by the efforts of the Africans themselves. 
The delegation of Barbados w\!lcomed the 
assurance given by the representative of 
Zambia that there would be no relaxation 
of efforts on the part of the Organisation 
of African Unity to secure majority rule in 
Southern Africa. He urged upon the Asso-
ciation to demonstrate its abhorrence to 
the policies of South Africa and Rhodesia. 

Mr. Ramphal, the Commonwealth Sec-
retary-General, had rightly said in his Ad-
dress that we should redouble our efforts 
making positive contribution to the world's 
Problems. We would haVe to move vigo-
rously and relentlessly towards a solution 
of the problems facing our black brethren 
in Africa, particularly in South Africa and 
Rhodesia. 

HON. TOM SMIT (Sierra Leone) regret-
ted that the demand of the African coun-
tries, which were 5till under slavery and 
bon~, was not being heeded to. On 
the contrary, the white regimes of South 
Africa and Rhodesia were resorting to 
force and had, in a way, become aggressive 
and recalcitrant. It was still more regret-
table when we saw one member country 
of the Commonwealth supplying arms and 
ammunition to another country to fight 
against one another. Unless and until the 
whole of Africa became free and aU the 
countries there were treated like sovereign 
nations, they could not make progress, nor 
could the troUbl~ erupting there every now 
and then end. The CPA should support 

the cause of the countries in AfIica which 
were still under slavery and help them ac-
quire independence. 

HON. D. K. KWELAGOBE (Botswana) 
said that he was concerned about the Rho-
desian question. The four Presidents tak-
ing part in the Lusaka talks wanted to see 
a peaceful solution of the Rhodesian prob-
lem but their efforts were being undermin-
ed by some countries that extended their 
support to the illegal Rbodesfan regime. 
The United States ignored all the menda-
tory sanctions and not only resumed trade 
with Rhodesia but also gave them the 
much needed foreign exchange. 

The dialogue that brought about some 
fundamental changes in South Africa was 
welcome but not the type of dialogue that 
supported apartheid in any form, in which 
the South Africans would have no right 
whatsoever to govern their motherland and 
in which minority whites would occuPy 87 
per cent land while 16 million non-whites 
would occupy only 13 per cent of land. 

The role of Botswana as a front-line 
country had been significant. It had been 
protecting the refugees and that had en-
raged Rhodesia. They intruded into 
Botswana. They attacked villages and 
kidnapped persons. 

Botswana wanted that the question of 
Namibia should also be solved. 

HON. G. A. REGAN in the Chair 

HON. L. G. NEWHLAND (Jamacia) : The 
situation in South Africa and Rhodesia 
was alarming. The Government as well as 
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the opposition in J amaica belie~ed ~hat ~~ 
injustice to humanity by a mmonty r 
should be stOpPed by every means. It was 
a matter which not only concerned. t~e pe?-
pIe of African origin or people hvmg. In 

Africa. but the whole world. The J ~alcan 
Government were helping them WIth men 
and material to bring about an early solu-
tion to this problem. 

He believed that nobody or no coun~ 
had a right to be against another natIon 
because of race. South Africa and Rho-
desia were openly practising this system 
of racialism. It was in defiance of the 
thinking of the civilised world. It should 
come to an end. Jamaica would support 
any appropriate action to bring an en~ to 
such human discrimination by man agamst 
man because of colour. Bigger powers 
should do something about it without any 
delay. 

It was shocking that arms supply to thest 
countries was still continuing which would 
be used for further oppression against the 
people seeking their just aspirations. 

(iv) Europe and the countries around ,he 
Mediterranean: This subject was discussed 
at the Plenary Session of the Conference in 
the afternoon of October 29, 1975. The 
following delegates participat~d in the dis-
cu!\sion: 

Hon. Neil Marten (U.K.) 
Dr. The Hon. Joseph Brineat (Malta) 
Shri Vasant Sathe (India) 
Hon. Isaac Abeeasis (Gibralter) 
Hon. Kenneth Clarke (United Kingdom) 
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Dr. the Hon. Albert Borg Oliver De 
puget (Malta). 

HoN. NEIL MARTEN (U.K.) : The 
United Kingdom had no doubt concentrat-
ed too much of their thought on the 
European Common Market at the expeosc 
of the Commonwealth and that proceIIt 
should now be reversed. The Common-
wealth was one of the most important 
Associations of the world if it developed 
correctly. In U. K. there _s~d be ODe 
Minister of State incharge of the COIDIDOD-
wealth and the other member countries. 
that could afford it~ should also have :. 
Minister of State for Commonwealth 
Affairs. 

The Common Market was deve10pinc 
into the European Parliament for which 
they were going to have direct elections. 
They would then legislate, and they also 
proposed to have economic and moaetary 
union in future. That was bound to lead 
to a common currency and a federal bank. 
If the Common Market was to develop that 
way, it was bound to end in some form of 
a federal state. That meant losing of our 
veto and, therefore, losing the IuD control 
of our internal and external affairs. It was 
in that context that the application of the 
Cook Islands for Main Branch. status in 
the Commonwealth should be considered. 
The Council had not accepted their appli-
cation on the ground that Main Branch 
status could only be enjoyed by branches 
of those countries that had tun cootrol of 
their internal and external affairs. 

DJt THE HON. JOSEPH B&INCAT (M.): 
Europe was diftereat from the Indian 



Ocean because both the Russians 
and Americans were present in the Medi-
terranean sea. It could not feel secure 
unless the super powers left the Mediterra-
nean alone. They bad no business to be 
there because they did not belong to that 
area. Europe wanted to have its own 
identity and DOt to become a satellite of 
either of tbe super powers. 

Europe was on the tbreasbold of far-
reaching changes. What would happen to 
Spain after Franco? What would happen to 
the American bases about which they had 
signed a new agreement? The sudden 
changes that were happening in the interenal 
policies and internal politics of Portugal 
were leaving everyone perplexed and were 
among the main factors disrupting the 
sense of security in Europe. Then, there 
was the situation in Italy. With its tradition 
towards the West and its alliances towards 
the NATO, it now appeared to be going 
Communist. What would be the position 
there in the event of a change from one 
ideology to another? There might be an 
abrupt change which would certainly have 
an inftuence on the security in Europe. 
Similar1y, there was the question of Yugo-
slavia. What would happen there after 
Marshal TIto? The recent events ia 
Greece and Turkey had shown the incom-
petence of NA TO to solve even internal 
issues between its own Members. 

The Middle East was a perennial prob-
lem aod the recent Sinai Agreement was 
not going to solve it because of the dis-
honest attitude of the super powers. They 
got them to an agreement, and then t,hey 
started arming them again. They might 
fight again, destroy those arms and within 

a shon time place further orders for armS 
with the Super Powers. 

Every eHon coming from the super 
powers was in itself suspicious. Everybody 
knew that Europe had no imperialist atti-
tudes towards either the Arabs 'or the 
Israelis, but we left this important mission 
to the super powers and the results were 
not what one would accept. 

Along the basin of the Mediterranean, 
difficulties were cropping up every mo-
ment. The questions of Morocco, Libya 
and Tunisia certainly interested Europe 
and we could not think of Europr.an peace 
and European security without reflecting 
on the problems that faced the basin which 
belonged not to the Americans or to the 
Russians, but to the Europeans and to the 
States bordering on the sea. 

The guarantors of our peace and secu-
rity should not be the super powers, but 
the European nations themselves who had 
to think. not in terms of warfare or possible 
conflagrations but in terms of economic 
development.' That was the only solution 
towards a unified and a secure Europe and 
a secure Mediterranean basin. 

SuRI V ASANT SATHE (India) : India 
welcomed the Helsinki Declaration as well 
as the earlier agreement between ~ 
U.S.A. and the U.S.S.R. for preventing 
nuclear war. We knew full weB that 
Europe which was ravaged by two world 
wars in the first part of the century could 
not afford to have another war of this kind. 
It was hoped that further steps would be 
taken to achieve a reduction in armaments 
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on both sides so ,that ultimately the coun-
tries to Europe were able to devote more 
time to consolidation of peace and eco-
nomic progress. 

It was unfortunate that the Arab-Israel 
conflict was not yet getting solved to . the 
satisfaction of the people of that regIOn. 
The Israeli aggression was to be widldraw~. 
The people of Palestine must get t~elf 
homeland and the Arabs must have a nght 
to live without aggression. 

As regards Cyprus, where there was a 
conflict between the Turkish Cypriots and 
the Greek Cypriots, an effort was being 
made at the instance of the U.N. Secretary 
General to resume talks between the two 
communities so that they could find a 
solution. 

India was keenly watching the develop-
ments in Europe because we knew that 
unless the detente was consolidated in 
Europe, in the Mediterranean and in the 
Middle East, various other problems would 
anse. 

HON. ISAAC ABECASIS (Gibralter): The 
people of Gibralter wanted to remain close-
ly associated with the United Kingdom be-
cause they wanted to preserve their way 
of life and status. TIley were a very happy 
community and did not want any other 
people to take away what they had obtain-
ed during the last 271 years of their link 
,with the United Kingdom. 

Yesterday it was said by the Prime 
Minister of India that there could not be 
harmony without the acceptance of the 
right of even the smallest nation to follow 
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its own path. And that was exactly what 
the people of Gibralter wanted-namely, 
to follow their own path. 

DR. THE HON. G. S. DHILLON in the Chair 

HON. KENNETH CLARKE (U.K.): One 
of the points most frequently made 
by the opponents of our membership 
of the E.E.C. in the United Kingdom was 
that the membership of the Community 
would damage our relationship with the 
British Commonwealth. We genuinely be-
lieve that there was no reason why it 
should damage both relationships either in 
terms of trade or in terms of politics. We 
believe that in the long run our member-
ship should have the effect of opening up 
the horizons of our nearest neighbours in 
Europe and bring them benefits of our ex-
perience and to all the memben of this 
Commonwealth. 

There was a problem of world security 
with the present uncertainties, in particu-
lar, in the Iberian Peninsula, in the ccun-
tries of Spain and Portugal. We were en-
terins into a dangerous Period of instability 
and of evolution in those countries. But 
the events in Spain and PoItugal still 
aroused great emotions in the rest of the 
Western Europe. They would have an 
effect upon political attitudes in the rest of 
Western Europe and, in particular, in 
France and in Italy where we had a situa-
tion where strong Communist movements 
had worked constitutionally and validly 
within the democratic set-up. It was the 
action of the Ponuguese people and not of 
any Government which helped to acceletatC 
the liberation of Angola, Mozambique, 



Guinea-Bissau and Cape Verde. But the 
whole process of that evolution was quite 
deliberately undermined from within by the 
Communist Party and with support trom 
outside. Our aim must be peaceful evolu-
tion by the people of Spain and Ponugal 
themselves not aided or interfered by out-
side powers, either from the East or the 
West. The international community should 
accept the fact that both Spain and Portu-
gal shall have necesasryily to proceed slow-
ly and cautiously and in an orderly way 
before we could begin to contemplate the 
Westminster model of two party democracy 
for those countries. One thing the interna-
tiona1 community could do was to help 
them in their peaceful evolution. 

We must not support (rom outside any 
faction or extremists or encourage disorder-
1y developments. As Parliamentarians, we 
wanted peace and stability and should 
allow rival pOlitical philosophies to com-
pete SO that the people of Spain and Por-
tugal could have their own G~vern~ents 
after overcoming their difficultIes W1t~o~t 
the intervention of super powers. Slml-
Jarly t we must not desire to hand. oyer the 
people of Gibralter to the uncertamUcs and 
difficulties of the Iberian Peninsula. 

DIl. THE HON. ALBERT BoIlO OLIVER 
DEPuGET (MalIa): The question of 
security in Europe and the Mediterr~ne~n 
had to be seen in the context of secunty m 
tbe world at large and the necessity of 
maintaining tbe balance between the re-
gional powen in Europe and the powen 
in the other regions of the world. The 
situation facing the countries in Europe 
and the Mediterranean posed the problem 
of future policies in all those countries re-

lating to alliances and the policies relating 
to the relationship of the small powers to 
the super powers. So, ultlDlately, it was the 
balance which was important. The reality 
was that the establishment of a zone in the 
Mediterranean, free from super power 
rivalry and contention did not depend only 
on the resistance to bases and facUities and 
to economic penetration. 

The establishment of peace in the area 
depended also equally on the realisation 
that the greatest threat to world peace at 
the present time did not come from the 
confrontation between the USA and the 
Soviet Union, but it arose at the present 
time from the confrontation and rivalry 
between the Soviet Union and the People's 
Republic of China. It was necessary that 
both the European countries and the North 
African countries of the Mediterranean 
should join together to tum the rising tide 
of communist intluence of the Russians or 
the Chinese in the area. The European 
States had a duty in this respect to instil 
in the States around the necessity of keep-
ing out foreign influences from the area. 
The United States might be an external 
JX>wer, but it was not foreign influence. 

The countries of Europe and the Medi-
terranean could not afford to withdraw into 
isolationalism and non-involvement. They 
should, on the contrary, participate in shaP-
ing the relations between the su~r powers 
and that contributed to the estabbshment of 
peace in the different regions of· the world. 

II. WORLD ENERGY CRISIS 

This subject was diSCUssed. at the Plenary 
Session of the Conference 10 the :dternoon 
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of October 29 1915. The following dele-, 
gates participated in the discussion: 

Dr. The Hon. G. S. Dhillon in the Chair. 

Rt. Hon. Lord Shepherd (U.K.) 

Hon. P. K. Bhindi (Fiji) 

Hon. V. B. Raju (India) 

Hon. Alan Martin (Canada) 

Hon. W. C. B. Hinds (Barbados) 

Hon. J. H. Taylor (New South Wales-
Australia) 

Hon. D. Ramdin (Mauritius) 

Hon. G. G. Swell (India) 

Hon. (Mrs.) Lcaupe~ Faimaala Phillips 
(Western Samoa) 

Hon. Datuk Musa Hitam (Malaysia) 

Hon. John Callister Clucas (Isle of Man) 

Hon. B. B. Lyngdoh (Meghalaya-India) 

Hon. K. C. Ramrakha (Fiji) 

Hon. E. R. Schreyer (Mamitoba-Canada) 

I!~n. A. R. Thomas (Bermuda) 

Hon. (Mrs.) Grace OnyangO (Kenya). 

~!: . HON. LoRD SHEPHERD (U.K) 
1D1tiating the discussion said· Th . . . . e recent 
energy. CrISIS had affected the developing 
co~ntnes most. It would cost those 
nations ~me 10,000 million dollars a 
ye~r. . ThIs was a very sizeable amount. 
Bntam would have to pay neady one 
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million pounds a day to meet th~ latest 
hike in oil prices. 

The bigger industrial countries would 
be able to overcome this crisis. But it 
would be beyond the pOwer of the develop-
ing countries to face this crisis unless the 
industrialised countries took certain steps 
and also provided massive aid to the deve-
loping countries. 

It must be recognised that poorer coun-
tries were more heavily affected by the 
energy crisis than the developing countries, 
who had already reached a fairly advanced 
stage of development. Therefore, they 
should be paid more attention. 

It was indeed difficult for us to overcome 
the present difficulties in a unilateral and 
national way. The industrial countries 
must coordinate their policies in such a 
way as to help the poorer countries to tide 
over the present crisis. 

More care should be taken in the use 
of en~rgy. Oil should be used only for 
essentIal purposes. Atomic power should 
be used for the generation of electricity. 

Gr~a~~r attention should be paid to the 
activities of the World Bank to enable it 
to provide credit to the affected countries 
on softer terms. 

Apart from conservation of the preseat 
energy. resources, our strategy should be 
to deVise ways to increase our cooperation 
by which we could share aD the resources 
that were left in the world. It must be 



recognised that we were stili in the cheap 
fuel period and within a few years, as 
those would run out, we should be moving 
into a more expensive fuel era. 

Big developments were likely to take 
place in the field of nuclear power. This 
would also open the possibilities of desig-
ning and building nuclear weapons. There-
fore, control should be exercised by the 
United Nations to ensure that the by· 
products of atomic energy should not be· 
used for any purpose other than peace-
ful. 

HON. P. K. BHINDI (Fiji): The increas-
ing oil prices had created a lot of problems 
for Fiji and it was not easy to find a solu-
tion to it. A suggestion had been made 
to reduce the imports. If that was done 
there would have to be some fair alloca-
tions made of the available fuel of the 
country and rationing might have to be 
I'esorted to for that purpose. That was 
DOt an easy thing. On the contrary, 
certain industries would be badly affected. 

There was a mention about the creation 
of the third window for borrowing pur-
poses. Our country had to service the 
loans she took. So we could not benefit 
from this third window. 

Fiscal measures had been suggested to 
reduce imports. If a duty was imposed it 
would lead to increase in the cost of 
production. So this suggestion WclS nCJt 
practicable. 

A number of steps wue being taken in 
Fiji to tackle the problem. Blons were 

being made to generate hycho-eiectric 
power. Solar heating units were being 
assembled to save fuel. Import of cars 
had been restricted. All efforts were being 
made to save energy and to find an alter-
nate fuel. 

HON. V. B. RAJU (India): There was 
great disparity in the consumption of 
energy which was one of the root causes 
of tensions. Unfortunately what was hap-
pening was that energy and food were be-
ing used as political levers. This was what 
the world and particularly, the Common-
wealth should take note of and it should 
see the end of it. 

What was causing worry was not the ex-
cessive use of energy for productiv~ pur-
poses and for the essential requirements 
of humanity but what we were muClf con-
cerned about was the wasteful use of 
scarce energy re~urces for the lUXUry 
purposes and out of them one was the 
private car. Now the time had com~ 
when the nations had to (ake a decision 
whetheJ' the use of the private car should 
be dispensed with to the advantage of 
public transport. This was a deliberate 
decision this Conference should take out 
of compulsion. 

The developing couiltries had suffered in 
many ways. Firstly. they suffered by pay~ 
ing more. In fact, India very soon from 
two hundred crores might have to pay one 
thousand two hundred and fifty crores. 
Secondly it had to import machinery from 
,lhe developed countries, which had ac-
celerated their prices. Thirdly, the deve-
lopmental aid was being reduced. 
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it was hoped the Commonweaith Par-
liamentary Association would take up the 
matter seriously and make contribution in 
terms of constituting a body which WOll Id 
arrange for the exchange of research and 
development for finding alternative sources 
of energy, for its efficient use and for its 
conservation. 
HON. ALAN MARTIN (Canada): While 
trying to understand and concern them-
selves with the problems besetting the 
under-developed countries as a result of 
the trauma brought about by world oil 
price increases, the Canadians must at the 
same time become most fully aware as a 
nation of the dramatic tum of events re-
lating to the energy picture as it was cur-
rently affecting Canada. While in 1972, 
it was said that our oil resources would 
suffice not only to meet our own require-
ments as far ahead as 1990 but also to 
enable us to export 1 million barrels per 
day, in 1974 we were told that rather than 
having exportable supplies in 1990 we 
would indeed be faced with potential net 
import requirements of upto 2 million 
barrels per day as early as in 1985. Some.. 
what the same situation existed in regard 
to the supply position of natural gas. The 
Government of Canada had already started 
taking various steps to meet these challen-
ges. 
HON. W. C. B. HINDS (Barbados): The 
final quarter of the year 1973 found the 
economies of a large number of under-
developed countries facing a state of tota] 
stagnation. Because of the level of hard-
ship created by this position the third 
world countries had now been reduced to 
a fourth world grouping. 

The direct cost of imported oil in the 
fourth world countries had increased five 
foM which those countries could ill afford 
to pay. It was said that the oil producing 
countries were likely to establish a fund to 
help those countries. The sooner it was 
done the better would it be. , 
The fourth world countries in the Com-
monwealth should make a collective effort 
to conserve the energy resources. They 
should also set up an organisation to co-
ordinate development in the area of new 
energy resources and also provide finance 
for research development. 

HON. J. H. TAYLOR (New South Wales-
A ustraJia) : It· was a disaster that the 
developing countries were facing the energy 
crisis at this stage of their development. 
New South Wales was blessed with a lot of 
reserves of coal. Immediately after the 
second world war, because of industrial 
difficuWes in the coal fields. in the whole 
of New South Wales, the transport system 
was adversely affected. Then, a decision 
was taken to import oil for serving trans-
pOrt and other industries. In future, we 
should not take such decisions for import 
of oil. We would have to find ways of 
using our industrial resources for generation 
of power, whatever the local difficulties 
might be, rather than go and draw on the 
world resources and thus deprive some of 
the other areas of what they were vitaDy 
in nee1 of. 

If the present trend continued and if we 
were forced to import oil for generation 
of power in Australia, our vast wheat crops, 
rice and other crops would become ex-
trem~ly expensive to sell in the world 



market, thus depriving the people who 
would be needing the commodities at an 
economic price, only because of the econo-
mic crisis in our areas of power. 

We were concerned individually and col-
lectively with the energy crisis. ¥I e should 
think, firstly, in terms of assisting those 
developing countries that had suffered be-
cause of this power crisis. Secondly, we 
were concerned in terms of making the 
best use of the resources that were avail-
able. As members of the Commonwealth, 
we should try to associate ourselves with 
the OPEC countries, talk with them and 
try to understand their problems and help 
them so that they could understand the 
problems of these people who were the 
consumers of their products. "Ne should 
utilise the available energy sources as much 
as possible and supply to the world as 
much food as possjble. 

HON. D. RAMDIN (Mauritius): The 
massive consumption of coal, oil and 
natural gas in this century having been 
greater than that of all the by-gone 
centuries, the reserves had been fast 
pwindlmg. Should the present consump-
tion keep on without tapping other sources 
of energy, the future of mankind was 
indeed very bleak. There \vas DO sign of 
the energy consumption going down. On 
the other hand, everywhere people were 
using more and more energy in a thousand 
and one different ways. The annual con-
sumption of energy was increasing by 
about 8 per cent while several coal mines 

and oil pits had gone or were going out 
of production. 

The demand for oU was indeed very great 
nowadays. IJ was true that some new 
countries ha,d lately come into oil produc-
tion, new producers had come into the 
exporting line, but they too were quite 
conscious of their inability fo continue to 
meet the demand for petrol in the world. 
It was that state in the petrol situation of 
the world -that was responsible for tbe 
present crisis. 

The nuclear, solar, tidal hydro-electric and 
Eolian energy were all being closely studied 
and developed. But hitherto no great 
progress had been made. The world would 
have to wait long before such energy could 
be used wherever oil energy was used 
nowadays. 

HON. G. G. SWELL (India): One of the 
reasons that the Americans gave to have 
bases in the Indian Ocean was to safeguard 
their oil routes. The argument was 
fallacious because America's use of West 
Asian oil aggregated to only 2.2 per cent 
of its annual requirements. 

There was today a very great scientific 
effort to find other sources of energy. 
There might be a breakthrough towards the 
'fusion process'. This fusion process would 
make use of the sea water, of the radio 
isotopes in the sea water which was cheap 
and limitless. It.the scientists succeeded 
in finding some kind of a device by which 
this tremendous energy could be tamed and 
released for the use of industries it would 
be a limitless source of energy that the 
world would have. 

We must look upon oil not as a source of 
energy; we had to look upon oil as a raw 



fnateria1. If we iooked at oil. in this 
correct perspective as a_ raw matenal, the 
world would be on the right track. 

HON. (MRS.) LEAUPEPE FAIMAALA 
PmLLlPS (Western Samoa): For hundreds 
of years past, the _ seas surround~ng us, the 
fertile soil and the tropical climate had 
provided Samoans with ample. food, cloth-
ing and shelter. N ature ~o~ded aD. t~at 
was required' to supply us with our livmg 
needs. We had no need for oil or electri-
city or nuclear power. We were introduc-
ed to the marvels of imported foods, cloth-
ing, building materials, machinery and 
vehicles by missionaries and merchant 
traders. We eagerly exchanged these 
things of the western industrialization for 
our copra, cocoa, timber, bananas and 
other tropical produce. We adapted 
ourselves to these marvels and all went well 
with us. We worked hard to create the 
surpluses needed to pay for these imports. 

Then three years or so ago, steady flow of 
goods became a trickle, in some cases 
stopped altogether. \Ve were told we had 
to pay twice as much as previously for the 
same imports or to go without them. Our 
leaders told us that we had no more over-
seas exchange and that there was an 
energy crisis. 

The countries of this shrinking world were 
so interdependent upon each other that 
they must be able with patience and under-
standing for each other's point of view to 
solve this problem of energy criSis. 

HON. DATUK MUSA HITAM (Malaysia): 
AU these years through the period before 
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independence and through ~e period 
after independence the de,:~optng coun-
tries had been facing a. _ CnsIS. __ We had 
been shivering with hunger beCause tbe 
t rms of trade had not been favourable or 
e~en equal between- / us ~~ the developed 
countries. Our commodi~es had been 
bought at cheap rates because we bad 
always been looked upon as the backyard 
of the developed countries. Now, for-
tun ately , this energy crisis had co~e as a 
blessing. The developed countries had, 
alfter all. started shivering not of hunger 
but shivering in winter having not enough 
oetroleum to generate heat. Now they 
were prepared to talk. 

It was gratifying to note that Britain after 
'having joined the CommoJl ~arket today 
subscribed to the new econoDllC agreement 
for the first time in history between develop-
ing and developed countries. The Lome 
Convention represented the start of an ex-
periment of a new relationship between 
developed countries, on the one hand, and 
the developing countries on the other. It 
was hoped that this start could be follow-
ed up by the international economic com-
munity Oat large, through the United 
Nations so that this new internatiotnal 
economic order 0. could indeed be achieved 
by co-operation and understanding. Deve-
loping countries had to try -to analyse the 
problems and see how best they could con-
tribute to overcome this so-called crisis 
which was not an energy <;risis, but .which 
was basically a crisis in human develop-
ment. 

liON. JOHN CALLISTER CLUCAS (Ilk 01 
Jt,{an) : The world energy crisis had im-



posed severe strains within the Common-
wealth and, in a wider context, posed a 
threat to world security. 

Efforts to separate the world"s energy pro-
blems and to deal with it exclusively in 
the international forums had not succeeded 
so far. The more powerful nations should 
hasten in their enormous task of finding 
an acceptable solution to the problem. 
There should be a sense of urgency in 
solving this problem which was regrettably 
lacking. 

A ttention should also be paid to the long-
term development of two great energy 
sources, water and sun. Harnessing of the 
sea would provide immense power. Simi-
larly, solar energy had vast potential and 
it was totally untapped at the present time. 

In this context, Commonwealth fund had 
an important part to play. Many of the 
smaller nations had abundance of water 
and sun, but they lacked the expertise to 
help them unlock their resources. Proper 
education should be given to conserve and 
to avoid wastage of our valuable resources. 

HON. B. B. LYNGOOH (Meghalaya-
Indid) : The grave economic situation 
faced by the developing countries in the 
wake of the oil crisis was illustrated by 
India's -position. A barrel of crude that 
cost Us less than 3 dollars iii 1973 now 
cost us about i 1 dollars. Her import bill 
for petroleum had shot up from about 256 
million dollars in 1972 to about 1500 
million dollars at present. Since nearly 
80 per cent of the oil products were used 
in the countrv as essential inputs in the 
vital sectors of· industry and agricu1ture~ 

any cut was bound to affect the country's 
economy as a whole. 

While the developed countries were able 
to adjust themselves through increasing the 
prices Qf their own exports including 
machinery, equipment, technology etc., the 
developing countries--besides having to 
pay higher prices for oil-had also to pay 
higber prices for their imports from the 
developed countries. The effect was boost 
in inflation, less output and employment 
and massive swing in the-balance of pay-
ments. 

The special session of the U.N. General 
Assembly chalked out a programme of 
action for the developing and the most 
seriously affected countries. We were yet 
to see-how it would carry us in solving 
our problems. A similar d~aration was 
made by the oil expOrting countries for 
the extension of additional special credits 
and grants. That was welcom~. But the 
assistance so far had been very madequate. 
Ninety per cent of the surplus earnings of 
the OPEC went to the developed coun-
tries. The Commonwealth should set up 
a sort of co-ordinating body to direct and 
to co-ordinate the activities for research 
and to find out ways and means of evolv-
ing a permanent solution to this problem. 
We could have a pool of funds and ex-
pertise. 
HON. K. C. RAMRAKHA (Fiji): To con-
serve fuel was a self-defeating process and 
it certainly created more problems than 
it solved. 

The time had come for the world to do a 
~omplete rethinkin~ 'Of its living habits. 
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We should be prepared to change our life 
style and life pattern to a simpler living. 
HON. E. R. SCHREYER (Manitobo-
Canada) : The present energy crisis was 
not either a blessing or a curse as some 
'had described it. It was a liard and cold 
fact, but one which the present civilisation 
should be capable to adjust to and cope 
with. The lesson to be drawn from it was 
that the mankind could not take too much 
for granted. 

It was unrealistic to expect that we could 
equate the present discussions on the 
energy crisis with the general problems of 
economic development. If the assistance 
for developing countries was inadequate 
five years ago, it was all the more less likely 
to be generous enough during the most of 
the next decade. 

The countries who were the greatest bene-
ficiaries with this sudden change of situa-
~on sh~uld be ~nfluenced to take part in 
mternationa] assIstance and the economic 
development. 

The hi¥hly ~nd~strialised nations must apply 
all theIr sCIentific and technological skills 
for substitution of energy fund. Given 
today's technology, it was possible to re-
duce our dependency on liquid hydro-car-
bon fue~s from 30 to 50 per cent. How-
ev~r, thIS would require a change in our 
atti~ude . and a considerable outlay of 
capItal mvestment. It might be that no 
country would like to take this step 
!herefore it should be our endeavour t~ 
IDfi~ence our ~espective Governments to 
de~se .a machmery for international co-
~rd~natIon in respect of substitution of 
liqUid hydro-ca.rbon fuels. 
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HON. A. R. THOMAS (Bermuda): For 
the developing and the under-developed 
countries, there had to be consideration of 
special provisions, particularly dwing the 
interim period. While the larger countries 
were trying to solve the problem by speed-
ing up the research they had left lagging 
for many years, they were to provide 
/Special consideration in terms of special 
rates to people with special problems. 
That had to happen because we could not 
·afford to pay the increased cost. 

The heart of the problem was that the 
large bodies of industrialists were concern-
ed ~th their profits, without caring for 
what was happening around and completelv 
ignoring moral considerations. That 
aspect should be duly considered while 
100kinR at the problem, for the developing 
countries had very little to offer in terms 
?f the kind of costs that were coming up 
III future. 

HON. (MR~.) GRACE ONYANGO (Kenya): 
It was somewhat misleading to talk 3bout 
an energy crisis as that would suggest a 
physical shortage of energy. That was 
not the situation for everybody. Those 
who could afford to pay the price could 
get the ene~gy they needed. It was, there. 
fore, essentIally an economic crisis. 

Develo~g countries had been forced to 
re~uce lIDports as a result of increased oil 
p!1~e and that had contributed to tbe 
VICIOUS downward spiral in international 
tr~de and ~o a general international econo-
~IC rece~lOn. They had to achieve an 
mcrease !n their export -earnings in order 
to pa¥ the .increased oil bill and some of 
them lDcludmg Kenya, had managed to do 



so to some extent. However, until the 
wadd economy regained its momentum 
the third world would continue to be th~ 
hardest hit victims of toe world energy 
crisis. 

III. BUILDING A NEW INTERNATIONAL 
ECONOMIC ORDER 

(i) World Population growth and food re-
sources: This subject was discussed in 
Panel I of the Conference in the morning 
and afternoon sessions of October 30, 1975. 
The Panel consisted of Dr. the Hon.· Henry 
Austin (India) (Chairman) and Hon. R. 
F. Antony Roberts (Bahamas) and Dr. 
The Hon. W. H. C. Masters (Bermuda) 
(Members). Besides the Members, the 
following delegates participated in the dis-
cussIon: 

Hon. Apurba Lal Majumdar (West 
Bengal-I,ndia) 
Hon. James Johnson (U.K.) 
Hon. (Mrs.) E. Da Silva (Guyana) 
Hon. Trevor Ewan Foster (Cayman 
Islands) 
Hon. W. J. Cheddesingh (Jamaica) 
Hon. (Mrs.) Mary Dorothy Batche!or 
(New Zealand) 
Hon. S. V. Ward (Tasmania-Australia) 
Hon. K. T. J. Rekhetla (Lesotho) 
Hon. Alan Martin (Canada) 

Hon. John Daniel (Trinidad and Tobago) 
Hon. Gosaibhai Chhibabhai Patel 
(Gujarat-India) 
Hon. D. E. Kent (Victoria-Australia) 

Hon. Robert Wenman (Canada) 
Hon. George F. Hosten (Grenada) 
Hon. W. C. B. Hinds (Barbados) 
Hon. M. B. Dawkins (South Australia) 
Dr. the Hon. Wong Soon Kai (Sarawak 
-Malaysia) 
Hon (Mrs.) Grace Onyango (Kenya) 
Hon. P. R. Chanshi (Zambia) 
Hon. (Mrs.) Tekarei Russell (Gilbert and 
Ellice Islands) 
Hon. M. K. Arop Keino (Kenya) 

DR. THE HON. W. H. C. MASTERS 
(Bermuda) : Bermuda was one 
of the two countries in the Com-
monwealth to start popUlation control, 
the other being India. Being a 
small island of 20 miles inhabited by 
56,000 people. Bermuda had realised the 
importance of limiting the population as 
the alternative was to be over-powered by 
poverty. Our programme was eminently 
successful. The rate of birth came down 
from 1000 babies born in 1965 to 985 in 
1974-75. However, our objective could 
not be achieved by population control 
alone. Other things needed were indus-
trial development, development of natural 
resources, control of pollution, more food 
production and road development. 

HON. R. F. ANTHC'N ROBERTS 
(Bahamas): The problem of increasing 
world pOpulation and diminishing food 
resources should be the concern of every 
country in the world. The recent con-
ference in London which considered the 
question of population in relation to food 
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came to the conclusion that all Common-
weatth countries should give priority to 
food production. 

Population question really had its roots in 
developing countries where the income 
level was low. A good deal of skill had 
to be mustered to deal with the problem. 
The Commonwealth was made up both of 
rich and developing countries and if the 
rich provided the latter with the necessary 
skills and resources, the problem could be 
solved. 

If we were to come to grips with this pr().. 
blem, we might have to take decisions that 
were not to the liking of some people-
decisions that touched their religious senti-
ments and were thought to be affecting 
human rights. But bold steps were ne~ 
cessary for successful results. 

HON. ApuRBALAL MAZUMDAR (West 
Bengal-India): The developing countries 
were facing a staggering problem in the 
form of increasing population. During the 
last 25 years, India had added 250 million 
to its numbers-a figure equal to the total 
population of U.S.S.R. and more than 
that of the U.S.A. 

India's programme of population control 
had reduced the growth rate from 41.7 per 
thousand in 1951 to 35 per thousand at 
present. The target was to reduce it to 
30 per thousand at the end of the Fifth 
P.lan and 25 per thousand at the end of the 
SIXth Plan. The question of popUlation 
control was of utmost importance to India 
because even though our food production 
had doubled during the last 20 years, the 

5Q 

gain had been offset by the fast growth of 
population. 

Unless there was an integrated programme 
of economic growth and family planning. 
our objectives would only remain a pi\)us 
hope. 

India had vast potentialities of irrigation 
development and flood control. But pro-
jects could not be undertaken or completed 
without assistance from agencies like the 
World Bank. More of such assistance 
must be forthcoming sO that the untapped 
waters of all the rivers could be harnessed. 
Similar help was required in the produc-
tion of ,fertilisers, pesticides etc. to aug-
ment food production. 

HON. JAMES JOHNSON (U.K.): The 
greatest need of today was to help the 
undeveloped countries in increasing food 
production. The effort should be to get 
more food in the same area of lanei. 

The question was not just of fertilisers, 
tools etc.; it was of raising the standards 
of the people in the villages. 

More money should be spent on peasant 
farmers in the third world in the poorest 
and lowest developed belts. 

Our countrymen knew more about farming 
and land development in low altitudes than 
others and we could make a contribution 
not only in money but also in expertise. 

HON. (MRS.) E. DASILVA (Guyana): 
In Guyana, unlike in India we wanted to 
have more children as we' had 84 000 
square miles of land and we had a ~u-



lation of only three quarters of a million. 
We needed people for our country to be-
come populated and to help develoPment. 
The developed countries should help our 
country with technical aid and education 
because that was what we basically needed. 

As regards population control, the state 
should -not take it into their bands because 
thereby the basic human right of freedom 
of choice was infringed upon. 

HON. TREVOR EWAN FOSTER (Cayman 
Islands): Large areas of land in various 
parts of the world were still unutilised. \Ve 
could encourage development in uninhabit· 
ed areas like Africa and South America 
and use some of this undeveloped land for 
production of more food. With the pre-
sent day technology. in the agricultural 
field, only a small percentage. of. land 
needed to be brought under cultivatIon to 
make significant impact on the food reo 
sources of the world. 

If the temperate areas like U.S.A. and 
Canada could produce so much food in 
three or four months to have surplus for 
years it was possible that the tropical reo 
gions' could produce enough food in the 
course or 12 months to feed an ever--
increasing population. 

For population control, education of the 
lower level people was the most needed 
thing. 

HON. W. J. CHEDDESINGH (Jamaica): 
Although Jamaica was one of the hi~h
income bracket countries as far as capital 
growth was concerned, there ~as mass 
unemployment and the population growth 

was vay rapid. This country had a young 
population and in the last few years birth 
incidence bad risen immensely. The pr0-
blems facing them were unemployment, 
bad living conditions, undeveloped and 
underdeveloped lands. If the people were 
put to do something constructive and were 
given the basic necessities, that would en-
sure them a gcKMi living. 

HON. (MIlS.) MARY DoROTHY BATCHELOa 
(New Zealand): The population of New 
Zealand was growing rapidly. The reason 
was the part played by the laws of immi-
gration in New Zealand. Immigration bad 
been encouraged in New Zealand in the 
past on the assumption that population 
growth meant better life, more materials 
and higher standard of living. Equal dis-
tribution of amenities within the country 
might go some way in solving the pro-
blems faced by that country. One of the 
important questions ~as regarding ed~ca
tion. It was something more than JUst 
teaching the people about birth control or 
checking population growth. It meant 
teacbing the way of living. 

Another question connected with the 
pepu1ation growth was the question of 
food, getting bigger crop from the same 
area which in tum meant use of better 
fertilisers more insecticides, sprays etc.-
things which were in. fact causing world 
wide problem of pollution. Perhaps our 
scientists could well concentrate on this 
problem rather than the problem of 
nuclear bombs. 

HON. S. V. WARD (TasmlJ1lia--Australia) 
said that from the various journals we 



found that fertilisers were a source of 
pollution .. However, the problem before 
us ,was of surplus population and deficit 
. food supplies which inter alia also raise the 
immigration problem. Let a body of wo-
men be appointed to enquire into the pro-
blem .and report back in the next con-
ference. 

HON. K. T. J. RAKHETLA (Lesotho) sup-
ported the view that in some areas, the 
food shortage arose more out of difficul-
.ties of distribution rather than production. 
·He added that the developed countries 
should consider giving some form of assis-
tance to develoPing countries and believ-
ed . that a number of farmers would be en-
couraged to produce more if they could 
get reasonably good prices for their com-
modities. He said some form of subsidy 
would go a long way towards improving 
the food situation. 

HON. ALAN MARTIN (Canada): The 
population explosion was not likely to be 
halted in the near future .. Whether or not 
it was a cause or.effect of under develop-
ment in individual countries was arguable. 

.~·opW;ation . programme in various coun-
tries must be inter-related with rural health 
p~~graIDme. 'Medical and population 'pro-
grammes should also' be tied together to be 
effective. It was mainly the responsibility 
of the individual nations how to control 
population growth in their countries in 
their own way. 

The nations who were surplus in food 
should assist those who were in deficit. 
11te . recipient nations should make every 

52 

effort to become self-sufficient in their 
requirements as speedily as possible. 

HON. JOHN DANIEL (Trinidad and 
Tobago): We had reached a stage where 
we could not blame bad crops and food 
shortfalls on weather conditions. Scientific 
planning and proper investment could 
negate a powerless dependence on the 
vagaries of nature. 

In Trinidad and Tobago, family planning 
programmes had produced immediate and 
dramatic results. We were firmly of the 
view that only by controlling population 
growth, we could ensure a better standard 
of living for all our citizens. 

With international cooperation and by our 
national efforts, we must make every eHon 
to produce more food. 

The increased revenue from oil that bad 
heen derived should be used for increasing 
food production. 

HON. GOSAIBHAI CHHffiABHAI PATEL 
(Gujara!-India): Facilities for education 
should be increased and age limit of 
marriage should be raised; these would go 
a long way in checking popUlation growth. 

Compulsory family control system should 
be practised as family planning measures 
so far taken in India on voluntary basis 
did not prove very successful. 

Countries like Australia and Canada 
should provide food at cheaper rates to 
the developing countries. African coun-
tries shou ld be provided necessary techni ... 



cal knowhow in order to bring more land 
under food production. 

A fOOd bank should be established under 
the control of Commonwealth countries, so 
as to meet any crisis resulting from food 
shortages. 

HON. D. E. KENT (Victoria-Australia): 
Population growth was a mighty problem 
and it was our first responsibility to pro-
vide sufficient food for the existing popu-
lation. 

The standard of living d~pended upon the 
use to which the various resources of en-
ergy were put to. It was in this field that 
the developed countries could help the 
underdeveloped countries to a great extent. 

There were a great variation in the stan-
dard of living and opportunities between 
the affluent and the poor and the develoJr 
ed and the under-d~veloped countries. 
Under the present system, there was no 
guarantee to ensure that the available re-
sources would be used for the best inter-
ests of the people because the develop-
ment of those resources was in the hands 
of private enterprise. 

HON. ROBER.T WENMAN (Canada): 
Canada had substantially increased inter-
national development assistance, of which 
a good part could well be directed towards 
population control programme. 

With regard to food ai~, . Canada ~ad 
accepted its role and oblIgation to proVIde 
aid to less developed nations. We were 
. prepared not only to supply . an average of 
one million tons of foodgrams a year for 

next three years but also to increase 
substantially the allocation of commodities 
other than foodgrains for aid purposes. 

We should attempt to provide direct aid, 
both food and technological, to all the 
needy areas in the world. At the same 
time it should be ensured that commodity 
:resources and technology so transferred 
were not in turn indirectly transferred at 
the recipient end into military hardware. 

HON. GEORGE F. HOSTEN (Grenada): 
\Vhile some countries were overpopulated, 
in Canada and Australia the population 
was very small as compared to their terri-
tories. There could be a better distri-
bution of population. 

In Grenada we were not able to sustain 
our population and we had embarked on 
a family planning programme. There 
should be a development programme to 
assist in better housing and to provide 
employment for young people. 

As regards food, if there was shortage in 
some countries it was due to inequitable 
distribution. Also. the amount of waste 
that was taking place was much more. If 
this was avoided the situation could well 
improve. 

In Grenada we had started a grow-more 
food programme and :what. we needed 
was tecbnical and finanCial aSSIstance from 
the developed countries. 

HON. W C. B. HINDS (Barbados): It had 
been rightJy emphasised that our concern 
must be with the world demand for food . 
Unfortunately, the policies of various 
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countries of the world were in conflict with 
one another. A North American farmer 
was allowed to produce only a limited 
quantity and no more, while people in 
various ,;ountries were starving. In Unit-
ed State), they chartered ships to dump 
food inti) sea. Steps should be taken to 
get some world body to consider situa-
tions such as this. 

Guyana wanted to have more people 
there. But people in Barbados were 
afraid of going to that country even for a 
short period because there were rumours 
afloat that diseases like filaria were still 
lI'ampant there. So they must examine 
their health problems and see if they could 
accommodate more people there. 

HaN. (MRS.) E. DASILVA (Guyana) re-
plying to the points raised by some dele-
gates said that filaria ;was no longer a 
problem in her country. As regards the 
question of land not having been under 
cultivation, the fact was that the Govern-
ment of Guyana was increasing the use of 
land. Also, there was a national service 
system for opening out new areas and 
people were being sent there. We had the 
land to offer and the people from Barbados 
and all other places could come there and 
we hoped to be integrated. 

Ho~. ALAN MARTIN (Canada) said that 
there was no endeavour being made to 
restrict agricultural production in his 
country. 

DR. THE HON. W. H. C. MASTERS 
(Bermuda): said that our rights should 
carry responsibilities also. That purpose 

could be realised by general education, Dot 
sex education alone. 

Pesticides could lead to pollution. The 
question whether increased use of fertili-
sers also led to pollution required to be 
properly studied. 

HON. R. F. ANTHONY ROBERTS 
(Bahamas) said that the problem being 
quite serious, it was definitely necessary 
to take a stronger line on the question of 
rights of individuals in the matter of 
family planning. Also, instead of acade-
mic teaching, there had to be education by 
experience, that is, creating environments 
whereby the people at the lower level 
could see the results of improved standard 
of living. 

The reason why people moved from rural 
areas into urban areas was because there 
was a better way of life there. Therefore, 
it was important that rural development 
took plac~ and funds were made available 
for this purpose from the World Bank and 
other international institutions, easily and 
speadily to developing countries at a rea-
sonable rate of interest. 

HON. ApURBALAL MAZUMDAIt (West 
Bengal-India): It was true that some of 
the amuent persons living in rural areas 
~oot to the cities to enjoy better life, but 
It was also a fact that in a developing 
country, rural people went to the cities in 
search of employment. Therefore, if the 
~ral areas could be developed and the 
hfe could be made easier thue, the shift 
from the rural areas to the urban areas 
could be checked to a large extent. 



HON. M. B. DAWKINS (South Australia): 
There was need to step up food produc-
tion. In this connection, the difficulties 
in regard to distribution should be taken 
care of and greater attention should be 
paid to it. 

Population explosion was a serious pro-
blem of our age. It should be tackled in 
all seriousness. Family Planning had to 
be considered very seriously in addition , 
to the short-term policy of stepping up 
food production. Technical advice and 
careful forward planning, both in the area 
of stepping up food production and in the 
field of family planning were required. 

DR. THE HON. WONG SooN KAI (Sara-
wale-Malaysia): The State of Sarawak 
consisted of 42,000 sq. miles with a 
population of 1.2 million people and did 
not face the problem of population 
pressure as many other countries did. For 
such countries as were Ifacing this pro-
blem, population control through family 
planning and other measures was neces-
sary. Otherwise, economic and social 
development would be eroded by popula-
tion growth. . 

Even thougll some delegates had expressed 
the view that the problem of population 
was wholly a problem relating to indivi-
dual countries, many world organisations 
like the WHO and other regional organisa-
tions could play an important role in the 
matter. 

The role of the United States and Canada 
in dispersing food to the needy peoples 
was praiseworthy. However, in the 
ultimate analysis, no country could depend 

upon foreign aid for the final solution 01 
this problem. 

An important matter that should engage 
our attention was international redistribu-
tion of the available food resources. 

HON. (MRS.) GRACE ONYANGO (Kellya): 
The population of Kenya was affected by 
three vital changes which had far-reaching 
implications for the human environment. 
These were: accelerating rate of growth 
of population; increasing volume of in-
ternal migration and the rate of urban 
growth consequent upon the changing 
balance of popu1ation. Kenya, therefore, 
shared with many developing countries of 
the world the characteristics of a rapidly 
expanding country. 

The birth rate in Kenya was among the 
highest in the world. That was mainly 
because of the traditional view as to the 
desirability of having many children. The 
Government of Kenya was very grateful 
fo aU developed countries which had lent 
them 3 hand in their developmental efforts. 

HON. P. R. CHANsm (Zambia): While 
population increased in geometrical pr0-
portions food production increased only 
in arithmetic proportion. The world was 
no doubt facin~ a serious food situation. 
but the possibilities of increasing· food 
production were far from exhaustedw 
Only 11 per cent of the world land area 
wa.c; under cultivation at present. In 
Zambia itseH. there were vast uncultivated 
tracts of land. 

It was important that huge sums were 
being spent on destructive weapoas 
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whereas foodgrains and cattle were being 
destroyed by some countries to protect 
their prices while millions of people aU 
over the world were going without food 
and meat. The circumstances surround-
ing world production and distributio~ .in-
volved complex interactions of polItICS, 
economics, weather conditions and so on. 

HaN. (MRS.) TEKAREI RUSSELL (Gilbert 
and Ellice Islands): There was no pro-
blem of poverty in the Gilbert Islands 
which consisted of a small strip of land. 
Family planning had been successfully im-
plemented there and the problem now was 
to keep that level. But many other parts 
of the world did need family planning. 

The main question was how we share,d our 
experiences and rendered help to each 
other. In Gilbert IslandC\ we want to 
develop our fisheries but do not have the 
necessary know-how. The members of thr 
Commonwealth should help us in this 
matter with their advanced expertise as 
well as finances. 

HaN. M. K. ARAP KEINO (Kenya): In 
Kenya, we were faced with the problem of 
overpopUlation. We had introduced 
family planning and we were doing it very 
successfully. 

As regards the question of food, we had to pay more attention to maximise our 
agricultural production. We had to in-
troduce fertilisers. We had tried it in 
Kenya. but we were beinf:?; told that ferti-
lisers would pollute our environment. 

Some of the advanced countries instead 
of giving aid for the agricultural secter, 
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preferred to give aid in the shape of 
military hardware. This was really 
dangerous. 

DR. THE HON. W. H. C. MASTERS (Ber-
muda) : The consensus was that world 
population would be co?trolled. provided 
facilities were made available In every 
country. 

On the question of food the consensus was 
that at the moment with the present 
population, there was enough food. But 
the real problem was distribution. Pro-
bably in the near future some method of 
distribution might be forthcoming which 
wou!d alleviate the present problems. 

HaN. R. F. ANTHONY ROBERTS (BoIuI-
mas) : The discussion brought out that 
in addition to the need for toed aid coun-
tries would prefer to have assistance for 
the development of their rural areas. 

The Panel closed. 

(ii) Commodity Prices, terms 0/ trade and 
indexation: This subject was discussed in 
Panel III of the Conference on the after-
noon session of October 30, 1975. The 
Panel consisted of Han. Vaovasamanaia 
R. P. Phillips (Western Samoa) (Chair-
man) and Hon. B. Ramsaroop (Guyana) 
and Hon. Datuk Musa Hitam (Malaysia) 
(Members). Besides the members the 
foll~wing delegates participated in the di-
CUsslon: 

Hon. Kenneth Clarke (U.K.) 
Hon. J. M. G. Adams (Barbados) 
Dr. The Hon. Wong Soon Kai (Malaysia) 



Hon. W. J. Cheddesingh (Jamaica) 
Hon. Alan Martin (Canada) 
Hon. Bernrd Soya (Sri Lanka) 
Hon. L. F. Sloane (New Zealand) 
Hon. Gosaibhai Chhibabhai Atel (Gujarat 
-India) 
L. G. Blake (Falkaland Islands) 
Hon. Maurice Dupras (Canada) 

HON. B. RAMSAROOP (GuylUUl): Indexa-
tion, commodity prices and terms of trade 
were essential for the creation of a new 
international economic order. The transfer 
of technology was another important 
aspect. Following the promulgation of 
Bretton Woods Agreement and the Mar-
shall Plan, formulae were formulated for 
the development and growth of the deve-
loped nations of the world, but since then 
nothing had been done substantially to 
improve the Jot of the developing nations. 
There should be some definite action. As 
a result of the present contemporary 
economic system, the developing world was 
in a muddle. 

We had a world where 70 per cent of the 
third world countries were suffering from 
malnutrition whereas the world had the 
resources to give adequate nutrition to all 
this population. There was maldistribu-
tion of oil on such a scale that the deve-
loped countries were consuming about 205 
times more of the resources per capita 
thaD the developing cOuntries. What the 
third world developing countries were 
seeking to bring about was a change in 
this Dew order. 

The Prime Minister of Guyana had taken 
the initiative recently to put up a proposai 
for a new international economic order. 

The three issues of terms of trade indexa-. ' tIOn and commodity prices were con-
ceptually related and were inter-bound 
with the entire issue of the creation of a 
Qew international economic order. 

HON. DATUK MUSA HITAM (Malaysia): 
The deve!oping countries 'exported primary 
products to the developed countries which 
were used by the latter for their industri-
alisation programmes. The former had to 
import finished goods, made from those 
materials, at exhorbitant prices ranging as 
high as 10 to 20 times the price of the 
primary pre>:duct. 

The price, of industrial goods had escalated 
so much that a hundred tonnes of a certain 
commodity only would be able to buy a 
small hand-driven tractor for a cert&n 
country. Yet in order to develop, that 
particular country had to sweat, and toil, 
just to get that little industrial product. 

These examples highlighted the need for 
Us to look at the problem in its proper 
perspective and to ask ourselves: could 
such a state of affairs go on any further? 
The answer was 'No'.' '. , '. 

Malaysia was a great believer in buffer 
stock as a means Of' price stabilisation. 
She had an international tin 'agreement for 
the last 20 years,. which was a perfect 
example of how buffer' stock 'could 'be 
operated. However, commodities liketitt 
(JC rubber were eas.y, but wher.e the comm~ 
dity was difficult like tea or perisbabies or 
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edible oils, there were difficulties in techni-
cal maintenance of such products. We 
were also having difficulties about finance. 
Tbat was where the IMF-or other interna-
tional organisations came in. IMF ~hould 
provide facilities for direct financmg of 
buffer stocks where the commodity was 
worthwhile. 

While we should get on with the job of 
price stabilisation of individual commodi-
ties, a whole range of commodities requir-
ed price stabilisation. The commodity to 
commodity approach was quite in con-
formity with multi-commodity approach. 

HON. KENNETH CLARKE (U.K.): Certain 
ftuctuations in prices upwards had a disas-
trous effect on the manufactures. Simi-
larly a sudden dive downwards had an 
equally disastrous effect upon the pro-
ducers who suddenly found their market 
had collapsed. Therefore price stabili-
sation was very much in everybody's 
interest. 

H by indexation, the price of a raw 
material was pitched at an artificially 
chosen level in the market; the demand 
of that commodity would fall. Therefore 
indexation was no remedy. 

In fact many of our present problema had 
been the result of the sudden increase in 
oil prices forced upon Us by oU producing 
cartels. This had hit the developed 
countries because it had affected all their 
manufacturing _ industries. It had hit the 
developing world because it was a major 
import for them. Oil prooucers should 
be influenced to utilise dieit -profit con-
Mructively. 
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DR. THE HON. WONG SooN iCAi 
(Malaysia): It was important for us to 
ensure that the prices should not go down 
as much as it was important that they 
should not go up. That was why we needed 
to have a floor and a ceiling price in buffer 
stock operations. But how could oue 
prevent the price of rubber or other raw 
materials from breaking the ceiling if there 
was a shortage? That was a problem 
which had been plaguing us. But we had 
found a system of overcoming this problem 
hy getting the consumers to participate in 
financing as well as in providin~ for tbe 
increase in the amount of the buffer stock 
of that particular commodity. 

However, there were problems in regard 
to certain commodities like sugar, the 
stocking of which required special arrange-
ments. That had to be- looked into. 

Finally, we had the q~estion of responsi-
bility of the oil-producing countries and 
the fear for cartels. Even this oil cartel 
in the lon~ run woula back-fire, to the 
detriment of an producers and consumers 
alike. 

HON. J. M. G. ADAMS (Barbados) : 
Sugar prices rose spectacularly in 1974 
due to a surge in demand. Countries like 
Britain had negotiated on the basis of 
buying a certain amount of sugar. So, 
there was no compulsion to supply all the 
sugar and many producmg countries took 
advantage of the extraordInary prices to 
sell the sugar. But Guyana was almost 
alone in meeting the commitments of 
Britain. 



HON. :h. 1tAMSAlOOl' (Guyana): We 
gave the U. K. our explicit and solemn 
undertaking that we were going to meet 
their requirementS. 

When the price stabilisation exercise in 
the form of a buffer stock was attempted, 
the financing of it became really im-
possible. 

Taxation must not be seen only in terms 
of price regulation. We must also take 
into account the interests of the consumers 
through orderly development and assu-
rance of supplies. 

As regards remarks about Guyanal's arbi-
trary price of raw sugar, the facts were 
slightly wrong. The position was that 
Guyana imposed an internal levy on sugar 
as a result of which the pIice of sugar 
went up. 

HON. W. J. CHEDDESINGH (Jamctica): It 
was said that sugar was the culprit in skip-
ping the market for higher prices. In 
Jamaica, sugar was the chief commodity in 
export in which industry we employed the 
largest amount of labour. Last year, when 
the price of oil went up, cost of production 
of sugar went up, but the wages of labour 
were very low and Government felt it 
necessary to improve the living standards 
of the workers and bring them up to the 
level of government workers. So they took 
the opportunity of using the European 
market to sell some of their sugar. 

The same method was adopted in another 
field, viz., bauxite in Jamaica. The Govern-
ment found it impossible to raise the 
standard of living by any wage increase· 

from the revenue they were getting from the 
bauxite processors. So, they thought it fit 
to make a levy and increase the taxation on 
bauxite and this had improved the condition 
of the workers. 

HON. ALAN MARTIN (Canada): He would 
like to know as to what extent, if any, was 
there control in Malaysia of production and 
distribution by international organisations. 

HON. DATUK MUSA HITAM (Malaysia): 
The control of production of commodities 
like rubber and tin was substantially more 
than fifty per cent in Malaysia itself. This 
was the result of the old colonial administra-
tion where the British were really the 
owners of the tin mines and rubber estates. 

Whatever be the power behind the produc-
tion Qf these commodities, the Government 
had passed legislation which gave us 
absolute power. In spite of the fact that we 
were controlling the producers, foreign 
investors had seen the rationale behind the 
action that we had taken in order to stabilise 
the prices of these commodities. 

HON. BERNARD SOYSA (Sri Lanka): The 
prOblems of rubber and tea were not neces-
sarily of the same kind. The variation in 
rubber was likely to be much more elastic. 
It was dependent upon any kind of influence 
that the producers might exercise in regard 
to prices. Tea was still sold on the old 
auction principle. There was a free inter-
play of market forces competing at auctions. 
There was a tendency for the big people to 
divide the loot among themselves with the 
result that competitive bidding which could 
result in an increase of the prices was 
removed. 
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There had beerl a steady decline ifi tea 
prices, as there had been a steady decline in 
other commodity prices and primary pro-
ducts, prices. The general pattern had been 
that we had seen the primary products 
dropping in price, and industrial and capital 
goods brought from those countries going 
up higher in price. This nad been due to 
inflationary situation generally. There was 
a mention about the price increase of tea. 
But the percentage increase had not kept 
pace with the percentage increase of the 
inputs, percentage increase in the price of 
consumer goods. The variation in the price 
had not kept pace with the unfavourable 
variation in the price of your inputs. 

There was more tea that could be absorbed 
in the world market. But the difficulty wa~ 
that channels of international distribution 
were not exercising -control over producer~. 
That was controlled by the B"ig Four. 

HON. L. F. SLOANE (New Zealand): We 
were the most efficient agriculturists in the 
world. " If we were getting a high price, it 
was because of cost of maintenance and 
inves~ment. In considering stabilisation, 
had It been taken into account that there 
had to be a continuing investment in agri-
culture and the manufacturing process in 
general? There must be an arithmetical 
way of working out stabilisation prices. 

HON. GOSAIBHAI CHmBABHAI PATEL 
(GUjara~-India): The ioodgrains prices 
were gomg up. In India more than half 
the population lived below' the poverty-line. 
So we must try to bring down th . 
of f d 1 h' e pnces 

00 , c ot 109 and other things of d '1 
Use. Th~ prices should be reasonable :~~ 
encouraglOg to the producers Th . . e margtn 
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of profit should be limited and the cod. 
sumers should be satisfied. We should help 
the poor to fight poverty. There should 
not be any profiteering or any chance of ex-
ploitatioa. 

The African countries had plenty of land 
and they could cultivate their lands and 
give foodgrains to those who need~ them. 
Oil producers and users should meet to-
gether and fix the price of oil for 5 or 10 
years. 

HON. L. G. BLAKE (Falkland Islands): 
Marketing of commodities should aim at 
stabilising prices. There should be stabilisa-
tion of prices rather than to have a free 
pnce. 

There should be a difference between 
essential and non-essential commodities. 
Non-essential commodities did not 
behave on the basis of supply and 
demand. A system should" be devised for 
balancing the prices of non-essential com-
modities. 

HON. MAURICE DUPRAS (CaNUla): A 
system should be devised to make sure that 
the processing or manufacturing was done 
in the very country from where that com-
modi!y came. This was specially impor-
tant 10 the case of developing countries. 

HON. DATUK MUSA HITAM (Malaysia): 
!he main issue was how could we get 
IOcome for t~e development of our country. 
We. sho~d 81m. at getting a stable price as 
agalOst IDcreased or higher price. It would 
ensure. that whatever income we got out of 
a partl~ular commodity could be ploughed 
back 10 our country for development. 
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Development could be done by diversifying 
the base not only for agricultural products 
but for manufactures. In fact every country 
wanted it. But it was quite likely that 
hundreds of other problems would crop up 
with it. 

HON. B. RAMSAROOP (Guyana): Indus-
trialisation was only a part answer to this 
issue. Industrialisation contemplated situa-
tions of easier access to finance, industrial 
projects, encouragement of export-oriented 
production, cooperation in establishment of 
facilities to exp!oit and transfer raw 
materials and commodities in developing 
countries and availability of required 
technical assistance. 

This must be taken into consideration in 
the light of other developmental methods 
that would bring about the establishment o! 
a new international economic order. 

Transfer of technology meant the formula-
tion of an international code of conduct, 
easy access to available technology, exten-
sion of research. creation of suitable indi-
genous and adoption of non-indigenous 
technology, etc. All these and allied ques-
tions were also related to the producers' 
organisations and they must be vitally con-
cerned about them. 

(iii) Producer or Consumer Country car-
tels and Regional Economic Groupings: 
This subject was discussed in Panel V of 
the Conference on the morning session of 
October 31, 1975. The Panel consisted of 
Senator The Hon. Allister Grosart 
(Canada) (Chairman) and Hon. Julius 
Silverman (U.K.) and Hon. J. M. G. 
Adams (Barbados) (Members). Besides 

the Chairman and Members, the following 
delegates participated in the discussion: 

Hon. Michael Marshall (U.K.) 
Hon. Datuk Musa Hitam (Malaysia) 
Hon. Max Saltman (Canada) 
Hon. Roy Richardson (Trinidad & Tobago) 
Hon. Alan Martin (Canada) 
Hon. A. R. Thomas (Bermuda) 
Hon. Braja Mohan .{Mobanty (Orissa-
India) 
Hon. Nicholson Stravens (Seychelles) 
Hon. E. R. Schreyer (Manitoba-Canada) 
Hon. M. K. Arop Keino (Kenya) 
Hon. Indrajit Gupta (India) 
Hon. George F. Hosten (Grenada) 
Dr. The Hon. Alben Brog Olivier Depu-
get (Malta). 

THE CHAIRMAN: The development of 
cartels in their present dimensions was 
comparatively new; it came largely from 
the rise of OPEC and its success. How-
ever. there had been producing cartels in 
existence for many years. There had 
been, generally speaking, four major car-
tels in the post-war period. Various 
judgements were there as to their success. 
But the success of OPEC was unique and 
had sponsored thinking in many producer 
groups as to the 'possibility of achieving 
similar successes by pooling their 
resources. 

We might break down our subject into 
fairly simple questions. What were car-
tels'? Why had they functioned as they 
had in international marketing? How 

61 



did they operate? How were they ex-
pected to operate? 

It might also not be forgotten that the 
word 'multinational' had to some exte~t 
become a dirty word in international poli-
tics and would not apply in any reason-
able definition of producer cartels. T~ey 
were multinational corporations balancmg 
in many ways individual cartels. 

The main objective of these cartels was 
to have stabilisation of commodity prices 
and, secondly, to bring about increases in 
difierent commodity prices to a reasonable 
level. What was a reasonable level was a 
matter of arithmetic. But it had some-
thing to do with the relationship between 
the rise in industrial exports and the rise 
in prices of primary commodities. The 
developing countries were required to im-
port industrial goods in order to increase 
the potential of their exports. 

Every cartel approached the problem of 
achieving its objective in a ditlerent way. 
It was interesting to note that the origin 
and the incentive to the formation of 
OPEC was a decision taken by the big 
seven oil companies to lower world prices. 
It was the problem of increase in the 
prices of oil that had made absolutely 
essential for the primary commodity pro-
ducers to ~aise their prices. It would be 
a mistake to talk of cartels as merely a 
device of the primary commodity pro-
ducer countries to have stabilization and 
increase in prices. That had been the 
experience of the (OUf major cartels in the 
post-war years. 
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HON JULIUS SILVERMAN (U. K.): Cartels 
in the producer field was a con~pt 

hi h ent back over B: generatiOll. 
wC w h seot They were formed for t e purpo 
1· ",..+" the competition factor. But e lID1nal~mg . mmo-

a cartel of producers of pnmary co 
dities was a recent development. OPEC 
was the most important one . amon~ th:m. 
Man other commodities mcludmg Iron 

y °d t" ore were under conSl era Ion. 

So far as oil was concerned, there was no 
shortage of it. The argume~t of the 
OPEC countries was that od was the 
only asset they had got ~hich might be 
exhausted within a generatIon or less and, 
therefore, they were entit1~d to demand 
from the world the best prIce they co~d 
get for their commodity. Up to a .po~t, 
that was right. But that would be JustIfi-
able if the increased prices were used for 
the benefit of the peopk in that area or 
for the benefit of the undeveloped coun-
tries generally" However, the plain fact 
was that that was not the case. 

Secondly, a rapid and sudden increase in 
prices such as had occurred in oil, had 
enormous consequences upon the world's 
economy" For western countries, it bad 
the most serious economic consequences. 
They were faced with both inflation and 
peftation at the same time. 

Unfortunately, not more than 10 per Ce'Dt 
of the increased oil prices were really 
being used for the purposes of redevelop-
ment. The economies of the oil import-
ing underdeveloped countries themselves 
had been seriously affected. Therefore. 
it was desirable to have some mechanism 



between the producers and the consumers 
to get a rational approach on this subject 
so that it might be ensured that the 
money was used for dt!velopment of all 
the countries, and not merely to have vast 
quantities of sterling or dollar deposits in 
variolis countries iJecause on that basis, 
~here could be no justification for the 
increased price at all. 

In regard to the regional economic group-
ings such as E.E.C., we were still to see 
what were the economic advantages in a 
group of industrialised countries producing 
the same sort of goods. One could not be 
sure how it was going to work in the long 
run, although it had undoubtedly bestow-
ed some advantages on some member coun-
tries like France, Germany and Italy as a 
result of bargains and horse-trading. 

HON. J. M. G. ADAMS (Barbados): 
There were a large number of regional 
economic groupings in the world today. 
The common thread running through all of 
them was that there was some common 
political history. 

Many of the policies of EEC could be 
characterised as the policies of immense 
consumer cartel. But that could perhaps 
be forgiven as the EEC had :m unrealis-
able aim of political union of \Vestem 
Europe. 

The Caribbean Community was also very 
largely a consumer market designed to 
organise imports into the Community in 
a particular way. Yet the population of 
this Community was so small that the 
world as a whole ought not to object to 

any cartelisation of consumers' interests 
which was embraced by its activities. 

As regards relalion~hip between these 
economic groupings, there was absolutely 
no conflict between a regional economic 
grouping or even a regional semi-political 
grouping and the concept of the Common-
wealth itself. 

HON. MICHAEL MARSHALL (U. K.): 
All of us had some fears about the 
cartels, whether they were regional 
economic groups or producer cartels or 
consumer cartels, with special reference to 
OPEC. If we took the view that the 
OPEC Was already bringiDg out many of 
the difficulties in tbe short term, did it 
not also underline -tDe long term problem? 
If we said that foday's producer might be 
tomorrow's consumer as the world oil 
resources were limited, should there not 
be some practical follow-up of the initia-
tive of the Commonwealth Prime Minis-
ters' Conference where we said that the 
cartels should as far as possible be open 
to both producer and consumer. 

THE CHAIRMAN: The consensus of· the 
experts was that the better way was inter-
national agreements, an international over-
all view of the commodity problems and 
coming to agreements at a universal and 
international level rather than bilateral or 
multilateral agreements. 

HON. JULIUS ISILVERMAN (U. K.): 
Whatever might be said to justify the 
cartel, its real nature was to get the highest 
price of Ithe commodity tlrat was being 
produced. 
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If the increase in price was intended to 
meet the increased cost which had got to 
be paid to the producer, it would be 
justified provided it was done and so 
phased that the additional money which 
was generated would be used for that 
purpose. There should be agreement both 
lor the price and for the phasing to make 
sure that it was not djsturbin~ the whole u 

economIC system and creating p.robiems 
which were intimately connected with the 
undeveloped countries. 

HON. DATUK MUSA HITAM (Malaysia): 
We tended to interpret the world 'cartel' 
in a very negative sense. OPEC certainly 
was !Dot the first cartel. OPEC became 
the first cartel that jolted everybody out of 
their slumber. One of the first cartel!; 
f~ed was not by the developing coun-
tnes, producers of primary commodities 
but by the developed countries. If the 
aim ~f cartels. was to get the best pnce Or 
!he hIghest pnce for 3:. particular product, 
It would be counter-productive in the 
long run. 

One should look at it rather positively in 
the sense that the OPEC countries them-
selves had ~cnerate? this awareness among 
the .whole mternatIonal economic com-
munity who wanted to talk about the 
pr~blem~ ?f primary commodities vis-a-vis 
theIr relatIOnship to the development of 
the' whole w~rld, be they consumer or 
produ~er co~ntries. It was the OPEC 
countnes whIch had been insisting that we 
~hould not confine ourselves only to talk-
Ing about peuoleum but that petroleum 
problems were related to problem f 
other ~ommodities, problems of ~th~r 
developmg countries as well Tl.t• • HJ S WRS tl 

positive aspect of that particular cartel. We 
should not really use OPEC as an example 
because it was only a temporary phase. 
When one talked about commodities, it 
should not be forgotten that the consumer 
countries were interested in security of 
~upplies and they wanted to mate -sure 
that they got the stuff at reasonable 
once.;. This was where there was some 
common meeting ground. 

The basic concept of a cartel had neces-
~arily to be on the basis of mutual interest, 
on the basis of the consumers appreciat-
ing the needs of the producers and the 
producers appreciating the needs and fears 
of the consumers themselves. 

HON. MAX SAL TSMAN (Cmwda) : He 
could not agree that the cartel operated 
to the mutual interest of the producer and 
the consumer. One should be very clear 
that a cartel, whether a producer cartel 
or a consumer cartel, was a kind of 
e.conomic conspiracy against anotber 
~oup to. increase the bargaining powe:. 
But so.!Detimes cartels could just redres'S 
~ome kind of imbalances taking place. 

In the past cartels tended to be organised 
essentially for profits. Today, they were not 
so much organised by commercial groups; 
today they were organised by nations and 
as a consequence, they were 'not only used 
for the purpose of increasing the wealth 
of a particular nation but they became 
useful for political purposes. 

Oil was a unique commodity that was car-
telised at a moment of weakness in the 
world's economy and, therefore, W88 
enormously effective, Jt W~ ~ tnQWQ 



whether other commodities such a~ 
copper, bauxite, iron ore, 'phosphate, mer-
cury were taken to be in the same cate .. 
gory as oil. In the case of copper, there 
was substitution to an enormous extent. 
This fear of substitution was being reflect-
ed in the guidelines for the new economic 
order where the countries of the world 
were asked not to substitute-If the price 
went too high, because it was clearly 
recognised that if prices went up, there 
would be tremendous incentive to substi· 
tute. 

HON. J. M. G. ADAMS (Barbados): Therr. 
was a definitional difficulty as to what a 
cartel actually meant. The word :cartel' 
was deliberately chosen to indicate an 
association of producers Ol' consumers to 
increase their bargaining power at the 
expense of the other party- -to the bargain. 
Therefore, it was possible to have objec-
tions to cartels. But there might not be 
any objection to international com-
modity agreements. How to make them 
work was the problem. It was -very diffi~ 
cult to enforce successful producers' cartels 
over a long term; it was easier to enforce 
successful consumers' cartels over a long 
period. 

There was a mention to series of items 
such as cocoa, sugar, tea, etc. The con-
sumer power would always break on the 
efforts of producers ~f they attempted 
cartels in these regions. 

OPEC was going to be success,ful for a 
number of years. The magic of OPEC 
was that it had provided other producers 
with less po\V~r to dominate the suppJy 
m~rk~t~ 

It was difficult _ to cartelise supply of 
Bauxite. In the case of aluminium the __ •. _. J 

two producers who produced more than 
50 per cent of it were Australia and 
Jamaica and they were unlikely candidates 
for cartelisation. So far as copper was 
concerneo, the Chilean regime had 
~hanged and the producers' cartel would 
dominate. 

The establishment of the OPEC was an 
instrumenf of the Arab policy. It was not 
easy in the long run to control the supply 
of oil as it had been possible to control in 
the Rhort run. 

HON. JULIUS SILVERMAN (U. K.): 
Cartels had not succeeded in the past 
because of the relationship between sup-
ply aJld demand. By and large, there had 
been a greater supply as far as primary 
commodities were concerned. We were 
living in a different situation now in which 
the supply of these commodities was 
Ehrinking in relation to the demand. 

Technology could find a substtitute even 
in the field of energy or oil, but substitu-
tion was a thing which would take a long 
time to develop and during this time, the 
cartels would be operative until the price 
might defeat itself in the long run. But in 
matters economic one could not say what 
would happen in the long run. 

HON. Roy RICHARDSON (Trinidad & 
Toixlgo): A Doint had been made that 
the consumers' cartels were going to be 
more 'Successful than the producers' cartels. 
But the consumers' cartels could be 
lOuccessful only when the produce was 
ea~ily It-vaUa1J}e. Whc;n tbe prQ<ju~t was 



itt short supply, the producers would have 
the advantage. 

It was also pointed out that these cartels 
were almost politically motivated. Initial-
ly the cartels were formed to protect 
themselves and to ensure that they got the 
best possible results from whatever they 
were producing. Whereas it could be 
admitted that they were not much altruis-
tic, it would not be correct to say that 
they were motivated to the extent of 
blackmailing the consumers into any parti-
cular situation. 

It was said that Trinidad was not produc-
ing oil but was only consuming. That 
was not correct. We were discovering new 
sources of oil, though, at the moment, it 
was not really producing as much oil as 
it could. We were essentially a producer, 
and 1D0t consumer. We were motivated 
by a sense of protection, in the sense that 
we were producing something to secure 
a certain stability in the market. 

HON. ALAN MARTIN (Canada): We 
\really had no idea as to whether group-
ings were ultimately to the benefit of the 
consumers or producers. Perhaps, it was 
separate from both. 

It was said that the pricing for tea was 
fixed by four organizatiOlDs operating out 
of London. It was not clear as to whether 
tbe present aspect would work out ulti-
mately to the benefit of producers or 
consumers. In our own country there 
were. variou~ marketing groups, ~tional 
and lDte.matio~a1. ~ey might tend to be 
mutual In theIr affairs, which might work 
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out to the advantage of both the groups 
in the sense that they had established 
orderly markets. 

When the price of sugar was going up so 
drastically and So quickly in the super-
markets and Toronto area, people felt that 
the increase in price was directly due to 
Ii step-up in the economic situation and 
the standard of living of all those who 
were producing the product and the wor-
kers involved in producing the cane. How-
ever, there was a suspicion, valid or in-
valid, that market groupings came into the 
picture and some of the commodities 
actually left the plantations either in 
market groupings or cartels. This ulti-
mate factor of prices worked either to the 
advantage of one or the disadvantage of 
the other. 

HON. A. R. THOMAS (Bermuda): Com-
modities like tea, sugar etc. were not im-
portant in cartels. The real problem to-
day was oil. The reson behind it was 
political philosophy, the philosophy of 
power and the philosophy of the capitaHst 
system. 

So long as the capitalist system did not 
change its outlook, there was not going to 
be. any real change in this respect. The 
pnme concern of these cartels was to 
earn P!ofits at all costs. Small developing 
countnes could not do much to chanJte tbe 
trend. 

Until the developing countries could come 
togethe~ as a force reflecting a very diffe-
rent philosophy in terms of priorities we 
were not going to have much change: 



HON. BRAJ A MOHAN MOHANTY (Orissa 
-India) : The developing countries were 
being exploited and put to difficulties by 
the multi-national corporations as well as 
industrialised countries. These multi-
national or trans-national corporations 
were not only causing havoc in the field of 
economy and perpetuating colonial ex-
ploitation, but they were also working to 
create politics of instability in the coun-
tries where they were operating. 

In order to counter this problem, a guide-
line had been provided in Dakar Con-
ference. It resolved that wherever cartels 
of producer countries would be formed, 
they should take into consideration the 
interest of the developing countries which 
were the consumer of the material. 

There should be mutual understanding 
and co-operation among the developing 
countries in the field of transfer of avail-
able technology, building ~p of infras-
tructure, setting up of industries and more 
particularly trade concessions. National 
currencies should be allowed to be used 
in foreign transactions. AIl these mea-
sures would go a long way in meeting the 
challenge created by the multi-national 
corporations. 

HON. NICHOLSON STRAVENS (Seychelles): 
There were 14 co-operative societies in 
his country out of which . seven we~~ on 
Copra. The Copra societies had Jo~ed 
to form one united society to proVIde 
finance and other facilities, to the member 
societies. 

His country depended on the export of 
Copra for the last many years and there 

were no processing facilities in his country. 
Now there was a proposal to start a 
national oil mill in co-operative sector. 
We had invited local capital to participate 
in that venture. 

HON. J. M. G. ADAMS (Barbados): Until 
recently Barbados used to import Copra 
from the small Islands of Carribean-SL 
Lucia and Dominica. It was processed 
into oil and exported back to those islands. 
Now they had imposed an export levy on 
Copra to finance their processing factories. 
This had killed Copra industry in 
Barbados. 

HON. E. R. ScHREYER CJ.laniloba-
Canada) : It would no doubt be a monu-
mental mistake for various primary pia-
ducer countries in the world to attempt to 
take the cue from the OPEC countries 
to cartelise various commodities of world 
trade simply because oil cartelisation had 
proved to be successful. North America 
and Western Europe, which comprised of 
10 per cent of the world population, 
accounted for nearly 75 per cent of the 
consumption of petroleum products. It 
was therefore, understandable that there 
was such great concern there with the 
actions taken by the OPEC countries. It 
had nothing to do with any ideoloeical 
question of capitalist bloc vs. some other 
bloc. 

There was dawning realisation among 
leaders of Governments in Europe and 
the U.S. that their entire industrial system 
and 1lheir life-styles were based to the 
extent of 80 per cent on fossil mel energy 
and only 20 per cent on other sources of 
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energy and that some time in the n~xt 
twenty or thirty years, or even earher, 
there would be a very great demand for 
the· other modes of energy. They had to 
make adjustments accordingly. But that 
process had been agonisingly slow. 
Furthermore all the industrialised COUll-
tries were ~fraid of a systematic switch 
·over. Each one felt obliged to carry on 
doing precisely the wrong thing, that is, a 
policy of continuation of overdependency 
on the limited world reservoir of oU. So. 
the circumstances were such that the 
cartels that operated would contiue to bt..! 
the most powerful kind of cartels that 
could ever be seen. 
liON. M. K. ARAP KEINO (Kenya): Tbe 
A1frican countries were the most hit by 
the OPEC decision to raise the prices. 
The prices· of oil were absolutelv un~ 

·.bearable and we had no way of controlling 
·them. It was not also possible because 
.of our economic system. We were still 
a young country, without a highly deve-
~oped economic system, It was possible 
for the industrialised countries to afford 
this price of oil, but painful for us. 

There was no doubt that the cartels were 
formed to make sure that they get the 
maximum profit and for no other reason. 
What had the OPEC countries done with 
. the moneys they got? Had thev taken 
the trouble to impove the standard of 
living of their ow:n peop!e? What they 
had done was to buy military hardware. 
They were at tlie moment propagating 
Islamic religion; it had become one of the 
conditions ~ getting aid from them. We 
had no -sympathy whatsoever wjth what 
the' OPEC countries had dOlle. 
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HON. INDRAJIT GUPTA (India): There 
was no doubt that OPEC decision had 
precipitated a major crisis. For India. 
it meant an additional burden of 120 
million dollars. Nevertheless we felt 
that it was wrong to look at the situation 
from the crisis point of view. 

There was the aspect of the catalytic 
effect also. But for this action on the part 
01 OPEC, many things would not have 
happened. The whole problem of econo-
mic re·lations between the developed 
~ountries of Europe, U.S.A. and the 
developing countries in Asia, Africa and 
Latin America would not have been 
brought out in the open as at present. 
For India, the catalytic effect was that 
we had been compelled to step up the 
exploration of our vast untapped re-
sources of oil which had so far been 
ignofJ.:d. 

Moreover, it was no business of other 
countries to dictate as to how the addi ... 
tiooal profit earned by the OPEC coun-
tries was to be spent. It was for oil pro-
ducing countries themselves to decide it. 
The hard fact was that due to sbarp 
fluctuations in the world prices of primary 
commodities, the developing countries 
were doubly hit-first, through lower 
export earnings and, secondly, by inflating 
their import bills. It was to be hoped 
that the new situation that had arisen 
wou!d result in more realistic understand-
ing and bring fonh a more equitable 
world economic order. 

E~ery cartel should not be looked upon 
~lth concer~. The coming together of the 
Jute produCIng countries was not meant 



to enable them to dictate their prices but 
to check fluctuations. Similarly, if Sri 
Lanka and India came together in respect 
of tea, it was because tea was their major 
product. 

HON. DATUIC MUSA HITAM (Malaysia): 
Natural rubber appeared to have been 
one of the most potential successful cartel 
operations that could be made, next to 
petroleum. Within the ASEAN tePJn, 
we controlled just under 90 per cent of the 
whole wor!d's total production of natura) 
rubber. If we said '00 go; full stop', the 
whole world would also stop. After the 
cartels operations of the OPEC countries, 
we got together and formed the associa-
tion known as ASEAN. But the whole 
idea of the formation of the Association 
of Natural Rubber Producing countries 
was not the question of raising prices, but 
the one of co-ordination, research, quality 
control and supplies; and only then were 
we entering the phase of price stabilisa-
tion. 

The countries that produced the commo-
dities concerned, irrespective Qf how many 
countries were involved, should get to-
gether, first and foremost, to form pro-
ducer associatioRs with a view to improve 
the other aspects of production, supply 
and research. One must appreciate the 
difference between the success of the 
European Economic Community as 
against the failure of so many other 
regional economic groupings. That high-
lighted the difference from countries in 
Europe. In developing ~ountries, there 
was the difficulty in overcoming the most 
intense nationalistic feeling after haloing 
a~bjeved independence. 

HON. GEORGE F. HOSTEN (Gre1Ultla): 
We produced one-third of the world's 
supply of nutmegs and maize. In a coun-
try like Grenada, produciag one third of 
the world supply Qf aatmegs and maize, 
the producer had real1y no say in their 
prices. But tbe existing cartel seemed 
to be !be marketing and consumer cartel. 
The poor producers were not benefited 
by it. 

There were certain basic weaknesses in 
many of the economic groupings. In a 
group like CARICOM. because of the 
. size of the country and the population, 
industries were naturally attracted to the 
bigger colonies. We could not say at the 
moment that we were actually getting 
sufficient benefits from such a ~oup. 
Unless there was a political will to see 
that there was some eauitable distribution 
of the gains to be derived from these 
groupings, even CA R lCOM might find at 
some stage that the less developed area" 
would no longer continue just to be the 
markets for them. We were in favour of 
these groupin!!s, but there should be poli-
tical will displayed on the part of bigger 
brothers in these ~roupings -for a more 
equitable distribution of the gains there-
of. 

DR. THE HON. ALBERT BORG OLIVIER 
DEPuGET (Malta): Malta was a country 
which had no raw materials at all. The 
effect of the OPEC decision on our coun-
try was not any energy crisis, because we 
had no shortage of oil supplies, but it had 
created a very serious balance of pay-
ments crisis. So, we could not counter-
balance the effects of OPEC and of the 
international cartels. TbQugb we had a 
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favourable ten-year association agreement 
with the European Common Market, we 
wae not really benefiting from the asso-
ciation, agreement. The more we import-
ed, the more our balance of payments 
came into crisis. 

The situation in our country was only one 
of being victims of both the industrialised 
countries and of the primary producing 
countries, specially OPEC, because they 
had hiked the prices of the raw materials 
that we had to import and we could not 
on our part raise any prices accordingly. 
It was an insoluble problem for small 
countries like ours. 

HON. Roy RICHARDSON (Trinidad & 
Tobago): Cartels like OPEC were initial-
ly motivated to protect themselves and 
they haa tried to stabilise their position. 
OPEC could not be. termed as exploita-
tive, nor was it a negative instrument. 
However, it had to be admitted that it 
bad encouraged other producers to pro-
tect their own interests. 

In some Qf our regional groupings it had 
to be considered wnether there should be 
more emphasis on Government participa-
tion in some of the joint ventures rather 
than encouraging the private sector; be-
cause if such ventures could be under-
taken in smaller countries, these could as 
well be taken in bigger countries also. 

It was rather ironic that we had large 
countries engaged in space research and 
spending millions of dollars, but they 
would not spend that money down here 
on tbe earth where millions were starving. 
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TIm CHAIRMAN: There had been a Bow 
back of negative and positive approaches 
to this problem of cartels. He would 
however, like to end on a positive note. 
Positive proposals had been made in this 
field by tbe U.N. in the famous New 
Economic Order Declaration, bv the U.K. 
in the White Paper and bv the Mercan-
tile Report. Specific suggestions had been 
made therein as to how this problem 
could be solved either by a new look at 
the cartels or by various alternatives. 

HON. JULIUS SILVERMAN (U. K.): 
There bad been not so much con-
flict of opinion as difference in emphasis 
on this subject of cartels. Most people 
would agree that cartels had certain 
dangers and certain dis-advantages, but 
wbether they were a conspiracy was a 
matter for argument. 

As regards India, it had taken a dual 
position. On the one hand there was an 
intention on their pan to get a better 
deal from the cartels and on the other 
~ey had pointed out the great economic 
disadvantages suffered by them. 

Some arguments had been advanced in 
r~gard to tbe possibility of the substitu-
tion. It had to be admitted that it 
required a good deal of knowledge, time 
and also huge capital expenditure. 

As regards regional economic agreements, 
there were so many different agreements 
at present. . Some of these agreements 
were economIc, some were politic~ while 
others were historical with the purpose of 
eventual unification as 'a federatioD. 



'therefore, it was almost impossible to 
make any pronouncement about them. 

(iv) Multinational Corporaliolls: This sub-
ject was discussed in Panel II of the Con-
ference on the morning session of October 
30, 1975. The panel consisted of Hon. 
Sia Kah Hui (Singapore) ( Chairman) and 
Hon. Max Saltsman (Canada) and Han. 
Roy Richardson (Trinidad and Tobago) 
(Members). In addition to the Members 
the following delegates participated in the 
discussion: 

Senator the Han.. Deighton;F. Giffith 
(Barbados) 
Hon. (Smt. ) Rod a Mistry (Andhra 
Pradesh-( India) 

Hon. Michael Marshall (U.K.) 
Hon. H. C. Wariithi (Kenya) 
Hon. Lim Cho Hock (Malayasia) 
Hon. David G. Steuart (Saskatchewan-
(Canada) 
Hon. J. H. Taylor (New South Wales-
(Australia) 
Hon. Joseph Casey (Nova Scotia-
(Canada) 
Hon. Datuk Musa Hitam (Malaysia) 
Hon. L. G . Young (Alberta-Canada) 
Hon. Kultar Chand Rana (Mimachal) 
Pradesh-( India) 
Hon. K. C. Ramrakha (Fiji) 
HOD. A. R. Thomas (Bermuda) 
Hon. Maurice Dupras (Canada) 
Hon. Gordon Mathews (Barbados) 
Hon. Nicholson Stravens (Seychelles) 
Hon. Jean Pecrault (Quebec-Canada) 

HON. MAX SALTSMAN (Canada): Most 
?f the multinational corporations operating 
In Canada were of U.S. origin and in some 
respect those were to the advantage of 
Canada. In the United States iiself wor-, 
kers felt that the multinational corpora-
tions should withdraw their investments 
from other countries because the funds 
thus available would create more employ-
ment OPpOrtunities inside the United States. 
He thought that in spite of bitter criticism 
against those corporations, the problem be-
fore developing countries was how to 
attract such corporations so that they could 
get what they cannot produce themselves. 
Multinational expansion had been refer-
red to as neo-colonialism and had much 
the same characteristics of the imperial 
political colonialism which could be called 
a kind of economic colonialism. When 
the Governments got involved in business 
and industry what happened was the same 
as happened with colonialism and multina-
tional corporations, that is, in return for 
certain benefits, certain knowhow, certain 
technology the recipients were asked to 
give up a margin of their sovereignty. 
HON. Roy RICHARDSON «Trinidad &: 
Tobago) spoke specifically about develop-
ing countries that were erstwhile colonies. 
Multinational corporations wielded tremen-
dous influence and were essentially interes-
ted in making money. Many countrie& 
who had nationalised such· Corporations 
faced various difficulties like the marketing 
of their products. It was necessary to work 
out an arrangement regarding those Cor-
porations and it should be considered whe-
ther partnership or nationalisation was the 
answer. 

, 
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SENATOit THE HON. DEIGHTON F. 
GRIFFITH (Barbados): The Multinational 
corporations were regarded as an asset in 
the Caribbean region, because thousands of 
people depended on them for their subsis-
tence. Those Corporations did not regard 
themselves obligated to the interests of the 
region they were located in. They neglec-
ted training of the local people for top 
management positions. There had been 
some improvement because of the inter-
ference of the Government. There was, 
however, inherent danger in the existence 
of multinational corporations because at 
the time of crisis these corporations were 
capable of diverting vast sums from one 
area to another which could bring about 
the collapse of the economic system. 

HON. (SMT.) RODA MISTRY (Andhra Pra-
desh-India): or not some policies should 
be laid down for the transnational cor-
porations. Very little data was available 
those corporations. 

HON. MICHAL MARSHALL (U.K.): It was 
agreed that it was not good for deve-
loping countries to export their raw mate-
rials and lose the afHuence of employment 
and manufacture. He supported the U.N. 
Commission on multinational corporations 
which was trying to frame a charter. There 
should be international insurance mecha-
nism for expOrt creation, for proper con-
duct for multinational corporations and 
finally for a code of conduct for the host 
countries as well. 

HON. H. C. WARITHI (Kenya): There 
was need to negotiate with the multinatio-
nal corporations which depended on the 
strength of the country or on how much 
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they had for investment. A method shouiJ 
be found out which could be applied 
through the initiatives of the Common-
wealth countries so that there could be 
some kind of uniformity regarding terms 
and in that manner the interests ~f less 
powerful countries could be safeguarded. 

HON. LIM CHO ROCK (Malaysia): There 
was a genuine fear in South East Asian 
countries that their economies might 
~e controlled by the multinational corpora-
tIons. 

!he multi~ational corporations operating 
In developIng countries could sometimes be 
good. But if they did not consider the 
local conditions and aspirations of the pe0-

ple of the ~egi~n, they had to be rejected. 
?orne .multInatlOnal corporations operated 
In dubIOUS ways and bribed politicians. In 
the joint ventures, these corporations had 
only 49 per cent control, but their decisions 
were always overwhelming. It was not 
possible for developing countries to com-
Pete with the industrialised countries in a 
free e~terprise. Therefore, the developing 
countnes should exercise greater control 
over the entry of foreign corporations. He 
wanted to know what could be done to 
mini~ise the dangers posed by such cor-
poratIons to the economy and sovereignty 
of the developing countries. 

RON. DAVID G. STEUART (Saskatchewan-
Canada):. Multinational corporatioas 
should tram the skilled labour in the 
hos.t country which would give a fillip to 
theIr e~nomy. He did not agree that the 
d~v~lopmg countries could operate their 
aIrlme~ at a lesser cost than the developed 
countnes. 
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HON. J. H. TAYLOR (New South Wales--
Australia) : It was not that everybody 
was terribly happy about what was happen-
ing about multinationals. Sometimes there 
was neither the capital nor the expertise 
that was necessary and hence the multina-
tionals had to be brought in. Multinatio-
nals were essential for certain things and 
the point to be considered was whether 
the deal was worthwhile in the national 
interest. 

HON. JOSEPH CASEY (Nova Scotia-
Canada) : In some cases like oil explora-
tion it might be necessary to go in for 
multinational corporations. His expe· 
rience in his own country was that thos(; 
corporations were bringing in valuable 
foreign exchange. 

HON. DATUK MUSA HITAM U,falaysia): 
Malaysia believed in foreign investment 
coming into the country. But it was 
essential to differentiate between control 
and ownership and to have a clear under-
standing of the objectives. The fear ~f 
domination had to be overcome. HIS 
country was trying to reduce the amount 
of foreign capital in his country from 60 
per cent to 30 per cent over a period. of 
20 years. The objective behind foreign 
participation should be socio-economic 
betterment of the host country. 

The answer to the dominance of multi-
national corporations was diversification. 
Then it would not be necessary to go to 
only one country. 

HON. L. G. YOUNG (Alberta-Canada): 
Ninety per cent of oil production !n ~lberta 
was under transnationals or multmatlOnals. 

We . should rec6gnise that out cotporadons 
Were accountable to some of the political 
ideologies. There was nothing more fluid 
in commercial dealings, in agreements and 
we should be able to change them on a 
short notice. He agreed with the sugges-
tion that one of the ways to protect the 
economy was to invite different nationals 
or companies based in different countries 
He would suggest that a country could 
lessen its dependence upOn the corpora-
tions by diversifying its economy as much 
as possible. 

HON. KULTAR CHAND RANA (Himachal 
Pradesh-India): Multinationals were 
primarily influenced and motived by the 
idea of making maximum money. Apart 
from earning their legitimate profits, they 
also indulged in nefarious trade practices 
like underinvoicing and overinvoicing. They 
tried to circumvent the provisions by send-
ing more money home by issuing a num-
ber of equity shares. It was for the host 
country to control such activities. Certain 
code of conduct should be framed and the 
host countries should see that it was ap-
plied rigidly. Interference in the domestic 
affairs of the host country should be check-
ed. He would suggest that it would be 
advisable for the Commonwealth countries 
to exchange medium technology among 
themselves instead of going in for big 
cartels. 

There should· also be a proVIsIOn that in 
the marketing gains, the host country 
should also have a certain percentage. 

HON. K. C. RAMRAKHA (Fiji): A ques-
tion was posed whether we wanted more 
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private ownership or not. Capital ~ad to 
be respected because it was essentIal ~or 
development. People of developmg 
countries learnt from the exPerience of 
multinationals which also benefited from 
the experience of local people.. There ~a~ 
to be mutual sharing of expenence. PolitI-
cians should not suffer from the delusion 
that they could control capital. It was a 
beast that could never be controlled. 

HON. A. R. THOMAS (Bermuda): His 
experience with regard to the functioning 
of multinational corporations was not a 
happy one. Some of these corporations 
did not abide by the labour laws. 

We needed the capital brought in by the 
big corporations but we must ensure that 
there were laws which governed and con-
trolled their activities. They should ope-
rate in the best interests of the territory. 
There must be bilateral equity. Certain 
companies did bad business and exploited 
local people. It would be really good if 
through the Commonwealth Parliamentary 
Association some guidance was provided to 
countries so that there was no exploitation 
by multinational corporations and interests 
of developing countries were safeguarded. 

HON. MAURICE DPRAS (Canada), HON. 
GoIU>ON MATHEWS (Barbados), HON. 
NICHOLSON STRAVENS (Seychelle~) ana 
HON. JEAN PERREAULT (Quebec-Canada) 
also took pan in the discussion. 

HON. MAX SALTMAN (Canada) answer-
ing some of the points raised during the 
discussion, said that it had to be laid down 
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as to what would work to the advantage of 
the poor and de.veloping countries. 

It was a very practical idea to have a 
consulting service, a clearing house where 
each country could register the agreement 
made with the multinational corporations 
so that other countries could know the 
concessions given to those cOrPOrations . 

Multinational corporations were often 
used to obscure the failure of the politi· 
cians. It did not lead to any solution. 

HON. Roy RICHARDSON (Trinidad and 
Tobago) : Summing up the deliberations 
of the Panel he said that there was a 
genuine fear expressed about the domina-
tion by multinational corporations. It was 
desired that there. should be cantrol over 
these corporations. 

There was a consensus that foreign capi-
tal and mu1tinational corporations were 
needed but there should be guidelines laid 
down to ensure their proper functioning. 
Also there should be definite agreements 
about setting up research centres in the 
host countries to give training to local 
people. 

Tber~ should be a pool of experts avail-
able m the Commonwealth countries- which 
could provide necessary guidelines to deve-
lopin~ ~untries in regard to the proper 
functlOrung of multinational corporations 

The multinationals must be made to re-
cognise the sovereignty of the individual 
countries. Many delegates felt that these 
corporations would be prepared to do this 



if the pressure was strong enough and it 
they were susceptible to pressure and were 
also interested in the countries where they 
operated. 

THE CHAIRMAN: We had this colossal 
problem of poverty and what we were try-
ing to do was to create wealth and to dis-
tribute it. In order to create wealth we 
needed more corporations and that is why 
there were transnational corporations. If 
we did not want them, something-else 
would have to come in their place in order 
to create wealth to distribute because we 
could not distribute poverty. 

(v) Educational and Technological Aid: 
This n,bject was discussed in Panel IV. of 
the Conference on the afternoon SessIOn 
of October 30, 1975. The Panel con-
sisted of HOD. M. R. K. Nwako (Bots-
wana) (Chairman) and Hon. Jek Yeun 
Thong (Singapore) and Hon. E. R. Schre· 
yer (Manitobo-Canada) (Members). Be-
sides the members, the following delegates 
participated in the dicussion: 

Senator the Hon. Deighton F. Gitlith (Bar-
bad1l3) 
Hon. f\1allur Ananda Ran (Kamataka-
India) 
Hon. I.aurie Pavitt (U.K.) 

HOD. K. T. J. Rakhetla tl.esotho} 
Hon. Bernard Soysa (Sri Lanka) 
i-lon. Chandra SekharSingn (Bihar-
India) 
Hcn. N. B. Saunders (Turks and Caicos 
Islands) 

Hall. t{. Jeyakkody (Sri_ tanka) 

Hon. Michael Marshall (U~K.) 

Hon. "-. C. B. Hinds (Barbados) 

Hon. N. Jean P~r"eault (Quebec-
Canada) 
Hon J. H. Taylor (New South Wales-
Australia) 
HOD. ~1. K. Arap Kc·ioo (Kenva, 

HON. JEK YEUN THONG (Singapore): 
said that in spite of the bitter experience 
of colonial exploitation, the countries 
shared the common heritage of the English 
language. It was an asset and should be 
preserved. The educational assistance 
could be more meaningfully utilised if 
there was a common language. In emer-
ging countries there was the misconception 
that the higher the pattern of education, 
the better. After attaining freedom there 
was rush for higher education without hav-
ing regard to the fact whether or not the 
society could absorb the output of the 
institutions and this ultimately led to frus-
tration. Therefore building an infrastruc-
ture and a careful utilisation of resources 
was necessary. 

HON. E. R. SCHREYER (Manitoba--
Canada) said that there was multiplicity of 
the agencies involved in international co .. 
operation with resultant duplication and 
some overlapping in . achievements. It 
was, therefore, necessary to strengthen 
those that already existed. His country 
was willing to continue to make a contri .. 
bution towards international assistance in 

{JS 



education and technical education, but 
there were some in his country who believ-
ed that so much of foreign aid tended to 
be irrelevant that it did not reach those , 
for whom that was intended and was not 
Practically oriented. In his opinion greater 
regard should be shown for the opinion ex-
pressed by the potential recipient country 
as to what it was that it really required. 
He agreed with the suggestion that in all 
countries there should be proper balance 
and proportionality in education and train~ 
ing systems, so that there could be no 
imbalance in the society. 

SENATOR. TIm HON. DEIGHTON F. 
GRIFFITH (Barbados) said that he was in-
terested in the word 'aid'. He would like 
to receive aid that would help his country 
create things for themselves; aid that would 
help them in making their own textbooks 
in every area of instruction. Without func-
tional aid, they would be back in the colo-
nial era. 

HON. MALLUR ANANDA RAo (Karna-
taka-India) : Education was the basic 
foundation on which the superstructure of 
any country stood. The all round deve-
lopment, whether it was political or econo-
mic, entirely depended upon the qualitative 
enrichment of the youth. Until and unless 
this national wealth was harnessed properly 
in the right direction, one could not achieve 
any purpose in any sphere of national life. 

Any country which remained educatio-
nally backward could never achieve pro-
gress in its national life. It would have to 
fall a prey to the power politics of the 
mighty powors. 

7. 

CPA should playa major role in bring-
ing the educationally under-developed 
countries on par with the developed coun-
tries. It must be able to evolve a new 
educational doctrine based on universality 
of human values while giving free scope 
for the individual countries to preserve 
their cultural and national heritage. 

A standing committee of the. repr~ta
tives of Commonwealth countries should 
be formed to lay down programmes and 
policies to make an effective scheme of 
giving technical an(J educational aid. It 
should also review the working of the 
scheme. Technical aid should be based 
on the needs of recipient country and it 
should be unconditional and without 
strings. 

HON. E. R. ScHREYER (Manitoba-
Canada): Educational aid should be made 
relevant to the real needs of the recipient 
country. 

Scholarships should be more related to 
trade and technical skills rather than aca-
demic education. We should give more im-
portance to technical education to redress 
the imbalance by concentrating on sch~ 
larships for technical and trade schools. 
We had over-emphasised general training 
and under-emphasised practical training in 
the field skills. 

It was wrong to believe that there was 
any great body of knowledge existing in 
highly industrialised countries to help in 
solving the social problems. Tltey were 
struggling with social problems just like 
any other country. 



BON. JEK YEUN THONG (Singapore): 
Technical aid should not only be relevant 
but it should also aim at developing creati-
vity among the students undergoing techni-
cal courses. 

What might be good for a country might 
not be good for another country. It all 
depended upon the environment of the 
country. 
HON. LAURIE PAVITT (U. K.): Aid 
for fellowships Md expertise should be 
canalised. It should be given to the 
right person in the right way. There should 
be a coordinating machinery for giving aid 
for specialised and technical education. 
One way in which it could be given was to 
have it on people to people rather than on 
Government to Government basis. 

Technical assistance was also necessary 
in the area of intermediate technology. 

HON. K. T. 1. RAKHETLA (Lesotho): 
Educational aid should be given by way of 
provision of facilities for the spre~d of 
education. Once amounts were sanctIOned 
by the aid giving country the Public Ac-
counts Committee of the receiving country 
should play an important role to see that 
it was properly used. Aid should be rele-
vant to the developmental needs of the 
developmg country. 

We should develop a system which could 
generate within a country an educational 
rrogramme suitable to that particular 
country. 

No effort should be spread to develop 
facilities which could be established in the 
developing countries themselves. 

While providing aid, special consideration 
should be given by the Commonwealth 
countries for the countries in Southern 
Africa who were shouldering the extra 
burden for education, as part of their plan 
of assistance to the countries which were 
under South African or Rhodesian regimes. 

HON. BERNARD SoYSA (Sri Lanka): We 
were discussing the question of aid relating 
(0 education at a time when educational 
systems were being re-examined all over 
the world. 

We should know from whom we were 
asking for aid and for what purpose. He 
entirely agreed with Mr. Griffith about the 
need for a national orientation and a local 
orientation in regard to the kind of techni-
cal training required. That was really a 
matter for each country to do by itseH. 
Otherwise, it might not be possible for the 
donor country to meet the needs of the 
other country. 

In so far as education contributed to the 
inculcation of values and proper standards 
of judgemen~, that had to be given in the 
primary and secondary levels. 

On the technological side, he agreed with 
what the Prime Minister of Monitoba said. 
It was indeed much better to concentrate 
on the middle technical skills today than 
on the academic degrees. Degrees had 
become status symbols in our country. 

He would not dispute what the distin-
guished colleague from India said about 
the possibility of our spiritual contribution 
to the West, but certainly We had first of 
311 to preserve our own values. 
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The, educatiana1 opportunities must not 
be confined to the elite. We should make 
education much more broad-based. 

HON. CHANDRA SHEKHAR SINGH (Bihar-
lnma): 't had been rightly emphasized 
that the educational aid programmes 
should be tailore;d to the requirements of 
the recipient countries. 

Suggestions had rightly been made that 
there should be a system of constant review 
of the working of aid programmes. It 
would be better if we could involve certain 
institutions in iliis job. 

We should also adopt some follow-up 
measures to cover even the capital assist-
ance programmes. 

HON. 'JEE: YEUN THONG (Singapore): 
A question was raised how to coordinate 
aid. In this respect, he would suggest that 
coordination must come from the recipient 
countries. The receiving countries should 
not just passively remain at the receivmg 
end. 

Education was a service which should 
not stop at national barriers. It was the 
duty of every nation to share whatever 
scientific knowledge and technical know-
how they had with other countries. 

As !egards his country, the receiving or 
seeking of educational aid was channelised\ 
through a body called Public Service Com-
mISSlon. This Commission was an in-
dependent body. 

Another point was how to give, the 
.scholarships and training to the right peo-
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ple at the right place. Here again a body 
like the Public Service Commission had to 
play its role. Once we had centralised and 
channelised the distribution of scholarships 
and training courses, the idea of scholar-
ship from people to people had to be given 
up. 

HON. E. R. ScHREYER (Manitoba-
Canada) : He was in substantial agree-
ment with all the pOints made by Mr. 
Theng as also the speaker from Lesotho. 
Both of them had really brought forth a 
correct analysis of some of the problems 
that existed. 

It had been rightly said that we must 
get down to some serious business in terms 
of aid in imparting training from one coun-
try to another country at least in the in-
termediate levels of tec.."nical know-how 
without which no country could advance 
lD terms of industrial and agricultural pro-
duction. 

There was no such phenomenon as a 
developing country or any country achiev-
mg a given pattern of industrial, technical 
and agricultural skill and being in a posi-
tion where they could rest on their oars. 
The process of achieviog an adequate levd 
of such skills was something which took a 
couple of generations. There ~bould not 
be a feeling of frustration if the process of 
attainment of these desired skills took 
more [han a decade. 

As point!!d out by the speaker from 
Zambia, there was need for specialised 



skil1s in veterinary science and medicine 
and for a ~oordinated effort in this direc.-
tion. 

HON. N. B. SAUNDERS (Turks arui 
Caicos Islands): The conditions attach~d 
with the type of educational and technolo-
gical aid were difficult. 

'VIe were only receiving it from the Bri-
~lsh Government. But they stipulated that 
In order to qualify for educational aid, the 
students must be sent to the Caribbean. 
We could understand it if it was done to 
eliminate the U.S.A. But to apply this 
formula to another Commonwealth coun-
try was hard to understand. 

This Conference was now a decision 
taking body. Our problem could be solve-
ed if some recommendation was made by 
it or the British Government delegate could 
take up this question further. 

HON. K. JEYAKKODY (Sri Lanka): A 
high level university which could teach 
technical subjects and train the youth of 
developing countries in technology be es-
tablished by the C.P.A., so that those 
talented young men who were deprived of 
the privilege of joining Uiliversities in their 
own countries and who were deprived of 
learning English might find place in those 
Universities and be trained for supply of 
technical knowledge wherever it was re-
quired in the world. 

So far as aid was concerned, it should 
not be from country to country. Obviously, 
this led to political interference and patro-
nage. If scholarships and aid were chan-
nelled throu~h a common body like the 

CPA or the UN, there would not be any 
strings. So aid should be not only from 
people to people, from cocntry to country, 
but it should be channelled through com-
mon bodies. 

Grant of scholarships should be purely 
~n the basis of merit, without any political 
mlluence and without the recipient Gov-
ernment having any say in the choice of 
the candidates. It should be left to the 
body that granted the scholarships to select 
the best person. 

HON. MICHAEL MARSHALL (U. K . .): 
The idea that we should try to bring 
about a transfer of manufacturing 
facility from the developed to the develop-
ing countries was one we all shared. The 
fact that there was some 7 per cent of the 
production capacity in the third world now 
and the UNIDO Declaration in Lima aimed 
to raise it to 25 per cent by the year 2000 
was a measure of the problem. 

On the question of transfer of techno-
logy, multi-nationals could play some role. 
If we had to have a massive transfer of 
technology, one of the best ways was to use 
the existing multi-nationals. 

HON. W. C. B. HINDS (Barbados): 
Each country should seek scholarship in 
accordance with the projected needs of the 
country. People trained should be fitted 
into their respective fields after their return. 

As far as technology was concerned, 
there could be no doubt that developing 
countries needed help of the developed 
countries in respect of technical training 



at all levels. The necessity was not as 
great at the higher levels as at the lower 
levels. There was need for a mass in jec-
tion of technology into the various under-
developed countries and developing coun-
tries if there was to be any appreciable im-
pact on the situation as it appeared at 
present. 

HON. LAURIE PAVITT (U. K.) : We had 
to persuade our people to understand that 
the United Kingdom was not spending 
sufficient funds in regard to overseas 
development. An attempt was being 
made to interest the ordinary person in 
giving backilIlg to the Government to decide 
about the aid and overseas development. 

HON. TEK YEUN THONG (Singapore): 
In most developing countries, the urgent 
need was for the technical know-how and 
how to get things done. They needed all 
the scientific and technological training. 

On the face of it, it seemed that multi-
nationals had got nothing to do with edu-
cation and technology. If we examined the 
problems it would be found that everything 
had to do with education and technology 
transfer because when the multinationals 
operated, they must operate in a field 
where they could get a lot of highly trained 
and skilled personnel. 

We benefited very much from the exist-
ence of multi-nationals in Singapore. In 
the matter of manufacturing rigs in Singa-
pore, they trained a lot of our people. And 
in a very short time, Singapore had become 
an exporter of oil rigs for deep-sea explora-
tion. Without these multi-nationals , 
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Singapore would never be able to get all 
that kind of technological take off. 

HON. E. R. ScHREYER (Maniloba-·-
Canada) : He would like to know whether 
the developing countries regarded it to be 
a problem that the number of young peo-
ple leaving their country on foreign iel1ow-
ships did not come back but rather dcc;dcd 
to carve out a career in the country m 
which they went for their training. 

He would also like to know whether it 
was felt in recipient countries that the kind 
of technical aid that developed countries 
tended to provide in so far as agricultural 
production was concerned was not in fact 
a double-edged sword in the sense that 
when technical mechanization did begin 
to gain momentum and result in 50me and 
perhaps even dramatic productivity in-
creases in the long run, it caused the re-
cipient country to become more: dependent 
on fuel for agricultural mechanization and 
at the same time caused problems of un-
employment in rural areas. 

HON. N. JEAN PERREAULT (Quebec--
Canada): Each country developing or 
developed must define its own infra-struc-
ture, define its own needs, whether agricul-
tural or industrial; they must define these 
thems~lves and whatever their needs, 
Canada would be pleased to help. 

HON. J. H. TAYLOR (New South Wale.~
AustTalip): Australia's agricultural col-
le~es were happy to take people who were 
onented to our highly mechanised agricul-
tural system. He wanted to know how 
they could find people who could be given 



this type of agricultural training and who 
could go back to their native countries and 
render necessary help. 

HON. M. K. ARAP KEINO (Kenya): 
The agricultural aid in the form of improv-
ed machinery given to the developing 
countries was less. It should be more. 
Only if agriculture was modernised in deve-
Joping countries they would be able to feed 
their population. 

HON. E. R. ScHREYER (Manitoba-
Canada): Mechanisation of agriculture 
would pose some very strong dilemmas or 
problems for the recipient countries. In 
North America, the mechanisation of agri-
cultu.re had produced such a nostalgical 
effect which had resulted in depletion of 
rural villages and concentration of popula-
tion in ever growing urban centres that were 
already in danger. That was one conse-
quence of the rapid mechanisation of agri-
culture. And there was a second as well, 
that in addition to the metropolitan centres 
becoming larger in size, there was at the;' 
same time the conundrum of the entire 
agricultural economy becoming dependent 
for energy. 

(vi) Problems of Debt Repayment for de-
veloping countries: This subject was dis-
cussed in Panel VI of the Conference on 
the morning session of October 30, 1975. 
The Panel consisted of Hon. Paul Dean 
(U .K. ) (Chairman) 3'Ild Hon. Bernard 
Soysa (Sri Lanka) and Hon. H. C. Vv' ariithi 
(Kenya) (Members). Besides the Mem-
bers, the following delegates participated in 
the discussion: 

Hon. Ram Singh Yadav (Rajasthan-
India) 
Rt. Hon. Lord Shepherd (U.K.) 
Hon. Sheikh Abdur Rahman (Bangla-
desh) 
Hon. Lim Cho Hock (Malaysia) 
Hon. Haji Mohd. Salleh Bin Ismail (Maby-
sia). 
Hon. Neil Martin (U.K.) 
Senator the Hon. Orville Tumquest 
(Bahamas) 
Hoo. V. B. Raju (India) 
Dr. The Hon. Wong Soon Kai (Malay-
sia) . 
Hon. W. J. Cheddesingh (Jamaica) 
Hon. (Mrs.) E. DaSilva (Guyana) 
Hon. Tupui Ariki Henry (Cook Islands) 
Hon. K. T. J. Raketla (Lesotho) 
Hon. Seyfo Kobba T. Jammeh (The 
Gambia) 

HON. BERNARD SOYSA (Sri Lanka): The 
main problem before developing countries 
was how to repay their debts. The problem 
was made difficult by the existence of new 
elitist groups in the developing countries 
who allowed the leakage of valuable foreign 
exchange by legal or illegal means and 
gathered a fairly large portion 01. the 
national income for themselves. 

Developing countries nad very low export 
earnings which made debt repayment diffi-
cult and they had to resort to more borrow-
ing. The IMF would advise them to cut 
down their welfare expenditure and devalue 
their currency but this had dangerous 
political consequences. 
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The aid by affiuent countries during the first 
development decade was supposed to be 1 
per cent of their GN.P.but was actually 
only 0.3 or 0.2 per cent. 

In global inflation we were all im~orting 
inflation through the export and Import 
economy with bedevillllig situation in debt 
service. Resource transfer in this context 
could play an important role and- sugges-
tion had been made that we had a maturity 
of 50 years instead of 25 years, the rate of 
the interest to be brought down from 3 per 
cent to 1 per cent, the seven years grace 
period to be increased to 10 years. 

The idea of 'third window' of the ,",TorId 
Bank for concessionary nnancing was quite 
gO,od but this had to be developed much 
further. Pr~ssu.re had to be brought on 
agencies and international organisations in 
order to set'! that the terms Were made 
eaSIer. 

HON. H. C. WARIITHI (Kenya): If We 
were wishing to have a new international 
economic order in the Commonwealth we 
had to take serious steps and that could 
happen only if the amuent were prepared 
to assist the less privileged. 

The external debts had reached a fantastic 
level and most developing countries Were 
not in a position to repay their deots. The 
developing countries had a duty to rcpa y 
their debts. But in the present situation, 
some debts could be written off and in some 
£ases . .they could he turned into gra:nts to 
enable the economy of those countries to 
move forward. 
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He stressed on the recommendation made 
by the Conference of Heads of Govern-
ments that a Commonwealth Investment 
Bank should be established which might be 
able to finance loans to developing coun-
tries on easy terms. 

HON. RAM SINGH Y ADA V (Rajasthan-
India): Under the World Bank programme 
even amongst the developing countries, a 
country with better economy would have 
better chances to procure aid from the 
World Bank. Something should be done 
by which the less developed nations could 
have better opportunity to have aid in 
comparison to other nations wnich "bad 
better resources amongst the developing 
nations. 

RT. HON. LoRD SHEPHERD (UK.): The 
United Kingdom was going to give more 
aid to the poorer countries particularly 
for rural development. In regard to India. 
our percentage was going to be of the 
order . of 25 per cent. 

HON. SHEIKH ABDUR RAHMAN (Bangla-
desh) : Population growth was a threat to 
almost all the developing countries. It 
swallowed even the !foreign aid which was 
given to them by developed countries. 

The quantity of loan was declining every 
year in proportion to the G. N. P. of the 
donor countries. In order to increase their 
productivity, the developing countries were 
not only in debts but they were also forced 
to accumulate external debts and they 
were asked to pay interest on past loans. 

Most of the aid was tied up and it had to 
be spent on goods provided by the aid-



giving countries even though the same goods 
could be purchased cheaply from elsewhere. 
A remedy should be found for it. 

Aid was used by the aid-giving countries 
as . a use~ul means of promoting their 
pnva~e mterests. Po!itical strings were 
Invanably attached to loans. This was a 
painful state of affairs. The developing 
countries did not always get reasonable 
prices for their produce. 

It should be kept in mind as to what was 
the aim and objective of the loans given to 
t?e developing countries. The only objec-
tIve was to create a society free from 
hunger, poverty and disease. 

The terms of capital lending should be 
softened. Grants and loans should be free 
from any type of political strings. Quantum 
of aid should be enhanced and an effective 
price stabilisation should be adopted to 
regulate the prices of primary products 
exported by developing countries. 

HON. LIM CHO HOCK (Malaysia): Many 
of the newly independent countries were 
spending too much money on building up 
their armed forces. It would be better if 
the Commonwealth advised m-ember coun-
tries to reduce the build-up of arma-
ments. It would be better for ourselves 
to help ourselves and channelise whatever 
we, had got in some purposeful and more 
economic developments rather than in the 
mad race for building up armed forces. 

HON. HAJJ MOHD. SALLEH BIN ISMAIL 
(Malaysia): Even though Malaysia spent 
20 p~r cent of the revenue on armed 
forces, it was very reasonable in order to 

pres-erve the security of the country. We 
wanted to preserve parliamentary demo-
cracy. 

HON. NEIL MARTIN (U.K.): It was easier 
to say for Sri Lanka which was an island 
country, that countries should not spend on 
armed forces, but it could have most dread-
ful penalties in the long run, if we wanted 
to maintain democracy. 

The Britishers would have to convince 
all the British electorate of the importance 
of the aid to developing countries which 
~as uot easy to do these days. He was 
In fayour of the Voluntary Services Over-
seas which sent people abroad, who help-
ed the people in various countries but it 
was regrettable that the developing coun-
tries did not want these young volunteer. 
any lllore. 

SENATOR THE HON. ORVILLE TURNQUEST 
(Bahamas): Foreign aid in the, form of 
grants, loans and sales of surplus agricul-
tufal commodities in local currencies to-
gether with technical assistance had been . ' the pnme means through which the indus-
trially developed countries had contribut-
ed to ~he economic development of poorer 
countnes. 

With the steady increase in the rate of 
economic growth. foreign aid alone did 
not serve as a sufficient means for promot-
ing this growth. External resources 
through trade along with borrowing from 
international financed institutions and 
horrowi ng at high interest· rates from the 
world's money markets had to be used as 
supplementary means. 
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The loans granted were not considered to 
be genuine transfers of resources because 
eventuaily they must be repaid. 

Problems of repayment would continue to 
persist unless they were able to get long 
term 1m,.. interest loans and direct their 
capital expenditur~ programme towards 
projel~ts which produced a relatively 
prompt economic return. 

Developing countries had a strong tendency 
to get into balance of payments difficulties 
brought about by inflation. There was an 
urgent need for sizeaole flows of capital on 
concessionary terms or of outright grants 
if development was to continue. 

The Caribbean countries had come to-
gether so that thev could work closely and 
in cooperation with other regional govern-
ments for the purpose of Improving the 
economic and social conditions of their 
people. 

Inflation had not played havoc in Bahamas. 
Measures taken to combat this evil had 
been effective. Implementation of moni-
tary policy in Bahamas had also proved 
effective. 

HON. V. B. RAJU (India): The problem 
of external debt and national indebtedness 
w~s really very. big. The magnitude of 
thIs problem mIght be judged from the 
~act th~t estimates of indebtedness in 1972 
ID relatIon to 81 developing countries had 
been placed at about 88 billion dollars. 

As regards India, its total external indebt-
edness as on 31 st March 1976 would be 
about Rs. 7000 croxes. 20 per cent of 
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our annual export earnings went for debt 
repayment. 

The Commonwealth Association should 
make a proper study of trade and aid 
relations. 

Much of the so-called debt was tied down 
to projects and the borrowing country 
had to take goods from the creditor 
country. The creditor countries charged 
much higher price for these goods than the 
international price. Therefore, the~ pro-
ject-tied aids had a deeper implication. 

Sevent) per cent of the currerit aid we got 
would go towards offsetting the debt M!rvice 
payment. Secondly, there was a wide gap 
between expons and imports. In the case 
of India, there was a wide gap in trade 
on account of three items-fertilisen. 
food and fuel. 

He would, therefore, suggest that the 
system of project-tied aid must be done 
~way with. Secondly, there should be no 
mte~est on funds made available for pur-
chasmg food, ferti1isers and fuel. 

~R. THE HON. WONG SooN KAI (Mala)-
Sla): ~e supported the Indian Delegate, 
Mr. RaJu, that the aid should be interest 
free. 

He also supported the plea of Mr. Bernard 
~ysa that one had to-put his own house 
In order in trying to solve the problem or 
debt repayment. In order to faciHtate 
rep~yments, one had also to look into the 
effiCiency of developmental projects. 

HON .. W. J. CHEDDESINGH (Jamaica): 
JamaIca was a developinS country and 



solely depended for finance on its agri-
culture and bauxite. It had to secure 
finance /from the World Bank and Canada 
for development purposes. 

He agreed to a suggestion made by Olle of 
the delegates that loans should be maae 
available free of int~rest. !t was impor-
tant that instead of short-term loans!.... 10ng-
term loans should 'be made available so 
that they could develop their resources to 
repay loans, 

D~bt servicing shou~d not be viewea 10 

isolation but in the context of terms of 
trade and economic development of deve-
lopmg countries. However. hil!h debt 
service ra~ios, which were associ~ted with 
stagnant export earnings and declininl! net 
transfer of financial resources, could ~ lead 
to debt servicing difficulties. While it 
could be argued that d';!veloping countrie~ 
had a responsibility to take all reasonable 
measures to avoid delii-servicing difficul-
ties, the success Qf the domestic measure~ 
would depend on a favourable external 
environment. 

The developed countries should support 
measures designed to stabilise and also 
increase export earnings of developing 
countries. Increased capital flow on COD-

cessional terms should also be forthcoming 
for those developing countries which had 
always depended to a large extent on 
official sources of external finance and 
whose export prospects were not very 
good. Capital should a~so be made avail-
able to those middle-income developing 
countries which k~pt their debt service 
obligations within limits, 

HON. (MRS.) E. DASILVA (Guyana): We 
the people of Guyana, Caribbean areas 
and the third world countries were badlv 
in need of external fi:nancial assistance fO'r 
OUT d ~velopment. 

Guyana was particularly concerned about 
controlling its natural resources and deve-
loping them properly. The Government 
of Guyana aimed to go back to the land 
to achieve desired progress. 

Guyana had a very high percentage of 
literacy. But they intended to have a still 
higher rate of literacy in the country. They 
had compulsory primary education upto the 
age of 16 years. Now, the Government of 
Guyana was engaged in building six multi-
lateral schools. They were very short of 
school buildings. They were also endea-
vouring to harness the water resources for 
providing cheap electriCity. Therefore, 
Guyana needed aid for execution of these 
works. 

HON. TuPUI ARIKI HENRY (Cook 
Islands) : Th~ Cook Islands had no debts 
and had no unemployment problem. Our 
problem was that we needed more people. 
We also wanted to make our airport and 
hotels to function as economic, develop-
ing units. We needed some people who 
were experienced in tour!~m. Surplus 
people from otoer countries would be 
accepted in the Cook Islands on the con-
dition that they invested some money in 
the form of a joint venture either in indus-
tri~s or in tourism. 

HON. K. T. 1. RAKETLA (Lesotho): One 
of the problems faced by developing coun-
tries was that they were unable to honour 
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the agreements regarding repayment of 
loans. The developing countries some~ 
times got obsolete machinery for a project 
and that machinery became useless after 
two or three years. It was difficult to get 
the machinery repaired. This put the 
whole project out of gear and loan repay-
ment became a problem. 

Another difficulty was that implementa~ 
tion of projects left much to be desired. 
The developing countries had to incur 
extra expenditure on repairs, etc. because 
of faulty implementation of projects. This 
factor also contributed to the failure of 
the developing countries to repay the loans. 

When developing countries received loans, 
the lending organisations like the World 
Bank always insisted on providing the 
management. The Project Manager 
always insisted on approving various pro-
jects. And yet -when things went wrong 
it was always the borrower who suffered 
There was no answer to this problem. 

Somet~mes loans were sold to _developing 
countnes even though th~ did not require 
those loans. One did not know whether 
anything could be done about it. 

HON. ~EYFO KOBBA T. JAMMEH (The 
Gamb~a) : In the Gambia. which wa& 
ess~ntI_~lIy an agricultural country, various 
o~ligatlOns . that t~e Government waS faced 
Wlt;h ~ter mdependen~e made u! go in for 
loans, ~ut we were gIVen very insufficient 
loans WIth a lot of strings attached Th 
th~ technical aspect of it was al~ays n:~ 
SUItable to the country What 1 . .. . _ ever oan 
was gIVen If It was badly admirustered, the 
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purpose was not achieved and problems 
increased. This breeded social problems, 
unemployment and all the other allied 
hazards. Loans had to be administered 
properly, whatever be the time f~r their 
repayment. That was the main problem 
in developing countries. 

HON. H. C. W ARIITHI (Kenya) offering a 
few comments on the discussion said: So 
far as the problems raised by Members 
from Gambia and Lesotho were con-
cerned, it would be necessary for the 
donor countries to consider the feelings 
and aspirations of the people of the coun-
try where aid was going to be utilised. 
While embarking upon projects, the sug-
gestions of the local people who were 
bound to know more about the local COIl-
ditions than some experts who might be 
sent from outside, should be beard and 
their suggestions carefully considered. 

In some cases debts did not allow the 
developing countries to continue with 
their development work, because of the 
servicing charges and other obligations 
that arose out of debts. It was hoped very 
soon some effective remedies would be 
taken such as re-scheduling the repay-
ment of loans and in some cases writing 
off of loans and some such other measures. 
More loans shOUld be given without in-
terest for specific areas of development 
such as food, etc. It was, of course, im-
portant that countries which received 
loans should make an effort to repay them. 

It. was pointed out that some dODOr COUD-
tnes mIght go round persuading Govern-
ments or companies or c:ven individ\Ulls tQ 



take a loan. It was for the countries 
themselves to consider whether that parti-
cular loan was useful to it or not; if it 
was not useful it should not accept the. 
offer. 

It was said that money spent for buying 
equipment for military purposes was not 
well-spent. There were certain areas. 
where, of course, because of geographical 
situation, it might be necessary tIor the 
country concerned to consider the ques-
tion of defence and security. The other 
aspect that some Governments might 
consider was to remove situations which 
might make it necessary for them to have 
more defence forces. They should keep 
the aspirations and requirements of the 
people in view and should arrange their 
developmental projects in a way that the 
people of the country were satisfied with 
the way the Government was run. 

HON. BERNARD SoYSA (Sri Lanka) answer-
ing certain points raised in the discussion 
said: Amuent countries were ready· to 
give military hardware rather than cash 
assistance and, therefore, we should look 
at this objectively and give up the expen-
diture on armaments. Although the posi-
tion would differ from country to country 
yet it would be futile to pretend that 
,developing countries were capable of 
defending themselves with the small quan-
tity o.f conventional arms in this nuclear 
age. 

He agreed with the Indian Delegate that a 
study of trade and aid relations was 
necessary. 

As regards project-tied aid bei~g done 
away with, there was, of course, politics 
behind every loan or gift. However, he 
supported the suggestion of the Indian 
,delegate on this point that it should be 
given in the form of free convertible 
currency. 

While summing up the discussion he said: 
The most important point made was that 
developing countries should be paid a 
good price for their exports in order that 
they might be less dependent upon aid. 
That was to be fought in other forums and 
with levers, perhaps a little more stronger 
than public opinion alone. 

The second important point was that the 
loans should be realistic and, if possible, 
within certain fields these should be free 
of interest. The loans should be untied 
even in regard to the projects. If they 
were tied to projects, the credit-giving 
country should be· more generous in 
choosing the kind of project and the 
manner it was operated. 

There was stress for development ot 
infra-structure rather than every kind of 
development. There was considerable 
agreement on the need for outright grants 
or re-scheduling of existing debts in the 
context of current global inflation and the 
difficulties the countries faced today. 

There was the demand that we should be 
left in peace by the implementation of 
the proposal to have peace zones etc.· in 
order that we might spend less on arma-
ment. 
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the discussion had endorsed what the 
Commonwealth Heads of States stated 
earlier regarding the possibility of reduc-
tion of interest, the increase in the number 
of years of maturity and the increase in 
the period of grace. About the third-
window idea, it was generally indicated as 
something which everybody would wel-
come. 

IV. SOCIAL PROBLEMS 

(i) Social effects of unemployment, the 
growth of violence, unrest among youth 
and drug problems: This subject was dis-
cussed in a Committee under the Chair-
manship of Hon. M. C. Cham, M.P. 
(Gambia) on the morning and afternoon 
sessions of October 30, 1975. The follow-
ing delegates participated in the discussion: 

Hon. S. Mullings (Jamaica) 
Dr. the Hon. Chetakar Jha (Bihar-hldia) 
Hon. Leo Abse (U.K.) 
Hon. R. C. P. Moore (Grenada) 
Hon. (Miss) M. M. Ackman (Guyana) 
Hon. Raouf Bundhun (Mauritius) 
Hon. E. C. I. Bwanali (Malawi) 
Hon. H. F. C. Ereaut (Jersey) 
Hon. E. E. Isbey (New Zealand) 
Hon. Nand Kishore Bhatt (India) 
Hon A. R. Thomas (Bermuda) 

Hon. Tuan Haji Safirol Bin Hajj Hashim 
(Kedah-Malaysia) 

Senator The Hon. Reginald Robert .Ieuue 
(Jersey) 
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H· E. on. Marginson ( Oueenstand--
Australia) 
Hon. George Williams (Trinidad & 
Tobago) 
Senator The Hon. M. Lorne Bonnell 
(Canada) 
Hon. Tupui Ariki Henry (Cook Islands) 
Hon. Maurice Edelman (U.K.) 
Hon. R. F. AJIlthony Roberts (Bahamas) 
Hon. Godey Murahari (India) 
Hon. Seyfo Kebba T. Jammen (The 
Gambia) 

Hon. T. Earle Hickey (Prince Edward 
Island-Canada) . 

HON. S. MULLINGS (Jamaica) said that 
the problems of unemployment, growing 
unrest among youth and drug were of 
deep concern to most of the countries. 

Many nations of Commonwealth became 
independent during the last century. The 
attention thereafter was .focussed on WIn-
ning economic independence. Unemploy-
ment was the root cause of all social 
problems, i.e., violence, unrest and use of 
drugs among the youth. 

A large number of people in Jamaica 
were . engaged in subsistence agriculture. 
The Jobs were seasonal, insecure and 
unremunerative. Large properties were 
owned by a handful of wealthy persons. 
Therefore, agriculture lost attraction for 
the youth who migrated to cities which 
could ~ot absorb all of them, resulting in 
frustratJon. The youth suffered most in 



a country where the rate of unemployment 
was high. This causes frustration, loss of 
impetus to work, mental and physical 
inaction and lack of interest in work. The 
result was decrease in motivation among 
them. They developed a negative self-
image and lost self-confidence. The effect 
was that they practically made little con-
tribution to the society . 

The idleness was also a cause of break-
down of family life. The "bread-winner" 
abandoned the wife and the children. The 
children developed wayward ways. That 
placed a heavier load on the child welfare 
service~ of the State. Men migrated to 
cities in search of jobs which were few. 
That created housing problem in the 
cities. 

Everybody was concerned at the growth 
of violence in recent years, for which the 
factors mentioned above were responsible. 
There were instances Qf hi jackings and 
kidnappings. Violence was, tg some ex-
tent, caused not only to inaividuals but 
to nations also because of economic ex-
ploitation. We had, therefore, to deal 
ruthlessly with the situation. 

DR. THE HON. CHETAKAR JHA (Bihar-
India): UnemplC"yment, on a considerable 
scale, initially resulted in adding to the 
volume of the unemployable i.e., the un-
skilled, and less qualified persons. There-
fore, it was a severe strain on the efforts 
of the society to provide larger job op-
portunities and to develop economically 
to tackle the problem. If this problem 
was not tackled in time and effectively, it 
would become unmanageable. The 
Indian Government was seized of the 

problem and was committed to the 
removal of poverty. The Prime Minister 
of India had given a call, known as 
'Garibi Hatao' i.e. "Remove Poverty". 
More and more stress was being laid on 
the need for providing more and more job 
opportunities for the youth. In rural 
areas massive public works programme:) 
including road building, housing and irri-
gation projects had been undertaken with 
a view to providing employment to the 
youth. Effective family planning measures 
had been taken in order to check th(' 
population growth, because this was an 
equally important matter. 

In India, the problem of violence was not 
as serious as it was in some of the other 
countries. Of course, there had been 
some instances of violence here and there. 
The causes had been educational, adminis-
trative and political. Violence in some 
countries was due to acute religious diffe-
rences. Where social system was strati-
fied and hierarchical, the situation was 
very acute indeed. 
HON. LEO ABSE (U.K.): Despite the fact 
that there was a more egalitarian soctety 
and greater prosperity today in Greal 
Britain, incidence of juvenile delinquency 
was higher than it was at the time of 
acute unemployment. Therefore, it would 
not be quite correct to suggest that there 
was necessarily a direct correlatIOn 
between unemployment or poverty and 
crime. It could not be said that all th\! 
disadvantaged youth tended to crime. 
There were other factors also. Lack oi 
family affection for the children was also 
responsible for dragging the youth to-
wards the path of crime. In a mixed 
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economy or even in a capitalist economy, 
the parents much rather preferred to have 
refrigerators and motor. cars. etc. than pa! 
proper attention to their chIldren. There-
fore what was required today was the 
need to make sacrifices to give social 
support, to mobilise the social .resources, 
which could give good assistance to 
families and to children at a very early 
stage. 

So far as primitive methods were COR-
cerned, those had proved a failure in the 
United Kingdom. Therefore, unless an 
element of spirituality was introduced in 
solving the problem it was impossible for 
the young people to model themselves on 
the right path. In fact, the parents 
throughout the world should strive to 
bring about a society in which there was 
more egalitarianism, more fairness and 
more mDral values. 

HON. R. C. P. MOORE (Grenada): CiV1-
lization expected a man to be able to 
obtain the means to fulfil his !Ileeds 
through maral and legal means. The most 
common and usual channel open to any 
member of society for the fulfilment of 
his needs was gainful employment. Un-
employment stultified enterprises because 
of the lowering of expectation and the loss 
of a sense of achievement and all these 
tended to affect the human personality in 
the lowering of moral standards. 

With the advance of civilization, the world 
was turning equalitarian. The result was 
that the upper class people appeared to 
manifest the type of behaviour that, on: 
would possibly expect only of the un-
distinguillted crowd. In many cases, they 
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supplied some of thc mot.ive .P?wer for 
the participation ?f yo~th In CIvil unrest. 
Some po:iticians 10 thcIr effort to sec~e 
political power pandered to the w~ 
and caprices of the youth. and enticed 
them into civil unrest and disorder. The 
only answer to this problem was educa-
tion of the youth while their minds were 
plastic and prompt tc:> receive every im-
pression. This educatIon should not be 
one sided. 

Drug problem should be considered a 
world problem and should engage th.e 
attention of an agency of World Orgam-
sation for a unified action. 

HON. (MISS) M. M. ACKMAN (Guyana): 
Guyana approached the problem of UD-
employment through education .•. Ed~cation 
must not merely train workers In one field 
or another; it must promote a social and 
economic revolution. In the context of 
Third World countries, changes in indus-
trial practices in some metropolitan areas 
could render various economic processes 
obsolete and usher in wide-spread UD-
employment. Guyana was striving to 
reduce such incidents to a minimum. 

]n Guyana violence was "personal and 
was related to petty individual rivalries. 
There was nothing alarming in the situa. 
tion and administrative coercion as a 
means of control was, therefore, un-
necessary. 

The phenomenon of restless youth had no 
significance in Guyana. There had been 
a natural process towards the development 
of National Service, free secondary edu-
cation, the development of multi-lateral 



education to enhance the opportunity of 
each individual, and the promotion of 
free University education which was 
heavily subsidised since the founding of 
the University of Guyana. 

HON. RAOUF BUNDHuN (Mauri:ius): 
The revolt among the young people that 
had been there allover the world and 
specially in my own country was due 
mainly to unemployment. Faulty educa-
tional system and the population explo-
sion were the two main factors 
responsible for unemployment in Mauri-
tius. Within 25 years, the population of 
Mauritius had doubled. As the present 
day school system only made the young 
people clamour for white collar jobs, we 
were thinking seriously to change the 
whole educational system in Mauritius. 
We were creating new technical schools. 
We had already set up what were known 
as the Trade Training ~entrcs where such 
students as were unable to continue fur-
ther education in the Government type 
of school and then go to the university, 
could go and learn a particular trade. 

Young people were no more prepared to 
work on agricultural fields. they would 
prefer to work in factories and possess 
modern gadgets that made life cosy and 
comfortable. As such, after independence 
Mauritius had thought of creating new 
types of jobs by creating a free industrial 
zone where foreign investors had been 
attracted to create employment. 

Frustration seemed to be the basic reason 
for youth revolt. They felt frustrated 
everywhere. One way of tackling this 
problem was to have them participate in 

the deciSion-making process at ail leveis. 
The authorities in Mauritius were trying 
to find out ways and means to channelise 
the energies of the youth and harness them 
for constructive activities. Voluntary 
social work should go side by side with 
industrial development. 

HON. E. C. I. BWANALI OUalawi): In 
Malawi, it had generally, been accepted 
that youth could and should play a major 
role in the general development of the coun-
try. Before independence the educational 
system in Malawi was organised on the 
English Grammar School pattern tInd the 
School curriculum did not reflect tbe 
economic and social life of the country. 
Therefore, Malawi had of late introduced 
the technical education programme in its 
educational system. The technical sub-
jects in schools were intended to give 
youth some basic skills which would en-
able them to get gainfully employed when 
they left schools. Unless youth were 
usefully occupied they would resort to 
various forms of juvenile delinquency .. 

In addition to schools there were '·Youth 
Pioneer Bases" in Malawi where the 
educated as well as the illiterate youth 
learnt useful trades including ,poultry, 
animal husbandry and the llke. Un-
employment was undoubtedly one of the 
root causes of juvenile delinquency, an~ 
Malawi was, therefore; st~iving Jar the 
creation of an economIC enVironment in 
which productive and rewarding work 
opportunities were 'available "for~the' YO,uth. 

",.' ~ y~ 

HON. H. F. C. ERE AUT (ierseyY: It was 
proved that passing a" deterrent sentence 
in order to check crime was only a short 
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tetm solution; it did not deal with the 
underlying causes thereof. The courts 
must have adequate provision and after-
care facilities to deal with a young person 
indulging in crime. It was equally im-
pOrtant that a juvenile delinquent was 
made to realise that he had done some-
thing wrong and he should mend his ways 
when he was young. In fact, the parents 
were the best persons to guide the youth 
in this respect. 

Experience had shown that the young 
people were now turning from drugs to 
drinks and they did so in order 10 calm 
their nerves. But gradualfy a vast majo-
rity of them were realising that there wen~ 
other better things to do. 

There should be proper housing facilities, 
play grounds and other community faci-
lities where the children were made to 
feel that they were part of the community. 
This would help a great deal in solving 
the problem. 
HON. E. E. ISBEY (New Zealand): New 
Zealand had begun with a vision of having 
an egalitarian society and to develop a 
truly classless society over the vears. Un-
fortunately during the last decade or so, 
materialism had developed there and it 
bad its effect on the youth of that country. 
There were a number of demonstrations 
by the students on the questions of Viet-
nam and apartheid in South Alfrica. But 
after the Labour Party had come to power 
in New Zealand, the youth unrest there 
had largely disappeared, because this 
Gov~rnme~t had co~pletely served con-
nectIons 'W lth forces Involved in the Viet-
nam war. 
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The Government had been extremely 
effestive in tackling the problem by giving 
land to the young people ad helping them 
financially. This help continued till they 
made land more productive and financially 
viable. 

I n Universities, the students had been put 
on the university councils. An attempt 
was being made to involve them in the 
decision-making process. In the industry 
also, Government had evolved a decision-
making body which included employers 
and the workers. 

In the sphere of employment, New Zea-
Jand had fared better than most of the 
countries because she had embarked on a 
programme to keep up both the necessary 
and primary industries viable. 

It was tremendously important to see that 
youth were not alienated and a hard line 
from the establishment point of view was 
not taken. Whichever way we might look 
at the problem, we have got to reach a 
compromise with all our people. 

HON. NAND KISHORE BHATT (India) said 
that the population explosion in the 
developing countries caused growth of 
labour force. The employment sector 
could absorb only a small part of that 
labour forCt. 

There were important logical reasons whv 
el11~loyment objectives should constitute 
an Important component of development 
strategy. Moreover, idleness and poverty 
were both morally repugnant and politi-
cally dangerous. Therefore, pursuit of 
employment as an objective of developed 



strategy was highly re1evant and impor-
tant. 

The problem of unemployment in l~oun
trie.i having surplus manpower should be 
tackled at the Commonwealth ]cvel, be-
caus~ unemployment made the youth go 
astray. 

The industry in India was now disciplin-
ed because of the bold economic mea-
sures, popularly known as the 20-point 
programme~ which will create more job 
opportunities. The rural sector will also 
create jobs becaue of priority in irrigation 
facilities for agriculture. 

To tackle these problems, funds of the 
Commonwealth agencies were inadequate. 
The Colombo Plan should be enlarged. 
Mere recommendations and resolutions 
could not tackle a really complex, social 
and psychological problem. The approach 
should be businesslike and forthright, 
devoid of emotions and sentiments. The 
youth power should be harnessed. That 
would be an asset instead of being a liabi-
lity. It was frustration that was respon-
sible for the drug problem. India was a 
party to the proposal for establishing a 
U.N. fund to deal- with this problem. 

The Commonwealth could make positive 
recommendations and give guidance to 
other countries. 

HON. A. R. THOMAS (Bermuda) said 
that ours was a hypocritical society. We 
lived in an artificial world. This was dis-
tasteful to the youth. We had done 
nothing for our youth. Therefore, a 
fundamental approach was required for 
solving the problems of the youth. 

First we shouid exemplify the kind of 
behaviour and character that we expected 
of our youth, whether it was in the 
matter of politics, business, industry 01' 
education. The legacy of honesty, inte-
grity and truth should be passed on to our 
children. That was the answer to the 
youth problem. 

HON. TUAN HAJI SAFIROL BIN HAJI 
HASHIM (Kedah-Malaysia): General 
unemployment was primarily a rural 
problem which took the form of under-
employment. But in recent years, many 
countries had undergone rapid urbaniza-
tion. While in the rural areas under-
employment remained heavy, open and 
increasing unemployment and to an 
extent under-employment occurred main-
ly in the urban areas. 

In Malaysia, the unemployment rate was 
about 7 per cent of the working popula-
tion. In the urban areas it was about 10 
per cent, i.e., nearly double the rural rate. 
In both urban and rural areas it was 
much greater among the lower age groups. 
One reason for the increase in the un-
employment among youtb was that the 
number of young people between the ages 
of 16 to 30 was increasing at a rapid pace 
due to the rise in the post-war birth rate. 
The other reason was that most of the 
young people seeking employment had no 
skills to offer; they did not have minimum 
educational qualifications or basic training 
for the jobs available. Furthermore, auto ... 
mation, mechanical and scientific advances 
were other factors causing many unskilled 
jobs to disappear. In the foreseeable 
future, the single most important key to 
the solution of the unemployment prob-

93 



lem lay on more investment and atten-
tion to the agricultural sector. 

SENATOR THE HON. REGINALD ROBERT 
JEUNE (Jersey): Recently in the U.K. 
there was a study made of major juvenile 
delinquents and a definite association was 
established between unemployment and 
crime and educational achievement. 
Youth who left the school and found 
himself difficult to adjust in society drifted 
from one job to another, finally ended 
up in crime. For this we had partly to 
blame the new system of education which 
gave pupils a much wider and interesting 
education but on the other hand did not 
concentrate on the basics of education It 
would be false economy on ou.r part if we 
failed to .provide adequate facilities in 
schools for youTh work, leisure-activities 
and job opportunities. 

HON. E. MARGINSON (Queensland-
Australia): Short-term measures to com-
bat crime like heavier penalties, psycho-
~ogical rehab~litation, family therapy and 
Increased polIce numbers had failed to 
solve the problem of delinquency. It had 
been noticed that in the United States 
cities which had a larger number of pOlic~ 
per capita did not have lower crime rates 
than the cities with lesser number Of 
police per capita. I 

Criminologists had found that the law-
breakers were predominantly lower class 
pe~ple-the poor and the unemployed. 
ThIS was the correct position and would 
lead us to con~iv: of unemployment, 
poverty and socIal mequality as funda-
mental causes of crime. The poor and the 
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unemployed were .prone to violence he-
cause they thought that the society had 
given them a raw deal and they felt bitter 
against society. If a man was poor or 
unemployed, his own family started to 
think of him as a failure. Poverty created 
family disharmony, and family dishar-
mony caused delinquency. 

There were two kinds of poverty-
absolute poverty and relative poverty. 
Asbolute poverty was the absolute depri-
vation of food, clothing, shelter, and the 
other necessities of life. Relative poverty 
was being relatively worse 011 economical-
ly than other people in one's own country. 
It was the subjective feeling of being a 
failure_in the economic system that 
caused crime, not objectively how well 
off one was. If our soc:ie~ was .~ing to 
perp~tuate gross economIC mequalities the 
relatIve poverty would continue to be one 
of the major causes of crime. Un-
doubtedly, violent crime in our society 
could be reduced .by reducing unemploy-
ment and economiC inequality. 

HON. GEORGE WILLIAMS (Trinidad and 
T oba~ ).: While dealing with the issue of 
educatIOn, one should Dot forget the sort 
of ~ducation that Our young ones were 
gettmg from cinema and television. 
y ou?~en were imbibing violent pro-
penSIties (rom what they saw in a cinema 
hall or on the T.V. screen. Basic problem 
fo.r everyone Was bread and the young 
people had to be .provided with jobs so 
th~t . they might earn their livelihood. In 
Tnntdad we were trying to create em-
ployment opportunities for the people 
because only through such a mOVe crime 
could be reduced. 



Parents could not be expected to offer 
much love to their children if they were 
not able to provide them a square meal 
due to unemployment. When the kids 
had nothing to do they would take to 
drugs. When they turned to drugs, the 
next move was violence; violence in order 
to get money to get the drugs. It was a 
big problem for the underdeveloped 
countries and the developed countries 
could help them a lot· in this direction. 
Because generally the developed countries 
created that problem by showing violence 
in pictures which were exhibited in other 
countries. 

SENATOR THE HON. M. LORNE BONNELL 
( Canada): It seemed that unemployment 
and violence among youth were universal. 
While some said that unemployment was 
the main reason for violence, others, felt 
that lack of educational facilities or the 
lack of parental guidance and love in the 
homes was the reason for that. But there 
was no sense in saying all these things 
unless we could provide answers or solu~ 
tions to these probfems. There was a 
proposal with regard to bringing about 
a new international economic order. It 
was good if we agreed to set up a more 
important body, which could be called the 
International Social Development Body, 
to look into the social problems O!f the 
Commonwealth countries. This body 
should be asked to make recommenda-
tions which could be discussed in our 
next meeting. 

HON. TUPUI ARIKI HENRY (Cook 
Islands): So far as Cook Islands were 
concerned, there were no problems like 

unemployment, youth unrest or violence. 
The problem there was that there were 
not enough people to do work. Tfierefore, 
they would have to embark upon a pro-
gramme of mechanization or a programme 
of immigration so that there might be 
more and more of industrialisation and 
development of tourism. Any country 
which might be willing to provide the 
know-how and also invest in the Cook 
Islands was welcome to do so. 

He expressed his thanks to the Govern .. 
ments of U.K., Canada, U.S.A., Nether-
lands, New Zealand and Australia etc. for 
giving assistance in various fIelds. These 
Islands -had gained their programme of 
youth activities first from India in 1956. 

He supported the suggestion that the 
Commonwealth should set up some kind 
of a commission or a committee to look 
into this problem and suggest ways and 
means to tackle it. 

HON. MAURICE EDELMAN (U.K.) said 
that there was breakdown of certain in-
stitutional forms, like the coherence of 
family. Then there was the question of 
the status of ·.·romen in society. The 
most concerning phenomenon was violence, 
particularly among the youth. The out-
burst of violence in our society was due 
to the media, particularly in the West, 
because of commercial and financial in-
terests. The media of newspapers, radio 
and particularly T.V. deserved particular 
mention in this connection. It was a sort 
of night school for violent images that 
had a harmful effect on the tender children 
who then indulged in violence. Therefore, 
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the Government had a social responsibility 
to establish a code to limit these expres-
sions. Even the U.N. or (for that matter 
even our Commonwealth Parliamentary 
Association could sponsor a collective 
code. 

HON. R. F. ANTHONY ROBERTS (Baha-
rrzo.r) said that crime, alcoholism, loss of 
potential ability in profession was the 
'l'esult of unemployment. The devil 
should, therefore, not be left idle. The 
use of less hard drugs could be permitted 
through proper legislation to the extent 
they were unharmful, as they were the 
escape routes. 

. There was breakdown in educational system 
but no alternative for a change was 
suggested. There was breakdown in the 
respect for law and order also. We are, 
therefore, -living in troublesome times. We 
should find a solution to these social pro-
blems. Till then we should conti nUt;! to 
live in this situation. 

HON. GODEY MURAHARI (India): India 
had to tackle the problems of unemploy-
ment, youth unrest, etc. in the last 27 
years Mter the legacy that was left to her 
by th~ British when they left this country. 
All these problems which were common 
to all the countries had an added signifi. 
cance in India because ner resources had 
been depleted by colonial exploitation. 
Moreover, the Indian society was ridden 
with castes, diverse religions, and different 
.languages. Also, there were various other 
problems like illiteracy. Unemployment 
in India was linked with a11 these pro-
blems. The country had to create certain 
infrastructure for industry and also had to 
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improve the methods of agriculture to see 
that the people were better employed in 
this country. To a limited extent. we had 
done a good job. 

In his political life, he had always taken 
care to see that he never got into violence. 
India had a legacy left by Mahatma 
Gandhi. But when armed forces were 
incited and there was a rebellion on 
surroundings of Parliament. there was no 
way out except to detain some of those 
people. 

HON. SEYFO KEBBA T. JAMMEH (Gam-
bia): About 90 per cent youth people of 
the Gambia were not only insufficiently 
educated but had also got off from 
the land where their livelihood and 
the economy of the country lay. This 
obviously created vouth problems. Th~ 
people thought that they were educated 
enough to secure jobs in the offices. This 
thing inevitablv led to an exodus from 
rural to urban areas because the basic 
amenities availahle in the urban areas 
were not availabJe in the rural areas. The 
Government of the Gambia was aware of 
the effects of this problem on the economy 
of the country and with a view to arresting 
it before it reached alarming proportions, 
the Government bad introduced a national 
programme geared towards decentralising 
development. The educational policy wa.c: 
being reoriented to meet the needs of the 
countrv and make the vouth self-reliant. 
The Government had established a Youth 
Department and appointed a Minister of 
Education, Youth aDd Social Sen'ices to 
help in this venture. A Plan to integrate 
rural development with thi~ had also been 



launched~ which provided ,for the estab-
lishment of various vouth service cemre~ 
across the countrv for effective decentra: 
lisation of development for helping the 
youth to become self-employed. 

Replying to a point raised by a delegate 
from New Zealand. the Indian delegate 
who had spoken earlier, said: Perhaps the 
authoritarian rule had permitted China to 
solve some of her problems better. But 
l'Odia for one would stick to democratic 
methods, and she would never give up 
parliamentary democracy~ even though it 
might have its own inherent defects and 
impediments. 

HON. T. EARLE HICKEY (Prince Edward 
lslond--Canada): We had made an effort 
to do something about the drug problem 
with young people in our province. We 
had had a survey conducted by a psycho-
logist in the University of Prince Edward 
J slands. He found that those who 
admittedly used marijuana and other 
drugs, were found to be backward in their 
studies and eventually lost their sense of 
motivation a'Od had no interest in pursuing 
their courses or in trying to make their way 
in life by themselves. We had made a 
programme whereby a person went out to 
the class rooms in the schools of our pro-
vince and spoke to the children agamst the 
use of these drugs. The response to such 
a programme had been encouraging. 

To a suggestion that a Committee of three 
or four nations in the Commonwealth 
should be set up to further go into the 
problem under discussion, the Chairman 
after listening to various delegates, said 

I hat since the C.P.A. was not representa-
tive of the respective Governments, it 
could not take major decisions of an 
executive nature. 

Later on a consensus was reached that the 
Committee would do wen in expressing 
concern over the situation. 

(ii) Preservation of the environment, the 
control of pollution and protection of wild 
life: This subject was discussed in Com-
mittee under the Chairmanship of Hon. 
Hilton Cheon-Leen (Hong Kong) partly 
on the afternoon session of October 30, 
1975 and partly on the morning session of 
October 31, 1975. The following dele-
gates participated in the discussion: 

Hon. Seyfo Kebba T. Jammeh (Gambia) 

Hon. K. Raghuramaiah (India) 

Hon. J .H. Taylor (New South Wales-
Australia) 

Hon. Tupui Ariki Henry (Cook Islands) 

Hon. Robert Wenmen (Canada) 

Hon. (Mrs.) Mary Dorothy Batchelor 
(New Zealand) 

Dr. Hon. W.H.C. Masters (Berumuda) 

Hon. Ataur Rahman (Assam-India) 

Hon. Raouf Bundhun (Mauritius) 

HOD. L. G. Blake (Falkland Islands) 

Hon. Joseph Casey (Nova Scotia-
Canada) 

Senator the HOD. L. H. Lockhart 
(Bahamas). 
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Dr. the Hon. Joseph Brincat (Malta) 

Hon. H. F. C. Ereout (Jersey) 

Hon. R. K. Banda (Zambia) 

Hon. Tre,vor Ewan Foster (Cayman' 
Islands) 
Hon. J ames Gorst (British Columbia-
Canada) 
Hon. D. B. Kwelagobe (Botswana) 

Hon. Maurice Edelman (U.K.) 

Hon. Niclolas bondas (Northern Terri-
tory) 
Hon. William Scott (Canada). 

. . 
HON. SEYFO KEBBA T. JAMMEH (Gambia) 
initiating the discussion, said: Preser-
vation of the environment, the control 
of pollution· and 'protection c.f wild 
life was a venture that envisaged increased 
use of environment primarily to improve 
the welfare of the people, particularly in 
the developing countries. It was un-
doubtedly a non-controversial subject. 

Environments in the Gambia was the sum 
total of all natural phenomena and provid-
ed both possibilities for and limitations to 
man's activities. The Government there 
had issued a statement of action for the 
increased use of environment for the 
welfare of the people. 

The Gambia was essentially an agricul-
tural country and its economy entirely 
rested on land. The recent detailed land 
resources survey together with a land use 
survey provided the basis for introducing 
more direct control over land usage. 
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Gambia's present strategy was to streng-
then the existing environmental legislation; 
to initiate a modest programme of appro-
priate education through the existing media; 
to conserve soil, forest, marm.e and other 
natural resources, creation of a small 
national park service; to 6aIance regional 
development; to launch a research pro-
gramme on social development and to 
enhance her efforts concerned with the 
conservation and development of Gambian 
culture. 

Measures were being taken liy the Govern-
ment to incorporate environmental know-
ledge in the revised school curricula, 
together with supporting visual aids. 

Consideration was being given to assist 
village communities to develop their own 
wood logs , to encourage the use of crop 
and animal waste as natural fertilisen. 

Notwithstanding the need for adequate 
{ood and shelter which must remain per-
manent, it was planned through a strategy 
or careful management, together with 
public education, to retain and develop a 
reasonable cross-section of flora and fauna 
in such a way as to avoid serious conflict 
with human population. 

HON. K. RAGHURAMAlAH (India): A,. 
pointed out by our Prime Minister at the 
Stockholm Conference, we were equally 
concerned with the areas of pollution 
brought about by industrialization and the 
damages to environment inherent in the 
very nature of poverty and backwardnep. 
Therefore, all our Government plans had 
concentrated on reduction of some of these 
problems, 



The preservation of natu.re was also a 
matter of great concern. Unless poverty 
was removed, and the standard Of living 
improved, it would not be possible to keep 
the environments clean. The migration 
from rural to urban areas created housing 
and other enormous problems. We were 
trying to remove squalor. insanitar~' 
surroundings and unhealthy environments. 

The rapid industrialisation in the advanced 
countries 'had brought about land, air and 
water pollutions but in India, it was just 
the beginning. We could, therefore. take 
precautions. We could so distribute ou.r 
industries that the problem would not be 
so acute as in the West. 

The irrigation projects also sometimes 
created environmental problems and so 
did dams. 

With regard to the forests and wild life. 
we had taken some precautions. No 
forest would be felled down for agricul-
ture without an alternative afforestation 
plan. There was "Project Tiger" to save 
the tigers from extinction. 

HaN. HILTON CHEON LEEN (Hong 
Kong) : The Chairman said that pollu-
tion was a serious problem in Hong Kong 
Islands which were very congested in urban 
areas, the density bring as high as 100,000 
people per square mile. Thus the increas-
ing population was a big problem. Although 
the birth rate was only 1.9 per cent, the 
immigration was 3.5 to 4 per cent per 
annum. 

About control of air pollution the whole 
of Hong Kong had been declared as a 

"smoke-control area" since 1974. There 
were 200,000 automobiles with a road 
milage of only 600. About land and 
water pollution, they had to cope with six 
million poultry and 400,000 pigs, with a 
waste OIf about 500,000 tonnes per year. 

Another very important problem of 
magnitude was that of noise of all kinds-
traffic noise. aircraft noise, industrial 
noise, recreational nOIse, etc. 

Aircraft noise was very serious because 
the airport in Hong Kong is surrounded at 
very close quarters by over one million 
people. A legislation was being formulat-
ed to cover different aspects of pollution 
and it would take two to three years for 
implementation, as it had to be a harmo-
nious one, at the same time protecting the 
population on the one hand and saving the 
environment on the other. 

We were also concerned with the protec-
tion of environment, wild life and plant'. 
There were 2,400 species of fauna. 

HaN. J. H. TAYLOR (New South Wales-
Australia) said that New South Wales had 
a very large population in tlie compara-
tively small area of a city like Sydney. 
Because of heavy industries, there was a 
very large problem of air pollution. They 
had introduced rigid measures. Pollution 
standards had been laid down. A number 
of legislative measures had been taken for 
harbour industries. 

Then there was the problem of the effect 
of development of farming in particular. 

They were endeavouring to solve the pro-
blem of preservation of wild life. Certain 
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species of Kangaroo were now rare, parti-
cularly the red Kangaroo wh!ch needed 
preservation. There ~ere qUIte. a lot of 
problems in co"mmon. 10 ~hat regIOn about 
the preservation of WIld lIfe. 

H TUPUI ARIKI HENRY (Cook ~. hd Islands) : The Pacific Islanders . a 
always been interested in the p.reservatlo~ 
of their environment. About mne months 
ago, Australia ~d New ~ea1and, together 
with the InternatIOnal Umon for the. Con-
servation of Nature and Natural Resources 
in Geneva held a conference. It was the 
first conference ever held in the South 
Pacific area on preservation of the environ-
ment and the control of pollution and pro-
motion of the principle of conservation. 
It was at this Conference that representa-
tives ifrom the Pacific Islands, including the 
Cook Islands, were given a new light and 
new look into the business of preserving 
environment. With these avenues of pro-
viding ideas and support to a pacific island 
like the Cook Islands, steps were imme-
diately taken to legislate on matters regard-
ing the preservation of environment there. 

The Cook I slands had offered one of its 
15 islands to the service of the IUCN to 
be made available as \Vorld M:arine Park. 
In offering this lSland to the world we 
would also be giving a memorial to 
Captain Cook, who had discovered these 
islands, this heinl! the first Island to be 
Jiscovered by him. 

In the Cook ISlands, 27 species of plants 
and trees had been discovered as being 
I!ndemic and rare and some nine species 
\)f birds, They were very conscious of the 
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ract that their own little environ~ent had 
such unj'lue fauna, flora and birds. 

HON. ROBERT WENMEN (C~a): 
Canada shared the concern for. enVIron-
ment and she had enacted Important 
Federal legislation induding the Cana~a 
Water Act, the Clean Air Act, t~e Arctic 
Waters Pollution and Preservation Act, 
etc. Other countries could ta~e advantage 
of these statutes, if they so deSIred. 

Nuclear energy, which had become a 
rna jor component for meeti~ the energy 
crisis, might become a major source of 
pollution in the world. The deve-
loping countries should also be aw~e 
of the consequences and potential 
danger of such energy. Any country 
selling, buying or using a nuclear ~eactor 
should have an obligation to practise all 
techno!ogically known safeguards, to 
comply with all international safeguards, 
inspection systems 3!Ild to pledge techno-
logicaJ research funds to the solution of the 
waste disposal problem. Any country that 
proceeded in its technology from the pro-. 
duction of nuclear explosion should be 
strongly condemned by aD the developing 
countries who so desperately required both 
nuclear energy and the guarantee of safety 
for our global environment. 

HON. (MRS.) MARY DoROTHY BATCHELOR 
(New Zealand): Today pollution of the 
environment was threatening soil quality. 
clear water, clean air and pleasures of 
natural things. There was diminution of 
those qualities we had never defined or 
placed a value on. Now we were begin-
ning to recognise them and try to defend 



them against further loss. But their loss 
was not accidental or by mistake. It was 
directly a result of growth. Population 
growth was not so much a problem with 
New Zealand, but nevertheless the Gov-
ernment of New Zealand was very clear 
as to what had to be done. 

There was always a need to ensure that 
the international safety regulations 
in regard to use of nuclear iso-
topes were observed. But we would 
have to consider whether there was a 
financial ability on the part of many of 
the smaller countries to carry out the full 
international safety regulations. 

DR. HON. W. H. C. MASTERS (Bermuda): 
Bermuda was a tourist island and tourists 
would like to go to the beacl'l and get 
sunburnt. But there were nearly 300 
tankers that passed Bermuda everyday and 
these tankers. when they returned from 
Europe, had the habit of washing out their 
tanks there. This was causing vast pollu-
tion of the sea. This could and should 
be controlled. The solution would be an 
international convention which should say 
that any ship coming back_iJ!to an o!l P~!1 
with clean tanks should have a suostanttal 
fine put on it. 

This oiJ pollution also affected the fauna 
of the sea. Something ought to be done 
about it. 

There was an international conve~~ion on 
the preservation of whales. But tnere 
were some countries like the U .S:S.R. who 
continued to take the whale out of the sea 
in spite of the international Convention. 
There were certain countries that took 

salmon out of sea in large quantities in 
spite of the Convention to stop it. 

HON. ATAUR RAHMAN (Assam-India): 
Our environmental problems in India 
sprang both out of development and 
under-development. We were faced not 
on:y with the problem of industrial pollu-
tion but we had als(' to provide drinking 
water to our population and to remove 
the slums. Our Central and State Govern-
ments were alive to tliese problems. A 
number of housing and slum clearance 
schemes were under way. Various 
afforestation schemes had also been 
launched to increase the forest area of the 
country. 

India was verv rich in wild life. Varioll.'i 
steps had bee~ taken to preserve and 
protect wild life. Acts for the preserva-
tion of wild life had been passed by the 
Central and State Governments. Sanc-
tuaries and national parks were being built 
in various States. Special attention had 
been given to the preservation of tigers and 
lions. The United Nations had been 
seized of the -matter and had been taking 
various measures for the preservation 
of wild life. However, it was a pro-
blem for the United Nations to give proper 
attention to all the countries in this regard. 
As such, the Conference should think 
about the desirability of the Common-
wealth countries building up a special 
fund towards this end in view' 

HON. RAOUF BUNDHUN (Mauritius): The) 
Indian Ocean island of Mauritius had so 
far been free from oollution resulting from 
the dumping of lIluc!ear wastes in the sea 
waters. However. the people of Maun-
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h . . onment tius were scared that t elr envtr . 
might also get oolluted in the wake of m-
stallation of nuclear weapons so near to 
them in Diego Garcia. Some ways and 
means should be disco~ered to prote~t t~e 
human species from be10g .destroyed 10 Lc 
near future not only by nuclear bombs. 
but also by nuclear wastes. 

Mauritians were concerned about the 
pollution caused b'j tne \atge numbet 0\ 
tourists that visited that island. To 
preserve the beauty and cleanliness. of the 
island Mauritius had now decIded to 
restrict the number of tourists and invite 
only the elite tourists to the isl3'l1d. 

There was not much wild lilfe in Mauritius. 
Dodo had lonl:! been extinct in the Island. 
The other Ma~ritian bird which was at the 
brink of extinction was Kesterel. But it 
was hoped that with the help of the experts 
of the World Wild Life Society we wonld 
be able to preserve this specie of bird. 

HaN. L. G. BALKE (Falkland Islands): 
Sounded a note of caution on international 
agreements because thev become virtually 
a- scrap of paper. So~e species were 
extinct in South Atlantic while others 
were on the verge of extinction. That was 
a tragic state of affairs. The potential in 
South Atlantic was quite fantastic. It 
could not be estimated as to what the level 
of 'production might be. Although the 
islands were basically very small, there was 
problem of protection. Unless all the 
nations and the Commonwealth as well 
made a good Starter, the poaching would 
continue to deplete the species. If these. 
conventions could b~ rigorously imposed, 
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we could have some hope in the next 100 
yea.rs or so. 

Th problem of atmospheric polIution by 
nu~lear tests was still raising. There was 
pollution of sea also with atomic waste. 

HON. JOSEPH CASEY (Nova Scotia-
Canada) said that the worl~ resources 
were grouped into renewable and non-
t:enewable ones. The)' had to be used 
wisely and in such a manner as to make 
them last as long as possible. If not 
handled and controlled properly, they 
would not last for ever. Many species 
were extinct and others were nearing 
extinction. We were runni~ out of culti-
vable land and time would come when 
land would become scarce to support us. 

The marine resources too were getting 
exhausted fast. The sea resources did not 
require any labour or finance. We had 
only to exploit it. 

The blue whale was completely extinct. 
Salmons were bred by them by millions on 
the West-east coast. They were caught by 
Denmark. 

The disposal of pollutants into the sea was 
a very serious problem. The fishermen 
left something into the sea which was in-
destructible and which floated on the 'sea. 
It was a potential danger to human life. 

SENATOR THE HaN. L. H. LOcICHART 
(Bahamas) said that the marine area of 
the Bahama Archipelago constituted 90 
per cent of the total area. This factor, 
therefore, attached importance of primacy 
to the control of pollution and preserva-
tion of marine environment. 



Although there were no known land-based 
mineral resources, it was compensated by 
an unparalleled geological feature. The 
Bahamians wished .fervently to protect tbjs 
heritage from pollution. 

Bahamas attached special priority to two 
issues. Firstly, the reducti"on of land-
based pollution and secondly, the question 
of vessel source pollution. They were also 
cOllCetned about \lO\\utl0n from atmo~
pheric sources. It should be made in-
cumbent on aU States to implement the 
recommendation of the 1972 Stockholm 
Conference. The land-locked States 
should not release pollutants into the 
rivers. Similarly, coastal States also should 
not pollute the sea. 

DR. mE HON. JOSEPH BRINCAT (Malta): 
Malta was facing grave danger from the 
bigger nations in Europe who were throwing 
all their industrial waste into the Mediterra-
nean Sea. In spite of the fact that in the 
Council of Europe, the bigger nations 
agreed in principle on the problem of 
pollution but nothing practical had been 
done. 

The big tankers passing through the Medi.-
terranean Sea spilt oil pollutants there 
which was very dangerous for the coun-
tries situated along the Mediterranean. 
For them, sea was a source of procure-
ment of food. The big nations should 
do something concrete about it. 

It had been rightly emphasized by the 
Indian delegate that in our own countries, 
we were responsible for creating pon ution 
and creating a bad environment for other 
sectors of our own people. In fact, we 

did not pJan the deve10pment as it should 
be, but we became too greedy, perhaps. 
This was what was happening in Britain 
which was becoming a dustbin of nuclear 
waste. It would be fatal to England and 
to others too. It was, in fact, very im-
portant to realise that we should have a 
good life in this world. 

HON. R. F. C. EREAUT (Jersey): The 
Island of J erse), in the English Channel 
was very much concerned with the ques-
tion of oil pollution and they had talk8 
with the British Government on this ques-
tion. Surely, the British Government in 
their own interest and in the interest of 
the world would do what they could. Being 
a very small Island, Jersey placed great 
importance on environment and they had 
very strong feelings about it. 

One important thing that the Common-
wealth could do was to ensure that 
although hundreds and thousands of 
species of animals had already ceased to 
exist, we should not allow any species to 
disappear once and for all. In Jersey, a 
Wild Life Preservation Trust had been 
established ,for that purpose. It was 
supervised by Gerald Durrell, who was a 
well-known international expert working 
on preservation and conservation of 
dangerous wild species. 

RON. R. K. BANDA (Zambia): The ques-
tion of environment had become one of 
the leading questions of our time. Pollu-
tion on the land, the sea and the atmos~ 
phere ki1led much of what we loved to see 
and eat. Poison. deleterious substances, 
that were found in plants and animals 
eventually wound up in man's stomach. 
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For Zambia, it was essential to support 
efforts that were being made to monitor 
the environment in order to discover 
exactly what was happening to it before 
long term strategies could be worked out. 

So far as the protection of wild life was 
concerned, it had to be realised that some 
of our cherished animals and plants would 
be heading for extinction if we were not 
careful about our natural resources. 

HON. TREVOR EWAN FOSTER (Cayman 
Islands) : A grave mistake made by many 
countries was that sufficient emphasis was 
not placed on planned development until 
the problem became acute. One of the 
reason for this mistake particularly in the 
West Indies was that the countries had 
always lacked funds for development, and 
when an investor arrived he was received 
with open arms and given the go ahead. 
However in this technological age all 
parties were realizing that they must 
understand each other's problems and 
strive towards solving them amicably, if 
they were to develop and exist peacefully. 

During 1975 the Cayman Islands, under 
the Central Planning Authority, had 
launched their Devel~pment Plan. The 
plan was a comprehensive one and laid 
stress .on the. need for controlIed develop-
ment In the Islands. At present a marine 
natural. resources su~~ was Being carried 
on whIch would help In preserving coral 
.reefs and unoerwater growth. Also a 
sewerage and 'water survey was being 
finalised. 

HON. JAMES GORST (British Columbia-
Canada) : Oil pollution from tankers 
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should be subject to some kind of funding. 
There would have to be an international 
agreement by the receiving country through 
whose waters the tanker passed and it 
should be subject to a tax per barrel. 
That tax would be paid into the treasury 
of that country to pay for the clean-up. 

The United States was putting up a base 
very near to British Columbia. It was in 
the most extreme north-west of Pacific. 
This was an unfriendly act by a friendly 
nation. 

HON. D. K. KWELAGOBE (Botswana): 
Botswana was one of those few countries 
of the world who had the largest wild lifo 
within their frontiers. Botswana was a 
developing country and was faced with 
the problem of paucity of funds. He 
appealed to the amuent countries which 
had no wild life, to come to the assistance 
of Botswana in its efforts to preserve wild 
life. Botswana with its limited means was 
taking all possible steps for the protection 
of wild life. Laws were not the only 
solution to the problem. People in the 
countryside had to be educated about the 
importance of wild life. They had many 
misconceptions about various species of 
fauna. Botswana was badly in need of 
funds even for launching such educational 
and training programmes for the country 
folk . 

HON. MAURICE EDELMAN (D. K.): Bri-
tain was deeply concerned about the 
'problem of pollution. The English 
Channel was a very busy waterway and 
there was much sea traffic around the 



}iritish Islands including oil tankers. 
As such Britain had naturally to the con~ 
cerned about the spillage and the problem 
of pollution through effiuents and wastage. 
We had a separate Ministry dealing with 
eRvironmental problems. We would co-
operate with all, not only in the Common~ 
wealth but at other world forums as well, 
who addressed themselves to the task of 
checking pollution in the environment. 

HON. NICHOLAS DONDAS (Northern Te"i-
tory) : From the wild life point of view 
the Northern Territorv of Australia had 
abundance of kangaroos. The Territory 
was also abundant in water buffaloes, in 
bird life and crocodiles. The kangaroo in 
the Territory should be declared a pro-
tected animal. The water buffalo also 
needed protection in this area. 

Funds could be instituted in various coun-
tries to raise money for the protection of 
wild life and fauna. The countries which 
thought that tourism had bro~ght pollution 
to their land should think whether they 
wanted money from tourism or wanted to 
preserve their birds, animals and environ-
ment. 

1n Australia there was the Australia 
Beautiful Council which worked for keep-
ing the cities clean and beautiful. In the 
Northern Territory also the people wert! 
active in this regard and trying to keep the 
environment clean. There was also a 
legislation (or on-the-spot imposition of 
fines on anybody dropping litter. Appro-
t>riate legislation should be formulated to 
protect the enviroriment. 

HON. WILLIAM SCOTT (Canada): Some 
kind of a chemical fertilizer should be 
devised through research, which might sit 
in the ground longer and which would not 
be So susceptible as to be washed away 
into lakes and rivers. In Canada, new 
model cars had been manufactured with 
an anti-pollution device. 

There was another problem . in Canada 
about the disposable containers. These 
containers became garbage imd had to be 
thrown away. Particularly, the disposable 
glass containers were littering the country-
side even now. 

Another international problem in respect 
of wild life species was about the seal. In 
Canada, thousands of small seals were 
harvested for their pelt and not for their 
meat. I ts effect, on the fish popUlation on 
the north east coast of North America must 
be very closely assessed. 

THE CHAIRMAN summing up the debate, 
said: It was evident that all of us in the 
Commonwealth were deeply concerned at 
the preservation of the environment, at 
controlling pollution and at preserving 
wild lne, not only in the countries in the 
Commonwealth but all over the world. It 
was hoped that the delegates would con-
sider whether some of these views could 
be applied to their own domestic situation. 
The Secretariat and the Executive Com-
mittee should see whether the views and 
suggestions which had unive!sal applica-
tion within the Commonwealth as such, 
were brought to the attention of all the 
Branches. 

Discussion concluded. 
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V. CHALLENGES TO PARLIAMENT 

(i) Internal and External Threats to the 
Authority and Prestige of Parliament: This 
subject was discussed at the Conference in 
the morning and afternoon sessions en 
November 1, 1975. The following dele-
gates participated in the discussion: 

Dr. The Han. G. S. Dhillon, (Speaker of 
Lok Sabha and President of Common-
wealth Parliamentary Association) in the 
Chair. 

Rt. Hon. William Whitelaw (U.K.) 

Hon. L. F. Sloane (New Zealand) 

Hon. Sir John Loveridge (Guernse.y) 

Hon. Maurice Edelman (U.K.) 

Hon. Om Mehta (India) 

Hon. (Mrs.) E. Dasilva (Guya'na) 

Hon. P. R. Chanshi (Zambia) 

Hon. K. C. Ramrakha (Fiji) 

Hon. Max Saltsman (Canada) 
Hon. Louis S. Sylvestre (Belize) 
Rt. Hon. Lord Shepherd (U.K.) 
Hon. A. R. Thomas (Bermuda) 

Hon. Datuk Musa Hitam (Malaysi:l) 
Hon. H. C. Wariithi (Kenya) 
Hon. K. Raghuramaiah (India) 
Hon. Neil Marten (U.K.) 

Hon. Tupui Ariki Henry (Cook Islands) 
Hon. Vasudeva Singh (Uttar Pradesh--
India) 
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Hon. Raouf Bundhun (Mauritius) 

Han. G. G. Swell (India) 
Hon. James Johnson (U.K.) 

Hon. Bernard Soysa (Sri Lanka) 

Han. (Mrs.) Tekarei Rusell (Gilbert 
and Ellice Islands) 
HO'n. George F. Hosten (Grenada) 

Dr. The Hon. Henry Austin (India) 

Senator the Hon. L. H. Lockhart 
(Bahamas) 
Hon. R. V. Bet (Maharashtra-India) 

RT. HON. WILLIAM WHITELAW (U.K.) 
initiating the discussion said: There were 
various threats to Parliament's authority 
all over the world. There were threats 
which had their roots in violence and 
intimidation. Then there were campaigns 
to undermine Parliament's authority 
through systematic attacks on their 
Members' competence and their honesty 
of purpose. 

So far as violence was concerned if it 
got started in any country it created a 
sort of society in which a~thority passed 
from th·~ elected representatives to the 
bully-boys and criminals on the streets. 
The need surely was to prevent violence 
from ever breaking out, because once vio-
lence got started, it was far more difficult 
to s~op it. Preventing violence from 
breakl~g .out surely required firstly an early 
appreciation of the genuine grievances and, 
secondly. a democratic effort by the Gov-
ernment, backed up by al1 its powers to 
~eet it. It demanded also a very firm ac-
tIOn and in certain instances co-ordination 



amongst the nations of the world against 
those who sought to support violence in 
any country or for any reason. 

As regards campaigns against parliaments 
and their members, if they were not to 
be repeated, we must see to it that we 
promoted anu)Dgst our people a faith and 
a belief in the parliament itself. It was 
impossible to generalise about this prob-
lem because it differed clearly from coun-
try to country. 

~e did not accept the old saying that 
It was the only duty of the Opposition to 
oppose.. W~ must not indulge in senseless 
par~ blckenngs and recriminations in our 
Parliament. Fierce criticism and constant 
exposure of the failings of the Govern-
n:tent were essential and must be 
ngorously. pursued. But a coumry 
would thrnk less of its politicians if 
such attempts degenerated into a univer-
sal condemnation of everything that the 
Government did. And this in turn would 
all too easily lead to a general denigration 
of everything in one's whole national effort. 

The Opposition could help Parliament if 
they were honest enough to stand with the 
~vernment in things in which, they be-
heyed . that what the Government was doing 
was nght. Sometimes the Opposition 
should give the Government at least some 
support even if they believed that they were 
half right; they might criticize some parts 
of it and generally say that they believed 
that it was right. H one could do this, 
our people could feel that Parliament was 
a constructive forum which was genuinely 
seeking solutions to n~tional problems and 
was not some kind of a battleground in 

the struggle for personal power. Nothing 
was more damaging to parliament, if it 
was taken to be a battleground by some 
people for seeking their own personal ad-
vancement and personal power. 

Ou~ . Parliament should be recognised as 
a l~vmg part of our national life, with its 
mam change, with its main adaptations. It 
~as enorm?usly imp?rtant if we were go-
mg to be III tune WIth the feelings of the 
people. 

He was convinced that live broadcast 
of proc~edings of Parliament over the radio 
was faIrly worthwhile. The actual voice 
was much more humane and much more 
personal and people liked it. He was also 
in favour of televising proceedings as direct 
communication would help to control the 
~nfiuence and counter the rather denigrat. 
mg efforts of few parliament sketch-writers 
in newspapers who did considerable harm 
to Parliament by trying to deride the 
speeches of Members and everything they 
did. 

All efforts to undermine parliaments by 
innuendoes and subtle smear campaigns 
could and would be defeated provided the 
highest standards were set, and only we, 
the members of parliaments, could set 
those standards. By standards he did not 
just mean standards of conduct in our pri-
vate life. It included the standard of being 
able to appreciate and understand the 
hopes and fears of our people. H we 
could practise commonsense, understand-
ing and tolerance then we should go a long 
way to convince our people that we had 
their interest at heart and that we were 
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not thinking of ourselves. Only by carry-
ing out this duty successfully could we 
measure up to the real objectives of this 
Conference, namely, the maintenance and 
growth of successful parliamentary demo~ 
cracy throughout the Commonwealth. 

HON. L. F. SLOANE (New Zealand): 
We had got to deal with great danger and 
face the fact that in public image, the 
Parliamentarians were not what they 
should be. We just could not forget the 
Watergate or some other scandals through-
out the world. The only real constitutional 
safeguard that any country had was not 
whether they had a bicameral legislature, 
not whether they had a written constitution 
or certain parliamentary procedures, but it 
was the personal integrity of the legisla!ors 
that ensured democracy within their Par-
liament and their countries. The creeping 
cancer of corruption and double-dealing 
should not be tolerated in 'public offices or 
elsewhere. How could We as representa-
tives expect a lower body of honest and 
industrious people to have faith in us, if 
the shining light of integrity was not fore-
most in the minds of OUr legislators. 

Uninformed legislature was a dangerous 
institution but an uninformed public was 
equally so. Little had been done in our 
schools to encourage the awareness of the 
constitution, to let our young people know 
the role and functions of Parliament and 
of its members. We should provide them 
with the informatIon and tools to be in-
formed at an early age, and if it was done 
in the educational system, much of the 
misunderstanding that we had would 
disappear. 
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It was necessary that each individual 
member of Parliament realised that his 
right to sit in the House carried with it a 
duty, an onerous duty, to act responsibly 
and in the public interest, which was not 
always the same as the Government policy. 
Members must never forget to walk with 
and talk with the grass-roots of the 
people. 

HaN. SIR JOHN LoVERIDE (Guernsey): 
The greatest external threat to the autho-
rity and prestige of Parliament was the use 
of other than democratic processes to 
coerce the Government into taking action 
in a particular matter which it would 110t 
freely do in any other circumstances. 

So far as intemal threats to the autho-
rity and prestige of Parliament were con-
cerned, there was no doubt that they existed 
and were real but to some extent they were 
inevitable. 

There was the question of devolution of 
the powers of Parliament to regional autho-
rities. The inevitable increase in central 
power made it necessary to enlarge demo-
cratic accountability and to increase op-
portunities for participation in Government. 
The case for devolution spoke for itself 
although plainly there were limits to what 
could be done. It was said that devolution 
could be .reconciled with Parliamentary 
control on the basis that what Parliament 
had given it might take away. But to some 
extent this was surely abstract theory be-
cause the maxim was that freedom once 
given could not be taken away. 

Then there was the view held by many 
that on particular issues, the will of the 



majority should be determined by referen-
dum. The advantage of a referendum was 
that the will of the majority of the poople 
was determined but plainly government 
could not be carried on wholly or indeed 
to any extent by referenda. The more 
Parliament resorted the referenda the more 
it tended to become a rubber stamp. 

As regards the threat posed to the 
authority and prestige of Parliament by 
delegation of its powers, there was a clear 
threat to Parliamentary government if 
power was delegated to legislate on matters 
of general policy or if sO wide a discretion 
was conferred that it was impossible to be 
sure what limit the legislature intended to 
impose. 

HON. MAURICE EDELMAN (U.K.): The 
representative government was today 
threatened both from within and from 
without. There were challenges especially 
by the young people which was some-
thing to which we should give ears and we 
should recognise that some of those 
criticisms, although unfounded, were not 
ill-intentioned. 

Parliamentary democracy was not some-
thing which was crystallised and frozen and 
was usable for ever. Parliamentary demo-
cracy must adapt itseH to the changing 
needs of the time. 

We ought to recognise and reaffirm to-
day that the system of parliamentary demo-
cracy would never yield to intimidation or 
to threats of violence. The first duty of 
Parliam.ent must be to defend itself from 
those who under the mask of democracy, 
sought to destroy it to exercise their will. 

In our country we had seen a certain 
bypassing of the legislature by the execu-
tive and that was something very danger-
ous. We must correct and reverse it. 

We must also guard against arbitrary 
exercise of power by the executive parti-
cularly in the area of public administration. 
One of the gravest dangers to our demo-
cratic society was posed by a' system of 
patronage by the executive in the matter 
of appointments which excluded the young 
educated generation from participation in 
the democratic process. We had to guard 
against this. While confirming our faith in 
democracy, we must constantly re-examine 
and review the instruments of democracy. 

HON. OM MEHTA (India): In the par-
liamentary system under our Constitution 
the political sovereign is the people in 
whom rests the ultimate sanction for the 
Government to remain in power. The five 
general elections to the Lok Sabha and 
successive general elections to the State 
Legislative Assemblies held so far had un .. 
mistakably demonstrated that the parlia-
mentary system in India had been firmly 
rooted. 

The main driving force behind legisla-
tion and public administration in a parlia-
mentary system was public opinion. We 
had devised in our Parliament and State 
Legislatures procedures which enabled con-
stant assessment of the responsibility of 
the Executive, besides the periodic assess-
ment by the electorate at the time of gene-
ral elections as provided under the Consti-
tution. 
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There was one important difference bet-
ween the British parliamentary system and 
the one we had adopted. The British Par-
liament could override the decisions of the 
courts, if need be, with retrospective effect. 
In our country the courts en joyed the 
power of judicial review of legislation. 
While the power of judicial review might be 
an essential consequence of a written cons-
titution, the legislatures by the very nature 
of their representative character, were 
looked upon by the people as the most 
powerful instruments for the fulfilment of 
their hopes and aspirations. 

Another essential condition for the suc-
cessful functioning of the parliamentary 
system was the acceptance of the principle 
of majority rule and the willingness of 
the minority for the time being to accept 
the decisions of the majority. If the op-
position conducted itself responsibly and 

. its activities were motivated for public 
good, it would not only be able to control 
the government and check any possible 
misuse of authority but would compel the 
government in power to reSpOnd positively 
to its demands lest its ;>rospects in the next 
elections might suffer a set back. 
In countries where the two-party system 
prevailed, parliamentary government could 
be smooth and might follow a well laid out 
pattern. But in countries where there was 
a. multiplicity of parties sitting ia. opposi-
tIon, who were. not organised or sufficiently 
strong to provIde a stable alternative gov-
ernment, the opposition might tend to be 
over demonstrative and there might be 
misuse uf the parliamentary forum by re-
~ort ~o }.nethods which were derogatory to 
Its dlgmty and decorum. An immediate 
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consequence of these could be decline in 
the people's faith in the Parliament as being 
the most effective instrument of democra-
tic government. 

In a parliamentary democracy all prob-
lems were required to be decided by dis-
cussion, adjustment of views and accept-
ance of consensus. The challenges to Par-
liament's authority and prestige were best 
met when strong public opinion set itself 
against attempts to bring democratic pro-
cesses into disrepute. 

HON. G. A. REGAN in the Chair 

HON. (MRS.) E. DASILVA (Guyana): 
It was correctly stated that the Opposition 
should not merely oppose for the sake of 
opposition. The Opposition Party in 
Guyana whole-heartedly agreed with this. 
H a measure introduced in the Parliament 
of any country was in the best interests of 
the nation, then the whole Parliament 
should support it, both the Government 
and the Opposition. Both the sides were 
very important for the preservation of 
,democracy. 

Democracy was vital and essential for 
the way of life to which We were accustom-
ed. If de~ocracy was to mean anything 
t~ all.of us I.n the newly independent coun-
tnes, It was Important to see that the threat 
that was posed to Parliament by those who 
~sed the term 'democracy' too euphemis-
tically, was met. 'DemOcracy' was not just 
used as a word to generalise and to use 
expressi~ns like people's democracy or 
economic democracy or social democracy. 
De~ocracy meant that we must not pay lip 
service to it and we must truly live by it. 



Those in Parliament should not formuiate 
one law for Parliament and another law for 
the people. We must strive to preserve 
our democratic way of life. 

Our Press must be free to report and to 
give a fair and unbiased and adequate 
coverage. It would be too much to ask 
the Press to give equal coverage to Gov-
ernment and to Opposition. They should 
give adequate coverage to what the Opposi-
tion had to say. 

It was said that the persons in Parlia-
ment should not be mere rubber stamps 
to whatever matter was put forward. There 
was no point in having a Government it 
everything that they said was simply 
accepted. This had to be very carefully 
looked into in order to see that the prin-
ciple of everyone having a fair chance to 
express his views was accepted. 

HON. P. R. CHANSHI (Zambia): Zambia 
was a country where we had a one-party 
participatory democracy. Zambia had 
chosen to go that way as we had only fol-
lowed our forefathers who even in the , . 
olden days, ruled our people by havmg one 
man in power. 

The multi-party system was ,foreign to 
us. The Opposition which we had before 
we introduced one-party State, had to 
realize in the long run that joining the 
forces was the only applicable way of pro-
ducing fruitful results. It wa~ not howeve~ I 
his contention that these With the multi-
party system were wrong at all. 

As for our Zambian parliamentary demo-
cracy, our Government recognised cons-

tructlve criticism as a hallmark of healthy 
change. We, in Zambia, with one-party 
participatory democracy, valued the 
reasons presented by the Government. If 
we considered our endeavours reasonable 
and very genuine, there was no need of 
Opposition. 

As Members of Parliament in Zambia, 
our task was indeed to work together and 
our motto was one Zambia, one Nation. 
We had, therefore, adapted our Parliamen-
tary democracy to local situation in order 
to reflect the will of the people. We had 
in fact, our Parliamentary democracy to 
suit the Zambia people and within the 
Commonwealth. 

HON. K. C. RAMRAKHA (Fiji): The 
Constitution of Fiji, on paper, was one of 
the most perfect constitutions devised. If 
we honoured the British that they gene-
crated the un-written Constitution them-
selves they did their former friends the 
greatest disservice in giving to each one of 
us a perfectly written Constitution. 

The reason why the British parliamen-
tary system had worked was this that they 
had the strongest parliamentary conscience 
in the world, because the people of Britain 
did not brook any interference with their 
conscience. 

I'D the last resort, the security of Parlia-
ment depended upon an individual him-
self, the individual member in Parliament. 

The Parliament today, in many parts 
of the world, was ,facing a deadlock politics 
which arose from the fact that the best 
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people were going into industry into com-
merce, into professions where they could 
have lucrative existence and lucrative pro .. 
fit; they felt that the politics was a dirty 
word" and should be treated as last on the 
list. They were not seeking political 
offices. This was something which we 
Parliamentarians should try to correct. 

HON. MAX SALTSMAN (Canada) : The 
press had taken upon itself the role of the 
official opposition. It were they who de-
cided as to what was important and what 
was not important and what would get out 
and what would not get out to the public. 
In order to get press coverage one had to 
find out what was fashionable for the press 
On that particular day. 

Every time a new method of reporting 
or covering the proceedings of Parliament 
was introduced, it conferred advantages to 
one type of persons against another type. 
Parliament would have to change if the 
television cameras were turned on the 
House of C..ommons. 

We had got to get through the press 
gallery which filtered our speeches. This 
was a serious problem of our times. We 
had to find out" a way to get through to 
public directly. Modern media like televi-
sion Or radio should be brought into the 
Houses of deliberation if those Houses had 
to change to accommodate themselves in 
a modern democracy. 

HON. LOUIS S. SYLVESTRE (Belize): 
The aspiration of the Belize people and 
nation was to be a free and independent 
nation" in Central America. Colonialism 
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had no major role to play in this because 
from 1961, Belize had been offered in-
dependence. But this could not be 
achieved because of the claim of the Re-
public of Guatemala over Belize. This 
issue was discussed at the Prime Ministers 
Conference in Jamaica. All the Prime 
Ministers of the Commonwealth countries 
gave their full support for the independ-
ence of Belize. Likewise in Lima Con-
ference of Non-aligned nations, Belize got 
strong support for their cause. 

He believed that this Conference would 
support the aspirations of the Belize peo-
ple to be free, sovereign and independent. 

RT. HON. LORD SHEPHERD (U.K.): It 
was the wish of the United Kingdom that 
Belize should be independent as soon as 
possible. The problem, therefore, was Dot 
within the British Government but with 
Guatemala which had a long claim on the 
United Kingdom in regard to this territory. 
Unless we could obtain an agreement with 
Guatemala it was very difficult to see how 
Belize could live in full peace and security. 

This matter would have to be referred 
to the United Nations because it wa'S only 
within the United Nations that this guaran-
tee of peace and security could be achiev-
ed. He believed that it was still possible 
for Guatemala to make the necessary 
gesture which would allow Belize to pro-
ceed to full sovereign independence. 

HON. A. R. THOMAS (Bermuda): The 
greatest threat to Parliamentary d\!mocracy 
existed outside the parliament, it existed in 
the grass-roots of our people. 



the parHamentary process must be weU-
understood and appreciated by our ,people. 
They must be educated, they must be con-
vinced in their own mind that they could 
trust the parliament to effect measures 
which affected their lives. Their aspira-
tions must be seen to be expressed in the 
parliament by those whom they elected. 

The youth in Bermuda were the grea-
test threat to parliamentary democracy 
there, not because they were not convinced 
of the efficacy of the parliamentary system 
but because what they saw distressed 
them. OUf youth wanted to see realism. 
They wanted to see real men who would 
stand up regardless of what the press or 
the Leader of the Party or the Opposition 
felt. They wanted men who would stand 
out and speak for what was good and what 
was right for the country as a whole. It 
was the shortage of such individuals in 
our Parliament that made it impossible for 
democracy to see itself continuing as a 
Bible philosophy. It was not that such 
men and women were not there in OUI 
country. But they were afraid to make a 
sacrifice. We needed such persons who 
could count the cost and make sacrifices 
for the principles which had made hum~n 
beings great and which had made theIr 
existence worthwhile through the ages. 

HON. DATUK MUSA HlTAM (Malaysia): 
Today, the main concern of Parliament~
rians was the question how to adapt then 
Parliament to the individual situations and 
needs of the different peoples of each. one 
of their countries. They were more l?te .. 

. h'ch could delIver rested m the systems w 1 

the goods. 

When One talked of parliamentary de-
mocracy, the real test of whether that 
system could really survive was in the face 
of crisis. We had seen countries changing 
their system of parliamentary democracy, 
or changing their system of Parliament, in 
the face of a crisis"1 To be frank, this was 
a good start. The system ought to be 
changed according to the need of the hour. 

HON. H. C. WARIITHI (Kenya): He 
agreed with the views expressed by the 
delegate from Malaysia that it was for the 
countries, particularly the developing coun-
tries, themselves to choose the type of 
parliamentary democracy and practise it 
the way it was suitable to them. 
Kenya had evolved a parliamentary sys-
tem which worked in the circumstances 
prevailing there. It was primarily OUI 
President, Mr. Jomo Kenyatta, who with 
his wisdom and leadership, had made 
Kenya what it was today. 

The first challenge to Parliaments, parti-
cularly in the newly independent countries 
in Africa, was from the Executive i.e. the 
Government. In the new democracies, 
there existed many social and economic 
problems which required urgent solutions 
by the Executive. This challenge could be 
lessened by these Parliaments which had 
opposition parties by associating them with 
whatever the Government was doing for 
the benefit of the country. The oppositif)n 
parties should not oppose simpl~ . fo~ the 
sake of opposition. It would mlOlml~e the 
challenge that came from the executive. 

Another challenge was the party chal-
lenge. Some people believed in one.;party 
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rule while some advocated multi-party 
system. In Kenya, we were supposed to 
have more than one party in Parliament. 
We allowed more parties to be registered 
but at the moment there was only nne party 
and no other party had been registered. 
If the party was very.Jtrong and did not 
allow room for discus1!on, it could not be 
called a parliamentary democracy. How-
ever, it was possible within one parliamen-
tary party to have exchange of views which 
would make the Government really aware 
that they were making a mistake .. 

The other challenge was from the mili-
tary, especially in the case of the young 
Parliaments. The last way to ward off 
challenge from the army was to make use 
of it in peace time for relief works etc. 
to keep them away from mischief as Kenya 
was doing. 

There was also a challenge in the form 
of revolution within the country. The only 
way to avoid it was that the Government 
should take care to redress the grievances 
of its people in time. 

Having freedom only in Parliament and 
no freedom of discussion or freedom of 
the press outside Parliament was another 
challenge. 

HON. R. GUJADHUR in the Chair 

HON. K. RAGHURAMAIAH (India): The 
first challenge to parliamentary democracy 
was the criticism often heard all over the 
w~rld . fr~m .those who were opposed to 
thIS InstItutIon that the parliamentary 
democracy moved slower than dictatorship. 
But these people forgot that while decisions 
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might be quicker in a dictatorship and the 
improvements might seem to be faster, in 
a democracy, involvement of the people 
ensured the acceptance of the decisions by 
and large and, therefore, it added to the 
general content of the people. 

However, there were certainly some 
ways of improving our procedures. In a 
country where the Parliament sat for nearly 
six to eight months in a year, the Ministers 
were kept busy all the time. It was, there-
fore, very difficult for them to give atten-
tion to administrative matters fully. So, 
in bigger countries, it was advisable for 
Parliaments to sit for a minimum amount 
of time and leave the executive more time 
to attend to the administrative matters. 

There had been some attack on the par· 
limentary system on the ground that a 
ma jority rule always meant the rule of a 
particular community, of a particular reli-
gious group or of a particular racial group. 
Now, we had to ensure that Parliament did 
represent the nation as a whole, that it had 
within its ambit the representation of the 
minorities such as the cultural, linguistic 
and other groups. 

Regarding the dangers from within, there 
were many. But the greatest danger from 
within was that which arose from depar-
~ure' fr~m the accepted code of discipline 
In ParlIament. It made Parliament the 
laughing stock of the whole world. 

The Government had a responsibility to 
the House and to the country and it was 
a part of the game that the Opposition 
must respect the majority. The majority 



party reftected the majority of the people 
of the country. Attempt by the Opposi-
tion to strangle all norms in a House by 
recourse to extra~onstitutional methods 
was one of the things which could endanger 
the working of the parliamentary system. 
He agreed with the views expressed by 
many speakers that parliamentary dem0-
cracy was not a well-defined and final sys-
tem for all time to come. Parliaml:utary 
democracy was to be evolved by each 
country according to its own genius. 

In our own country, we had complete 
adult franchise and we had had elections 
ever since 1952 on that basis. Our people 
had understood the essentials of demo-
cracy and they had conducted them~elves 
in a more peaceful manner. 

It was most important ~at Parliament 
acted not only quickly but an the time bore 
in mind the interest of the commonest man. 
It was all the more necessary in the case 
of backward and developing countries. 

HON. NEIL MARTEN (U.K.) agreeing that 
there could variations of democracy said: 
The U.K. system might not be suitable 
for all. Sometimes, actions that may not 
be classified as democratic may have to be 
taken. 

There were four factors which were 
relevant to the question of the loss of pres-
tige of Parliament. First, at the time of 
elections the election manifesto should not 
go in gr~at detail to attract the voters be-
cause when the government was formed, 
it might not be possible to implemen~ all 
those promises which had been laVishly 

made. The result would be that the people 
might lose trust in politicians and conse- . 
quently in the institution of Parliament. 
There should also be some humility in the 
politicians. 

Secon,dly, after ibeing elected to Parlia-
ment, the member must keep the personal 
pledge which he had made at the time of 
his election campaign. But if he had 
changed his mind, he must go back to his 
constituents and explain why he had done 
so. Otherwise, a great deal of individuaJ 
respect was lost. 

Thirdly, the members must not become 
mere rubber stamps or puppets of the pany 
machine. It led to loss of prestige. Here 
the question of whipping system was also 
involved. No doubt, his job was to keel 
his party in power as best as he could~ but 
that should not be done at the cost 01 the 
prestige of Parliament. Ho~ever, . when a 
member decided to vote agamst Ius party, 
'he shoUld tell the whip beforehand 
about it. 

Fourthly, Parliament itself must do~i
nate the Government and the Executive. 
If it failed to do that, then Parliament was 
itself failing. 

The threat to the authority and prestige 
of Parliament Jay in the conduct of Parlia-
mentarians individually and collectively. 

HON. TUPUI ARIKI HENRY (Cook 
Islands): The Cook Islands had a special 
interest in the present Conference as the 
question of Main Branch status for ~em 
was very important. Once upon a Ume, 
there used to be a Legislative Assembly of 
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21 members there, out of which oniy 4 
were elected and most of the rest were 
nominated by the Resident Commissioner. 
However, since 1965 all the 22 members 
were elected by the people and our Parlia-
ment today was firmly representative of the 
people. But still the Main Branch status 
had not been given to us. If that was not 
done, it would be difficult for him to attend 
the next Conference in Mauritius. 

We talked of various threats. But the 
main threat was from within b~cause we 
did not have mutual respect for and recog-
nition of each other. There should not be 
any classification of Parliaments into big 
and little. 

HON. VASUDEVA SINGH (Uttar Pradesh-
India): The functioning of the Par-
liaments today was becoming more and 
more ritualistic We owed it to ourselves 
to make the Parliament a mirror of peo-
ple's aspirations. 

The Opposition should be given due re~
pect in a Parliament. But a sense of res-
pect for Parliament and its functioning 
must also be shown by the Opposition. 

In view of the steady increase in the 
range and scope of Governmental activi-
ties, we should henceforth depend more 
and more on a system of evolution of com-
mittees. 

For an efficient and smooth functioning 
of Parliament, it should have an indepen-
dent secretariat. 

In view of the complex problems of 
modern life and the manifold business that 
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Pariiament was required to transact, there 
should be some specialisation on the part 
of members to keep themselves equipped 
properly. 

Democracy was natural to India. There-
fore, there was no danger to it. The emer-
gency had brought about a qualitative 
difference which should not be lost sight of. 

DR. THE HON. G. S. DHILLON 
in the Chair 

H~N. RAOUF BUNDHUN (Mauritiu.'") 
saId that although the population of t.1auri-
tius numbering 850,000, consisted of vari-
ous origins, the people lived in complete 
harmony. Thus, it could be a fine exam-
ple of peaceful co-existence in the world. 
The British pattern of Government based 
on the Westminster system, was f~Uowed 
in Mauritius and it was working success-
[ully. The oppOSItion leader was paid by 
the Government to oppose the Govern-
ment. The party securing the highest 
number of seats in Parliament governed 
the country. Good politics demanded that 
the parties losing at the polls should re-s-
pect the verdict of the people. Tht: vast 
majority of Africans in Rhodesia were 
denied the right to govern their mother-
land. It would be fair enough if the 
newly independent countries in Africa 
united their forces together and moved 
(heir countries together for the betterment 
of their people. 

Three or four years back in Mauritius, 
there was a coalition Government in which 
there were a number of young people who 
thought that what was being done was not 



good. Therefore, they started revolting. 
The country was paralysed by strikC3 and 
they were on the verge of a civil war. The 
sovereign Parliament, therefore, had to take 
very drastic measures. A state of emer-
gency 'was declared. Political meetings 
were banned. The leaders, who disturbed 
the country, were arrested and jailed for 
a full year because probably they meant 
bloodshed and coup d' etat. That situa-
tion was now no longer there. 

HON.G. G. SWELL (India) said that 
there was no substitute for parliamentary 
democracy as a Government that was most 
suitable to the needs of the people. The 
freedom of an individual needs to be pre-
served. An individual had the freedom 
to decide his own government. That could 
be done only through a parliam\!ntary form 
of democracy. It had been said that there 
had been more rapid, more spectacular 
developments, economic development, 
achieved by the countries which had totali-
tarian forms of government but we have 
seen all that happened in certain countries. 
When people were denied their freedom to 
choose their own representatives and to 
determine their own government, there 
might be progress in the short-run but 
ultimately the people felt the price they 
were paying was too high. 

In Northern Ireland parliamentary insti-
tution was sought to be destroyed in the 
street. 

The world needed a change towards 
progress but it had to come about peace-
fully and democratically. The United 
Kingdom decided democratically to join the 
European Economic Community. That 

had been a very revoiutionary but a peace-
ful change and at the same time it could 
still remain within the Commonwealth. 
That being the position, there could be no 
objection to the small Cook Islands to be-
come a full member of the Commonwealth 
Parliamentary Association. 

Although there was danger to parlia-
mentary democracy from outside, the 
greatest danger was from within itself. 
Parliament must reflect the will of the peo-
ple. It should serve as a barometer of 
public opinion. It was also a safety valve 
for the people to let out their steam. 

Parliament must present to the people 
the hope of stability which could only come 
in the way in which the Members of Par-
liament discharged their duties. 

Parliament should provide leadership to 
the country. The opposition's good points 
should be accepted by the Government. 
Leadership came out of knowledge. A 
blind man could not lead another blind 
man. The Parliament of India had tried 
during the last few years to establish that 
kind of tradition. 

The amount of salaries and allowances of 
Members of Parliament was such as could 
not attract really good persons to Parlia-
ment. Unless these were made really at-
tractive, it would be extremely di~cult to 
draw real talent. 

HON. JAMES JOHNSON (U.K.) said that 
there was a big change since he entaed 
the House in 1950 and there were now 
people there who did not believe in 
the institution of Westminster type of 
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democracy or party democracy. Refer-
ring to the remarks made by the Member 
from Guernsey he said that no elected 
government, anywhere, could legislate on 
national affairs unless they had the assent 
of the organised workers. 

HON. BERNARD SoYSA (Sri Lanka) referr-
ed to the happenings in Chile and the 
downfall of the Government of Salvedor 
Allende when they wanted to introduce 
fundamental social changes with the use 
of Parliament as a principal instrument. 
It was, therefore, important how one could 
use parliamentary institutions with the 
total involvement of the people for neces-
sary changes in the socio-economic struc-
ture. Without that any country would 
find the challenge from those opposed to 
the use of Parliament for making great 
changes insurmountable. 

HaN. (MRS.) TEKAREI RUSSELL (Gilbert 
and Ellice Islands) said that her country 
was not independent but was given the 
opportunity to participate in the manage-
ment of their affairs under a ministerial 
system. She had found that the system 
they had adopted sometimes conflicted 
with the customs in the villages, where 
men were decision makers and in many 
ways the ladies' views were quite different 
from those of men. 

Politicians or decision makers many times 
worked above the people. Their main 
concern should be to work with the people 
and they should understand their real 
needs. 

HON. GEORGE F. HaSTEN (Grenada) said 
that in his country they had parliamentary 
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democracy with a two-party system based 
on the Westminster model. 

In countries where the Opposition was 
very limited the threat to Parliament came 
from the Cabinet when it took Parliament 
for granted. This did not, however, mean 
that the Opposition could resort to vio-
lence or come to power by force. In his 
country the Opposition having failed to 
come to power by ballot behaved in an 
irresponsible manner. The press also 
connived in this. He, therefore, thought 
that an irresponsible press was also a 
threat to Parliament. Too many promises 
which were difficult to be fulfilled were 
made at the time of elections. This led to 
disenchantment among the youth. 

DR. THE HON. HENRY AUSTIN (India): 
India had tried to imbibe the spirit of de-
mocracy it inherited from classical India 
and blended it with the experience it had 
gained f.rom the British Parliament to the 
realities of the situation. 

Democracy was a way of life. It could 
not be confined into a rigid pattern. It 
bad to take its own form relevant to the 
particular conditions. 

In many countries of Asia and Africa, the 
spectacle of the nationalist organisations 
which fought and achieved independence 
was still the sheet anchor and Opposition 
found it difficult to offer an alternative 
socio-economic programme to the people, 
to wean them away from Violence. 

Unless the Opposition was responsive to 
the aspirations of the people and in com-
bination with the constructive programme 



offered by the ruling party, offered a 
systematic programme to the people, the 
effective functioning of democracy and 
democratic processes would, to that ex-
tent, become difficult. It was the absence 
of viable opposition parties acceptable to 
the people which was the cause of trouble 
in many countries in Asia and Africa. 
Defection was another vice against which 
we would have to guard. 

SENATOR THE HON. L. H. LOCKHART 
(Bahamas): With the upsurgent and re-
bellious attitudes of our people in the 
various countries, we as parliamentarians 
must be very careful in our conduct, 
especially during election time and oft 
election time in Parliament and outside. 
Election time was the time of mudsling-
ing and exchanging low blows. \Ve should 
try and get away from these things and 
bad politics because of their bad effects on 
the youth of our days as th3:t would kad 
to sure ruin of a country. 

HON. R. V. BET (Maharashtra-India): 

the House, especially by the Opposition, 
was the disrespect shown by the Govern-
ment to their points of view. Govern-
ment, therefore, must respond positively 
to the suggestions made by the oPIJ'il,ition. 

In India, 'Satyagraha' had become the 
mode of protest against its own Go rern-
ment, which had threatened the prestige 
and authority of Parliament when it took 
a violent turn in the streets. People 
must imbibe parliamentary spirit which 
was Mle best safeguard against corrosion 
of the prestige and authority of Parlia-
ment. 

He suggested that all the statutory Cor-
porations should be made ~esponsib1e to 
the legislatures. 

(ii) Ministers, Members and Conflicts of 
in:erest: This subject was discussed at the 
Conference in the afternoon session on 
November 1 1975. The following dele-, 
gates participated in the discussion: 

Complexity in State activity had .resulted Hon. Bernard Soysa (Sri Lankar 
in the domination of the executive over Hon. H. B. Dawkins (South Australia) 
the legislature and the legislatures we~e Hon. B. Ramsaroop (Guyana) 
now finding new ways to assert theIr 
authority over the execu!ive. M~mbers .ot Hon. Henry E. Giraudy (St. Lucia) 
the legislatures must redirect their energies Hon. H. F. C. Ereaut (Jersey) 
and initiative into new channels of the. Senator the Hon. Gordon Mathews 
parliamentary activities which WOUld. evell-. (Barbados) 
tually establish the authority of ParlIament. Han. Ram Kishore Vyas (Rajasthan-
over the Executive. . India) 

Each member must make a conscientious 
effort to maintain the dignity and the 
prestige of the legislature. ~ne of t~e .. 
main reasons for creation of dIsorder In 

A 'E' AuTaulupoo (Western Hon. . 
Samoa) 
Hoo. Roy Richardson (Trinidad & 
Tobago) 
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Hon. Lim Cho Hock (Malaysia) 

Hon. Laurie Pavitt (U.K.) 

Hon. Gulsher Ahmed (Madhya Pradesh 
-India) 

Hon. Paul Dean (U.K.) 

other area of economic interest or ~riva~e 
oain towards some person. It was m this 
~ector that you had some ~th~r stand~rds 
which were largely responsIble for bnng-
ing this subject on the agenda. In these 
matters an M.P. or a Minister mig~~ easily 
slip into situations in. the comple~tles of 
life and might find It rather difficult to 
extricate himself afterwards. There were 
considerations not entirely financial but 
there might be considerations of ~is
demeanour which bordered on corruption. 

HON. BERNARD SOYSA (Sri Lanka), initiat-
ing the discussion, said: !his ma!ter ~as 
concerned with the questIOn af mtegnty 
on the part of those to whom the coun-
try's affairs had been entrusted. A Select Committee appointed in the 

United Kingdom was of the view that 
The question was about the benefits ans- parliamentarians should be better paid in 
ing to the individual minister or. a mem- order to take them away from the field of 
ber of legislature out of an. Improp:r. temptation. 
exercise of his functions and dU!Ies. T~IS 
problem would arise in different socml 
systems in different ways. 

The larger area in which this question 
cropped up was, of course, not in rel~tion 
to public-owned enterprises but the pnvate 
sector where one got most of the cases 
which parliamentarians were called. ~pon 
to discuss. One was where the Mlmster 
or the Member might view policy decisions 
on questions of public importance from 
the group interest or his own individual 
interest. 

There was another aspect of the matter 
i.e., the deliberate and conscious use of 
the powers or the influence as a member 
of legislature or a Minister in order to 
secure that certain things were done which 
happened to be of benefit to himself; 
where you sought to influence the decision 
either .for private profit in regard to some 
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It was impossible to draw up a code of 
conduct for members of legislatures. The 
problem of definition in this matter could 
really lead to defeating the very pu~. 
We had in mind by some persons seeking 
to exercise the old principle of juris-
prudence of inclusiveness. The other 
remedy was to maintain a register of 
interests by Parliament. The question 
remained as to who was to maintain this 
register or to whom this disclosure was 
to be made. If this declaration was made 
to Mr. Speaker, it might not satisfy public 
opinion and public would h"ke to scrutinise 
it. If it was scrutinised by public, many 
objections might be raised by the legis-
lators themselves who would not like to 
get their assets and liabilities investigated 
by the public. Declarations could be 
utilised for harassing members. Widest 
publicity to one's assets and liabilities 
would to an extent satisfy the public. 



There CQuld be conflicts between one's 
public duties and private interests in non-
financial sectors as well. In some coun-
tries, a wide range of entertainments was 
provided to Members of Parliament in 
order to· influence their conduct in cer-
tain cases. 

We would have to fall back on the good 
sense and integrity of the individual mem-
bers and on the capacity of the electorate 
and its good sense to choose the correct 
persons For Parliament. If a person was 
known to have done something wrong, 
the public must reject him at the next 
election. This was the area in which we 
had nothing to rely upon except the good 
sense of the electorate, the good sense of 
the members and their own integrity and 
their sense of honour and, above all, the 
capacity of humanity to set itself right. 

HON. M. B. DAWKINS (South Australia): 
Probably the intention to discuss this 
subject was to deal with MemberS" private 
interests in relation to his public duties. 
Certainly, public duty m\Jst always take 
precedence over private interests. But, at 
the same time, Members should not be 
forced to disclose their business to all and 
sundry. 

In the State of Victoria. a committee 
appointed by the Government recom-
mended certain qualifications and respon-
sibilities tor the persons who might be 
elected as Members of Parliament. He 
agreed with its recommendation that cer-
tain normal guidelines should be intro-
duced in public life, but he did not 
support legislation which could result in 
something like an inquisition into the 

private affairs of the Members of Parlia~ 
ment and which would in most cases 
prove to be unnecessary and undesirable 
instrusion into the lives of individuals 
who desired to serve their country in a 
political way. ' 

So far as South Australia was concerned, 
there had been no scandal whatsoever 
within the Parliament and it was an 
example of highest standard and integrity 
in public life from the beginning. In fact, 
the answer to this problem did not lie in 
public disclosures of interest, but in the 
example which would be set by the leaders 
of the people, whether in the Government 
or In the Opposition. The security of 
Parliament depended upon the legislators 
and the integrity of the Parliamentarian.o: 
themselves. 

HON. B. RAMSAROOP (Guyana): The 
question of morality was an essential as-
pect of public life. In Guyana, a code of 
conduct for the Members of Parliament 
had been promufgated arid under that 
code, a Member of Parliament was des-
cribed as a leader. Some broad guidelines 
as to what should constitute a code of 
morality for public leaders had been given 
therein. But unfortunately even that 
model might not be applicable to all cir-
cumstances and under conditions where 
Governments operated under different 
political and economic systems. 

He maintained that this code was not a 
static document. True that it did not 
provide answers for all problems but it 
certai!lly provided a working mechanism 
by which the assets of members could be 
declared when they took office. In 
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Guyana, under the provisions of Ombuds-
man there was an instrument by which 
the conduct of leaders could be examined. 
Investigations against two Ministers had 
been examined there under this provision. 
fhese cases had established a very salu-
tary precedent that executive action was 
within the purview and competence of 
Ombudsman. It was said by Mahatma 
Gandhi that "Truth is the right designa-
tion of God". Similarly it could be said 
that "Truth in public life is morality." 

HON. HENRY E. GIRAUDY (St. Lucia): 
St. Lucia had an area of 238 square miles 
and a population of 120,000 people. 
With such a small population it was more 
than likely that everybody knew every-
bodyelse's business so that the urgency for 
any kind of accounting by a. person in 
public life was not as great as m a larger 
country where a Member of Parliament 
enjoyed a greater degree of anonymity. 

In recent times, newspapers played a tre-
mendous part in exposure Qf corruption 
among men in public life. The clearest 
and the most recent example was the 
Watergate affairs. Since the newspapers 
knew very well juicy scandals accounted 
for the biggest circulation, they would not 
miss an opportunity to expose a man in 
public life who behaved in a manner that 
was not proper for his position. 

Only in large areas where a member of 
Parliament was likely to be less weU 
known throughout, we would need some 
form of codification. 

RON. H. F. C. EREAUT (Jersey): In 
Jersey, Members of Parliament received 

no payment and no allowances. There 
was a scheme whereby if a member 'could 
show that he did not nave an annual in-
come of 1500 pounds ffom all sources he 
could have something. There was a 
tradition of honorary service, and it was 
felt that Members of Parliament should 
give their services in an honorary capa-
city. That, in away, solved the problem 
because it meant that the Members must 
have outside interests. But there was a 
vital duty of Members to diSclose the in-
fluences which might affect their conduct 
in some ways. Since Jersey had a small 
community, the people there were in a 
specially good position to 'be able to assess 
a Member's motives and his actions. As 
regards privacy, Members of Parliament 
in Jersey were entitled to very little pri-
vacy because so much was known about 
them. 

SENATOR THE HON. GoRDON MATHEWS 
(~arbados) : Corruption had always been 
gomg on. We should not think that cor-
ruption .. had just be~ That was why 
the BritIsh Labou'( Party had to shed 
blood, sweat and tears to get something 
~or the working class. What was worry-
mg. people today was that people were 
settmg themselves upto champion the 
cause of the smalI man. But very often 
some of these small grassroots men 
accumulated an enromous amount of 
wealth. ~.fembers of Parliament in Bar-
eados did not suffer from this embarrass-
ment. 

Parliamentarian was also a 't)' d h had . Cl zen an e 
also certam basic rights just like any-

one else. Therefore there should not be 
any code of assets whereby a Padiamen .. 



tarlan had to make his business known to 
public. There were certain ways and 
means of stopping corruption without 
giving to the public the inner business of 
a Parliamentarian. The ballot box after 
every five years was still a good means. 

HON. RAM KISHORE VYAS (Rajasthan-
India): India had a living interest in 
democracy and in the democratic way of 
life. Democracy was an instrument of 
social change and, therefore, it was vulner-
able to both external and internal chal-
lenges. The challenge from within the 
Parliament was more important than any 
other form of challenge. If a Member of 
the House consistently, willingly, and 
persistently did not allow the House to 
function and consistently flouted the 
authority of the Chair and acted in a way 
which saMtaged democracy, it should be 
taken serious note of. There should be 
no rigidity in the rules of procedure of 
Parliament; these should be adaptable in 
such a way as to meet political problems 
and the needs of the common man. The 
challenge to Parliament was from pdVerty, 
illiteracy and unemployment. 

During recent years, not only in India, but 
throughout the world. th&e had been a 
deterioration in the standards of integrity 
in public life. In India within a decade 
after independence, there were quite high 
standards of integrity. But afterwards, 
there was expansion in the _ ecot;lomic 
activities of the Govenllnent, bringing in 
many rules and regulations permits, 
licences and - so many other things and 
there was deterioration in India also. 
There were certain provisions in the 
Q)nstitution of India by which a person 

was debarred from contesting elections. 
But it was the f~rce of public opinion 
which should ultimately check a degene-
ration of standards of integrity and pre-
vailing corruption in parliamentary life. 

RON. A'E'Au TAuLuPoo (Western 
Samoa) : A cardinal - requirement of 
Parliamentary Government was that there 
would be freedom of debate and freedom to 
criticise. However, on some important 
issues the whip demanded the attendance 
Qf its Party members and the castmg of 
vote in a certain way. This apparently 
was tantamount to compulsion. This 
was imposing the will of the few on the 
whqle of the country. Such imposition 
were not always bad, but sometimes they 
were intended to entrench the few into 
Ministerial jobs. Another danger confront-
ing the Parliamentary Government was 
to allow the ancillary bodies to exert their 
will on Parliaments. Some Parliaments 
had amended the Constitution empowering 
the leader of a political party in the 
Legislature to expel a Member which had 
forced the people to be yes-men where 
even the authority of Parliament was 
challenged. Many countries of the Com-
monwealt~ now were under military rule, 
the rulers having suspended the constitu-
tions under which they were elected. We 
should take serious note of these facts. 
However, we could be proud of the courts 
in the Commonwealth countries who had 
not hesitated to decide even against the 
Governments. One wished that this fear-
lessness in our courts would be lasting. 

HON. Roy RICHARDSON (Trinidad & 
Tobago) : A society' did not consist of 
politicians alone. Magistrates and Civil 
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Setvants wete a1so there who were found 
to be as much corrupt as some politicians. 
If a politician was required to devote full 
time to public work, he should get suffi-
cient salary and perquisites so as not to 
be tempted by undue offers. A politician 
was exposed to a lot of temptation. The 
interested parties would first corrupt him 
in order to get certain advantages and 
then dub him as a corrupt fellow. If 
outsiders were allowed to sit in judgment 
on the integrity of parliamentarians, it 
might amount to erosion of the sovereign-
ty of Parliament. A politician was as 
much a citizen of his country as anybody 
else and we should not always talk about 
his obligations but should also see that he 
was not denied his normal entitlements in 
a society. Opposition might some time act 
only with an eye on wresting power. but 
there were governments also who would 
go to any extent to keep themselves in the 
sad,dle. 

HON. LIM CRO HOCK (Malaysia): Most 
of the parliamentarians, who got elected, 
spent in excess of the amount fixed for 
election, expenses under the rules. If the 
Members themselves could not follow 
the election rules how could they expect 
others to act in accordance with the law? 
We must review our election rules; and 
if they were outdated, those must be 
modified so that the parliamentarians 
could enter the portals of Parliament 
with a clear conscience. Ways and means 
should. b~ found to make elections cheap 
and wlthm the means of politicians. One 
way out could be to make the casting of 
vote compulsory for every voter so that a 
politician would not be required to spend 
money to pull out the voters to vote. 
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Many Ministers aDd high goveritment 
officials had become multi-millionaries 
over-night after they came to hold a seat 
of power. But it was very difficult to 
prove that they had accepted bribes. And 
again, no Government would have the 
courage to admit that its Ministers and 
officia!s were corrupt. 

HON. LAURIE PAVITT (United Kingdom): 
Classical conflict which every elected 
Member of a legislature had to face was 
the amount of time that he was required 
to devote to public life vis a vis his family. 
The family had, generally, to forego the 
due attention of the elected Member. 
A Minister would be briefed by his minis-
terial staff on every single point in favour 
of his case. For a discussion to be fruitful 
it was necessary that the back-b:nchers 
in Parliament should also have access to 
ali the information on the subject under 
discussion. The Members were exposed 
to occupational hazards in the sense that 
very often they would take pan in parlia-
mentary discussions with a view to find 
mention on T.V. radio or in the pr~. 
This would often distort the quality and 
value of the debate. The manufacturers 
and other trade interests-tried to brief 
different Members on various subjects 
effecting their domain of activities. How-
ever. each Member had to be conscious of 
his responsibility to make his own conclu-
sion after weighing the pros and cons of 
every case. 

HON. GULSHER AHMED (Madhya Pra-
desh-I ndia ): In the pa~t, there VIas no 
necessity for considering a member's 
~rsonal or private interests. But as the 
tIme passed, economic and" industrial 



activities spread and a number of scan-
dals occurred. People then started think-
ing whether some kind of code of conduct 
should be prescribed Ifor ministers and 
members of Parliament. 

In India, we had 'taken certain safeguards 
in order to keep "the public life clean. 
Our Constitution provided a disqualifica-
tion for being a member of Parliament if 
one held any office of profit under the 
Government. Parliament had also passed 
laws providing that such and such jobs 
would disqualify. The Central Govern-
ment had laid down a code of conduct for 
members of Parliament which had been 
laid on the table of the House. 

In some of our States, we had Commis-
sioners to make inquiries against ministers 
or public servants and In the case of the 
Chief Minister, the inqui!y would be made 
by the Vigilance Commissioner or Lok 
Ayukta appointed by the Central Govern-
ment. 

At least to satisfy the public psychologi-
cally, it was necessary if such kinds of 
codes of conduct were made for members 
of Parliament and ministers. 

HON. PAUL DEAN (U.K.) said that the 
most important thing that eme~ged fro~ 
the proceedings was that Parliaments lD 
the Commonwealth were a powerful force 
for unity in Commonwealth. A~otb~r 
thing that united them was their faith 10 
the Rule of Law. Rule of Law .meant 
obedience to law made by Parham~nt 
which could only be changed by Parba-

t It also meant mpepenedt courts to men. 

interpret the. law, This great prize of 
democracy had to be preserved. 

The main threat to the Parliament came 
from the' 'conflict between Parliamen-
tarians ~nd a small minority of those who 
believed in violence. 

With the sheer weight of business, Parlia-
ment~ were becoming legislative machines. 
The requirement tor legislation, therefore, 
should be gone through carefully. 

People, should be given greater knowledge 
about Parliament and its business. Radio 
and television could play an important 
role in that respect. 

VI. THE. CoMMONWEAL TH AS AN INSTRU-
MENT OF SOCIAL, POLITICAL AND ECONO-
MIC TRANSFORMATION 

This subject was discussed at the Con-
ference in the morning session on Novem-
ber 4, 1975. The following delegates 
participated in the discussion: 

Hon. R. Gujadhur (Vice-President. o~ the 
Commonwealth Parliamentary AssocIatIon) 
in the Chair 

Hon. Maurice Dupras (Canada) 

H Michael Marshall (U.K.) on. 

H Dinesh Singh (India) on. 
Hon. L. G. Blake (Falkland Islands) 

Hon. D. Ramdin (Mauritius) 

Hon. (Mrs.) E. DaSilva (Guyalfa) 
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Senator the Hon. Deighton F. Griffith 
(Barbados) 
Hon. Laurie Pavitt (U.K.) 

Dr. The Hon. Henry Austin (India) 

Hon. J. H. Taylor (New South Wales--
Australia) 
Hon. Apurbalal Mazumdar (West 
Bengal-India) 
Senator the Hon. L. . H. Lockhan 
(Bahamas) 
Hon Mohammad Baitullah (Bangladesh) 

Hon. James Johnson (U.K.) 

Hon. R. S. Patil (Karnataka-India) 

Hon. W. J. Cheddesing (J amaica) 

Hon. (Mrs.) Leaupepe Faimaala Phillips 
(Western Samoa) 

Hon. Neil Marten (U.K.) 

Hon. G. O. Swell (India) 

HON. MAURICE DUPRAS (Canada) initiat-
ing the discussion, said: The Common-
wealth had undergone a change and it 
must now be looked upon as an informal 
and largely de-institutionalized association 
among countries of various races and 
continents. The Commonwealth was 
neither an empire nor a power block. Its 
members had some vital things common: 
they shared certain constituti~nal and 
legal attitUde, governmental and business 
practices and habits of working together. 
The justification of Commonwealth lay in 
sharing of view-points and search for 
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understanding. in spite of the . regionat 
attachments; the Commonwealth ~as 
counter regional; its role was not to nvaJ 
regional blocks but to link them. 

The cooperation among Commonwealth 
countries was not limited to <?overnm~nts. 
It took place among parbamentanans, 
industrial and commerciaJ enterpri~es. and 
voluntary societies and organIsations. 
The countries worked together through 
three hundred and odd or~anisation~ that 
promoted Commonwealth .1Dterest 1D 8 
variety of areas about which few people 
knew. 

The CFTC was a multilateral development 
fund established in April, 1971 which 
provided assistance through the General 
Technical Assistance Programme, the 
Education and Training Programme and 
the Export Market Development Pro-
gramme. There had been considerable 
expansion of the activities of CFI'C 
because of the demand for its services. 

One of the most important areas of Com-
monwealth cooperation was the field of 
education, where the Commonwealth 
Education Conference and the Common-
wealth Secretariat played important role 
in stimulating activity. Under the Com-
monwealth Scholarship and Fellowship 
Plan,· by 1973-74 the total number of 
Scholarships had reached 1008 with 442 
new awards in 12 countries. 

Health was another field where there had 
been close Commonwealth cooperation. 
Similarly, Member Governments were 
increasingly taking advantage of oppor-



tunities for legal cooperation within the 
Commonwealth. In the field of communi-
cations, there had been mutual postal 
concessions between Commonwealth 
countries for many years. The --CoIJ?mon-
wealth Air Transport Council was an 
important institution which advised on the 
civil aviation matters referred to it by Gov-
ernments and was a medium for the ex-
change of views and infw-mation. 

Concluding his remarks, he said that 
Canada's Commonwealth trade had ex-
panded substantially. He added that 
Commonwealth had great possibilities. 

DR. THE HON. G. S. DHILLON in the Chair 

HON. MICHAEL, MARSHALL (U.K.): The 
Commonwealth was no longer, i.f indeed 
it ever was, a cosy kind of club of English-
speaking people. It was a practical nr-
ganisation and had a massive range of 
wock in hand. 

The people of Britain felt not only a 
special tie in the Commonwealth but. a 
particular interest in the future of IndIa. 
That country was the first of the develop-
ing countries to enter the Commonwealth 
The question to which we should address 
ourselves was what we could do in Britain 
to help the Commonwealth in genera~ and 
India in particular and wha~ our fI:iends 
in India could do to help us and the 
Commonwealth. 

Anyone who considered for a moment 
the problems of India with a vast POJ?U-
lation would not be prone to make qwck 

and . easy· judgments about threats to 
parliamentary democracy in that country. 
It was in a time like this that all of us 
should try to share some understanding 
and patience. He would,therefore, 
appeal to the press both in his cOUDtry 
and in India to understand the problem 
in its proper perspective. In this connec-
tion he pointed out that the overseas aid 
in development work was not a popular 
issue in the individual constituencies in 
his country and the BritisliLpfivate invest-
ment there was not only criticised but it~ 

positive side was also not stressed. As 
for India, he pointed out to the one-side 
reporting in the press on the issue of 
multi-nationals. 

The time had come to end what seemed 
to many of us a war of propaganda and 
to get on with the war against hunger, 
want, depression and the imbalances in the 
world economy. Let all of us cooperate 
in this regard. 

HON. DINESH SINGH (India) : We all 
accepted that the Commonwealth compris-
ing of indeplendent sovereign nations was 
consultative body. However, we· had to 
think more in terms of active cooperation 
and not merely consultation. 'The Com-
monwealth without being an active organi-
sation and without any cooperation might 
remain merely an organisation to promote 
state tourism. This had now been recog-
nised and that was why the Kingston meet-
ing this year noted with approval the in .. 
creasing use being made of Commonwe~tb 
Declaration and to promote consultauon, 
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cooperation and collaborative action across' we met merely to excha1'J.ge recipes for 
and within the region. good Government and for good life? 

The other day the delegate from United 
.Kingdom raised doubts about his country's 
~ntry into the EEC and its active mem-
:betship of the Commonwealth. Britain's 
.entry into' the EEe could not be consi-
:'qered '.as a restriction cn its activities with ·me Commonwealth. Between Britain's 
.entry into the EEe and its .being' in the 
.Commonwealth positive assistance eQuId 
be rendered' to. the developing co.untries. 

The delegate alSo.. put forward the. propo-
'sition that the United Kingdo.m eQuId not 
act in Southern Rhodesia bec·ause the 
autonomo.us Go.vernment there had the 

Jarmy _ and- th~police in their lJands. It 
was difficult to 'agr~e with this view. It 
,was. the primary re~nsibility o.fthe ad-
· ministering power' \to have ensured that 
,autonomy was nQt granted to' a racist Gov-
· ernment in Southern Rhodesia and to haVe 
ensured the participation of the majority 
community in all aspects of life before 
transferring any power to that Government. 

· The United Kingdo~ -with ·its member~hip 
.. of the EEC. and the OECD and various 
,other organisations. could bring about a 
climate of effective sanctions against 
Southern Rho.desia. 

We had got to take a conscious decision 
· whether we were go.ing to cooperate 
· actively in 'all the social, economic and 
· political fields and thereby make the Com-
'monwealth a dynamic ;body foractivc co-
·operation or we were -going to' reduce it to 
some kind ofagoodygoOdy body, where 
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HON. L. G. BLAKE (Falkland Islands) 
said that Commonwealth being a family, 
there were occasional quarrels which ar~ 
'ooly when money was involved. 

The Membership of Commonwealth car-
ried with it advantages, privileges and res-
ponsibilities. They had to support each 
other wherever possible. The members 
'were free to choose their own friends and 
seek their own pattern. No State should 
be oressurised into a political Or economic 
grouping with a foreign neighbour. 

Falkland had natural resources like oil, 
fish, sea-weed etc., but because of un-
certain political status, nobody liked to 
invest. . Therefore, Falkland wanted th~ 
right to choose its friends; the right to go 
the way it wanted; the right to become '8 
member of Commonwealth and the right to 
live as it chose. In fact, it wanted the 
right to seJf-determination. 

HON. R. GUJADHUR in the Chair 

HON. D. RAMDIN (Mauritius) said that 
the free world owed its very existence to 
,the Commonwealth. During the Second 
World War, Britain had lost her Euro-
-pean allies but had all the support and aid 
of the Commonwealth countries. But for 
that, Britain would have been nowhere. 
They ha~ then put aside their own quar-
rels t~ ~lve their unstinting aid and help 
·to BntalD. They could rise above their 
own petty differences ·to fight fot a good 



cause. Thus, the Commonwealth 'prevent-
ed the fall of freedom-loving countries. 

The end of War brought changes in eco-
nomic and political fields in all countries 
of Commonwealth, which thus grew up to 
be a kind of association of free and in-
dependent nations in all the six continents. 
Althougb they represented a quarter of the 
world .population composed of various 
races and nations, the Commonwealth 
countries had at least two things in com-
mon, viz., the Westminste.r type of Cons-
titution and the English language. The 
Commonwealth members, therefore, had 
no difficulty in understanding one another. 

The Colombo Plan had greatly contri-
buted in the development of all the mem-
ber countries. The experience and know-
how was being shared. The mutual aid 
had changed the .face of the Common-
wealth countries. The co-operation among 
the Commonwealth countries should be 
further extended. If any country belong-
ing to that great family of Comm(.'Owealth 
was attacked in any way by anybody, the 
Commonwealth must stand together to put 
things right. 

HON. (MRS.) E. DASILVA (Guyana) 
said that the Commonwealth stretched 
across the length and breadth of the world. 
It was a grouping of most of the successor 
States of the former British Empire. Those 
nations were freely associated together ~or 
their mutual benefit. This major ASSOCIa-
tion linked, countries of the developed and 
the under-developed world. They we~ 
dependent on one another tQ a certalll 
~xtent. 

There was a crying need to lessen the 
gal' between the haves and the havenots. 
Commonwealth was a means to that end, 
because it existed as a formidable body 
forming a cross-section of the world popu-
lation. United together the Common-
wealth could bring about a worthwhile 
transformation in the world. From it 
would flow the means of providing food, 
clothing and shelter, better educational 
facilities, health, welfare services and all 
other amenities for a better way of life. 

The countries like the United Kingdom 
and Canada, by their monetary and tech-
nological aid, and the Caribbean countries 
like Guyana with rice, sugar, bauxite and 
lumber had their part to play. The Com-
monwealth must remain united-first in 
our oWD particular region and then as a 
group of the entire Commonwealth. 

SENATOR THE HON. DEIGHTON F. 
GRIFFITH (Barbados): The time had 
come for the Commonwealth Parliamentary 
Association to go forward from its prese?t 
position to another 'pbsition of strength .m 
keeping with the challenges and the Clf-
cumstances surrounding the world. N?w, 
it should seek to go forward to the Im-
provement of economic, political. and 
social ties. Ultimately, it was necessary 
that we saw ourselves as a part of the 
miehty whole of humanity surging forward 
to --progress and development . and the e~-

hasis was placed on economic and S?~lal 
~evelopment of the people and on political 
awareness of the masses. 

A danger in the increased groupings of 
nations taking place across the world to-
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day was of forgetting to move towards ~e 
ultimate goal of the unity of the mank1O? 
We must reach down to the grassroots 10 
the community a'Dd remind ourselves that 
we were serving the mankind, not only 
the Commonwealth. 

The imp'act of the philosophy of the ~o.m
monwealth Parliamentary ASSOCIatIOn 
should be to set out more forcefully than 
ever before even in small places like 
Venezuela or the Caribbean. The impact 
of this Association which was not being 
felt now, should come home to the people 
as a, force for good. The common people 
throughout the Commonwealth should be 
made aware of what we had done, what we 
were doing and what we intended to do. 
Commonwealth active cells were needed in 
all those countries. 

HON. LAURIE PAVIT (U.K.): The United 
Kingdom was now the member of the 
European Economic Community and that 
carried with it economic responsibilities 
and economic cha'nges. In the transfor-
mation of Commonwealth trade, it .!!avc 
us an extra responsibility to see that what 
practical measures we could take in order 
to strengthen economic ties. It might 
have been easier before, but now we had 
to take account of new developments. 

The Commonwealth Parliamentary As .. 
sociation was a laboratory and a testing 
ground for the multi-racial world. We had 
to find practical means whereby, firstly, we 
strengthened various ties within the Com-
monwealth itseH; secondly, to the outside 
world, we were able to extend those values? 

which we ourselves had been able to 
build to other multi-racial situations We 
had I~OW to move even further in practical 
collaboration to achieve the multi-racial 
society in those parts of the world. 

The gap between the very rich and the 
very poor nations was so .tremend~ that 
it needed to be closed qUIckly. ThIs was 
the responsibility which we must be able 
to accept. In the conference held in 
Kingston and Georgetown this year, it was 
accepted that in addition to agricultural 
development and the need to provide more 
food for the increasing population. there 
was increased need of rural development. 
It meant making life in the rural areas 
where 75 per cent of the people of the 
Commonwealth lived, a fuller and better 
life. 

DR. TIlE HON. HENRY AUSTIN (India): 
One of the striking phenomena in the 
international relations of recent decades 
was the evolution of the Commonwealth 
as an effective multi-racial, multi-lingual 
and multi-religious society. 

In the past also, in India, Emperor Ashok 
after many conquests and bloodshed 
thOUght in tenm of giving up power and 
the imperial idea and evolving a commu-
nity of nations on the basis of tolerance 
and inter-dependence. 

Commonwealth was a common world 
community of free sove~ States trying 
to solve their political, social and economic 
problems on the basis of experiments ot 
a common humanity which bound all of 



us together, trying to seek solution of our 
problems on the basis of mutual exchange 
of ideas without any political constraints 
India itself had been going through those 
experiments in its own way. India itselt 
was a Commonwealth of people having a 
multi· racial, multi-lingual and multi-
religious society. It was trying to provide 
a souna economic base to itself SO that 
the people of India might have at least 
two square meals a day. 

Commonwealth infra-structurl! should be 
utilised for a massive economic transforma. 
tiC'n of all the Commonwealth countries by 
mutual consultation, by pooling of our 
e~onomic resources. 

Necf'~sary public opinion should be creat-
ed so that the Commonwealth or other 
international organisations could launch ~ 
ma~sive programme of low cost housing. 

In spite of Our best efforts, we had not 
be-cn able to 'POOl our economic resources. 
Many of the Commonwealth countries 
had not been able to achieve 5 per cent 
growth rate it was only on,! per cent or 
1-112 per cent. 

We must build up 8 more effective public 
opinion to see that the problem of 
aparthied in South Africa or in Rhodesia 
could not continue any longer. 

India was trying to acquaint the Commen-
wealth by mutual consultations and eX-
change of views abont the efforts that India 
was making towards the massive socio-
economic transformation. By this exchange 
of views, India and the U.K. could be 

able to eatablish a better rappOrt. This co-
dperation would be vexy helpful in further 
evolution of the Commonwealth as an 
effective instrument of socia-economic and 
political transformation of the Common-
wealth. 

HON. J. H. TAYLOR (New South Wales-
Australia): Under the Secretariat, some 
divisions had been operating and there had 
been progress from the passive role from 
the lesser level of the Association to a 
more active role where professional people 
were meeting together to solve problems 
in the various countries where they wexe 
working under the various programmes. 

It was very important that the developing 
countries understood and respected the 
problems faced by the develdpted countries 
as well. 

Wel believed that the Falkland Islands 
had the right to decide their own destiny 
to operate within their boundaries in the 
interest of their own people. 

Commonwealth was helping to bridge the 
communication gap and thus make the 
Commonwealth Association an effective 
instrument for the betterment not only of 
the Commonwealth nations but of the 
whole world. But that must be a two-
way bridge of understanding and respect. 
If that attitude was adopted and we work-
ed through a Secretariat in various areas, 
we would work in a positive way. 

HON. ApURBALAL MAZUMDAR (West 
Bengal-India): The Declaration of the 
Commonwealth Principles in Singapore in 
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1971 had brought to surface the inherent 
'strength tnat the consensus of this orga-
nisation weilded. It was there that the 
background for taking a concrete step to-
wards the creation of a 'pIeace zone in the 
Indian Ocean was set. 

-The' Singapore 'Conference also reaffirmed 
'the' principle that the wide disparities of 
wealth now existing between different sec· 
:tions of mankind were too great to be 
tolerated and needed to be progressively 
"removed. It felt that a comprehensive 
"aDd interrelated programme of practical 
:measures should be launched for closing 
the gap between the rich and the poor 
countries and also for transfer of rcal 
'resources from the developed to the deve-
:lop'ing countries. 

As an instrument of social, political and 
.ecO'llomic' transformation, the Common-, .. 

,wealth had gained in substance and stature 
since the meeting of the Commonwealth 
Heads of Government in Kingston, Jamaica 
in May 1975. The Heads of Government 
4:ully appreciated the increasing uSe being 
, made of the Commonwealth DeclaratiO'il 
'and to promote consultation, cooperation 
"and collaborative action across and within 
:the regions. 

,Apart from being an instrument for poli· 
tical.dialogue the Commonwealth was also 
,emerging as an effective instrument in the 
sphere of ecO'Llomic co-operation. The 
Commonwealth Fund for Technical Co-
operation was operating through its three 
. main programmes: the general technical 
'assistance p'rogramme, export market deve-
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lopment programme and the education and 
training programme. Thus this Fund with 
its robust activities had been a catalyst to 
the transformation of the. Commonwealth 
nexus into a closely-knit community shar-
ing benefits of economic co-operation. Its 
working link with the other 'arms of the 
Commonwealth Secretariat had made it a 
potent instrument in various fields of acti .. 
vities. 

He would appeal to the developed coun-
tries that the UN target of the net tran~rer 
of official assistance equal to 0.7 per cent 
should be. taken as the minimum neces-
sary to initiate a process in the developing 
countries which could lead to self-reliance 
and self-sufficiency in their economv and 
would release those countries frem the 
dependence on the resources and techno-
logy of the developed countries 

S;::.~ATOR THE HON. L. H. LOCKHARl 
(Bahamas): The. Commonwealth should 
think of taking some positive steps towards 
the creation of a rational and equitable 
new international economic ord~r. The 
wide disparities between nations were too 
great to be tolerated. Our aim should be 
their progressive removal. Measures should 
be designed to promote development and 
I () increase the transfer of real resources 
to developing countries. A group of ex-
perts should be selected from Common .. 
wealth countries to go into this whole 
matter thoroughly. 

HON. MOHAMMAD BAITULLAH 
desh): The world today was 
roads. The energy crisis had 

(Banglao 

at cross ... 
posed a 



serious problem to the entire mankind. It 
was a problem not only for the Common-
wealth but also for the whole world and 
so concerted action on world basis was 
called for. 

The global food crisis threatened human 
survival, especially in the Asian region .. 
The poor masses of this region constituted 
'the vast majority of the Commonwealth. 
Food should, therefore, be taken outside 
the realm of international 'politics and 
made the responsibility of the community 
of nations. 

The existence of the human race was 
threatened not only by a thermo-nuclear 
explosion but also by a population explo-
sioo. Progressive, measures had to be 
adopted to overcome poverty ~ hunger, 
ignorance and disease and achieve a more 
equitable international society. Concerted 
efforts in close cooperation by all the 
countries of the world were needed not 
cnly to step up agricultural production but 
also to arrest the growth of papulation so 
that available supplies of food could match 
the population of the wor~d as a whole. 
This would ensure mutual development and 
reduce disparities in wealth between differ-
r.nt sections of mankind which generated 
world tension and hindered growth of par-
liamentary democracy. 

Too much poverty in any pan of the 
world had always been rlisastrous. The 
developed members of the Commonwealth 
should. therefore, extend all 1cinds of aid 
and E.~&istance, technical, economic and 
financial, to their less developed partners. 

This should, however, be don~ in an 
honomable and non-political manner and 
without any strings attac'1ed to the aid. 

In th::.lt context -Bangladec;h had a special 
claim. She had inherited a po0r U'il-diver-
sHied economy characterised by under-
devcloned infra-struct.ure, stagnant Jgricul-
ture and rapidly growing population; htr 
economy was completely devastated by the 
War of Liberation. She~ therefore, deserv-
ed special aid, assistance, sympathy and 
cooIY."ration, in cash, kind and technologi-
cal 'know-how' from the CommO'llwcalth 
of Nations as well as other friendly coun~ 
tries of the world. 

HON. G. A. REGAN In the Chair 

BON. JAMES JOHNSON (U.K.): The 
financial facts surrounding the establish-
ment of the British Indian Ocean 
Territory, of which Diego Garcia formed 
a part, were made Clear to the House ot 
Commons on the 16th October. 1975 by 
Mr. David En'llals, Minister 3f State at 
the Commonwealth Parliament Office. Ac-
ccrding to these facts, far from pocketing 
£2m, Her Majesty's Government had 
spent £ 6.2m over and above the £, 5m 
provided by the US Government. 

As the Parliamentary Under Secretary of 
State at the FCO, Lord Goronwy-Roberts. 
told the House of Lords on the 14th 
October, 1975, Her Majesty's Government 
did not seek at first to follow up the pro-
vision of the £O.65m for compensation 
'by intruding upon the arrangements which 
'the independent and sovereign Govern-
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ment of Mauritius were themselves mak-
ing. However, it now appeared that the 
great bulk of this money was still intact. 
and the U.K. Government had been ap .. 
proached by the Mauritiarn Government to 
help to put our earlier 1973 generosity 
to effective use,. Her Majesty's Govern .. 
ment had welcomed the suggestion of the 
Mauritian Government that U.K. should 
send out British experts to the area to 
help formulate an acceptable long-term 
resettlement scheme for the contract la~ 
ourers transferred from the British lncian 
Ocean Territory. 

HON. R. S. PAUL (Karnataka-India): 
The responsibility of narrowing the gap 
between the rich and DOOr rested to a 
grearer extent on the shoulders of the 
developed countries of the Commonwealth. 
They had also the responsibility of mobi-
lising the resources and putting them in 
the direction of building up the economy 
and making available to the people the 
barest minimum standard of living. 

The Singapore Declaration of 1971 did 
not remain a mere Declaration, but was 
being translated into action to accelerate 
the pace of social and economic develop-
ment amongst the less affluent nations and 
the Ottawa meeting in 1973 had added a 
ne,w dynamism to the Declaration. 

India's economy was predominantly agri .. 
culture-oriented. Yet, she had had to im .. 
port large quantities of food. She needed 
fertilisers and high yielding varieties of 
seeds to have the maximum yield. She 
also needed financial help for the early 
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completion of her irrigation projects. 
These we.re really vital fields for partici-
pation by the Commonwealth countries. 

HON. W. J. CHEDDESINGH (Jamaica"): 
Super-powers had embarked upon world 
supremacy in their own way by building 
up forces and armaments so as to counter 
each other. The Commonwealth coun .. 
tries should be prepared in any eventuality 
to stand against tyranny and the use of 
force. Our Commonwealth could be SO 
strong as to supply the necessary help not 
only to the Caribbean but also to the 
African countries and to the great nation 
of India. India could be made into one 
of the greatest nations of the world to 
supply not only economic but other aids 
to the countries of the Commonwealth. It 
was for us as a people and as a family to 
put our resources together. to knit this 
Commonwealth into a unit in our social. 
economic and political fife without inter .. 
ference by outside countries. . The more 
fortunate units of the Commonwealth 
~hould give necessary help to their less 
,fortunate brethren. 

Jamaica needed help for improvement" of 
her roads for exploration of her hinter-
land and for improvement of her health 
situation. She also needed help for hous-
ing. He congratulated Canada for the role 
Canada was playing in Jamaica in this 
regard. 

HON. (MRS.) LEAUPEPE FAIMAALA 
PHILIPS (Western Samoa): There were 
t~o w~rds in the title of the subject under 
dISCUSSIon which puzzled her. One was 
the word "transformation". She wanted 



the economy of her country to become 
stronger, but she did not want it to be 
transformed. if it meant changing over 
from an agncultural economy to an indus-
trial or commercial economy. The peo-
ple of Western Samoa were mainly tillers 
of the soil and fishermen. Their centuries-
old customs and traditions were rooted in 
the soil and the sea. We would not want 
to be transformed from this type of society 
to any thing else, but we would want to 
greatly improve our economy. For the 
same reasons we would not wish to trans-
form our Samoan Society, its structure or 
its mores and the political base and insti-
tutions that had grown up to support and 
give meaning to that structure. ,,"' e would 
certainly wish to improve and up-date the 
structure of our Society and its political in-
stitutions but such improvement must grow 
with the people from within and not be 
imposed from without. 

The use of the expression "the Common-
wealth as an instrument" was also 
strange. The U.N.O. was an instrument 
used by its constituent members. The 
E.E.C., N.A.T.O., the Iron curtain coun-
tries and the Organisation of American 
States were used as instruments largely 
because these were regional groups with 
common interests. But the Common-
wealth was global in character and con-
sisted of countries with diverse societies 
and economic structures. I t was difficult 
to understand how the Commonwealth 
could be used as an instrument even for 
political transformation. Setting up of 
another United Nations of Commonwealth 
would not serve any useful purpose. In-
deed in the long run it might prove harm-

ful to the present forms of cooperation 
that we had in the Commonwealth. 

HON. NEIL MARTEN (U.K.): The 
Commonwealth was the envy of the 
world because we could conduct in this 
way of mutual cooperation and under-
standing. There was some criticism of the 
United Kingdom for certain things. It had 
~ be realised that this fire was being 
dIrected at the wrong generation, because 
thinking of the new generation was differ-
ent from that of the old generation. 

The quantum of aid which the United 
Kingdom would give depended very much 
on the government of the day. Aid was not 
popular with some people in the trnited 
Kingdom because many people had ac-
tually never the opportunity to go to 
developing countries and see the actuality 
of poverty there. If they saw for them-
selves the actual conditions in the develop-
ing countries they would support massive 
aid to the Commonwealth. 

We had to explain to the people as to 
why aid wa6 necessary. Aid was not a 
popular thing in the elections. Electors 
were sensitive to what was said. They 
would react very well to a few kind words 
about any help but they would not act 
very well to any unkind words. This 
thing had to be borne in mind. There-
fore those who wanted us to help them 
should help us in this task. 
There was so much to do within the 
Commonwealth. It was hoped he could 
regard this Conference as a new starting 
point of understanding and cooperation 
between the Commonwealth countries. 
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HON. R. GUJAl>HUR in the Chair 

HON. G. G. SWELL (India): The subject 
for discussion to-day was: Commonwealth 
as an instrument of social, political and 
economical transformation. It had rightly 
been said that it must be a trans-
formation for the bette,r. The subject 
presupposed a certain projection into the 
future and to what the Commonwealth 
could do. It had tried to institutionalise 
a number of things br intra-eo-operation 
within the Commonwealth. We, within the 
Commonwealth, could be of great help to 
each other in various ways, and that was 
the real relevance of the Commonwealth 
at the moment. Here all discussions had 
taken place in a fraternal spirit trying to 
understand and help one another. 

Refe~ring to what was happening in the 
SpaDlsh Sahara, he said that if the coun-
tries in that region had had a kind of 
forum like the Commonwealth, they could 
have anticipated the situation and done 
something to find out a solution to the 
problem. 

What w~s being .done in Diego Garcia 
was a kind of a substitute for the base in 
the Philippines. If the United Kingdom 
as a member of the Commonwealth once 
enlisted the cooperation of the other 
Commonwealth countries to bring some 
kind of a pressure on the super-powers to 
prove. that it was not necessary for their 
own mterests or for the interest of the 
world, the United Kingdom and the 
Commonwealth would have done a very 
good thing. 
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. , .. . 
The people in india and the Common-
wealth countries telt very much concerned 
and disturbeo with what was happening in 
Bangladesh. All of us would like to see 
this country stable and engaged in the task 
of economic reconstruction. 'there might 
be an inter-play of super-powers in that 
part of the world in which one of the 
members of the Commonwealth was in-
volved. The United Kingdom as a per-
manent member of the Security Council 
and other countries should try to exert 
their pressure in order to bring - about 
stability in Bangladesh so that people there 
could live in peace and sovereignty and 
spend their time in what was necessary for 
them-the economic reconstruction of 
their country. 

CLOSING REMARKS BY DR. G. S. DHILLON, 
SPEAKER, LOK SABHA AND PRESIDENT OF 
C.P.A. AT THE CONCLUSION OF THE 
TWENTY-FIRST COMMONWEAL TH PARLIA-

MENTARY CONFERENCE. ON NOVEMBER 
4, 1975. 

Ladies and Gentlemen, we now come to 
the close of t.he Conference and I hope 
on .the whole It has been a rewarding ex-
pel'lence. For our part, I would like to 
as.sure you that we enjoyed having you 
WIth us. -

I am glad that our deliberations nere have 
been ~arked by the same spirit of courtesy, 
gOO.d~ll1 a.nd keenness to appreciate each 
other s pomt of view. that has all along 
characterized our proceedings at these 
Conferences. The success of our Con-
ferences Owes not a little to this. I would 



,,: " I 

like to thank all of you for your genermis 
cooperatIon and assistance in -ensuring the 
smooth conduct of these meetings. 

The CPA meetings have been truly in the 
nature of a family get-together where we 
freely and frankly exchange our VIews. 
From these family meetings of ours, I have 
felt, we emerge every time drawn together 
a little closer. These meetings, in different 
parts of the Commonwealth in turn, have 
helped the members to visit the different 
countries, to see for themselves and know 
at first hand the land and the people, their 
hopes and aspirations, their ways of think-
ing and their problems. This makes for 
deeper understanding of each other and 
better appreciation of each otner's policies 
and positions in the domestic and interna-
tional spheres. 

Ours is a fasclDating land with a great past 
although as a nation-State we may be late 
al'rlvers in the technological age. We have 
tried to so plan your tours that you sec a 
good bit of the rich cultural .mosaic that 
India is and also get some Idea of her 
developmental endeavours in the post-
Independence period. During these tours, 
vou will also have the opportunity to meet 
the leaders and the people of our States. 
I am confident, yOU will be rece~~ed 
everywhere very warmly and with smIlmg 
faces. 

I am very happy that my colleague Mr. 
Gujadhur has been elected President In 

my place. He is not new to CPA. He 
has a long background as a parhamen-
tarlan, and as presiding officer. He has 
been attending CPA Conferences for long. 

. ' 

By his temPerament, affable and amiabie 
manners, long experience and maturity, 1 
hope the activities ofCP A will receive 
furth.er impetus' and the concept of modern 
Commonwealth will take deeper roots 
among the people of the member-countries. 
He is a distinguished and respectable 
leader of Mauritius. 

The Conference had the 'benefit of parti-
Cipation of many leading personalities. 
Very solid contribution was made by 
many like Lord Shepherd, Mr. Soysa, Mr. 
Johnson, Mr. Adams, Mrs. Batchelor, Mr. 
Bundhun. The debates have been of a 
very high level and the contributions very 
useful. We have many distinguished 
leaders from many countries. Many of 
them have been heard onthe radio and 
seen on the T . V: Our people fully enjoy ... 
ed the interviews and the·' talks. 

We had arranged separate programmes for 
the ladies. But we never wanted to tire 
them much. They had ample opportuni-
ties to go shopping. I hope we had not 
emptied their purses! I must here express 
appreciation to the ladies who were in 
charge of the Ladies Programme-Mrs. 
Dhillon and Mrs. Lakshmi Raghuramaiah 
-for the imaginative way they had drawn 
up the programme of visits and entertain-
ments for the lady members among our 
honoured guests. 

Fellow delegates, before I conclude, I must 
express, on behalf of all of Us here, our 
thanks to the hon'ble Mr. G. A. Regan 
for his able guidance of the proceedings 
of the Executive Committee. Mr. Regan 
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has so much endeared himself to one and 
all in such a short time. As Chairman of 
the Executive Committee, he bas given 
new life to the CPA and revitalised its 
functioning. He has effected economy on 
his personal expenses. He has shown 
dynamic approach to problems. 

We must also pay tribute to our CPA 
Secretary-General, Sir Robin Vanderfelt, 
and his dedicated team on the competent 
job they have done of the preparatory 
work leading to this Conference. lowe 
personal thanks to ou.r Secretaries-General, 
Shri S. L. Shakdher and Shri B. N. 
Banerjee, and their colleagues and other 
officers who have worked tirelessly on the 
Conference arrangements to maKe "ur 
meetings a success. 

I must also say our word of thanks to the 
press, radio and television authorities; the 
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press photographers and reporters; the 
press, radio and television correspond~nts; 
and newspaper editors for the detailed 
coverage of our proceedings, befitting the 
importance of the occasion. There are also 
others who have provided excellent services 
on the premises---Iike the Bank, Post 
Office, travel agencies, and, last but not 
the least, the catering agents, who have 
taken care of Us so very well. OU( thanks 
arc due to all of them. 

;Finally, I must not omit to thank <n1l' 
Government c''hief Architect, Shri Benja-
min; Chief Engineer, Shri Mitta1; and 
Director of Horticulture, Shri Randhawa, 
and the host of workers who, labouring 
day and night, got the building ready in 
time for our Conference. 

The session now comes to ap end. Thank 
you. 



4. Address by Commonwealth Secretary-General 

HIs EXCELLENCY Mr. S. S. Ramphal, Com-
monwe.alth Secretary-General addressed 
the Delegates to the 21 st Commonwealth 
Parliamentary Conference on October 29 
1975. The text of the address follows: ' 

DR. THE HON. G. S. DHILLON (Chairman): 
Hon. Delegates, since the establishment of 
the Commonwealth Secretariat, it has been 
customary for the Secretary-General to be 
invited to our annual plenary conferences. 
Sometimes the Secretary-General has at-
tended in person and at other times he has 
been represented by his Deputy Secretary-
General. These occasions have been used 
by us to give the delegates present at the 
conference an opportunity to hear an 
address from the Secretary-General or his 
Deputy giving a review of Commonwealth 
affairs and the role of the Secretariat. 
Following the address, delegates have been 
invited to ask questions of the speaker to 
obtain further information and clarifica-
tion where necessary. His Excellency Mr. 
Ramphal is with us sitting on my right, but 
before I formally introduce him, I would 
like to place on record, with your con-
currence, the high sense of appreciation and 
recognition of the services of the former 
Secretary-General, Mr. Arnold Smith, who 
is succeeded by Mr. Ramphal. ~1r. Arnold 
Smith represented the highest traditions of 

nobility, dedication to humanity and ser-
vices for the uplift and well-being of the 
peoples of the world, which are character-
istic of his country and the Canadian 
people. I propose to place on record, 
with your concurrence, our deep gratitude 
to him for the intimate contacts, his role 
of helpfulness and his services for promot-
ing the ideals and aims of the Common-
wealth. 

I would invite Mr. Ramphal to address 
you, but before that I would introduce him 
to you because he is for the first time with 
us: The Commonwealth Secretary-General, 
HIS Excellency Mr. Ramphal, has a rich 
and colourful background. He has been 
successively Legal Draftsman, Solicitor 
General and Assistant Attorney General. 
He has also been a member of the Inter-
national Commission of Jurists. He was 
,responsible for drafting independent 
Guyan~'s Constitution. His legal career 
has been marked by a deep concern for 
constitutionalism and the preservation of 
Human Rights. Significantly, therefore, 
Guyana's Constitution includes an elaborate 
code of guarantees of Fundamental Human 
Rights. For his distinguished services he 
has received decorations not only from his 
own but from other countries as well. 
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His Excellency Mr. Ramphal has led his 
country's delegation to each ')uccessive 
session of the U.N. General Assembly until 
1974 and to last year's Special Session 
which called for a new international eco-
nomic order. 

Among his notable achievements must be 
mentioned the part he played in building 
the Commonwealth Caribbean regional 
movement. As is widely recognised, hut 
for his personal diplomacy, the regional 
movement would not have ma'ntained the 
momentum it has, culminating in the 
Caribbean Community (Caricom). He 
provided creative leadership at the ]972 
Conference of Foreign Ministers of Non-
aJigned Countries and his role is well 
known in the adoption of an Economic 
Action Programme which elaborated a 
strategy of coUective self-reliance among 
non-aligned and other developing countries. 
Equally memorable is the crucial role he 
played at the Singapore Commonwealrh 
Conference, helping to draft the Com-
monwealth Declaration of Principles and to 
negotiate the concensus on it. 

His Excellency Mr. Ramphal belonos to 
thre~ ~ontin~nts, to India by origin, G~yana 
by c~t1ze!)Shlp .or adoption, Britain by 
marrIage. I thmk, because of his dedica-
tion and experience and service, he will be 
able to create some sort of similar contacts 
in the rest of the continents. May be he 
may marry off his boys and girls in oiher 
countries. He belongs to the Common-
~ealth by his deep dedication to its prin-
CIples and values. With his varied and 
extensive background, rich experience ~nd 
total commitment to the cause of universal 
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peace and human brotherhood and pros-
perity, he has endeared himself to all the 
peoples, of the world. 

May I now have the privilege to call upon 
His Excellency Mr. Ramphal to addrc'3s 
you? After that, you will be at liberty to 
ask questions which he will reply with 
p~easure. 

H.E. MR. S. S. RAMPHAL: Mr. Chairman, 
distinguished delegates, my first word must 
be, Mr. Chairman, of thanks to you and the 
Conference for setting aside time in your 
crowded agenda to permit me to address 
you. When I was told that I was likely 
to be invited to do so at 9.30 in the morn-
ing, I was more than a little apprehensive 
because, a~customed as I have been within 
recent years to speaking in the General 
Assembly, the one thing you always avoid-
ed most carefully and speaking first in the 
morning in that distinguished Han. 1 con-
gratulate you, Mr. Chairman, and the 
Delegates to this Conference for being able 
to rise and be here at this early hour of the 
morning. 

My next word, Mr. Chairman must be of . . , 
appreCIatIon on behalf .of the Common-
wealth to the Indian Branch of the Com-
mo~wea1th Parliamentary Association for 
havm~ mad~ this occasion possible, an 
o.cc~sJOn whIch I regard as one of major 
slgmficance in the service of the cause of 
Commonwealth friendship Commonwealth 
understanding and Com~onwealth. soli-
darity, and for having provided for this 
occasion. in so splendid a manner. May I 
be permItted also, Mr. Chairman, to ac-
knowledge your own generous sentiments of 



welcome to me and to say how greatiy 
moved I have been by the many expres-
sions of gratitude, many expressions of 
greetings, of good wishes, of assurances, of 
support and co-operation in the discharge 
of my new responsibilities to the Govern-
ments and to the peoples of the Common-
wealth and, if I may say so, Mr. Chairman, 
of none more so than those of the distin-
guished and much admired Prime Minister 
of this great Republic in her opening ad-
dress yesterday? 

It has been a source of great strength to 
me and indeed to all my colleagues in the 
Secretariat that I should have begun my 
tenure of office in such a climate of warmth 
and generosity and with such encourage-
ment for the concept of a Commonwealth 
that is progressive and purposeful and 
altogether relevant to the contemporary 
needs of its member States and the con-
temporary needs of the world society. 

It is, Mr. Chairman, perhaps a little ironic 
that after nearly a decade of parliamentary 
service I should be attending my first 
C.P .A. meeting just after ceasing to be a 
parliamentarian. But, of course, in a 
sense one never ceases to be a member of 
this particular fraternity and you will 
understand. I am sure, how much 'at home 
I feel in your midst despite my new in-
carnation. This occasion for me is twice 
blessed for it encompasses the special 
honour of addressing the parliamentarians 
of the Commonwealth in this great city of 
Delhi the capital of one-seventh of the 
hum~ race and, of course, of doing so 
within the precincts of this illustrious 
Parliament. 

Delhi has long been the symbol of India's 
history and of India's spirit, of its conti-
nuity and its endurance, of its vitality and· 
of its resilience. It is impossible to stand 
here, it is impossible to have been as we 
were yesterday in that great Hall cf the 
Parliament, and not be conscious of the 
great ones of this land that have gone be-
fore us, from the Buddha and Asoka down 
to Mahatma Gandhi and Nehru, not be 
conscious of their message of tolerance, of 
their breadth of vision and of their constant 
concern for humanity as a whole. 

Here in this very century was cradled the 
movement that became the inspiration of 
oppressed peoples everywhere. Here in 
this land in 1947, in years that do not 
seem so long ago, an age ended and free-
dom dawned, dawned not just for India but 
for a large part of mankind beyond its 
frontiers, and here first took shape the con-
cept of the modem Commonwealth. With-
in the walls of this Parliament were arti-
culated with much feeling and eloquence 
some of the noblest aspirations of our 
time. And here took root and was nurtur-
ed a political system animated by com-
passion, by morality and by a commitment 
to freedom and human development tllat 
has been quite unparalleled in our time. 
That commitment, I am quite certain en-
dures India's record of parliamentary and 
constitutional government over the last 
quarter of a century of sovereign indepen-
dence has earned and still commands res-
pect and admiration the world over. It ls 
a tradition which, I am certain, will con-
tinue to inspire India in the long hereafter 
and will continue to encourage mankind to 
look beyond the transient exigencies of 
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~very passing crisis to the permanenCe of 
these values. Speaking in all humility as 
a servant of a Commonwealth whose 35 
member-States span all the oceans and all 
the continents. I bring to India the salu-
tations and the good wishes of its many 
peoples and the assurance of their undel-
standing, of their friendship and of their 
confidence. The presence in Delhi today 
of the parliamentarians of one quarter of 
the world's peoples amd one-fifth of the 
world' ~ States surely bears witness to the 
strength of that assurance. And this com-
ing together bears witness also. I venture 
to think, to the strength of the Common-
wealth itself. And it is about the quality 
of that strength and the obligations, I 
would like to suggest, it imposes upon us 
all to use it with wisdom, with vision and 
with courage, that I should venture, .Mr. 
Chairman and distinguished delegates, to 
say a few words to you this morning. 

Our Commonwealth has emerged out of a 
varied past, or at leas~ it has emerged out 
of a past variously received and variously 
interpreted. For some, it was a time of 
glory and dominion. For others it was a . , 
tIme of growth, a growth sustained by 
kinship in realms beyond the seas. For 
many it was a time of reluctant subordi, 
nation to power and a time of stmggle for 
release. But for all, it was a time of learn, 
ing, and as colonialism, first grudgingly 
and then with resignation, yielded to self-
determination, new relationships emerged, 
founded on the dignity of equal status, 
sustaineJ by the reality of mutual inten,st 
and supported by a miscellany of unifying 
factors that were the products of that shar-
ed experience. The totality of these re-
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lationships is the Commonweaith to-day. 
But the Commonwealth did not emerge 
from them in an automatic way. ]t em-
erged instead, as you know, out of the 
deliberate assessments and decisions of a 
generation of statesmen 25 years ago. It 
was 1949, and India that had two years 
earlier begun the process of de-colonisation 
decided to adopt a republican constitution-
al system. Would she see value in pre-
serving Commonwealth links? And could 
the Commonwealth accommodate itself to 
this great new republic of the Asian sub-
continent? Those were the decisions that 
faced the statesmen of India and of the 
rest of the Commonwealth in those testing 
years. Nehru, with vision and courage-
for it took courage--opted for Common-
wealth membership, and the Common-
wealth, not without some misgivings in 
some quarters, proved itself equal to the 
challenge of change, quite revolutionary 
change, and re-moulded the institution to 
give it a potential for growth and develop-
ment in the post-war world. It was a 
great act of faith, inspired by Nehru's 
commitment to internationalism and con-
firmed, let it be remembered, by men like 
Clement Attlee and Mike Pearson, who 
shared his vision of an inter..<Jependent 
world. 

In the final analysis, it is faith of this 
quality, faith in the intrinsic values of 
dialogue and co-operation, of a broaden-
ing of understanding and a deepening of 
the sense of community among nations and 
peoples who represent a true sample of 
human society, it is faith of this kind that 
must be the underpinnings of the Com-
monwealth. 



On that kind of faith, on that kinu of belief, 
we can build. Without them we will lab-, 
our in vain. Or at least we should labour 
without that assurance which is the pre-
condition of true creativity. But to build 
itself is essential. 

The Commonwealth Parliamentary Asso-
cia!ion, is one of t~ooe instruments through 
whIch we can contlDue to build. You are, 
after all, the direct representatives of the 
people of the Commonwealth. And it is 
not merely for the people of the Common-
wealth that we build, but through, and only 
through their involvement in, and commit-
ment to, the process of building itself that 
we can ever build securely. 

We have now completed the fiBt quarter 
century of the life of this new Common-
wealth which came into being in J 949. It 
should occasion no surprise that they were 
years of uncertainty; they were sometimes 
years of peril; they were years that marked 
a passage of time in which the Common-
wealth spoke with a hesitant voice, some-
times almost with apology, for they were 
years of testing of the new relationships, 
they were years during which Britain was 
adjusting to the new realities of equality-
years during which the old dominions were 
assessing the quality and the temper of the 
new association whose emergence they 
had endorsed. And, of course, they were 

• years during which the new States were 
reassuring themselves that the new Com .. 
monwealth was not, after all, a new colo-
nialism. 

I believe, Mr. Chairman, I believe, distin-
guished delegates, that that time has now 

passed and the Commonwealth has emerg-
ed from it with a character well defined, 
with a sureness of touch and with confi-
dence in itself---confidence that, 1 believe, 
is built on realism-realism both in ac-
knowledgement of its limits-for there are 
real limits-and appreciation of its great 
potential. 

There is no quesfon in my mind that our 
thirtyfive Presidents and Prime Ministers 
who occasionally sit around the oval table 
and talk with each other-not at each 
other as in the forums of multilateral dip-
lomacy or to each other through fonnal 
declarations of their several group positions 
-are themselves convinced of these reali-
ties of the Commonwealth. I am equal!y 
sure that the reality of a dynamic Com-
monwealth remains to be transmitted in its 
full strength to the mass of the people of 
our member States. 

Certainly my brief experience in the office 
of the Secretary-General has not served to 
dispel the impression that I had earlier 
formed that the clarity with which our 
Government leaders-both Ministers and 
officials-and Parliamentarians see the 
value of the Commonwealth need" to be-
come more pervasive among the wider 
public. All of us are familiar with the 
majestic and visible summit of the Com .. 
monwealth, the periodic meetings of its 
Heads of Governments. Relatively little 
is known of the intermediate peaks and 
valleys of Commonwealth activity includ-
ing important consultations of this kind 
which, I dare say, shall remain unreported 
in the Press of many Member-countries of 
the Commonwealth including many of its 
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most developed and its largest. And be-
cause the Commonwealth does not attempt 
spectacular things, because it is modest 
almost to the point of self ~fIacement in 
not publicising itself, an impression exists 
that it does almost nothing of practical 

. significance. Indeed, a very real danger 
exists that it may be seen by the uninform-
ed, including the mass of the people of the 
Commonwealth as something of a museum , . 
piece, rather an ancient stately manSIOn, 
reserved for periodic and perhaps some~ 
what ritualistic family gatherings. 

It is important, Mr. Chairman, that these 
myths--for they are myths--be dispelled. 
Some of you, the distinguished parliamen-
tarians of the Commonwealth, have lived 
through, if not indeed been a part of, the 
process of transformation to which I have 
referred. You have helped to· make the 
new Commonwealth. You have your 
annual conferences and your regional meet-
ings which bear irrefutable testimony to its 
validity and character. If we are to match 
the confidence of the leadership of our 
Member-States 'with an awareness by the 
people of the Commonwealth of what the 
Commonwealth is and what the Common-
wealth does, we must not allow past images, 
we' must not allow the habits of thinking 
of an earlier era, to persist into a present 
for which they have lost both relevance and 
validity. Especially in relation to the 
Commonwealth, we need to be. on guard 
against this danger of being out of touch 
with our own reality, a danger that was 
identified with such perception by Regis 
Vebray, writing in an entirely different 
context. He reminded us: " We are 
never completely contemporaneous with 
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our present. History advances in disguide. 
It appears on the stage wearings the mask 
of the preceding scene and we tend to lOse 
the meaning of the play. Each time the 
curtain rises, continuity has to be re-
established. The holme, of course, is not 
history's hut lies in our vision, encumbered 
with memory and images learnt in the 
past . We see the past superimposed on 
the present, even when the present is a 
revolution. " 

The Commonwealth's present is too rich 
and dynamic to allow us to superimpcse the 
past upon it. Its contemporary role is too 
vital for us to permit it to appear on the 
world stage wearing the mask of the pre-
ceding scene for, if we did, we too, even 
within the Commonwealth, could tend to 
lose the meaning of the play. 

So much, then, for the strength and the 
quality of the new Commonwealth. How 
are we endeavouring to fulfil the obliga-
tions which both impose upon us? The 
Commonwealth Secretariat is at once the 
clearing house of Commonwealth relations 
and the focus of the practicality of Com-
monwealth action. Over the years it has 
built up, responsive to the needs of member 
States, an impressive record of action-
oriented programmes and an organizational 
capability appropriate to their implementa-
tion. I say this without the hesitancy that 
modesty might otherwise impose lIpon the 
head of the Secretariat, since these achieve-
ments :1Te not mine, but my predecessor~s, 
for whose dedicated and imaginative ser-
vice to the cause of the Commonwealth 
and the interests of its member States I 



should like to acknowledge before you our 
collective indebtedness. 

The Commonwealth Fund for Technical 
Co-operation (CFTC) i~ but one of the 
action-oriented programmes or agencies 
through which we seek to advance practical 
co-operation between Commonwealth 
countries. But it is a good example of 
our action in the field of development. Jt 
is a programme modestly endowed. Its 
budget this year is not in excess of £ 5.5 
million, but it is a Fund subsctibed to by 
most of our member States, developed and 
developing alike, each contributing on a 
voluntary basis according to its means. It 
is a striking example of the Commonwealth 
philosophy of mutual self-help; it has be-
come one of the world's most effective 
agencies for co-operation in development 

Through the agency of the Fund, profes-
sional, technical and managerial expertise 
urgently needed in Commonwealth deve-
loping countries is r~cruited by the Secn:-
tariat from acr05S the Commonwealth and 
deployed on the urgent tasks of develop-
ment. Under this programme, Indian and 
New Zealand taxation experts are right nm, 
advising and assisting the Government ot 
Kenya to set up a new national taxation 
scheme. In Lesotho, a Kenyan team of 
consultants has advised on tourism deve-
lopment. In Bangladesh, a CanadiaL 
group is advising On the development of 
deep underground coal mining. Brit!sh 
experts are today helping the Zambian 
Government in planning rural development. 

All this happens through the Secretariat's 
centra1 organization and the deployment of 

CFfC resources, and we are not here 
afHicted with the problems of procurement 
that mar the effectiveness of so many bi-
lateral and multilateral aid programmes. 
We can use Nigerian funds to send a Bar-
bados technician to Botswana; we can use 
Canadian money to permit a Ghanian 
adviser to address a seminar in the Scuth 
Pacific; we can use British funds to send 
a Sri Lanka expert to Jamaica; we can 
use the several contributions, lar~e and 
small, of every member State to find talent 
wherever it exists wiJthin the Commonwealth 
and enlist it to the service of urgent needs 
within any of the developing countries of 
the Commonwealth. 

These things happen because the Com-
monwealth exists. They are not the 
national of the association; but they do 
explain in part why the Commonwealth 
continues to survive, indeed, to thrive, 
despite all the scepticisDl, cynicism and 
m!sapprehension that surround it. But 
obligations to our member States are but a 
part only of our duty. No group of States 
as large as ours, or as representative as we 
are of human society, can fail to acknow-
ledge its obligations to the international 
community of which it is an organic part. 
Both the interests of the m\!mber States ana 
a wider morality require that the Com-
monwealth must see itself as being in the 
service of humanity. 

This is, for example, why the probh."'"fJ1s of 
Southern Africa must remain high on the 
agenda of Commonwealth action. At 
Kingston, this year, Commonwealth Heads 
of Government in their discussions of world 
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political issues, reiterated their Ottawa 
sentiments in stressing that the maintenance 
of peace and stability could not be left to 
arrangements between the super powers, 
but was the responsibility of the entire in-
ternational community. And, consistent 
with their previous and continuing commit-
ments, they laid particular emphasis on the 
~pportunity for the Commonwealth to 
make a constructive contribution to the 
resolution of the problems of Southern 
Africa. Their concern over the continued 
existence of racist oppression of the majori-
ty population of Zimbabwe and South 
Africa by white minority regimes was 
,reaffirmed, and, meeting informally, they 
heard a statement by Bishop Muzorewa, 
as President of the then newly United 
Rhodesian African National Council, and 
benefited greatly from the presence in 
Kingston of his colleagues, Joshua NkOJDO 
and the Rev. Ndabaningi Sithole. 

Many Heads of Government, including 
those closest to the situation, laid emphasis 
on the critical importance of unity within 
the nationalist movement. That unity is 
regrettably now less evident than was the 
case in Kingston, and this will not make 
the search for solutions any easier. Mean-
while, by following political developments 
and keeping in especially close contact with 
the Comm onwealth Governments most im-
mediately concerned, we continue to try to 
help in practical ways including help 
through the Commonwealth programme for 
assisting the education of Rhodesian 
Africans. 

A major advance was achieved on another 
front at Kingston, when Heads of Govern-

ment, reaffirming the territorial integrity of 
Namibia and the right of its people to self-
determination and independence, looked 
forward to the time when the Government 
and people of Namibia would be welcomed 
into the Commonwealth. And in a further 
demonstration of concern for practicality it 
was agreed that Commonwealth multilate-
ral assistance should be made available to 
help in the developmental and training 
needs of Namibia. To this end, as well as 
continuing to make contact with the United 
Nations Commissioner for ~amibia, the 
Secretariat has developed its contacts with 
the liberation movement concerned, the 
South West African Peoples Organisa-
tion (SW APO ) and its President, Sam 
Nujoma. 

For so long as human dignity remains 
affronted in Southern Africa and social, 
economic and political justice remains 
denied to its majority communities, so long 
must the Commonwealth .remain in the 
vanguard of the movement to stir the con-
science of mankind to redress the evils of 
Tacism and be activist in the promotion of 
all appropriate measures to end these evils. 

In truth, there are few genuinely interna-
tional problems affecting the qUality of life 
on our planet that can escape the attention 
and indeed the invo!vement of the Com-
monwealth. Certainly, the gravest among 
them demand our attention and oW" con-
tribution to the search for solutions. 
None, today, 'is more grave or pressing 
than the problem of international poverty; 
and the Commonwealth, I am glad to say, 
has responded to this challenge with 
energy and dynamism. 



The debate on the international economic 
situation has been conducted over the last 
two years in a constantly rising tempo of 
crisis, yet never once, throughout that 
time, had the rich and poor sat down 
across the table in dialogue, in debate or, 
even in argumentation. At Kingston in 
April this year, Comntonwealth leaders-
reflecting in themselves and through their 
national interests- the principal parties to 
the issue of poverty and wealth-redressed 
that omission. Their debate on the in-
ternational economic order provided an 
qpportunity for frank and penetrating dis-
cussion of these issues by the leaders of 
States on both sides of the question. It 
was a dialogue as it turned out to be of 
immense importance, of immense impor-
tance not just to the member States of the 
Commonwealth or to their leaders who 
participated in the debate. It was impor-
tant because of its impact on the interna-
tional debate and on the search for con-
sensus on the practical measures required 
to inaugurate a new economic order. 

Out Off Kingston came a political commit-
ment by the Heads of Government of 
Commonwealth countries to the principle 
of 'immediate action towards the creation 
of a rational and more equitable new 
international economic order'. And those 
are the words of the Heads of Govern-
ment themselves. But conscious of the 
need to advance beyond principle and 
declaration, they established machinery in 
the form of a Commonwealth Group of 
Experts whom they charged with the task 
of putting iforth for consideration by Gov-
ernments, 'in the context of the current 
international debate, a comprehensive and 

inter-related programme of practical 
measures directed at closing the gap 
between the rich and the poor countries'. 
I believe, Mr. Chairman, that it is fair to 
say that the consultations and decisions at 
the Kingston meeting and the subsequent 
work of the Commonwealth Group of 
Experts in the form of their Interim 
Report have played a significant part in 
influencing the outcome of the Seventh 
Special Session of the General Assembly. 
That Interim Report, progressive and wide-
!ranging in its thrust and -scope, received 
the general endorsement of Commonwealth 
Finance Ministers on the eve of the Seventh 
Special Session, and it not only helped to 
determine the positions of Commonwealth 
countries but shaped the positions of those 
other States who cannot but be influenced 
by the policies of our member Govern-
ments. In the result, the Commonwealth 
through its own processes of consultation 
and accommodation contributed in no 
small measure to consensus ·buiiding at the 
global level. 

The debate on the new international econo-
mic order is not yet ended. The work of 
the Seventh Special Session has helped to 
create a more favourable environment, a 
more propitious climate, for redressing the 
grave economic injustices that have been 
~ndemic to the old economic order. But 
a great deal more remains to be done to 
secure the elimination of international 
poverty and to move the world closer to 
the gual of social and economic justice. 

There is sometimes, in some circles, a 
temptation to imply that civil and political 
rights, the traditional ffundamental free-, 
doms, constitute the basis for a just society. 
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Certainly, their permanent d~nial is in-
compatible with the fulfilment of that goal. 
But in truth, civil and political rights 
represent but a part of the attributes of a 
just society whose foundations must be 
laid in the reality of social and economic 
rights of all the peoples. 

International poverty, pervasive under-
development and an international econo-
mic system which does not place their 
eradication in the forefront of its objectives 
are the true aggressors in relation to the 
human rights of the mass of the world's 
people. The structures of elitism and 
privilege, which are even more grotesque 
in conditions of poverty than they a.re in 
an affluent society, must, of course, be 
dismantled. But, it is facile to assume 
that the equal distribution of poverty con-
stitutes fulfilment of man's instinct for 
justice. It is just as futile to expect civil 
and political rights to fulfil their true 
potential for human development i~ they 
must subsist side by side with the denial 
of freedom from hunger, from disease, 
from illiteracy, from chronic unemploy-
ment, from inadequate housing o.r from 
no shelter at all. Today those whom 
Fanon described 20 years ago as the 
wretched of the earth equal nearly one 
billion of the world's poorest and they 
subsist on an income of less than U.S. 
$75 per year, less than Rs. 2 per day. 
They subsist in an environment of squalor, 
of hunger and, perhaps, worst of all, of 
hopelessness. As the President of the 
World Bank, Robert MacNamara, said 
just weeks ago at the 1975 meeting of the 
Board of Governors of the Bank, they are 
the "absolute poor living in· situations so 
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deprived as to be below any rational 
definition of poverty. Absolute poverty is 
a condition of life so limited by illiteracy, 
malnutrition, disease, high infant mortality 
and low life expectancy as to deny its 
victims the very potential of the genes 
with which they are born." In effect, said 
Mr. MacNamara, it is life at the margin 
of existence for these people. For these 
one billion people the fulfilment of their 
basic rights as individuals must begin with 
the rigbt to survival at an acceptable level 
of human existence. Those in the deve-
loped world and they represent a vast 
re£crvoir of well-meaning and genuine 
people, those who are concerned for the 
establishment of JUSt democratic societies 
not only within their own borders but 
beyond them and especially in the new 
countries of the Third World must. I feel, 
recognise that the elimination of inter-
national poverty is the pre-condition of 
human d~veloDment. If their concern is 
not to lead to mere diversion. it must find 
expression, first of all. in the insta1lation 
of a new international economic system 
which renders release from cramping 
poverty, mor'.! probab!e and actually 
reduces the intolerable disparities that now 
separate the peoples of our planet. 

It is, Mr. Cl13innan and distinguished Dele':' 
gates, just possible that the world is at last 
moving closer to an appreciation of the 
interrelatedness of issues and of the in-
tegrity of the human condition. It is in-
evitable. therefore. that in the years ahead 
the Commonwealth wllI remain pre-
occupied with the central auestion of 
wealth and poverty and will have as a 



major charge upon its special resources 
the re.dressing of economic injustices. 

It was the distinguisheQ Prime Minister of 
India, Mrs. Gandhi, who urged us all at 
the opening of the Kingston meeting earlier 
this year and I quote: "Just as we deve-
loped a CommfJn denominator of political 
commitment to eqUillity so we should now 
address ourselves 10 the issues of economic 
inequality and generate momentum for co-
operative action. Today there is a demand 
for a more positive approach, more pur-
posjul action and more tangible results. 
Past concepts and assumptions cannot 
meet the challenge of our new epoch. The 
Comnwnwealth must rise above all narrow 
considerations and give a bold lead in 
these motters. If we can make a small 
beginning", said Mrs. Gandhi, "on the 
general question of how to put the world 
on the right track, I think the Commoll-
wealth would have proved its worth." 

At Kingston, and in what has followed 
since, the Commonwealth has made that 
small begiI1'Iling. I am certain that the 
Commonwealth will sustain its responses 
to the c~l.l]enges of our new epoch. To 
that end I am pledg~d. I assure you that 
the Commonwealth Secretariat will use Its 
every strength and en~rgy to translate into 
action these aspirations of the leaders of 
our member States. 

You who speak on behalf of the people of 
the Commonwealth, yOU can, by your 
awareness and by your support, help us all 
in these endeavours and in so doing, Mr. 
Chairman, I believe, help the Common-

wealth to fulfil its noblest potential. Thank. 
you, Sir. 

THE CHAIRMAN: Before the questions, 
I would request the delegates to mention 
the name and the branch. I also apologise 
for one omission-that I did not mention 
th~ presence of our old, esteemed collea-
gue, Mr. Azim Hussain, Deputy Sec.retary-
General of the Commonwealth. He is 
part and parcel of us. Whether the 
Secretary-Generals came or not, AZim was 
always wHh us; he is one orus, -he is part 
and parcel of us. He enjoys our blessings, 
our esteem and our respects. He is very 
very welcome to this. 

Now, th~ questions. Even the observers 
can ask questions, but the questions must 
be briel~ and to the point. Anybody to 
start the process? I know, once one 
dele~ate says "Yes, Sir," others will stan 
following him. 

QUESTIONS AND ANSwr'tRS 

SENATOR KAUR BATTAN SINGH (Observer 
from Fiji): I would like to ask His Excel-
l~ncy Mr. Ramphal that all over the world 
people coming from India He subje.cted to 
ill treatment and what help your Govern-
ment is giving to the Indians and what 
actions are you taking to remedying their 
pToblems? 

H.E. MR. S. S. RAMPHAL: Mr. Chairman, I 
am sure. the Hon. delegat·~ would acknow-
ledge that I, as the servant of all the Com-
monwealth, am the least appropriate ~rson 
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to respond to questions essentially con-
cerned with the domestic affairs of mem-
ber States. Since the question has been 
so framed, however, let me say I do not 
accept its premises. It is particularly im-
portant in such matters to resist the tem-
ptation for critical judgements, particularly 
in a Commonwealth context. They are 
better pursued in informal discussion. Hut 
let me say in a more general sense that 
the problems that effect plural communities 
affect such communities everywhere; they 
cover a wide spectrum of society, they 
affect people who are white and people 
who are black, people who are brown and 
pedple who are yellow. These are pro-
blems that transcend the exigencies of 
national situations. The Commonwealth 
cannot attem!'t to deal with them except 
Gt the higher level of principle. They arc 
problems that individuals can pursue at 
their level of 'p'Olitical conscience and poli-
tical action. What we must not allow to 
happen, overburdened as we are with the 
transient 'problems of the time, is to allow 
them to colour our approach, allow them 
to colour our opinion, allow them to 
colour our attitude to the best values of 
Commonwealth co-operation. 

THE CHAIRMAN: Now I find Mr. SJthe 
there. 

HON. VASANT SATHE (India): I am 
Vasant Sa the from India. 

THE CHAIRMAN: He is a very fiery mem-
ber of our Parliam,;,!Dt. 

HON. V ASANT SATHE: Hon. Ramphal 
referred to the. new international economic 
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system to which the Commonwealth sup-
plies energies for its establishment. We 
often find, particularly in our developmg 
world, that the old system where a few 
get the rights and opportunities to ex'ploit 
many both internally as well as interna-
tionally, still continues to grow and we 
find that unless this system, this basic 
system changes, ·this basic economic struc-
ture changes, all this talk of establishing 
an egalitarian economic system, will be 
really futile. I would, therefore, request 
you to enlighten Us whether in this new 
conce'pt of economic· system which yOU 
have in mind, you have. also this idea of a 
system free from exploitation. 

H.E. MR. S. S. RAMPHAL: Mr. Chairman, 
I could not agree with the sentiments of 
the disti'Ilguished Delegate more whole-
heartedly. In fact, I think, it is important 
that countries of the developing world who 
demand so incessanlly a new regime that 
is more egalitarian in terms of relationships 
betwee,n the States, should assert without 
equivocation their commitment to the 
creation of just societies because there can 
surely be no rationale, no legitimacy, no 
validity in the demand for an egalitarian 
world community unless it is premised up-
on ~ recognition of the need for egalitarian 
natIOnal communities. I am glad to say 
that I believe that that commitment is 
built into the principles and the avowed 
?bjectives of a large 'Part of the develop-
rng world. The concept of national self-
reliance and of inter-regional self-reliance 
th~t has been adumbrated by the non-
alIgned movement which covers, as you 
know, so many developing countries of the 



world, is itself premised upon that. But 
I think we must recognise the very real 
problem which requires action on both 
fronts, because if all we do is to seek to 
establish egalitarian societies at home un-
mindful of the external constraints upon 
growth and production, we will end up 
merely with an equal distribution of 
poverty. What we, have to do is to first 
of all, I suppose, dismantle feudal ~truc
tures, create new egalitarian structures at 
home and side by side at the international 
level promote an environment in which 
national effort can 'produce a real increase 
and hopefully a redistribution of the 
world's wealth. 

HON. G. G. SWELL (India): After entry 
of Britain into the E.E.C., have you 
noticed any qualitative change in your 
functioning as Secretary-General of' the 
Secretariat? 

HE. MR. S. S. RAMPHAL: Thank you. 
I am grateful for this question because it 
was one of the matters I had hoped to 
deal with in a speech that was already too 
long and I had hoped that. somebody 
would give me the opporturuty to refer 
to it. The truth of the matter is, I think, 
that our attitudes to this question have 
changed tremendously over the yea~. 
When the question of Britain's membership 
of the E.E.C. was mooted many many 
years ago, Commonwealth countries were 
in the forefront of all those who urged 
Britain not to do so. They took _ that 
position because of the character ot the 
Commonwealth 'as it then was and b~cause 
of their anxiety that Britain in Europe 
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would mean Britain less willing, less capa-
ble, to help cooperative processes within 
the Commonwealth. All that has changed. 

And before I deal with Britain in Europe, 
let me deal with something else that is 
happe'I1ing in the Commonwealth. One of 
the new facets of the ~w Commonwealth 
is regionalism. In whatever part of the 
Commonwealth you are, it has become 
necessary-it has, I think, become desira-
ble-that Commonwealth icountries ~nte
grate increasingly within their regions-in 
some cases, integrate among themselves at 
the economic level; in others, integrate 
within their regions with countries outside 
the Commonwealth. It has happened in 
East Africa. It is happening in West 
Africa, where in a particularly enlightened 
way Commonwealth African countries are 
now engaged in an important eiperiment 
in economic cooperation with other African 
countries. It is happening in the Pacific-
whether you are thinking of Australia or 
New Zealand in terms of new interests in 
the East, or you are thinking of Fiji, West-
ern Samoa or Papua New Guinea in terms 
of the South Pacific. It is happening in 
a very illuminating way in the Caribbean 
where the West Indies are expected to 
have an identity with a part of Latin 
America. And that force of regionalism 
concerns Britain as well-and the Com-
monwealth cannot abrogate to itself the 
right to regional integration and deny it to 
Britain. But, beyond that, one of the real-
ities I suggest, is that this move to regio-
nali~m is in fact bringing in new strength 
to the Commonwealth. 

lSI 



And let me attempt then to answer your 
question more specifically. If you ask for 
my personal opinion-and I suppose Secre-
taries-General are not supposed to have 
personal opinions, but in this case I am 
reinforced by the. fact that Heads of Gov-
ernment in fact have expressed their col-
lective opinion-Britain in Europe has 
been good for Britain, has been good for 
Europe, has been good for the Common-
wealth. Heads of Government in Kingston 
went on record to say to Mr. Wilson in an 
unsolicited way that he should have nl) 
anxieties about Commonwealth reactions to 
Britain remaining in the E.E.C. They 
were giving expression to this reality. Then 
they went en in that meeting to reach a 
broad consensus of principle on the need 
to take urgent measures for a new and 
more rational and equitable international 
economic order and to spell out for the 
group of experts the terms of refere.nce for 
their work, in terms which matched very 
closely the aspirations of the developing 
world. Britain that was a !larty to that 
accord and Britain that was a member of 
the E.E.C. was of necessity obliged to 
spread the Commonwealth 'accord, into its 
wider dimensions of operation. And so 
what be.gan as a Commonwealth accom-
modation inevitably led to a wider advance 
in the position of the E.E.C. itself. It 
led to changing attitudes in New Zealand 
and Australia. It strengthened and solidi-
fied the position of Canada, and within 
their own re.gional :Ind sometimes less for-
mal struotures of cooperation and consulta-
tion it helped those member-States of the 
Commonwealth to ::.dvance the Common-
wealth position into a global position. 
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Britain in Europe helps the Commonweaith 
to expand its own influence into Europe 
of which it is not a part. For my own 
part, I believe this is the view Qf Heads 
of Government generally, that they would 
take the view that it is an enlightened and 
progressive development. 

HON. LAURIE PAVITT, M.P. (U.K.): 
On the question of the U.K.'s part 
the delegation here holds differing views 
and I think this is not the time to debate 
it. But I would ask a question follow-
ing the extremely valuable contribution of 
the Secretary-General on the way in which 
the Commonwealth was using aid and 
technical assistance in a completely parti-
ci'p'ating manner between givers and takers. 
Is there any further advance influenced by 
the Commonwealth on tlie specialised 
agencies of the UN and also by the bila-
teral agreements that take place to ensure 
a similar basic philosophy of no-strings, of 
participating in a two-way traffic rather 
than from one to the other being at the 
moment pushed by the Secretari,'t of the 
Commonwe.alth? 

H.E. MR. S. S. RAMPHAL: Thank yQu, Sir. 
The answer to your question is really 
that we have to attempt to improve the 
patterns of multilateral aid by example. 
The d~veloping countries have for long been 
exho~tlllg the international aid agencies on 
questIons of untying of aid, the problems 
of procurement and SO on. It is perhaps 
only by the example of a technical assist-
ance; . programme that is working, and 
working well, along different lines that we 
will best persuade them. I hope that as 



appreciation of what the Common we aith 
technical assistance programme is doing 
expands, as more governments, parliamen-
tarians, officials become fully familiar with 
the re· I value of this programme, they will 
themselves use its example in their bilateral 
contacts with the international aid agen-
cies, in their regional and inter-regional 
groupings, to put more and more pressure 
on them for changes in this direction. 

THE CHAIRMAN: I think it has developed 
into a regular question heur. Bu: I will 
allow two more questions. 

HON. BERNARD SoYA, M.P. (Sri Lanka): 
You have mentioned in the course of 
your very illuminating address the opera-
tion of the technical assistsnce programme 
which represerats a very p'ractical step in the 
direction of helping the developing sector 
of the Commonwealth to get on with th~ 
job. Now it represents also a new insti-
tutional form in some way. But the needs 
of building a new economic order, as pro-
pounded at the Conference of he.;d~ of 
state, requires a finer degree of institu-
tionalising. What is the institutional 
structure that is envisaged for the purpose 
of giving practical expression to th~ senti-
ments expressed in that document? I do 
not ask for a complete structural outline. 
But have you got even the commencement. 
the nucleus, of any such institutional form 
which would help, for il~(ltance, in the 
identifying of problems, in raising these prv-
blems and finding a practical soluth.1n for 
them according to some order of priorities, 
allocation of such assistance as is possible 

according to greater needs? Do you have 
even the nucleus of an institutioml1 form 
which could develop into 'a better and 
fulle.r structure for implementing the con-
crete proposals that should emerge out of 
the general propositicns put forward in the 
beginning of the new economic order? 

H.E. MR. S. S. RI\MPHAL: Thank you, 
Mr. Chairman. I think tb2.t perhaps there 
are two ways in which I should attempt 
to answer this ques!;on. First of all, what 
can the Commonwealth do to advance the 
purposes, the aspIrations, of the ncw inter-
national economic order? What can it do 
by Commonwealth action among Common-
wealth members? 

I think there are perhaps some things 
that it can do, by example., perhaps, by 
way of creating a model that migl:t be of 
value to other countries. Possibly, the 
area in whiCh this can take place is the 
field of industrial co-operation. We are 
moving into the stage new where all the 
developing countries almost without excep-
tion recognise the need to move to pro-
cesses of industrial deveJdpmellt. The 
Commonwealth may be specially qualified 
to expand those opportunities for indus-
trialisation. Countries like Canada that 
were themselves the recipients of sC'me of 
the problems of large external multi-natio-
nal corporations have deve-loped their own 
internal structures of industrial develop-
ment in many ways and they have become 
experts in the areas of intermediate tech-
nologies. Take a country like India. Des-
pite cramping poverty, she has been able 
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to move ahead industrially and, in some 
ways, in heavy industries development. 

These countries can perhaps specially 
contribute in the ways that are of 
value to themselves. So, I would 
hope that we can perhaps in time 
evolve a programme of industrial co-
operation among the Commonwealth coun-
tries that the whole world can benefit from 
it. But, I believe, we also have to be 
very clear in our minds that the Common-
wealth, although it is only a sample of 
the world, could help the wo.rld in some 
fields by helping to promote a consensus. 
There are some developments and one of 
them of course is the institutional arrange-
ments at the international level. That 
would make the new economic order viable 
although those arrangements can only be 
brought into being through inte.rnati0na] 
consensus, through agreements, within the 
World Bank and the I.M.F., through 
agreements, within the specialised agencies 
a'Ild within the U.N. itself. The COmIP0n-
wealth countries have felt it possible to do 
so. Sri Lanka, in particular, through the 
formidable services of Mr. Lal Jayawardena 
has contributed to the working of the 
Group of Twentyfive which has produced 
a new institutional model for the U.~. in 
the context of a new international econo-
mic order. Those, I think, are the ways 
of advancing international agreement. 

HON. HILTON CHEONG-LEEN, 
(Hong Kong): Mr. Chairman, 
been impressed with the vision 
wide range of subjects covered 
Secretary-General in his Address. 
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M.L.C., 
I have 
and a 

by the 
He has 

not touched however on the subject which 
I consider vital to the future well-b~ing ot 
the Commonwealth. He has made a 
reference to the fight against poverty, to 
the need for industrial cooperation. Is 
there any particular reason that very little 
reference has been made in his Address 
on the subject of 'pbpulation control and 
family planning which I consider extreme-
ly vital to the future well-being of the 
Commonwealth? Is the Secretariat planning 
a'Ily future action on this subject which 
has arrived at a global proportion not only 
at the Commonwealth but of the world as 
a whole? 

H.E. MR. S. S. RAMPHAL: There are no 
reasons beyond the limitations of time and 
space and encroachment 011 your time that 
kept us out of the question of demograpby. 
I think we. have to be clear in our minds 
that while many cOU'lltries in the Common-
wealth and, indeed, very many Member 
States of the Commonwealth share the 
assessments you have expressed about the 
impact of population on world develop-
ment, these are. oot universally accepted 
either at the international level or within 
the Commonwealth itself. On that issue, 
I must say honestly that there is not yet 
any consensus and where there is not yet 
any consensus, there are therefore some 
limitations on what we might do. But, 
within the framework of Commonwealth 
programming, what I can say is this: that 
this is one of the subjects to be ~pecifical
ly discussed at the next Health Ministers' 
Conferooce. The Health Ministers are 
well equipped to de.al with these matters 

. and to focus upon them. Perhaps through 



that kind of discussion we will have an 
opportunity of enlarging the area of agree-
ment within the Commonwealth. Whoo 
that kind of agreement has been reached 
we would perhaps be in a position to think 
in terms of programmes which is what I 
believe you are essentially concerned with. 
The first need is for you to convince more 
Commonwealth Governments and States of 
the validity of your approach. 

HON. MAURICE EDELMAN, M.P. (U.K.): 
May I revert to the EEC and 
the Commonwealth? Yesterday Mrs. 
Gandhi spoke very appropriately about 
the paradox by which the EEe destroys 
its surpluses in the name of efficiency. 
That is something which of course, is as 
painful in Europe as it must be., elsewhere. 
What I should like to ask is, whether 
there is any intention to institutionalise 
arrangements between the Commonwealth 
and the European Economic Community, 
so that these suI'p\uses which are created 
ooly to be destroyed or dumped at below 
cost price with the Soviet Union which is 
a willing cUMomer, we may have some 
means within the Commonwealth of using 
the surpluses '" the ink.rest of those 
countries who are friends and associates 
and who have in many cases a real need 
of those surpluses. 

H.E. MR. S. S. RAMPHAL: I am sure 
every one in this room would echo those 
sentiments. There is a very strong case 
indeed to move in that direction. But we 
must acknowledge that we are up against 
some ideological, not to say practical, 
problems. We enter here into the whol~ 

area of the doctrine of free market fOrces 
.into the capacity of the international com: 
munity to accept intervention in ~he i'Dter-
national market place. Whether you do 
~t through the release of stocks or you do 
It through control and regulation of prices, 
this is a difficulty which we will have to 
encounter. 

But I believe the humanitarian concern is 
so critical and so urgent that if collec-
tive voices are raised, they could not but 
be listened to and the Commonwealth 
Parliamentary Association proceedings are 
particularly a valuable opportunity, meet-
ing as it does here in an area of tremen-
dous povea1y, to raise this concern and 
gi ve expression to it. 

It means also that it imposes a very heavy 
responsibility on Britain as a member of 
the Community within which those policies 
have to be urge.d. What we can do within 
the Commonwealth is to strengthen the 
hand of Britain in its advocacy within the 
Councils of the Community. I should 
particularly like to mention in this context 
the great and urgent need for the effort 
that has already been launched quite re-
cently by Mr. PrentiCe in his advocacy 
within the Councils of Europe for better 
and more effective and more meaningful 
relationships between the EEe and Asian 
Commonwealth countries, countries that 
were not allowed to be within the ambit 
of the negotiations that led to the Lome 
Convention, and for whom there continues 
to exist a pressing need for more equita-
ble relationships with Europe. 
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HON. GRIFFITH, M.P. (Barbados): lr, 
should like to ask the Secretary-General 
this question. Do you foresee in th~ new 
move towards regionalism in the Canbbean 
a threat ·of the imposition of the new colo-
nialism stemming from the 'P3rticipation of 
oil rich Venezuela in the process? 

H.E. MR. S. S. RAMPHAL: I am not sure 
if this is the question that I should have 
been asked three months ago before I le!t 
the Caribbean. But since I am asked thIs 
question, in this context, first of all, 1 
would try to answer it generally. 

Within every regional grouping, there is 
bound to be some State or a group of 
States which will be more rich, larger in , . 
geographical area, more powerful and Im-
portant in political influence than others. 
It is going to be very difficult to find a 
regional system in which all are equal in 
all respects. The great federal countries 
of the Commonwealth have not achieved 
this within their national ~rontiers. What 
you seek to do is to use the processes of 
reoionalism to bring about a fairer and 
m~re equitable redistribution of wealth, the 
processes, for example, Canada -has used 
with such astonishingly signific3nl results. 
If you wait for a time when there is none 
so pbwerful that you may not be over-
borne, you may continue in a long indefi-
nite future, a life of solitary isolation. 

THE CHAIRMAN: I am sorry, I said the 
Jast, last time, but still one more last was 
left, and he. is the very last, and the last of 
last is Hon. Austin R. Thomas, Bermuda. 
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HaN. A. R. THOMAS, M:P. (Be~muda): 
Th k ou Mr Chairman, I was Impress-an y" . II 
ed with the statement His Exce ency 
made this morning and }ndeed t~e speech 
of Mrs. Indira Gandhi y~sterda~ 10 rega~d 
to certain conditions wIth whIch we 1D 
smaller territories of Commonwealth ace 
most concerned. I speak, in particular, 
of the very vicious, i~sidious aD:d indee~ 
viperous propaganda ~lrect~d agamst !exfl-
tories, which for vaTlOUS lOternal reasons 
or their own politics, seek ways of affect-
ing their own internal policies. I was 
very pleased to hear y?~. indicate ~o~r 
concern that we, as pohtlcmns and Mmls-
ters should better inform our people con-
cer~ing the work of the Commonwealth. 
I am concerned here with what the Com-
monwealth would do in this regard. Per-
haps the Secretariat can assist us in off-
setting this trend which I find does much 
damage to the good work which has been 
done in countries such as India and other 
countries. They are trying to work out 
their own particular methods for solving 
their own problems. Can you help in this 
respect? What is the Secretariat intending 
to do in dealing with this matter? Many 
of the States represented here, I am sure, 
find this a problem. 

H.E. MR. S. S. RAMPHAL: Mr. Chairman, 
this is an important and difficult, and in 
some ways, a delicate matter, but it is one 
that cannot be blinked. I think, what 
lies behind our colleague's anxiety and 
worry is the absence, as it sometimes 
seems, of a greater level of understanding 
of each other's problems. These- problems 
exist within a11 of our societies. No single 
Commonwealth country is free of them, 



or is free of a situation in which the 
finger cannot be pointed. What surely 
must be the essence of Commonwealth 
;relations is a special level of understand-
ing. How can we promote that under-
standing? In some of our countries the 
Governments can do a great deal in not 
being themselves in the vanguard of accu-
sation and condetnnation and being cauti-
ous in criticism and carefiil in tlleir rela-
tions with other member countries. Per-
haps, we can do something within the 
Commonwealth agencies, within the Com-
monwealth Parliamentary Association it-
self, to develop and promote this kind of 
special understanaing. 

Last night, on another occasion, I ven-
tured to make a suggestion which, Mr. 
Chairman, with your permission, I repeat 
now. The discussions of this kind repre-
sent one of the best and most useful areas 
of dialogue within the Commonwealth. 
You represent a quarter of the world 
population. That is what you represent. 
Yet your debates, as I ventured to s~y 
earlier, while they are widely reported 1D 
the Indian press--I have seen no cons-
traint on that reporting-will not be pub-
lished in the press of most of the member 
countries. Important Commonwealth Con-
ferences sometimes held in major Com-
monwealth countries do not even get pub-
lished within those countries themselves 
which provide the venue for the Confer-
ence. This surely demands a higher revel 
of contribution from the press it self. There 
is no point in merely indulging in exhorta-
tion and complaint. What can we do? 
What I was suggesting last night is that 
there is a great and pressing need for you 

to share your discussions not only with 
the people of the host country but with 
your own people to the extent you can. 

Now, there are many important interna-
tional news agencies here. But they carry 
truncated reports--I do not suggest for a 
moment inaccurate reports-inevitably, 
highly condensed and summarised reports 
which go through a process of further 
condensation as they move from region to 
region. So, what will appear in their press 
as a result of the discussion this morning 
is thre~ or four fines of the entire report. 
What is needed surely is reporting from 
the outer regions of the Commonwealth 
through the participation of the journalists 
in these proceedings so that you open 
them to the journalists not just of the 
host country but particularly of tne smal-
ler countries of the Commonwealth who 
cannot afford to have their journalists here. 
How useIul it would be if it were possible 
to have journalists from Sierra Leone, 
Western Samoa, Papua, New Guinea, 
Barba'dos and so on. By being here, be-
ing able to send back reports on these 
proceedings and, through that kind of 
dissemination, reporting against the back-
ground of national interest and an aware-
ness of the areas of special interest of 
your own people, we would be able to 
mUltiply immeasurably the benefits of this 
very important dialogue and, in t1!~t way, 
we will be doing something about it and 
not just complaining and exhorting. 

THE CHAIRMAN: Thank you very much. 
May I offer a comment on your remark, 
that our Press is generally very generous 
and liberal about international conferences. 
They reported the Conference that was 

157 



held in London last time, ten times more 
than it was reported in the British Press. 
Now, the Vice-President will thank the 
Secretary-General. 

HON. R. GUJADHUR: Mr. Chairman, it 
is my pleasant duty as Vice-President to 
thank, on your behalf and on my own, Mr. 
Ramphal for his inspiring address to us 
this morning. I think there could be no 
two opinions about it that lie has very 
ably and brim~lDtly outlined the value of 
the Commonwealth and the work of the 
Commonwealth Secretariat. He has also 

spoken of the duties of the Commonwealth 
countries who are engaged in a common 
struggle to make their ideals realisable. 

I must also thank the distinguished dele-
gates for having heard in pin-drop silence 
the address of Mr. Ramphal, which shows 
how greatly they valued his illuminating 
address this morning. 

I must thank Mr. Ramphal for also 
willingly and effectively answering the 
various questions put to him. I thank 
him once again. 

The common bonds which link the member-States of the 
contemporary Commonwealth are the ideals of universal peace 
and prosperity, democratic government and freedom, elimina-
tion of all forms of colonial domination and racial oppression 
and discrimination, and the progressive removal of wide econo-
mic disparities among nations. 
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FAKHRUDDIN ALI AHMED 
October 28, 1975 



5. Meetings of Society of the Clerks-at-the-Table 

Report of the meetings held from October 
29 to November 4, 1975. 

The following attended: 

Enche Syed Ali B. S. I. Alhabshi (Malacca-
Malaysia), Mr. Aminullah (Bangladesh) , 
Shri A. S. Arthur (Nagaland-India), Shri 
P. D. Barua (Assam-India), ShIii B. N. 
Banerjee (India), Shri S. S. Bhalerao 
(India), Shri V. P. Bhatnagar (Himachal 
Pradesh-India), Mr. K. A. Bradshaw 
(United Kingdom), Mr. D. H. Bramble 
(Montserrat), Mr. M. Bru (Mauritius), 
Mr. J. E. Carter (Trinidad and Tobago), 
Mr. D. F. Cauchi (Malta), Mr. Edley 
Deans (Jamaica), Shri D. G. Desai (Guja-
rat-India), Mr. A. M. Dumbuya (Sierra 
Leone), Mr. H. B. N. Gicheru (Kenya), 
Mr. I. P. Gontse (Botswana), ShIii Ramji 
Lal Gupta (Rajasthan-India), Shri Te. 
Hanumanthappa (Karnataka-India) , Mr. 
M. B. Henry (Guyana), Enche H. J. 
Hasmuni bin Hj Hussaion (Malaysia), Shri 

.. 
S. R. Kharabe (Maharashtra-India), Mr. 
L. M. Khofi (Malawi), Mr. Jacques 
Lessard (Quebec-Canada) , Mr. C. P. 
Littlejohn (New Zealand), Sir David 
Lidderdale (United Kingdom), Shri Raj 
Kumar Malhotra (Haryana--India) , Mr. 
W. Nickel (Western Samoa), Mr. S. A. R. 
N'Jai (Gambia), Shri G. Ramachandra 
N aidu (A ndhra Pradesh-India) , Shri 
G. S. Nande UJaharashtra-India) , Dr. R. 
Prasannan (Kerala-India) , Shri N. Rath 
( Orissa-India) , Mr. P.O. Saunders 
(Bahamas), Shri S. L. Shakdher (India), 
Shri Gojendra Singh (ManipuT-India) ~ 
Shri Partap Singh (Punjab-India), Mr. 
Vijay Singh (Fiji), Mr. C. V. Strachan 
(Grenada), Mr. B. A. Tlelase (Lesotho), 
Mr. R. E. A. Ward (New South Wales, 
Australia), Mr. K. H. Wheeler (Hong 
Kong), Mr. S. S. Wijesinha (Sri Lanka), 
Mr. A. C. Yumba (Zambia). 
OBSERVER 
Mr. R. Moinet (International Association 
of Parliaments of the French Language). 
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REPORT OF PROCEEDINGS 

Wednesday, 29th October, 1975 

The Sitting was opened at 3,30 P.M. 

MR. K. A. BRADSHAW: Gentlemen, shall 
we set a good example by beginning our 
proceedings on time? 

It is my very pleasant duty as Clerk of, 
the Overseas Office and Administrator of 
the Society's affairs to both convene the 
meetings and to open them when we reach 
our destination. It is a great pleasure to 
see so many people present, in particular 
so many Indian Clerks both from ,the 
Union and from the States. I have just 
been meeting several of them, and I hope 
to see more of them during the week. 

May I express my warmest thanks on 
behalf of the Society to our two Indian 
friends seated to my left for the splendid 
\facilities they have put at our disposal. 
It is an eye-opener for a Clerk coming 
from Westminster to two succeSSIve 
Conferences of the CPA to work last year 
in the Bandaranaike Hall in Colombo and 
this yea.r in this well-equipped Annexe. 
It is a pleasure to work in such surround-
ings. 1 am sure our efforts will be all the 
more fruitful on that account. 

May I just make one announcement about 
speaking? Our two shorthand writers sit-
ting in the middle have asked me to say 
that they would be very grateful if before 
speaking, any member, who wants to take 
part in the discuSSion, would state his 
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name and country. And because probably 
some of our accents are not familiar to the 
shorthand writers, slow and clear speech 
would help to have the proceedings recor-
ded as perfectly as possible. 

May I now move on to !Dy main. duty 
which is to help you to choose a Chatrma~ 
for this session. I understand that Shrt 
Shakdher, Secretary-General of the Lok 
Sabha, wou~d perhaps like to say a word 
at this stage. 

SHRI S. L. SHAKDHER: My dear col-
leagues and friends, the other day when 
we met here for briefing Secretaries, I 
bid you welcome to this country. Today 
I have great pleasure in welcoming you to 
this meeting of the Society of Oerks-at-
the-Table. It is our own trade union and 
our own society. So I have the greatest 
pleasure that I should be welcoming so 
many colleagues from overseas and also 
from the branches in India. 

I hope that OUr arrangements have been 
satisfactory. Whenever we have gone 
abroad, we have been given such recep-
tions and such facilities that I am not sure 
that We have come up to those standards. 
Anyhow we have offered our best and 
we have offered it from our heart 
and sincerely. This welcome is not 
only from the main branch but also 
from the State branches. My col-
league, Shri Banerjee, and I have great 
pleasure in welcoming you to this meeting. 
About the chairmanship of this Confer-
ence, Mr. Bradshaw told me that it is the 
usual custom that the Clerk from the host 



branch takes the Chair; usually, a pro-
posal is made by one of the members of 
the Society and he is called to take the 
Chair. But today I have to make a diffe-
Tent proposal. It is this. We have invit-
ed Sir David Lidderdale from the U.K. 
He was kind enough to accede to our 
request despite the heavy responsibilities 
and duties that he has to perform at home. 
His House is meeting. So we feel greatly 
honoured that he has found it possible to 
come here. This also shows llow much 
importance he attaches to the work of 
th':! Society. Both Shri Banerjee and I 
,feel and recommend to you that Sir David 
Lidderdale should take the Chair during 
the conferences of the Society here in this 
country. 

In saying so, I am not suggesting that we 
should depart from the normal custom in 
,future. This is only specially at our re-
quest that Sir David Lidderdale is being 
asked to take the Chair. Otherwise, your 
normal traditions will be followed in future 
and I have no desire that that should be 
changed by any other host country. But 
we shall feel greatly honoured if Sir David 
Lidderdale tak':!s the Chair immediately. 

MR. BRADSHAW: May I take it that the 
proposal of Shri Shakdher seconded by 
Shri Banerjee is agreed to by all of you. 
(Agreed). In that case, may I invite Sir 
David to take the Chair. 

Sir David Lidderdale takes the Chair. 

THE CHAIRMAN: My dear colleagues, it is 
the custom in the House of Commons that 
whenever a new speaker is elected, he 

takes the Chair with "a show of reluc-
tance". I feel very diffident to take the 
Chair for two reasons. Firstly as 'Shri 
Shakdher said it has been the custom of 
the Society that the Clerk of the Host 
Branch should take the Chair. I certainly 
came to India expecting to sit under his 
chairmanship. When he first proposed 
that I should take the Chair, I thOUght that 
it was not the right thing to do, because 
of this custom. But Shri Shakdher is an 
old friend of mine and when he wants me 
to do a thing I like to do it. That is why 
I have accepted and I express may deepest 
thanks to him and to you all ({or calling 
me to take the Chair. I have just a few 
words to say in inaugurating this meeting. 

It is a particular pleasure for me to take 
the Chair here in India. It has been a 
longstanding wish of mine and, I dunk, 
this is probably shared by many people 
here, to visit India. Now this longstand-
ing wish has been realised; and it is a 
great pleasure for me to be here on this 
occasion, with you all, with my Indian 
colleagues from the Central Parliament 
and many Secretaries of the State Legis-
latures, and with other colleagues from 
various parts of Commonwealth. There 
is a longstanding and particular relation-
ship between the people of E;ngland and 
the people of India. a relationship of 
interwined experience, which is not static 
but is changing all the time. Several people 
have told me since I came to India that 
in parliamentary matters, India has a lot 
to learn from us. From my experience 
in the last few days, I find that we have 
a tremendous lot to learn from India. In 
England, we were first to develop our 
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particular method of Government by 
consent; but in India, you have developed 
this in accordance with your own principle 
of "change without violence," in a way 
which is of tremendous importance to the 
whole world. 

India, since the days of Gandhi, has been 
a happy country where changes had come 
about, but not In violent ways; and it is 
exciting to see parliamentary Government 
going on in India. Mr. Ramphal said this 
morning that the population of India was 
1/7th of the globe. One-seventh of the 
popUlation of the globe, in this country, 
is governed peacefully under parliamen-
tary Government. It is a tremendous 
thing and is of great importance to the 
future of the world and must at all costs 
be preserved. As I said earlier, every 
minute that I am here makes me feel more 
and more that I have come here, not as 
a teacher but as a learner. So, it is an 
enormous pleasure to be here in India. 

I also think this is one of the pleasantest 
gatherings of old friends to which I have 
ever 'belonged. This Society is unique 
and there are many old friends of mine 
here, from the Carribeans to East Africa 
West Africa, India and the Far-East. i 
am very happy to meet them again here. 
Could I mention one particular friend who 
is on a slightly different basis, Mr. Moinet, 
Secretary of the International Association 
of French Speaking Parliaments, who 
atte~ded the meeting last year and is here 
agam. I am happy to see !tim here. 

There are two sad things that I need men-
tion. I only learnt today about the d.~ath 
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of Gordon Dubroy, Clerk Assistant of the 
Federal House of Commons of Canada. 
I understand that he died only a few days 
ago. He came to London to attend the 
Inter-Parliamentary Conference in Sep-
tember, but was taken ill and was unable 
to take part in it. Also, Roy Lawrence, 
Q. C., the Oerk of Assembly of the 
Canadian Province, of Nova Scotia in 
Canada died. I am told that he was at 
the time of his death the oldest serving 
clerk in the Commonwealth. I do not 
know. It is sad to lose old friends. 

This Society is not static. It must be 
changing all the time, but there should be 
a combination of tradition and change. 
There are certain traditions in P"arliaments 
which are right and which should go on; 
there are other tfiings which have to 
change. I take great pride myself that I 
per~~ally initiated in my own country the 
abolItion of the Committees of Sup'p'Jy and 
of Ways and Means about ten years ago. 
What my predecessor Edward Fellowes 
would hav~ had to say about that, I do 
not know, If he had lived to see it. I was 
happy to bring that change about. But 
that ~oes not mean that I am a person 
who hkes to keep pulling down everything. 
One should see what should be changed 
a!ld one should change that, but what is 
nght should be kept. 

I would on this pomt mgke one small 
suggestion for a change in the Society 
here. We are a gathering of a very large 
number of friends here; but we have not 
g?t one lady Clerk-at-the-Table here nor 
did we have one last year or the year 
before. Yet there are, I know, several 



highly competent lady clerks at the Table 
in various parts of the Commonwealth. 
We have in the House of Commons three 
very competent young women; at present, 
they are too young to join IllTs Society, 
but in course of time, they may contribute. 

Before I come to our business, I would 
like to add my words to Mr. Bradshaw's 
in thanking Mr. Shakdher and Mr. 
Banerjee for the admirable arrangements 
that have been made for the meetings here 
and for the whole Conference. One knows 
very well, what tremendous activities go 
on arrangements. So, I would like 10 
name, in conjunction with them, Mr. 
Patnaik, who, I know, has been very busy 
behind the scenes; and indeed, all the 
members of the staff of the two Houses 
have had their parts to play in various way~. 

ADOPTION OF THE AGENDA 

THE CHAIRMAN: Now, we must seek to 
arrang';! our business. We have a lot of 
time at our disposal; we do not have to 
finish everything today. We can meet in 
the morning and in the afternoon tomorrow 
and also on Friday, if necessary. 

You have had Mr. Bradshaw's circular 
mentioning certain subjects for discussion. * 
Th';! first subject that we always take up 
is 'The Current Affairs of the Society'. 
Following that, there is the subject of 
'The Status Powers and Duties of the 
Clerks'. I would suggest that we might 

• See Appendix A. 

start in that order. We have also on the 
circular, the third subject '-Problems of 
Current Concern to Members of the 
Society', and then we can discuss any 
subject which the Members may wish to 
hand in. Apart from my Indian colleagues 
and myself, I do not think, anybody has 
produced any ideas as yet, but it is not 
too late to make other suggestions. 

I myself have a number of suggestions to 
make. First of all, as yOU know, the 
General Council of the CPA recently sent 
out a questionnaire about the powers and 
duties of the Clerks. Their Deputy Secre-
tary-General, Mr. Ian Grey, would very 
much like to come and speak a word about 
that. Perhaps it would be convenient for 
him to do that first thing in the morning 
tomorrow. 

MR. BRADSHAW: I saw Mr. Ian Grey 
today. He is tied up tomorrow with three 
Panels meeting concurrently. He under-
took to come today at half past four 
to see if that time would be convenielh. 
for the society. He just wanted to explain 
the purpose of the questionnaire. He can 
do that if we can find five minutes late 
this afternoon. 

THE CHAIRMAN: I think, that would be the 
best we could do in which case we might 
start tomorrow perhaps with considering 
the paper which has been put before us 
by Mr. Bradshaw, the Oerk of the 
Overseas Office at Westminster. You 
might like to have time to look into it 
before we talk about it. 
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Then Mr. Shakdher and Mr. Banerjee 
have suggested two subjects. One is the 
sUb.iect of Privilege and the other is the 
subject of Committee system. We could 
have a very interesting discussion on both 
of those subjects. 

I have one suggestion to make. At the 
Honse of Commons, we have recently 
undergone a very thorough investigation. 
First there was· a report made by Sir 
Edmond Compton and then there was a 
Committee presided OVer by Mr. Arthur 
Bottomley (an officer of the C.P.A.). If 
[ get a chance. I would like to explain 
these to you. I did not say very much 
about the report in the Newsletter. It 
might be interesting to tell yOU something 
about it possibly without having short-hand 
note-taking because I can then talk about 
it more freely, about inside things that 
went on. It might lead to a general dis-
cussion onParJiamentary administration. 
I think that would give us the hasis for a 
discussion. 

Today, we might take up the subject of 
"Current Affairs of the Society" and the 
subject of "Status, Powers and Duties (If 
Clerks". Then, tomorrow perfiaps, we , -
might take up the subjects of Privilege, 
Committee Systems and Parliamentary 
Administration. I think, whoever is in the 
Chair, it is his duty to give a lead to the 
Association; but it is for the Association 
to decide what it is that it wants to talk 
about. I hope, you will now give me your 
ideas. 

·For definitive Agenda, see Appendix B. 
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I takc it that the general programme is 
accepted, it, of course, being o.pen to any 
one to raise any other subject, if there is 
time, and we will do our best to discuss 
that as well.· 

We move on then to the first subject, "the 
Current Affairs of the Society" and I invite 
Mr. Bradshaw to dilate upon it. 

CURRENT AFFAIRS OF THE SOCIETY 

MR. BRADSHA W: Gentlemen, may I call 
your attention to this paper w~ch has 
been circulated to vou? I hope, you have 
got a copy of it. -It is the financial state-
ment. We could perhaps go through that. 

Last year, the Society of Clerks in Colombo 
discussed the financial position of the 
Society and considered whether the sub-
scription should be raised. -Their con-
c1usion was not to raise the subscription, 
pending the submission of a full statement 
bv myself on the details of how toe Society 
actuaiIy stood. That paper is in front of 
you. Mr. Cubie, the Hon. Treasurer, and 
I have tried to set out as clearly and briefly 
~s possible the essential facts. On page 
1, paragraph 1, the· Societys favourable 
balance in October, 1975 is stated to be 
about £ 840. That figure compares _with 
the figures at the end of the la-st six 
financial years which are set out in tne 
next paragrapb-our financial years are 
rather curious, ending on 30th November. 
The figure is exceptionally low this year 
because we paid OUf dues in good time, 



bcfore putting the figure down on the s1atc. 
You can see that we paid two bills in 1975 
because of the change Qf printer. So, those 
figure~ in paragraph 2 are over-inflated 
and unrealistic to the extent that in'- each 
case, the cost of the publication of the 
journal had still to be met. 

The next point is in paragraph 4 where it 
says that if the outstanding subscripTIon~ 
had been paid, it would have improved 
the favourfl.ble balance by £400. I think 
at this stage I have to draw attention rather 
reluctantly-nevertheless, I have to do it-
to Appendix III which I am required each 
year to lay before the Society. * This 
shows those Houses of Parliament which 
were in arrears. I should be very grateful 
it some corrective action could be taken 
in those cases. The SUbscription is £ 10 
per Assembly, although some pay morc-
that would be about Rs. 180. I should 
be very glad to take any subscriptions any 
time. If somt: people want to pay their 
subscriptions at this meeting, I would b~ 
very happy to take the money back hom'! 
and hand it over to the Treasurer. I think 
I need not elaborate on this, except to say 
that it is in the rules that if subscriptions 
are not paid, the Members and the Assem-
bly concerned are liable to disqualification. 
But I am sure we wilJ never have to reach 
that point among such a ,friendly group. 

To carryon wtih paras 5, 6 and 7; they 
don't need much comment because we 
think that the position is not bad, though 
it needs watching and possibly needs 
action. On that point. I would like you 

.See Appendix C to this Report. 

to look at Appendix I and Appendix II--
one showing how the costs are running 
at the moment and the other one show-
ing what our revenue is and commenting 
whether it is enough. Takinf! the costs 
first, I think you can see by looking at the 
end column how much this journal costs 
us to produce and what it cost during the 
last few years. Paragraph 4 on page 2 
explains why we seem to have done rather 
better in the last twelve months than we 
had done before. We changed over to a 
new printer who has done the job more 
cheaply. I think all of you have received 
this 1975 volume and I think you wilJ all 
agree, having had a look at it, that it is 
a very decent production and does not fall 
below the standards of previous years. 
The saving was considerable. The Society 
has benefited to that extent, but the new 
printers have announced that for the next 
edition, their charge will be 10 per cent 
higher so that whatever ground we 
have gained, we may lose soon. 

Paragraph 6 deals with the staff costs. Our 
admirable and hard-working editor and 
treasurer receive modest rewards for their 
services and that is why they were increas-
ed at the Society's request last year. We 
have also a small additional burden 
because Buttcrworths, who were fomterly 
our publishers and did the job of circula-
tion, have now intimated that they do not 
wish to do it any more. So, we are doing 
it ourselves from the Houses of Parlia-
ment. While we saved their fee which 
they charged for that service, we have to 
pay a small sum to an Assistant in the 
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House of Lords to carry out the distribu-
tion. 

May I come to Appendix II on page 3 
dealing with Revenue? As set out in para-
graph 1, our basic subscription income is 
£ 1300. Our other income is £ 20n from 
the journal and £ 100 from the interest 
making a total of £ 1600. 

Paragraph 2 points out that from this in-
come, about £ 1300 has to be paid to 
meet the printing costs and about £ 600 
is our staff bill, with postage at, say £ 40 
and tax, say, £50. So the crucial point 
is that we are about £ 400 short. It goes 
on to say that accumulated balances will 
look after the position throughout 1976 
but it looks as if an increase in incom-:: 
for 1977 will certainly be necessary. 
Assuming we are going to think about that, 
what should be the increase? In para-
graph 3, the suggestion is that an aU-round 
increase of 50 per cent would bring in 
£650 or so a year and that will seem to 
cover up the deficit for 2 or 3 years at 
least. For most legislatures-this is aver" 
important point-this would mean an in"-
crease of £ 10 to £ 15. It does not 
sound very great, but we have to consider 
the smaller legislatures, particularly some 
of the State legislatures to whom that l'lIm 
is rather larger than to some of thl.! 
National Legislatures. This is an lmror, 
tant point to be borne in mind. 

These points are made in Paragraph 4 
which ends up by asking the question. 
'What do Members think about this 
financial position?' and what steps ought 
we to take to do something about it? Mr. 
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Chairman, may I leave it at that'! I will 
be very happy to listen to and answer any 
comments that are made. 

MR. C. P. LITTLEJOHN: I think some· 
thing will have to be done and ought to 
he done soon rather than late because we 
will otherwise, I think, fall IOto the posi-
tion where we wi] be far too much in 
arrears and it will be too hard to catch up. 
11 is a fairly confusing situation for Us 
because the subscription of ten pounds per 
House is related in a rather ill-defined 
manner to the number of Members of the 
Society that c:\ch House has. In New 
Zealand, we have not had any specific 
request to increase our contribution to the 
Society. But, in the light of the present 
situation in the Society, we will be willing 
undoubtedly to make an increase. I do 
not know what procedures other Branches 
have for authorising payments. I know 
what we have. If I am presented with th~ 
proposal in relation to an increase in con-
tribution, it will perhaps present me with 
a slight prob~em to decide how much the 
increase should b!:'. Fifty per cent i:; 
rather an odd sum in New Zealand dollars. 
It may have to be rounded off and it may 
have to be rounded off upwards. Is it 
perhaps possible for Us to understand a 
little more of the relationship between the 
amount of the ~ubscription and the number 
of members? Could that perhaps be 
explained? 

M~. BRADSHAW: Yes, certainly. I have 
a hst here. Most Legislatures-there are 
about 70 of them-pay ten pounds pe"r 
year. ~o~~ pay more. I do not find any-
thing mVldlouS in reading OUt the list, 



since it is in the accounts which have 
already been circulated. 

Australia, Senate £50 
Australia, House of 

Representatives £50 
Barbados £20 
Canada, Commons £50 
Malta £15 
Maharashtra £20 
Malawi £15 
Nova Scotia £25 
New Zealand £40 
Sn Lanka £31.25 
Tasmania £30 
United Kingdom, House 

of Commons £100 
United Kingdom, House 

of Lords £100 

The point about the 50 per cent raise is 
that this would be an increase pro rata 
across the board, so to speak. 

MR. LITTLEJOHN: We would find it 
easier to pay the increased sum on receipt 
of accounts. 

MR. BRADSHA w: This point was raised 
last year and I then promised to look into 
this. I think Mr. Holtby (Ontario) raised 
it, while somebody else did not want 
another piece of paper. So there was some 
slight conflict. May I say that it was the 
desire ot some people that it is easier to 
pay iff a bill is sent along with the annual 
accounts or at some other suitable time. 

MR. C. V. STRACHAN: I want a small 
point cIarifi~d. Is this £ 10 in respect of 
a legislature or a person belonging to the 
legislature? 

MR. BRADSHAW: The subscription is in 
respect of each assembly. If there are two 
assemblies in a Legisiature, there may be 
two subscriptions. 

MR. S. S. WIJESINHA: About the deficits 
in the budget, I am sure an attempt must 
have been made to get the money. Was it 
lack of response? 

MR. BRADSHAW: 1 am not sure whether 
we sent out reminders. Perhaps Mr. 
Strachan could help us. I notice he is 
listed as being in arrears since 1972. 

MR. WIJESINHA: I would suggest that the 
money be sent, if it is sent, along with the 
CPA subscription. If it is done in that 
way, Governments and Treasuries do not 
notice the parts of the whole payment. 
But if we send funds at different times, 
there may be trouble. Also, as my friend 
said~ this has everything to do with the 
legislature. It would not be paid by us 
personally. 

MR. STRACHAN: Is this subscription in 
respect of the House or the number of 
persons? Because I think the member-
ship of the society is open to Qerks. 
Serjeant-at-Arms, Deputy Clerks and so 
on. I was always under the impression 
that it is in respect of each person. I am 
sorry, I do not have the rules with me 
here. I do not know if Mr. Bradshaw can 
help. 
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MR. BRADSHAW: Under rule 4(a~, "there 
shall be one subscription payable to the 
Society in respect of each House of each 
Legislature which has one Or more mem-
bers of the society." fn omer wutds, there 
is no limit on the number of members. 
The subscription is for each House. In 
the House of Commons, for instance: there 
are six members but only one sUbscription 
payable. It has six members who satisfy 
the qualification required for the mem-
bership of the Society. 

MR. EDLEY DEANS: On the point dis-
cussed, I might say that we have no choice 
but to increase the subscription by 50 per 
cent, because we are heading towards in-
solvency. Anyhow, I would myself support 
an increase of 50 per cent. 

MR. R. E. A. WARD: What is the subs-
cription now being paid by the New South 
Wales? 

MR. BRADSHAW: It must be £ 10, since 
New South Wales is not on the list, I read 
out. 

MR. WARD: I agree with the former 
speaker that we must face realities and 
have the increase in the near future, along 
with the increase that is required in the 
rate of CPA subscription. The increase 
is inevitable. I am in favour of increasing 
the amount now by 50 per cent. 

THE CHAIRMAN: Would anybody else like 
to say something? 

MR. BRADSHAW: -May I say a word 
about the procedure for authorising an 
~ncrease? Last year, I advised that all 
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that was required was that Rule 4(b) 
should be amended by the annual genera] 
meeting to change the amount of the sub-
scription. Rule 4 (b) says that the mini-
mum subscription for each House is £ 10, 
payable on 1st January each year. Having 
.now consulted the Editor and the 
Treasurer, 1 am advised that the method 
of changing the subscription is by ballot. 
If this meeting agrees with the proposition 
that there should be a change, I would 
then be authorised to ballot our members 
on whatever the proposal is, whether it is 
50 per cent or whatever it is. Then, it 
would be sent to every single member, 
who would say 'yes' or 'no' to the pro-
position. If the answer is 'yes', then the 
Society, at its next meeting, would amend 
the rules consequentially. I think the 
object of it is that this meeting should not 
regard itself as having the authority to 
change the subscription without reference 
to the full body of membership which is 
not present here. So, that is the pro-
cedure. What we have to decide here 
today is, therefore, whether a proposal 
should be put to the membership of the 
Society. 

MR. DEANS: If we are to seek a ballot 
from more than 2{)() Members and we do 
not get a majority, what would be the 
position? 

MR. BRADSHAW: I hope we would be 
able to put it to them in a way that would 
be persuasive enough to give the right 
answer and if this Meeting is convinced, 
it is a good start. If they say "no", we 
may have to go on till the financial position 
gets worse, 



MR. VIJAY SINGH: In view 0{ the fact 
that we have a majority of our 200 Mem-
bers present here and in an attempt to save 
time, would it not be better if there is a 
ballot 'and those who are present gave you 
their replies in the way of the ballot that 
you are suggesting during our stay here? 
Then you will be left with a smaller 
number to deal with and the likelihood of 
getting this increase early would be 
greater. 

THE CHAIRMAN: I do not think there 
would be any objection to taking the first 
step in the baHot here. 

MR. BRADSHAW: I will draw up an ex-
planatory paper in conjunction with the 
Treasurer and the Editor and it will be 
sent to everybody at the same time. I do 
not think there is very much in the point 
about saving time. It" you -decide that this 
matter should be put to the ballot, I will 
set the machinery in motion as soon as we 
get home. I hope that by January the. 
latest, it would be in everybody's hands and 
I would have the answers in very good 
time. I do not see any danger of our 
financial position deteriorating so fast. 

MR. M. B. HENRY: It is slightly dan-
gerous because we have Assistant aerks, 
Deputy aerks etc. also here, and not all 
of Us have mandates to take decisions. 
We should not do it by proxy. 

MR. STRACHAN: What bothers me is the 
fact that we are dealing with a constitu-
tional provision and that part of the rules 
states the amount of the subscription. 
Although I have seen the point raised by 

Mr. Bradshaw, I think it should be the 
other way about. I think that first of all we 
should have a motion to alter the Con-
stitution in order to change the subscrip-
tion. I do not know whether the rules are 
silent on what should be done for a change 
in those Rules; they probably say some-
thing on that, and if tbey do, all you need 
is a motion for an amendment to the Rules 
to give effect to an increas';! in the sub-
scription to whatever figure you like. 

MR. BRADSHAW: There is nothing in the 
rules about changing the sub~ription. All 
I can say is that the practice in the past 
has been that if the subscription is to be 
changed, it is done by a ballot. If you 
want to change the practice, you will at 
least have to consult the Members 
generally. 

MR. WARD: I would like to suggest that 
in the ballot asking for the opinion of the 
Members on the increase in the annual 
subscription, a question could at the same 
time be included asking if on futule 
occasions when it is necessary to increase 
the subscription, that it be done at a 
General Meeting. 

MR. WIJESINHA: This question of in-
creasing the subscription is a matter 1D 
which we as a Society or as individualS 
a;re not responsible for payment. The 
monev comes lrom the Government and 
un~es; there is some authority for us to act 
enabling us to commit our Governments, 
the exercise will be futile. We agree to 
this, but we have to convince our Gov-
ernments that this amount of monev has 
to come out of the exchequer. So, " quite 
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apart from the rules and regulations, the 
practical way of doing this would be to 
convey the necessity for an increase to the 
Government in the form of a suggestion at 
one of the CPA local or branch meetings. 
I do not know about the rules and regula-
tions; I am merely suggesting how to get 
over the problem in a practical way. When 
the CPA increases the subscription, is the 
time that you must, if I may use this ex-
pression without any disrespect, slip it in. 
Our getting involved in changing our Con-
stitution and all that would be futile. 
What we want is increase in subscription, 
and the best way to do this is to suggest 
it at the time the CPA does it, at a branch 
meeting. 

MR. STRACHAN: I wish to express my 
agreement with what the last speaker has 
I\aid, and I submit that all we can usefully 
do here today is to get agreement that we 
will recommend to the appropriate authD-
rity an increase in the subscription. I do 
!lot think we can go any further than that. 

THE CHAIRMAN: As I said in my open-
ing remarks, the best way is to stick to 
the tradition, b~cause however strong the 
representatives at this meeting may feel, 
it is not fully representative of the Society. 
I think it is the tradition that the proposi-
tion is decided by ballot, by the whole 
membership, because which countries 
would be present at a particular Con-
ference is a matter of chance; it is beyond 
the control of the Clerks. In a matter of 
ge~leral import like this, it is right that the 
whole membership should be consulted. 
I, therefore, agree that the right thing 
would be for us to agree to a Resolution 

170 

to this effect that, in our view, the subscrip-
tion should now be raised by liity per cent 
and that the whole membership of the 
Society should be consulted on that pro-
position by ballot. I agree with Mr. 
Wijesinha that we should d~ o~r b~st to 
get the matter put to our -Governments at 
the right moment. The best way to do it 
would be to get the agreement of the 
AssoCiation as soon as possible. 

I would, therefore, suggest that we pass 
this motion along the lines I have indicated. 

MR. BRADSHAW: There is a proposal from 
the Chair as follows: "That this ~leet;ng 
oj the Society recommends. 

(i) that the annual subscription should be 
raised by 50 per cent; 

(ii) that in accordance with the Society'S 
usual practice, this proposal should be put 
to the whole Membership of the SOCiety,· 
and 

(iii) that if the result of that consultation 
i~ positive, the increase should be recom-
mended to the appropriate authoritie.f in 
Members' countries:' 

MR. K. H. WHEELER: I beg to second the 
proposal. 

THE CHAIRMAN: Those who are in favour 
of the proposal may raise their hands. I 
think no one is against it. The proposal 
is carried unanimously. Thank you. 

MR. BRADSHAW: I have made a note of 
the point that we are to send to each 
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member annually in some convenient {orm 
a reminder that the slibscription IS· due. 

THE CHAIRMAN: Is there any other point 
which any Member wishes to raise under 
the heading 'Current Affairs of the 
Society'? 

MR. BRADSHAW: I have a tiny point. I 
have some ties of the Society. I have 
about half a dozen ties. I have to charge 
for them and the cost is £ 1.50 P. in 
English money which works out to Rs. 27. 
H anyone of you wants a tie, perhaps 
he would let me know. 

THE CHAIRMAN: I think finally I have 
only to express, on your behalf, our thanks 
to the two Qerks of the Westminster who 
deal with the affairs of the Society-
Michael Davies of the House of Lords, the 
Secretary, and George Cubie of the House 
of Commons, the Treasurer. George Cubie 
is a Scotsman. It is interesting that you 
have a Scotsman as \your treasurer. I am 
not sure whether I entirely agree with him 
that because tax is imposed on the in-
terest which we get from the credit 
balance, it is better to have no &balaiice at 
all. It seems to be a -Scottish attitude to 
it. So if I may, I will expreSs my thanks 
to them when I get home. I would also 
like to thank Mr. Bradshaw who gives his 
tireless service to the affairs of the Society. 

MR. DEANS: Lest those tributes might be 
thought too Nepotistic, I should like to 
express my support· for them. 

THE CHAIRMAN: Thank you very much. 

C.P .A. QUESTIONNAIRE ON CLERKS AND 
THEIR DEPARTMENTS 

THE CHAIRMAN: Mr. Ian Grey, the 
Deputy Secretary-General of the General 
Council, is here and he might like to say 
a few words to us. 

MR. IAN GREY: Thank you, Mr. Chair-
man. I had earlier planned to seek your 
permission to talk more generally and at 
greater length on the Parliamentary In-
formation and Reference Centre, and to 
speak particularly to the members of our 
Society of Clerks, but I will not inflict that 
upon you, since I have got to do it at the 
general meeting of the Association. During 
it twice. I think, would cost me some 
friends, among you. What I wanted to 
speak at the moment particularly is about 
the Questionnaire on Clerks and their De-
partments. As you all know We produced 
a [actual memorandum from the Centre 
on the Powers and Privi!eges of Members 
of Parliament which prOVed to be a very 
useful document and I believe referred to 
in very many Legfslatures, particularly in 
countries which were carrying out or 
about to carry out their own members' 
salaries and allowances. Following that I 
received a request from two senior Clerks 
in the Commonwealth to produce a similar 
document on the organisation, distribution 
of duties, salaries and allQwances, the 
retirement conditions and other details 
concerning Clerks in Commonwealth Parlia-
ments. I sent questionnaires to 32 Parlia-
ments and to-date I have received only 13 
replies, which was somewhat disappointing 
fQr a document which would be of 
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direct value to an of you sitting here to-
dav. I will not read out names of those 
who have not replied. I thInk that might 
be misUDaerstood, but I would circulate 
the questionnaire among you during the 
course of the conference and hope that 
you will let me have replies as soo~ as 
possible. I cannot give you any tIme-
table on the production' Of this memoran-
dum. It can be quite a sizeable document 
and, as you know we are.a very .. small 
staff, in fact, 2t at the moment. So pro-
bably it may not be until late next year 
that the document gets produced, but it 
will be produced as soon as possible. 

Thank You, Mr. Chairman. 

MR. WHEELER: If you are reluctant to 
read out the names of- those who have not 
replied, to refresh our memory, you may 
quickly read out the names of those who 
have replied. It would be helpful and it 
would be good advertisement for those 
who dId it. 

MR. GREY: Mr. Chairman, I shou1d stress 
perhaps I did not send it to all Parlia-
ments in the Commonwealth. It was sent 
only to sovereign Parliaments in the 
Commonwealth which would number 32 
and all the members would involve a 
figure of 100. If yon permit me to read 
out the names, I shall do it. 

THE CHAIRMAN: Nobody seems to object 
it. 

MR. GREY: I am guided by the Chair. 
Replies from the rfollowing Parliaments 
have not been received, viz:-New South 
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Wales, Queensland, Bahamas, Bangladesh, 
Botswana, The Gambia, Grenada, Guyana, 
Jamaica, Kenya, Lesotho, Mauritius. New 
Zealand, Sierra Leone, Singapore, Sri 
Lanka, Tanzania, Tongo, Trinidad & 
Tobago, Western Samoa and Zambia. I 
would welcome replies from the countries 
I have named. 

MR. A. C. YUMBA: May I know from 
Mr. Grey if he did not receive answer to 
the questionnaire from Zambia because it 
was sent to his office? 

MR. GREY: I do not remember. May I 
gIve you another questionnaire? 

MR. YUMBA: I will arrange for another 
copy of our answer to the questionnaire 
to be sent to you. It bas been replied to. 

MR. GREY: Thank you. 

THE CHAIRMAN: Well, I think Mr. Grey 
has made his point. It would be of 
greater assistance to this enterprise and it 
would be most helpful if the replies to the 
questionnaire are sent as soon-as 'possible, 
if they have not been seDt already. I am 
sure this will be possible. 

Thank you very much. 

STATUS, POWERS AND DuTIES OF CLERKS 

THE CHAIRMAN: Well, we cOIDe to the 
next subject which is:-"TJre statu, powers 
and duties of Clerks (II compulsory item 
pursumrt to the resolution of the Seventh 
General Meeting). 



We had a long discussion on this subject 
at a meeting in London two years ago 
directed particularly to a Motion to secure 
that the status of the Clerks ~ of the House 
was equivalent to that of a Permanent 
Secretary in the Civil Service and other 
Clerks pro rata. And there was certain 
difficulty in reaching an agreed Motion 
because itappeare.d that it was a good 
deal easier to apply this principle to 
Parliaments with large staffs than to those 
with small staffs. However, we hit upon 
a formula. I will read the Motion-it was 
agreed. "That a House of Parliament will 
not be well served by its Clerks unless: 

1. they have a thorough understanding, 
based on experience and study, of Parlia-
mentary ways and proceedings; 

2. they act in everything with integrity, in 
the interest only of their whole House; and 
3. being known to possess these qualitie~ 
of knowledge and integrity, they speak 
with authority; and that accordingly, in the 
opinion of this Society, in the opinion of 
this Society, it is desirable that Clerks 
should have a separate and distinct career 
in the service oj Parliament; and to that 
end the salaries of the Clerk at the House 
and other Clerks should be not less than 
the salaries of the Permanent Secretary and 
less senior Officers in the Civil Service of 
the country concerned, as in the case in 
the United Kingdom." 

The matter was again discusse4 last yeal 
in Sri Lanka and Mr. Curtis Strachan 
.drew our attention to Grenada where I 
Committee bad been set up, a highly 
reoresentative one, which worked out a 

plan to enable the Clerks to be promoted 
within the service and their expertise and 
experience retained. Has that been put 
into effect? This plan seems to meet the 
difficulty which we experienced in dealing 
with small Legislatures. I will be glad to 
hear about it. 

Finally, at the end of the meeting, it was 
agreed to send to the Speakers of Legis-
latures copies of the discussions of last 
year with an atmexure thereto, to be tabu-
lated, a short qu'estionnaire on the post of 
Clerks to be prepared by Mr. Bradshaw 
and to be answered by all the Oerks pre-
sent in Colombo. That has been done, I 
take it. 

MR. BRADSHAW: Yes. 

I would like to iay what hapPened. We 
drew up a questionnaire. It was quite 
a short questionnaire. There were four 
or five Questions only on the rank and 
status of th':! Oerks and their relaticnship 
in the Service. We got the answers into 
800d shape in Co!omoo, I sent the final 
document to everybody so that they could 
have a look at it in draft to make sure that 
the details were in the form they wished. 
As soon as the prifi£eo -recorcf of the 
Colombo meeting was received, I wrote 
to all the Speakers of Commonwealth 
Parliaments. I sent a copy of the record 
to.ther with a copy of the ~swer' to the 
QuestioDnaire to every Oerk in the 
Commonwealth. I ~ some twenty replies 
to my letter. n anybody wants to see 
them. they are in the file~ here. Out Of 
90 or 1 ()() letters only 20 replies were 
received. But I do not ~ thInk that matters 
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very much . because the letter was sent to 
the Speakers for their records. Nor does 
it mean that they did not pay any atten-
tion to the content of the letter. lsav that 
because Mr. Bru from Mauritius· has 
drawD my attention to the change in status 
of the Clerks there. That change is des-
cribed on page 181 of 'The Common-
. wealth Parliaments', in an article on the 
Mauritius Parliament, as follows: "The 
Speaker, of course, relies .to a very large 
extent on the Clerk and his officers to per-
form his duties and shoulder the responsi-
bilities. It may, incidentally, be re-
marked that,. very recently, the Clerk of 
the Assembly and his Assistant were given 
the status oJ a permanent and deput)' head 
of ministry respectively." 

I understand that the letter which was 
sent by :me on the authority of the Society 
was a factor in that achievement. Sir, I 
think the work done at Colombo last yea.r 
has borne fruit. 

THE CHAIRMAN: That isthe situation on 
this subject and it is one of perennial in-
terest. While we do not want to become 
too introspective, it is a matter to be dis-
cussed. I wonder if anybody would like 
to say something about it. 

MR. LITTLEJOHN: Mr. Chairman, this 
subject was discussed in Australia some 
five years ago and since then on each 
occasion, it is being. mentioned. I am glad 
that we have achIeved something as a 
result of these discussions and I think we 
feel a sense of satisfaction to Us that we 
have been able to help some of our col-
leagues. If they need greater help in 
regard to their own particular situation~ it 

may be that we can even establish a way 
of doing more. But the fact that it has 
helped people over the past five years is 
a matter for satisfaction. 

MR. VIJ A Y SINGH: I would also like to 
go down on record as endorsing all that 
my colleague from New Zealand has said. 
In fact, the summary that was sent with the 
report came in very handy. There is an 
Australian team looking at our civil service 
structure itself and they have taken tllat 
summary to try and fit Us into the appro-
priate slot as they find it. But taking the 
matter a step further, I would be grateful 
if the letter that Mr. Bradshaw wrote to 
achieve what he has obtained for Mauritius 
could be spared in our direction. It might 
also help our cause and we will be all the 
more grateful. Thank you. 

MR. BRADSHAW: Well, of course, it would 
have gone to the Speaker of yourtfouse. 
I know it did because when Mrs. Ah Koy 
was in London we talked about that once 
or twice. So I think you need be in no fear 
~hat your authorities did not actually get 
It. I know for a fact that they- did. 

MR. VIJAY SINGH: Thank you. 

THE CHAIRMAN: Is there anyone also who 
would like to rise under the subject of 
·'Status. Powers and Duties of Oerks"? 
In that case. I declare the discussion 
closed. .. -

PRIVILEGE 

THE CHAIRMAN: We might now start with 
the subject of Privilege. I wonder if I 
might ask you, Mr. Shakdher. to at .. with 



, 
the discussion. I know it IS of great in-
terest to you. " If you throw an apple 
of discord in our midst, we might then 
pursue it. 

SHRI SHAKDHER: I will speak later. 

THE CHAIRMAN: Then are we meeting 
tomorrow? The other meeting will be 
starting at 10 A.M., I think. 

MR. BRADSHAW: This is a point on which 
we ought to ask Mr. Shakdher. I under-
stand there are three Panels sitting to-
morrow morning. That makes the proh-
lem for shorthand writers and rooms. 

SHRI SHAKDHER: So tar -as room is con-
cerned, it is available for the Society 
because there is no panel meeting here. 
We have three Committee Rooms for that. 
That room we have reserved for the 
Society. So far as reporting of the pro-
ceedings is concerned, I will have to con-
sult the Chief Reporter and find out. We 
will know it tomorrow. 

THE CHAIRMAN: If there is difficulty, 
then we can have some other discussion 
which need not be reported. 

SHRI SHAKDHER: Then Reporters will not 
be required. We shall see to it tomorrow. 

THE CHAIRMAN: There is a subject cn the 
system of Committees. Mr. Banerjee is 
not here. I do not know whether he will 
like to set the ball rolling on that. So, 
we will meet at 10.30 A.M. tomorrow. 

Some Clerks expressed their inability to 
be present because of their commitment to 
participate in the Panel Discussions. 

THE CHAIRMAN: We will be losing a 
number of people for that reason. Let it 
be like this. Let us meet tomarrow after-
noon with the understanding tllat there 
will be a further sitting on Friday. Other-
wise, we can go on now as we have got 
Reporters here. Shall we take up Privi-
leges? I have had lot of correspondence 
with some Clerks in the Indian State legis-
latures on this and I am sure that some of 
them would like to bring out some points. 
Let us carry on now. Wouuld Mr. Shak-
dher like to start? 

SHRI SHAKDHER: I am not prepared. If 
some questions are put, I may beable to 
answer them. 

THE CHAIRMAN: Before we finally decide, 
I think we can go ahead with the other 
items that we have. The difficulties are 
going to be there tomorrow also or even 
on Friday. It seems that we have got 
many things to discuss and I think we can 
finish some today and we shall have to go 
on with them tomorrow also w1ili those 
persons who are able to be present. Let 
us now go on according to the order on 
which we agreed. Now, the discussion is 
to be on the question of Privileges and we 
can say as much as we can. I will request 
Mr. Shakdher to speak. 

SHRI SHAKDHER: Sir, when I suggested 
that we should take up the other subjects, 
subjects other than mere administrative 
matters and questions which have been 
generally discussed at the Society, I was 
thinking that the Society should be more 
purposeful and that the Members should 
be enabled to make their contribution in 
the profession in which they ure, every 
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clay 10 their oflicia1 CQteet, and l, thete-
fore, suggested the subject of Privileges 
be discussed because, SO far as our coun-
try is coacerned, this has become a very 
tieklish matter in our Parliament. 

To start with, I should say that the pri-
vileg~ of our Houses are equated with 
those of the British House· of Commons as 
they were on the 26th January, 19S0. 
Our Constitution provides--- for that and, 
therefore, whenever we have to resolve a 
question of privilege, we have to look up 
the law and the precedents in the House 
of Commons. Of course, May's "Parlia-
mentary Practice" is tbe main guide and 
then we refer to the reports and other 
precedents which are the material for 
original research. Nevertheless, there are 
many matters which crop up for which 
no answers are provided in May's "Parlia-
mentary Practice" or in the pprecedents of 
the House of Commons. This question 01. 
privilege has assumed great unportance in 
our country today and there is a lot of 
literature on the subject boTh" ·at the Centre 
and ia the States dealing with the cases 
that have arisen, the way they have been 
.resolved and various other matters. But 
the maia question that has arisen, the 
first and the foremost question, is whether 
we should codify our privileges by a 
.Jeparate law of the Parliament De'Cause 
our privileges, as I told you, are stated by 
an iDdirect refereRCe to the House of 
Commons in our Constitution and, there-
fore, by aD indirect legislation we get all 
the priviieges that the House of Commons 
Au. But. now our Members are asking 
whether we should DOt have our own law 
because our CoDStitution also provides 
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that until we make our own law iu t1m 
respect, the privileges of the Houie of 
Commons will prevail. 

Therefore, any day, any time, we make 
our own law, the privileges of the House 
of Commons enjoyed by our Parliament 
and Legislatures will be superseded by the 
law we make. The main difficulty that 
arises in making such a law is that that 
law will itself be justiciable in the courti 
of law. Therefore, the privileges of 
Members of P·arliament will be subject to 
adjudication by the courts of law-un-
less they are again put in -the Constitution 
itself and then the authority of tTie courts 
is ousted. And there is a debate going on 
on that. Some people think that no codi-
fication is necessary. Smne people want 
that there should be codification so as to 
enable them to know precisely what the 
privileges are and how they .... are applied, 
so on and so forth. 

The second question that arises IS, what 
is the jurisdiction of the courts in the 
matter of the privileges of Members of 
Parliament? From our reading of the 
House of Commons privileges, we feel that 
'although the courts have to determine 
whether a privilege exists, and when they 
find that there is a privilege, theytaie no 
further action in the matter. But the 
primary question to decide is - wheiller 
there is a privilege or not. 111at is for the 
courts to decide. And by an unwritten 
convention between the House and the 
courts, they have agreed that the courts 
will go no further in that, and the House 
will acquiesce to the extent that the courts 
will find out whether there is a privilege. 



In our country also, this view has been 
held and our CDurts have agreed with 
that point of view. Nevertheless, there 
are occasions when a citizen feels ag-
grieved-su'pposing a press man feels ag-
grieved-and he goes to a court of law 
and the courts issue summons. OUf 
HDlJSe has decided that there should be no 
submilSioDi to the courts. That means 
that the HoUSe is not represented before 
the courts. But the Government, the 
Union Government, is represented 
through the Attorney-General who goes to 
the court and tells them that this is a pri-
vilege of the Parliament and that the 
Court should not interfere. And then the 
court determines whether there is a privi-
lege or not and decide the case accord-
ingly. The matter for discussion is whe-
ther courts have any jurisdiction and, if 
so bow the question of privileges of Parlia-
ment, vis-a-vis the authority of the courts, 
is settled. 

Another point that arises is, when the 
question of privilege is submitted before 
the Speaker, what are the powers of the 
Speaker vis-a-vis the powers of the House 
in the matter of privileges? In the United 
Kingdom, as I understand, the Speaker 
;pas to decide whether there is a prima 
jacie case .. There has been a long contro-
versy whether the Speaker should decide 
or should not decide. But I need not go 
into that. What we have decided is that 
the Speaker decides whether there is a 
prima jacie case tor a particular matter to 
be discussed by the House as a question 
of privilege. But our Members insist that 
before the Speaker takes a decision, the 
Member must be heard in the House and 

then the Speaker might decide. The 
answer to that is that there are so many 
questions of privilege every day that a lot 
of time will be spent on the determination 
by the Speaker whether there is a question 
of privilege or not. So -''the question 
arises, what are the powers of the Speaker 
precisely vis-a-vis the House in determin-
ing the admissibility of a question of 
privilege? 

Then, there are other matters. For ex-
ample, whether a wrong answer to a ques-
tion given in the House constitutes a 
breach of privilege. What happened was 
that when the last edition of May's Parlia-
mentary Practice was publis~ed, they dis-
cussed the Profumo case. Editors of 
May's wrote that a deliberate misstate-
ment or a wrong statement· to the House 
constitutes a breach of privilege. Now, in 
the Profumo case, what happened was 
that the Member himseH had admitted that 
he lied to the House of COmmons, and a 
question of privilege was based on that. 
Our Members are taking note of a general 
statement in May's Parliamentary Practice 
that any wrong reply given to a question or 
any incorrect statement given, constitutes 
a breach of privilege. Of course, it has 
been settled by rulings by our Speaker that 
it must be shown that the Member had 
deliberately lied and that he was, in fact, 
in possession of information which he did 
not give to the House deliberately. What 
will not constitute a question of privilege 
is when a Minister is wrongly briefed by 
his officers or has no knowledge of it while 
speaking in the House or answering & 
question and gives some information which 
needs to be corrected later on. 
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Then there are questioris of privilege 
against the Press. Sometimes, the Press may 
not give adequate coverage to a Members' 
speech or misquote him or may not re-
produce his speech or omit names of Mem-
bers. That also becomes a question of 
privilege. It becomes more sensitive when 
it is done by the All India Radio or the 
Television which are Government organisa-
tions. Members insist that these two orga-
nisations must be correct in all respects. 
It is one thing to be correct in all respects 
and another thing to base a privilege on 
such wrrlng reporting. This is a matter 
which comes up before our House every 
now and then. 

On anoUler aspect of the question of pri-
vilege an interesting case arose recently. 
It is wha1" is called here 'the import licence 
case.' 11 was a very controversial issue 
and also a political matter. This case 
generated a lot of heat. The matter W~ 
debated j or several days. The main ques., 
tion was that an officer had written a note 
on a file in the name of the Minister that 
a particu lar licence or a particular matte1 
may be expedited. Now, that Minister had 
been tran sferred from that Ministry on the 
day this note was written. So, the ques-
tion was whether that Minister was res-
ponsible for the noting of the officer and 
whether a question of privilege lay against 
him. Of cours.~, the Speaker ruled later 
that the Minister was responsible for all 
the acts of his officer and, therefore, jf 
this note had been written with the consent 
of the Minister, the Minister would be res .. 
ponsible and it would be as if it was a note 
by the Minister himself and a question of 
privilege could be raised. But when t11(" 
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Minister was- transferred from that MiniStrY 
on that day, the responsibility should be 
taken by the Minister who had taken over 
and not by the Minister who has left the 
Ministry. It \yas solved that way. But 
the question arises whether a Minister can 
be held responsible for a breach of privi-
lege on the ground of some action by his 
officers and how far the question of privi-
lege can be admitted on that basis? 

I just wanted to raise these points for dis-
cussion in this Society so that we would 
benefit by the experience or knowledge of 
our colleagues in resolving these matters. 

MR. DEANS: Mr. Chairman, with your 
permission, may I ask the Clerk whether 
they have got any legislation on the ques-
tion of privilege in India? 

S~RI . SHAKDHER: As I told you, our Con-
stItutIOn says that the privileges of the 
House are those of the House of Common~ 
on the 26th of January, 1950. That is the 
only clause about privileges. Of course, 
the Constitution also provides that the 
Members have the right of freedom of 
speech, etc. Until Parliament by law 
makes its own privileges, the House of 
Commons privileges will prevail. That is 
the only provision in the Constitution. 

MR. DEANS: We do not have many ques-
tions of privilege. Indeed, we have what 
we call "Prote~tion of Privileges Law." 
You have no such thing. 

SHRI SHAKDHER: No. If I remember 
aright. Jamaica had a question of privi-
lege on the day when we were there re-
centlv. 



& the day We were there, they brought 
some qUt!stion of privilege. Didn't they? 

MR. DEANS: Yes. 

SHRI SHf,KDHER: Therefore, you also oc-
casionally get questions of privilege. There 
may not be many, as many as we get here. 
But soml~times they do arise. 

MR. DEANS: Besides question of privilege 
we do have this law to protect the privileges 
of Ministers and Members of the House. 

SHRI SHA.KDHER: Our Constitution' guaran-
tees theSt~ privileges because there is a pro-
tection ill-built in the Constitution itself. 

MR. LIT fLEJOHN: It was very interesting 
to hear what my distinguished friend and 
colleague:, Shri Shakdher, has said, and 
it is a very great privilege to be able to 
follow in a situation like this. I was in-
terested in th.:! first place to hear what 
be S"did 'lbout the limits of the courts, the 
question of jurisdiction of the courts. The 
tradition8t1 remedy is that the courts have 
had to decide whether or not the q~stion 
of privilege exists. And if they decide 
that it eljsts, their jurisdiction finishes and 
the jurisdiction is taken over by the House 
and it is their responsibility to decid.:! the 
issue. VIe do not have anything like the 
number of cases of privilege in New Zea-
land as you have in India because we do 
not regard the &tailed matters as com-
ing under privilege but rather as coming 
under pOints of order. But we have had 
several cases like this. We have had the 
question raised of the right of the House 
to judge in whether or not the jurisdiction 

presently it has is something that it should 
retain. Our provision is slightly more 
clear than yours. We accepted the pat-
tern of the House of Commons of Janu-
ary 1865. Since then, ,we have been de-
veloping our own conventions as regards 
the issue of privilege. But we also have 
some standing orders that We enac~d, I 
think, in 1962. We have just the bare 
bOnes Of a code of privilege under which 
cases are dealt with. The first step is, of 
course, the traditional on.:! where the 
Spe.aker considers prima facie whether 
the case is a case of privilege or not, and 
then we may decide it then and there, or 
the matter can be considert:!d by the Pri-
vileges Committee and is finally decided 
by the House. This is on the traditional 
lines. But the question of Parliament be-
ing the judge in its own case arose 
in a very interesting case which has 
happened just this year. There is 
an entertainer in Wellington, a trans-
vestite, who runs a night club and who 
?resses in a very spectacular way. This 
IS not a very common thing in New 
Zealand. But it happened that this parti-
cular person was being intervieWed on 
T.V. and was asked something about the 
Members of Parliament. And he made 
several remarks about th.~ Members which 
attracted the attention of the Me-mbers and 
as a result of that, the Privileges Commit-
tee looked into the matter. It came out 
in the end that the suggestions and in-
ferences were without foundation. But 
this jJo:!fson came before the Privileges 
Committee with the benefit of quite emi-
nent counsel, and they did consider the 
question of the power of Parliament to 
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exercise the disciplinary power. We thou-
ght about it. There is no consideration 
bdng given to the question whether we 
mould establish a statutory code but it 
is clear from the discussions that took 
place that there is a lot of more active 
thinking of a critical nature of the exist-
ence of parliamentary privilege in so far 
as it affects the private citizens. My own 
feeling is that Parliament must retain its 
own jurisdiction and it must 'always be 
prepared to defend its own jurisdiction. 

As long as I have any infhlence on the 
matt.~, T will be for the retention of privi-
lege in its traditional way because I do 
quite firmly believe that the purposes and 
functions of the concept have grown up 
out of necessity for a very very long period 
of time and should not be lightly set aside. 
So I say that and bring up this issu.~ be-
fore us here just 'in case it does hap'pen 
that questions relating to the establish-
ment of codes of privilege should come 
up before any of our colleagues. 

I also want to say that I was very interest, 
ed indeed wh.~n my colleague, Shri Shak-
dher, said that so many privilege cases 
arise every day. Do you think this is be-
cause Of the priority that can be obtained, 
that is, by reason of a question of privi-
lege having a greater priority? 

SuRI SHAKDHER : Yes. Under the Rules, if 
a question of privilege is raised, its ad-
missibility is to be decided there and then. 
Our points of order can arise only on the 
interpretation of rul.:!s of procedure but a 
privilege can be a substantive matter. 
What happens ~ that a M'ember wants 
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to discuss a matter but does not get the 
opportunity; he caRRDt come up under aay 
rules and if he comes up under a rule, the 
discussion has to depend upon the COD-
s.::nt of the Government, the parties and 
other factors. If he has no means of rais-
ing it immediately, he oomes up on a 
question of privilege and somehow gets 
some sort of hearing. He quotes some 
sentence from a book of authority to dwell 
upon it as a question of privile!}!. He is 
not interested later on whether the ques-
tion is decided as privilege or not. He 
has had his say and the other Members 
have had their say. 

MR. LITTLEJOHN: Thank you. I think the 
interpretation of the rules is very much 
mor.:! precise and correct in the Parlia-
ment of India than it is in the Parlia-
ment of New Zealand where we tend to 
accept points of order rather in a gene-
rous way except that the points of order 
are not questions of order at all. Thank 
you for that answer. 

Could I throw one more qo.!Stioo for dis-
cussion? This is regarding the power of 
the House to administer punislunent. The 
powers of the House of Commons are, I 
think, reasonably clear and fairly widely 
expressed in 'May'. So, moat of us who 
follow May as their guide know pretty 
well what should be dOne. But, it is be-
ing exhibited for a very very long time 
that the House of Commons has no power 
to fine. It has been included since tlJ,; 
4th Edition that the Hous.! of Commons 
has no power to fine. But, in its 3rd 
Edition, regarding the privileges of the 



House of Commons, there was a discus-
sion OIl the imposition Of fees. They had 
a differ.~nt system in those days. When a 
penon was found guilty of some breach of 
privilege or of contempt of Parliament, he 
was taken into custody and could be re-
leased from custody only on payment of 
a fee. There is a very subtle distinction 
betwOl!ll a fee and a fine though it is said 
that fiDes have not been applied since 
1663 or something like that. 

Now, I have a feeling myself that for his-
torical reasons as well as reasons of neces-
sity we have a fine in New Zealand which 
we used to .;!xercise. One person was fined 
£500 once. We used to have a standing 
order for defying members. That was re-
pealed in 1951 for the reason that the 
people concerned at that tim.~ felt that the 
House of Commons had no power to fine 
members. Now this is a very appropriate 
type of punishment in many cases, for 
cases like newspap~rs who are the princi-
pal oftenders so far as New Zealand is 
concerned, 'and all we are able to do at 
present is to admonish them in some way, 
demand an apology in some way. I would 
like to know if any Parliaments do have 
powers to fin.~, whether they use them and, 
if they use them, whether they are accept-
able to those who suffer under them. 
Thank you. 

THE CHAIRMAN: May I intervene at {his 
moment? Of course. the powers of t!te 
House of Commons to punish for con-
t.~mpt arc, in fact, derived from the powers 
of High Court of Parliament. 

SHRI SHAKDHER: May 1 intervene? In 
India, W'~ have also inherited these powers 
and we have punished offenders by im-
prisoning them, by expelling them, by ad-
monishing them. All the powers that we 
have, we have exercised them OVel' th.! 
l'ast 25 years. In our country, it has been 
beld in the courts that wht:!n we have in-
herited the powers of the House of Com-
mons, we have inherited all their powers 
including the powers Of punishment. 

THE CHAIRMAN: That is the Indian law, 
which is supported by the Courts. The 
diff.~renCe between the House and the 
Courts in the United Kingdom is describ--
ed in May. In the old days there was 
conflict between the claim of' the House 
to be the sole judge of its own pnvileg...<>s 
and the claim of the courts that these pri-
vileges are part of the laws of th.~ land. 
That conflict has never been decided.. 
But for a long time now, each side had 
tried successfully not to do anything which 
would obviously be offensive to the othel". 
So, if the courts feel that a matter involves 
the House of Commons' privileges, they 
bold back. I would '81so lib! to stress 
that there is another difference between 
not having a Code and having a Code. If 
you have not got a Code, I would be very 
careful before you adopt one. You do 
not want to find yourself in a straitjacket. 
As the l'8st resort, the House of Commons 
decid.~s on each case ,as it comes up and 
if it wants to take contradiCtory decisions, 
then it is free to do so. • 

The procedure in raising a matter of pri-
vilege is, first, to raise it in the HouiC 
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with the Speaker. If it IS raised at the 
first opportunity, b.~ has no power, even 
if he has been given notice, to stop the 
matter being raised. If he is given notice 
of a matter which, in his view, is clearly 
not a matter of privilege, h.~ will try hard 
to dissuade the member from raising it. 
That is something effective, because if a 
Member knows he can be shut down any 
tim.~, he does think twice about it. That 
means we are not prejudiced with cases 
coming up with undue frequency. The 
Speaker, under a practice introduced some 
15 years ago, takes 24 hours to consider 
his view. On the following day, he says 
whether or not b.~ thinks that the matter 
is such that he should allow a motion re-
lating to it to have precedence over the 
business of the day because it is connected 
with th.:! privilege. If he does, the Leader 
of the House moves, as the modem prac-
tice is, that the matter is referred to the 
Committee of Privileges, and not much 
time is wasted in that way. And th.~n you 
get a cOlflsideration by the Committee fol-
lowed by a report. 

I think it has already been mentioned that 
in 1971, after the publication of the last 
edition of May, the House of Commons 
agreed to a Resolution as a result of which 
it is no longer even technically a breach 
of privilege to report anything said in the 
House of Commons. It is possible that 
the House might be moved to do some-
thing similar in relation to the production 
6f the Journals and of Hansard before 
courts of law. The present rule, which is 
strictly imposed, is that if anybody wants 
in a court case to produce as evidence, 
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either what was decided in the itouse (as 
recorded in the Journal) or what 'was said 
there (as recorded in the Hansard), he has 
to get th.~ leave of the House for the pro-
per officer to attend the court and to pro-
duce the relevant record. It is rather an 
antiquated and confusing procedttre., A 
petition has first to be present!d by a 
Member. He then immediately moves a 
motion for leave to produce the required 
record; but if there is any objection to the 
motion, debat~ cannot take place then but 
must be put off till a later occasion. Such 
a case arose recently in connection with 
the publication of the diaries of the late 
Mr. Richard Crossman, who had been a 
very controversial Member in Mr. Wilson's 
Government of 1964-70. He would go 
home every evening and record on tape 
Ibis impr.~ssions of the day's political 
events, including a great many things said 
in Cabinet. After some extracts from 
these diaries had been published in the 
'Sunday Times', the Attomey-General 
went to court seeking an injunction to res-
train that paper from publishing any more. 
He thought that it would help his case, if 
!he could proouce Hansard in evidence to 
show what eminent people such as Sir 
Winston Churchill, Mr. Chamberlain and 
Mr. Gladestone haa said about the princi-
ple of Cabinet secrecy. He therefore , , 
presented a petition on a Friday morning, 
when he probably expected that it would 
not arouse interest. However, an irregu-
lar debate began, which was eventually 
adjourned to a later occasion. 

The following week there was a long de-
bate on the matter, late '3t night, at the 



end of which it appeared that the Gow!rn-
ment had persuaded most of the critics. 
However, a few of them forced a division. 
Aldlough the Government won the divisi-
on, the absenc.~ of a quorum was revealed, 
and the matter had to be put off. But by 
tlrat time it would have been too late for 
the Attorney-General to produce Hansard 
anyway, so he did not pursue the matter, 
and did the best he could without it. 

I think r.!ally it has become a little out of 
date for the .House to insis~ upon this 
particular privilege, and that there are 
signs of a feeling that the time has come 
to waive it, as we did in the case of the 
reporting of our proceedin~. 

I have m.!ntioned this case as a bit of late 
news about privilege. 

I think the impression on the whole that 
J get is that members of the Indian Centr~l 
and State Legislatures are apt to detect pfl-
vilege in what are really matters of inad-
vertence, which from our standards would 
not fall in that category. There was the 
Profumo caSe which I have discuss.!d with 
Mr. Shakdher. On that occasion, the 
House did find that it was a breach of 
privilege when the Member admitted that 
he had lied to the House. But that should 
not really be taken to mean tha~ wh~never. 
a Minister gives an answ.!r which IS sub-
sequently found to have been w~ong, he 
must be considered to havc delIberately 
lied and therefore it is a matter of bre~ch 
of privilege. Ministers frequently give 
answers which are later found to be 
wrong simply by mistak~ and we ar~ too 
used to that kind of thmg to take It a& 

a breach of privilege. However, these 
things dev.!lop differently in all places and 
that is what makes it a fascinating subject 
of discussion. 

SHRI SHAKDHER: May I intervene for a 
minute? Mr. Littlejohn raised a question 
about fines. I am informed by my colle-
ague, Mr. Hanumanthappa, that the 
Mahar~shtra Legislative Assembly imposed 
a fine on the Municipal Corporation of 
Bombay for committing contempt of 
the House. So we have found somehow 
even a power to punish which does not 
exist in the House of Commons and made 
use of. 

THE .CH~IRMAN: I think the City Council 
of Blrmmgham would not take kindly to 
that. 

MR. WIJESINHA: I was interested in the 
discus~ion. If you do not mind my in-
tervemng, I was wondering what would 
happen if the Parliament fines either an 
individual or a corporation and the fine is 
not paid. What sanctions have you against 
that? We talk of the separation of powers 
and the in.dependence of the judiciary, and 
concepts lIke that. But suppose a judge or 
Parliament imposes a fine or a sentence of 
imprisonment, what if the executive does 
oot carry lit out? What is your remedy? 
After all, ev.!n the Chief Justice can only 
haul a man for contempt and impose a 
fine or imprisonment. But the sentence of 
imprisonment has to be carried out by the 
executive. The police have to take him to 
the jail and the jail official has to imprison 
him. If these public; servants do not 
carry out the order, what is the remedy? 
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Then, another thing which has struck 
me during this discussion is this. For 
instance, qu.'!stions are asked of Minister. 
Suppose, a Minister does not reply to a 
question. It is privilege of a member to 
ask a question according to the rules gov-
erning the formulation of questions. But 
what happens if the Minister does not 
reply? 

If. after the Member conforms to the 
rules or standing orders with r~gard to the 
questions and asks a perfectly legitimate 
question to elicit information and if the 
Minister does not give the answer, what is 
the remedy? Is it not a breach of Privi-
lege of the House not giving the informa-
tion asked for by a Memh~r of Parlia-
ment? On the other hand, the Minister 
asks for time or he continues to ask for 
time. Then what is the remedy? There are 
situations like that. 

The members make speeches and it is 
known to us that they make speeches not so 
much for the other Members but for 
the public and the effective way they 
reach the public is through the news-
papers. A particular newspaper group be-
longing to an individual or a particular 
newspaper which is in the hands of the 
Government may not allow certain Mem-
ben to be reported at all in th·!ir news-
papers. What is the remedy that he has 
either for misreporting or non-reporting? 

It may be that he can take it up with 
the Speaker. And the Speaker calls up the 
editor. If the editor does not come then , 
what bappens? Or if the editor does come 
and be admits the lapse that he has not 
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reported this particular Member properly. 
What is the remedy that the Speaker Bas? 

At the most he can withdraw the admi-
ssion pass. Suppose h.! does not apOlogise. 
What is the remedy for this? We have 
problems like that. 

For instance, this morning, one of the 
papers reported that I had made a speech 
whereas this was made by one of the 
members of the EN:!cutive Committee, Mr. 
Tillekeratne. The speech reported was in 
my name. What do w.! do about that? 

Then, there are public servants who 
are constantly criticised on the floor of 
the House who cannot defend themselves 
in the House. They cannot take any ac-
tion for libel or slander or whatever you 
may call it und.:!r the law. There is no 
remedy for that. It is true that the British 
have no written Constitution or written 
law with regard to the privileges. But 
some Legislatures have passed laws relating 
to privileges. There is recourse to the 
courts. That is not enough. More and 
more of the activities of human beings 
come und.!r the surveillance of Parliament 
and the Legislatures and more and more 
outside people are being criticised on the 
floor of the House. The helpless outsid-
er~ . h~ve absolutely no way of m.!eting the 
cnticlsm on the floor of the House. Once, 
I believe, if my recollection is correct, Mr. 
Peter Howson of Australia who was tho 
Chairman of our Executiv~ Committ.!e, 
had some trouble. As a result be as the 
Aviation Minister, who was gi~g an an-
swer to a question which ultimately tum-
ed out to be incorrect either, had to resign 



Or give up his ministership Or suffer some-
thiut like penalty. 

Parliament Members have got privileges 
and Parliament is privileged place and no 
writ can be served on a Member in the 
Parliament premises. And police officers 
cannot act there sometimes. Particularly, 
in a heated debate, we do not find the 
officers of Parliament sufficient to main-
tain discipline or order. And so we 
summon the police. We summon the 
police bot get over the situation of out-
siders coming in, by a peculiar manner 
saying that the police officers who' act in 
Parliament on that day are officers of the 
House. This is a privilege which we ob-
serve more in the breach because we do 
not li~! to admit that the police officers 
are not the officers of the House. They 
act in the House but as servants of the 
House. 

Then, with regard to the matters that arise 
constantly pertaining -to the adjournment 
motions where tb.! Members want to focuss 
attention and constantly criticise many 
things very often on very flimsy informa-
tion. 

In such cases, the breach of privilege is a 
two-way traffic, that is, those who 3fe in-
side may be criticised or those who are 
not inside may be criticised. For instance, 
a Member makes an allegation against an 
outsiG!r and the outSider thereafter replies' 
to those allegations. . If the tep~ies are 
published, then in Patliament the Member 
raises the question of breach of priV11ege. 
The situation is that the criticism made ~ in 

the House is replied to outside. These 
are some of th.:! problems that have come 
to my mind at random and there must be 
interesting answers from my friends here. 
This being an occasion on which we can 
share our experknces and learn from the 
experiences of our colleagues, I am sure, 
you will have interesting views to express. 
Thank you. 

THE CHAIRMAN: I can comment on one 
or two ~hings. As regards what happens 
if somebody is sentenced to jail and the 
executive does not act, the House of Com-
mons have the power to send him to jail. 
I do not think that power would ever be 
used now. If at anytime someone makes 
a scene in the gaTIery or elsewhere on 
the premises, the Serjeant-at-Arms takes 
him into tempOrary custody. He is given 
a hour or two to cool down and attempt 
is then made to find out what made him 
do it. If he is found to be a harmless 
crank, he will be let go. But if it were 
thought n.xessary to charge him with any 
offence, he would be handed over to the 
police. 

As regards the question of a Minister re-
fusing to answer a question, that is a pri-
vilege Which the Minister is always entitl-
ed to use-at his political peril. The 
sanction against that is that, if a Minister 
were too often to say: "That is not a ques-
tion I am prepared to answer", he would 
get a bad name; and eventually his Prime 
Minister might decide that it was not help-
ful to have him in h Government and 
might drop him. There is a rule. how-
ever, questions may not be asked on mat-
ters which are in the nature of secret, 

185 



though the rule is not quit~ firm as it was 
twenty years ago. 

About reporting, in a case of thorougbly 
distorting as it were and purposely doing 
so with evil intention and giving a slanted 
report, the House has good reason to 
treat it as contempt. There are c;!rtain 
norms of reporting. But in the U.K., the 
amount of space given by the leading 
newspapers such as Times to reporting 
what goes on in the Hous.~ of Commons 
has shrunk dramatically and it is only 
such papers that report the proceed"mgS of 
the House in any length at all. They do 
not report by any means all the spe.~ches, 
and nowadays seldom report anything of 
what is said after midnight. This has one 
effect~ Members do not seek to speak quite 
so long as the day gets late. It is possi-
bly a sad thing iliat every word that a 
Member says is not r.~garded as sacred as 
it once was. But I think no privilege aris-
es in that. 

On the question of slander of a civil ser-
vant on the floor of the House, it would 
be the dUty of the Minister concerned 
either to take the responsibility on himself 
for what_had gone wrong, or take neces-
sary disciplinary action against th.~ civil 
servant or to defend the civil servant in 
clear terms. 

Twenty-five years ago, there was a fam-
ous case. Some of you may rem.~mber the 
case of the missing diplomats of the For-
eign Office, when Mr. Herbert Morrison 
was the Fordgn Secretary. Two members 
of the Foreign Service fled dramatically to 
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Russia, because it had been discovered 
that they were secret communist agents. 
ft was alleged at that time that ther.! was 
a third diplomat concerned, who assisted 
their escape and a Member, Mr. Lipton 
named him in the House as Mr. Kim Phil-
by. Mr. Lipton had subsequently to mak.! 
an apology in the House, although some-
time later, it was revealed that he had 
been right all the time. 

SHRI B. N. BANERJEE: I was not here 
throughout; work relating to the Com-
monwealth ConferenC! kept me out of 
this room for sometime. I heard a por-
tion of Sir David Lidderdale's speech and 
also my friend, Mr. Wijesiuha. I will tell 
you, how we have tackled these situations 
in the Parliament of India. First, there 
were very few occurrences when we had 
to take. notice of the contempt in the 
House--eontempt to use the technical 
language, commit~ In the immedia~ 
presence of the House like throwing of 
leaflets from the gallery or somebody car-
rying the weapon to the public gallery and 
things like that. There were very rare 
occurrences until the last four-five . yo!ars, 
but there were frequent occurrences dur-
ing the last three-four years. Immediately 
the off.:nce is committed,' the -mao 'is taken 
to a room and subje.cted to interrogation. 
If he is found to be a 'nut':he is released, 
but if he is of a doubtful character, anll 
the Marshal or the Serjeant-at-Arms-we 
call him Marshal here-finds that it is 
not a simple case, then the matter is brou-
ght to the notice of the Leader of the 
House or the Minister of Parliamentary 
Affairs? if the leader is not tnere. -Ii you 
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look to the proceedings of Rajya Sabha, 
we are a peaceful bodyino-less trouble-
some than Lok Sabha. We have such 'an 
occasion once a year, [ok S'abha definite-
ly has su,ch occasions twice a session. The 
attitude of the House previously was not 
to take up these matters seriously. but 
having regard to the repetition of these 
offences of contempt before the House, it 
has been found very necessary by both 
the Houses of Parliament here to take se-
rious note of these incidents. Immediate-
ly, a Motion is moved by the Leader of 
the House or somebody in the Govern-
ment and if it is not a very serious offence 
in that sense, then the man is kept in cus-
tody in the Parliament House and is dis-
charged 'at the end of the day, when the 
House rises. But ratc1v the House was 
compelled to sentence them at least for 
s.~ven days imprisonment ana in many 
cases, till the end of the session, that is, 
till the prorogation of the session. They 
are sent to Jail with a warrant issued under 
the signature of t!he Presiding Officer ask-
jng the Superintendent of the Jail, the Pri-
son authorities, to k.~ep them in Jail till a 
particular stated date. 

Now, there have been cases later on when 
somebody was seen carrying with him 
weapons or .~xplosives in the Public Ga~
Iery and the House felt that in such cases, 
the matter should not be taken very light-
ly. The House passed a Resolution, 
without prejudice to the authorities, that is, 
the law taking its own course, that the 
House g,.:!ntences a particular person to 
imprisonment till the prorogation' of the 
session and thereafter, in view of the , 

motion adopted by the House, it does not 
debar further prosecution of the particular 
person if the authorities outside ihe House 
decide to take action against him. I can 
tell my colleagues here that su:h action in 
two or three cases is pending in the ordi-
nary courts of criminal law. We were 
very reluctant to assume such powers. But 
circumstances made it necessary to assume 
these powers. 

My hon. friends may also be interested to 
know that it is lfath..:!r unfortunai.e that 
when such a motion is made on the floor 
of the House, the voices are heard from 
some parts of the House even trying to 
oppose a motion like that. However, 
suoh motions are carried. We have never 
had any such occasion, as my han. friend 
here said, "What happens if the civil au-
thoriti.~s refuse to carry out your order?". 
The answer is simple. We can get hold 
of the civil authorities and take action 
against the persons concerned for 
contempt of the House. But such 
a situation has not arisen; I hope, it 
would never arise and, even if it arises, 
if it becomes necessary, we might have 
to have a "Tower" in the Parlia-
ment House! 

Coming to the point about refusal to ans-
wer a question in the House-I am not 
a very good reader but occasionally 1 read 
the House of Commons debates-if one 
~oes through the deootes of 'the House of 
Commons, one will find that there are 
umpt:!fn rulings given by the Chair and 
it happens many times during a session 
where the Chair has said, "I arn concerned 
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only with seeing whether a question is 
put in order Or not. The Chair has no 
power to compel a Minister t6 answer a 
question or answer a question to the satis-
faction of a member." But I must tell 
you h~re that even if I know that that is 
the practice in the House of C-ommons 
and it can be supported by a good deal of 
authorities--this is not one of tne ancient 
authorities which we may forget-and if I 
tell my Chair, "Sir, relying on the autho-
rity of the House of Commons, you can 
tell the hon. Member that the Minister is 
not bound to answer your question or 
answer it in the manner in which you 
want", the Chair's position will h~ very 
difficult. Therefore, though we tell the 
Chair privately that these are his powers, 
we also advise him, "Kindly don't say that 
my Clerk has advised me to give a ruling 
like that?". 

I may take my coll.:!agues into confidence. 
There are very few Chairs who would like 
to receive such advice. Unfortuilaiely, the 
Presiding Officers sometimes feel that while 
presiding over a session, they can issue 
wI sorts of directions to the Government. 
But if the Parliamentary debates On the 
authority of the Chair are gone into, no 
support would be found for this. There-
fore, it is for us to tell the Chair politely 
'you don't have this power' inside the 
chambel' but not on the floor of the House. 
No Chair or Member would like It and the 
Secretary would be a controv.~rsial figure 
if he t~nders advice like that. -

If one looks into the Rules of Procedure 
of the Lok Sabha and the Rajya Sabha 
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and the Rules of Procedure of the State 
Legislatures in India-which are more or 
less replicas of the Rules of Procedur~ of 
the Rajya Sabha and the Lok Sabha-
there is a rule relating to the admission 
of questions. It says that a question shall 
not be admitted, the answer to which has 
been refused. This is just the same as is 
followed in the House of Commons. 
Therefore, this particular sentence in the 
Rules of the House which says that a 
question cannot be admitted, the answer 
to which has been r.~fused, pre-supposes 
power in a Minister in rare cases to refuse 
to answer questions. 

I would leave it at this stage and I would 
not ask my Indian colleagues to give ad-
vice to the Chair that 'you don't have 1!bis 
power and you cannot tell tb.~ Minister 
that you want the answer by tomorrow' 
or things like that. 

The next point WdS about non-reporting 
and mis-reporting. Mis-reporting is there 
but unless and until there is deliberate mis-
reporting, you cannot take s.!rious note of 
it. If, instead of one name, another is 
mentioned, it is apparently a bmw fide 
mistake. When such a situation arises, 
we advise the Chair as also th.! Press Gal-
lery that the names should be carefully 
noted or something like that. While even 
on the Floor of the House, we sometimes 
pass on a chit to· the Pr~ss Gallery that 
they have made a mistake, and they usu-
ally make amends. Sometimes. the 
Member concerned writes a letter to them 
and also to us. 



I had a Member-and he is still there-
in my House, and almost every week ever 
since he became a Member eight years 
back, he has been complaining that the 
n.!wspaper is deliberately suppressing his 
speech. He s-ays, 'I have spoken for two 
hours and it appears that I have got only 
two lines; I have spoken in every debate 
and I have not been mentioned;' etc. So, 
on many occasions, he introduced breach 
of privilege motions and I had to make a 
research on the subject. I could lay my 
hands on w~ry ancient rulings in the Hous·e 
of Commons, may be hundred years old. 
I found only two cases which also do not 
support the proposition. They support, 
definitely, the fact that non-rep6rting is 
not a breach of privilege of the House. 
But there are some indications that if a 
particular Member's speech is system-ati-
cally and delibo~rately suppressed, there 
may possibly be a cause for action. And 
if I remember correctly-I am taxing my 
memory-I think it was in the Orissa Le· 
gislature that this point arose. The Com-
mittee came to the conclusion th-at non·· 
reporting of a memrer's speech in a news· 
paper is not an offence at all. In that 
particular case, they said there was no 
suppression, but they did not lay down any 
proposition that the suppression ot a 
member's speech is a breach of priv-
ilege. I am inclined to feel that if a 
case. can be made out that for some 
extraneous reasons, a member has been 
systematically and deliberately suppressed 
in the newspaper, some action might 
be necessary against the offending 
newspaper. 

Very often, members come and tell me, 
"You are giving all facilities to the press, 
but my speech is not being reported." I 
hav.~ very often advised the member, 
"You are not spending any money on 
public relations. Why not give the press 
man a cup of tea in the Central Hall of 
Parliament?" A senior member of the 
Congress Party, Prof. Ranga, made the 
complaint that his speeches were not be-
ing reported. We brought this to the 
notice of the newspapers. They explain-
ed that it was not a deliberate act. But 
the member rais.~d it on the floor of the 
House. From that time onwards, for 
about a month, the newspaper, after re-
porting other members' speeches exten-
sively, added one lin.!, "Shri Ranga also 
spoke". I told the member, "If you want 
a thing like th-at, it can be done, but that 
serves no purpose." There was one mem-
ber who was very particular about giving 
one notice of privilege every week for 
suppression of his speech. Aft.::r we com-
municated to the member on two or three 
occasions that the Chair had withheld his 
consent to the matter being raised on the 
floor of the House, he forgot about it and 
the matter ended there. That is how w·! 
-are handling this situation. 

Coming to allegations against public 
servants, a question like that was discuss-
ed sometime ago in our Presiding Officers' 
Conference. The question was otherwise: 
Is it J>~rmissible for a member to give en-
comium to a civil servant on the floor of 
the House? The argument was, if allega-
tions can be made against a public ser-
vant, why can't a civil servant be praised? 
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Be that as it may, let Us take a different 
case which is of great practical impor-
tance on which there was a privilege case 
in our Hous.~, whkh went to the Privileges 
Committee also. As has been pointed 
out, if allegations are made against a civil 
servant, he is not unrepresented on the 
floor of the House. There is the Minister 
to defend him. But -what about private 
individuals 'and members of th.~ other 
House? It is a matter of every day 
occurrence in the Parliament of India. A 
member of my House will say, "Mr. X 
has said something." 

Mr. X mayor may not be a member of 
the other House. If he is a m.~mber of 
the other House, he writes a letter to my 
Presiding Officer saying, "My n'ame has 
h~en mentioned by so and so, a member 
of your House. Could you take some 
action?" We have received letters from 
individual citizens outside also saying. I 
have been maligned on th.:: floor of the 
House. Am I without any remedy?" We 
have apparently not taken any 'action on 
that, the reason being we cannot enter 
into correspondence with private citiz,:!ns 
outside, on a matter relating to the pro-
ceedings of the House since the proce.~d
iogs of the House are completely privi-
leged. 

But, there have also been occasions where 
privilege cases h'av • .! arisen in a different 
'context arising out of the same facts. A 
particular individual, say, a businessman, 
who is abused on the fioor of the House 
rather uncharitably by a Member of Par-
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liament, comes out with some srotement 
in the newspaper. He may b.! a newspaper 
baron and he utilises the newspaper. If 
he has a newspaper under his control, he 
writes there 'this particular Member has 
maligned me' possibly using polit.! lan-
guage sometimes, if he is careful and he 
will say 'I would challenge the hon. Mem-
ber to make this statement outside the 
House.' When such things appear in the 
newspaper, the Member concerned comes 
up in the HouSo: with a notice of privilege 
and says 'this particular person had chal-
lenged my statement outside the House'. 
Invariably, we have said that so long as 
that Member does not us..! an impolite 
language or does not impute motives or 
malafides to the Member who made the 
speech, privilege jurisdiction is Dot attract-
ed. In a case which cam . .! up before the 
Rajya Sabha, the Minister of Company 
Affairs at that stage made a severe criti-
cism, a very severe criticism, about a 
particular newspaper baron 'aDd then soon 
after that, on the next day or the day after 
that, that newspap..!r came out with a 
scathing criticism about that particular 
Minister in relation to his speech made on 
the floor of the House and in that state-
ment, he imputed motives to that parti-
cular Minister for making this statement 
on the floor of tb..! House. This matter 
was referred to the Privileges Committee 
and the Privileges Committee found that 
newspaper baron guilty of breach of privi-
lege but recommended to tb..! House that 
the House should preserve its own dignity 
by not taking any further action in the 
matter. 



I thought that I would just mention the 
four particular points and the way in 
which we have tri.~d to handle it. I should 
say one thing. As has been pointed out 
already by Sir David Lidderdale, it may 
be so that in the House of Commons, the 
privilege cases are not that frequent; at 
least, the notices of privilege are not that 
fr.!quent. But, things are a little different 
in India. That particular sentence for 
which Sir Barnett Cocks is responsible 
and which Sir David Lidderdale is also 
retaining in his new edition of May's 
Parliamentary Practice relating to mislead-
ing statements and breach of privilege, or 
those particular three sentences are 
responsible for at least not less than thirty 
privilege notices in a year in our House. 
So, We had requested Sir David Lidder-
dale during our stay in London if he could 
in some way modify the statement which 
would remove a lot of our headache and 
also save th.~ time of the House. 

THE CHAIRMAN: I think I should inter-
vene and bring to your notice that the 
Conference has adjourned at 6 O'Clock 
and the coaches are now leaving and we 
do not want to be left behind. 

It se.:!ms that it is not going to be possible 
for everybody to attend future meetings 
though there is still some business I would 
invite those of you, who are able to do so, 
to come here at half past ten tomorrow to 
continue our discussion. The meeting is 
adjourned. 

Adjourned till 10.30 A.M. on 30th Octo-
ber, 1975. 

Thursday, 30th October, 1975. 
The Sitting was opened at 10.30 A.M. 

Sir David Lidderdale takes the! Chair. 

THE OiAIRMAN: Well, gentlemen, w~ 
seem to have a good attendance. I think 
we might open. Before we come to the 
matters on the ag.:!nda, MY'. Bradshaw has 
an announcement to make. 

MR. BRADSHAW: Gentlemen may I j.us~ 
draw your attention to the papers whIch 
have been put round? There is, first of 
all, the agenda which has been adopt~d 
yest . .!rday with some eight items .on It. 
There is secondly an attendance Itst. I 
would also request you to look at it care-
fully please and if there is anything more 
in it affecting your name or your country, 
perhaps, you would be good enough to 
make the correction and hand it over to 
me. I will see that it is put right. It is 
also important to se.:! if you have not been 
left out. In that case, please write your 
name on it and hand it over to me. We 
will not publish the attendance list for 
each sitting of our present session. There 
will be just one comprehensive attendance 
list of ev.~rybody who has attended. 

We thank the Editor of Debates for the 
extreme swiftness with which they have 
produced the verbatim account of yester-
day's record. I have over her.~ twenty 
copies of the proceedings of yesterday. 
May I ask everyone who spoke yesterday 
to take a copy. It is in the draft stage at 
the mom.~nt so that you can then make 
your corrections and again hand them 
over to me. Thank you very much indeed. 
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PRIVILEGE (Continued) 
THE CHAIRMAN: Gentlemen, you have 
the agenda paper. We are in the middlp. 
of th.~ discussion on 'Privilege'. The sug .. 
gestion I would make is that we continue 
with the discussion on 'Privilege' and 
when we have finished it, then we will 
take the subiect of 'Attachment of Clerks 
to Westminster' where -We may have some 
discussions and that will probably com-
plete the morning. It might, I think, be 
for the general conv.:!nience if we did not 
meet this afternoon but aim at meeting 
again sometime tomorrow morning. That 
is my feeling but, of course, if members 
would like to go on this afternoon, we can 
do that. We would have two hours left 
to discuss the Committee System and the 
Administrations Of Parliaments. You have 
other things to do also and I would like 
not to go on in the afternoon but if anyone 
has any views about it, we can continue 
in the afternoon. Has anyone views on 
this? I take it that is generally acreptable 
programme that We continue our discus-
sion tomorrow. 

Well, let us then continue our discussion 
on 'Privilege'. Mr. Dumbuya from Sierra 
Leone, I think, wanted to take part in it 
but he is not here. I presume l»~ will be 
coming. Now, who would like to set the 
ball rolling? I would like someone from 
the Tndian States to start. I am very sorry 
that Mr. Desai from Gujarat has had to 
leave to go back. Now I see somebody 
there who would lik,~ to speak. 

MR. TE. HANUMANmAPPA: May I have 
a clarification The Select Committee of 
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the House of Commons had given a report 
on the powers and privileges. I would 
like to know whether any d.:!cision has 
been taken by the House of Commons on 
that report. 

THE CHAIRMAN: Which report? 

MR. HANuMANmAPPA: 1947 Select com .. 
mittee report on parliamentary privileges. 

THE CHAIRMAN: No decision has so far 
been taken on that. 

MR. WARD: Thank you, Mr. Chairman. 
After listening to the previous speaker, I 
may say that we all experi.:!nce the same 
problems, no matter where the Parliame?t 
might 'be. This was shown yesterday m 
one form or the other. 

New South Wales has never legislated for 
parliamentary privileges. Apart from the 
fundamental and inherent right of free-
dom of speech, New South Wales has no 
privileg.:!s. This has been decided on 
many occasions by court cases in the early 
days of responsible government. We have 
the power under the constitution to have 
~tanding orders and rules which are m?re 
for self-preservation than for anything 
els.~. In other words, we can remove 
from the chamber and from the precincts 
of Parliament House any stranger who 
might cause disorder, but we have no right 
of imposing fines-that has never been 
done-nor of imprisoning peopl.:!. So 
that whereas we have freedom of speech, 
we have no right whatsoever of punish .. 
ment. 



Our Standing Orders Committee has been 
considering this matter in the last few 
weeks, and one of th.~ matters discussed 
was that we should at the commencement 
of each session set up a Privileges Com-
mittee. But I had to convince the Com-
mittee that tl}.~re would be little point in 
establishing a Privileges Committee be-
cause all we can say is that a breach of 
privilege had been committed; but that we 
could not do anything about it. So there 
was little to be achieved by the setting up 
of a Privileges Committe.~. 

Many many years -ago, Parliament had 
ordered that breach of privilege had heen 
committed and editors of newspapers had 
h~n brought to the Bar and perhaps 
admonished. But I do not think that that 
would be very popular these days, and it 
has not been attempted. 

It has been suggested by the Standing 
Orders Committee recently that we should 
perhaps l.:!gislate for privileges. But once 
again there is now a popular impression 
going round that these parliamentarty pri-
vileges 'are for overdone. So far as th~ 
privileges are concerned, they ar.~ reduced 
to freedom of speech. 

We have problems of names of civil ser-
vants being mentioned and slanderous re .. 
marks against them. But that is generall} 
stopped by cries of • Shame , . The Speakers 
in many rulings have said that members 
should not indulge in mentioning names 
of people like civil servants or members 
of the people who have not the right of 
redress in the House. 

I was interested to hear yesterday the 
discussion about Ministers not answering 
questions asked by members being treated 
as a breach of privileges. Rec~ntly, this 
matter was raised in the House where 
members came to ask a series of ques-
tions, some of the answers entailing detail-
.~d statistical information. In recent occa-
sions, Ministers have answered that the 
cost involved in the research would be 
such as not to justify it being done. 

'Th-ank you.' 

THE CHAIRMAN: Thank you very much. 
Now, coming back to the question posed 
by Mr. Hanumanthappa, I said that no 
action had been tak.~n on the recommen-
dations of the Committee on Parliamen-
t-ary Privileges of 1967. Some action has 
been taken in the case of certain of the 
recommendations but no formal decision 
has been taken. 

Yesterday I mentioned that recent-
ly, that lis, in 1971, the House resolv-
ed to waive the principle of theoretical 
insistence that reports of debates should not 
be published; and that was on the basis 
of the Select Committee's report in 1967. 
It took Us some time to take activn on that 
recommendation. 

One type of case which comes up re-
gularly from time to time with us in-
volves the extent to which a member 
sponsored by a trade union can be told 
by that trade union what to do.. There 
was a definitive decision on that matter 
way back in about 1947, that of Mr. W. J. 
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Brown, which is reported in May. It is 
perfectly proper for a member to receive 
a subvention from a trade union or other 
body which sponsors him, in case, and 
it may suggest to him what things are in 
its interest and 'So on but it must not tell 
him what to vote or what to say. If it 
did, it would be committing breach of 
privilege. From time to time, associations 
go over the line and the latest case was 
last ~ummer when one of the leaders of 
the Yorkshire miners, Mr. Arthur Scar-
gill, wa'S responsible for a resolution in 
his branch which rather offensively criti-
cised the Yorkshire MPs for the way they 
had functioned and told them that they 
would cease to be supported by the union. 
That was referred to the Committee of 
Privileges which has only recently report-
ed. There might have been a rather un-
pleasant clash between Parliament and 
the national union of mine workers, hut 
it was avoided because the central gov-
erning body of the union persuaded the 
branch to rescind the motion and give a 
somewhat guarded apology, which was 
accepted. 

One point I should like to ask Mr. 
Ward and it is this. Can the Assembly 
discipline its own members? 

MR. WARD: Yes; there are powers to 
discipline members. In extreme cases we , 
have powers of even expelling them from 
the House. But there is no provision that 
an expelled member cannot contest the 
subsequent bye-election. On those rare 
occasions, when we had expelled a mem-
ber, that member i'S invariably returned, 
generally with an increased majority. 
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THE CHAIRMAN: There are famous cases 
in British history: John Wilkes, Brad-
laugh, who were expelled or otherwise 
unseated and then re-elected. 

MR. YUMBA: I want to ask Mr. Ward 
how the New South Wales Parliament 
deals with a member of the public who 
persistently fail'S to appear hefore the 
House or a committee of the House, sinc.;: 
the Parliament in his country has no le-
gislation on privilege? If you ask a news 
paper editor or indeed any other person 
to appear before the House and he fails 
to do so, what action does your House 
take against that person or newspaper 
editor? 

MR. WARD: All that is done is to ad-
monish the editor. Perhaps the biggest 
control that we have over the newspaper 
would be the threat to refuse admission to 
the gallery to the representative of that 
newspaper, if no apology was forthcoming 
for any breach of privilege of Parliament 
or for misreporting etc. 

THE CHAIRMAN: Is it not a fact that in 
Canberra, they can imprison and have In 
fact, imprisoned some journalist? ' 

MR. WARD: It was not a recent case. 
They can imprison for the remainder of 
the session. 

~R. D. H. BRAMBLE: I think, the ques-
tIon that my friend asked here was not 
quite answered. He wants to know what 
happens if someone from the public has 
been summoned to come to the bar of the 
House and he persistently refuses to come. 
What action is taken in that case? 



MR. WARD: I do not think, that such 
rl case has arisen, and I do not think that 
Parliament would press such a matter 
very seriously. The question of insisting 
upon a member coming before the bar on 
a matter of privilege is a very very touchy 
one. 

SHR! BANERJEE: Mr. Chairman Sir I am , , 
not saying something new, but I take thi'S 
opportunity of intervening to mention on 
two matters raised here, first, action 
against newspapers and the second, ex-
pUlsion of members from the House on 
account of misconduct and how we look 
at these questions. The Chair has been 
very indulgent. I must say, and has al-
ways in India given a specially favoured 
treatment to the newspapers. I will ex-
plain, what I mean by that. Whenever 
there is a complaint of a breach of privi-
lege against a newspaper either for mlS-
reporting wilfully the proceedings of the 
House, or for reflection on Parliament, 
we immediately take action if there is a 
prima facie case. But it is invariably the 
practice in the Central Parliament here 
that before bringing the matter on the floor 
of the House or before permitting the' 
matter to be raised on the floor of the' 
House, under the direction of the Chair, 
we write to the newspaper editor and ten 
him that there is a case like this and what 
he has got to say. At that stage, most of 
the editors tender apology and the matter 
is closed. 

I know of one case in Lok Sabha-this 
is a solitary case to my knowledge-
where the editor of an important Weekly 
in Bombay was brought before the Bar 

of the House. Mr. Shakdher will correct 
me if I am wrong that this happened to 
be the only case where the editor had to 
b~ brought before the Bar of the House 
and reprimanded. 

As regards the other point about ex-
pulsion of a member, the right of the 
House to expel a member, this has be-
come a very debatable issue in India. 
There have been some cases where a 
member did act in a very bad manner in 
the House and the House did expel him. 
It happened in Rajasthan; it happened in 
Maharashtra and it happened in other 
places also. The member concerned was 
expelled on a motion brought by the 
House and carried by the House. As was 
mentioned by Mr. Ward, in one of the 
cases, the member was re-elected. He was 
expelled from the services of the House 
but, later on, he contested a bye-election 
and was re-elected. At the present time, 
he is a Member of Parliament. 

When the member was expelled from 
the House by a resolution of the House, 
it was contested in a court of law. The 
two High Courts held, that the House has 
the power to expel a member. But on 
this point, the law is not finally settled 
because the matter has not gone to the 
Supreme Court. 

There has been a recent instance in 
Haryana where a member of the House 
wrote a book in which he severely criti-
cised the Speaker of the House, the House 
and also the Chief Minister, the Leader 
of the House. The House expelled him 
after the Privileges Committee went into 
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that matter. l1he Member has taken the 
matter to the court. At the present mo-
ment, the matter is pending before a full 
Bench of the court. 

The point that I am trying to make out 
is this. It is well recognised that the 
House of Commons has not got the right 
to expel a member for mis-conduct. In 
India, we have a written Constitution 
where a particular article of the Consti-
tution says how the member's seat in the 
House becomes vacant. It is argued by 
the member who is expelled that since in 
the Constitution it i'S laid down how the 
member's seat becomes vacant, the House 
has no power to expel the member. The 
courts have taken a different view by giv-
ing a harmonious construction to the 
article of the Constitution where it is said 
that until the Parliament or the State 
Legislature make a law, the powers of the 
House in relation to privilege are the same 
as those of the House of Commons. 

So, itbey have said if you g1ive a har-
monious construction between these two 
Articles of the Constitution, the special 
power retained by the House under that 
Article can be equated with the power of 
the House of Commons in the matter. 
But the matter is stilI open and I am 
pretty sure that until the Supreme Court 
of India decides in favour of the House, 
the law is still nebulous. 

MR. HANUMANTHAPPA: There are two 
cases in V.P. where, when a member of 
the public refused to appear before the 
House, the Speaker issued a warrant of 
arrest. One case wa'S that of a paper in 
Bombay where the person concerned was 
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arrested and brought to Lucknow. Subse-
q uently, another member of the public 
refused to appear before the Privileges 
Committee of the Uttar Pradesh Assembly 
and he was also arrested and brought to 
the Hou'Se. Because the question was 
raised as to what would happen if a per-
son refuses to appear before the House, I 
have given these instances to show that 
the Speaker issue a warrant for their being 
brought before the House. 

MR. WIJESINHA: I do not know how re-
levant 'Some of the things we say are but, 
instead of sticking to a particular head-
ing, if we give our experiences like this, 
I am sure we can benefit from the dis-
cussions. 

To give one or two examples of things 
that happen in Sri Lanka, we do not have 
the praciice of the Speaker being unop-
posed at elections. The Speaker, like any 
other Member, has to face the next elec-
tion and the fact that he ha'S to face the 
next election does affect his attitude. For 
instance, there were very powerful Minis-
ters of Public Works, Health and Educa-
tion and these Ministers have a lot to do 
in various electorates. Let us face rea-
lities. They can do a lot to make or mar 
a Member and it will take much courage 
on the part of a Speaker who has work to 
be done in hi'S electorate to do anything 
to annoy a particular Minister. 

In some countries you find that one 
Minister has many portfolios. For ins-
tance, in Ceylon we have one for Justice, 
Public Administration, Local Government 
and Home Affairs. This is a very power-
ful position and if you try to pull him up, 



what may happen is that the electorate 
could get affected. Take, for instance, 
the problem where the Speaker has to 
name a Member. If he feels that the 
atmosphere in the House is such that a 
Minister may not move a motion to name 
him, or, even if the Minister moves the 
motion, the House may not support the 
motion that a particular Member should 
be named, then what is the position? The 
Speaker ha'S to go and I don't think many 
Speakers are going to risk that. Ultimate-
ly, all these rules and regulations depend 
on the approach of human beings who 
work these institutions. 

Let us take another example. For ins-
tance, in most countries, the Auditor-
General is an officer of Parliament and 
the Auditor-General reports to Parlia-
ment; he reports on the accounts of a 
particular year which would be taken up 
by the Public Accounts Committee. But 
suppose the Auditor-General is asked by 
a Minister to tender directly to him a re-
port on some particular point, what is the. 
position. If he reports to the Minister ~n~ 
not to Parliament, is it a breach of pnVl-
lege -of Parliament? These are questions 
that arise. For instance, there are allega-
tions of maladministration and the using 
of PL 480 funds in a particular way; on 
the Floor of the House, there could be 
accusations of misusing the PL 480 funds-
What is the position of the Auditor-Gene-
ral if he is asked to report directly on 
that to a minister? 

Our Speaker very often uses a method 
whereby whenever he finds a member 
would not withdraw an offensive remark 

or persists in un-parliamentary language, 
he orders those portions to be expunged. 
However much you may not find any le-
gal basis giving him the authority to ex-
punge from the record anything, he does 
it. What i'S the remedy of the member? 
Whenever we have problems like this, 
i.e." if a member has to be named and 
the Speaker does not risk asking a minis-
ter to move the motion, he may ask the 
member to withdraw from the House. If 
the member does not withdraw, he is to 
be carried away by the Sergeant-at-Arms. 
If all the members round start a fight and 
prevent the Sergeant-at-Arms from re-
moving him, what happens? 

In countries where members do not 
speak from their seats but have to walk 
up to a rostrum as in Japan, you could 
get a situation where other members who 
are hostile to that particular member hold 
him back. There was reported one ins-
tance in the DIet in Japan a member 
raised a chair, hit another member and 
he died. The Japanese are presumed to 
be highly polite who do not show their 
emotions. If that story is true--I hope it 
is not-what happens to us in the tropics 
who are more hot-headed? We have 
situation in which the Clerk has to advise 
the Speaker, it is our responsibility and 
we can not con'Stantly tum to May and 
look particularly at the footnotes. The 
footnotes are so numerous and there is 
constant confusion. We cannot find solu-
tions there in May for most of our prob-
lems. New situations arise in most coun-
tries and it is up to us, the constant fac-
tors in Parliament rather than the vari-
ables in the form of politicians, to esta-
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blish traditions and see that th:: system 
... vorks. 

That is why I have always maintained 
at these me~tings that we cannot treat 
our posts as a job to which we get ap-
pointed and from which we are 100king 
forward to promotions, using this posi-
tion a'S a stepping stone. We should make 
the post of Clerks a closed avenue. After 
getting our salary scales fixed, we should 
make it clear to the administrators and 
legislatures that this must be a closed field 
where, once in, you are not U'Sing it as a 
stepping stone. That security of tenure 
will enable us to see that proper standards 
are set and precedents created. When we 
think of the possibilities that arise in 
view of these 'Situations, a few examples 
qf which I have given, you will realise 
that it is we who have to make the sys-
tem work and the Clerk's duty IS heavi-
est. 

THE CHAIRMAN: That was a very inter-
esting and valuable contribution from 
Mr. Wijesinha. highlighting the differen-
ces between the various Parliaments in the 
Commonwealth. In a Parliament where 
problems such as those which he describ-
ed arise, you cannot rely upon the foot-
notes in Erskine May. Indeed, where the 
Chair is weak, it is even moce important 
for the Oerk to be strong. For that rea-
son, he must be protected from the possi-
bility of any improper kind of removal. 
W ~ have discussed that and we all know 
it; but what Mr. Wijesinha said under-
lined the reasons for it. 

Let me pick up one or two things he 
said. What he described is a very differ-
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ent background from that to which I am 
used . 

The Speaker in the UK is not neces-
sarily unopposed in his election to Par-
liament; indeed he has not been elected 
un~pposed for sometime now. But he 
does not take part in the electoral cam-
paign. He issues a sort of a general state-
ment to his electors and sits back. But, 
while he holds the office of the Speaker, 
he is not deprived of the possibility of 
looking after hi's constituency. Although 
he does not personally deal with com-
plaints, he can forward them to a Minis-
try, which, no doubt, because they come 
from him, get very careful treatment. 1 n 
fact, his constituents are quite well look-
ed after as anybody else. Of course, nor-
mally, we do not choose a Speaker from 
a constituency where he does not have a 
safe majority. Sometimes, it happens. It 
did happen in the case of Sir Harry Hil-
ton-Foster. When he was elected Speaker 
in 1959, I think he stood for the City of 
York. It was not a safe seat. But he mov-
ed, before the next election, to the City 
of London and Westminster. Normally, a 
Speaker seeking re-election is not at risk. 

Then, the question was, as to what the 
Speaker would do if he named a Member 
and the Government refused to move the 
necessary motion. If that happened, the 
Speaker would undoubtedly have to re-
sign, as he would have clearly lost the 
confidence of the majority of the House. 
But, at the same time, I think every Lead-
er of the House, who is of course a Min-
ister, clearly realises that if the Speaker 
does name a Member, then even if the 



Member is of his own side and even if 
he himself, indeed, in his heart of hearts, 
does not thoroughly agree, it is his duty 
to move the motion and the Chief Whip 
should see that other Members on the 
Gov~rnment 'Side support it. One can 
never say that in parliamentary affairs, 
any situation is impossible. If it ever 
arose that the Speaker was not supported 
in one way or the other, when he named 
a Membu, then, something would h(lve 
gone wrong very badly and he ought not 
to remain Speaker. 

Then, a brief word about the expul-
sion of Members. Of course, the House 
of Commons like that of New South 
Wales, can expel a Member. But, it 
would not prevent him from being re-
elected. We have now a case going on, 
which may lead to the expulsion of a 
Member. Some of you might have read 
about it in the newspapers. This is the 
case of Mr. John Stonehouse. He staged 
his apparent drowning off the coast of 
Florida. But, in fact, he had escaped 
under a false pa'Ssport and under another 
name, to Australia. There he apparently 
hoped to begin a new life using the money 
which he is alleged to have misappro-
priated and taken with him. I do not 
wish to say anything by way of criticising 
the Australian Police. I think they have 
themselves given the reasons why they 
caught him. They were looking for some-
body else. He was quite a different cha-
racter, by name, Lord Lucan who has 
been alleged to have committed murder 
in England. He also disappeared at the 
same time as Mr. Stonehouse. The Aus-
tralian Police were looking for him, they 

noticed a SUSpICIOUS looking Englishman, 
but, when they investigated him, they 
found that it was Mr. Stonehouse, MP. 
There were various goings and comings, 
extradition and so on and eventually, he 
came back to England and he is charged 
with a series of criminal offences. The 
trial is likely to last for a very long time. 

First of all, he was remanded in cus-
tody. Then, finally, the magistrate con-
cerned. somewhat strangely after his 
earlier stern refusal, gave him bail and 
he was enabled to come back to the House 
of Commons, which irritated some mem-
bers. Of course, he has not been found 
guilty and he is not in custody. He can 
appear in the House of Commons and he 
did eventually get the magistrate to ad-
journ the court proceedings early one 
afternoon, so that he could make a per-
sonal explanation to the House on why 
he disappeared. Now a personal explana-
tion is supposed to contain nothing con-
troversial. It was not easy on the occa-
sion to reach agreement with the Member 
on a non-controversial draft; but even-
tually it was done; and the Speaker per-
suaded the House to hear it in silence. If 
Mr. Stonehouse is acquitted, as some ex-
perts say he will be, he will remain a 
Member because he will not have been 
found to have done anything wrong. If he 
is found guilty, the House will, on prece-
dent expel him, after giving him an oppor-
tunity to say anything h~ may wish to say 
in self-defence. Even if he were found 
!!uilty and sentenced, when he came out 
of prison, he would be able to stand for 
re-election. Whether he would do so is 
another matter. 
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Well, this was a diversion, though on a 
matter of some topical interest. 

MR. MAURICE BRU: Referring to the 
points which have just been raised by my 
friend Wijesinha from Sri Lanka, I would 
like to say that in Mauritius we have had 
a few instances where the Speaker has 
been brought to the extreme situation of 
having to name a Member. Of course, he 
did take the decision and the appropriate 
motion was moved thereafter by the Lea-
der of the Opposition to the effect that 
the hone Member be suspended for a cer-
tain period of time. That was on one 
particular occasion. 

We had another occasion when a Mem-
ber after having been called to order by 
the Chair on several occasions persis-
tently refused to do so. The Chair had 
no other alternative but to ask the Mem-
ber to withdraw. Again he refused to 
withdraw. Then the Speaker ordered 
the Sergeant-at-Arms to have him remov-
ed from the precincts of the House and 
that was done. 

Surely the proper functioning of a Le-
gislature depends on the authority of the 
Speaker, the degree of discipline which a 
Speaker can maintain in a particular Le-
gislature and also how far the Speaker 
can get his decisions supported by the 
House. 

THE CHAIRMAN: I think: that is so 
everywhere. A Speaker who wilfully goes 
beyond the kind of action which he can 
normally expect the House to support, is 
getting into very deep waters and is in 
grave danger. May has recorded a case 
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of mass indiscipline in the House of Com-
mons which happened in 1931, when a 
number of members resisted the Sergeant-
at-Arms. when he was seeking (under the 
Speaker's direction) to remove a Member 
who had been suspended. But the Spea-
ker's action was supported, because the 
general feeli~g of the House was not be-
hind those members, who later apologised 
to the House. One can only hope that it 
would be so in the Commonwealth Par-
liaments if violence were tried out. Short , 
of violence (violence would generally occur 
only rarely and not normally) cases may 
cover refusal to sit down and things like 
that; and if there are deep political divi-
sions and the Chair cannot get his way, 
he will be in great difficulties. Do I 
understand that in Mauritius, the position 
of the Speaker would be uncertain in 
such cases? 

MR. BRU: No, certainly not. 

THE CHAIRMAN: I understand that he 
does in fact and can rely on the support 
of the House. That is what it should be. 

MR. HANUMANTHAPPA: When a Mem-
ber is speaking and the Speaker asks him 
to resume his seat but the Member conti-
nues to speak, the Speaker can direct him 
under the Rules of Procedure to with-
draw immediately, or name him. But sup-
pose the Speaker does not exercise those 
powers but directs Hansard reporter not to 
report the speech, can that Member raise 
a question of breach of privilege against 
the Speaker for not following the rules? 

THE CHAIRMAN: I fe.ar I cannot a'Ilswer 
a hypothetical question. 



SHRI SHAKDHER: In our rules of proce-
dure, We have rules empowering the 
Speaker to expunge words and sentences 
from the speech of a Member if, in his 
opinion, those words or expressions are un-
parliamentary, defamatory, indecent as 
otherwise inappropriate. Sir, it is 
not a question of privilege. It is a ques-
tion of rules; and if the Speaker asks the 
Member to resume his seat and the latter 
goes on speaking in spite of his directions, 
the Speaker can either order that nothing 
more should be recorded, or expunge the 
words that he has spoken. So it is a 
question of arbitrary powers of the Speaker. 
There is no question of breach of privilege 
on this matter, or the Member doing 
anything a'bout it. What in other coun-
tries are regarded as questions of privileges 
are here also questions of rules. For 
example, in our country-and lpOssibly in 
Sri Lanka I am told just now-the Speaker 
enjoys enormous powers and more powers 
than any Speaker in the world. There are 
many powers given to him by the rules 
which be exercises in his discretion arbitra-
rily and without anything being done in 
that respect. He has got inherent powers. 
What is not provided in the rules is also 
vested in the Speaker. So, he can devise 
the procedure or the 'practice on the spot 
when a case arises. That is the power 
given by the HOuse to the Speaker. There-
fore, these powers are not comparable 
with the powers of other Speakers, parti-
cularly the Speaker of the House of Com-
mons; and, in fact, our Speakers started 
with the same tradition as that of the 
Spea,ker of the House of Commons, but 

they have since. departed quite a lot, be-
cause if I remember aright, I have heard 
Dr. King several times s'peaking on the 
office of the Speaker and he has said that 
the Speaker has no power to interefere 
with the political affairs of the country, 
and to express his opinion on any matters 
which are before the country, but our 
Speakers do take part in the deliberations 
of conferences, of Parliamentary Unions, 
C.P.A. etc., and even in OUr own country, 
they make speeches, and the Speaker here 
has more powers than the Speaker of the 
House of Commons. They cannot be 
compared. 

A point was raised as to what action the 
House should take if the Auditor-General 
reports against a Minister. In our country, 
if the Auditor-General reports something, 
that is automa,tically referred to the Public 
Accounts Committee. The House should 
take any action in the matter only after 
they hear from the PAC. The PAC exa-
mines all these matters in details and 
makes its recommelJ1dations. Our rules 
further provide that when a Committee 
makes recommendations, the Government 
is bound to consider them, though not 
accept them, and after they have consider-
ed these recommendations, they are re-
quired to make a report to the Committee 
again. The Committee can again go 
through what we call the "Action Taken" 
on the recommendations and make a fur-
ther report on the action taken by the 
GovenUn.ent. In some cases, the Com-
mittee may agree with the views of the 
Government and drop the matter, but there 
may be one or two matters where the 
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Committee finds itself in disagreement 
with the action of the Government and it 
is in respect of these areas that the matter 
can come up before the House and there 
can be a debate and the House will then 
take up whatever decision it likes. 

I remember one caSe which aros\! in one 
of our State Legislatures, Andhra Pradesh, 
when the PAC had reported that one of 
the Ministers had given orders for fertilisers 
involving a lot of money, at the direction 
of the Central Government. That matter 
was raised as a question of privilege in 
our House, but then after discussion, it 
was dropped and the matter was settled. 

In such matte.rs, we do Dot raise them as 
a question of privilege, we only bdng a 
moti.on for discussion in the House. A 
Menrber is entitled to bring a motion of 
censure also, but matters reported by the 
Committees Or the Auditor-General or 
any other authority wHi be only matters 
for further discussion, debate and prob-
ing, and not questions of privilege. 

There are certain matters which are regard-
ed as questions of privilege in other coun-
tries, but they are regarded here as breach 
of rules because we have provided for 
them specifically in the ruks. 

On this question of :>rivilege I was vejY 
happy that so many colleagues participated 
in the debate and raised many interesting 
points. I have also seen that outside the 
Commonwealth, no other Parliament at-
taches importanCe to privilege at alL In 
the European Parliaments, they have got 
immunities of Members, not privileges. 
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When we discuss them in an international 
bod y, we come across lots of difficulties 
about what is privilege and what is immu-
nity, they do not understand us and we 
do not understand them because there is 
no common ground. 

Also I find from a survey that these 
questions of privileges are mostly raised in 
Jndia, Sri Lanka, Pakistan and one or two 
other countries. There are not so many 
even in the other Commonwealth countries. 
There they are few and far between and 
only when they are real questions of pri-
vilege. In our country, even a matter for 
uiscussion is raised as a matter of privi-
lege because this gets priority and attracts 
notice and people hav~ to be alen. That 
is why this is giving us more trouble, 
really because the privilege law is very 
strict, and in fact, we have nut admittea 
man) cases as questions of privilege. A 
few that were admitted were Se'ilt to the 
Cc·mmittee. of Privileges, and in most cases, 
the Committee of Privileges have said that 
there is no question of privilege or that 
nothing was done Or that, after an apology, 
they have closed the matter. That only 
shows that our Memberr, have used that 
as a weapon for criticising the Government 
or censuring the Goverrunent in an indirect 
way. 

This debate that has taken place has 
cleared the air and has also given us the 
experiences of other Parliaments. My 
colleague, Mr. Banerjee, has answered 
yesterday the many qucstion$ that were 
raised, particularly about sending people to 
prison and things like that, and T- do not 
think I should repea~ them now. 



MR. B. A. TLELASE: Nine years have 
passed since, we attained i'aoependence, 
and in that period w;!. have had only one 
case of breach of privilege raised on the 
floor of the House. This happe,ned whrn 
a Member wanted to move a motion that 
the Government appointed a Select Com-
mittee to make a new Constitution for the 
country. As soon as the notice of the 
motion was out, the Government beg3lI1 to 
negotiate with the Member that Govern-
ment would itself give notice of such a 
motion if he would agree to withdraw his 
which he did. li· took some time before 
the Government could come up with this 
motion, and when they did, it was slightly 
different from his motion. The Prime 
Minister piloting the motion made all the 
points in favour of the motion, I t took 
some time. before this particular, Member 
could catch the eye of the Speaker to 
speak on that motion. I'll his fury or 
anger, he went out to the Press and ten-
dered to the Press what he thought he 
would have tendered to the House if he 
had been given an opportunity to speak. 
Most of the press in our country is ex-
patriate, that it is South African press. 
When the South African press came up 
with the news, it was veIY malicious and 
the chief whip of the Government side 
raised a question of breach of privilege. 
The Privileges Committee was ordered by 
the Speaker to sit and consider the allega-
tion of breach of privilege. It look them 
some time. The re.ason why it took them 
that long time was that it tried to get the 
expatriate editor to appear bt!fore it. He 
had said that he was not bound to a1ppear 
before them and, therefore, he. would not 

appear. The local press, I suppose, OWe 
a certain amount of allegiance to the 
Parliament of the country; they appeared 
before the Select Committee. to give evid-
ence, but the South African edIt.or refused. 
The local papers had reported the same 
news in a somewhat milder and plat able 
way that could absolve the accused gentle.-
man of the breach of privilege. But the 
news that was re'pOrted by the South 
African press was very malacious and the 
chief whip of the Government side raised 
the question of breach of privilege relying 
specifically on what had come in ~he. South 
African press whose editor refused to 
(1 ppear before the Committee till the 
end. By the time the Select Committee 
reported to the House, it was evident that 
the Speaker would have no option but only 
to reprimand the Member for the breach 
of privilege. This is a breach of privilege 
from the South African press but we are 
hel'pless before them becau~c we can'llot 
ask them to appear before our Select Com-
mittee. We have decided to swallow the 
whole thing and forget what the Sou!h 
African press says if only we could manage 
to go on in our own way. Our situation 
is that we happen to (Je surrounded . by 
South Africa which politicaily at times 
wants to be OUr friend and so reports us 
so well. But when the political wind 
changes, it takes a hostile attitude. So, 
this is our helplessness i'll the face of an 
hostile extraterritorial press. 

THE CHAIRMAN: It is a very interesting 
account. I suppose in the matter of par-
liamentary privileges, we are in the same 
situatiolIl as your country is in relation to 
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the foreign press. We extend to you our 
sympathy. However, as I gathered, you 
had in the. report at any rate laid down the 
principle even if you could not bring the 
South Africans to book. 

MR. BRU: I have a small question to put. 
Suppose in the course of a meeting of the 
Public AccountiS Committee, a Member 
raises a point to the effect that it has been 
brought to his notice that a public officer 
has been indulging in unlawful activities 
involving misuse of public funds, then 
would it be proper for the committee to 
ask the Director of Audit to investigate 
the matter and to report thereon? 

THE ()IAIRMAN: Yes, the committee has 
the power to ask the Comptroller and 
Auditor General to do that. 

MR. TLELASE: Another question I have. 
In the course of a debate, Hon. Member 
'A' attacks Hon. Member 'B' and hits him 
below the belt. 'B' considers it to be a 
really vicious attack on him and when he 
takes the floor, Hon. Member 'A' walks 
out. At that time, can the Speaker ask 
'A' to sit in the House and hear Hon. 
Member 'B'? 

THE CHAIRMAN: If 'A' really hits be-
low the belt, I think it is the duty of the 
Speaker to pull him up straightaway for 
using unparliamentary terms and order him 
to withdraw. 

MR. TLELAsE: Hon. Member 'B' con-
siders it a political attack and he wants 
to defend him$elf but Hon. Member 'A' 
walks out, 
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THE CHAIRMAN: It sometimes hatppens 
If it is a political matter and if 'A' simply 
walks out, he lays himself open to the 
political accusation that he cannot take it. 
I am afraid in the House Qf Commons, the 
habit has been growing for some time 
that Members make their speeches and 
then they go out and they do not stay on 
to hear the others. The Chair has very 
frequently deprecated it. Of course, it is 
particularly bad if an hon. Member does 
mak·~ a vigorous political attack on an-
other Member and he docs not stay on 
to hear the answer. The only sanction 
against it is the general feeling of the 
House and it is for the Members to act. 
The Speaker cannot order him to come 
back or anything like that. 

MR. WIJESINHA: Now, under the Rules 
of most Parliaments, any document pro-
duced on the floor of the House becomes 
a document in the custody of the Oerk. 
Suppose a Member wants to in~ it. 
Most Standing Orders say that every Mem-
ber shall have the right of inspecting any 
t.locument produced on the flOOr of the 
House. A particular document with the 
Oerk has to be inspected by the Prime 
Minister. The Prime Minister sends for 
it and the Oerk gives it. Then. 
the Prime Minister gets the docu-
ment examined by a handwriting ex-
pert and gets an opinion on that document. 
Subsequently, the Prime Minister makes a 
statement on the floor of the House saying 
that the document is a forgery and that 
is the opinion of the handwriting expert. 
Then the Prime Minister returns the docu-
ment on the floor of the House. Has the; 



Oerk committed any breach of privilege 
in giving the document to the Prime 
Minister? 

DIE CHAIRMAN: It is a very interesting 
point, but I do not see how it could really 
arise with us. In the first place, the only 
people who can lay documents on the 
Table of the House are members of the 
Government and the Chairmen of Com-
mittees or the, Speaker or the Clerk, ~o 
that any paper laid upon the Table of the 
House comes. in some way more or less, 
from the official source. Secondly. nearly 
all documents which are laid on the Table 
of the HOuse are ordered to be printed and 
they are immediately printed. For ins-
tance, the Report of a Sdect Committee 
is simply laid on the Table, with two sheets, 
of paper. The manuscri'p't is given by 
the Oerk to the printer to get it printed. 
There are a number of papers which are 
of very little general interest and which 
occasionally are not printed. In such 
cases, a copy is laid in the Library. A~ I 
said earlier, all these come from offiCIal 
sources and the possibility of such a docu-
ment being forged, I think, does not arise 
fOr us. If in some way, it was e.ver alleg-
ed that the Clerk of the House had caused 
some papers which are forged to be laid 
before the House, then he would be vul-
nerable to the accusation of breach of 
privilege, but I sincerely hope that I shall 
not have to face that. 
SHRI SHAKDHER: Mr. Chairman, it is an 
interesting point that has been r~i~. Our 
rules provide, in addition to MlDlsters, for 
the laying of papers on the Tabl~ by a 
Private Member. He is also entlt1eq to 

lay papers on the Table with the permis-
sion of the Speaker. 
That me3lIlS, the Speaker lays down a 
certain test-if the Member reads from a 
document, if he has made some allegation, 
if he wants to support it with documentary 
evidence and if there is a demand in the 
House that it be laid on the Table of the 
House and if he is allowed to lay it on the 
Table of the House,then we also either 
print it or keep it in the Library or -in 
the custody of the Oerk. It becomes the 
property of the House, which is in the 
custody of the Clerk of the House. Our 
rules provide that no paper or no docu-
ment shall leave the precincts Of the 
House. And if anybody has to see it, he 
must come to the precincts of the House 
and see it before an officer of the House; 
for whatever purpose he wants to see it, 
he can see it and return the paper then 
and there. It never leaves the custody 
of the officer of Parliament. But if some 
paper has to be handed over to the Gov-
ernment for investigation of the kind that 
was referred to, then the Speaker mak~ 
an announcement in the House that it is 
a paper which must go to the Government 
or that the Government has asked for it 
or that he wants it to send it to the Gov· 
ernment, then it can be sent to the Minis-
ter concerned with the approval of the 
Speaker or the House. In such cases, 
which are few, the approval of the House 
is required. But the Clerk never does it 
on his own, he never gives the paper out-
side his office. If anybody wants to see 
it, he must go to the office and see it 
there. Even if he is a Member or even 
if the Government or anybo.dy wanb to 
see it. 
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MR. J. E. CARTER: On this question of 
laying of papers, we have an interesting 
situation which arises now and then. In 
this particular case, the Auditor-General's 
Repmt and the Accouiifs of the previous 
years wexe laid to meet the deadline, soon 
after the 31st July. And when it was laid, 
there was only one COpy available. That 
was the original report. Another copy 
was sent for printing. Naturally, all mem-
bers and the public were interested in 
seeing this report. And is it right for any 
individual member or one section of the 
:nedia to come into the office to take 
extensive notes and gather as much in-
formation as possible from this when even 
the Ministers have not seen it or the MPs 
have not seen it ? 

SHRI SHAKDHER: In our House the rules , 
provide that as soon as a paper is laid, 
it becomes a public document; anybody 
can see it; anybody can take extract from 
it, either in part or in whole. There is 
no secrecy about it. 

MR. CARTER: It is the same case with us. 
But we have only one COpy available. 

SHRI SHAKDHER _ Yes, it may be one copy 
which is available and somebody, even a 
Member, can take notes. But they can-
not take the copy away. It cannot leave 
the precincts of the House. That is our 
~le. But anybody can see, can inspect 
~t; take notes, take extracts sitting there, 
In front of an officer. 

THE CHAIRMAN: Does it apply to Reports 
of Select Committees? 

206, 

SHRI SHAKDHER: It is about reports that 
are laid on the Table of the House, not 
before that. They are absolutely secret. 
Anybody can go and see and inspect or 
take notes of documents as soon as they 
are laid on the Table; one minute after 
being laid on the Table, they become 
public and anybody Cattl go and see it. 
That is our rule. 

THE CHAIRMAN: With us the report of 
the Select Committee is laid on the Table 
but it is not disclosed until it i& published. 
The Press is sometimes informed 24 hours 
in advance of the contents. If before that 
they want to see, we will refuse. 

SHRI SHAKDHER: In case of a manuscript 
copy, the pressman can see. Everybody 
can see it because the publication is deem-
ed to have taken place at that time. 
Printing may take time, taking out of 
copies may take time. But our rule is 
that as soon as it is laid on the Table of 
the House, that very moment it becomes 
public. It does not matter whether we 
have this, that and the other and how 
long it takes In printing. We p!int them 
a~terwards or we may print them 
.sImultaneously sometimes to avoid diffi-
culty. But that is no bar against people 
seeing it. Even if the PIime Minister 
requests, it is not permitted. The Prime 
Minister is in the same category as any 
other Member. In this matter the Mem-, 
ber and the Prime Minister are in the 
same category; there is no distinction. 

THE CHAIRMAN: I think we have other 
matters to discuss before lunch. It is 
ti~e t? bring this extremely interesting 
dIscussIOn to a close 



I have just two points to say in conclu-
sion. First is I am very sorry Mr. Dum-
buya could not be here today. He wanted 
to rais~ certain problems of privilege. It 
might be possible that be and his other 
African colJe-agues migpt have an informal 
discussion later on. I will try to see if 
"( can arrange that. 
My general feeling about this discussion 
is that although privileges of various 
Parliaments have a common b3se, they 
seem to be developing in different coun-
tries in varying ways and sometimes in 
different directions. In some cases, privi-
lege is supported by law and in some 
cases not. It seems to me that the time 
has come when a comparative study on 
this subject would be of great value 
and intensively interesting. It would need 
a great deal of work to do it. PerhapS 
Mr. Wijesinha might take up this task. 
I am sure we can use the facilities' of this 
society, possibly to circulate the question-
naire or something that. It could be the 
IPV method. 

SHRI SHAKDHER: The questionnaire need 
not be brought before the society for ap-
proval. It would be for the rapporteur to 
frame his own questionnaire to seek in-
formation and make his own report, rather 
than go through the lengthy process of 
framing questionnaires and getting them 
approved. )bat will be a very long and 
a very tedious process. We do not want 
comprehensive reports. We want some 
sort of a study. And it will be the first 
time in the Association to start such a ball 
moving. 
MR. WIJESINHA: In the other body attach-
ed to the I.P.V., the questi~ns that are 

sent round get answered sometimes two 
years later; by that time the questions are 
out of. date. But we are having the ad-
vantage of one language and similar insti-
tutions and that advantage can be made 
use of by us. If I send questions round, 
they may be replied preferably with a copy 
of your standing orders or the relevant' 
rules, if any, dealing with parliamentary 
privileges. Some countries have a parlia-
mentary privileges Act. 
SHRI SHAKDHER: It can be made an ap-
pendix to the report. I would suggest that 
Mr Bradshaw would have to send out a 
cir~ular-this is the first time we are do-
ing it-so that members who are not pr::!-
sent here would also know what is pro-
posed to be done. It would facilitate the 
work of the Society in this matter. 

THE CHAIRMAN: May I ask the Society 
to invite Mr. Wi jesinha to prepare on the 
subject, on behalf of the Society, which 
can eventually be published, and to that 
end, to obtain by whatever method he 
thinks fit information from all members 
of the A~sociation, the facilities of the 
Association being at his disposal for that 
purpose, it being agreed that this is not a 
matter which has to be brought up b~ck 
for discussion in detail, but the. drafung 
and the wording of it is left entIrely to 
Mr. Wi jesinha. 

MR. BRADSHAW: ~Iay I just make one 
point? Mr. Shakdher will agrce--he 
knows much more about it than I do--
that in the Association of Secretaries-
General of the Inter-Parliamentary Union, 
there is an enquiry going on into this very 
subject under Mr. Shakdher's direction. I 
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only mention it because quite a lot of 
Parliaments, one of which is our own, 
have already put together a good deal of 
material in answer to a questionnaire ano 
therefore, would have this material very 
readily available in any form that Mr. 
WijesiJIIha would think appropriate to draw 
upon. 

-Smu: SHAKDHER: I agree that some 
countries have replied to the questionnaire 
sent by the IPU, e.g., the U.K., India and 
Sri Lanka. That was Khan's questionnaire 
and I think Khan has prepar\!d a prelimi-
nary draft. But last time I was told that 
very few had replied to him. Therefore, 
he was not yet ready with the report. May 
be he comes up next year. Anyhow that 
material which has been collected for that 
questionnaire can very easily be passed on 
to you so far as Commonwealth Par-
liaments are concerned. After all, our en· 
quiry is directed to the Commonwealth 
Parliaments and that can be made ust: of 
here also. That is a very elaborate ques-
tionnaire and a lot of informaJion is being 
collected and we can make that availablt! 
to you. 

DIE CHAIRMAN: Thank you very much. 

MR. YUMBA: In order to assist Mr. 
Wijesinha, I wish to request the Chair-
man to stress t1}e importance of this assign-
ment to all of us so that we give him maxi-
mum cooperation in returning the com-
pleted questionnaire promptly. 

THE CHAIRMAN: Thank you very much. 
I am sure we are all seized of that. I 
think it need not be emphasized because 
everybody realises the desirability of giving 
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cooperation in this matter. I am Sure ali 
Clerks are equally interested in it. 

ATTACHMENT OF CLERKS TO OTHER 
PARLIAMENTS 

THE CHAIRMAN: Now we move on to the 
next subject-Attachment of Oerks to 
the Westminster Parliament. Mr. Brad-
shaw will say something about it. 

MR. BRADSHAW: I think you have all 
got the copy of the paper that I have 
prepared on this subject. May I say at 
the outset that this paper about the attach-
ment of Clerks to Westminster Parliament 
is not intended in any exclusive way. It 
is one of my responsibilities since we have 
started the Overseas Office in Westminster 
to receive and look after Oerks who come 
to Westminster on attachment. And there 
have been quite a number of them. 
Some of you will have seen the list pub-
lished in the latest version of the Table. 
The list was submitted to all members of 
the Society in draft, and the printed ver-
sion is the result of the corrections they 
have made. Among the earlier names 
there, I see the names of Mr. Kaul who 
was a very distinguished a~rk of the 
Indian Lok Sabha and his distinguished 
friend Mr. Shakdher who is sitting on my 
Jeft; and the names come right down to 
modern times. Quite a number of people 
who are present here today have been to 
Westminster on attachment and one or 
two more who are also here will be com-
ing. I would be very grateful if anybody 
could give his views from personal ex-
penence as to how the scheme could be 
improved. 



The paper itself sets out the bare facts of 
the Westminster scheme. Para 2 sum-
marises its broad objects which are very 
clear. Paragraph 3 lays down a few 
very basic qualifications that we had 
asked for most important of which is that 
a Clerk coming to Westminster should 
have at least a year''S experience in his 
own legislature and should understand 
the basic language of Parliamentary pro-
cedure so that he can cunduct discus-
sions with all the officials of Westminster 
knowing that language. He 'Should also 
be experienced enough to distinguish 
what is useful from what is not so useful 
for his own Parliament. 

Para 4 deals with the general programme 
which the Clerks coming to Westminster 
are invited to carry out. Roughly speak-
ing, it is an attachment to each one of 
our main offices for one or two weeks. 
By this means, the main parts of the 
business of the House and the way in 
which they are dealt with by the Clerks 
and prepared for the Members can be 
seen and studied at first hand. In addi-
tion to the attachments in the HoU'se of 
Commons, visits are made to the House 
of Lords also and to the other depart-
ments in the House of Commons, the 
most important being the Editor of 
Debates, the Library, the Serjeant-at-
Arms (since the 'Security of the Parlia-
ment is becoming increasingly impor-
tant), the Printed Papers Office and the 
Administration in general. 

Most of the Clerks who come to West-
minster come probably within the first 
four or five years of their life as Clerks 

in their own Parliaments and I think} 
can say that they come to Westminster 
in order to see what it has to offer to 
them and how the working of Westmins-
ter is similar or dissimilar to their own 
Parliaments. Obviously, it i$ important 
becaU'se Westminster procedure has been 
the origin and basis of the procedure of 
the Parliaments of these Clerks. But, 
latterly, there have been what might be 
called refinements in the attachment sys-
tem in that Clerks with- much longer ex-
perience have also been coming, mostly 
Clerks from the independent countries of 
the Commonwealth, and perhaps these 
Clerks have fifteen or twenty or more 
years of experience. We have developed 
the custom of regarding this kind of At-
tachment very much as an exchange 
scheme rather than as a pure Attach-
ment, that is to say, these Clerks would 
carry out much the same kind of pro-
gramme as Clerks on what might be call-
ed pure Attachments, but when that has 
heen completed, arrangements are made 
as far as possible for a return visit by a 
British Clerk to the country in question. 
We have several examples of this ex-
change in the case of Australia from 
where Clerks have come to Westminster 
and return visits have been made by the 
British Clerks both to the Federal Parlia-
ment and to the State Legislatures. The 
same has occurred with Canada where 
the Clerks have been swapped, as it were, 
between the Canadian Central Parliament 
and the provincial legislatures and West-
minster. I need hardly say that these ex-
change schemes are extremely popular 
with the British Clerks at any rate. Just 
as the visiting Clerks like to come to 
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Westm.lnster, t can assure you that the 
British Clerks also like going to the other 
Parliaments. This, of course, depends on 
the availability of the British Clerks, and 
that is a matter for the Clerk of the 
House of CommoD'S. But I can say now 
that, having taken part in one of the 
schemes myself, having spent about six 
months in one of the provincial Legisla-
tures of Canada, the professional experi-
ence IS the most valuable that can be 
gained. It is the best kind of sabbatical 
period, because, when you are away to 
another Parliament, you spend the time 
not as if you aTe on a holiday-although 
after about twenty years or so in your 
own Parliament, a holiday would be no 
bad thing-but in doing the things some-
where else that you normally do in your 
own Parliament. 

I offer one final thought in conclusion. 
In September next, that is, in 1976, in 
London, the Speakers of Commonwealth 
countries are holding their next confer-
ence-from the 7th to 10th September, I 
think. We are looking forward to that 
very much. On a previous occasion, the 
Speakers did consider this question Gf 
attachmL."llt and exchange of Clerks bet-
ween Parliaments and what could be done 
to enlarge and stimulate these attach-
ments and exchanges. It might be worth 
bearing in mind that one possibility may 
be to give the Speakers a report of what 
has happened so far, and may be, ask 
them to take action in a certain direction. 
Thank you very much. 

MR. TLELASE: I want to address myself 
to these attachments and the benefits that 

accrue from the attachments. \V ~ ate 
very appreciative and thankful for this 
kind of exercise. But I want to say that 
in arranging for a Clerk to attend the at-
tachment, there are a number of difficul-
ties that come up our way. 

You start to negotiate with the British 
High Commission and you go to the Bri-
tish Council. It does not have the capa-
city to deal with the financial problem in 
your country. It does not have the sa~e 
capacity, financial capacity, as it has In 
Great Britain. I wonder if you could ad-
vise us as to the best way we can avaiJ 
ourselves of the benefit~instead of 
sending us from pillar to post. Can't it 
be done by one person? 

MR. BRADSHAw: There are various· ways 
in which money can be obtained to fm-
ance these schemes. They are not all 
purely British as Mr. Tlelase knows. 
There are opportunities of drawing on 
United Nations Technical Funds in some 
cases; and in Asia there are organizations 
like the Colombo Plan, through which 
money can be drawn. But certainly it is 
true that there are specifically Britrsh 
te:;hnical assistance funds. If there are 
two authorities actually dealing with this 
matter it is hard for me to say anything. , . 
But I can say this much that I keep lD 
close touch with the British Council in 
London. We can very quickly straighten 
between us any problems that are arising 
in a particular country. If anybody has 
that problem, I would urge upon him to 
get in touch with me and I would take 
steps to take up the matter straightaway 
with my friend in the British Council. He 



is an extremely helpful man and we have 
cleared up a number of cases of trouble. 
I do not know if that is helpful. 

THE CHAIRMAN: We do value very much 
that type of exchange and I would like to 
suggest an exchange between the Indian 
Parliament and ourselves at Westminster. 
I wish I was 20 years younger so that I 
could go myself. I would be willingly 
send my younger man. 

SHRI SHAKDHER : We are already re-
ceiving people. Under the Colombo Plan, 
we have got some people from Sri Lanka, 
Nepal and other countries also. They 
come off and on. We shall be very happy 
to receive any Members on attachment to 
our Parliament and we shall certainly keep 
them busy. There is a lot of work going 
on in our Secretariat and we have never a 
moment's rest. So, any Clerk who comes 
here is su.re to get work here and not a 
holiday. I agree with the Chairman that 
it should be a multi-channel attachment 
and not only a one-way or two-way attach-
ment because procedures are developing 
in different parts differently, as we had 
occasion to see earlier this morning and 
yesterday. So, attachment in one country 
is not enough. I think a person who has 
gone to one country will do well to go to 
other countries also. Our people can go 
not only to one country, but to several 
countries and this cross-fertilization of 
ideas wl11 help in developing procedures 
on sounder basis and with better under-
standing. 

MR. YUMBA: Mr. Chairman, I wish to 
take this opportunity to express my 5Iincere 

.gratitude for the co-operation that our 
Parliament has received from the Clerk of 
the House of Commons at Westminster in 
offering us places on attachment courses. 
The Clerks who have attended these 
attachments have learnt a great deal from 
them alnd places peIlmitting, it is our wish 
to send more Clerks on Attachment Courses 
at Westminster Parliament. 

Whilst on this topic, I also share the views 
expressed by Shri Shakdher that the in-
terchange should not only be confined to 
one or two Parliaments we shOuld encour-, 
age our Clerks to exchange ideas on Parlia-
mentary procedure with as many Clerks 
as possible in other Parliaments in the 
Commonwealth a1so so that there is a mul-
tichannel exchange. I have one sugges-
tion to make on these attachments, and 
here I am assisted by the explanation given 
by my colleague, Mr. Bradshaw, who has 
classified the attachments jnto two cate-
gories, namely, Clerks on pure attachment 
after two or three years' service ill their 
Parliaments, and the experienced Clerks 
who are encouraged to go on exchange 
schemes. My suggestion on Clerks on 
pure attachment is that in order to gain 
more knowledge in procedure from Clerks 
at Westminster, they should spend more 
time in the principal offices of the House of 
Commons. Clerks from Parliaments in 
developing Commonwealth countries 
should be encouraged to spend more time 
with the Serjeant-at-Arms, Librarian, the 
Official Reporters, in the Printed Papers 
Office and the Administration Department. 
I am making this suggestion because most 
of us, in addition to procedure, are res-
ponsible for administration 10 our Parlia-
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ments. Experience has shown that the 
time spent in the principal offices is not 
enough. 

" 
THE CHAIRMAN: It will be a very helpful 
suggestion and I am thankful to you for 
your kind words. 

SHRI BANERJEE: I mu~t expr.!ss my 
gratitude to Sir David Lidderdale and Mr. 
Bradshaw. I sent two of my Clerks, one 
last year and the other this year, to West-
minster. I found by my discussions with 
them and also seeing their work after they 
came back, that they came back with a lot 
of experi~nce and they are doing very well 
since their return. And. I particularly refer 
to one point. One of the Clerks had a diffi-
culty in the matter of gettmg his case 
cleared through the British Council because 
he started his efforts at a very late stage. 
The only way by which he could solve the 
difficulty was by sending a cable to Mr. 
Bradshaw from here. And I am very glad 
to report that Mr. Bradshaw got the case 
cleared. The matter related to the passage 
money from India to England and back. 
If I remember correctly, ~s facility is 
given by the British Council on1y when the 
period of training in the U.K. is for a 
period of three months. By the time this 
particular Clerk was to leave, it fell short 
by a few days, and he very intelligently, 
instead of knocking at the doors Qf the 
British Council, sent a cable to Mr. 
Bradshaw. And I musf teIr'you that Mr. 
Bradshaw got the case cleared W!thin less 
than 48 hours, and so that period of few 
days' shortage from the stipulated period 
of three months could be waived at the 
instance of Mr. Bradshaw. So, it will be 
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niy advice that if you have any partlcuiar 
diffict:~ty on the subject, do not knock: your 
head against the 10cal British Council but 
go to Mr. Bradshaw and he will get the 
case cleared. 

MR. BRADSHAw: First of all, may I just 
say' a word of thanks to what has been said 
by Mr. Banerjee. As regards what Mr. 
Yumba said, I wonder what he feels 
amOlmts to the point that the whole period 
of attachment was really too short. It 
seems to me that if you are going to set 
more time in the principal offices than is 
provided .for now and also see more of the 
administration-and as you rightly have 
said that Clerks are as much administrators 
as procedural advisers-then I think that 
the overall period may be too short. But 
the problem there I think is that we have 
to fit in the attachments into the framework 
of the sittings of the House because so 
much of the value of attachment lies in 
visiting a Parliament when it is at work. 
As we all know, the whole attachment pro-
gramme is likely- to fall to pieces when it 
stops sitting, when the staff go away on 
holiday and you cannot find the people 
you want becau:se they are not there. 
Therefore, we have to necessarily confine 
the period of attachment to two or three 
months. That is, I think, the practical 
difficulty there. But, I think that we can 
do something more in the sense that will 
try to find out what each individual visitor 
requires and concentrate more on those 
areas where they are most fruitful. 
Smaller legislatures, for example, find par-
ticular interest in some aspects only and 
they would like to concentrate on those 
areas only. I think that is something 



which as an orgamzer of the prograI1UJ\e 
one has to bear in mind. 

I am very grateful for the comments and 
suggestions made. I am most grateful to 
Mr. Banerjee for the kind remarks and ex-
amples that he gave. But it does, I think, 
underline the point that British Council are 
faced with a variety of different circum-
stances. Almost every Clerk who tries 
to go to Westminster has a background of 
circumstances of his own. The British 
Council people are the most obliging and 
always very ready to help becaus"e they 
believe in these attachment schemes which 
is evidenced from the fact that they are 
very happy to have their money used 
by us. 

SHRI BANERJEE: I would request Mr. 
Bradshaw to let me know for my own 
clarification as to how the period of three 
months attachment is distributed in the 
various departments of the House of 
Commons. 

MR. BRADSHAW: I have not specified the 
particular offices in the paper. Normally, 
we would ask a visiting Clerk to be attach-
ed to each of the four main offices for two 
weeks and we have got four main offices. 
These are the Table Office, dealing with 
questions which, I think, is universally im-
portant; two more weeks in the Public Bill 
Office. which again is of great importance. 
Two further weeks are spent in having a 
look at the Select Committee system~ which 
is very eJq>anding and about which we will 
be talking later. Then, two weeks are 
spent in the Journal or Record Office which 

produces our daily recor.d or daily mlnutes 
and is the expert procedural office. In all, 
that takes eight weeks. Then, we would 
like the visitors probably taking further two 
weeks in visiting other departments and 
also a little time in the House of Lords. 
That is the basic pattern of the programme 
of attachment. 

YOur two Clerks were particularly in-
terested in seeing something Qf the -House 
of Lords, i.e., the Second Olamber and 
they spent rather more time up there 
because they were interested in that. 

SHRI BANERJEE: I may just mention here 
that the procedure in the Upper House 
here or the Rajya Sabha is almost the 
same as in the Lok Sabha. 

In fact, excepting some powers which arc 
not exercised by llie Upper House, the 
Rules of Procedure of the two Houses are 
even worded in the same language. So, 
we follow the same procedure. Naturally 
a Clerk from the Rajya Sabha visiting 
Westminster would like to know a little 
more about the House of Lords though 
they are not directly !elevant for the pur-
pose of our work here, but very often 
questions are asked of us bv the Members 
as to the procedure in the House <i Lords 
on the subject. And even the Editors 
asking me have devoted quite a number of 
pages to the House of Lords. But Sir 
David would surely accept my criticism 
that if We could arithmetically distribute 
these, it would be 20 per cent for Lords 
and 80 per cent for Commons and for 
very right reasons. 
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THE ·CHAIRMAN: If I may just intervene, 
the House of Lords are proud of having 
their own procedW'e. The present genera-
tion of Lords clearly seem to me to be 
much more procedural-minded than their 
predecessors were. One difficulty I find 
in editing Erskine May is the rather un-
expected expansion of information from 
the Lords on particular points so that one 
has to readjust the things to fit in. Jt is 
important that if anybody from your 
House 2<)es to Vv' estminster, he -should 
have ai opportunity to study there~ and I 
am sure the House of Lords authorities 
will always cooperate with you. 

SHRI A. S. ARTHUR: Mr. Chairman, in 
support of this from Sir David lidderdale, 
in India or in the States there are no 
officials or organs from where we can get 
expertise or advice or anything except a 
few officers in the Legislatures. Earlier 
the Lok Sabha Secretariat had been giving 
some sort of training to the Legislature 
staff but that is also now stopped. We 
were talking earlier of the privileges of 
Members and I would like to give just one 
instance. 

Now, the Speaker becomes so important, 
so powerful and so influential that the 
Chief Minister thought that if he is re-
elected, he might aspire for the office of 
Chief Minister and, therefore, he could not 
get elected in the elections. 

In some cases, the Speaker decides e.arlier 
what the embarrassing questions or 
motions are, and there are 101 conditions 
for disallowing them, to save the Ministers 
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from embarrassing situations. But then 
the Speaker could be in a position of in .. 
security. Now, therefore, I could foresee 
a turbulent House in the N agaland Assem-
bi y, and in one of the conferences of the 
Secretaries, the Secretary-General, Mr. 
Shakdher, told us that when there is a 
turbulent House, when the Speaker asks 
fOr advice, you just remain quiet. In 
Nagaland, it is not so. As soon as the 
House is turbulent, the Speaker will say, 
"Mr. Secretary, what is your advice?" 
One just cannot sit quiet there. Imme-
diately he will have to give it. Unless we 
are well experienced, it will be difficult. 
The House of Commons being the Mother 
of Parliaments, I think this- proposal is a 
very good one and I tliink we snouId all 
support it. 

THE CH~IRMAN: Thank you very much. 
That is most helpful. I think that in view 
of our lunch engagements, We cannot go 
on for more than another five minutes. 

MR. TLELASE: If the House is turbulent 
and the Speaker calls me to advise what 
he should do, I myself would say "Please 
suspend". 

All we advise him is to suspend. 

THE CHAIRMAN: That is the thing that 
the Speaker has on several occasions done 
with us without any conflict in it and it has 
resolved things. There was one case, I 
think, last year, and during the suspension, 
We quickly got hold of the Government 
Chief Whip, and other key figures and got 
things sorted out. 



MR. ARTHUR: There is the question of 
point of order where the Speaker has to 
given decisions. When th~ House is tur-
bulen,t, several members rise up and raise 
point of order and ask for ruling of the 
Speaker. In that ~ase, a decision has to be 
given on the spot. You just cannot say 
that you will give the ru1ing after two 
days or three days. There may be im-
portant cases. 

THE CHAIRMAN: Yes, very often, impor-
tant cases come up and the Speak~r has 
to deal with them on the spot. Surely, it 
is better to put things suspended. I think 
on this, we must draw a conclusion now 
becaus~ otherwise there is no reason I 
think really other than the logic of lunch, 
why we should ever stop. But that logic 
of lunch is fairly strong. Anyway, your 
point was on this question of 'Attachment'. 
We should take it at the beginning of 
tomorrow's sitting. 

Well, I think you want to speak. But we 
will be very short and very brief now. 

MR. YUMBA: In fact, I am going to assist 
you. These matters shou~d have been 
'raised when we were considering the sub-
ject of 'Privilege". Now they can be raised 
when we come to 'Any other business'. 

THE CHAIRMAN: I think they have a vexy 
considerable relevance to the question of 
'Attachment' but certainly they could be 
raised again and more fully exploited under 
"Any other business". I think we must 
stop this discussion noW. I am ~xtremely 
grateful for the various suggestIons that 

have been made, and will bear them all in 
mind. I think we must adjourn now and 
meet tomorrow again at 10.30 A.M. and 
proceed with the discussion on the subject 
of 'Committee System and Administration 
of Parliament' and 'Any Other Matters' if 
there are any. 

The meeting is adjourned. 

Adjourned till 10.30 A.M on 31st 
October, 1975. 

Friday, 31st October, 1975 

The sitting was opened at 10.30 A.M. 

Sir David Lidderdale takes the Chair. 

THE CHAIRMAN: Good morning my c?llea-
es We come now to the last two Items gu . h' h . on the programme, the first of w IC IS 

the Committee Sys:tem and the. second be-
ing the Administration of Parhament. But 
before we start, Mr. Bradshaw wants to 
say a few words. 

MR. BRADSHAW: I may just call your at-
tention gentlemen, to the papers sent 
round ~nd I am most anxious about the at-
tendance list. It is revised up to yester-
day. If yOU have not ~ut your name, 
pkase put it on and hand It over to me an~ 
I will make sure that it is included. The 
second point is~ I have over here on the 
desk a transcript of yo!sterday's proceed-
ings. If anybody who spoke in those pro-
ceedings would like the copy to be cor-
rected, p~rhaps he would help himself on 
the side here. There are 20 copies, I 



think it would be helpful to confine them 
to those who actuaHy spoke so that they 
may correct them. Thank you. 

THE CHAIRMAN: I think probably it would 
be a good thing to aim at bringing the 
meeting to an end by half past twelve. 
Again there are lunch engagements and 
other things. If we do our best, we will 
achieve an adjournment in good time. 

The next matter is that our kind hosts, 
the Clerks of Rajya Sabha and Lok Sabha. 
have kindly arranged a conducted tour of 
the Main Parliament Building this after-
noon. If any of you would like to take 
part in tbat-J would think it would be 
extremely inte~sting-would ~ou please 
gather downstairs at the, entrance just be-
fore three, and the buses will be leaving 
at 3 O'clock. 

On the Committee System, I will ask Mr. 
Shakdher to be kind enough to open the 
discussion. 

THE COMMITTEE SYSTEM 

SHRI SHAKDHER: Mr. Chairman, the other 
day I had suggested that in addition to 
Privileges we may take up the Committee 
System. In doing so I had in mind the 
prevalent thOUght in the whole world to-
day that business of Parliament should h:! 
conducted more tlhrougb committees ra-
ther tham in the House. House is most 
fitted for discussing matters of policy and 
arriving at general consensus but the d,:!-
tailed study and scrutiny should prefer ably 
be done in smaller committees wb.~re de-
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bates can be meaningful and where study 
can be made of facts and detailed admi-
nistrative matters. 

I as a rapport:!ur in the Association of 
Secretaries-General conducted a study on 
the system of Parliamentary Committees 
some years ago. As a result of that study, 
I published this book, "The System of 
Parliamentary Committees." I do not 
know wheth.~r all the members of the 
Commonwealth are members of the IPU. 
Those who are may have received this 
publication but, to those who have not, if 
they are int.~rested in it, I can make avail-
able some copies. It contains facts about 
the existing systems of committees in many 
Parliaments of the world. 

I need not dw.~ll on that because we are 
not concerned here with the world Par-
liaments but with the Commonwealth Par-
liaments. As you know, the Committee 
system: in addition to simplifying the work 
of Parliament, leads to pUblic participa-
tion; for instance, Committe.~s can invite 
witnesses. non-official witnesses in addition 
to officials, and anybody interested in any 
matter before the Committee, can appear, 
send a memorandum or repres.~nt him-
self or the interests of his organization and 
the Parliament as a whole will get to know 
the views of the public. 

So far as India is concer~d, we have se-
veral Committees which are very effective-
ly functioning. One is the Estimates Com-
mittee. It is the only such Committee I 
think in the whole Commonwealth. I 
tbink the U.l(, has also abolished the Es ... 



timates Committe.~ and they have now got 
Committee on P.ublic Expenditure. I do 
not know whether any other country in 
the Commonwealth has the Estimates 
Committee. This is a very important 
Committee !'o far as we are concerned. 
It can go into the whole administration. 
Although it is concerned with money, with 
the budgets and estimates but it does-not 
confine itself to estimates only. It can 
go beyond the estimates, into the organisa-
tional set-up, in the methods of working, 
in finding out whether the money has been 
usefully spent and all the relevant matters. 
Now, w .. ! fiDel over the years--this Com-
mittee has been working throughout the 
year, both during session and in inter-ses-
sion periods and it usually breaks up in-
to sub-committees also--that we are not 
able to cover the whole Government 
machinery in one year or 5 years of the 
life of Parliament because the administra-
tion is so complex and vast and it is not 
possible for one committee to do it. This 
Committee has nevertheless made very use-
ful recommendations and the Government 
respect the views of this Committee and 
as far as possible, they accept the recom-
mendations and implement them. If you 
are int!rested in the work of the Estimates 
Committee, we hav.:~ got numerous report~ 
of the Committee at the publications 
Counter and yOU might have a look at 
them. You will se.:! that the studies are 
very detailed and factual and the recom-
mendations are of far-reaching charact~r. 
It was once noticed by the U.N. also and 
one of their financial experts or an eco-
nomic expert said that it was doing ~ very 
useful work, In O\lr couptry also, It hl;ls 

got a great prestige and commands res-
pect. Such Committees, I may say, have 
also been introduced in our State Legisla-
tures. So allover the country, the Esti-
mates Committees look into the adminis-
tration of the Central and the State 
Governments. 

Then we have got Public Accounts Com-
mittee which is common to all Common-
wealth Parliaments. I need not say much 
on it because we all know the work of 
the Public Accounts Committee. It is 
almost similar in all countrb~. But I 
may say that our Public Accounts Com-
mittee goes beyond the report of the Au-
ditor General. It goes into the merits of 
the things sometimes and it takes up a 
study, and like the Estimates Committee, 
goes deep into it and makes a report. 

Then we hav.~ another Committee which 
is called the Committee on Public Under-
takings. Neither the Estimates Commit-
tee nor the Public Accounts Committee 
look into these Public Undertakings. W.:! 
have well over 100 public undertakings 
in this country. This Committee deals 
with all the industrial undertakings, fin-
ancial institutions and various other orga-
nisations which are of autonomous or 
semi-autonomous charac&~r, banking and 
insurance and agricultural and other bo-
dies. So we have got this separate com-
mittee calleel Committee on Public Under-
takings and it does the sam.~ work in rela-
tion to public undertakings as the Estima-
tes Committee and the Public Accounts 
Committee do in relation to the Depart-
m~nts of th~ G()V-;m.mellt. 
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The method of working of the Committee 
on Public Underakings is slightly diffe-
rent because they work on the principle 
whether the moneys bav.:~ been usefully 
laid out and the undertakings have been 
doing all that had bern expect~d of them. 
It is mOl e a commerd-al type of scrutiny 
than the departmental scrutiny. 

These three financial Committees among 
themsdves discharge the whole function of 
administrative scrutiny. But as I told you, 
thev are not able to cope with all the work 
because during five years they are not able 
to complete scrutiny of all tb.:! public un-
dertakings and the departments of the 
Government. There is need for strenthen-
jng these Committees, for making more 
use of Sub-Committe.:!s, giving them pow-
ers, and things like that. We are looking 
into this. 

Then we have a Committee known as 
Committee on Subordinate Legislation. It 
is also doing very us.:!ful work in the sense 
tlrat our Parliament makes laws and leaves 
the details to be legislated by the Govern-
ment, to make rules and regulations, bye-
laws and the lilv~. Now there is a large 
area of this l~gislation which is outside 
House scrutiny. But Parliament has con-
stituted the Committee on Subordinate 
Legislation which goes into every rule or 
regulation or bye-law made by the Gov-
ernment and scrutinises it in the same way 
as Parliament would have done it. The 
l'esult is that the Ministries of the Gov-
ernment are now very careful when they 
make rules and regulations becaus.:! the 
Committee can find out whether they have 
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exceeded tb.~ powers given to them, whe-
ther they made the proper rules and re-
gulations, whether there is a variation bet-
ween one rule and another rule. These 
reports are very extensive and they have 
helped in properly regulating the rule-
making powers of the Government. 

We have then the Committee on Petitions. 
It is unlike the other Petition Commjtt~es 
in the Commonwealth a very comprehen-
~ive Committee in the sens.:! that it looks 
into all the petitions that are submitted to 
it on the, merits of the case. It hears the 
Government and the petitioner and then 
makes appropriate recommendations. All 
their reports are submitted to Parliament. 
I have written an article called The Two 
Petitions Committees, which was p'ublish-
ed last vear, in which I compared the work 
of the· U.K. Committee witli-the Indian 
Committee. 1 can tell you an inter.~sting 
story. 

Mr. Wijesinha said yesterday that sup-
posing a Member makes an allegation 
against a person who is not a memh!r of 
the House, in the House, what happens to 
that. Now in our country if a Member 
makes an allegation against a non-Mem-
ber, he can make a petition to the Peti-
tions Committee bringing out the facts of 
his case and telling them how innocent 
he is, and the Petitions Committee can 
look into it, call the Member, call the other 
person and hear them and then make their 
report and give findings. Two such cases 
aroSe in our Parliament. A Member of 
the Communist Par~y once alleged that 
one of the banks had indulged in misuse 
of securities and made money out of 



that and defrauded the bank. He made 
this allegation on the floor of the House. 
The General Manager of the bank said 
that it was all false, there was nothing 
like that. The matter was referred to 
the Petitions Committee and they held 
inquiry into the matter. They heard 
the banker, they heard the Member, 
and then they made a report. In 
the end, the Member could not subs-
tantiate the allegations. So I am' saying 
that this is a very useful Committee so 
far as we are concenl .. ~d. It enables the 
citizen to ventilate his grievances through 
this Committee. Of course, there are 
~ome restrictions on the working of this 
Committ.:!e. For example, they cannot 
look into the judicial orders passed by the 
courts, they cannot look into cases where 
departmental remedies are available to 
Government servants, and matters like 
that. But matters of g~neral public im-
portan~ com;! up before this Petitions 
Committee. 

Having said this, I still feel that there are 
large areas of work which should be done 
in committees and which need not b:! 
brought on the floor of the House. Our 
House has been considering whetb.~r we 
should expand the committee system, and 
to what extent we should do it. 

In the U .K.-I do not know much about 
it; Sir David will be abk te) say about it-
they have constituted some committees on 
various subjects, not the full comprehen-
sive committee system yet, but a few com-
mittees, and we have b~en watching their 
working. Conflicting reports come some-

times. :But on the whole, I see from 
pap.~rs and documents I have read that 
they are doing useful work, and they are 
being continued and probably extended. 
We will 'hear about it from -Sir David in 
due course as to how they are functioning 
and what lessons can be orawn from th.~ .. 

It is, therefore, important to consider how 
far this committee system should be ex-
tended, for example, on matters of fureign 
affairs, defenc:!, economic development, 
transport and so on. When small matters 
come up before a big House, they cannot 
be, resolved. For example, our House 
consists of 525 members. You cannot 
discuss a matter of detail in a precise man-
n • .!r in the House; that can be done more 
effectively in the committee. 

These are some of the matters which arise 
in connection with the committee system 
and I hope we will hear from colleagues 
their views on them. 

MR. CARTER: I am not contributing any-
thing at this stage. I was v.:!ry much in-
terested to hear about the committee sys-
tem. All of us are very much interested 
in it. But I would like to know your 
views on the rdevance of an elaborate 
committee system in a very small Parlia-
ment such as we have in most of the 
Caribbean countries where a House does 
not exceed 36 m.:!mbers. 

MR. LITTLEJOHN: I would like to com-
ment on the last point made before I 
speak on the usefulness of the committee 
system. My House has not 36, it has 81, 
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but we do a great deal of work through the 
committee system. We have a varying 
llumber of committ.~es, about 20. Most 
of them are standing committees, and usu-
ally on days when the committees sit, 
Tuesday and Wednesday of each sitting 
week, there ar.~ from 6 to 10 committees 
sitting. So a small parliament can make 
constructive use of the committee system. 

We have reduced the number of members 
on each Committee because of the 
increasing number of committees. We 
find that they work better with a small 
number of members. Most of them have 
7 members. Some which are more im-
portant have 10, and I think one has still 
12. 

This bringr me back to what my fnend, 
Mr. Shakdher, said about the Estimates 
Committees and other Committees that 
look at the financial involvement of Gov-
ernment through committees. 

The functions he described are carried out 
by one Committee in New Zealand which 
we have had since 1962, the Public Expen-
diture Committee. It absorbed the func-
tions of the Public Accounts Committee 
and added to them investigational func-
tions which were carried out in the House 
of Commons by whichever committee it 
was, I think it was Public Accounts Com~ 
mittee. 

We used the terms of reference l)f the 
House of Commons, adapting them to our 
own needs, and have devised something 
which would empower our Committee not 
only to consider the Estimates in close &-
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tail each year but also, acting separately 
and at a different time of the year, during 
the parliamentarqy recess, the Committee 
which has three sub-committees, investi-
gates any matter that involves public 
exlpenditure, any corporations and any 
other organisations which receive contribu-
tions from the Consolidated Revenue Ac-
count. 

In past years, that Committee has made a 
large number of investigations many of 
whom had been useful, and they have 
resulted in the improvement of our system. 
The Committee reports every year and jn-
cludes in the printed report a report from 
Government on action taken by Cabinet as 
a result of previous recommendations. 
Through that system, there is a good 
check on the work of the Committee. In 
1962, we also established the subordinate 
function of examining suoordinate legis-
lation, and have attached it to a Commit-
tee, called the Statute Revision Committee. 
That Committee deals with technical legal 
matters. In that year-1962-we had a 
good many complaints and criticisms from 
academic colleagues throughout the coun-
try that Subordinate Legislation was 
brought into force without proper scrutiny, 
and we set up a Committee to examine the 
problem. That Committee recommended 
that the House should provide itself with 
an opportunity to study the subordinate 
legislation and all regulations are now laid 
before Parliament. 

We found that it was a simple proce-
dure. A copy of each regulation is put 
in a box in the table office and from 
there it is recorded on the Order Paper. 



The purpose of that is to enable Mem-
bers to raise before the Statute Revision 
Committee or before the House any mat-
ters relating to that subordinate legisla-
tion. 

From 1962 until now, nobody has 
found anything sufficiently worth criticis-
ing to bring before the Committee or to 
make use of that provision. It was men-
tioned towards the end of our recent 
session for the first time since 1962. I 
was ilnterested because I was responsible 
for the preparation of its terms of refer-
ence in 1962, and I would have known 
if it had been used but it has not been 
used. So, I was interested to hear Shri 
Shakdher speaking about all this. We have 
a Petitions Committee. The number of 
petitions has been reduced quite consi-
derably following the appointment of an 
Ombudsman. But, still, we give quite a 
careful consideration to petitioru; from 
members of the pUblic. We recently had 
an occasion in New Zealand where a 
Member of Parliament made critical re-
marks about the non-members. One Mem-
be,r had 'Something to say about the medi-
cal profession. We have not had that 
system in New Zealand whereby such a 
person could bring in a petition for being 
considered by the Petitions Committee. 
We might, of course, devise some such 
sys,tem whereby the reports of the Peti-
tions Committee might be made public 
in the House. In fact, the reports of the 
Petitions Committee are usually very brief, 
but there is no reason why it should not 
be long enough to set out the findings of 
the C(lJnmittee. 

There are two other things which we 
have devised. First is the advisory ser-
vices which we provide. Just in the last 
cuuple of years or so, we have appointed 
a few highly qualified people in the middle 
level of grading, and we have attached 
them to the Committees. Their function 
is to provide a commentary on submis-
sions from the witnesses and to investi-
gate matters which the Committee is re-
quired to investigate and to help them in 
the drafting of the report. When I say 
they help, they give us a very substantial 
help and I think you all understand what 
I mean by that. The service has been very 
well accepted and h~ been commented 
on by the Speaker formally and in a 
written report from the Standing Orders 
committee. I recommend it for the consi-
deration of anybody who uses the com-
mittee system. 

The Committee have the power to tra-
vel and that has been there for many 
years. We have recently extended that 
to the committee of the caucuses of the 
two parties. Here we are getting out of 
the range of the ordinary functions of 
Parliament which are properly regarded 
as the function'S of the State and Govern-
ment to functions of politicians in their 
political capacity. We have done some-
thing more than that to assist the politi-
cal parties. We have provided them with 
research units containing a staff of ten, 
some of them quite highly paid, to assrst 
in party matters. They should be matters 
relating to the party's functioning in Par-
liament, but I am bound to say that as 
an election draws near, the scope of the 
interest of those groups 'Seems to have 



widened a littie. nut because the party 
caucus committee can travel and take our 
staff with them, we have as a consequence 
been involved in providing a little more 
service to the political parties for party 
purposes. It is a development which 
needs to be watched fairly carefully. I 
have had a slight difference with a col-
league in Australia over something I 
wrote in The Table. These remarks are 
relevant, but I shall prepare a suitable reo 
ply for future publication. I think we 
agree that this is something to be watched 
carefully and this was acknowledged by 
the Australians when I was there. It is 
not my suggestion that there could be a 
great deal of partisan activity by pubHc 
servants; that is not really what is hap-
pening at all. I think that in these few 
words I have covered the developments in 
recent times which are of interest to us 
here. 

SHRI SHAKDHER: I was very much in-
terested in hearing Mr. Littlejohn that his 
secretariat is moving into the political 
secretariat of the parties. Our members 
would very much wish to do that but we 
have been resisting that. I can tell him 
that we have a very big research depart-
ment, library and research department 
here which is made use of by members. 
individually or collectively. Our instruc-
tions to the research staff are: be objec-
tive in your approach and do not write 
anything from the party point of view. 
For example, we give them factual data, 
documents and papers and things like 
that; we make studies and make them 
available to every Member. What we do 
for every Member is for every Member; 
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what an individual member wants froni 
us is for the individual himseH. A'S part 
of instructions, we have told them that 
they would not quote our Research or 
Library for anything that they say. They 
must take responsibility for what they 
say in the House or outside on the basi'S 
of information given by our Library. Our 
Library has been very useful. When you 
visit our Parliament House, we will take 
you round and show, what amount of 
work they are doing for Members collec-
tively as well as for Members individual-
ly. It is a very extensive Department doing 
very useful work. 

THE CHAIRMAN: I am not going to ex-
patiate myself on the Committee system 
that we have in the House of Commons. I 
will ask Mr. Bradshaw to do that, because 
in a previous position, he had a great deal 
to do with this. He has al'S0 a slightly 
more elastic memory than I have now. 

I would only mention a few words on 
the relevance of a CommitteP systeID such 
as is found in the large Parliaments to the 
Rmall ones, as was rai'Sed here. Even 
large Parliaments find it difficult in mann-
ing an elaborate Committee system. With 
us, Members are already complaining that 
there are so many. For very small Par-
liaments, that point must be reached very 
soon. On the other hand, most of the 
things that are done with the help of an 
elaborate Committee system, in a large 
Parliament, can also be achieved in a 
small Parliament. It may be able to con-
trol Government expenditure and the ad-
ministration· of each Department in the 



Chamber itself. Of course, it may very 
well be helped by Committees if it has on 
~dministration, or on Public Undertak-
mgs, or to look after public petitions and 
t~ings like that. If you have a small Par-
hament, study the system of larger ones. 
~ere are things which you can usefully 
pIck up. In that c~nnection, before I left 
J ~ndon~ I had the pleasure of talking to 
an old Member of the Society. a former gerk in the Le~islative Council, of Hong 
~ong, wh.o now has rather an interesting 
Job. He IS Secretary of the Association of 
unofficial members of the Legislative and 
Executive Councils. Thev seemed to have 
formed some strange body of their own. 
While tulking to him I got the impression 
that the system of Government of Hong 
Kong is in certain ways unique in respect 
of parliamentary control. It would be 

. interesting if at some stage in our talks, 
Mr. Wheeler could tell us something 
about their Committee system there etc. 

Now, I would request Mr. Bradshaw to 
tell you about the committee system in the 
House of Commons. 

MR. BRADSHAW: Mr. Chairman, Sir, I 
think, the Committee system in the House 
of Commons is worth talking about, be-
cause there have been many changes of 
some importance in the last ten years. 
There was one curious change bearing in 
mind, what Mr. Shakdher was saying 
about the movement towards a more ela-
borate Committee system. The abolition 
of the Committee of Ways and Means 
and the Committee of Supply, which was 
referred to yesterday is, in fact, a move in 
the opposite direction, The House of 

Commons now deals with this financial 
business on the :floor of the House itself 
rather than in the Committee of the whole 
H?use. But if you look to the pure Com-
mIttees, the Select and the Standino Com-

• 0 
mlttees of the House, they have develop-
ed to an extraordinary degree. 

The standing committees I think, now 
look after 95 per cent 01 the Bills at the 
committee stage. That is their main busi-
n~ss, Most of you, I suppose, are familiar 
wIth the way they work. They are small 
committees now-a-days, usually consisting 
of about 20 members. They are com-
mittees of debate. They have no power 
to send for persons or papers. All that 
they have to do is to debate whatever is 
put in front of them. It is usually a Bill 
which they have to go through clause-by-
clause and, when they report the Bill, 
they are dead and a new committee is 
appointed for the next Bill. That makes, 
of course, the word "standing" committee 
a well known misnomer as a descriptioIl 
of their functioning. 

Nevertheless, even these committees 
have been put to new purposes in recent 
times. The use of them for regional prob-
lems has been an interesting development. 
There have for long been Scottish stand-
ing committees of various kinds. Lately, 
this use has been extended to Wales and 
Northern Ireland. That there are, com-
mittees on both these regions re:flect~ 
the anxiety of the House, what it feel~ 
about developments in both the regions 
and about the separatist feelings in the 
regions. 
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Then, statutory instruments are now 
considered in the standing committees. 
Here again, as mentioned by Mr. Shak-
dher, the motive is a desire to get more 
matter off the floor of the House. They 
have been crowded out of consideration by 
other business at the time when they 
would normally be taken. 

Second-reading committees is another 
example. Again, in an effort to clear the 
floor of the House, the second reading of 
uncOlIltentious Bills has been put to stand-
ing committees. If the 20 members ob-
ject to the reference to the standing com-
mittee, the Speaker has to declare, "Noes 
have it." But it is usually proposed only 
after consultation through usual channels. 
The second reading stage of the Bill can 
then be taken up in a standing committee. 
These are the major developments. There 
are a few other less important ones. 

It is with select committees, however, 
that the greatest interest has been aroused 
by new developments. We have, of 
course, the traditional committees that 
have always been appointed over many 
years, the financial committees, for ins-
tance, the Public Accounts Committee, the 
Estimates Committee and the N ationalis-
00 Industries Committee. This is very 
much the traditional pattern found in 
Tndia which Mr. Shakdher has been des-
cribing. 

We have a Privileges Committee and 
also a Statutory Instruments Committee to 
consider the technicalities of statutory 
instruments. There are also ordinary 
committees used by the House for any 0.1 
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hoc purpose as for instance, two com-
mittees set up in the last five years to con-
~ider Members Interests and which have 
led to the establishment of the Registry 
of Interests. 

But most attention has been focussed 
on the new so-called specialist com-
mittees. This was also raised by 
Mr. Shakdher. It is rather a confusing 
term because a specialist committee is 
merely a select committee which is given 
::l particular subject. But it has a special 
significance because of the enthusiasts for 
!Specialist committees who seek the cover-
age by a system of parliamentary com-
mittees of each and every Government 
Department. 

When the Government came to wrestle 
with the problems in the 1960s' they went 
about it much more cautiously. They de-
cided that the way to begin was to set up 
two different sorts of Committees. One 
was the SUbjeot Committee, and they chose 
the subject of Science and Technology; the 
other is the Departmental Committee and 
they chose only one Department just as 
an experiment and that was the Depart-
ment of Agriculture. Now, these Com-
mittees had great teething troubles during 
the earlier days. The main problom was 
that the Ministers disliked the idea. basi-
cally, of having a Committee to look par-
ticularly into their Departments. I remem-
ber one Cabinet Minister at that time 
~aking a very interesting remark that he 
dId not mind being scrutinised on the floor 
of the House during the Question Hour·; 
he did not mind being subjected to an 
examination by the Select Committee; but 



he did not want both. There is a great 
deal of validity in that view in the con-
text of the British Executive's relations 
with Parliament and I think it was that' 
which drove another nail into the coffin 
of the Departmental Committees. 

Anyway, the Committees that had sur-
vived during the period were the Com-
mittees on Subjects. Their position was 
fairly stabilised by the end of the 19605. 
When the Conservative Government was 
elected in 1970, they produced a white 
paper on Committee which was acceptable 
to the whole House. Under this policy, 
the Committees appointed regularly are 
the Committee on Science and Techno,... 
l~, the Committee on Race Relations 
set up to conciliate relations between the 
British Parliament and the immigrant p0-
pulations, and . a Committee on Overseas 
A id. These three Committees have done 
good work and given satisfaction to the 
House, and they are now part of the per-
manent committee system. 

I may mention the Estimates Com-
mittee as well. From 1970 onwards, the 
old committee was renamed the Expen-
diture Committee and given wider terms 
of reference. While the old Estimates 
Committee could look only at the admi-
nistration. the new Expenditure Com-
mittee were invited to consider any Gov-
ernment white paper on expenditure. Once 
you invite a Committee to do that, you 
open up the whole field of ~licy. So, the 
re-vamping of the ExpendIture Co~
mittee has enlarged the scope of its actI-
vities considerably. It has laid a big . ~e
nort on the automobile industry-Bn~,sh 

Leyland-because that firm has lately been 
receiving public money and that gives an 
opportunity to the Expenditure Com-
mittee to tackle them. 

May I conclude by making a mention 
of the style in which these Committees 
now operate? They are extremely confi-
dent. They call upon Ministers to give 
evidence which the old Committees were 
not used to doing. The Minister usually 
appears when the Committee is enquiring 
about policy. They travel both at home 
and abroad in pursuit of their enquiries, 
and I believe the.y spent £ 80,000 this 

year. They get expert assistance also, as 
mentioned by Mr. Littlejohn, they appoint 
experts to elucidate matters within the 
terms of reference. They make much 
more use of Sub-Committees, a trend on 
which Mr. Shakdher has commented. Fi-
nally, they are set-up of the whole of the 
Parliament which enables them to conti-, 
nue their work session to session without 
too much interruption. The only point 
on which they failed to carry the House 
with them was when they wanted to tele-
vise themselves. 

MR. STRACHAN: Mr. Chairman, I was 
particularly interested in the point 
raised by Mr. Carter regarding the rele-
vance of the committee system of bigger 
Parliaments to the smaller ones. I think 
smaller Parliaments have distinct pro-
blems about committees. I know one 
Parliament where all the members of the 
House but one are either Ministers or 
Parliamentary Secretaries. How does it 
function so far as the Public Accounts 
Committee is concerned? I know of 
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another Parliament which overcame that 
difficulty -whether it was properly done 
or not is another matter-by having a 
joint committee, including members from 
the other House, to form the Public 
Accounts Committee. I should like to 
hear comments particularly from the 
smaller Parliaments as to whether that 
system of taking members from the Senate 
or the Upper House, which has limit~d 
rights in so far as financial matters are 
concerned, to form the Public Accounts 
Committee is being followed. 

THE CHAIRMAN: If ina House, all members 
are members of the Government, it is diffi-
cult to understand how the Government 
can ever be adequately controlled by the 
legislature. From the Government point 
of view, it seems to be a very nice and con-
venient thing to do. Anyhow, let us now 
come to the question of small P~r1iaments. 

MR. WHEELER: Before I explain the func-
tions of UMELCO (office of the Un-official 
Members of the Executive and Legislative 
Councils), perhaps it would be useful if I 
first of all explained the set-up in Hong 
Kong as regards the administration of the 
territory. As you know, Hong Koog is a 
colony. We haVe the usual colonial ad-
ministration comprising an Executive Coun-
cil and a Legislative Council. The Exe~u
tive Council is the senior body comprising 
15 members who advise the Governor on 
all important matters affecting the colony 
and included in that is the consideration of 
Bins that are to be introduced in the Leeis-
lative Council. Members of the Executive 
Council are all appointed; there are no 
elected Members. The Council is comprised 

226 

of official members and unofficial member~. 
The official members are members of the 
Hong Kong Government and the unoflicial 
members are leading figures in the com-
munity. The Governor is not a member of 
the Executive Council. He is there to re-
ceive Council's advice and make decisions 
on all matters which are put to the Coun-
cil. Further, he is empowered to disregard 
that advice. He may make a unilateral de-
cision on any matter, but he has to explain 
in writing afterwards to the Secretary of 
State the reasons for acting in this way. 
That very briefly sums up the works of 
the Executive Council. 

The next body is the Legislative Council 
which is slightly larger, comprising 30 
members including the Governor, who is 
the President. Once again, there are no 
elected members; they are all appointed by 
the Queen on the recommendation of the 
Governor of Hong Kong. Unlike the Exe-
cutive Council, where the Governor is not 
a Member but purely receives advice from 
the Members, in the Legislative Council, 
he is a member. He is the President and a 
Member and he has two votes. He has a 
vote in the normal way plus a casting vote 
in the event of a 15-15 tie, should it ever 
come to a division. There has not been 
division in my experience, which spans 
JUSt over two years. 

The Legislative Council deals with legisla-
tion and financial matters. There are two 
sub-committees of the Legislative Council. 
One deals with establishment and the other 
deals with public works. I will not go 
into detail regarding those sub-committees, 



The Bills which the Executive Council 
directs should be introduced in the Legis-
lative Council are published in the Govern-
ment Gazette and then at a meeting of the 
Legislative Council, which meets once a 
fortnight, the Bill is given its first reading. 
The official member introducing the Bill 
then speaks and explains the objects and 
reasons of the Bill and why the measures 
in the Bill are necessary. The debate is 
then adjourned until a subsequent meeting 
of the Council. During the interim, un-
official members of the Legislative Council 
who form the body referred to by Sir 
David-UMELCO, who have their own 
office-split up into small groups of three, 
four or five and study thoroughly the Bills 
which have had their first reading. While 
considering the Bills, assistance of any 
official member concerned or any head of 
department or any other seni~r Govern-
ment servant may be enlisted. They also 
receive representations from the public, 
from professional bodies and other con-
cerned. Incidentally, this consideration of 
Bills is dooe in camera. This procedure 
for dealing with Bills is really our Com-
mittee system in Hong Kong. As a result of 
the discussions on the Bills, officials and 
unofficials reach a compromise. Unofficials 
usually get their way as regards 'any re-
quired changes or modifications to Bills 
and between them, they draw up a list of 
committee stage amendments which are 
made sometimes by the officials and some-
times by the unofficials. Then, at the re-
sumed debate, at a subsequent meeting of 
the Legislative Council, the unofficial mem-
bers are given the opportunity to speak on 
the Bill and give their views. They may 

include in their speeches mention of the 
fact that certain amendments will be made 
at the committee stage or they may just 
speak for or against the Bill. After all the 
unofficial members who wished to speak 
have spoken, the official member in charge 
of the Bill is given the opportunity to reply 
and he will usually at this stage give a 
resume of the committee stage amendments 
and the reasons for them rather than wait-
ing until the committee stage itself. At the 
committee stage, he will simply say '1 move 
such and such an amendment'. 

The committee stage is very short. After 
the official member "'inds up the debate on 
the second reading, the question is put on 
the second reading. The Bill is then given 
its second reading. Next we go on to the 
committee stage which is virtually a for-
mality. The public seeing the working of 
the Council could form the impression that 
there has not been any debate. Speeches 
are read incidentally; there is very little 
impromptu speaking and speeches are pre-
pared beforehand. 

The public may feel that there is no debate, 
that unofficial members are only rubber 
stamps. However, they are not aware of 
what has been happening behind the scenes. 
So, our Committee stage merely consists of 
the calling of clauses either individually or 
in groups, and voting on them. 

I might add that the Council resolves itself 
into a Committee after the second reading 
of the Bill for the Committee stage. Subse-
quently, the council resumes, and the Bill 
is thereafter read for the third time and 
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then passed by the Legislative Council. The 
usual procedure is that the Governor as-
sents to the Bill, on the following day, and 
the day after that, it is published in the 
Gazette. The Bill is then law, subject to 
our receiving notification of Her Majesty's 
non-disallowance. This power of disallow-
ance has been exercised only once this 
century. 

This is a rather brief resume of the set up 
of the parliamentary system in the widest 
sense of the term as we have it in Hong 
Kong. 

Tla CHAIRMAN: Thank you very much. 
That was every bit as interesting as I had 
anticipated. This unique committee sys-
tem has relevance for a much larger Par-
liament. There is a good deal of criti-
cism in the UK about the way we do the 
committee stage of Bills. I think better 
legislation would certainly come if we 
could devise something of that kind. But 
I do not see it happening. It would be 
under severe cnUClsm from two sides. 
Many Members of Parliament themselves 
would say, "We have come here to do 
certain things which our party has said it 
will do; if it is done this way, our party 
programme will be emasculated." On the 
other side, the civil servants would say, 
"Once we get shut up with Mem'bers of 
Parliament, we will have to reveal all 
kinds of things which we do not normal-
ly reveal and so official secrets will 1eak 
out." So, I do not think it ·has anv real 
future though it might be useful. B~t we 
have on occasions had something of this 
kind with our own Select Committee sys-
tem. Some twenty years ago, we decided 
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that the Army Act, which imposes discip-
1 ine in the army, needed a thorough re-
vkw, and that subject was referred to a 
Select Committee of the House. A cor-
responding number of officials of the 
department concerned were nominated as 
a sort of departmental part of the Com-
mittee. Witnesses appeared before the 
Committee and after the meeting was 
over, the officials would go away and 
work out their conclusions, and the result 
of it was a new draft of the Army Act. 
which was extremely well done. We al~ 
used it when reconsidering the question of 
disqualification of Members which resulted 
in the House of Commons (Disqualifica-
tion) Act. 1959. We have not used it a~ 
much as we might have done, howeve:. 

MR. VlJ A Y SINGH: I listened with great 
interest to the very entertaining reason' 
given by the various speakers previously. 
As far as the Hong Kong situation is con-
cerned. it is very similar to the system that 
we used to have prior to attaining inde--
pendence-which is understandable, to tbe 
extent that most of the senior offici::d~ 

who were with us, were transferred to 
Hong Kong after we became indepen-
dent. But over the years, there have been 
some modifications, which al!ain are 
understandable. The other matter that I 
will certainly take back home with great 
interest relates to the working of the 
Petitions Committee. We have very strin-
gent measures. in regard to powers and 
privileges of Members. But in our system, 
which is down to earth, we do not havt" 
anything to protect the average man-it' 
the-street against anything done to bin 



And I think the Petitions Committee, as 
outlined by Shri Shakdher, is very valu-
able to us. And coming to Mr. Carter's 
point, I support it, in that the committees 
would not be warranted in small parlia-
ments, as they would be in bigger ones 
since they facilitate communication. And 
the size of the parliament would perhaps 
be determined by the size of the country, 
its resources and its economy and we in 
Fiji have a 52-member parliament in the 
House of Representatives. We have two 
Houses; the Upper House has only 22. 
But in the Hou'Se of Representatives, the 
Government enjoys a majority of 33 against 
] 8. And we have the usual committees 
of Supply and of Public Accounts but on 
the question of consideration of bills etc., 
I would say that the whole House does 
it. That brings us to the question raised 
by Sierra Leone about the membership of 
the Public Accounts Committee and of 
other committees. We read of problems 
faced because of the number of persons 
available to serve on a committee of that 
Ilature. But the problem that we experi-
once is this: we have, on the Public Ac-
counts Committee, representation of the 
Opposition members; and if it is headed 
by an Opposition member, it is under-
standable in the same way as it is done in 
other parliaments. But on occasions, the 
Oppositio1ll members serving on this com-
mittee collsider that the Public Accounts 
Committee can go a lot more in detail 
into the affairs and operations of various 
departments, pursuing Government policy. 
And tooy have, in tum, taken u~due ad-
vantage of the information so aVailable to 
them, to bring them out in their attacks 

against the policies . in various avenues. 
This is a problem to which we have yet 
to find a solution; and if any colleagues 
here would be able to enlighten us, I 
would be grateful. 

THE CHAIRMAN: Thank you. 

MR. JACQUES LESSARD: Being probably the 
only French colleague here, I would like 
to bring in my little contribution to this 
debate, with information on the com-
mittee system that we have in our House 
in the Quebec City. You would under-
~tand that being French speaking-my 
mother-tongue is French-I am not ~o 

fluent in the English language; but none-
theless I will try to make it short. But I 
think you could be interested by the ex-
perience that we have had in Quebec. We 
are working in French, but our system is 
based on the English system. Our book 
of standing orders was very bulky, 819 
different Articles. So, we decided to 
make a new set of rules and standing 
arders; we worked 4 years on that and 
finally in 1912, we produced our first new 
book of standing orders. 

From 814 Articles, we brought it down 
to about 179. It is a tool with which we 
work now. It is more effective. As soon as 
the House adopted it, we started working 
with it, from the 1972 session. The House 
adopted in 1973, the new book of stand-
ing orders permanently and it is working 
very well. 

We have 16 Standing Committees work-
ing now and, believe me, they do a lot of 



work, they are evry efficiemt. We are 
very satisfied with their work and the 
Members themselves are quite satisfied to 
see that they now playa real part in mak-
ing legislation because before this, the 
back benchers were practically doing no-
thing except listening in the House, but 
now they take part in making legislation. 

As soon as we have a Bill, for instance in 
the educational field, it is referred auto-
matically to the Committee on Education 
for study. The estimates are also studied 
in Committees. This will be interesting 
to you, namely that after the first read-
ing, that is before the principle of the Bill 
is accepted, the Bill may be referred to 
a Standing Committee. There are public 
hearings and witnesses appear with briefs 
from different public bodies. We believe 
this is more democratic. For instance, we 
have syndicate leaders appearing before 
the Committee. The evidence before the 
Committee may influence our Government 
to adopt laws that are more suitable to the 
needs of the people. We hear public bodies 
and they really do a lot of interesting 
work and our sessions are getting longer 
and longer every year and I believe the 
time is not very far off when the House in 
Quebec will be sitting practically for 10 
months a year. So, we think that the Com-
mittee system is something wonderful. 

There is also an advantage in that. For 
instance, when we take up the estimates, 
at least three Standing Committees are 
studying the estimates at the same time 
which gives a chance to our Minister in 
the House. We may adjourn the House. 
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The time limit is 45 days to study the esti .. 
mates. This gives a chance to our Minis-
ters to attend to other business because 
they have a lot of other work also and 
they cannot be always sitting in the 
House every day of the week. So we 
seldom sit on Mondays .except for a spe-
cial session to give a chance to our Mem-
bers to receive people from their consti-
tuencies and see what problems they 
have to bring them· 

I wanted to make this little contribution. 
That is about all that I have to say. 

THE CHAIRMAN: It is a very interesting 
system which has had its own protagonists 
in the U.K. for a long time. 

MR. HANUMANTHAPPA: I wanted to know 
about the powers of the Public Accounts 
Committee and the Committee on Pub-
lic Undertakings. 

The Public Accounts Committee scruti-
nises the report 0{ the Auditor-General. 
Sometimes it so happens that the news-
papers publish certain irregularities of 
Departments and Members would want 
the Committee to examine those irregu-
larities. Then, they request the Auditor-
General to go into the matter and give a 
special repone Suppose the Auditor-
General takes his own time, can the Com-
mittee call for the officers and examine 
the irregularities? 

Also, there are certain Departments where 
the Auditor-General has no powers to 
audit. Can the Committee examine those 
Departments? For example, take the co-



operative societies in India. The Auditor-
General has no powers to audit those so-
cieties. The State Governments have got 
their own audit system; the Auditor-
General does not have the power to audit. 
Can the Committee examine those irregu-
larities found in those cooperative socie-
ties? 

Secondly, certain irregularities might have 
been committed by the nationalised indus-
tries before they were nationalised. Can 
the Committee on Public Undertakings 
examine the irregularities committed be-
fore the industry was nationalised? 

The Public Accounts Committee or the 
Public Undertakings Committee can get 
the files relating to these matters. In the 
files if they notice that the Minister has 
by-passed certain procedures, can the 
Committee call the Minister concerned to 
explain the position? 

MR. BRADSHAW: On the point about the 
Public Accounts Committee, it is in most 
countries a powerful Committee and could 
take such steps as it thought necessary. 
For example, if there was any lag on the 
part of the Comptroller and Auditor-
General-I think, this was one of the 
points raised by Mr. Hanumanthappa-this 
could be settled very quickly either per-
sonally by the Chairman or, if need be, by 
reporting to the House. If such a strange 
state (,f affairs were to arise where the 
Comptroller & Auditor-General has not 
given satisfaction, he is removabll! in 
most Parliaments by an Address or by a 
motion passed in the House. If the Pub-
lic Accounts Committee makes a certain 
recommendation, the House would follow it. 

About ~ationalis~d industries Or public 
corporatIOns, I thmk, the Committee would 
not have power to look back into the 
priv~te ~nterprise days, but while making an 
mqUIry mto the existing state ot affairs it 
would be impossible not to make comp~ri
sons. I do not think they would have 
power to make specific inquiries into the 
state of affairs of industries before nation-
alisation since this was strictly outside their 
~erms of reference. But I think tlley could 
Informl the House if anythfug came to their 
~nowledge ~n the course of their inquiry 
mt~ the natIonalised industry. I can recall 
an mstance or two where such comparisons 
were struck and the amount of progress or 
'regress, as the case may be, was fully 
stated. 

Could I als0 refer to Mr. Carter's point? 
I come from a large legislature but I did 
have the honour of looking after the 
Saskatchewan legislature, which has only 
6.0 M.embers. When I was there, the 
SItuatIOn was that .they do have a complete 
network of commIttees and I think this is 
fairly common in Canadian provincial 
assemblies. But the big difference from 
the position described by Mr. Lessard was 
-it came as a great relief to me-that 
these committees never met. The reason 
why they never met was that the Parlia-
ment sits only for three months a year. 
Th~ Members are anxious to get back to 
their farms and make good use of the fine 
weather for agriculture. They were very 
reluctant to come in between sessions and 
their sessions are for three months a year 
because of that commitment. The answer 
to Mr. Carter's point may be that i~ does 
not seem to be necessary to have longer 
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sessions of ParlIament if you cou1d gIve 
your committees power to meet when the 
House is not meeting. But it may well be 
in Trinidad and other places that for 
equally good reasons they cannot sit when 
the House is not sitting. If that could be 
got over, then perhaps the experience of 
large legislatures is relevant because of the 
range of activities which their Committees 
inquire into. 
SHRI V. P.BHATNAGAR: I am grateful to 
my colleague, Mr. Hanumanthappa, for 
having raised the point of the Public Ac-
counts Committee and the scope within 
which it works. I entirely agree with 
Mr. Bradshaw that it was one of the most 
important committees but then what I find 
from my experience, the little experience 
that I had because I have been in the legis-
lature only for the last six to seven months, 
is that there are two other committees 
which have sprung up which I would say 
have more important work than the Public 
Accounts Committee. They are the EstI-
mates Committee and the Public Under-
takings Committee. Now the Public Un-
dertakings Committee have two functions 
to perform with respect to all the corpora-
tions in which the government have got 
the managing control. It includes the post 
mortem of certain irregularities which have 
been committed by these corporations or 
public bodies and to suggest methods and 
ways and means to improve their working. 
Now, that is what the Committee on Esti-
mates also does. But the Public Accounts 
Committee is restricted to merely going 
through what the C. & A. G. has indicated 
in the audit paragraphs. My experience 
is that while conducting that very impor-
tant post-mortem, they do come across 
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certaIn occasions when they can atso use .. 
fully suggest certain economy measures 
and certain things which should be done in 
future and for that purpose, they want 
certain information. Now, as and when 
those two functions come into collision 
with each other, the government try to get 
Out saying that it is not within the juris-
diction of the Public Accounts Committee 
and that it must restrict itself only to the. 
work of the post-mortem. I would pose 
this question for the consideration of this 
committee: whether some of the functions 
which are given to the Estimates Committee 
should also not be given to the Public 
Accounts Committee just as it is done in 
the case of Public Undertakings Com-
mittee? 

THANK YOU. 

SHRI BANERJEE: Sir, I heard with interest 
what Mr. Hanumanthappa said and also 
what my friend, Mr. BhatnClgar, said. I 
must at the outset admit that I have no 
direc.t knowledge of the working of the 
PublIc Accounts Committee because in 
India, the Rajya Sabha, of which I happen 
to be the Qerk, is only associated with the 
PAC. The Secretariat for the PAC is 
provided by the Lok Sabha Secretariat. 
Sa, I do not have direct knowledge, but I 
should say that it is well known that the 
PAC begin their work with reference to 
the audit report submitted by the Com· 
ptroller and Auditor-General to both 
Houses of Parliament and that forms the 
subject-matter of their enquiry. Mr. Hanu-
manthappa said thi~. Suppose, while the 
~u?lic .A~counts Committee is having its 
slttmg, It IS brought to the notice of the 



Committee that some irregularities relating 
to the use of Government money were 
committed by a particular department not 
included in the PAC's scrutiny and it is 
publicised in newspapers. H..! asked whf-
ther the PAC would look into the matter. 
I only heard Mr. Bradshaw saying that the 
PAC is a powerful committee and he did 
not specifically answer this question. After 
all, the terms of reference of the PAC are 
there. What are their functions? They 
see whether the money which is granted by 
Parliament has been properly spent. That 
is their main function. So, it is all right, but 
one has to look into the practical aspect of 
the matter. In India, the PAC works 
throughout the year. They find it difficult 
to complete their work. They break in~o 
sub-committees sometimes and also they 
have study groups. Even theh Ll,ey find it 
very difficult to finish all the enqL~ries re-
lating to matters which are contained in the 
Auditor-General's report. Therefore, it is 
rather difficult for them even if it is per-
missible under their terms of reference, to 
look into the allegations made in news-
papers regarding misuse of Government 
money. I am ·not suggesting that they 
cannot do that. I think it would be more 
appropriate, when such a matter is brought 
to the notice of the PAC and they think it 
fit, if they would ask the Comptroller and 
Auditor-Ge'Ileral first to look into the 
matter and make a special report on that, 
instead of themselves launching an en-
quiry on the basis of a newspaper report. 
In my 'S ubmission, that would be a more 
appropri ate way of looking into the matter. 

I am in complete agreement with Mr. 
Bradshaw in regard to what he said on the 

Committee on Public Undertakings the 
Committee on Nationalised Industri~s as 
it is called in the U.K. They more or' less 
perform the same functions. There post 
mortem into the activities or accounts of 
that particular undertaking prior to the 
date of nationalisation perhaps is not a 
subject-matter of enquiry before such a 
Committee. However, while dealing with 
current matter, for the purpose of com-
parison, if they wish to enquire into how 
this particular industry functioned in the 
pre-nationalised days, they are entitled to 
take into consideration the activities of the 
particular industry in the pr.~-natiOIralised 
days. 

I would refer to one further point raised 
by Shri Bhatnagar. He asked: Why not 
expand the scope of activities and functions 
of the PAC and allow them also to make 
suggestions as to how there can be reduc-
tion or economy in the expenditure of a 
particular department in respect of any 
matter. I think, if you do that, the 
Estimates Committee will catch hold of 
you. That properly forms part of the 
work of the Estimates Committee. They 
certainly look into the estimates of a parti~ 
cular department. They do not go esti-
mate by estimate; they broadly take up a 
particular department of a Ministry, and 
while examining the estimates, they no 
doubt make numerous recommendations as 
to how economy in expenditure can be 
effected. If that is done also by the Public 
Accounts Committee, they will come into 
cross purposes and possibly they will be 
treading on the jurisdiction of another, 
which does not properly belong to them. 
It is better that these two Committees func-
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tlon in their own spheres and do not come 
into clash with each other. 

These are my submissions. 

THE CHAIRMAN: Thank you very much. 

SHRI S. R. KHARABE:' About the various 
Parliamentary COmmittees, Mr. Shakdher 
has enumerated five or six of them and 
these Committees have been working in 
almost all the States. As far as Maha .. 
rashtra is concerned, two Ul three new 
Committees have been formed. One IS 
called the Panchayat Raj Committee. It 
was formed a year ago in the context of 
decentralisation of power. Machinery was 
set up in each district called the Zila Pari-
shads. They have been entrusted with 
the execution of the development schemes, 
having local self -Government powers. A 
Committee has been set up by Parliament 
consisting of Members of both the Houses. 
As soon as the reports of the Zila Parish ads 
are laid on the Table of the Houses, the 
Parliamentary Committee investigates those 
reports and also pays visits 10 the various 
places. Their accounts are also audited by 
auditors and they are examined by this 
Committee. 

Another important Committee which has 
been formed very recently-about a month 
ago-is called the Unemployment Guar~ 
antee Scheme Committee. Our Indian 
Constitution has provided for the right to 
work for every able-bodied per~on. Now, 
the new scheme provides guarantee of em-
ployment to every able-bodied person in 
the rural area, and works have been started 
in various rural areas, and lakhs of rupees 
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are being spent by the Government. So, It 
has been part of the work of the Unem-
ployment Guarantee Scheme, and this 
Committee also visits various projects and 
areas where people are working and makes 
a report. 

One more Committee which has also been 
set up in our State is the Committee on 
Scheduled Castes and Scheduled Tribes. 
This looks after the welfare of the Schedul-
ed Castes and the Scheduled Tribes. As 
soon as the Commissioner for the Sche-
duled Castes and the Scheduled Tribes 
makes a report and the report is laid on 
the Table of the House, this Committee 
goes into that report and then examines 
the department concerned and makes sug-
gestions for improvement and welfare of 
scheduled castes and scheduled tribes. 

I thank you, Sir, for giving me this oppor-
tunity to say something about our new 
Committees. 

MR. LITTLEJOHN: Mr. Chairman, I wanted 
to make just brief comments on the dis-
cussion that was stimulated by the ques-
tion asked by my friend Shri Bhatnagar 
because we in New Zealand have a very 
pragmatic approach indeed to the matters 
jl'elating to the functions of the Public 
Expenditure Committee. The Order of 
Reference of the Committee requires two 
separate things to be done, though it is 
the same committee. One is to examine 
the estimates and the other is to examine 
the accounts of departments and public 
corporations and various other bodies that 
are in receipt of any moneys from the 



public account. The Committee has many 
sources from which it is able to make its 
decision what to investigate. It has as 
one source the Comptroller and Auditor-
General's report which is one of its principal 
sources referred to in the Order of Refer-
rnce. It has also, as a source, anything 
that is brought up in the course of the 
examination of any department when the 
estimates are being considered. Also as a 
source it has the departments' reports that 
are presented. If anything is raised in any 
repon or as a result of any report, the 
Committee decides for itself that it ought 
to carry out an investigation. It also has 
as a source, any information that comes 
to or from any member which may be 
brought to the Committee, through any 
member of the Committee. That is to say, 
it can use its own initiative to examine any-
thing it feels it ought to examine. That is 
a very wide-ranging field from which it 
can receive inspiration and it is able to do 
that through its rather broad terms of re-
ference. I will be able to make them avail-
able to anyone after getting home if any-
body wants to know anything morc. I have 
not got any copy here. I will be glad to 
supply it. 

THE CHAIRMAN: Thank you very much. 
I think we must now take stock of our 
proceedings. We are to adjourn at half 
past twelve. This subject of Committees 
has proved very interesting. Lot of Mem-
bers have spoken. I think there are still 
contributions to be made. But I have to 
cut things short. I wonder whether it will 
be possible to have one more meeting be-
yond the present one. 

Actually I had engaged myself to go out to 
the countryside tomorrow to visit some 
Indian friends on their farm, and I am 
afraid, I cannot disappoint them. But, we 
can sit 0IIl Tuesday morning if anybody is 
still going to be here. We could then deal 
with the subject of administration, after 
which we have certain formalities which I 
would not like to rush through. I know it 
means that probably all our colleagues 
from the Indian States would have left us 
because they are going to prepare to re-
ceive us in their States, and we very much 
appreciate their concern. But if enough 
remains it will be interesting to talk briefly , . 
on the administrative problems In the 
House of Commons and discuss them gene-
rally. We could do that. An alternative 
would be that after our visit to the Parlia-
ment building this afternoon, we should 
return here and meet. 

SHRI BANERJEE: I should suggest that this 
is a very interesting subject and it can be 
discussed for hours together. But having 
regard to the time available at our disposal, 
we have to close the discussion at some 
stage or the other. My respeetful sub-
mission to the Chairman will be that 1 
would request him to sum up this discus-
sion now and close this subject to-day and 
we may meet again on Tuesday morning. 
It is true that some of our friends from the 
States will be away but not all of them. 
But there is no objection from our point 
of view to having a meeting on Tuesday, 
as proposed by the Chairman, at 10.30 for 
another two hours. 

THE CHAIRMAN: Is that agreeable? 
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SHRI BANEIUEE: We can then discuss 
about 'Administration of Parliaments' 
which is very important from the point of 
view of the Clerks. We can hear from Sir 
David as to what has happened recentJy 
in the U.K. Similarly, We had also a par-
liamentary committee, a very high-powered 
committee, to deal with the administration 
and reorganisation of the Secretariats of the 
two Houses, whose recommendations we 
have implemented. That will be a very 
important matter for the Clerks to discuss. 
If we get into that discussion, I am pretty 
sure we will take a long time and it cannot 
be done in less than an hour and a half or 
two hours. So, if there is no objection, I 
would suggest that we close this subject 
to-day before lunch with a summing-up 
from the Chairman. He may say what is 
the conclusion which has emerged from 
the discussion and leave the other matter 
to be discussed on Tuesday. There is also 
some formal matter, as Sir David indicated, 
which is usually done at the end of the 
Conference, and that will also take a little 
time. So, we can meet on Tuesday at 
10.30 a.m. as usual. 

THE CHAIRMAN: I don't think there is any 
particular problem in that. Well, that 
suggestion seems to be agreeable. Before 
I proceed to sum up which is going to be 
very difficult, Mr. Partap Singh will be 
makin g his last appearance here and so I 
would like to give him an opportunity to 
intervene. 

SHRI PARTAP SINGH: We in Punjab have 
13 standing committees, of which four are 
elected by the House and nine nominated 
by the Speaker. Each of the committees 
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has the power to send for persons, papers 
and records. Where any question Blises 
whether the evidence of a particular person 
or the production of a document is rele-
vant for the purposes of the committee, the 
question is referred to the Speaker whose 
decision is final. Again where the Gov-
ernment feels that the production of a docu-
ment cannot be done on the ground that its 
document would be pre1udicial to the 
safety or the interest of the State, the Com .. 
mittee is stopped from asking for the pro-
duction of the document. Sir, I want to 
seek your guidance on two points. If the 
Government gives a certificate under this 
rule that the disclosure of a particular 
document would be prejudicial to the 
safety or the interest of the State, and the 
Committee, notwithstanding the certificate, 
insists upon the production of that docu-
ment~ what should be done? Secondly, in 
one or two cases, the Committe.!s have, in-
sisted that the Ministers concerned should 
be asked to appear before them. Usually 
we call the Secretaries to appear before the 
Committees and not the Ministers. 

[ would like to know what is the procedure 
in the House of Commons. Our Rules of 
Procedure provide that the Speaker can 
give directions from time to time to the 
Chairman of the Committee to regulate its 
procedure. But in such cases, my personal 
experience is, that if there is a difference of 
opinion between the Committee on the one 
hand and the Government on the otber, it 
is embarrassing for the Speaker to take a 
decision one way or the other. So, I 
would like to nave your guidance on these 
two points. 



THE CHAIRMAN: Well, I will try. Re!!ard-
ing documents, if a witness s~ys that ~ for 
reasons of security he cannot produce a 
document, the Committee have no power 
to make him do so. All that they could 
do, if they wanted, would be to make a 
special report to the House saying that 
they are impeded in their investigation by 
the refusal of a certain Department to pro-
duce certain documents and ask the House 
to express its opinion that should be pro-
duced. That will apply some moral pre-
ssure on the Department. But it is, how~ 
ever, unlikely to be supported, because if 
there were any vote in the House whether 
to agree with the Report of the Committee, 
that would involve the Government putting 
their whips on and the majority would de-
feat it. But according to the nature of 
the case it exercises a certain amount of , 
moral pressure on the Department. 

Regarding Ministers appearing before Com-
mittees, it would depend on probably the 
order of reference of the Committee. It is 
not so common in the House of Commons. 
But if the Committee had an order of 
reference which involves broad matters, it 
might be appropriate for the Minister to 
appear. 

As regards relations with the Speaker, the 
Speaker has no relations at all with the 
Committees and he cannot give them in~ 
structions. The Chairman of Ways & 
Means cannot do so as such. But there 
is a body, one might call it a semi-official 
body-the Chairman's Liaison Committee, 
presided over by the Chairman of the 
Public Accounts Committee, which meets 

from time to time and discuss matters of 
general interest, including the matter men-
tioned earlier by Mr. Bradshaw regarding 
overseas travel. The Speaker does not get 
embarrassed because he is not involved 
at all. 

SHRI PARTAP SINGH: Our rules say that 
Speaker can give directions to the Com-
mittee. When we find that there is an 
im'pas.se or controversy, we try to resolve 
it by referring the case to thl! Speaker 2nd 
sometimes we feel that he may find it rather 
embarrassing if he were to take a decision 
either way. 

There is one more point on which I want to 
seek your guidance. 

Can any Committee ask for the production 
of character roll of a senior civil servant 
who is involved in an irregularity or in 
connection with a case which is under the 
examination of the Committee? 

THE CHAIRMAN: Character roll? 

MR. BRADSHAW: Confidential report. 

THE CHAIRMAN: I think any Department 
would certainly refuse to produce it. They 
would regard it as a grave attempt to enter 
into the internal confidentiality of the 
Department. 

SHRI BANERJEE: Mr. Chairman, Sir, I 
would like to enlighten my friend on thl) 
Iptactice in the Parliament. If the Depart-
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ment or the Government tells the Com-
mittee that it cannot produce a particular 
document or record on the ground that the 
disclosure of that will be prejudicial to the 
interests of the State~ that i!; the ~d of the 
matter. But, there has been an instance 
where, due to pressure, the Department 
concerned had refused to produce the 
document before the Committee. In some 
cases they have shown the paper unoffi-
cially' to the Chairman to show their bona 
fides in the matter, to show that they are 
not suppressing anything. I 

About tne s.~cond point: There has been 
a very recent case in .the Parliament of 
India where the Public Accounts Com-
mittee reported that their inquiry into a 
particular matter was prejudiced by the 
non-production by the Government of 
certain papers on the ground that it was 
not in the public interest to disclose them. 
This is a very recent cas.:!. So, our prac-
tice is more or less the same as in the 
House of Commons. 

Coming to the point about the Ministers 
being called, I would say that the Minis-
ters are not called. But I can recall one 
instance where there was some trouble in 
the Public Accounts Committee. One 
Minister, though he was not called by the 
Public Accounts Committee, volunteered 
to give evidence b~fore the Committee to 
clarify the situation and clear his name in 
a particular matter and tllat is the only 
case in which a Minister, at his own re-
quest, was permitted to appear before a 
Committee. The Committee does not use 
its power of exercising its right to call a 
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Minister relying upon the rule that the 
Committee can call any person to appear 
before the Committee. That was the only 
Report, only two paragraphs of that re-
port, relating to the dealing by that parti-
cular Minister in res~ of the same 
subject matter, which came up for discus-
sion, special discussion, before the House. 
I do not know of any other instance where 
th.~ Report of the Public Accounts Com-
mittee was debated on the fioor of the 
House. 

THE CHAIRMAN: Thank you very much. 
Yes, Mr. Yumba, you wanted to say some-
thing. 

MR. YUMBA: Sir, I would like Mr. 
Bradshaw to explain how successful the 
abolition of the Committees of Supply 
and of Ways and Means has been in the 
House of Commons. 

THE CHAIRMAN: Completely, I think, 
y.~s, I think I should say that. But my 
view on this subject is likely to be some-
what prejudiced. I think somewhere I 
have mentioned a particular matter in 
which there was some criticism. The old 
Committee on Supply was a very good 
opportunity for the Chairman of the Ways 
and Means to try out the Members of the 
Chairmaa's Panel. This body is appoint-
ed by the Speaker in each session and 
from it he can appoint the Chairman of 
the Standing Committees' who are also 
available to relieve the Chairman and the 
two Deputy Chairmen of Ways and Means 
in Committee of the Whole House itself. 



No~, the Committee on Supply used to 
provIde a number of occasions on which 
there was a fairly easy debate and the 
Members of this Panel could be tried out 
in the Committee of the Whole House 
itself. They gain·:!d experience in this 
way, so that when it came to the appoint-
ment of a Deputy Chairman on Ways and 
Means, you had a nUmber of people who 
had a lot of experience in the Hous.:!. 
Very soon after the Committee of Supply 
was abolished. it became appar.:!nt that 
this source of training no longer . existed, 
and that probably is something to be 
regretted. 

As regards the actual financial procedure, 
I do not think there have been any ill-
t!ffects. We have some kind of debates 
on the supply days as we had before, but 
without having to device fictional collec-
tion of votes and things like that. I had 
not myself suggested the abolition of the 
Committee of Ways and Means, though I 
think it has worked wdl; the procedures 
Committee itself recommended it and the 
House adopted it and it has had no ill-
effects. Rather it makes for a better form 
of Budget debate than we used to have. 
Instead of having, as we used to have be-
for.:!, a series of motions moved and acted 
upon at the 'beginning of the Budget 
debate, whi<;h took place on a final 
general motion, now we have simply one 
(general) motion moved in the beginning 

and do not vote on the other motions 
till the end-which is rather better. So, 
apart from its effects on the Chair, I do 
not think there has been any criticism of 

th.~ abolition of the Committee of Supply 
and Ways and Means. 

I will just try to sum up as best as I can. 
It seems to me. that although there is a 
gr~at deal of variety between the starting 
pomts of those who have spoken, there is 
~uch similarity in their probkms. There 
IS clearly a division between what may be 
called large Assemblies-in which is in-
cluded the United Kingdom and the Cen-
tral Parliament of India; and I think New 
Zealand has certainly included itself as I 
judge it from Mr. Littlejohn's account of 
it, and I think that New Zealand would 
c:!rtainly fall on the large side of the line 
and indeed, clearly, most of the India~ 
State Assemblies fall into this group-and 
small Assemblies. 

I was interested to know incidentally, 
that New Zealand is in' many ways 
parallel to the United Kingdom, parti-
cularly in relation to the part played there 
?y .:!xperts in advising committees, which 
l~ paral~el to our system of having specia-
lIst adVIsers. Our committees are entitled 
to have such people who advise t'hem on 
a number of things and contribute in a 
certain amount in very complicated cases 
such as taxation matters, and a gr.~at deal 
to the drafting of the reports. 

In very small legislatures, obviously, you 
have to go about the question in a quite 
different way, and it is very difficult to 
deal with because of the shortage of mem-
bers. But, as I said at flle b:!ginning, the 
same problems generally remain to be 
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covered. If you have a Lower House, of 
which most members belong to the Gov-
ernment, I do not s.~e how you can have 
a proper legislative scrutiny of the Execu-
tive, unless you do it, as Trinidad does, 
by bringing in the Upper House. We have 
seen, very interestingly, two systems right 
on their own. That in -Hong Kong, results 
from UMELCO (Unofficial Members of 
the Executive and Legislative Council's 
Office) . That seems to me very effective 
at the Committee stage of Bills, so that 
the debate stage becomes mor.:! or less a 
formality. For two reasons, which I gave 
earlier, namely that many Members would 
not like it, and that the public civil ser-
vants would not like it, I do not see such 
a system coming forward in my country. 

A third reason is that as I understand it, 
this body meets in private. I do not think 
that that proposition will be found accep-
table in the United Kingdom as a general 
rule. 

We also had another system which, I do 
not think, is quite what Mr. Lessard had 
mentioned in Quebec. The difference 
between the systems in Quebec and that 
in Sasketchwan is this, namely, that whil~ 
the Quebec system appears to be work-
ing' the Sasketchwan does not. Finally, 
we do not have any doubt as to the useful-
ness or the importance of a good system 
of sekct committees. Parliaments, greater 
and small alike, suffer from the limitation 
of their numbers. A Member cannot be in 
two places at one time. It has happened 
Dot itnfrequently in the House of Com.-
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mons when a Member has had to attend 
two committees at the same time, and has 
even had to run down the passage from 
one to th.~ other, to take part in. I think 
a considerable number of unofficial Mtm-
bers of the House of Commons are Mem-
bers of one or more Select Committee~. 
This is reflected in the Chamber. However 
importan~ the d.:!bate may be, even during 
the openmg spee~hes now-a-days you will 
see the House thms out and that is partly 
because, of the committees. People have 
complamed that the committee system is 
doing a damage to the level of debate in 
the House itself. That is a problem we 
have to resolve. I think it is easier in 
small Ass.~mblies. In a small territory 
the House itself meets less often. There~ 
~ore, you can generally provid~ for meet-
mgs of the committees at some other time. 

J think, in conclusion, it is clear drat aU 
~he Parliaments have been finding a grow-
~ng uSe of sel.:!ct-committee system. But 
It has not reached the ideal form. This 
is a major problem. 

I am grateful to all those who had made 
such excellent contributions to today's 
discussions. Well, it is time to adjourn. 
\Ve will meet again on TUt!sday strong 
and fresh at 10.30, after the various 
festivities in between and discuss the 
Administration of Parliaments. 

I clos.~ the meeting till Tuesday, 10.30 
A.M. 

Adjourned till 10.30 A.M. on 4th 
November, 1975 



TUESDAY, 4th November, 1975 

Tire Sitting was opened at 10.30 A.M. 

SIR DAVID LIDDERDALE takes the Chair. 

ADMINISTRA TION OF PARLIAMENT 

THE CHAIRMAN: Let us come to our 
main business which is to discuss the 
subject: 'the Administration of Parlia-
ment.' I think it might be of interest to 
some of yOU to hear as an o~enin~ of. the 
subject, a little bit about the lDvestlgahons 
which we w.:!re having in the House of 
Commons. 

SHRI SHAKDHER: Mr. Chairman, would 
you like this to be off the record? 

THE CHAIRMAN: I think possibly It IS 
best that it be reported, but I am speaking 
in confidence to you all. If necessary and 
if I s~y something which 1 do not want to 
go on r~cord, I would cross it out. 

Our experience is only partly relevant to 
anybody els.:!. Nevertheless, we have in 
the end to deal with the same kind of 
problems. So, it may be of some inter.:!st 
to you. The first stage of the investiga-
tion is what is known as the Compton 
Report. It has been published and it has 
received a certain amount of publicity. 

As some of you may know, we are not a 
unified service at the House of Commons. 
We are divided into five departments. 
Three of these have a statutory basis in 

the House of Commons Offices Act, 
1812-with one or two later amend-
ments-namdy, the Department of the 
Oerk; the Department of the Serjeant-at-
Arms, who is responsible entirely for what 
is called house-keeping, order keeping and 
security. 

There is then the Department of the 
Speaker which until three y.:!ars ago COB-
tained not only his own office, but his 
secretary, as well as the trainbear.:!r and 
others. It also contained the Library, 
Hansard and the Vote Office which deals 
with the distribution of papers and the 
Fees Office that deals with the financial 
side. Well, in 1964 when the Labour 
Party came back to power, the Govern-
ment immediately got the House to set up 
a $elect Committee on the Palac:! of West-
minister. Following the report of this 
Committee, the House in 1965 s.:!t up a 
body called the Select Conuriittee on 
House of Commons (Services). This Com-
mittee is advisory to the Speaker, although 
in some resp-xts, it has come to enjoy 
certain executive powers. Just before 
dissolution in early 1966, this Committee 
advised the setting up of an inquiry, by 
the Organisation and Methods Division of 
the Treasury, into the administration of 
the House of Commons D:!partments. 
They did not give any reason for that, but 
it was done in 1966-1967. This investi-
gation was very well done on the whole. 
Having started with the idea of proposing 
the unification of the three Departments, 
the Treasury T~am found, at that time, 
that there were certain difficulties in doing 
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this, and they ended up by re-dividing the 
services into :five Departments. They left 
the thre.:! already existing departments, 
Clerk, Serjeant-at-Arms and Speaker. 
They took the Library out of the Speaker's 
Department, and made it into a separate 
Department; and they sd up a new De-
partment called the Administration De-
partment into which they put the Fees 
Office and also a small Establishment 
Section. Th.~ Speaker accepted this 
s~heme; and it has been functioning ever 
SInce. 

Well, from the fact that we are divided 
into five autonomous departments, it might 
appear that this was a very bad system 
and liable to lead to arguments and con-
fusion. In fact, this has never happened 
partly becaus.~ many people had always 
been, and remained, accustomed to take 

. responsibility straight to some of the top 
authorities, either to the Speaker or to the 
Leader of the House Or to the Chairman 
of Ways and Means. This works well. 
And in emergencies we can easily organise 
an ad hoc body representing all the De-
partments. We did have such an occasion 
last March when we had a tiresome 
printers' strike which involved various 
other people, and had considerable side 
effects on catering and on sanitary 
arrang.~ments and others. 

The Leader of the House formed an ad 
hoc body which covered all these things. 
We used to go ~hrough the various points 
that affected us each day and reported 
directly to him. If I was there, I would 
represent my own department and if I 
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could not be there, the Second Clerk Assis-
tant or the Clerk of Public Bills would 
represent. And that worked very well. 

However, in October 1973, when announc-
ing my appointment to succeed Sir Barnett 
Cocks, the Speaker also announced an in-
vestigation into the services of the House 
of Commons. Its terms of reference were 
to consider and make recommendations, if 
necessary, involving the line of organisa-
tion of staffing of the House of Commons 
including: 

(a) organisation and co-ordination of the 
Services now provided by the five depart-
ments; and 

(b) recruitment, terms of reference, promo-
tion and appointment of staff including 
those in the highest posts. 

The Speaker went on to refer to certain 
features of the present arrangements which 
were causing concern as follows: 

(a) the feeling which appears to be wide-
spread among members is that there is 
lesser co-ordination between the :five 
departments, largely independent, of the 
House; 

(b) the system of making appointments 
not only at top level but down below has 
been defective with consequent problems 
of pay structure and personnel manage-
ment. The division into five self-contain-
ed departments in the absence of regular 
retiring age from among the senior officers 
affected the staff in these matters. 



The inquiry was to be cONducted by a 
distinguished retired civil servant, Sir 
Edmund Compton. He had started his 
care.er in the Treasury, and later had been 
Comptroller and Auditor-General. He has 
al'so been the first Parliamentary Commis-
sioner for Administration or "Ombuds-
man". He appeared to be a good choice, 
but he produced a very strange report, in 
which he described very well the general 
way in which the services of the House of 
Commons work and expressed his appro-
val of it-but then proceeded to propose 
a totally different system, which would 
make our work almost impossible in cer-
tain circumstances. I got the impression 
that Sir Edmund Compton started off with 
the intention already fixed of proposing 
a highly centralised civil service type of 
system, and that he was determined to 
report on that ba'Sis irrespective of the evi-
dence. 

Well, the main features of Sir Edmund 
Compton's report, which came out last 
July, were that the five departments should 
be merged into one with common recruit-
ment and cross posting in between. The 
Clerk's Department was to be significantly 
downgraded. He talked of bringing about 
a "significant shift from procedural ser-
vices to administrative services." The 
Head of the Clerk's Department was not 
to be the head of the whole service. That 
role was to be performed by an overlord, 
entitled the "Chief Officer", and the Clerk 
was surely to be one of his Deputies 
("Deputy A"). The Serjeant-at-Arms was 
left only with the responsibility of security, 
the house-keeping functioD'S being taken 
away. 

House-keeping responsibilities and estab-
lishment duties were to be thrown tog.ether 
into an enormous Administration Depart-
ment under a character called Deputy B, 
the Library being left on their own. This 
report came out in July, just before I went 
into hospital in July for a fairly serioU's 
operation. I took the report with me, but 
when I woke up, I didn't feel like reading 
it very much. I put it aside until I return-
ed to duty at the beginning of October. 
Then I read it again and again. One of 
the problems was that it was extrem.ely 
badly written in a very turgid style and it 
was very difficult to disentangle Compton's 
own arguments. So it took me quite a 
long time. Eventually I sat down during 
the Christma'S recess and found that some-
how, with the help of God, everything 
had fallen into place, and I wrote my 
memorandum on the Report straight off 
the reel. 

It had always been understood that the 
Compton Review, as it had come to be 
called, would be considered by a Com-
mittee set up by the Speaker-not a Select 
Committee, but an informal Committee-
and that they would report to the Speaker. 
This Committee was set up towards the 
end of the last year and the Chairman was 
Mr. Arthur Bottomley, Treasurer of the 
CPA. 

My Memorandum was submitted to this 
Committee, as also were memoranda from 
the other Heads of Departments, the Staff 
Board, the Staff Associations concerned. 
and one Member of Parliament. The 
Committee also took oral evidence. The 
written memoranda were all published 
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with the report, but the oral evidence was 
given on the understanding that it was not 
to be published unless the Committee had 
the permission of the witness concerned 
(and no oral evidence was in fact publish-
ed). 

I summarised my objections to Bottomley 
Committee in. one paragraph and the Bot-
tomley Committee was good enough to 
mention these objections as arguments 
against the report. In my Memorandum I 
said: 

"My objections to the proposals of the 
Revit~w may thU'S be summarised as fol-
lows: 

(a) they fail effectively to recognise that 
the staff of the House exist to serve 
Members; 

(b) they attempt to centralise authority in 
a way and to an extent entirely unsuitable 
to the service of the House of Commons; 

(c) they seek to import an unjustified and 
unenforceable shift of activity from proce-
dural to administrative and management 
services; 

(d) they seek to put together an impracti-
cable and unwieldy administrative sub-unit 
out of heterogeneous services; and 

(e) tbey make far-reaching changes in the 
disposition of the functions at present per-
formed by the Serjeant-at-Arms without 
having made any real investigation into 
the manner in which these functions are 
now carried out." 
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The Serjeant-at-Arms dealt vexy effective-
ly with the last point in his evidence and 
I supported him because, whether there 
was an argument or not, the fa~t was no 
evidence haG teen adduced to support it. 

The matter on which I felt particularly 
keenly was this over-centralisation which 
went entirely aga:nst what Sir EdmulJd had 
said himself. He had made a correct diag-
nosis, but then went in the opposite direc-
tion. I quote from his own words in the 
Report:-

" .... much of the work that has to be 
done for the House does not lend itself 
to a hierarchical staff structure with 
reporting lines and intermediate super-
visory posts. 'Reporting lines are infor-
mal' rs a familiar sentence in the job des-
criptions as recorded by me and my sup-
porting team after our interviews with staff 
in every Department. Usually it meant 
that the job-holders habitually did their 
work without asking for instructions or 
expecting to receive them. And they wert! 
right in this, since characteristically the 
service of the HoU'Se is carried out at 
operating points manned by a member or 
members of staff responding more or less 
directly to Members' requirements." 

Having said these wise words, he went on 
to say that a unified 'Service should be 
organised. 

Anyway, I put up an alternative scheme of 
what I might call modified unification on 
a federal basis, which was to cover all the 
departments, the departments of the Clerk., 

the Sergeant, the Library and the Ad-



ministration, with an increased Establish-
ed Section, because I visuali'sed that there 
would be a need for cross-posting in bet-
ween the various Departments although 
there are difficulties about that. The Clerk 
was to be the Head of his own Depart-
ment and also as the Head of the whole 
service with power to give instruction'S if 
he thought it necessary to do so or if any 
other Head of the Department wanted it. 

The scheme that the Committee put for-
ward is not very different. They propose 
four new Departments, roughly· on the 
same basis, to be run by a Board of 
Management which is to consist of the 
Clerk, the Serjeant, the Librarian and the 
Head of the Administration Department. 
But the Qerk is not to be in a position to 
issue general instructions. 

The Bottomley Committee has proposed 
no change in the method of appointments 
to higher posts, and has recommended 
that the age of retirement remain in gene-
ral at 65. J do not think anybody wants 
a change in that. 

I think that the Bottomley Report is gene-
rally acceptable to most of the staff of the 
existing departments. There will probab-
ly be a debate on it, in December, and 
the House may be asked to agree to its 
recon~mendation, or it might be left to us 
to implement it on our own. In one res-
pect, legislation would be necessary~ that 
is, the proposal that the body known as 
the Commissioners for regulating the 
Offices of the House of Commons, set up 
in 1812, should be changed. At the 
moment, they consist of the Speaker and 

the Ch ilncellor of the Exchequer and other 
senior Ministers, which is not a very prac-
tical body. The opposition have no re-
presentation on it. The Committee pro-
posed that its place should be taken by 
a re-constituted Commission, with the 
Speaker and the Leader of the House as 
principal members, but not the Chancellor 
of the Exchequer, and there will be oppo-
sition representation. This would need 
legislation. 

I think probably next year we shall be 
asked to start building up this unified sys-
tem under the Board of Management. 
There is already, in practice, close co-
ordination between departments. 

Nevertheless, however, much we might 
try to work in co-ordination, as long a'S 
we are separate, we are always vulnerable 
to criticism simply because there are 
separate departments. Anyway, I am 
confident that the Bottomley scheme will 
be recommended to the House. I would 
be personally happy to work it. All of 
this may have some lessons for others. 
On the other hand, your problems may 
be entirely different. 

SHRI BANERJEE: Mr. Chairman, I have 
heard your speech and I utilised the whole 
of yesterday afternoon in going through 
the Bottomley Committee's report. I was 
surprised as to how somebody who was 
familiar with Members and later on was 
the Auditor General could produce such 
a report as was done by Sir Edmund 
Compton. It seems to me that he did not 
take into consideration tbe realities as to 
how the secretariat of a legislature func-
tions. This report was more Or les'S a 
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report which one would expect in relation 
to the functioning of a Government 
department. What was peculier about the 
report was that he wanted to create an 
organisation very much on the lines of a 
Ministry of the Government of U.K. with 
someone called 'Chief Officer' very much 
like a permanent Secretary of a depart-
ment with a Deputy A and a Deputy B 
under him and similarly other departments 
with a Deputy A and a Deputy Band 
things like that. I must, however, admit 
that I did not read all the memoranda 
annexed to the Bottomley Committee's 
report. But I read -with great interest the 
two excellent memoranda submitted by 
Sir David Lidderdale, Clerk of the House 
of Commons, one relating to his com-
ments on the report of Sir Edmund Comp-
ton and the other mainly relating to senior 
appointments in the House of Commons. 
Sir David Lidderdale has given you all 
the history about the r~rt. My purpose 
is not so much to say much on Bottom-
ley Committee's report because it does 
not very much concern us. I have taken 
this opportunity of intervening because 
we also had some parliamentary commit-
tee looking into the working of the secre-
tariats of the two Houses very recently. It 
was not as a result of any resolution of 
the House. It arose in this way. What 
happened was that the Government ap-
pointed a Pay Commission for revising the 
pay scales, etc. of the Government official!; 
working under the Government of India. 
That Pay Commission only dealt with 
officers and 'Staff working under the Exe-
cutive Government and they, very rightly, 
did not take into consideration the cases 
of persons working in the Legislature 
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Secretariats because by virtue of constitu-
tional provisions, the two Secretariats of 
the Houses of Parliament are independent 
secretariats functioning under the Speaker 
and the Chairman and the Government 
have nothing to do with them. So, our 
employees did not submit any memoran-
dum to the Pay Commission, nor did they 
appear before the Pay Commission. 

When the Pay Commission's report was 
submitted to the Government and the 
Government was taking some decision on 
that, naturally there was a demand by the 
members of our staff that something 
should be done about the staff of the two 
secretariats of Parliament, particularly 
because the Pay Commission had not 
considered their cases. 

Then, on the 16th of Augu'St, 1973, very 
much nearabout the time when the Spea-
ker of the House of CommoBs requested 
Sir Edmund Compton to review the work-
ing of the House of Commons, the Speaker 
in the Lok Sabha and the Chairman in the 
Rajya Sabha, after consultation with each 
other, appointed a committee. It was not 
preceded by any investigation or enquiry 
by somebody outside Parliament. This 
was a parliamentary committee. The 
Chairman was the Chairman of the Esti-
mates Committee. The other Members 
were: Chairman of the Public Accounts 
Committee; the Minister of Finance; the 
Minister of Parliamentary Affairs; and 
two Private Members of the House--one 
was the leader of the main opposition 
group in Lok Sabha, and another was an 
ex-minister and at one time the Leader of 
the House in Rajya Sabha. There were 



four from Lok Sabha and two from Rajya 
Sabha. This Committee did extensive 
work. They called for memoranda from 
the staff; they took oral evidence from 
them, and they took written memoranda 
from them. They also requested the two 
Secretaries-General-both Mr. Shakdher 
and myself-to be associated with the 
Committee. We took part in the deli-
berations of the Committee, and naturally 
we helped the Committee to the best of 
our ability. Immediately after the Com-
mittee met, they asked Mr. Shakdher and 
myself to prepare a memorandum on the 
subject for the consideration of the Com-
mittee, and that formed more or less the 
working paper for the Committee to func-
tion. Thereafter, they had about 26 sit-
tings and heard about 100 witnesses from 
all services in the two Houses, and then 
produced a report. I will tell you that 
this was not only a report revising the 
pay-scales of the 'Staff, but it also went 
into the question of re-structuring the 
Secretariats of the two Houses. And they 
submitted a report to the Speaker of the 
Lok Sabha and the Chairman of the Rajya 
Sabha. The report was accepted without 
any changes. I will tell you that unlike 
the House of Commons, here we have a 
unified service. By unified service, what 
I mean is this. There are two Secretariats, 
and the two Secretariats are independent, 
and you must be finding myself and Mr. 
Shakdher all the time together but don't 
you think that there is any board which 
manages the two Secretari'ats. Mr. Shak-
dher has his own independent Secretariat 
with a complement of officers aJ'd staff 
under him. That Secretariat has nothing 
to do with my Secretariat of which I hap-

pen to be the senior-most official. We are 
responsible for looking after the working 
of the two Secretariats of the two Houses, 
and under the overall superVIsIon and 
control of the hon. Speaker and the 
Chairman. But I may tell you what this 
particular Committee recommended. The 
Committee agreed that the functioning of 
the two Houses could be better served if 
there was a unified service. They recom-
mended re-structuring the organization 
into 11 distinct Services. And I will just 
mention one or two which would give you 
some idea of how it was done. The first 
one is the Legislative Service which deals 
with all the work relating to the Business 
of the House, Notice Office, Legislative 
Branch, Table Office, Questions, etc. 
Then the Financial Committees Service 
dealing with the Financial Committees like 
the Public Accounts Committee, Estimates 
Committee, Public Undertakings Com-
mittee, etc. Then there is the Executive 
and Administration Service which looks 
after the Administration, payment to the 
Members etc. Then there is the Library, 
Research and Information Service. And I 
must mention here that this particular Ser-
vice is common to both the Secretariats. 
That means, we in the Rajya Sabha do 
not have a separate Library, Research and 
Information Service. But the Members of 
Rajya Sabha get all their help in respect 
of this matter from the. Library, Research 
and Information Service of Parliament 
which functions under the administrative 
control of Mr. Shakdher. 

Then, we have got the Verbatim Report-
ing Service and the Stenographers Service. 
Another important Service which we have 
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got and you do not have is the Interpre-
tation Service. This Service is necessary 
because we have speeches in different 
languages, particularly in Hindi, and there 
is, as you all know, a simultaneous inter-
pretation going on a'll the time. Another 
Service which we have got is called the 
Printing Publications, Stationery, Distri-
bution and Archieves Service. Then, there-
is another important branch called the 
Editorial and Translation Service which 
deals with translatiOlIl of Debates and Par-
liamentary papers. I may tell you for 
your information that each and every 
document that we issue is translated into 
Hindi from English and vice versa. So 
that means a good deal of work. Then, 
there is the Watch and Ward, Door-keeper 
attld Sanitation Service very much like that 
of the Serjeant-at-Arms. Then, there is 
the Clerical Service which is common to 
all the Divisions and lastly the Messenger: 
Service. What I mean to say is that 
though the Secretariat was functionally re-
organised into these various Services, they 
did not take away the unified nature of 
the Services of the whole Secretariat. The 
whole Secretariat iJn the Lok Sabha and 
the Rajya Sabha is under the control of 
the Speaker and the Chairman, respecti-
vely. That is the statutory position. But, 
in fact, all these Services are functioning 
under the control of the Secretaries-
General. They are responsible for any-
thing that happens in their Secretariats, be 
it a procedural matter or a matter Which 
is dealt with by the Serjeant-at-Arms or 
things like that. That happens to be the 
position here. But, this should not give 
you an impression that the two Secretariats 
function in a very highly centraIise4 
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manner. That is not so. Each of the 
eleven Divisions or Services that I men-
tioned is under the charge of a person, 
whom we call the Chief of the Service or 
Division and he is, by virtue of the dele-
gation of powers, entitled to take decision 
on most of the matters himse1f. Of course, 
jf he requires any assistance or guidance, 
he consults us. Therefore, the Secretary-
General being at the top of each of the 
two Secretariats does not mean that the 
work cannot proceed unless and until 
somebody at the top gives the clearance. 
It is a fact that all these Services and 
Divisions function under OUr supervision 
and control but the Chiefs of the Servic..-:/ 
Division have enough authority or dele-
gation of powers so as to enable them to 
carry on the day-to-day work relating to 
their Services. 

I may also mention another very impor-
tant recommendation containecr- in this 
Report. Previously, the Lok Saoha-S'ecre-
:tariat was making its own recruitment. 
They were holding their own examinations 
for selecting staff at different levels by in-
terviews, if necessary, and we in the Rajya 
Sabha were also separately doing the same 
thing. 

I may tell my friends Dere that under the 
Constitution, the Rajya Sabha and the Lok 
Sabha Secretariats, being two independent 
Secretariats, function outside the control 
of the executive Government and we do 
not have to go to the civil services commis-
sion, which is in our case the Union Public 
Service Commission, for anything. They 
have nothing to do with appointments or 
discipline or any other matter in relation to 



the staff of the two Secretariats. That 
means that we make our own appoint-
ments. Even the appointments of the 
Secretaries-General of the two Secretariats 
are made by their Presiding Officers. 
Theoretically, this power is with the 
Presiding Officers but in actual practice, 
the Presiding Officer consults the Prime 
Minister before making the appointment. 
That means that nobody could appoint me 
as Secretary-General unless the Chai rman 
of the Ra,iya Sabha mention:!d it to the 
Prime ?viinister. I know it becau~e it so 
happened when I was appointed as Secre-
tary-General. I presume that the same 
must be the position in the case of the 
Secretary-General of Lok Sabha also. Of 
course, the consultation is irirormal because 
they are not required to consuff anybody. 

In respect of other appointments, the Lok 
Sabha were making their own recruitment 
and we, in the Ra jya Sabha, were making 
.our own recruitment. But as a result of 
this Committee's Report, we have formed, 
what we call a Central Recruitment and 
Training Cell, which is m~nned by the staff 
u.om both the Secretariats and is function-
ing under the control of a senior officer. 

And whenever each of the two Secretariats 
requires staff at different levels, we hold a 
common competitive examination and out 
of the list, Lok Sabha takes some of them 
and Rajya Sabha takes the others. But in 
any case, when the Lok Sabha Secretariat 
or the Rajya Sabha Secretariat has no 
vacancy in a particular cadre, the recruit-
ment may be done separately by the Secre· 
tariat which requires such men. ThIs ha~ 
helped us in one way in the sense that here 

is no duptication of work. That is one 
thing. Secondly, the standard of recruit-
ment of the staff for the two Secretariat& 
would hereafter be the same. Since 1974, 
when the Report was accepted and when 
this Training and Recruitment Cell was 
started, we had made all the recruitment 
in the two Secretariats as a result of this 
common Recruitment Board set up by Mr. 
Shakdher and myself. The two Additional 
Secretaries who are equivalent to Qerk 
Assistants in the House of Commons look 
after this common recruitment under our 
uverall control. I myself find this of great 
use in cutting down unnecessary expendi-
ture, delay and in standardising the quality 
of recruitment in both the Secretariats. 

I should mention also another paint which 
may be of interest to my colleagues hece. 
This Report reiterated the position which 
is taken a!l along by the Parliament Secre-
tariat and I do not better than quote a very 
important note recorded by Speaker 
Mavalankar who, as you know, was the 
person responsible to a great extent in 
placing the Secretariat of Lok Sabha on a 
very independent footing. Very often a 
question is asked, "Well, after all what 
control has the Treasury on you?" Now, 
Treasury has only this control that our 
estimate has to be included in some vote 
and, therefore, there is a vote in Lok Sabha 
and a separate vote in Rajya Sabha. We 
prepare our budget and send it to the 
Ministry of Finance so that it can be in-
cluded in the General Estimates and it 
comes before the LoI( Sabha. But the 
convention is that this vote is never dis-
cussed and the House simply grants the 
vote. Here you fIlay ask, "Mr. Banerjee, 
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if you want to incur some expenditure, are 
you completely independent of the 
Treasury'!" I should say dia( within the 
limits \)f the vote we are and this indepen-
dence has been maintained in a manner 
like this: This is what Speaker Mavalankar 
recorded a long time back, I think it is 
round about 1950. There was a sugges-
tion that important- appointments, etc. 
should be made with the cOncurrence of 
the Ministry. He said: "I am unable to 
accept the principle of compulsory con-
sultation with the Ministry. If the Mini-
stry, the. Finance Ministry, is particular to 
insist on their concurrence on the supposi-
tion that the Speaker will be unreasonable 
and they alone are the guardians of the 
financial interests of the Government, the 
Speaker may also equally be allowed to 
consider that the Finance Ministry will 
merely have the point of rupees, annas and 
pies and will not be able to appreciate and 
understand the requirements and necessi-
ties of the Lok Sabha Secretariat. In my 
view, therefore, I cannot agree to any pro-
vision where the consent of the M'mistrv 

'" is necessary foc giving effect to what the 
Speaker thinks is essential for tIie Lok 
Sabha Secretariat and the Lok Sabha." 
This represents the correct poSllion as it 
happens here. 

The convention that has developed here 
is this. In matter relating to appoint-
ments, we have nothing to do with the 
Government whatsoever. In the matter of 
the creation of new posts, we do not go to 
the Government except when the posts 
have to be made permanent, but that 
follows on the basis of a common formula 
that a post which has temporarily remained 
in existence for a particular period, auto-
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mati cally becomes permanent. But in 
respect of other expenditure, as I told you, 
Mr. Shakdher and myself have, under the 
recommendations of this Committee. full 
powers in respect of our own Secretariat, 
as are exercised by the Finance Secretary 
in respect of the Government of India. So, 
in that respect, we are also quite indepen-
dent. If at any point of time any of our 
proposals from the financial point of view 
does not seem to be acceptable to the 
Ministry of Finance, they do not turn down 
the proposal but the practice is, tliey try 
to discuss with us and we invariably come 
to some agreement. If there is any dis-
agreement between us, the· Finance Minis-
ter takes up the matter with the Speaker 
or the Chairman and they dis~uss at that 
level. And I am very glad to report that 
no occasion has so far arisen whereby the 
Government or the two Secretariats had 
come into conflict with each other. 

I told my friends here of what we have 
done in this respect. These things may not 
have much bearing on the working of 
your own Secretariats in your own legisla-
ture but this information certainly will be 
useful to you in the matter of impressing 
upon the authorities in your place that 
this is how the two big Secretariats of the 
two Houses of Parliament in India func-
tion and they function more or less on the 
same lines as in the House of Commons, 
except that here there is 110 Speaker's 
Department, there is no Serjeant-at-Arms 
Department. There is one Department 
and that is the Lok Sabha Secretariat 
which function~ under one man, that is, 
the Secretary-General and we have felt 
no difficulty in working both in relation to 



our service to the Members or to the 
House or in relation to our staff. 

THE CHAIRMAN: Thank you very much. 
That was a very interesting description of 
your system which is, as you said, more 
centralised than ours although in som~ 
respects, it works very much in the ~ame 
way. 

MR. WIJ ESINHA : I was listening with in-
terest to what Sir David had to say about 
the House of Commons and it struck me 
that the problems he has are the problems 
of a large oT,ganisation with so many em-
ployees. I wonder how many you have 
in the House of Commons in 311 these 
branches. 

THE CHAIRMAN: We have around 500. 

MR. WIJESINHA: Now, that is not the 
problem that most of us other than India, 
prob ab-!y , may have to face. The p.roblem 
really that we have would be of a small 
scale and the necessity to divide the staff 
of the House into so many branches should 
not arise in our case. 

In fact, my second suggestion to the 
smaller Legislatures would be that we con-
solidate administration in one hand and 
have one or two Divisions which are 
manageable, resulting in the Clerk being 
both the Accounting Officer and the Head 
of the whole Secretariat. If, for instance, 
as we have in Sri Lanka, the Clerk is at 
the apex with one or two Assistants and 
Divisions-rror instance, a Section of the 
Serjeant-at-Arms, a Section of the Editors 
and a Section of an Administrative Assis-
tant-that would be fairly man~geable for 

a small Legislature. The main thing is to 
see that there is authority exercisable with-
out the staff having to run to various 
fountains; particularly in a Legislature 
where the staff come in contact constantly 
with the Legislators, if you permit any 
other outside influence to have effect, y0l1 
will find you are running a disorganisetll 
administration. So my suggestion is to 
have. a Oerk as the Head. 

I!n England, the Serjeant-at-Arms is 
some body who is a retired General ot 
Admiral-a man of different stature. We 
have imported this term to our Legislature 
but not the stature of the appointee. 

But let it be clearly understood that the 
Serjeant-at-Arms, the Editor and the Ad-
ministrative Assistant know their Head. 
If they do not know who their 
Head is and they are made indepen-
dent heads on the British pattern, 
there will be disorder. You cannot run 
an organisation unless there is a Chief. In 
a coti'ntry like ours where there is Emer-
gehcy, -anless authority is duly exercised, 
the institution would not run properly. 
For instance, as I said last year, if you 
have to organise a Conference of this 
nature, there must be ~omebody in over-
all charge, who can apportion duties, see 
that the whole organisation is properly run. 
The problems of the larger institutions like 
the House of Commons should not be im-
parted by us. 

For instance, Catering Services in London 
may be different. In most countries with 
.small Legislatures, if there is a Catering 
Service, it will be a subsidised Service 
MPs do not like to pay the price of meals 
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that they would do in a hotel, but they 
will demand a better meal than they would 
get in a hotel. In Colombo, we have a 
restaurant for the MPs where meals are 
subsidised. The price of the meal has 
remained the same for long. This must 
'remain stagnant. And iJf you allow the 
Catering Service to be, from outside, you 
bring outside problems. Run it yourself. 
Appoint somebody of your staff and see 
that it runs under your authority. Other-
wise, you are creating situairons which 
become unmanageable latcr on. 

Then take the Printing Service. Unlike in 
the House of Commons, in most of our 
Parliaments, the printing is at the Govern-
ment Printer's Office. What we have done 
is to ask them for a separate section in the 
Government Printer's Office which does 
parliamentary work when there is any 
parliamentary work to De-done. It may 
well be that they have other jobs at other 
times, but when Parliament is sitting, all 
other work has to be set aside. For in-
stance, last year complete record of the 
prOceedings of our Conference, we did in 
that Section-and that is a good job. 

Then in regard to administrafion, we have 
somebody like an adminiStrative Secretary 
in a Ministry. The staff of most of our 
Legislatures would not exceed 200 persons. 
In Colombo, we manage a Parliament of 
157 MPs with a staff of about 160, which 
includes, amongst others the clerical staff, 
the interpreters-we have simultaneous 
interpretation-the translators, the short-
hand writers, the sub-editors-and we 
manage with that because on the one nand, 
we do not sit every day, and on the other, 
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unlike in England, we do not have the 
summer recess. We meet in the first 
week and third week of the month-almost 
for 90 days in a year. The rest of the time 
they have little work, in faot, no work on 
some days. When there is work and -when 
Parliament sits from lOin the morning to 
11 in the night or even midnight, they work, 
and work hard. As against that, they have 
free hours on the days that they do not 
work. The normal public service regula-
tions do not apply to our staff in the sense 
that normally they nave to come at 8.15 
and sign off at 4 or 5. I just do not bother 
about what time they come on non-sitting 
days. But on sitting days, they come at 
7 in the morning. 

The only way to see that they work in that 
way is to relax the rules at the time they 
do not work, and it is our duty, as I men-
tioned last year, to see that our staff get 
the salary scales they ,deserve but salary 
scales in proportion to what the rest of 
the public service gets. For instance, in 
any country, I think the Central Bank staff 
is about the best paid; they get the best 
of both worlds, the commercial sector and 
the government sector. We do not subject 
ourselves to any Salaries Commission or 
anything like that. We stay out. We do 
not go and make any demand from a 
Salary Commission mainly because we 
want to preserve our independence. But 
what we do is that the moment there is a 
Salary Commission, we wait for the report 
and see' what others of parallel status are 
getting, see what the Central Bank staff 
gets, then, after everybody else has got his 
pemands, we go in with ours and get the 
best possible, always being reasonable. 



Of course, there is a Staff Advisory 
Committee to Parliaments. The Treasury 
will never object to the salaries asked for 
being given to us· so long as they are 
reasonable demands. At the same time , 
we have got to see that somebody like the 
Clerk, who is at the head, who maynave 
the same position as the Permanent Secre-
tary in a Ministry,· has the right both to 
appoint members of his staff and appoint 
at a particular point in the salary scale. 
Get the scales approved by the Treasury, 
but at what point you fix a subordinate in 
the salary scale is your business. That is 
not a matter that should be subject to 
review by anybody else. If you have those 
working conditions where there is a definite 
Head in authority whose authority is re-
cognised and also a relationship WIth the 
Treasurv or the Public Service Commission 
or any ·other appointing body rod see that 
your staff is kept efficient, things will run 
well. Alfter all. if it is a closed service, 
they cannot go for any appointments eise-
where which may be promotions. If it is 
a closed service, you have got to see that 
the people you have on your staff have 
adequate promotional opportunities. If 
you do not, they get stagnant vis-a-vis 
others who joined the public service it the 
same time getting promotions, getting 
bigger salaries and bigger positions. We 
have got to keep our staff adequately pro-
vided for to enable them to feel that they 
are also in a good service, because unlike 
others, they should nof be tranSferable. 

These are little matters which arise in 
small legislatures and Which Iiave to De 
attended to by the man at the head. As 
Shri Banerjee said, we have the same 

position where the Oerk is appointed by 
t~e head of the State, _ obviously-like the 
hIghest Judges, on a recommendation from 
the Prime Minister. We have security of 
tenure in that the Constitution provides 
that the alerk cannot be removed unless 
on a vote in the House as in the case of 
the Judges of the Highest Court. 

Then, although in a public semce nor-
mally, they are to retire, may-be at 5{) in 
the police, at 55 in some otherseTVtte and 
certainly at 58 in most branches Qf service, 
the Clerk and his staff go on till 60. 

We have a provision that at 50, a sub-
ordinate can opt to retire, if he wants. 

At 50, he must ask either for continuance 
or for retirement. Ana also, as persons 
in charge of the Legislature Secretariats, 
it might be always useful" if we have trade 
unions to deal with. I find personally that 
if there are trade unions. if is easier be-
cause if they have any difficult problems, 
they discuss among themselves. If the 
Stenographers want to have a trade union 
or if the Interpreters want to have a trade 
union, let them have it. Lf they have any 
difficult problems, they can, across the 
table, have a discussion in a friendly way. 
I fiiIld it more easy to solve the problems 
than to pontificate and impose things on 
them. 

After all they know what a reasonable 
request is and what is not just as every-
body knows that if you want hundred 
thousand rupees from the Treasury and 
if yOU aSk for 200 thousand, ultimately~ 
you end up with getting what you want. 

lSl 



Similarly, if the demands are more, there 
is always a compromise to see what IS 
· possible is realised and what is impossible 
is not realised. These are some of the 
random thoughts that struck me when I 
was listening to the speeches made by Sir 
David and Shri Banerjee. And it also 
struck me that the bigger problems of their 
Legislatures do not exist in most of our 

· places. As Sir David said, it is not that 
· everything that I say I would like to see 
in print. 

THANK YOU. 

THE CHAIRMAN: Thank you. Now, 1vtr. 
Littlejohn. 

MR.. LITTLEJOHN: This thing I would 
Uke to add, as a word of regret. That is 

·Mr. Blake is not here. In' the Federal 
House, the Australians might have in the 
past got some chances in starting the 
arrangements and they have been helpful 
. to this .meeting. Although, at this meeting, 
We do not have to go into details, some-
how they have managed to do that in 
Canberra. We just followe.d them a little 
tIDy bit along the road. We have still " 
long way to go. We have small 
staff. And I find it hard to encourage 
the expansion. In most parts they are 
able to manage that thing. In Australia, 
they have managed it. But, there is a 
difference in the way that we run ou.r 
8taffing that is worth mentioning here. 

We do have a Committee of Members pri-
marily concerned with Member's matters 
but aL.~ concerned, to some extent, with 
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the staffing so that I have to do more than 
most Clcrk5 do towards satisfying the 
Members of the House in regard to the 
staff that I am appointing. Quite a few 
months back, we went on the recommenda-
tions of the Members of the House because 
there are people who are dealing specifi-
cally with Member's problems. As far as 
the top staff are concerned, they are ap-
pointed by the Government on the recoIn· 
mendations of the Speaker. Incidentally, 
there is an advertisement current. You may 
all know that for the top position, there 
is an advertisement in the October Parlia-
mentarians. And those who wish to apply 
need the support of the Speaker and also 
their Prime Minister. I am not saying that 
with a view to encouraging the whole lot 
of you to apply. Our Legislature is too 
small and, for our staffing, we have to work 
in much the same way. I do not think 
that I can add anything el5e except to 
express my thanks for the ndvice that has 
given . 

THANK YOU. 

THE CHAIRMAN: I now call upon Mr. 
Partap Singh of Punjab. 

SHRA PARTAP SINGH: At present, in Pun-
iab. we have a unicameral Legishture, that 
is, the Punjab Legislative Assembly. Arti-
cle 187 of the Constitution of India gua· 
rantees an independent status to the 
Assembly Secretariats of all States. The 
Secretary of the Punjab State Assembly 
enjoys the status of a head of the Depart-
ment. 



ld certain matters he has been given the 
powers of the Secretary to Government. 
T.he Secretary of the Assembly is assisted 
by two deputy secretaries, three UIIlder-
secretaries, one research officer, a section 
officer, ten su~rintendents, and other sup-
porting staff. We have in all 14 branches. 
All the officers and staff of the Legislative 
Assembly Secretariat en joy the same scales 
of pay as are given to those who are hold-
ing corresponding posts ~n the government 
departments. There are no autonomous 
units in the Punjab Vidhan Sabha Secre-
tariat as in the House of Commons. We 
in Punjab have one unified, composite and 
compact Secretariat of the Legislature and 
all the officers work under the control and 
supervision of the Speak~r. The Secretary 
is appointed by Government in consulta-
tion with the Speaker and the other staff 
in the Punjab Legislative Assembly is 
appointed by the Speaker. There is a 
well-established convention that the de-
mand for grant relating to the Punjab 
Legislative Assembly secretariat is not 
discussed On the floor of the House, nor 
are questions on matters reiating to the 
Assembly Secretariat admitted or allowed 
to be discussed there. Members wanting 
information in regard to Assembly Sec-
retariat can give notice of a private ques-
tion to the hon. Speaker and if he consi-
ders it necessary and proper, he may 
cause the requisite information to be sup-
plied to the member by means of a letter. -
MR. DEANS: I should like to thank Mr. 
Wijesinha for his very informative talk. 
Our Secretariat is a very small one. There 
are roughly about fifteen '(Jersons. There 
is no doubt where the real power resides 

We have a very unique situatiol1 whete 
we have a part time clerk and a deputy 
clerk; it is really the deputy clerk who is 
responsible for the day to day running of 
the office. A limited amount of delegat-
ed authority is given to the assistant 
and the fourth clerk. I wanted to get a 
clarification from Mr. Banerjee; unfortu-
nately he has lett. %at machinery was 
there in his legislature in India for review 
and reclassification of posts from the sec-
retary downwards, terms and conditions 
of appointment in the Lok Sabha. I do 
nnt know whether he had explained it 
earlier in my absence. 

MR. WIJESINHA: Mr. Bamerjee is not 
here, but I might mention that that ob-
viously is a question which will arise 
periodically as it arises for the rest of the 
public service. The necessity to review 
is a necessity that will not arise indepen-
dently of anything else. It will obviously 
be the result of a demrend by the 'public 
service. In fact, any ,time the necessity 
Ito review as put forward by the rest of 
the public service is accepted, and they 
set up any machinery for that, that is 
the time that you get your things also 
reviewed. 

MR. DEANS: By whom? 

MR. WIJESINHA: I will tell you what we 
do and what is Our experience in this 
matter. If there is any review being done 
by a Commission with reference to the 
scale Or cadre of the public service, we 
would wait till that is owr. And then 
We summon our Staff Advisory Commit" 
tee and tell them what has happened and 
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they would go Into the matter and see 
what . adjustments would be necessary in 
respect of our staff considering what has 
happened outsioo. This Staff Advisory 
Committee is one of the Committees ap-
pointed at the beginning of each session. 
It is that Committee that is em!powered or 
given the duty of looking into matters like 
review etc. I think, each House must 
have a Committee fOr this purpose lik~ 
the House Committee or the Public Ac-
counts Committee Or any other Standing 
Committee. We always appoint the Staff 
Advisory Committee to advise whenever 
a question regarding the staff arises. That 
is the Committee that deals with it. 

MIt. DEANS: In Jamaica, it is clead y 
stated in our Constitution that there shall 
be a Committee consisting of the Speaker, 
the Chairman, the President and the 
Minister of Fmance or his nominee and 
we have had situations, where they make 
recommendations and these l'ecommooda-
tions get tossed about from one Ministry 
to another and we have nothing about it 
or invariably a negative reply. This is, 
of course, of some personal concern to 
myself. 

SHRI ARnruR: About the independence 
of the State Legislature secretariat, in 
some of the States, the Secretary is drawn 
from the Civil Service and goes back. 
Now when we talk about independence, , 
unless the Secretary is fearless, he has no 
allegiance to the Chief Minister or the 
Chief Secretary, he cannot act indepen-
dently. When he has to look up for his 
further promotions to the Chief Minister 
or the Chief Secretary, he cannot be fear-
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less. FOr instance, In the Public Aer 
counts Committee or t~ Estimates Com-
mittee, the Secretary is responsible for 
framing the questionnaire and some. of the 
que5tions are, more or less, embarrassing 
to the Government Secretaries. These 
J)eople will say, let the man come back 
to our fold, we will see. What indepen-
dence can one claim in these circumstan-
ces? The Legislature secretariat service 
is a closed one, water-tight compartment 
where there. is no scope for promotions. 
If you have to have a person from the 
Civil Service and he has to go back to the 
Civil Service for promotions, he will not 
be able to exercise his independence. 
Therefore I think we should rather decide , 
whether we would like to have the bene-
fit from both the sides or the independ-
ence and select the Secretary of the, Legis-
lature once and for all. 

Mp. DEANS: I must sympathise with 
my friend. He is in a very emb~rassing 
position if he has to frame questIOns for 
the Public Accounts Committee. I think 
the Public Accounts Chairman in most 
of our Legislatures is usually the Opposi-
tion member. It is unfortunate that he 
has to get involved in that. That is an 
awkward position. 

MR. ARTHUR: In some States, the Sec-
:ret aries to the Legislatures are drawn 
{rom the Civil Service say, for two years 
and they have to go' back to the Civil 
Service. In such cases, they will not be 
able to render ind~ndent service to the 
Members. They will definitely be scared 
of framing embarrassing question for the 



Chief Secretary when he is called before 
the Public Accounts Committee. 

Mit. WIJESINHA: I think my hone friend 
~as not here when we discussed this ques-
tion. The consensus of opinion here was 
that the ~t of Clerk should be a perma-
nent one In a closed avenue. Once you 
get in there, you should always be there 
and not make it a stepping stone to any 
other position. 

Secondly,. I do not quite know why, parti-
cularly WIth regard to the Public Accounts 
Committ~,. you have to draft questions, 
because It IS the Auditor-General's Report 
that is under discussion and the Auditor-
.Gene~al pin-points certain matters to be 
InvestIgated. The Auditor-General is 
passing on the buck t~ you. 

~R.-ARrnuR: My learned and hon. 
fnend from Punjab said that the appoint-
ment of Clerks is done by the Govern .. 
~ent .in consultation with the Speaker-
m which case allegiance to the appointing 
authority will always be there. 

THE CHAIRMAN: This is really a matter 
which came up in our earlier discussions 
on the status of Clerks which we have 
every year, and we have put our views 
on record very clearly in the resolution 
which was passed two years ago at our 
meeting in London. I think Mr. Brad-
shaw has some copies of the minutes of 
that meeting and perhaps he could sup-
ply our colleague from Nagaland with one 
of those. I understand it has been 
brought to the notice of the Prime Minis~ 
ters and Chief Ministers of various terri .. 

tories and it might be helpfUl for you to 
see it and perhaps bring it to the attention 
of the authorities in your own State. 

MR. DEANS: I can only end by saying 
that a Clerk who is going to get involved 
in PAC surely cannot last for more than 
two years-and I say this in all serious-
ness. 

MR. ARTHUR: But our Members are help .. 
less; it is the office that does it for the 
Members. 

The second question is about small Legis .. 
latures. In small Legislatures, we have 
only three Or four officers or Clerks as 
we call them, and the Members of the 
Departmental Promotion Committee are 
the same-viz. the Under Secretary~ De-
puty Secretary and the Secretary. The 
staff, therefore, say that there should be 
some other members in Departmental 
Promotion Committee in the Assembly 
Secretariat for the staff serving in the 
Legislature Secretariat instead of its being 
c.onfined to thest! three. So, in wh~t way 
should we focm the Department Pro-
motion Committee has been the question 
because, even if we form a Departments 
Promotion Committee with these three 
officers, the persons giving the orders and 
those forming the Board will be the same. 
So the staff say there should be some 
other form of Departmental Promotion 
Committee. 

THE CHAIRMAN: Perhaps I might sum up 
the discussion. I think that there is a 
big difference betwe~ the problems of 
large and small Legislatures and the ~mal-
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ier the Legislature, probably the more 
difficult its problems. 

I think Mr. Wijesiilha gave admirable 
advice to the Clerks of smaller I Jegisla-
tures. If you h~ve a very small staff, you 
must have complete unity in It; 

There are two incidental matters whieh 
he raised-I am sorry he is not here just 
now-and I agree with him that Trade 
Unions are to be encouraged. 

As regards printing, as a matter of fact, 
the system in the House of Commons is 
not very different from what !'tir. Wije-
sinha suggested. We do have our own 
enclave in the Government printing orga-
nisation with a small number of our own 
staff at the executive level to oversee 
them. The working printers are all em-
ployees of the Government, which has an 
advantage, because when there is an in-
dustrial dispute, the confrontation is not 
with us but with the Government and we 
keep out of it. 

Turning to the problems of the larger 
legislatures, although, as I have described. 
we are at present divided into five depart-
ments in the House of Commons. we 
think centralisation is desirable. There 
is a difference, as I indicated earlier. bet-
ween our way of working and thilt of the 
two Indian Houses of Parliament. It is 
clear from what Mr. Banerjee said that 
there is a great deal of direct responsibi-
lity taken by the people in the two Indian 
Houses below the Secretary General. If 
you are starting from scratch to set up the 
Secretariat, there is no doubt that you wiJI 
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" ~ , ~ 
set up a unified service. Our differences 
are part of the many oddities of British 
Government. which are due to reasons of 
ihi&tory, and there is no reason for anyone 
to seek to copy all those things. In 
particular, I agree with what Mr. \Viie-
sinha said that the position of the Ser-
jeaht-at-Arms in London may often be 
very different from that of the Serjeant-at-
Arms in the small legislatures and you 
should not necessary allow the Serjeant 
at-Arms to presume to do every thing 
which he hears that the Serjeant-at-Arms 
in London does. 

Finally, there is the question touched 
upon by Mr. Banerjee--the relationship 
between the two separate staffs of the two 
Houses in a bicameral legislature. It is 
clearly a very important thing. But I 
would only say that we have a definitive 
example of what they should be in the 
;felations between the two Secretaries-
General of the Indian Parliament, who 
head quite separate services as we do in 
London, but who work in visible partner-
ship and comity. 

The time is coming to bring our meeting 
to a final close. Before we get to the 
final stage, Mr. Bradshaw has a bit of 
administration to deal with. 

MR. BRADSHAW: It was just [he question 
of how we correct the proceedings of this 
meeting. Our admirable shorthand writers 
have produced the texts with great speed, 
but I doubt whether on this occasion they 
can produce it fast enough for us to read 
it before we go away or even if they were 
able to do that, I very much doubt whe-



1 , . ' . 

ther the sp~eches eQuid be read and cor-
rected before we go away. I wonder jf 
I could ask Mr. iBanerjee whether it 
would be possible to have the copies of 
the transcri'Pt sent to everyone who has 
taken part in the deliberations today and 
if you would all be so kind-I am sure 
you will-as to return the corrected trans-
cripts to him as soon as possible for m-
(;orporating in the text. 

SHRI BANERJEE: We will post it to the 
respective participants. 

MR. BRADSHAW: Thank you. 

ANY OTHER BUSINESS 

THE CHAIRMAN: We now come to the 
final stage of our meeting. 

MR. TLELASE: Mr. Chairman, I would 
like to raise a small matter on the tours. 

THE CHAIRMAN: I think this is a matter 
of administration. I doubt if it is rele-
vant to our meetings. Is that not a mat-
ter of administration for the Indian 
Branch? 

MR. TLELASE: I think it comes under 
any other business. The Branch that 
hosts the Conference takes very great 
pains to organise tours. either at the be-
ginning of the Conference or at the end, 
as in this case. Sometimes, it happen'3 
that some Branches do not attend the 
pre or post-Conference tours for reasons 
I do not know and then you find that this 
disrupts the arrangements made by the 
host Branch. In this present case, the 
tours are at the end. Now, you find peo-

pIe anxious to get back hollie and thf!Y 
do not take part in these tours. This, 
I think, disorganises and disrupts the peo-
ple who have organised these tours. 

1 would appeal to the delegates and the 
~ecretaries, particulady the Secretaries, td 
lmpresS on their delegations that it is 
necessary for them to atten.d these tours; 
The Secretaries must arrange things well 
in advance sO that the delegates should 
not have the excuse to say 'We are going 
back because of pressing matters of 
States.' Surely, the Indian Branch had 
advised us well in advance about these 
because of pressing matters of State 
should have been made less pressing. 1 
would say, whether the tours are at the 
beginning or at the end of the Conference, 
it is an important matter for the delegates 
to address themselves to. But, I would 
like to say that it is best when the tours 
are at the beginning of the Conference be-
cause we get to know each other during 
the tours more intimately so that when 
you come to debating, we know with what 
people we are debating. 

THE CHAIRMAN: Thank you. Mr. Tlelase. 
This is a point worth remembering. But, 
I do not think, we can really begin a dis-
cussion on this now because they really 
are not matters for the Society at all. 
They are matters for those who organise 
the meetings. 

SHRI SHAKDHER: May I thank thehon. 
speaker for the good suggestion that he 
bas made? In fact, he has done our 
work; we should have said that. But, 
anyhow, I am grateful to him that he has 
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brought to our notice this important mat-
ter. It is true that we have gone to a 
great length to organise these tours. The 
whole country is involved in it, the State 
Governments and State Branches, and if 
at the last minute, people fall out and 
they do not come, it really causes disloca-
tion and results in unnecessary expendi-
ture on travel, accommodation, arrange-
ments and so on. It is not nice and as 
has been pointed out, we have told the 
members in advance, much in advance, 
several months an ladvance, about these 
tours and if anybody was not willing to 
come or had no time to come, he should 
have let us know and that would have 
made our task quite easy. 

In fact, coming here and then saying "we, 
want to leave in the middle" or "'we want 
to leave on the 7th or 8th" or "we have 
this pressing business" does add greatly 
to the difficulties of the organisers and it 
does add to our difficulties in some cases. 
Anyhow, we cannot help it. It is in the 
nature of a conference and we take it 
along as one of the necessary concom(-
tants and we do not grudge that. If in 
future this could be avoided, well and 
good. 

Regarding whether there should be pre-
conference or post-conference tours, it is 
not in our hands. It was decided by the. 
Executive Committee of the CPA. They 
have allotted some days after the Con-
ference. We would have been willing to 
take them on tour either before or after 
or both before and after. It is not diffi-
cult. But it is not entirely in our hands. 
Whatever they told us, we did. 
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We are grateful to you for bringing thIs 
matter up. 

THE CHAIRMAN: Any other matters? 
No? 

CLOSE OF SESSION 

THE CHAIRMAN: Now I would ask. Mr. 
Wijesinha to move the Motion of Thanks. 

MR. WIJESINHA: It is with great pleasure 
that I move: "The Society of Clerks-at-
the-Table in the Commonwealth Paliaments 
at its meeting held on 4th November, 1975 
desires through its Chair11liln David ", 
Lidderdale, to convey to the Speaker 
of the Lok Sabha and the Chairman of 
the Rajya Sabha and to the Parliament 
and Government of India the Society's 
deep appreciation of the facilities so 
generously provide for the SocietY's session 
in New Delhi"'. 

When I move this motion, I must recall 
that most of us arrived in New Delhi at 
the airport on the 25th or 26th and from 
the time we came right up to' now, the 
warmth of the reception we had and the 
kindness that was shown to us has been 
,remarkable. At every point of time we 
have been made to feel that We were the 
most welcome guests to this country. I 
have attended the Commonwealth Parlia-
mentary Association conferences from 
1965, and while it is certainly not meant 
as a reflection on any hosts we have had, 
this Conference has been extremely well-
organised and the Secretariat has executed 
the management very weD. 



We were all put up in one hotel and th' 
t . e 
ransportatlon from the hotel up to the 

Conference ~all has ~een done very well. 
At the same tIme, effiCIency has not yielded 
to . waste. I have seen conferences at 
which one bus plied for one person. Hert: 
the staff see to it that the bus is full or 
near full before it is sent and another bus 
is called in only thereafter. _ 

Then, when we come here, the Conferenc:.: 
Hall is such that nobody wants to go out 
for anything. The result was something 
which I mentioned at the very beginning, 
namely, that the attendance at the con-
ference, whether it be the Plenary Session 
or Committee, or even at the Clerks' meet-
ing, has been much better than ever before. 
I noticed almost 45 Clerks were present 
at this meeting. At the Plenary and Com-
mittees, the attendance was excellent some-
thing which had no parallel before. 

Then, the meals supplied here made it 
quite unnecessary for us to go anywhere 
else. They were quite substantial and 
considerably cheap with the result that 
most of us did not have to spend money 
unnecessarily. TIle host Branch has seen 
to all those details. 

Then, We witnessed the Diwali festival and 
we also enjoyed the tours round the city 
and also to see the Taj Mahal and Agra. 
The ladies enjoyed the programme\) arrang-
ed for them. Most of you have come with 
ladies-in my case, I am here with more 
than one-with the whole family. I am 
most thankful to the host country and the 
organisations for what they have arranged. 
The ladies have been delighted with the 

programmes set up for them. The pro-
~am~es were such that there was no 
dlversIOn of the gentlemen, who were per-
fectly free to attend the meetings here. 

Comin~ to the Conference itself, I am sure 
everythmg has not been absolutely perfect. 
Because, I do not want to praise my friends 
to the ~xtent ~f saying everything was per-
fect. Everythmg is never perfect. Having 
ru.n conferences, I know that however com-
plImentary the visitors could be there are 
certain lapses which the oroanisers alone . b 
notIce. So far as I am concerned I have 
not noticed any lapses. But M~. Shak-
dher and Mr. Banerjee and Mr. Patnaik 
will notice those lapses when they have a 
post-conference conference amongst them-
selves. But to us, guests, we did not feel 
any lapse which we could think of. 

So, really it has been a most excellent con-
ference, for which we are truly grateful. 
Also, we must say how much we appreciate 
Mr. Shakdher proposing Sir David to the 
Chair, which was a very nice gesture. Then, 
we have had several meetings, unlike at the 
other places where we finished in a day or 
two. Here the Clerks met for four or five 
days. And if I am to say something per-
sonal, it has been really pleasant for me, 
because the two host-Secretaries General 
have been m yfriends for years and we, 
I think, are getting on and getting old. 
We have not only been friends" but our 
families-wives and childern-have got 
on very nicely. And I believe this is 
Mr. Banerjee's last conference. I do hope 
that we see him at other gatherings in future 
in some form or the other. Really, when 
I propose this motion, it is something that 
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comes from the bottom of my heart and 
I am sure all of Us here will join me in say·· 
ing that it has been one of the very best, 
for which we are most grateful. 

THE CHAIRMAN: Mr. Edley Deans. 

MR. DEANS: Had it been my own House, 
I would have raised a, point of order, Sir, 
for having permitted the motion without a 
seconder. However, I certainly have much 
pleasure in validating this act and secon-
ding the motion. 

THE CHAIRMAN: Thank you. The motion 
is proposed and seconded. 

MR. VUAY SINGH: I simply wanted the uni-
que privilege, perhaps, of being the second 
Vijay Singh to second tb.! motion moved 
by the original Wijesinha; and I want this 
to be placed on record. 

THE CHAIRMAN: The thing is that this 
motion does not mention anybody by 
name. Now, the motion is: "That the 
Society of Clerks~t-the-Table in Common-
wealth Parliaments in its final meeting held 
on 4th of November., 1975 desires through 
its Chairnum, Sir David Lidderdate, to 
convey to the Speaker of Lok Sabha and 
the Chairman of the Rajya Sabha and to 
the Parliament and the Government of 
India the Society's deep appreciation of the 
Society's session in New Delhi". 

Those in favour may kindly raise their 
hands. . . . .. I think I may say that this 
is carried unanimously. 

Now, Mr. Banerj.~e. 
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. . .. 
SHRI BANERJEE: Now that the motion IS 
carried, so more or less, the formal busi-
ness is over. I must express my own and 
Mr. Shakdher's deep gratefuln.~ss for the 
very kind words spoken by Mr. Wijesinha, 
Mr. Edley Deans and Mr. Vij'3y Singh No. 
2. Mr. Wijesinha is a particular friend 
of both Mr. Shakdher and myself; so, ther.~ 
are some exaggerations in his statement. 
r do not know whether we deserve all the 
complimentary words he said. I can us-
sure him on one point, that the.re must 
have been some deficiencies here and there; 
but there was no deficiency on the part of 
the host-Secretaries General and persons 
working with them. Th.!y had no lack of 
warmth in the matter. We had tried Ollr 
best-and will continue to try our best-
for some of the days you were with us, to 
rnake your stay here happy and comfort-
able; and if there have been deficiencies 
here ,and th.!re. I am pretty sure that you 
!ill. lD your ~nerousity, will forgive us; 
and I.must say that I will be failing in my 
duty If I do not thank Sir David Lidder-
dale for the efficient way in which he has 
carried on the deliberations of this conf~r
enc:!; and his presiding over the meeting 
of the Society has relieved Mr. Shakdher 
to a great extent, so that he could attend 
to many other matters for which his im.· 
mediate attention was necessary. I must 
once agam thank all of you for coming 
and I hope you wi]1 carry good memories 
of our country. 

THE CHAIRMAN: It is the Chairman's pri-
vilege to have the last ward. I would like 
to thank Shri Shakdher for proposing me 
to the Chair. I have tremendously en-



joyed it. As has be.~n pointed out. we 
have had a very large number of Members 
here, and it bas been a great pleasure to 
have so many of the Clerks of the Indian 
Stat.es in particular. We have had longer 
meetings than anyone remembers having, 
and to my mind, the discussions have 
been the most interesting in my experi-
ence. This has partly been due, I am 
sure, to the general good organisation and 
efficiency of th.~ Conference. Perhaps the 
fact that we were discussing Parliamentary 
procedure in India, which is a country 
~hich practises it so keenly and so well 
III the Centre and the States, has stimulat-
ed us all to think and to speak more than 
otb.~rwise we might have done. 

Finally, once again I personally express 
my deep thanks to Shri Kaul and Shri 
Banerjee-that is an interesting slip that I 
should say "Shri Kaul", who was the 
founder and constructor of Indian 
procedure, and many of us have been 
delighted to meet him at various en-
tertainments. I m.~ant, of course, to ex-
press my deep thanks to Shri Shakdher 
and Shri Banerjee, both for the admirable 
organisation of our meetings and for the 
great many kindnesses and acts of friend-
ship shown to me and to so many of us. 
Through them I pass on my thanks again 
to Mr. patnaik who did so much work in 
the background and to all the members 
of the Houses, many of whom we have 
met in various places. It is a tremendous 
labour to organise a Conference of this 
kind. I think they can lay down their 
burden feeling thoroughly satisfied that a 
most admirable job has been done. 

MR. DEANS: I would like to place on re-
cord, on behalf of all th.~ Clerks, our keen 
s.ense of appreciation of the work done 
behind tbe scenes by Mr. Bradshaw. 

THE CHAIRMAN: I did in our first meeting 
express our thanks to him. Our thanks 
are also due to Mr. Cubie and Mr. Davies, 
who run the affairs of this Society, and 
I must certainly thank them too. 

The Society stands adjourned till Septem-
ber, 1976. 

Adjourned sine die at 12.40 P.M. 

APPENDIX A 

SoCIETY OF CU~.{KS-AT-THE TAbLE 
Draft Agenda for zhe Twelfth General 

Meczing 

1. The current affairs of the Society. 
.., The status, powers and duties of Clerks 

(a compulsory item pursuant to the re-
solution of the Seventh General Meet-
ing). 

3. Problems of current concern to Mem-
bers of the Society. 

4. Any other business. 

APPENDIX B 

SOCIETY OF CLERKS-AT-THE TABLE 

Agenda for the Twelfth General Meeting 
adop:ed on Wednesday, 29th October, 

1975 

1. The current affairs of the Society. 
2. The status, powers and dutie5 of Clerks. 
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3. C.P.A. Questionnaire on Clerks of Par-
liament 

4. Privilege 

5. The attachment of Qerks to the West-
minster Parliament 

6. The Committee System 

7. The Administration of Parliament 

8. Any other business. 

APPENDIX C 

SocIETY OF CLERKS-AT-THE TABLE 

List of Houses of Parliament in arrears 
with sub~'criptions 

The following list shows those Houses of 
Parliament which were in arrear<; with their 
subscriptions on 21st October, 1975. The 
list is circulated pursuant to the resolution 
of the Seventh General Meeting (Trinidad 
and Tobago, 1969). 
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In arrears for 1972 onwards: 
Andhra Pradesh, Grenada. 
In arrears for 1973 onwards 

Rajasthan, Uttar Pradesh: Legislative 
Council, 

In arrears for 1974 

Cook Islands, Haryana, _ Jamaica, Kenya, 
Kerala, Madhya Pradesh Uttar Pradesh: . , 
Legislative Assembly. 

The following Houses (in addition to those 
mentioned above) have not yet paid their 
subscriptions for the current year (1975): 

British Columbia, Botswana, Bihar Baha-
mas, Barbados, Canada: Senate, Canada: 
Commons, Jersey, Lesotho, Maharashtra, 
Malawi, North West TerrilOrie«;, Orissa, 
Prince Edward Island, Papua New Guinea, 
Punjab, Sarawak, Saskatchewan, Sierra 
Leone, South Australia: House of Assem-
bly, Tanzania. 



6. Functions held in Honour of Delegates 

(i) Programmes for Delegates: The dele-
gates to the Conference had a number of 
engagements and were entertained to a 
number of receptions and entertainment 
programmes during their stay in New Delhi. 

On the morning of October 27 the Dele-
gates visited the Raj Ghat and paid their 
homage to Mahatma Gandhi by placing a 
wreath on his Samadhi. 

Later three documentary films wer~ 
screened before the Delegates in the Par-
liament House Annexe Auditorium. These 
films were: 

(i) Our India: A film in colour 
depicting the progress made by India 
in various fields since Independ~nt. 

(ii) Destination Agriculture: A 
colour film on the Progres3 made by the 
country since Independence in the field 
of Agriculture. 

(iii) Delightful Nature: A film {m 

the flora of North-Eastern Region ot 
India. 

The President and Begum Abida Ahmed 
hosted a Reception in honour of all the 
Delegates and their spouses at Rashtrapati 
Bhavan at 16.30 hrs. on October 28, 1975. 

Shri B. D. Jatti. Vice-President of India 
and Chairman of Rajya Sabha, gave a 
DiIl'ller in honour of all Delegates and 
their spouses at the Vice President's House 
at 20.00 hrs. on October 31. 1975. 

On November 4, 1975 at 20.00 hrs., Prime 
Minister Shrimati Indira Gandhi, hosted a 
Dinner to meet all Delegates and their 
spouses at the Ashoka Hotel Convention 
Hall. 

Dr. G. S. Dhillon, Speaker of Lok Sabha 
and President of the. C.P.A. hosted a Din-
ner at the Ashoka Hotel in honour of the· 
Commonwealth Secretary-General, H. E. 
Mr. S. S. Ramphal, and the Members of 
the Executive Committee of the CPA and 
their ladies on October 28, 1975 at 20.00 
hrs. 

Dr. Dhillon hosted another Lunch in 
honour of the Executive Committee Me& 
bers and their wives/daughters at the 
Banquet Hall of the Parliament House 
Annexe on October 26, 1975 at 13.15 
hrs. 

Dr. Dhillon hosted another Lunch in 
honour of the Presiding Officers of the 
Legislatures attending the Conference and 
their ladies at the Members' Lunch Room 
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at Parliament House on October 30, 1975. 
He hosted yet another D:nner at the Hy-
derabad House at 20.00 hrs. on October 
29, 1975 in honour of a1l the Delegates 
and their spouses. 

The Main Branch and the State Branches of 
the CPA in India jointly hosted a get-
together Reception to the Delegates and 
their spouses at the Banquet HaIl of the 
Parliament House Annexe on October 27, 
1975 at 12.05 hrs. 

The Commonwealth High Commissioners 
hosted a joint Reception at 18.30 hrs. on 
October 30, 1975 at the Oberoi Intercon-
tinental Hotel, in honour of all Delegates 
and their spouses. 

Shri K. Raghuramaiah, Minister of \Vork:; 
and Housing and Parliamentary Affairs and 
Leader of the Indian Delegation hosted a 
Lunch in honour of Leaders of all Dele-
.gations and their ladies at the Members' 
Lunch Room in the Parliament House at 
13.15 hrs. on October 31, 1975. 

On November 2, 1975 at 20.00 hrs. Shri 
S. L. Shakdher, Secretar:J-General ,)f Lok 
Sabha and Shri B. N. Banerjee, Secretary-
General of Rajya Sabha, hosted a Dinner in 
honour c( the. Memb~f3 of the Society 
of the Clerk -at-the Table and Secretaries of 
all Delegations and their ladies at the Hotel 
Imperial. 

Separate Dinners for ';fOUpS cf other Dele-
gates and their spouses were hosted the 
same evening by the following:-

(i) Shri Om Mehta, Minister of State fOT 
Home and Parliamentary Affairs at 30, 
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Prithvi Raj Road, New Delhi, (ii) Shri 
Sohan Lal, President, Indian Bureau of Par-
liamentary Studies, at 16. Golf Links, New 
Delhi; (iii) Sardar Daljit Singh at 1, 
Janpath, New Delhi, and (iv) The Indian 
Handicrafts Emporium at 5, Mehrauli 
Road, New Delhi. 

The citizens of Delhi welcomed the Dele-
gates and their spous~s at the historic Red 
Fort at 19.00 hrs. on November 1, 1975. 

After the Reception, the Delegates wit-
nessed a son-et-lumiere (Sound and Light 
SpectacJe) at the Red Fort. The show, 
lasting 50 minutes, traces down the his-
tory of the Red Fort from the times it was 
built by the Mughals to our Indcpender..ce. 

Later Shri Kishan Chand, Lt. Governor 
of Delhi, hosted a Dinner in honour of all 
Delegates and their spouses at Raj Niwas 
(Lt. Governor's residence) at 21.00 hrs. 

A lively cultural programme-An Evening 
of Indian Dances-was presented in honour 
of the Delegates and their spouse~ at the 
Mavalankar Auditorium on the evening of 
October 30, 1975. The classical dances-
Bharatnatyam, Odissi and Kathak-were 
presented by Yamini Krishnamurthi, Sonal 
Man Singh and Vma Sharma, all inter .. 
nationally known arti~tes. The Delegates 
had also a glimpse of the Indian folk 
dances-Bhangra and Gidda from Punjab 
and Ghoomer and Tereh Tali from Rajas-
than. A Choral Gronp presented songs of 
Rabindra Nath Tagore .tnd Hindi render-
ing of Paul Robson's famous song: "We 
shall Overcome". 



The Delegates and their spouses visited 
Agra in two batches on November 2 "nd 
3, 1975. 

A sight-seeing tour of the place:; of in .. 
terest in Delhi and New DeJhi was arrang-
ed for the visitors on November 3, 1975, 
the date when Diwali , the joyous "Festival 
of Lights", was celebrated. The Delegates 
and their spouses shared the gaiety, ex-
citement and enthusilsm of the people who 
were celebrating the festival with illumi-
nations, crackers and fireworks. 

After the Conference was formally con-
cluded, the Main Branch and the State 
Branches of the CPA in India arranged 
extensive Ipbst-Conference tours to pro-
vide the guests with a glimpse of India-
past and present, of her rich and variegat-
ed heritage, her scenic treasures and the 
progress made by her in agriculture, in-
dustry, science and technology and 
other fields. These tours LOok the Dele-
gates and their spouses in four graups to 
the headquarters of as many as 15 out 
of the 19 States CPA Branches jn India, 
besides several other places covering a 
major part of this vast country. 

(ii) Special Programmes for Ladies: 

Mrs. Dhillon hosted a Lunch in honour of 
ladies of Delegates and Lady Delegates 
at the Speaker's House at 13.15 hrs. on 
~ovember 4, 1975. 

On October 28, 1975 the All India Women 
Conference played host to the lady dele-

gates and other ladies at 6, Bhagwan Dass 
Road, Ne,w Delhi from 10.30 hrs. to 14.30 
hrs. Apart tirom informal discussions with 
the members of the AU India Women 
Conference (A.I.W.C.) the guests were 
treated to an interesting programme of 
music and dance with classical mu~ic 
played in the background. They were 
also taken round an exhibition of handi-
craft articles. The. A.I.\V.C. also hosted 
a Lunch in their honour. The Lunch was 
prepared by a leading Home Science Col-
lege founded by the A.I.\V.C. and served 
at the College premises nearby. 

Lady Irwin Women's College, New Delhi, 
invited the lady delegates and guests to 
visit their College 011 October 30. 1975. 
They were taken rounj v[.riol:s Depart-
ments of the Coll'.!ge. 

On the morning of October 31, 1975, the 
ladies wer:e taken ~)fl a round of the Swa-
tantra Bharat Mills. a unit· of the De1hi 
Cloth and General ~lills where they well! 
shown round the Silk Mills, the Spinning 
and Winding Departments and the DeM 
Towel Shed. Later, in the afternoon, the 
ladies were taken to the Central Cottage 
Industries Emporium at janpatb and the 
State Government Emporia. 

On the morning of November 1, 1975, 
,they Vlisited the Modem School, New Delhi' 
to see the functioning of a Public School 
in India. 

On November 4, 1975, the ladies had 
another sight-seeing teur of the" Capital. 
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I. AT THE DINNER GIVEN BY DR. G. S. 
DHILLON, SPEAKER OF LoK SABHA AND 
PRESIDENT OF THE COMMONWEAL TIl PAR-
LIAMENTARY ASSOCIATION IN HONOUR OF 
THE DELEGATES (HYDERABAD HOUSE, NEW 
DELHI, OCTOBER 29, 1975-9.30 P.M.). 

Dr. G. S. Dhillon: Our Rt. Hon. Lord 
Shepherd, Lady Shepherd. Mr. Chairman 
of the Executive Committee., Hon. G. A. 
Regan, Excellencies, Delegates, Ladies and 
Gentlemen: 

I am so very happy to have this opportu-
nity of meeting the distinguished Delegates 
to the Commonwealth Parliamentary Con-
ference and their spouses. It has been 
ourend.:!avour 'to make your stay here 
comfortable and I hope you find the 
arrangements satisfactory. 

At this dinner we provided you a very 
light Shehnai music because I believe 
that after the day long conference too 
noisy music is sometimes very much tiring 
and taxing for the nerves. This Shehnai 
is a traditional instrument play-!d mostly 
in Northern India on auspicious occasions. 
One of the well-known instrument~ of our 
country, it omits sound whose whole ren-
dering is full of f..:e1i~g and expression. 
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7. Speeches 

Shehnai is a symbol of welcome and celo:!-
brations in India. 

When you go to the Taj that will also re.-
vive your old spirits. I have already ad-
vised my distinguishcj delegates that if they 
are couple, they must go to the Taj in 
midnight moonlight. For others who are 
single, it does not matter whether it is 
mdinight or day. We are trying to keep 
you in good spirits. 

The Commonwealth, as you all know, 
is a unique association of nations-family, 
if I may say so, cutting across barriers of 
geography, race, religion, culture or eco-
nomic developm\!nt. It has grown to its 
present size and is closely knit together 
not through any legal or contractual bond 
or formal constitution but through mutua1 
understanding, consultation and assista'llce. 
I am sure that this spirit of friendship, 
fellow-feeling and cooperation will conti-
nue to grow through annual conferences 
such as ours. 

Fortunately, Delhi's weather now happens 
to be at its best. It is the ideal time for 
going round the town and seeing places. 
You will be happy to know that while you 
are here, we would be taking you to some 
of the places of historical interest in which 



Delhi abounds. We have also made arran .. 
gements for visits by the ladies to shop-
ping centres and some !educational and 
other institutions in the town. I hope th~y 
will keep themselves within limits and 
will not harass their husbands. But Delhi 
is only a smaIl part of India. And so we 
have ~lanned extensive. tours of the coun-
try covering many of the State catpi\.als 
and places of bist~rlcal and cultural im-
portanec and others famoLs for their 
natural beauty. I hope these will enable 
you to have a good glimpse of our vast 
country, of its rich and variegated· cultural 
heritage, its scenic treasures and the prog-
ress we have been able to achieve in various 
developmental sphere:;, 

Ever since our Independence, we are en-
gaged in the mighty t.:.sk of nation-build-
ing and social change. We have made a 
break-through in agriculture and are eX-
panding and diver~ifyi1l~ our industrial 
base. Over the years, we ~lave achieved 
substantial progress all round. 

Friends, it is a happy coinckknce th~t 
you are here while we celebrate Deepavah, 
the festival of lights which symbolises the 
victory of good over evil. This year, this 
important festival has a &pecial signifi-
cance, for after a period of economic 
difficulties the country has been able to 
achieVe a measure of success in overcom-
ing the evils of inflation, galloping prices 
and scarcities. This has revived in out 
people a new sepse of well-being and con-
fidence in future. 

May I once again tell my distinguish~d 
friends from the Commonwealth countries 

how glad we are at their coming and 
express the hope that they will find their 
stay here pleasant and carry home with 
them happy memories? 

May I now request you, ladies and gen-
tlemen, to raise your glasses in drinking 
to the health of our distinguished guests, 
to the health of the queen and the Heads 
of the Commonwealth Countries. 
RT. HON'BLE LORD SHEPERD: Excellency, 
Mr. Dhillon, Distinguished Guests and last 
of 'all, Ladies and Gentlemen: 

It is indeed a great honour to reply on 
behalf of the Delegations to the 21st 
Commonwealth Parliamentary Conference 
for the generous hospitality that is being 
show'll tonight by Mr. Sp~aker. But I 
thi'llk, what is of greater significance is 
the warm affection that w~ have recei ved 
right through the short period of our stay 
in Delhi. 

Mr. Speaker, I do not know why I was 
selected to. make a speech on this occasion. 
I am not even a successtul leader. A 
successful leader is Qne who keeps the dele-
gation together. But m yyesterdatys and 
today's e~perience is that we are a happy-
divided delegation. I do not know WDb-
ther I am the real choice on this occa-
sion. Most of you have had to go through 
the process of elections. You have had to 
be examined by the public. I am the only 
person who is atteru:lin.g this Conference by 
the right of my rank. 

There are times_when there is a great deal 
of noise and disturbance which could 
often arise on an occasion like this. I 
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¢irtk;:, one, of the greatest 'benefits' on such 
occasions is that we are able to communi-
cate with each other 'openly and frankly 
though we may disagree in some cases. 

Among the United Kingdom and our new 
friends within the Commonwealth there 
is a genuine hope that -we should open 
our hearts among ourselves. And you 
know, o'plening of heart is greater than 
anything else when you are really true 
friends. In true friendship, you may fall 
out as incidents but you do not fall out 
as friends. Therefore, when there are 
certain, problems among the Common-
wealth countries, we should, seek to under-
stand them and seek to remedy them. 

We, in Britain, have an appreciation for 
India and we have unquestioned confidence 
in the democratic procedure and expressio.."! 
that is being followed here. I would only 
say to my friends in India, if you have 
any difficulty with us, speak out and do 
not involve anybody else and we will find 
the answers together. 

We,in Britain, as -far as my Party is con-
cerned, certainly are in favour of bring-
ing about a great change and we are in 
favour of giving independence not only to 
colonial territorlesbut other territories 
also. 

Mr. Speaker, ,sinCe Yell have ,already pro-
pbsed a toaSt to the Que'en" may I my~elf 
propose a toast to· the PreSident the 
Government, the Parlia~ent and the peo:-
pie' of'India for:their ever,asting ~uccess. 

,. . . . " 

.' 
Thanking you. 
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II. AT THE LUNCH HOSTED BY DR. G. S. 
DHILLON, SPEAKER OF LOK SABHA A~D 
PRESIDENT OF THE COMMONWEALTH PAR-
LIAMENTARY ASSOCIATION TO PIRESIDING 
OFFICERS OF LEGISLATUltES AND THEiR 
SPOUSES (PARLIAMENT HOUSE~ NEW 
DELHI, OCTOBER 30, 1975). 

DR. G. S. DHILLON: Friends and distin-
guished delegates: 

I am so very happy to have this opportu-
nity of meeting the Presiding Officers and 
the distinguished delegates to the Com-
monwealth Parliamentary Conference and 
their spouses. We are meeting here in a 
get-together so that a feeling of fraternity 
is aroused amongst us. Of course, in the 
Presiding Officers' Conference sometimes 
we feel greatly ,;ati:;iled and sometimes 
we feel somewhat dissatisfied. But it is a 
very difficult job to convince all the dele-
gates at all times. I hope the delegates 
will have a nice time during their brief 
stay in this country. I think at about 
2.30 P.M. you have a programme to go 

. round the city for sight-seeing. Of course, 
our own Presiding Officers have got their 
own programmes because they have al-
ready seen the places a number of times. 
I hope that the delegates will enjoy their 
stay in this country. It has been our en-
deavour to make your stay here comfort-
able and I hope you find the arrange-
ments satisfactory. I once again thank yo,u 
for, having, participated in this Conference. 

MR. R. C. P. MOORE: (Speaker of the 
House of Represet:Jtatil'es (Grenada West 
Indies). Mr. Speaker' On behalf of 
myself and on behalf of other delegates. 



I must first thank you for the invi-
tation you have extended to us to 
attend this Conference. By attending 
this Conference, we hav!! also got 
the opportunity of visiting Shri Lanka. 
I carry back to my country a rich memo-
ries of that country. Now, here after seeing 
a good lot of changes and achievements 
made in differtnt fields, I have come to 
the conclusion that I should carry memo-
ries of a lot of things to tell our people. 
The people of India are so very courteous 

-that once you cmoe to this country you 
feel that you are one among them. Now 
we are given the opportunity of knowing 
all about the people of India. We must all 
be very happy for the warm welcome 
extended to us and I express on behalf of 
-myself and on behalf of other delegates 
present here our sincere gratitude to you 
and the people of yOUT country. Thank 
you very much. 

III. AT THE LUNCH HOSTED BY SHRI K. 
RAGHURAMAIAH, MINISTER OF WORKS, 
HOUSING AND PARLIAMENTARY AFFAIRS-
LEADER OF THE DELEGA TION-TO THE 
COMMONWEALm PARLIAMENTARY CON-
FERENCE AND mEIR SPOUSES (PARLIA-
MENT HOUSE, NEW DELHI, OcTOBER 31, 
1975). 

SHRI K. RAGHURAMAIAH: Friends, Lea,ders 
-of the Delegations, Ladies and Gentlemen: 
It has been a great pleasure for me !lnd 
my wife to meet all of you hero. I. enquIred 
this morning to know whether ~t would 
be convenient for- you to attend thIS lunch-
gathering. Now, I am glad that you h~ve 

.. been 'kind en()ugh to join this gatbenng 
Here I would like to mention a word about 

the menu in the lunch. As you ~o from 
one State to another in this country, you 
will find that the type of food also changes 
from one State to another. If you go to 

: northern part of India, especially the 
-Punjab State, you will find there 'people 
taking sweet dishes and if you go to the 
southern part of India, there you will find 
the people taking more spices. In certain 
other parts of the country, you will find 
them taking mild type of food. But here 
in the capital city, you will find that in 
restaurants and hoteJs, jnternational food 
is served, as you can get it in Rome, 
London and so on. 

I do. not want to take much of your time 
now. I -hope you will all enjoy your stay 
here. I -would like to take this opportunity 
of showing you- both the Houses of Parlia-
ment-the Lok Sabha, that is the -Lower 
House and the Rajya Sabha, that is the 
Upper House. On the inaugural day of this 
Conference you have already seen the 
Central Hall where the Jomt Session of 
the Lok Sabha and the Rajya Sabha is 
held. We have also got a Library in tbis 
building. The main Library- building has 
not yet come up. So, this is the arrange-
ment now. 
I once again thank you, ] adies and gentle-
men, for your kind presence on this occa-
sion. 

MR. EDWARD E. ISSEY, M. P. (Leader 
of the Delegation, New Zealand): Hon. 
Minister Raghuramaiah, Leaders of the 
Delegation, Ladies and Gentlemen: 

I on behalf of myself and on behalf of 
other -Leaders of _ Delegations, thank you 

~.' 
.IJIJI'!_ •• ,. 
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very much for the invitation extended to 
us for this memorable lunch. I think after 
visiting your great country, we have to 
change our food style. The curries served 
in the lunch are very tastlY and during our 
short stay in this country we will be tasting 
different varieties of curries and we will 
become curry-connoisseurs. But in my 
country if I ask for curry they would give 
me gOOd blows. It is the word used for 
that purpose in our country. 

Coming to the hospitality that we received 
in this country, I am SO very pleased to 
tell you that wherever we went we were 
given a warm welcome. I am glad to 
say 'that we are well looked after by the 
Indian Govemment and by the people of 
India. 

This is the first time that I am attending 
this Conference and I was tremendously 
impressed by the remarkable concepts that 
pervaded the whole of the CPA· Despite 
the fact that there were differences of 
opinion expressed in the debates, there has 
been underlying deep respect and affec-
tion for each other. I hope and wish that 
the fraternity among the people of the 
Commonwealth countries will gain from 
strength to strength. Thank you very 
much. 

IV. AT THE DINNER HOSTED BY HON'RLE 
SHRI B. D. JATTI, CHAIRMAN OF RA.JYA 
SABHA AND VICE-PRESIDENT OF INDIA IN 
HONOUR OF THE DELEGATES TO THE 21 ST 
CoMMONWEAL TIl PARLIAMENTARY CON-
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FERENCE (VICE-PRESIDENT'S HOUSE, NEW 
DELHI, OCTOBER 31, 1975- 9.30 P.M.). 

HON'BLE SHRI B. D. JATTI: Hon'ble Chief 
Guest, Mr. Dupras, Distinguished Dele-
gates, Ladies and Gentlemen: 

I am exceedingly happy to have this op-
portunity of meeting the Distinguished 
Delegates to the Commonwealth Parlia-
mentary Conference aDd their spouses. 

It has been our ardent endeavour to make 
your stay comfortable and enjoyable. I 
hope you must have by now seen some-
thing of Delhi which combines the grace 
aDd refinement of an ancient culture with 
the tempo of the new. 

India is a rich tapestry of many bues. 
Diversity, far from being a handicap, has 
actually been a source of strength to us. 
This has been so because of India's 
genius for synthesis, for harmonization of 
the apparently irreconcilables. In fact, this 
explains our commitment to the principle 
of peaceful co-existence, the basic tenet 
of our policy in international relations. 

The Indian mind knows no compartmenta. 
lization. We are not accustomed to think-
ing in terms Of labels. Ours has always 
been an approach addressed to the needs 
of the context, in consonance with our 
own solutions to our problems and made 
for accretion to our national self-confidence. 

YOU' will see something of the dynamic 
developments taking place in our country 
during your tours being arranged by us 
after the Conference. We have tried in our 
own way aDd with the ass~tance and co-



operation afforded by Commonwealth and 
other countries to improve the standard 
of life of our people by rapid industriali-
sation and modem methods of agriculture. 
You will also get a glimpse of the cultural 
treasures and the variegated aspects of life 
of our people during these tours. 

Friends, you are now, more or less, mid-
way in your discussions and have had 
fruitful exchange of ideas on a number of 
political and economic problems vitally 
affec1iing all of us. Vecy soon, the Confe 
rence will be coming to a close, 'and I am 
sure with the true Commonwealth spirit 
guiding your deliberations, this year's 
meeting would also be as successful as 

.. any before. 

·May I tell my distinguished friends how 
happy we are having you with us here 
and express the hope that yoU' will carry 
back sweet memories of your sojourn in 
this country. 

With these words, let me raise my glass to 
the everlasting bonds of friendship bet-
ween Commonwealth countries-"to the 
Commonwealth" . 

HON. MR. MAURICE DUPRAS, M.P.: Presi-
,dent of· the Canadian Branch of CPA 
: ( Chit!/ Guest): Excellencies, Colleagues, 
Foreign Delegates, Chairman and Ladie~ 
and Gentlemen: 

It is for me a double honour and great 
privilege tonight~ouble in the sense that 
I have the honour of speaking on behalf 
of my own colleagues, the delegates of 
cpA Conference and also the privilege to 

have had the occasion of sharing· your 
table at this dinner. I can assure you that 
this short stay of ours has been more than 
pleasant and I wish to express on behalf 
of my colleagues, our gratitude for the 
great hospitality that you have shown to 
U's--the warm and generous hospitality, I 
would say. 

The way you have organised this Confe-
rence is so wonderful that we have to 
think in these lines right now about our 
future Conference in 1977. 

We have little time to tour India or New 
Delhi but we are hoping that in the next 
few days we will have the occasion of 
visiting some parts of the country. I per-
sonally would be visiting Kashmir. Pun-
jab and Jaipur. I am hopeful to visit your 
part of the country some time within the 
next couple of years. 

Once again, Mr. Vice-President, I thank 
you very much on behalf . of my dele-
gates and on my own for this kind hospi-
tality. 

Now, allow me to raise my glass to the 
honouT of the people of India. 

V. At the Dinner hosted by Shri Krishan 
Chand, Lt. Governor, Delhi, in honour of 
the Delegates to the 21st Commonwealth 
Parliamentary Conference (Raj Niwas, 
Delhi, November 1, 1975 at 21.30 hrs.) 

SHRt KRISHNA CHAND: Mr. Dhillon, Spea-
ker, Lok Sabha, Mr. Adams, Chief Guest, 
Mr. Om Mehta, Minister of State for 
Home Affairs, Mr. Raghu Ramaiah, 
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Minister of Parliamentary Affairs, Dis-
tinguished Delegates, Friends, Ladies and 
Gentlemen: 

It gives me great pleasure to welcome you, 
distinguished delegates to the 21 st Com-
monwealth Parliamentary Conference, 
here this evening. 

Your presence is an excellent reminder of 
the achievements <if the Commonwealth 
during nearly three decades of its existence 
and the useful role it still has to play in 
the d.~velopment, political and economic~ 
of its member-nations. 

The Commonwealth has come to stand for 
certain ideals which bilnd its member-
nations together. These nations, which are 
fully sovereign in all the amplitude of their 
functioning, are w~dded to certain basic 
ideals and cherish values which are at the 
very root of a free and open society. The 
golden thread which runs through the web 
of different cultures and rdigions is the 
democratic principle. The enlargement of 
the concept of the Commonwealth from 
European origin to Asian and African 
countries is something without parallel in 
the history of mankind. Many illustri-
ous Commonwealth leaders have contri-
buted towards the evolution of the Com-
monwealth concept. 

We recall with pride the contribution made 
by Mahatma Gandhi and lawaharlal Nehru 
who emphasised the relevance of peaceful 
methods of settling disputes among na-
tions. lawaharlal Nehru crusaded for po-
litical and economic equality for peoples 
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everywhere and his· ideas swept the inter-
national scene and raised hopes for those 
who wer.~ under the colonral systems. As 
part of the concept of equality amongst 
nations, Panditji insisted on providing 
solid national foundations. He gave sup-
port to the idea of universal adult fran-
chise in India despite disparity in formal 
education and wealth. This was a revo-
lutionary concept and showed his faith in 
the good sense of the people who in the 
last analysis, were masters of what was 
good for them. 

It is true that political equality has been 
achieved to a large extent but this can 
have little meaning wihout the necessary 
concomitoot of economic equality. The 
task before the Commonwealth is now to 
come to grips with the economic consoli-
dation of what has been won by science 
and technology and fight the new danger 
of economic disparity which, if not solved, 
will l.~ad to tensions which political im-
perialism used to generate. 

At the moment, there is more to go round 
than at any time in recorded history 
What is required is political will in the 
Commonwealth nations for banishing hun-
ger, sickness and poverty everywhere. The 
ideal has to be spread for cooperative ad-
vancement for the only alternative to it 
would be collective catastrophe. 

There are challenges in the world to the 
democratic way. Some people and na-
tions resort to violence and extra-consti-
tutional means to solve their problems. 
History has shown that such methods are 
fraught with dangerous possibilities. The 



problems can best be solved in a spirit of 
cooperation, discipline, restraint and res-
ponsibility. Democratic principles -and in-
ternational forums for negotiations and 
consensus based on these principles have 
to be strengthened and peace ensured so 
that the advances mad.! in science and 
technology can be harnessed for the pros-
perity of mankind. Our own Prime Min-
ister has always been raising her voice 
against the cult of violence in the national 
as well as the international field because 
it is incompatible with th.~ democratic 
principles and the cooperative spirit which 
are essentral for the advancement of the 
individual nations as well as of the inter-
national community, of which the Com-
monwealth of nations is an outstanding 
example. 

It is our fervent hope that the Common-
wealth with its multi-racial and mult-reli-
~ious composition and its vast experience 
In so many fields of human endeavour will 
give thought to these question so that the 
lot of the common man everywhere is im-
proved and that the Commonwealth has 
a brighter future than it had at any time 
in the past. 

Delhi has a very chequered history. It 
has witnessed the rise and fall of great 
dynasties and empires. It has had its 
periods of suffering and destruction as well 
as of creation end advancement. You 
might like to drink deep from the well of. 
its rich and varied panorama. It has a 
synthesised culture and its beauties of art 
and architecture testify eloquently to the 
contributions of many races and peoples. 

Delhi leaves an indelible impression that 
the arts of peac.~ are better conquerors 
than any mighty sword. In the pursuit 
of peace, I hope your quest will be richly 
rewarded. 

Our best wishes will always remain with 
you and we hope you will convey them 
to the citizens of your countries. 

May I in the end say how grateful we 
are to the Commonwealth leaders who are 
with us and wish them all happiness and 
prosperity and mutual cooperation? 

May I wish you all success in your deli-
berations and in the success of the Con-
ference. 

HONBLE J. M. G. ADAMS, M.P.: (Barba-
dos)-Leader of the Opposition-(Chief 
Guest); Your Excellency, the Lt. Gover-
nor of Delhi, Mr. Speaker, Distinguished 
fellow Delegates, Ladies and Gentlemen: 

It goes without saying that it is the greal-
est honour I have ever had in this kind 
of gathering, given by the city of Delhi 
and the Lt. Governor. 

I would like to quote one or two sentences 
from the speech of the Lt. Governor 
which he read out just now. He said, if I 
r.:!member correctly: "It is true that poli-
tical equality has been achieved to a large 
extent but this can have little meaning 
without the necessary concomitant of eco-
nomic equality.". Your Prime Minister 
had '31so pointed out on the opening day 
of the Conference: "Unless we fight this 
struggle for economic equality, the Com-
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monwealth may itself find that it has no 
meaning." On behalf of the Common-
wealth 'Parliamentary Association. I would 
like to assure you that we are striving to 
achieve that goal and many of our deliber~ 
tions have been devoted towards the 
same. 

But this evening, if I may say so, we have 
had. one of the great experiences of our 
life to be present in this historic city which 
is the great capital city of India. Mo-
~ern Delhi has a modem democracy. 
Here multi-party d.!mocracy is an eXam-
ple to all of us. But that is not all that 
Delhi represents. It reminds an of us of 
the ancient land of India where one of 
the ancient civilisations known by the 
mankind, existed. To me, it was a very 
touching impression So:=eing the history at 
Red Fort. It is the symbol of imperial 
India and finally it is the symbol of India 
we know today. 

We have heard so many speeches but jf I 
select the speeches which I find most ins, 
piring are the recorded words of Mahatma 
Gandhi and the recorded words of Pandit 
lawaharlal Nehru which we heard at Red 
Fort. Surely, those words give inspiration 

. to every citizen of this great COmlll{)D-
weatlh country. 

With these words, Your Excellency, 1 
thank you very much. 

VI. AT THE DINNER GIVEN BY THE PRIME 
MINISTER OF INDIA IN HONOUR OF THE 
DELEGATES TO THE 21ST COMMONWEALTH 
PARLIAMENTARY CoNFERENCE (CoNVEN-
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nON HALL, ASHOKA HOTEL, NOVEMDER 
4, 1975 AT 20.00 HRs.). 

SHRIMA TI INDIRA GANDHI: Distinguished 
guests, 

I want to ~ll you all how glad I am that 
you were able to come. this evening and 
that you accepted our invitation to hold 
this conference here and were able to see 
· just a ver tiny piece of our vast land. 
I do not want to make a speech. I am 
going to leave it to my neighbour. I have 
taken a lot of your time today. We all 
know that to concentrate too much or for 
too long after dinner, is not a good thing. 
But I do thank you and wish to say a 
few words. . The Commonwealth is a very 
~pecial organisation, a s all of us here 
know. You have been here and spent 
about a week in discussion and debate 
which provided you an opportunity for 
the .~xchange of views and experiences. 
· And I am _ sure this has led to a better 
appreciation of the different typ.!S of pro-
blems which confront us. Some are p:l~ 
bal, some are regional and some . pertain 
.to the study of development while others 
are peculiar to ~ach country. And when 
the delegations return home, each must 
concern itself with the ways in which the 
decisions can be translated into results. 
This is perhaps the most difficult prob-
lem that conferences face. 

· I bave been to quite a number of confe-
rences ~self. I know that you do not 
have resolutions in this conference. But 
in other conferences, resolutions are pass-
ed and we do not really know how far they 
go to make a difference to the world. 



They do make a difference, because. peo-
ple start thinking about those problems. 
Each conference is trying to do it and 
each is a small step. 

The Commonwealth is known as an as-
sociation aimed at friendship between 
equals, with no other consideration ex-
c.~pt an interest in development-national. 
human or scientific. And talking of sci-
ence, I at once recollect one ot1ne say-
ings of an ancient Chinese philosopher. 
I share it with you: . 

A wise mon looks into the space and does 
not regard the small as too smail, nor the 
great as too big. For, he knows that there 
are really no limits to the dimensions. 

I am on quite another plane and will come 
down to our own times. I refer to an in-
cident which took place in London in 
1963. I have spoken about it earlier once 
here in Delhi and once somewhere in 
Australia: I do not quite remember when. 
But it is so typical an illustration _of_ the 
friendship of the Commonwealth varIety, 
that I should like to share it with you. 

After a !reception in the Marlborough 
House in London, when all other guests 
had left, Sir Winston, Lady Churchill, my 
father and I were sitting in the ground 
floor, waiting for the cars to come. Some-
how, the two cars had lost their way some-
where. 1 turned to Sir Winston and he 
l'aid, "Is it not strange that we should be 
together here now, when a few years ago 
we hated each other? My response 
was: "I did not hate you, Sir 'Winston, 
because our whole struggle was 'against a 

system. It was not against a people, and 
certainly not against any individual." Sir 
\Vinston's response was characteristic. 
"'But I did; I did." However, he broke 
into a smile and said. "I do not, now." 
J certainly hope' that the Commonwealth 
and India, and all countries will cultivate 
a similar attitud.~ and iry to rise above 
quarrels and dissensions. 

No conference has solved Or .can solve 
difficulties; but deeper understanding is the 
basis of friendship and cooperation. This 
aspect is valuable in a world abounding 
with friction and tension and in need of 
a more coordinated effort. 

Excellencies, ladies and gentlemen: may I 
invite you to join me in a toast to the 
Commonwealth? 

HON. G. A. REGAN: Prime Minister, 
Speaker Dr. Dhillon, the Secretaries .. Gene-
ral, distinguished Ministers, distinguished 
guests, fellow delegates, ladies and gentle-
men: 

Prime Mi'Ilister, I have the singular honour 
of thanking you for your inspiring message 
this evening, on behalf of representatives 
of perhaps all the Commonwealth nations. 
Your message was indeed inspiring. I 
have . the further pleasant task of expres-
sing gratitude to you, your Government, 
your people and your magnificent cou!ltry 
for the unparalleUed warmth and conside-
ration that has been accorded us during 
this conference. 

For all the delegates, the opportunity of 
visiting India under such auspi~s creates 
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a treasured memory for a long time. The 
. sJllendour of the inauguration of the. Con-
ference in the circular House of Parlia-
ment, and the splendid facilities provided 
for the conference in the new Annexe of 
Parliament in which we had the honour 
to hold the first conference, combined with 
the hospitality so 'freely given, had succeed-
ed in serving to reiniorce 'aDd confirm 
our belief in the nobility and warmth of 
friendship of India and her people. 

I say with all sin~rity, that surely no 
other country can more accurately be 
described as learned. Countless centuries 
of accumulated wisdom, knowledge and 
free institutions were retained and expanded 
here, in the presence of seemingly immense 
economic problems, overshadowing the 
basic contention so sadly emphasized in 
Western circles, which combined the quan-
tum of material possessions and true 
wisdom. I have. elsewhere described India 
as the essence of Commonwealth. Your 
late father of beloved memory, had possi-

-bly made the most ap·propriate remarks 
about the Commonwealth as the voluntary 
association of proud and equal people, 
diverse in SO many ways but united in al-
most a spiritual belief in the value of 

. parliamentary institutions. Had he not 
taken the courageous and historic decisioo 
that India as a free country will stay 

_ within the Commonwe·alth, it is scan.,ely 
credible, that the succession of peoples 
throughout the world who moved to in-
lependence in succeeding years would 

have been as willing to stay in our Com-
ll1Onwealth. Visiting your great country, 
one's thoughts go back to the epic non-
violent struggle your people ha(f waged 
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against the British, which was charactensed 
by sacrifices and sufferings to hundreds 

,and hundreds of persons, but culminating 
in India's emerging as one of the greatest 
freedom-loving countries of the world. I 
think that many of those who had 'p'artici-
pated in that struggle c,')uld not live. to see 
its successful culmination. Your grand-
father, Madam Prime Minister, had died 
when you were just in your teens; and he 
had eXpressed his profound satisfaction at 
the prospect of death while slruggling for 
independence, when be said-and I quote 
from memory-that his greatest ambition 
was to be buried in free India and then 
sink into obscurity. He had Slid that 
people like him would think of no more, 
but would drop down dead in the sup-
reme satisfaction that the nobler elements 
which bad brought about the freedom of 
India would, in fu1ness of time, rise fur-
ther and come to the ~urface. However, 
Motilal Nehru was honestly wrong if he 
had really expected that he would be 
thought of no morc, because the people 
of India will always treasure the memories 
of Mahatma Gandhi, cf your father, your 
grandfather aDd countless . other leaders 
who had duly served the cause of India's 
liberation . 

Joseph Hall had said about It centuries 
agO--when there was hardly enough 
scope for him to ex'p1ect that we 
were going to read him-thus: "A 
wise nation preserves its monume.nts, 
maintains is distinguished public build-
ings, gathers up its record and ho-
nours its illustrious dead, as a perpetual 
reminder of the sacrifices of the past." 
India has followed and will follow that 



advice, . because India is a wise nation. 
May 1 thank you for your expression of 
confidence' in the future of Commonwealth? 
I fervently believe that this association of 
nations will endure and grow in influence! 
and mutual affection. 

i It is so often described that this Common-
wealth is an organizat ion based on frienel-
ship, but in considering Gur friendship and 
the .excellence of the arrangements made 
for this conference, the name of one of 
the most distinguished parliamentarians of 
our age comes quickly to my mind.· I 
refer, of course, to Dr. Dhillon, our 
President and your Speaker. 

The speaker of the Lok Sabha, Dr. Dhillon 
is a Commonwealth man in all seasons, 
who has probably contributed as much to 
this organization in time and wisdom as 
any other person of our generation. And 
the willingness of Prime Mini'iters and 
Parliaments to make available to the CPA 
men of such an integrity contributes 
greatly to the su~')s of our association. 
But while speaking of Dr. Dhillon, may I 
also refer, in relation to this conference, 
particularly to the splendid work of Mr. 
S. L. Shakdher, of Mr. Baneries '1nd of 
all the Indian pariiamentarians and staff 
who have been unfailingly friendly both in 
conversations and official matters through-
out the conference? 

What, to us I think, is perhaps a little 
surprising and tremendously pleasant, 
Madam Prime Minister, is the fact that 
Ministers and Members of Parlii.lment and 
Chief Ministers, Spe.~kers and members of 
State branches have been unbelievably 

generous with their time during our visit. 
We are also involved in public life. We, 
realize in no ~mall way the sacrifice in· 
time that they have made. But I would 
like to believe that that sacrifice has been 
!Dade, with some result, tecause it has 
enabled us to learn more about India than 
we could have learnt in the formal sessions 
of this, or any conference. In COll~e
quenee, there was exchange of views, dis-
cussions and outlining of problems and 
dp'pOrtunities, and of progress made in 
India. This country is served by extremely 
able determined and dedicated people and 
government, who work under your leader-
ship and as such, it will overcome all 
obstacles to the creation of a prosperous 
and equitable community. And I think 
that they have helped Us to overcome 
some of the misconceptions that an unfair 
Press has created in the world: and that 
many of us, when we go bae1c to our own 
countries, will be adiv!ly tryj ng to coun-
teract those wrong impressions. 

As one who has observed the work of th6t 
Commonwealth Parliamentary Association 
over some years, may I say just a word 
about the future of the Commonwealth? I 
believe with yOU that this unique organisa-
tion has a distinct ,future. I believe that 
it has served its purpose so far, especially 
when we see that countries which had to 
struggle for indepeildence to-day remain in 
free association with Britain, after having 
achieved that independence from British 
rule. This, I believ~, you tt}uched on, this 
evening; but it was only posiible because 
their desire for independence did not 
dilute their basic admiration for British 
institutions and British people, nOr the 



desire to be associated with other countries 
of the Commonwealth. I have attended a 
number of these annual cooferences by 
now; and I can say that year by year, 
references to past disagreements become 
less and less. As former conflicts recede 
further into history, speaking as a citjzen 
of a former colony myself, I believe that 
today there is an affection for Britain in 
its former colonies at least as great as 
we have for each other. In fact, it has 
been said, "Imitation is the finest form of 
flattery." By adopting so many British. 
customs and procedures, we in the Com-
monwealth have shown our admiration a 
bit; and I hope that increasingly, in the 
years ahead, we will show our admiration 
for each other by learning from each 
other; and I know all of Us will do it. I 
believe that mutual friendship between 
countries of the Commonwealth will ccm-
tinue to show in the YC3rs that lie ahead. 
Many here will be aware of the principle 
of the extended family, as practised in 
some African countries. It involves a 
responsibility and care for Ielatives beyond 
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your immediate family; and it is with con-
fidence in the accuracy of the observations 
that I have made regarding the growing 
affection between Commonwealth mem-
bers that I look forward to the application 
of the principle of extended family in this 
Commonwealth and that it would, one day, 
cover in one family, every citiz'!n of the 
CommonWealth. 

I leave you only with the thought that 
if this most desirable goal is to be. achieved, 
we must be tireless in our .efforts 10 
obtain freedom and justice, not only within 
the Commonwealth, but also for our 
brothers and sisters still denied basic 
human dignity by governments in South 
Africa and Rhodesia. 

Madam Prime Mini~ter, we had rome 10 
India with great anticipatian. \V ~ are 
leaving with an ever-lasting feeling of 
friendship for your country, your 
government and the people of your great 
country. 



8. Coriference·: As they viewed it 

(DELEGATES' ASSESSMENT) 

I. FROM ABROAD 

Australia, Commonwealth of 

NEW SOUTH WALES, 

I. H. Taylor, M.L.A.: 
It was a memorable experience to have the 
privileg.:! to attend the conference as both 
delegate for the New South Wales Branch 
and also as Leader of the A.ustralian State 
Branches. 

From the Inaugural Address delivered by 
His Excellency The President of India, 
supported by an inspiring address by the 
distinguished Prime Minister of India, 
Mrs. Indira Gandhi in the Great Hall of 
the Indian Parliament, where so much his-
tory has been enacted, to the final meet-
ing held in the magnificent conference 
chamber of the Parliamentary Annexe, so 
recently finished, the Indian Main Branch 
and State Branches provided every facllity 
for a successful conference. 

Plenary Sessions of the conference provid-
ed forthright discussion on a number of 
the problem areas of World affairs as they 
affect (~ommonwealth Nations. These 
speeches were delivered with great elo-

quence and sincerity by many distinguish-
ed delegates. 

All those taking part in these Sessions 
could not help but have a greater under-
standing of other Nations' points of view 
and the problems confronting them which 
must contribute to better understanding. 

Committee and Panel discussions also were 
forthright and served to deepen further the 
understanding between delegates on many 
of the subjects under discussion. 

This conference gave the opportunity for 
many delegates to renew friendships and 
to establish new ones, which in tu rn fur-
ther the opportunity of greater under-
standing of each other's attitudes and pro-
blems within the Commonwealth. This 
surely must be one of the great reasons 
for our Association and to this end the 
Twenty-first Conference must be rated as 
being very successful. 

Problems of the Parliamentary Association 
were freely discussed, such as a new 
Constitution. This is healthy as our Asso-
ciation expands to embrace new branches. 

Whilst I have no waiy of judging, because 
this was my first conference, but it would 
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be hard to imagine any branch exceeding 
the magnificent hospitality and friendship 
extended to delegates and their spouses by 
our hosts, the Indian and State branches 
of the CPA. They were truly magnificent. 

SOUTH AUSTRALIA 

M. B. Dawkins, M.I.C.: 

In late October aDd early November 1975 
I was afforded the honour and privilege 
of representing the South Australian Par-
liament at the 21 st Conference of the 
Commonwealth Parliamentary Association 
at New Delhi, India. . 

Firstly let me express to my own Parlia-
ment my sincere appreciation of the hon-
our conferred upon me and also to the 
Parliament of India very sincere gratitude 
for the way in which my Australian col-
leagues and I, together with our wives, 
were received and cared for in India· 

The Conference was inaugurated \In Z8th 
October, 1975, by the President of India 
together with a supporting speech from the 
Prime Minister. 

During Plenary Sessions and also Com-
mittee and Panel Sessions the A.ustntlian 
States delegates had to endeavour to re-
present the Australian Main Branch view-
points, as well as their own, thus '"filling 
in" for the unavoidable absence of Austra-
lian Federal Delegate~particularly as 
their viewpoints were reported in the 
Indian Press as being those· of Australia 
as a whole. 
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A new Constitution for the Commonwealth 
Parliamentary Association was discussed 
at length and proposed changes as advo-
cated by the Australian Commonwealth 
Branch were made ava,ilable to the 
General Council. 

During the Conference itself delegates 
discussed in detail a number of subjects 
including. "The Indian Ocean as a Zone 
of Peace", "The World Energy Crisis", 
"World Population Growth"-"Social Pro-
blems", "Challenges to Parliament", "The 
Commonwealth as an Instrument of Social, 
Political and Economic Transformation" 
and a number of closely aligned matters. 
Although, in conformity with Common-
wealth PaI'liamentary Association practise 
no decisions were reached and no votes 
taken, there was, in some cases, consider-
able variation in opinion as to how these 
goals should be achieved or alternatively 
approached, and the discussions contribut-
ed much to an understanding between 
Commonwealth countries as to the desir-
ability or otherwise of solutions to the 
problems raised and even how, in the last 
resort, we should agree to differ on some 
of them. The Conference contributed very 
much to further understanding between 
the nations involved in it. 

As is usual at these conferences delegates 
received much help from their own Lega-
tion and were given much generous hos-
pitality by the Indian Federal Government 
and people, which was greatly appreciated. 

Following the Conference delegates were 
divided into four groups and were taken 
on visits to some of the various State'), 



where they were generously received and 
entertained and also informi!d in consider-
able detail as to methods of Gov~mment 
of the States visited and of the Industries 
and Environment in the particular areas. 

I believe that India, by its kindness and 
consideration to delegates contributed very 
much to understanding and goodwill bet-
ween itself and other M\'!mber Nations. 

Delegates will, I am "ure, remember the 
Conference with pleasure and with grati-
tude to all concerned in the splendid orga-
nization of it. 

VICTORIA 

Eric Kent, MLC: 

(a) Personal Impression: The Conference 
was, in my view, very successful. 

The Conference was characterised by 
frank discussion conducted in good spirit 
on a variety of subjects on which there 
were at tlimes inevitably differences of 
opinion. 

From it all comes a better understanding 
of the reasons for a particular point of 
view. Something which is more easily 
acquired by personal contact. 

The Conference provided a valuable op-
portunity for an exchange of views and for 
sowing the seeds of new ideas without the 
construction of compelling delegates to 
conunit themselves to a particular course 
of action. 

The ultimate benefit of the influence of 
such a forum should come from the de-
cisions which responsible authorities in 
the Commonwealth will be better equipped 
to make. 

I regarded it as particularly fortunate that 
the Conference should be held in India. 
India's decision to remain in the Common-
wealth after Independence would undoubt-
edly be the reason why the Common-
wealth Ihas survived. Her historical back-
ground and numerical significance are of 
tremendous importance in furthering an 
appreciation of the potential for Common-
wealth based initiatives. 

The Central and State Governments of 
India are to be commended for their mag-
nificent contributions to the furtherance of 
the aims of the Commonwealth Parliamen-
tary Association. 

Great benefits accrue from the formal 
and informal discussions which take place 
at such a conference between representa-
tives of widely varying environments, cul-
tures, and economic situations. 

(b) Report to the Victorian Branch of 
CPA. 

As the delegate of the Victorian Branch 
of th,e C.P.A. I found the Itwenty-first 
Conference of the Commonwealth Parlia-
mentary Association a most interesting 
experience. 

The Indian Branch spared no effort to 
ensure the smooth and efficient function-
ing of the Conference and to provide warm 
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and generous hospitality. The opportu-
nity for formal and informal discussion 
with M.P.s from various parts of the World 
must be beneficial in the development of 
understanding. 

Diversity of race, colour, culture and geo-
graphy are not barriers to good relation-
ships. 

Some characteristics of M.P.s appear to 
be universal. However it appears that in 
the countries which have more recently 
achieVed independence, wealth and pro-
fessional status are almost essential qualifi-
cations for membership of Parliament. 

The various sessions of Conference pro-
duced frank expressions of views. 

Indian and African delegates strongly pre-
sented their countries attitudes to big 
power linvolvement in their regions. 

On issues such as WorM Population con-
trol and food production, and Economic 
co-operation and commodity agreements, 
I felt delegates tended to frequently adopt 
rather parochial attitudes rather than a 
view of global responsibility. 

Some delegates represented very small 
populations, fifty thousand people or less, 
in contrast to India's five hundred and 
sixty million. In these circumstances it is 
appreciated that the conference is not a 
policy making body. Some delegates were 
obviously acting as representatives of the 
policy of their Government. 

I believe that the function of the Confe-
rence is to provide dialogue. between 
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Commonwealth Parliamentarians; not 
Government representatives. 

Nevertheless there are some disadvantages 
where there is no continuity of delegates, 
as in our practice. 

The Conference was opened with pomp 
and splendour. The President of India 
performed the official opening, and the 
Prime Minister, Mrs. Gandhi, also spoke. 

Many official receptions were given for 
visiting delegates who saw much wealth 
and splendour. 

Mrs. Gandhi tendered a dinner to dele-
gates at the Ashoka Hotel, New Delhi, a 
Government owned hotel at which all ~ 
legates were comfortably accommodated. 

The Central Government of India and 
State Governments spared no effort in 
emphasising their belief in the \Vestmins-
ter system of Parliament. 

The post-conference tour in which I took 
part embraced the States of Uttar Pra-
desh, of which Lucknow is the capital, 
West Bengal, (Calclltta), Assam and 
Meghalaya. 
The capital of Meghalaya is Shillong, in 
hill country not far from Cherapunjee, 
which has the highest rainfall in the world, 
one thousand to twelve hundred inches per 
year. From there not far from Tibet, we 
were able to look over the plains of 
Bangladesh. 

Tremendous hospitality was the feature of 
the whole tour. We were able to gain some 



understanding of the great diversity and 
~u1tural heritage of part of that great 
country. 

Unfortunately we had no real opportunity 
of getting to know and share the expe-
riences of the great mass of people. I was 
impressed by the great productivity of 
much of the land we saw· India has con-
siderable resources and great technological 
knowledge. It has five nuclear power sta-
tions and much industrial capacity. 

It seems to me that continuance of sche-
mes to ass' st in the improvem':nt of 
cattle breeding is one of the positive ways 
in which we can give useful aid. 

It would be presumptuous for us to claim 
to have our own solutions for India and 
other developing countries. Obviollsly we 
have much to learn from them in regard 
to our false material values. 

One becomes very conscious of the irres-
ponsibility of resource use in this lucky 
country. The immorality of our fool's 
paradise of consumer production i~ strik-
ingly evident. One feels very consclOUS of 
the coarseness and crudity of \Vestem 
capitalist value~ when becoming more 
aware of the culture and gentility of other 
peoples. 

Knowing how tenuous the adherence to 
the Westminster system has become in 
Australia I appreciate having had the op-
portunity to participate in this conference. 

I wish to thank the Honourable the Pre-
mier, the members of the Victorian Branch 

of the C.P·A. and members of my Party 
for making it possible for me to represent 
this branch at a memorable CDnference. 

OmBda 

Senator M. Larne Bonnell 

Senator Allister Grosart 

The 21 St Commonwealth Parlhmentary 
CDnference was discussed in the Canadian 
Senate on Decemrer 3 and 4, 1975. 
HO'Il'ble M. Lome BDnnell and HDn'ble 
Allister GrDsart (both SenatDrs) took part 
in the debate,. Excerpts from tlte dcbatfs 
are given below: 

HON. M. LORNE BONNELL: In rising to call 
the attentiDn Df the Senate to. the Twenty-
first General Confer<!Jl.:=e held in New 
Delhi India from Tuesday, October 28, 
1975' until Tuesday, No.vember 4, 1975. 
I wish to say that I was honoured to h ve 
ceen chosen as a representative of the 
Senate of Canada. Also. present frDm the 
Senate was my colleJ.gue, Senator Grosart, 
who. is a member of the executive Df the 
Commonwealth Parliamentflry ASsDciation. 

Canada was alSo. ably represented by a 
team representing not Dnly the Senate but 
also the other place. Also. on the delega-
tion was Mr. Ian Imrie, Secretar.y of the 
CommDnwealth Parliamentary Associa-
tion, Canadian Branch, and his assistant, 
Mr. Bruno Lecci. 

In additiDn to. the delegates representing 
the Government of Canada and both 
Houses o.f Parliament, the provincial bran-
ches alSo. had delegates. 
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On the morning of Tuesday, October 28, 
we had the honour of being the first peo-
ple to use the new anneXe of the Parlia-
ment of India, which was constructed this 
summer, being completed just in time for 
the conference in October of this year. 

The Conference was officially opened by 
the President of India, Ali Ahmed, who 
welcomed us to India and glve us the 
assurance that the people of India wel-
comed the delegates from the 35 partici-
pating member-countries, and would do 
all in their power to make the Conference 
a success and our stay in India a pleasure. 

We also had ;the privilege of being address-
ed by the Prime Minister, Madam Indira 
Gandhi, who welcomed us to India on 
behalf of the Government of India and 
the peop1e of India. She tQld us of the 
struggle of the people of India for inde-
pendence, and how British colonialism had 
come to an end in 1947 when the actual 
documents were signed in the city of Delhi. 

She further suggested that it W:1S in Delhi 
that the new concept of the Commonwealth 
was born, when India decided to carryon 
as a participatory democracy and chose to 
become part of the Commonwealth. The 
idea of being, and remaining, a part of 
the Commonwealth, was fostered by Nehru 
who wanted this new relationship with the 
United Kingdom and the other Common-
wealth countries to be based not on ani-
mosity and bitter memorjes but on forgive-
ness and friendship. 

The special feature of the association is 
the voluntary coming together of countries 
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from widely differing continents and c~l
tures, diverse in economics and in SOCIal 
lifestyles. It is not bound by any stated 
or unstated political obligations. It is 
neither confined tQ any 'particular system 
nOr dominated by any orc individual or 
nation. It has proven a useful fonlm for 
the exchange of ideas and experiences. 

India is a nation made up of 22 states a'lld 
nine, union territories, most of which are 
larger than the bigger nation states of the 
world. By the way, the total population 
of all of the other countries presented iln 
the Commonwealth is only about one-third 
of that of India alone. India cO'l1tains 
almost every religious faith in the world. 
It has more than a dozen major languages 
with their own scripts, their own ancient 
literatures and with widely differing levels 
of economic development. 

Through their federal constitution the 
states have a great deal of power, but the 
constitution also endows the central gov-
emmemt with authority to deal effectively 
with any external danger or internal dis-
turbances. 

The Prime Minister, during her address, 
discussed the Constitution of India. She 
suggested that Mr. Nehru had asserted that 
constitutions are made for people, not the 
other way round, and that democracy is 
not -a rigid and immutable concept. She 
suggested that sometimes a nation tends 
to think that its type of democracy can be 
made to a'pPly universally. She suggested 
that nations tend to forget that their de-
mocracies evolved over time, and that what 
w~s ~od for the founders of a nation 



mIght not be good for the present gene-
ration. She further suggested that future 
generations might re-examine democratic 
systems in the light of new historic condi-
tions, and would likely make necessary 
changes as desired. 

It is interesting to not~ ~hat when the 
Prime Minister was addressing the parlia-
mentarians of the Commonwealth in the 
new annexe of the Parliament Buildings of 
India, the validity of her election was being 
judged in th·~ Supreme Court of that land. 
On November 7, while we were still in 
India, the Supreme Court validated the poll 
law changes, and clause 4 of article 329A 
of the Indian Constitution was struck down. 
The highest court of the land unanimously 
upheld Prime Minister Indira GClndhFs 
election to Lok Sabha in 1971, nullifying 
the Allahabad High Court's Judgment 
against her. A five-jilldge) constitutional 
bench of the Supreme Court, presided over 
by Chief Justice A. N. Ray, handed down 
the verdict in five separate but concurrrng 
judgments whioh endors~d the 1974 and 
1975 amendments to the election laws. 
The court's verdi~~ d allowing Mrs. 
Gandhi's appeal automatically remove.d the 
six-year bar on her contesting elections 
which had been .!ntailej in the high court 
judgment. This court decision seemed <to 
be well received by most of the people of 
India. 

Immediately after the official olpening, the 
Conference got under way with the first 
plenary session discussing the Indian Ocean 
'as a zone of reace and developments in 
Southeast Ashi. - This plenary session waS 
chaired by the Honourable Dr. G. S. 

Dhillon, Speaker of Lok Sabha, President 
of the Commonwealth Parliamentary Asso-
ciation 'aDd also President of the Inter .. 
Parliamentary Union Association. 

The Honourable Gerald Regan, Premier of 
Nova Scotia, Olairman of ,the Executive 
Committee of the Commonwealth ParJia-
mentary Association, formally inaugurated 
the Conference. During the discussion on 
the subject of The India", Ocean as a Zone 
of Peace, there. was much concern expressed 
by the delegates from India and Mauritius 
because the United States of America, 
apparently, was building an airfield jon 
Diego Garcia, which was purchased by 
the British government from the Mauri-
tius government for £ 3 rnilliun, and that 
the British governme.nt was now allowing 
the Americans to build an air base which 
was big enough to enable B-52 bombers to 
operate from Diego Garcia. 

The delegate from ~enya supported the 
idea of making the Indian Ocean a zone 
of peace, and suggest~d that the Kenyans 
had a !Common problem with all other 
countries which had coasts bordering on 
the Indian Ocean. He suggested that his 
government had always expressed the de-
sire that the Indian Ocean should be left 
without any interference by outside pow-
ers. It was difficult to agree that what 
the United States, the United Kingdom 
and the U.S.S.R., or any other power, was 
trying to do in that area, was for the bene-
fit of the area. He suggested that what 
the developing countries in that area need-
ed most was money for development, and 
that if the big powers wanted to assist 
them, they could provide assistance in a 
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number of ways other than building up 
military strength in the Indian Ocean. 

The delegate from the Seychelles Islands 
suggested that too much movement of 
ships in those seas by the big powers, 
possibly involving atomic power, could 
well destroy the fisheries on which most of 
those small islands in the Indian Ocean 
depended so heavily. for a living. 

The delegate from the United Kingdom 
suggested that the United Kingdom shared 
the sense of the Conference in discussing 
the Indian Ocean ap.d seeking to create 
within it a freedom not only from nuclear 
weapons, but all other forms of military 
equipment. He suggested that the United 
Kingdom wanted disarmament, not just in 
the Indian Ocean, but throughout the 
world. The United Kingdom wanted a 
cessation of massive weapons build-up year 
after year by all countries-not only Euro-
pean countries, but countries of Asia a1so. 
He felt that such a reduction in weapons 
build'"'Up should be an objective of the 
Commonwealth. He further suggested that 
the-heart of the matter lay in continuing 
talks between the two big powers, balanc-
ed force reductions and activities in the 
United Nations. 

If we really want response, let us not point 
our finger only at the United States or the 
U.S.S.R. It will be in the interest of all 
of Us to see if we can bring these two super 
powers together to discuss disarm:lment, 
not only in the Indian Ocean, but through-
out the world. 

The _serond item discussed in the plenary 
session was the development of Southeast 
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ASIa, at which time the Malaysian dele.-
gate suggested that the fundamental trans-
formation of the political scenario of 
Southeast Asia offered the opportunity for 
all Southeast Asian countries to embark 
on a new beginning in their relationships 
with each other. It will require a constant 
attempt to discard old attitudes and dis-
positions, and to substitute in their place 
perceptions that aT;! more in tune with 
realities. 

The spectre of the aftermath of the Viet-
nam War is now enabling Southeast Asian 
countries to readjust their strategies. The 
struggle to eliminate wants of basic needs, 
such 'as food and shelter, must supersede 
ideological struggles. 

The fear which is foremost in the minds 
of the S9utheast Asians, arising from the 
United States involvement in Vietnam, is 
the possibility of their being another 
domino in international relations. That is 
why the countries of Southeast Asia are 
asserting that they are not prepared to 
trade any more territorial or strategic 
assets for any super-power guarantees. 

In order to create a stabilizing force in 
Southeast Asia, the countries in that area 
are banding together in a non-military, 
non-ideological and non-antagonistic U'llion 
which, they hope., will meet the common 
requirements ()f· the different countries in 
Southeast Asia for their own development, 
their own growth, and their own protection, 
thereby making Southeast Asia a Zone of 
peace, freedom and neutrality. 

On Wednesday, October 29, the morning 
'Plenary session was held with discussions 



ooncerning Africa south of the Sahara and 
its relationships with Rhodesh and South 
Africa. The delegate from Zambia sug-
gested that the threat to international 
security in Africa south of the Sahara was 
mainly due to the minority racist regimes 
of Rhodesia and South Africa, and the 
abominable apartheid poiicy of South 
Africa. He said that it was the duty of 
the Commonwealth, and all other bodies, 
to see that South Africa'::; illegal occupation 
of Namibia· comes to an end. Unless in-
dependence based on maiority rule in 
Rhodesia is achieved, and the policy of 
apartheid renounced by South Africa, 
Southern Africa will always remain a threat 
to peace. 

On Wednesday afternoon, October 29, the 
plenary So~ssion discussed the world energy 
crisis. During this discussion, the United 
Kingdom delegate, the Right Honourable 
Lord Shepherd, said that the recent ener-
gy crisis had effected the devdoping coun-
tries most, and would cost those nations 
some $10,000 million a year-a very siz-
able amount. Great Britain would have to 
pay nearly £ 1 million a day to meet the 
latest hikes in the price of oil. 

The larger industrialized countries would 
be able to overcome this crisis, but it would 
be beyond the powers of the developing 
countries to face this crisis unless the in-
dustrialized countries took certain steps 
and also provided massive aid to the 
developing COU'lltries. It must be recog-
nized that the poorer countries were more 
heavily affected by the energy ciSJis than 
were the developing countries, which had 
already reached a fairly advanced stage 

. . 

of develdp~ent. Therefore, more attention 
should be paid to the underdeveloped 
countries. 

It will indeed be difficult for us to over-
come the present difficulties in a unilateral 
and national way. The industrialjz.~d 
countries must cooperate and coordinate 
their policies in such a wa:y as to help the 
poorer countries in tiding themselves over 
this present crisis. 

More care should be taken in the use of 
energy, and oil should be used only for 
essential purposes. It was suggested that 
greater attention should be. paid to the ac-
tivities of the World Bank to enable it to 
provide credit to the affected countries on 
the best possible terms. 

Apart from conservation of present ener-
gy resources, our strategy should be to de-
vise ways of increasing our cooperation 
with regard to sharing all the resources 
that are left in the world. It must be 
recognized that we are still in the cheap 
fuel oeriod, and that within a few 
years, as supplies run out, we shall 
be moving into a more expensive fuel era. 

It was suggested that big d-~velopments are 
likely to take place in the field of nuclear 
power in the future. This would also in-
crease the possibilities of designing ood 
building nuclear weapons. Control should 
therefore be exercised by the United Na-
tions to ensure that the by-products of ato-
mic energy are nOll: used for other than 
peaceful purposes. 

Mr. Alan Ma11tin, M.P., a Canadian 
delegate, suggested that while Canada 
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Was trying to undeI'itand and concern it-
self with the problems besetting the under-
developed countries as a result of th~ tr~u
rna brought about by world oil'-pnce In-
creases she must, at the same time, be .. 
come ~ore fully aware as a nation of the 
dramatic tum of events relating to the 
energy picture as it wa~ curre~tly affec~
ing this country. He saId that In 1972 It 
was estimated that our oil resources would 
suffice not only to meet our own require-
ments as far ahead as 1990, but also to 
enable us to export one million barrels 
'per day in 1974, we were told. th~t, rather 
than having exportable supplies In 1990, 
we would be faced with potential net im-
port requirements of up to 2 million bar-
rels per day as early as 1985. He. furt?er 
suggested that somewhat the same SItuatIOn 
existed in Canada in regard to the supply 
position of natural gas. He said that the 
Government of Canada had already taken 
various steps to meet these challenges as 
far as this nation was concerned and, at 
the same time, had taken into considera-
tion the supplying, by the world, of the 
underdeveloped countries. 

The Australian delegate told the con-
ference that the nuclear, solar, tidal and 
hydroelectric types of energy were all 
being studied by his country, but that up 
to the present time no great progress had 
been made. 

The delegate from India suggested that 
there might be a breakthrough in respect 
of the "fusion process. " The "fusion 
process" would make use of the radioiso-
topes in sea water, which were cheap and 
limitless. If the scientists succeeded in 
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finding some kind of a device by which 
this tremendous energy could be tamed 
and released for the use of industries, it 
would be a limitless source of energy for 
the world. He also said that we must look 
upon oil not as a source of energy but as 
a raw material, and that if this were done 
the world would be on the right track. 

The delegate from Kenya said it ~~ 
misleading to talk about an energy CrISIS 
as this would suggest a physical shortage ot 
energy, which was not the situation for 
everybody, because those who could afford 
to pay the price could get the energy they 
needed. It was, therefore, essentially an 
economic crisis. 

The delegate from Bermuda suggested 
that there had to be some special conside-
ration for the underdeveloped countries, 
particularly during the interim period. ~e 
proposed that while the larger countrIes 
were trying to solve the problem by s~d. 
ing up the research they had left laggIng 
for many years, they should provide special 
consideration, by means of special rates, 
(or peoples and countries with special pro .. 
blems. This had to happen because they 
could not afford to pay the increased cost. 

On Thursday, October 30, discussions 
took place concerning. The Building of a 
New International Economic Order with 
the following special subtitles: (i) World 
Population Growth and Food Resources; 
(ii) Commodity Prices, Terms of Trade 
and Indexation; (iii) Producer or Consu-
mer CoUntry Cartels and Regional Econo-
mic Groupings; and (iv) Multinational 
Corporations. 



Incidentally, the group dealing with 
controls and regional economic groupings 
was chaired by Senator Grosart. 

Concerning World Population. Growth 
and Food Resources, the delegate from 
Bermuda, the Honourable W.H.C. Mas-
ters. said that Bermuda was one of the two 
countries in the Commonwealth which 
started population control, the other being 
India. He 'Said that Bermuda had realiz-
ed the importance of Hmiting the popula-
tion as the alternative to being overpower-
ed by poverty and that the programme was 
successful. He further suggested that 
their objective could not be achieved by 
population control alone, and that other 
things that were needed were industrial 
development, development of natural re-
sources, control of pollution, more food 
production and road development. 

The delegate from the Bahamas said 
that the population question really had its 
roots in developing countries, where the 
income level was low. A good deal of 
skill had to be mustered to deal with the 
problem. The Commonwealth was made 
up both of rich and developing countries, 
and if the rich provided the latter with the 
necessary skills and resources, the problem 
could be 'Solved. 

Mr. Alan Martin, M.P., a delegate 
from Canada, suggested that the popula-
tion explosion was not likely to be halted 
in the near future, and whether or not it 
was the cause or effect of underdevelop-
ment in individual countries was arguable. 
He expressed the view that population pro-
grammes in various countries must be 

inter-related with rural health programmes, 
and that it was mainly the responsibility 
of the individual nations as to how they 
should control their population growth. 

Mr. Martin further suggested that, as 
far as food resources were concerned . . ' natIOns whIch had a surplus of food should 
assist those who were in deficit, and that 
the recipient nations should make every 
effort to become self-sufficient in their re-
quirements as speedily as possible. 

On the afternoon of Thursday, October 
30, duning the discussion on Multinational 
Corporations Mr. Max Saltsman, M.P .. 
from Canada, said that most of the multi~ 
national corporations operating in Canada 
were of United States origin, and in some 
respects wert~ to Canada's advantage. He 
suggested that workers in the United States 
felt that the multinational corporations 
should withdraw their investment in other 
countries because the funds that would 
thus be made available would create more 
employment opportunities inside the United 
States itself. He thought that, in spite of 
bitter criticism against these corporations, 
the problem facing developing countries 
was one of how to attract such corpora-
tions so that they could get what they could 
not produce themselves. Multinational 
expansion had been referred to as neo-
colonialism, and had much the same char-
acteristics as the imperialist political. colo-
nialism which could be called a kind of 
economic colonialism. When govern-
ments get involved in business and indust-
ry, what happens is the same as happened 
in the case of colonialism and multina-
tional corporations-that is, in return for 
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certain benefits, certain know-how, cer-
tain technology, the recinients are asked 
to give up a margin of their sovereignty. 

On Friday, October 31, social problems 
were discussed with particular emphasis 
on the social effects of unemployment, the 
growth of violence, unrest among youth, 
and drug problems. The delegate from 
Jamaica said that these problems are of 
deep concern to most of the countries of 
the Commonwealth. He pointed out that 
many nations of the Commonwealth be-
came independent during the last century, 
and that their attention was therefore 
focused on winning economic indepen-
dence. He suggested that unemployment 
wa'S the root cause of the social problems 
of violence unrest among youth and the , 
use of drugs. He further suggested that 
idleness was the cause of the break-down 
of family life. The breadwinner abandon-
ed his wife and children, the children 
developed wayward ways, and this placed 
a heavier load on the child welfare ser-
vices of the 'State. Men migrated to the 
cities in search of jobs, which were few, 
and this in tum created housing problems 
in the cities. 

I took part in the discussion on the 
social effects of unemployment, and sug-
gested that some countries of the Com-
monwealth seemed to think that the cause 
of violence, unrest among youth and drug 
problems was unemployment. Others 
seemed to think that it was because of 
overemployment and lack of time for re-
creation and play, and still others expres-
sed the view that the cause of unrest among 
youth, drug abuse and violence was under-
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education and lack of a proper edu-
cational system. Delegates from some Com-
monwealth countries were of the opinion 
that these problems were caused by over-
education, and that most of them started 
in the universities, while others thought 
that their cause was poverty. I got the 
impression that some thought the cause 
was too much affluence in the state and in 
the home. In some cases it seemed that 
the cause was lack of guidance and 
parental care in the home, lack of love in 
the home, and in others it was due to the 
fact that so many wives are working in 
this modern day that there is little or no 
Quidance in the home from the mother. 
There seemed to me to be all kinds of 
reasons, and every country seemed to feel 
that youth unrest, drug problems and 
growth of violence were caused by a com-
pletely different set of circumstances. 

In view of the fact that there is such a 
diversity of opinion as to the cause of un-
employment, the cause of youtth unrest, 
the cause of violence, and the cause of 
the use of drugs among our youth, then 
in order to bring these problems-- which 
seem to be affecting all nations of the 
world, even those outside the Common-
wealth-into perspective, I recommended 
that the Commonwealth Parliamentary 
Association should set up a committee to 
cons:der a new international social order. 
Such a committee could bring together 
all the information and all the research 
that can be obtained from the member 
states, and bring back a report to the 
annual meeting of the Commonwealth 
Parliamentary Association which will be 
held at Mauritius next year. In that way 



we can see if any united approach or 
common remedy could be found for these 
major problems which seem to be worsen-
ing as the years go on· 

This recommendation of mme was 
highly supported by member states, and 
the Chadrman, the Honourable M. C. 
Cham, M. P. from Gambia, was to re-
port to the executive the feeling of the 
panel that a committee of the Common-
wealth Parliamentary Association be set 
up to report back at the Mauritius meet-
ing on its suggestions and recommenda-
tions for a new international social order 
with special emphasis on unrest among 
youth and drug problems among youth 
and the growth of violence in the Com-
monwealth. 

On Friday afternoon, October 31, a 
panel discussion took place on the preser-
vation of the environment, the control of 
pollution and the protection of wild life. 
Most members of the Commonwealth 
seem to have problems concerning pollu-
tion, and are setting up departments of 
the environment and are trying to control 
these problems within their own states. 

The delegate from Canada, Mr. Robert 
Wenman, M. P., told the panel that Canada 
shared the concern for environment pro-
tection and had enacted important fede-
ral legislation including the Canada Wat~r 
Act the Clean Air Act and tthe Arcttc 
Wat~rs Pollution and Preservation Act. 

Mr. Wenman suggested that nuclear 
energy, which had become a m~~or c~m
ponent in meeting the energy cnsIs, mIght 

become a major source of pollution in the 
world. The developing countries should 
also be aware of the consequences and, 
potential danger of such energy. Any 
countl'y selling, buying or using a nuclear 
reactor should be obligated to introduce 
all technologically possible safeguards, 
to comply with all international safe-
guards, to develop inspection systems, and 
to pledge technological research funds to 
the solution of the waste disposal pro-
blem. Any country that proceeded in its 
technology to the production of nuclear 
explosions should be stron gJy condemned 
by all the developing countries which so 
jesperately require both nuclear energy 
and the guarantee of saiety for our global 
environment. 

Mu:h discussion took place concernmg 
the protection of wildlife, and most coun-
tries in the world are doing their utmost 
to preserve the different species of animals 
and plants that are becoming scarce. 
Many international orders are doing what 
they can to preserve many of the rare 
species of the animal and bird life, such 
as the whooping crane and the whale. It 
was felt by many that this is a problem 
for the United NatioIl'S to deal with, in-
sofar as it relates to the preservation of 
wildlife in the different countries of the 
world. It has to be realized by all nations 
that some of our cherished animals, birds 
and plants are headed for extinction 
if we are not careful about our natural 
resources. 

On Saturday, November 1, a plenary 
session was held to discuss Internal and 
External Threats to the Authority and 
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Prestige of Parliament. The Right 
Honourable William Whitelaw of the 
United Kingdom pointed out that there are 
various threats to parliamentary authori-
ty all over the world-threatts which have 
their roots in violence and intimidation. 
There are campaigns to undermine the au-
thority of parliaments through systematic 
attacks on their member's competence 
and honesty of purpose. 

So far as violence was concerned, if it 
gets started in any country it cn~ates a 
sort of society in which authority passes 
from the elected representatives to the 
bully-boys and criminals on the streets. 
Surely, the need is to prevent violence from 
ever breaking out, because once violence 
starts it is far more difficult to stop it. Pre-
venting violence from breaking out re-
quires, first, an early appreciation of ge-
nuine grievances and, secondly, a demo-
cratic effort by the gover.nment, backed 
up by all its powers, to meet it. It also 
demands very firm action and, in certain 
instances, coordinated 'action among the 
nations of the world against those who 
seek to support violence in any country for 
any reason. 

As to campaigns against parliaments 
their members, if they are not to be re-
peated we must see to it that we promote 
among our people a faith 'and a belief 
in parliament itself. It is impossible to 
generalize about this problem because 
it differs from country to country. 

Mr. Whitelaw did not accept the old 
saying that the only duty of the opposition 
is to oppose. He said we must not indulge 
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in senseless party bickerings and recn-
minations in our parliaments. Fierce cri-
ticism and constant exposure of the fail-
ings of government are essential and must 
be rigorously pursued, but a country 
would think less of its politiciarrs if such 
attempts degenerate into a universal con-
demnation of everything that a govern-
ment does. This, in turn, would all too 
easily lead to a general denigration of the 
whole national effort. 

The opposition can help parliament if 
it is honest enough to stand with the go-
vernment where it believes the govern-
ment lis right. The opposition should give 
the government at least some support 
when it believes the government is only 
half right. It might criticize some parts of 
the government's program, but at the same 
time say that it believes it is generally 
right. 

If this can be done then the people 
would feel that parliament is a construc-
tive forum, genuinely seeking solutions to 
national problems, and not some kind of 
a battleground in the struggle for personal 
power. Nothing is more damaging to a 
parliament than to be taken as a battle-
ground for some people seeking their own 
personal advancement and power. Parlia-
ment should be recognized as a living part 
of our national life, reflecting its changes 
and its adaptations. This is tremendously 
important if we are going to be in tune 
with the feelings of the people. 

At the afternoon meeting on Saturday, 
November 1, we drscussed Ministers, Mem-
bers and Conflicts of Interest. It was felt 



that it is impossible to draw up a code of 
conduct for members of parliament. The 
problem of definition in this matter could 
really lead to defeating the. very purpose. 
One remedy is to maintain a register of 
interests of parliamentarians, but the 
question remains as to who should main-
tain this register, and to whom this dis-
closure should be made. 

If this declaration was made to the Speaker, 
it might lOot satisfy public opinion, and 
the public would like to sorutinize it. 
If it is scrutinized by the public, many 
objections might be raised by the legisla-
tors themselves, who would not like to 
have their assets and liabilities investigated 
by the public. Declarations could be utili-
zed for harassing members. Widest publi-
city to one's assets and liabilities would 
probably satisfy most of the public. In 
some countries a wide range of entertain-
ments is provided to members of parlia-
ment in order to influence their conduct 
in certain cases. 

A select committee appointed in the 
United Kingdom was of the view that 
parliamentarians should be better paid in 
order to remove them from the field of 
temptation. 

Basically most member countries felt 
that we have to fall back on the good 
sense and integrity of the individual mem-
bers of parliament, and on the capacity 
of the electorate and its good sense to 
choose the proper persons for parliament. 
If a person is known to have done some-
thing wrong, the public must reject him 
at the next election. This is an area in 
which we have nothing to rely upon ex-

cept the good sense of the electorate, the 
good sense of the members and their own 
integrity and sense of honour, and above 
all, the capacity of humanity to set itself 
right. 

On the' final day, the subject of the 
Commonwealth as an Instrument of Social, 
Political and Economic Transformation 
was discU'ssed. I am happy to say that the 
leader of our delegation, ~1r. Maurice 
Dupras, initiated the discussion. It was 
his view that the Commonwealth has un-
dergone, a change and must now be looked 
upon as an informal and largely de-in-
stitutionalized as'Sociation of countries of 
various races and continents. The Com-
monwealth is neither an empire nOr a 
power bloc. Its members have some vital 
things in common. They share certain con-
stitutional and legal attitudes, governmen-
tal and business practices and habits of 
working together. The justification of the 
Commonwealth lies in the sharing of view-
points and the search for understanding. 
In spite of regional attachments, the Com-
monwealth is counter-regional; its role is 
not to rival regional blocs, but to link 
them. 

Cooperation among Commonwealth coun-
tries is not limited to governments. It 
takes place among parliamentarians, m-
dustrial :,and commercial enterprises and 
voluntary societies and organizations. The 
countries work together through 300-odd 
organizations that promote Common-
wealth interests in a variety of area'S about 
wbtich few people know. 

One of the most important areas of 
Commonwealth cooperation is In the field 
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of education, where the Commonwealth 
Education Conference and the Common-
wealth Secretariat play important roles 
in stimulating activity. Under the Com-
monwealth Scholarship arid Fellowship 
Plan, by 1973-74, the total number of 
scholarships had reached 1,008, with 
442 new awards in twelve countries. 

Health is another field where there 
has beea close Commonwealth coopera-
tion. Similarly, member governments are 
increasingly /taking advantage of the op-
portunities for legal cooperation within the 
Commonwealth. 

In the field of communications, there 
have been mutual postal concessions bet-
ween Commonwealth countries for many 
years. The Commonwealth Air Transport 
Council is an important institution, which 
advises on the civil aviation matters referr-
ed to it by governments, and is a medium 
for the exchange of views and informa-
tion. 

Mr. Dupras said that Canada's Common-
wealth trade had expanded substantially 
and it was his feeling that the Common-
wealth has great possibilities. 

During the business meeting that followed, 
the Speaker of the Canadian House of 
Commons of Canada, the Honourable 
James A. Jerome. was elected vice-presi-
dent for the year 1976, when the Common-
wealth Parliamentary Conference will be 
held in Mauritius. Mr. Speaker Jerome 
likely will be elected president next year, 
and as a result will be president when the 
Commonwealth Parliamentary Conference 
is held in Canada in 1977. 
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Before closing, I would like to take this 
opportunity to tell honourable senators 
~hat the Canadian delegation, which was 
ably led by Mr. Maurice Dupras, partici-
pated in the discussion of aU topics on the 
agenda and contributed substantially to 
debates. The viewpoint of Canadians was 
heard from all the representatives on the 
federal team, as well as from the pr0.-
vincial representatives. 

As a representative of the Senate, I was 
proud to be a Canadian speaking on such 
worldwide topics and participating in 
such debates, and in being able to join 
with my fellow Canadians in the forming 
of world opinion on such major subjects as 
were discussed at the conference. 

I would also add that we were jointly proud 
of our leader, Mr. Maurice Dupras. Our 
Secretar'lY, Mr. Ian Imrie, and his assistant, 
Mr. Bruno Lecci, did an excellent job in 
organizing the Canadian team so that they 
were able to participate fully in the debates 
at Delhi. Without the support of Mr. Imrie 
and Mr. Lecci, the Canadian delegates 
would not have been able to participate as 
fully as they did. 

Again, honourable senators, I thank you 
for the opportunity of representing you at 
this conference. While in India I had the 
opportunity on two occasions of appearing 
on national television in India to speak on 
behalf of Canada--{)nce to give the views 
of Canada on the conference, and then to 
speak on youth problems and drug abuse. 
Mr. Dupras, also had the opportunity of 
speaking to India on television concerning 



the feelings Df Canada tDward the CDm-
mDnwealth. 

When the cDnference was Dver, I believe 
that Canada was much better infDrmed 
about the problems of the Commonwealth 
and the wDrld, and the wDrld and the CDm-
monwealth were much better informed 
about hDW Canada feels concerning many 
of ;these prDblems ....... . 

* * 
H on. Allister Grosart: 

HDnourable SenatDrs, I am speaking nDW 
to the inquiry calling the attentiDn Df the 
Senate tD the twentyfirst General CDn-
ference of the CommDnwealth Parliamen-
tary AssociatiDn which was held recently 
in New Delhi. 

Senator Bonnell-I am sDrry he is not here 
-gave an excellent explanation Df what 
went on at the conference, and made some 
very searching comments Df his own on the 
proceedings. I want to cDmpliment him on 
that. If he were here I would teU him 
that I had a message from New Delhi 
only tDday saying that they regarded his 
report tD the Senate tD be Df such excell-
ence that they want to publish it. 

SenatDr BDnnell made an Dutstanding CDn-
tribution. I believe this was his first atten-
dance at a CPA general conference. He 
was active in the plenary sessiDn'S, the 
CDmmittees and the seminars, and I might 
add becaUSe his wife was with him in , . 
New Delhi, that he was alsD very actIve 
in the shopping bazaars. He was the 
Dnly senator who was a member of the 

CanadiaJn delegation; I attended in another 
capacity. 

I should perhaps say Dn this occasiDn that 
the Commonwealth Parliamentary Asso-
ciation is unique among the many inter-
parliamentary association'S. First it is the 
only association which includes delega-
tes from all the provinces and states com-
prising the four federal countries which 
are members of the CPA-that is to say, 
India, Australia, Malaysia and Canada. 
It is alSD the only association which holds 
regular conferences, meetings and semin-
ars in Canada, to which there are delega-
tes from all the provinces. 

At the present time it is the only inter-
parliamentary association which has as 
chairman of its executive committee a dis-
tin~uished provincial premier, the HDno-
urable Gerald Regan of Nova Scotia. It 
has some 95 branches, and Senator 
Bonnell referred to the 35 countries 
represented. 

The CPA differs from Dther such asso-
ciations in that it has delegates from all the 
lei!islatures in those countries, and in our 
~~~e this includes representatives of 14 
legislatures. It is not always remembered 
that we have 14 legislatures in Canada-
the two legislatures in the Parliament of 
Canada, the 10 prDvinces, and the CDun-
dIs of the North-west Territories and the 
Yukon Territory, which are nDW Dfficia-
lly regarded as legislatures because their 
members are elected. 

This cDnference was held in India at a 
v~ry unusual time in the history Df that 
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country. It took place during what is call-
ed there "The Emergency." Honourabie 
senaton', are aware of the situation that 
has arisrn, and of the criticism around the 
world of the steps which have been taken 
by the Indian government to meet that 
emergency. 

I think all of us came away Wlith at least 
the reaction that when in India the situation 
looked very different from the way it 
looked when outside India. I will say no 
more about that, except to add that the 
Indian Government makes what appears 
on the surface to be a good case, namely, 
that India was faced with anarchy. Whether 
that was a fair assessment, Or whether the 
reaction was too great, I will not discuss 
at this time. I will merely say that, in my 
view, we sholl Id all be extremely careful 
in applying the standards of democracy as 
we see them in our country to emerging 
countries. 

I, for one, have had a good deal to do with 
looking at the one-party systems in certain 
African countries and in one other, and 
I must say that in some respects the one-
party state is not very much less demo-
cratic than our own. In one state, of which 
I know, five cabinet ministers were defea-
ted in an election recently, which indica-
tes some degree of democracy still exist-
ing even in a one-party state. Much the 
same applies to India. Their problem~ 
are unbelievable. For example, with res-
pect to communications, I was told that 
one of their indicators of social progress 
is the fact that now one in five villages 
has a communal radio receiver. One can 
understand the problems there are of com-
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municating with a population of almost 
600 million people, the vast majority of 
whom are in those lillages.. . . . . . . . . . . . 

There was an interesting reference to the 
fact that an Indian city is ''twinned'' with 
Calgary, namely the City of Jaipur, one 
of the ancient, historic cities of India. 
Some of us were there one evening when 
there was a celebration of that fact, and 
there was more than one suggestion that 
Indians would welcome similar "twinning" 
with Canadian cities. 

One of the results of the General Coun-
cil meeting was the election of the Speak-
er of the House of Commons, the Hono-
urable James Jerome, as Vice-President 
of the Association, looking forward to 
1977, when Mr. Speaker Jerome will be 
the president at !the Conference in Canada. 

At this time I have no further comment 
to make on the situation, except to say, 
if any honourable senator is particularly 
interested in examining the facts upon 
whioh the very drastic .... decisiOllSo of the 
Indian Government were taken, that there 
is information available and it will almost 
certainly change the viewpoint of anybody 
who has tended to condemn out of hand 
the steps the Indian Government has 
taken. 

Falkland Island (South Atlantic) 

L. G. Blake, MLC: 

My wife and I left the Falkland Islands 
on the 20th October and by the time we 
got back on the 17th November we had 



travelled over 20,000 miles. We left Port 
Stanley in the early spring with a tem-
perature of 8 degrees centigrade, passing 
th.rough London in mid Autumn, we arriv-
ed in New Delhi in the cool season at 23 
:degree centigrade. This journey was for 
the 21 st Conference of the Common-
wealth Parliamentary Association. This 
was the first conference attended by a 
Falkland Islands delegate and I was asked 
on my return: "Was it worth I!t?", and my 
answer is HIn all ways". 

Personally, my wife and I met with many 
people of many lands and so widened 
greatly the circle of our friends. Had we 
been tourists the journey would have been 
well worth-while, having seen so much 
splendid scenery, from the beauty of the 
man-made Ta j Mahal and the new Parlia-
ment House Annexe to the natural splen-
dour of the Cherrapunjee Hills. But it 
was most worthwhile as a mem'ber of the 
Falkland Islands Legislature. 

Although the delegates were of many 
different nations, we all had one thing in 
common, the progress of Our countries. I 
leatned much of the difficulties of a num-
ber of countries and I hope now I have 
a better understanding of the problems 
facing their governments. 

Gibraltar 

Issac Abecasis, MHA: 

It 1V as a privilege and a great honour for 
me to have represented Gibraltar at the 
21 st Commonwealth Parliamentary Con-
ference. 

On arnvmg at Delhi's Airport I was, to-
gether with other delegates. comling from 
all parts of the Commonwealth, welcome-
ed to India by Dr. The Hon. G. S. Dhillon, 
MP, Speaker of Lok Sabha, Parliament of 
India, and President of the Common-
wealth Parliamentary Association; Sir 
Robin VanderfeIt, Socretary-General and 
Mem bers of the India Branch of the CPA. 

The Inaugural Ceremony was held at the 
magnificent Central Hall, Parliament 
House, the Conference being declared 
officially open by the President of India. 
The Prime Minister Mrs. Indira Gandhi 
addressed the 255 delegates present re-
presenting some 50 Commonwealth Parlia-
ments and Legislatures. Amongst the 
delegates there were Premiers, Leaders of 
Opposition, Speakers and Ministers. It 
was a most impressive ceremony full of 
splendour. 

The Plenary Conference was held at the 
Parliament House Annexe, a most modem 
building of contemporary style with Res-
taurants, Bars, a Post Office and Informa-
tion Centres. The· Indian Postal Services 
.released a special Stamp depicting this 
building to commemorate the event. 

The Coffee and Tea Boards of India made 
special arrangements to serve coffee and 
tea to all delegates free of charge through-
out the Plenary sessions and Panel meet-
ings which lasted for 6 days. The Agenda 
was very comprehensive and proved to be 
most iriteresting dealing with very ittl}Xlr-
tant matters affecting the Commonwealth 
and the world in general. 
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Press and television coverage of the pro-
ceedings was excellent. My own personal 
intervention in the Coriunonwealth and 
World Security ·'Europe and the Countries 
aromd the Mediterranean" was reported 
in 3 leading newspapers. All the delegates 
were accommodated at the Ashoka Hotel 
in New Delhi, a very colnfortable and 
luxurious hotel with gardens, golf COUl'Se, 
swimming pool, Banks and shopping 
.arcades. A ,very extensive and interesting 
social programme was organised to enter-
tain the delegates, this included receptions 
by the President and Vice President of 
India as. well as the High Commissioners 
accredited to Delhi, Dinners and Lunche-
onsby the Prime Minister, the Speaker, 
and the Lt. Governor of Delhi. On the 
cultural side we saw dances of India, Son-
et-Lumiere at Red Fort and visited Muse-
'urns and places of interest, such as the Taj 
Mahal in Agra-without doubt one of the 
wonders of the world. 

We were very lucky that our visit to India 
Coincided with the Diwali holidays and 
were able to share with the Indian Com-
munity the Festival of Lights. After the 
Conference delegates were divided into 4 
groups to visit different parts of India. I 
was included in the group assigned to visit 
the Northern Region, this trip included 
Srinagar, Chandigarh and JaIpur. In Sri-
nagar, the Capital of Jammu and Kashmir 
State, we stayed in House Boats in the 
Nagin Lake in the most beautiful Happy 
Valley; we also visited Gulmarg which bas 
the highest _ golf course in the world. In 
Chandigarh, in the Punjab and Haryana 
States we were accommodated in State Guest 
Houses, visited the Pin jore Gardens and 
toured some of the area's factories. 
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Finally, we visited the Pink City of Rajas-
than, Jaipur, with its beautiful Gardens 
and Palaces. At the farewell reception 
held at the Vidhan Sabha Bhawan (Legis-
lative Assembly) I was given the honour 
to say goodbYe on behalf of the visiting 
delegates. I felt very proud as a Gibral-
tarian coming from the smallest territory 
in the Commonwealth to have been 
singled out to address the Host Branch, 
one of the largest in the Commonwealth, 
with a popUlation of 600 million. It was 
an occasion I shall never- forget !for if was 
great to say thank you to such a wond-erful 
and hospitable people. When replying to 
my address the President of the Indian 
Partiament presented me wifllh a Turban 
which I shall treasure for as long as I live, 
as a memento of a truly memorabJe 
occasion. 

Guyana 

Mrs Elinor Da Silva, M.P.: 

I wish to say how impressed we all were, 
not only with the quiet and efficient 
manna in which not only was our stay in 
Delhi handled, but the smoot'~, effortless 
manner in which arrangements were made 
for the various meetings, transportation 
and well-being and comfort of each and 
everyone of the delegates and their 
spouses. We all fully appreciate the enor-
mous amount of planning, organisation 
and co-ordination that was necessary to 
b~~g this about, and we trust that our 
appreciation will in some small way com-
pensate you for all the work entailed and 
that you will be justly proud of your 
achievements. 



At the conclusion of the business side of 
the Conference, our hosts very graciously 
and generously arranged a series of tours 
in order that we might have the oppor-
tunity of seeing something of the beauties 
of thei.r country, the people and their way 
Qf life both at work and at play. We were 
divided up into four groups which took 

'in a part of each of the Northern, South-
ern, Western and Eastern areas. 

I was in Group B-the Eastern Region, 
and on the early bright morning of the 
5th November, 1975, we set off by plane 
from Delhi for Lucknow, the first stop of 
our journey. There, as everywhere else, 
we were received with great warmth and 
genuine friendliness by beautiful young 
ladies clad in colourful saris who 
presented us with lovely bouquets of fresh 
red roses. The gentlemen on the recep-
tion Committee were no less lacking in 
the warmth of their reception and soon 
we were whisked away to the lUXUry 
Clarks Hotel. 

For me Lucknow will always be specially 
remembered as I was unfortunoate to slip 
and sustain a simple haidine fracture of 
my right hand. I therefore had a special 
item not included in the tour-a visit to 
the City Hospital. With great kindness 
and efficiency my hand was tenaed, X-
rayed and plastered and I returned to the 
Hotel to rest. I therefore did not have 
the opportunity of touring Luckno~ with 
my colleagues but however was well 
enough to continue on the tour with them 
the next day. 

This was to CalcutJta-the Capital of West 
Bengal State, the largest and most popul-

ous city in India. Here as well as bein~ 
driven through part of the cit\.Y we were 
taken to Bata Nagar and after atf=efljoy-
able boat trip bn the HooglJ River where 
we embarked at Budge Budge Jetty we 
were taken to see the Garden Reach 
Workshop--one of the largest ship build-
ing yards in India and sliown some of the 
work being undertaken. The delicious 
lunch and tea on board added further to 
our delights. 

In Calcutta, as everywhere we went, we 
were treated to a cultural show and thus 
we were able to get glimpse and some in-
sight into the way of life and culture of 
the people f.rom the various regions of 
India. To us from Guyana with our close 
ties of heritage with India it was indeed 
revealing for all we know Qf tIle cUffiire 
and life style of I!ndia is gleaned from 
cinema, and this was completely new, 
different and revealing to us. 

It is often said the best is left for the last, 
and how true this was of Shillong--our 
final stop. 

We arrived up in the pinewoods of 
Shillong via Gauhati Airpo~ an~ a never-
to-be-forgotten three hours drIve round 
and up into the hills of this Capital city 
of Meghalaya State. The scenery was 
beautiful and breacMaking and the day 
sunny in 'Parts though clouded in certain 
areas. Our rooms at the Pinewood Hotel 
ilncluded an open fire place with pine 
cones and tW!i~. The bearer soon got 
the fire going as by then it was eveming 
and cold, and the room soon warmed up 
with the lovely smell of pine. 
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Here we spent two nights and once again 
every consideration was given to our 
oomfort. Shall we ever forget the smiling 
faces of the women and children everywhere 
especially the next morning at Cheerapun-
jee which, we are told, has the highest 
rainfan in the world. In our honour there 
was no rain but only the sun peeping 
through the clouds' on a rather cold 
morning. We were all well wrapped up 
and the warmth of our reception dispersed 
the cold. We'll never forget that wel-
come and the profusion of beautiful (lrchids 
showered on us. We learnt one word-
KUBLEA (I hope I have spelt it correct-
ly). We were told it means welcome, 
thaBk you and with my good wishes I say 
also KUBLEA. 

The evenings were spent attending cultural 
shows and receptions and dancing in the 
spacious baDroom of the Pinewood Hotel. 
Little did I think when I left home that I 
would be dancing calapysos (plaster cast 
and all) way up in the hills of India and 
with DO less a person than the Speaker of 
the Meghalaya Legislative Assembly. 
Then back to Calcutta and home. 

" 

I could go on writing forever of the 
heauty of India, of the charm, hospitality 
and genuine warmth of its people but I 
must end. I hope in this little narrative 
I have been able to get across our feelings 
and to say in all sincerity "TIlanK: yotf'. I 
hope we will meet again some day, and 
most of all bcpe yOU will be able to visit 
my cOUJltry Guyana, where we will do our 
best to show you in our way how much 
we appreciated all that was done for us 
by every single person with whom we 

came in contact to make this a-never-to-be 
forgotten CPA Conference. 

Hong Kong 

Hilton Cheong-Leen: 

J oumeying to Delhi at the end of October 
1975 to attend on behalf of Hong Kong 
the 21 St Commonwealth Parliamentary 
Conference was for me much more than 
the opportunity to participate in the dis-
cussions of the wide range of subjects 
listed in the agenda. 

EquaHy, it was an opportunity to meet on 
a personal basis the many parliamen-
tarians of different races and of both 
sexes; young and old; of radical, moderate 
and conservative views, who had come to 
Delhi to speak for their respective coun-
tries and areas, and to renew fbe volun-
tarily shared bonds of commonwealth unity 
and identity. 

It was furthermore an even greater opp~r
tunity to converse with the many distin-
guished personalities in Indian politics. 
and to become cognizant of, at first hand, 
of tbe complexities, difficulties and future 
portents of the Indian sub-continent with 
its population of nearly 600 million 
people. 

The lingua franca was of course English, 
which was understood and spoken by 
virtually all the delegates as well as by the 
staff attending the Conference in one 
capacity or another. Agreeably and con-
veniently too, almost everyone I came into 
contact with in New Delhi, in me restau-
rants, shops, places of culture, etc. spoke 
English ftuent1y. 



be1hi, with its multiplicity of wide tree- ~'i On an individual note, it was richly re-
lined boulevards. bestowed upon the: warding to be able to share experiences and 
delegates fine cool weather, apart from \ exchange points of view with the delegates 
symbolizing to us as the capital of India from such a diversity of nations aa 
the cultural and historic greatness of that represented within the Commonwealth 
vast country. Parliamentary Association. 

The speakers who addressed the plenary 
sessions, panel discussions and committ~e 
sessions, were knowledgeable, enthusiastic 
and often forthright in their views. A few 
of the speeches tended to revive memories 
of the colonial period in Commonwealth 
history, but at the end of the day such 
fleeting references were overstamped by 
the stronger ties of personal friendship 
made meaningful by common beliefs in 
parliamentary institutions. 
It gave me great pleasure to chair the 
second committee on Social Problems: 
Preservation of the environment, the con-
trol of po;lution and protection of wild 
life This was because I was interested in 
and had even though a limited amount of 
knowledge of the subject. More Imoor-
tantly, it was because 1 was given the rare 
opportunity to learn from the more than 
twenty speakers who spoke on the proh. 
lem as they saw it within their respective 
countries. 
Discussions such as these usually take 
place in an atmosphere of minimum heat 
of emotion. They a.re often analytical, 
factual and pragmatic, and it is to be 
hoped that the relevant policy and ad-
ministrative agencies in the respective 
countries in the Commonwealth will givP. 
attention to the Report of th~ Conference 
with a view to relatin~ some of the ideas 
and suggestions mentioned to their own 
local experience. 

On a global scale, most of the delegates 
assuredly were impressed with the common 
need to act in concert to arrive at solu-
tions in regard to the world energy crists, 
world population growth and food resour-
ces, the growth of violence, unrest among 
youth and drug problems, preservation of 
the environment and the control of pol-
lution. 

Our Indian hosts were unstinting of their 
tim~, resources and efforts to make OUt 
stay in India a memorable one. Though 
time did not allow me to join in an:y of the 
post-Conference tours, I !found the week 
I stayed in Delhi even more enriching and 
pleasurable than one could have antici~ 
pated. 

I discovered an abiding faith in parliamen-
tary institutions among Indian M.l'~., 

making allowances for different attitUde. 
and approaches as befitting parliameo-
taI1i'aoo of mature experience and the 
younger, more impatient and more rndical 
ones. 
This faith in the dignity and permanence 
of parliamentary institutions was also 
quite apparent in the women M.Ps. with 
whom I spoke. I am convinced tbat the 
women of India will play an even more 
dynamic role in adapting Parliament to 
the grass-roots needs of the Indian people 
in the coming years. The Prime Minis-
ter, Indira Gandhi, is to many of these 
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women M.Ps. a shining light apd political 
beacon in whom they have placed their 
trust •. 

What is probably the most urgent prob-
lem that India faces today is that of 
population, which at the present rate of 
growth could be one billion by the end of 
the century. Many Indian M.Ps. are be-
conling, more aware of the social and 
political dangers of such a population 
grQwth. India's destiny and the struggle 
of, her masses for survival and progress' 
will 'in no small measure be influenced by 
the attitudes of Indian M.Ps., and in parti-
cular women M.Ps., towards controlling 
the rate of population growth. . . 
Finally~ one cannot leave Delhi without 
having 'felt the mystical impact of India's 
mature cultural heritage, in the realm of 
:religious experience, philosophy, music, 
dfHlce and visual art. My all too fleeting 
visits to ·the National Museum and National 
Gallery of Modem Art in Delhi were 
deeply enlightening. 

I . teturned from Delhi to Hong Kong not 
rust . With a more extensive knowledge of 
Comnionwealth parliamentary affairs and 
the friendship of many leaders in the 
Coinmonwealth family of nations, but also 
with a certain appreciation of the future 
potential and the many challenges that 
d~unt the path of the parliamentarians of 
India. 

Lesotho 

s~ A. Thakalekoala, M.P.: .. 
" From' the 'very outset I must point out 
that this was the first time for me to attend 
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the C.P.A. Conference and in fact to go 
abroad. It will therefore be realised that 
to me at least, this was the greatest 
experience of my life. 

I was very much impressed by the high 
standard of the deliberations in the 
General Council. The Panel Meetings were 
also well conducted and the contributors 
had prepared their subjects well. 

The Annual General Meeting on Tuesday 
the 4th November, was also well con-
ducted and one could just see the closing 
stages of a Conference that will remain 
indelible in one's mind for a very long 
time to come. 

The Programme generally was simply 
filled with items which were not only 
exciting but were also educative. To 
quote a few let me mention a visit to the 
Red Fort, these wonderful Indian Dances 
which we attended, and the festival of the 
Lights in the City on the Night of Diwali, 
and a visit to the Taj Mahal and the Fort 
at Agra. 

The Tours to the South of India were 
very well arranged. They took me to 
Hyderabad, Bangalore, Mysore and 
Madras, with excursions to pfaces of in-
terest at each point. 

From the air one could see cultivated 
lands and a beautiful country with its green 
foliage below. 

Some of the big factories which we visited 
included the HMT Watch Factory in 
Bangalore, the Silk Factory where Silk is 
extracted from silk-worms and beautiful 



sarees are manufactured, the Soap Factory 
with its ditTerent kinds of toilef soaps and 
the Rail Coach factory where rail coaches 
are made and exported to African coun-
tries like Tanzania, Kenya and Zambia. 
Last but not the least, a visit to a College 
where Young Sculptors are trained to 
carve out stones into images of gods. 
Here only boys whose ancestors were 
renowned in this art are admitted, and the 
quality of the products these boys have 
made, will make this Indian Art to survive 
for ages to come. Their temples in India 
are lavishly decorated with these image~ 
of deities carved out of stone. 

In conclusion, I wish to state that India 
is a great and beautiful country. I wish 
to congratulate the C.P.A. General Coun-
ail, the Secretary-General and his staff, the 
Indian Branch for a Conference that will 
be remembered for a long time to come, 
and one could only hope that the one in 
Mauritius in 1976, will be a success as 
well. 

Mauritius 

Radhamohum Gujadhur, MLA: 

I was elected Vice-President of the C.P.A. 
in 1974, and the 21st Commonwealth 
Parliamentary Conference was mtY first ex-
perience of a plenary session of the Com-
monwealth Parliamentary Association:-
Although my activities were restricted to 
move a vote of thanks to the President of 
India, the Prime Minister and the Presi-
dent of the C.P.A. at the opening of the 
Conference, to attend the sittings of the 
Executive Committee and to take the 

chair at some of the plenary sessions in 
the absence of the President, yet I was 
forcibly struck first by the high guality of 
the facilities which had been afforded by 
tbe Government of India and by the main 
C.P.A. branch in hosting the Conference, 
then by the high calibre of the delegationS 
which had been sent by all the participat-
ing nations. It wa~ indeed a very fruitful 
experience for me. 

There is, of course, nothing to add to the 
comprehensive, exhaustive and remarkable 
addresses of the President of India, th~ 
Prime Minister and the President of the 
C.P .A. as regards the various aspects of 
the Association, in particular its historical 
background, aims, development and 
achievements over the years since its 
inception. 

It was obvious that the ideals of the 
Association namely, inter alia, to promote 
respect for parliamentary institutions and 
regular consultation on subjects of com-
mon interest were constantly in the minds 
of the delegates. 

[ was very much impressed by the high 
level of debate and the moderate tone 
used during the sessions especially when 
such thorny subjects were being treated 
like: Diego Garcia, Relationships With 
Rhodesia and South Africa, the sharing 
of food resources, the growth of violence 
and unrest among youth widi due regard 
tc drug problems, terms of trade ·and tn .. 
dexation. It seems to me that the per-
suasive and moderate attitude of the dele. 
gates in their discussions of very ·contra.:. 
versial matters was mainly due to the fact 
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that at the C.P.A. Conference no decision 
is made and only a consensus is obtained. 
Every delegate speaks in his capacity as a 
parliamentarian. 

It was a matter of the utmost importance 
that we were meeting at New Delhi when 
India was under a state of emergency. It 
was soon apparent to the delegates that 
the state of emergency in no way int~r
fered with the democratic running of the 
country. 

In fact Mrs. Gandhi, with her political 
acumen and keen sense of the realities of 
the situation in India so far as the guests 
of her country were concerned, very 
lucidly, in her speech, set ou[ !her concep-
tion of democracy, which in the view of 
late Shri lawaharlal Nehru, had never 
been a rigid and immutable concept. The 
Prime Minister laid stress on the fact that 
it was wrong to think that conventional 
types of democracy were of universal 
applicability. Mrs. Gandhi emphasized 
the need for vigilance and the necessity of 
sometimes causing frustration to oppo<sing 
minorities, where the welfare of the majo-
rity was at stake. 

Another highlight of the Conference was 
the address made to the delegates by Mr. 
S. S. Ramphal, Secretary-General of the 
Commonwealth Secretariat-who deliver-
ed a very lucid and inspiring speech. I was 
thus provided with another opportunity 
of thanking him on behalf of all the 
delegates. 

One cannot forget the post-Conference 
tour of India so minutely and effectively 
arranged by the main Branch in collabora-
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tion with the different State branches in 
India. This obviously gave the delegates 
ample opportunity to see in batches North, 
South, East and West of the great sub-
continent. The State Branches were just 
as hospitable and kind as the main branch. 

I should like, before concluding, once 
mOre to say how much I appreciated-
like all other delegates I am sure-the 
impeccable organization, which was flexible 
enough to ensure that all delegates lived in 
the same hotel and could meet one 
another officially or unOfficially without 
any hitch. 

Sarawak (Malaysia) 

Dr. Wong Soon Kai, MeN: 

The 21 st Commonwealth Parliamentary 
Conference was opened officially by the 
President of India, His Excellency 
Fakhruddin Ali Ahmed, with the Prime 
Minister of India, Mrs. Indira Gandhi 
addressing the opening ceremony. 

The Conf.~rence covered very wide and 
topical subjec~s and many of the partici-
pants were Parliamentarians of very high 
calibre who hold very high and responsi-
ble positions in their respective Govern-
ments. While the emphasis was, more 
often than not, on national rather l1lm 
regional or international issues, matters of 
global interest had also received much 
attention. 

Many of the Commonwealth nations were 
strongly again,st the recent military build-
up by the U.S.A. in Diego Garcia whit.:! 



the U.K.. delegation defended her Gov-
ernment's stand in allowing the U $.A. 
to do so. Although U.K. del.:!gation had 
reassured the conference that no nuclear 
weapon will be allowed in Diego Garcia 
many nations such as India, Sri Lanka 
and M'auritius were very sceptical about 
this reassurance. However there was a 
general accord that all shou l d try to bring 
about the world's opinion to bear on the 
two sup.::r-powers, namely Russia and 
U.S.A., so that real detente instead of 
continual arms race between them wilJ 
result. 

Also on the subject of World Security, 
Datuk Musa Hitam was given the honour 
to open the deba~ on the subject of 

I Developments in South East Asia. The 
r recent development in Indo-China, the 

triumph of the communist forces there 
and th.:! influence of such developments 
on neighbouring countries such as Thail-
and and Malaysia focussed the need for 
the world to face up to the realities that 
no matter how modern and sophisticated 
the weaponary may be, it cannot ultimate-
ly defeat the united will of a p.~ople. 
Malaysia's stand in regional co-operation, 
a regional zone of neutrality and the 
importance of socio-economlc and politi-
cal developments nationally and int~rna

tionally with much emphasis on the esta-
blishment of a new international econo-
mic order was aptly expressed. Most 
participants supported his views. 

There was universal condemnation of the 
Rhodesian and. South African apartheid 
policy which is still operating in these 

COUilltries giving oppression to black 
people there. It was agreed that furmcr 
strengthening of sancnon among the 
Commonwealth nations against RhodeSIa 
and South Africa must be made. 

lin the discussion on European and Medi-
terranean coumries the need for the 
countries in the region to adopt a stand 
to avoid power struggle between sup.:r 
powers was stressed. The recent chaotic 
stage of affairs in the Iberian oeninsUla 
also focussed many delegates' attention. 
U .K.'s entry into EEe was no longer 
regarded as being against the interest of 
th.:! Commonwealth. Instead she was 
being urged to play her role in the EEe 
so as to facilitate th'e Commonwealth 
nations concerned to receive a fairer deal 
with the European nations and to further 
the cauSe of establishing a new interna-
tional economic order. 

World energy crisis-as this had been a 
very important and hotly debated tOpIC 
for the past many months or even years 
nothing r.:!aIly new had been formu~ated 

at this conference in trying to solve this 
world-wide problem. The developing 
countries reminded that they had been 
exploited left and right throughout the 
ages, and in the present energy crisis they 
were the ones whiCh had suffered most and 
therefore deserved greater assistance 
from the developed countries. Datuk 
Musa Hitam spoke that the so-called 
energy crisis had been in a way a bl . .!ssing 
in disguise in that for once in our long 
'history did the developed countries begin 
to think and feel the legitimate rights of 
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the developing countries. In the past 
there was only one way traffic, that IS, 
cheap raw materials from the developing 
nations flowing to the rich industrialised 
countries which in return sold expensive 
finished products to the developing coun-
~s in great profit. It was now time to 
think of a fairer flow of trade both ways. 
Building a new international economic 
order-This arose ' out of the perception 
that in order to bring about meaningful 
progress in world security, there must be 
established a new international economic 
o~der .in which international poverty and 
dlspanty of wealth bdween nations could 
be gradually eliminated. One way this 
coul? be established, as agreed, was for 
the mternational trading System to give 
more equitable prices to commodities 
from the developing countries, that is, in 
fair.~r terms. This of course has great 
bearing on Malaysian economy, and 
several of our delegates including me had 
taken part in the various fora to discuss 
this subject, which included world popu-
lation growth and food resources, com-
modity prices, terms of trade and ind.:!xa-
tion, cartels, multinational corporations, 
debt repayment for developing countries 
etc. 

A committee discussion on social pro-
bL:!ms also was on the agenda. Social 
effects of unemployment, the growth of 
violence, unrest among youths and drug 
problems were all discussed, and so was 
the preservation of the environment, the 
control of pollution and protection of 
wild life. 
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A plenary s.:!ssion on the threats to Parlia-
ment was high-lighted by lively debates. 
Some spoke on their respective problems 
concerning elections, members of the 
Parliament, and Ministers in their r-:!spec-
tive countries, and others spoke more 
generally. It was generally agreed that 
using violence, as against Parliamentary 
democracy, in solving a nation's problems 
can only beget more violence ultimately. 
Th:! need for Parliamentarian in his pub-
lic and private life to set a good example 
to the nation was emph-asied by many, 
and several speakers suggested that stern 
safe-guarding measures to prevent cor-
ruption must be made. It was agreed 
that while Parliamentary democracy was 
generally desirable it must sometimes be 
mod~d to suit particular situations in 
certain countries. 

FinaIJ;y Commonwealth as an instrument 
for social, political and economic trans-
formation was debated in the closing 
plenary session. It was opined that the 
Commonwealth as an institution had not 
been as dynamic and effective as was 
envisaged Or wished by the member coun-
tries. The Prime Minister of India in ber 
farewell address said that the Commou-
wealth had in fact taken a step forward 10 
the correct dir.xtion of trying to solve 
international problems, by group action. 
No matter how small that step might have 
been, it was nevertheless highly desirabl.:! 
that such a step had been made. There 
were others who felt that mor~ financial 
and technical aids without any string 
attached must be made available from the 
developed countries to the less developed 



and needy countries in the Co~~n
wealth. All agreed that to be more etlec-
tive the member countries must try to 
strengthen their parliaments by conferring 
more efficiency and dignity to that insti~u
tion, and internationally we should m-
crease our mutual fri.~ndship, understand-
ingand .cooperation. It was also hoped 
that world opinions could be greatly 
influenced by the unity and fraternity 
which existed in the Commonwealth. The 
conference was closed after the annual 
general me.~ting on 4th November, 1975. 

Being the first time I attended a C.P.A. 
conference, I found it very stimulating, 
interesting and in many ways highly 
educational. Besides m~ting with so 
many Parliamentarians from all over the 
world and hearing many eloquent 
speeches, one was also transported from 
the narrower fi.~ld of politics within one's 
national confine to that of the much wider 
·international field. There was always 
goodwill and friendliness in all thes~ 
debates and discussions, although very 
sharp remarks, accusations and counter·· 
accusations were not lacking on many 
occasions. I found it exhilarating to 
listen to so many doquent expositions of 
topics by experts as well as by enthusiasts 
who were not so much of an expert. 
Whatever it was, one found it heartening 
that as much as one fourth of world's 
population did enjoy the Parliamentary 
form of Government which allowed free 
discussions of the pros and cons of Gov-
ernmental systems. 

My impression of India-India IS such a 

vast country that my limited opportunity 
to see only some parts of Delhi and 
Kashmir during my 15 days stay could 
not possibly give me a comprehensive 
picture. From what I have seen and 
learnt I do hold great esteem for the Gov-
ernment of that country. The vastness of 
India, her mammoth population, the 
imm.~nse poverty and the myriads of 
social economic problems are being 
tackled very systemetically and realistical-
ly, and in many areas the Government 
had been highly successful. One cannot 
appreciate the supreme difficulties to 
manage that huge sub-contin.:!nt until one 
has personally seen some part of the 
country. Then one could not fail to 
wonder at the very successful way with 
which the highly esteemed leader of 
India, Mrs. Indira Gandhi and her Gov-
ernment had managed to unite and bring 
the country on the road to greater pro-
gress through Parliamentary democracy. 
Although the country is nOw still under 
emergency, and yet in many ways one did 
not experience the same degree of tense 
atmosphere as one might in an area under 
curfew in our own country. I was told 
that since th.~ emergency, moch better dis-
cipline had been restored in the Govern-
ment machinery and the civil service, and 
that corruption, blackmarket, hoarding of 
essential goods, foreign exchange l~akages 
and so many other evils in the country 
had been curtailed and in many areas 
rapidly eradicated. Whatever it is, India 
is still a country with rampant poverty. 
There is of course still a tremendous task 
ahead for th.:! Government and the people 
of India to bring about a general raising 
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of the living standard of 'her people. India 
with its rich historical heritage, its archi-
tectural wonder of Taj Mahal, its scenic 
beauties in the Himalayan plateau of 
Kashmir, its friendly and kind people and 
its great hospitality had given me a 
wonderful, experience and my short stay 
of 15 days in that great country had been 
most memorable indeed. 

Sri Lanka 

K. Jeyakody, M.P.: 

It was my first opportunity to participate 
in a C.P.A. Conference. To me the C.P.A. 
is a living, vigorous and co-operative 
association of several countries, one big 
Parliament, representing different peoples 
but as equals. It was a great honour and 
privilege for me to have been a guest of 
the Indian Branch of the C.P.A. It was 
indeed an elevating experience for me to 
be hosted by a great country consisting 
of multi-racial, multi-lingual and multi 
religious people. 

The people of India and Sri Lanka, have 
the same origin, culture custom and tradi-
tion. They are alike not only in colour, 
complexion, behaviour and manners but 
in the attitude to life itself. We, especi-
ally the Tamils of Sri Lank.1, share with 
the great people of India, the ideals 
preached by M~hatma Gandhi. 

The very success of this Conference . has 
been in large measure due to the hospita-
lity and kindness shown to us. From the 
time we arrived at Delhi till we finally left 
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the shores of India We were made very 
comfortab~e, wherever we went whether it 
be to the Hotels, Parliament Annexe or 
the various parties. Th.:! Hon. Speaker 
and the staff of the Secretariat were going 
round to individual members of the dele-
gations and attending to their individual 
requirements. The programm.:s were 
weH organised and the minutest details 
were meticulously arranged. Wherever 
we went we were given friendly and nice 
gr.'etings with smiling faces, often ending 
up with a gift. 

We had "abundant opportunities of see-
ing how a vibrant culture dating from 
pre-historic times has been able to 
preserve its basic identity while absorbing 
the numerous invasions and cultural 
confrontations or cultural interactions 
ov.:r the centuries." We could not over-
!ook the fact that the leaders are trying to 
Improve the economic and social life with , 
the benefits of modem science and 
technology. The great country had been 
poor as a result of foreign domination. 
The dedicated l.!aders are indeed tackling 
the problems of poverty alDd other 
maladies. 

The people of India had seen wars, had 
seen peace, had seen famine, had seen 
plenty, they are now only begining to see 
after 25 years what independ.:!nce is all 
about. 

Finally I should say how much more our 
spirits have been heightened by our exper-
ience in India and I returned to my coun~ 
with a feeling of closer unity with the 



people of India who have enough In 

common to keep us coming together. 

United Kingdom 

Kenneth Clarke, M.P.: 

This Conference quite altered and deep-
ened my understanding of the nature of 
the modem Commonwealth. I travelled 
to Delhi believing that I had a clear and 
settled opinion about the Commonwealth. 
I have always followed foreign policy and 
international affairs quite closely and have 
some experience of international political 
gatherings. As so often happe~ls how-
ever, first hand experience and 'Personal 
contact with a new range of people made 
a big change in any armch~ir academic 
views that I had had towards those peo-
ple and their countrie~. Certain features' 
of the Commonwealth became obvious to 
me whereas I had overlooked them 
before. 

The first new feature to strike me was 
the leading, almost dominant position of 
India in the modem Commonwealth. The' 
fact that India was the host country ob-
viously gave prominence to the Indian 
positiO'Il, but it was much more than that. 

India is the giant member of the institu-
tion whose population greatly exceeds the 
population of all the other members put 
together. It is also a giant d~mocra~y 
which tries to maintain a democratic p'arha-
mentary constitution and levels of indivi-
dual freedom of the kind which almost all 
Commonwealth countries strive to maintain. 
India maintains a sophisticated constitution 

of a liberal democratic nature in the face 
of difficulties which are far greater in 
scale than those of any other country. 

India is in effect the fGunder of the modern 
Commonwealth. If Prime :Minister Nehru 
had not decided to take his country into 
the Commonwealth when indepe'lldence 
came, then it is almost certain that hardly 
any of the countries that later won their 
independence would have decided to stay 
in the association. The vast majority of 
the delegations at the 21 st Parliamentarv 
Conference would not have been there had 
India not given a lead and transformed the 
nature of the Commonwealth almost thirtv 
years before. . 

Having identified the dominant giant o( 
the organisation, mv next impression waf' 
the vast range of inemb~r countries that 
made it up. They vary to an extraordi-
nary degree in size, level of development 
and importance in the international scene. 

The United Kingdom, Canada, Kenya, 
Australia, Malaysia, Guyana, Jamaica, 
Malawi and some of the others are major 
states of considerable political standing in 
international counclls and of great import-
ance within their respective areas of the 

. globe. They had large and strong delega-
tions of professional parliamentarians. The 
membership of the Conference comprised 
a large number of smaller states in addi-
tion to these however. ranging from size-
able Caribbean islands down the scale to 
tiny territories with only a few thousand 
inhabitants. 

The delegates from these small territories 
undoubtedly derived a great deal of value 
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from this opportunity of being heard by and 
bringing themselves to the attention of the 
bigger states. They were not over-~w~ 
however and one or two of the most SIgnI-
ficant and forceful contributions were put 
in by delegates from small territories. 

The speeches made by the delegates from 
Belize, Gibralter and the Falkland Islands 
made a particular impression on me a~ 
clear statements of their particular pOSitions 
and moving appeals for diplomatic sub-
port against threatening neighbours. 

Each of these speeches stood out In a 
process of debate which illustrated over 
and over again the huge range of geo-
graphy, interests, political philosophy and 
economic development that this parlia-
mentary gathering contained. 

This diversity was madc a virtue of be-
cause we had real controversial political 
debate with little restraint in the exchange 
of views. I felt a huge sense of relief 
that the speeches were not just the vague 
pious platitudes expressing genera1 good-
will that are so often delivered at inter-
national gatherinp 'and make them a plea-
sant but slightly boring waste of time. 

My belief that We were really debating 
began almost straight away as the first 
debate on the Indian Ocean as a zone of 
peace was one of the hottest and fiercest 
of the whole Conference. There were 
times when my British colleagues reacted 
to the impression that the United Kingdom 
was virtually "in the dock" and on trial 
by her accusers over the Diego Garcia 
base. Together with the other British, as 
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I listened to that de.bate, I felt th'3t our 
position was being misunderstood and that 
we COl Id refute the allegations that the 
base might be used for nuclear arms--
but I would not have missed the debate, 
I had never had the opportunity before to 
hear at first hand the feelings of the peo-
ple of the region and the range of reaction 
from about the wodd that that debate 
disclosed. No debate in Westmmster could 
have taught me so much about the real 
feelings behind the controversy surround-
ing Diego Garcia and th~ IBdian Ocean. 

The deb3te was fierce but it was in the 
best parliamentary mannCr in that it had no 
personal bitterness Or mere abuse. Each 
party to the debate was striving in a cons-
tructive way to persuade a friendly oppo-
nent to move nearer to the pomt of view 
being urged. 

This parliamentary character to the pro-
ceedings was maintained throughout the 
Conference. There was a range of differ-
ent national and regional interests amongst 
the members on every topic that was 
covered but at times it was astonishing 
how much common ground could be estab-
lished in serious discussion. 

Some of the sessions cn the terms of in-
ternational trade and commodity prices for 
instance were explorations of problems 
which might have ranged the developed in-
dustrial countries against their suppliers 
of raw materials. In fact a high powered 
discussion, led by Ministers from Guyana 
and Malaysia who had great experience of 
international negotiations about these 
matters, was of great value to everyone 



who took part and clearly estabHshed the 
ground upon which sensible agreement 
could be reached. 

The di~ussion on multinational companies 
was constructive and restrained with a 
great deal of agreement, when it might 
have been feared that it would produce 
emotional exchanges. Tne debate On the 
World Energy Crisis was an earnest dis-
cussion of a great problem that was shar-
ed and where there was a desire to achieve 
agreement and mutual aid. 

The contents of the debateg are of course 
on the record, but I choose these. exam-
ples to illustrate the style and atmosphere 
of the debate which I thought were im-
pressive throughout. 

This encoUillter !between politicians took 
place in a setting of generollS hospitality 
from our Indian hosts who were so friend-
ly and anxious to make us welcome that 
pe.rsonal relations between all the delegates 
were warm and friendly throughout. My 
main personal recoJIection I suppose is of 
the friendship and kindness which so many 
people and, in particular, so maI1(Y Indians 
showed. 

But these pleasant personal memories arc 
matched by valuable political experiences. 
My appreciation of the Commonwealth 
and its impoJ.'ltance will always be fuller 
now. My understanding of international 
debate and the problems of the interna-
tional community trying to reach agree-
ment to solve its problems is now very 1 
* Published: India. Weekly, London. 

much greater. Ten days in Delhi will have 
an effect that will last for years on the con-
tribution that I try to make to the political 
life of my country and the Commonwealth. 

James Johnson, M.P.: 

I send my very best wishes indeed and 
that I believe the Conference to have been 
one of the most efficient that I have 
attended for many years. It was also 
maiked by a degree of kindness and polite-
ness and courtesy and hospitality which i~ 
unusual. Nothing was too much trouble 
for you and your colleagues to take. Per-
haps the most ob\ious evidence of this 
was the way in which we were all looked 
after at the end of the business conference 
and shepherded off to the various points 
of the comPass, north, south, east and 
west. My wife and myself were on Tour 
C-Hyderabad, Bangalore and Madras, 
and we believe this is the most beautiful 
part of India. 

Julius Silverman, M.P. * 
There is no doubt i!l my mind that the 
conference was a success. Some of the 
de/bates were sharp, but never acrimonious. 
During the first debate On Diego Garcia 
and a peaceful Indian Ocean, I had occa-
sion to disagree with our own British 
delegates; but British deJegates have the 
right to express their own individual 
opinions. We discussed many items in-
cluding: challenges to ParIia...~ent; assist-
ance to the de.veloping countries of the 
C..ommonwealth; international cartels, and 
the standard of the debate was good 
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and useful. Much of the value of the 
Conference lay in meetings and social 
functions outside the debating chamber. 
The general feeling throughout was frater-
nal and I do not doubt that the bond of 
the Commonwealth has been strengthened. 
In this respect we owe much to our hosts 
of the Indian Branch. They spared no 
effort to make' Us welcome and their 
\hospitality was terrific. 

At the Ashoka Hotel, where all the dele-
gates and their \\<;ves stayed, representa-
tives of !the India CPA Branch worked 
through the day anG well into the night: 
dealing with organisation and providing an 
sorts of facilities for their guests. 

The Conference was opened by tlif: 
President of India and by the Prim~ 
Minister, Indira Gandhi. Both emphasised 
the importance of the Commonwealth and 
the importance of democracy. Indira 
Gandhi's speech was most impre8sive. and 
several of my colleagues expressed their 
admiration. She stressed the importance 
of the Commonwealth and the desire of 
India to retain a democracy. Withoul 
specifically mentioning the emergency in 
India, she dealt with the challenge to 
Parliament and democracy and how these 
should be met. Speaker Dhillon achieved 
great popularity by his warmth and ready 
dry wit. 

In the last days of the Conference, we 
heard terrimc explosions and wondered 
what these, were about! It was the cele-
bration of Diwali: bonfire night and 
Christmas rolled into one; the noise and 
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. 
the racket beat anything we have ]n this 
(..'Ountry on November 5th. 

'mere were many functions: Son et 
Lumiere at the Red Fort; a visit to Agra 
and especially the last dinner before our 
departure as guests of the Prime Minister. 
She personally vis',ted her guests table by 
table and asked about their welfar~ .. She 
made a most effective short speech dur-
ing this dinner in which she related the 
following story. In 1951 when she was 
visiting the United Kingdom with her 
father, she and Winston Churchill were 
awaiting their cars at the end of a function. 
Winston Churchin said to her: "Isn't it 
strange that we should both be waiting 
here? I suppose you used to hate us in 
the old days?". India replied: "No we 
never hated you." Winston Churchill re-
plied: "I did-but I don't now." 

After the Conference, the delegates and 
their wives split up into four parties to 
visit different parts of the country. My 
wife and I went to Lucknow. Calcutta. 
Gauhati in Assam, and Shillong the capital 
of the new Meghalaya state. In an of 
these places we received a warm reception. 
During my stay, I met mOst of the 
Ministers of the Indian government and 
the senior Ministers in the States we 
visited. 

Most important, I had the privilege of 
a long interview with thl~ Prime Minister 
in her room. She was very generous with 
her time aild I was with her for w~ll over 
an hour. Indira Gandhi is probably the 
most powerful woman in the ~orld and 



yet the atmosphere when talking to her 
is completely relaxed and there is a total 
lack of pretentiousness in her manner. 
You might be speaking to the lady next 
door. She gave me many details of the 
reasons for the emaeencv and told me 

~ . 
about the new sense, of purpose and disci-
pline throughout the Republic. She men-
tioned in reply to my questions that oppo-
sition parties were perfectly free to hold 
their meetings. Th~y had in fact held a 
number of meetings, but th'ese had been 
very poorly attended. The public seemed 
to have lost intereSit in them. 

I asked her about the possible release of 
Jaya Prakash Narayan, providing he 
agreed to desist from unconstitutional acti-
vities. She wondered whether J. P. Narayan 
would accept his release if his associates 
were not released at the same time. She 
said he was not in prison, but detained 
in a house near a hos'pital SO that medical 
assistance was readily accessible. He was 
regularly visited by his relatives. As you 
know, J. P. Narayan has since been re-
leased. 

Our impression throughout India was 
one of complete normality. As we walked 
through the stree.ts, there was little evid-
ence of the police and no evidence of 
police activity. 

I was interested to note that members 
of the opposition distributed their anti-
government literature. indeed delivering it 
to the Ashoka Hotel, which is a govern-
ment hotel, and this was handed to us 
with our room keys. A number of mem-

bers of the Opposition visited the hotel and 
met the delegates. I met two myself. 

Our visit to India was exc.iting: and in-
teresting: we wee conscious of India's 
great problems, but a1sI) of the friendshi p 
of their peoples, and of the oUorts they 
are now making to put India on her feet. 

Paul Dean, M.P.: 

The New Delhi Conference provided me 
with three very enjoyable and valuable 
"firsts". My first visit to India, my first 
CPA annual Conference, and mv first 
experience of the CPA governing . bodies. 
I was pushed in at the deep end as an 
alternate Regional Councillor owing to the 
unavoidable absence of my UK colleague, 
Sir Bernard Braine. 

lhe Conference itself was a model of 
organization while the gen:rous hospitality 
and the warn welcome bestowed upon us 
by our Indian hosts kept us refreshed dur-
ing the hard working sessions. As in most 
Conferences, informal contacts outside the 
session added flavour and cemented friend-
ships and this was greatly assisted by the 
presence of our wives. 

The Commonwealth defies definition but 
for those of us who belong it is very real. 
We are scattered allover the globe and in 
some respects are very different from each 
other. This came out at the Conference. 
But what struck me most was the simila-
rities, the things which unite us, the ease 
with which we were able to get on net willi 
each other. We have a common language 
in more ways than one and not least as 

315 



Parliamentarians. Words and procedures 
which our own people find difficult, to 
understand are familiar to all of us through 
common usage. "Speaker" is one obvious 
example. I always feel completely at 
home in any Commonwealth Parliament I 
visit. Although our Parliaments have ad-
apted themselves to local conditions, there-
by enriching the Parliamentary tradition, 
the common thread is easily recognized 
and understood. 

It would be very rash for a new boy to 
criticize the constitution of the CPA. Here, 
too, I was struck by another unifying force. 
We have a high regard for custom and 
convention, for the common sense solution 
to problems. I suspect it is this which 
makes possible the harmonious and effec-
tive way in which the CPA governs its 
affairs, and adapts itself to meet changing 
situations. 

Of many vivid impressions of India, three 
stand out. First, the warmth of the wel-
come we received from the President of 
India and the Prime Minister, right through 
to the people in the cities and the villages. 
Second, the sense of occasion which graced 
the functions, for example, the magnifi-
cence of the opening ceremony and the 
grace and colour of the Indian dancers. 
Third, the rich variety in modern I ndl2 
ranging from the breathtaking beauty of 
the Taj Mahal to the efficiency of the 
modern factory. 

I am particularly glad the Conference was 
in India. All countries go through diffi .. 
cult times when the understanding and help 
of friends can mean a lot. There is no 
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better way of shoWling one's friendship than 
a visit. 

William Whitelaw, M.P.: 

This was my first visit to a CPA Confer-
ence as wen as my first visit to India. Both 
provided me with an unforgettable and 
most valuable experience. 

At the Conference itself one was struck 
forcibly by the amazing family spirit 
amongst delegates of different colours and 
creeds from all parts of the world. There 
were naturally differences of ooinion and 
these were properly voiced in the debates. 
But. despite these there was an underlying 
feeling of special friendship and under-
standing. As a result, there was none of 
the bitterness which can easily show at in-
ternational conferences. Mv conclusion 
was that all of us and all the countries 
which we represented were proud to be 
members of the Commonwealth and valued 
it. And it is much to the credit of those 
who run and organise the C.P.A. and its 
conferences that this mood prevails. 

Of course the success of the whole Con-
ference owed much to the generosity and 
the meticulous care given to every detail of 
organisation by the Indian Government. 
In Delhi we were magnificantly entertained 
and it was very impressive that the Presi-
dent, the Vice-President and the Prime 
Minister, Mrs. Gandhi, gave up so much of 
their time to looking after us. Nor could 
any account of the Conference omit the 
great contribution made by the former 
Speaker of the Lok Sabha, Dr. Dhillon, as 
President of the Conference. Nothing was 



ever too much trouble for him. He really 
was the perfect host. 

After the Conference We had the tours to 
various states; in our case to Ka~hmir, the 
Punjab, Haryana and Rajasthan. Everv-
where we received a welcome of su~h 
warmth and kindness as to be quite over-
whelming. One was bound to be impress-
ed, particularly in the factories which we 
visited, with the sense of purpose that in-
spired SO many people. They believed in 
India's future and were determillc~i to ·play 
their part in it. 

As a general impression of course ont 
realised that India faces enormous problems 
particularly in the size and rate of increase 
lof her population. But I certainly came 
away with the feeling that her leaders and 
people deserved to overcome them. Above 
all my wife and I will lIlever forget a 
memorable fortnight in our lives, made for 
us by the kindness 3IIld hospitality of SOl 

many people in India. 

II. From Indian Delega'tion 

Godey Murahari, M.P. 
(Deputy Chairman, Rajya Sabha): 

The Conference had Ithe unique distin-
ction of meeting in the biggest of the 
Commonwealth democracies and providing 
a forum not only for discussion of certain 
common problems but also strengthening 
the bonds of friendship and identity of 
views on many matters within the Com-
monwealth. From the comments that I 
hear from delegates they were very much 

satisfied with the arrangements and the 
facilities that were provided at the Con-
ference. The new Annexe which can 
compare with the best of Conference halls 
in the world came in handy for the Con-
ference. The Conference attended by a 
wide cross-section of Commonwealth coun-
tries was a major event of the year. 

Meeting as it did in the wake of the decla-
ration of emergency in the countrlY it pro-
vided a very good opportunity for Com-
monwealth Delegates to see for themselves 
the working of the Indian democracy espe-
cially its Parliament and State Legislatures. 
The delegates who later went round the 
country in groups could see for themselves 
Ithat dissident and contrary opinions were 
as much the order of the day as it was be-
fore the emergency and also on par with 
other democratic countries. The only 
difference one could perhaps notice in the 
country was that some top Opposition lea-
d~rs were in detention. If one were to 
compare the situation within the country 
before the emergency to the one that exists 
now. one wiJl find that almost half that 
number of M.Ps. were in jail at one time 
or the other in pursuance of some agitation 
or the other. Although some of the dele-
gates were concerned about the detention 
of some Members of Parliament they did 
appreciate the fact that there were certain 
situations in which certain acts of even 
Parliamentarians could not be condoned 
and they also appreciated the fact that de-
mocracy also enjoins certain norms of 
functioning. In a parliamentary demo-
cracy utnless the Opposition played its role 
in a responsible manner there could be 
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difficulties. All these aspects of parlia-
mentary functioning were also discllssed in 
the Conference. 

The Conference took up for discussion a 
wide variety of subjects which induded the 
Indian Ocean as a Zone of Peace, Develop-
ments in South East Asia, South Africa and 
the African continent, World PopUiali(HI 
Growth Commodity Prices, Terms of Trade, 
etc., Producer or Consumer Country Cartels 
and Regional Economic Groupings, Multi-
national Corporations, Educational and 
Technological Aid and Debt Repayment 
for Developing Countries. It also took up 
for discussion certain social problems like 
the social effects of unemployment, th~ 

growth of violence, unrest among youth, 
the preservation of environment free irom 
pollution and protection of wild life. Su~
jects which had a bearing on our Par1ifl-
mentary functioning like Internal and Ex-
ternal Threats to the Authority and Pres-
tige of Parliament, the Conflicts of Inter-
ests between Ministers, Members and 
Presiding Officers were major subjects 
of discussion. To end with the Plenary 
Session also discussed the Commonwealth 
as an Instrument of Social, Political and 
Economic Transfonnation. 

One of the most important subjects dis-
cussed was, however ~ the strains and 
stresses that Parliaments and J ,egislatures 
faced. It was in that context that thl! role 
of the Opposition parties as also that of 
the Ruling parties came up for discussion. 
The discussions at the Conference did con-
tribute to clearing a lot of doubts and ml~
apprehensions. On many subjects the dis-
cussions tended not to come to any con-
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sensus because the subjects were usually 
talked out but nevertheless it provided a 
very good opportunity to know each other's 
point of view. Certain international prob-
lems which perhaps would not have been 
discussed within the ambits of 'a national 
Parliament did find a place in the discus-
sions at the Conference. The problem of 
environmental pollution, the problem of 
racial discrimination as also the political 
upheavals in the African continent as also 
in the Mediterranean region, the South 
East Asia and other parts of the world 
found a place of importance in the discus-
sions. Whereas in a national Parliament 
these questions perhaps would have been 
debated from a narrow nationalist point of 
view they found a different approach in thr 
Commonwealth Parliamentary Conference 
where countries of the diverse point~ of 
view on these problems exchanged views 
with thf!lf c.ounterparts. The 21 st Com-
monwedIth Parliamentary Conference did 
significantly contribute to a healthy discus-
sion on most of these subjects. On many 
of the subjects which were discussed there 
tended to be a consensus. 

The Commonwealth Parliamentary Con-
ference not having resolutions to be pa'i~eJ 
Or decisions to be taken did not degenerate 
into warring camps trying to get voting 
strength to get a particular point of view 
passed at the Conference. It is in this 
context therefore that the effort was more 
to understand each other rather than con-
front each other. The Commonwealth 
Secretary-General Shri Ramphal contribut-
ed a great deal to a proper identification of 
the Commonwealth Parliamentary Con-



ference with a general concept of the Com-
monwealth. His intervention at the Con-
ference also significantly contributed to 
giving a proper perspective io the Con-
ference as also giving a direction to the 
identification of all the member-countries 
with the Commonwealth concept. 

The Commonwealth Parliamentary Con-
ference which also discussed the question 
of aid, debt repayment and other economic 
problems contributed to a great extent in 
educating the Commonwealth Parliamen. 
tarians on the need for a common approach 
to these problems. It also provided an 
opportunity to other Commonwealth coun-
tries to pinpoint the need ror the United 
Kingdom to safeguard the interests of 
member-countries of the Commonwealth in 
whatever arrangements they may have with 
the European Common Market. The 
World Energy Crisis was also debated in 
depth. It was during the discussion of the 
social effects of unemployment, the growth 
of violence and unrest among YOllth, etc. 
tbat the proclamation of emergency in 
India was also briefly discussed. It was 
made clear to the Parliamentarians attend-
ing that in countries where there are com-
plex problems, bOfh economic and so~i~1 
which tend to get aggravated due to polItI-
cal exploitation, there was need for res-
traint and at times even certain constraints 
upon freedoms, so that a temporary phase 
of instability or upheaval may be properly 
solved. It is in this context that India also 
took recourse to the declaration of emer-
gency. The Commonwealth Parliamentary 
Conference was told that when the proper 
norms of democratic functioning were not 
)bserved by certain Groups and when there 

was a threat to peace and possibility of 
violence, especially when appeals were 
made for forcible dissolutions of elected 
Assemblies and for the Army to take a 
hand in toppling Governments and revolt 
against democratically elected Govern-
ments, there was no other course but to 
assume such emergency powers, however 
distasteful it may be. The Commonwealth 
Parliamentary Conference was ~Jso told 
that this situation was a passing phase and 
would certainly be a temporary one. The 
Conference therefore provided an excellent 
opportunity not only for India to put the 
present situation in the country in its pro-
per perspective to the other Commonwealth 
Parli'amentarians but it also provided an 
opportunity to the other ParliaII?entaria?s 
to see India at close quarters wI1Jh all Its 
problems and its achievements. 

The 21st Commonwealth Parliamentary 
Conference which was held under ideal cir-
cumstances and with the best of facilities 
was in my opinion a great success inasmuch 
as it contributed to bringing the countries 
of the Commonwealth closer to each 
other. 

Andhra Pradesh 

K. Dasaratharama Reddy, MLA (Speaker.) 

On account of our faith in the leadership 
of Pandit Nehru, our people joined the 
Commonwealth and automatically we be-
came a member of the Commonwealth Par-
liamentary Association. The experience is 
quite rewarding. 

At the 21 st Commonwealth Parliamentary 
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Conference, severai important matters like 
Commonwealth and the World security, 
World Energy Crisis, Peace in the Indian 
Ocean and a New International Economic 
Order, were discussed freely and frankly 
by the representatives. The attention of 
the whole World, was focussed on the deli-
berations at the conference. The discus-
sions were given wide publicity by the 
press and liberally commented upon in al1 
World capitals. 

The Indian delegates met Parliamentarians 
from different parts of the Common-
wealth. It was an interesting and unique 
gathering. \Vhen there is so much tension, 
distrust and misunderstanding al1 over the 
world, people from different independent 
countries, representing different races~ cul-
tures and ideologies. could sit under one 
roof and discuss the world situation in all 
its aspects in a friendly atmosphere and 
in a common language. The usual under-
standing at tnese conferences was not to 
raise, as far as possible, controversial issues 
unless they related to basic principies. 
There is, undoubtedly, a common bond 
amongst the countries of the common-
wealth. To begin with, there is the bond 
provided by the English language. The 
Commonwealth Parliamentarv Conference 

. J 

is the only International conference, which 
conducted its deliberations without the aid 
of any interpreters. There is also general 
acceptance of certain ba'Sic principles-the 
democratic way of life, the rule of law, and 
the value and dignity of the human perso-
nality. It was because South Africa would 
not conform to the last of these principles 
that she had to leave the Commonwealth. 
The Commonwealth also represented, to a 
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certaIn extent, a dosely knit economic as-
sociation, with England giving special pn .. '-
tection to the commodities which she im-
ported from the Commonwealth countries. 
Two of the developed countries, namely 
Canada and England, have implemented 
the resolution passed in the United Nations 
Organisation, with regard to the contribu-
tim'! of 1 per cent of their G.N.P. to the 
develop;ng countries. There is also a 
continuous exchange o.f ideas. Moreover, 
various other 'Schemes are actually in ooe-
ration in the cultural, educational and pre-
fessional spheres. If people of differen! 
countries sat around a table or under one 
roof and discussed and debated important 
issues more frequently, there is a greater 
possibility to reduce international tensions. 

The Commonwealth Parliamentary As-
sociation is a remarkable experim~nt in in-
ternational living and free and voluntary 
association among Nations, based on mu-
tual respect, sincere desire to understand 
each other's view-points and problems and 
cooperation in common interests of their 
people. 

The Commonwealth Parliamentary Asso-
ciation is multi-racial, multi-lingual and 
multi-religious in character. The purpose 
of the Association is to promote knowledge 
and education in the social, economic, cui-
tural, constitutional and legislative sys-
tem, within a Parliamentary Democratic 
framework, with particular reference to the 
countries of the Commonwealth, and Ihe 
countries outside the Commonwealth, 
having close historical and Parliamentary 
Association with it. 



It strengthens the sense of community and 
fosters a sense of fellowship among the 
members even when differences tend to 
separate them. Its members are drawn 
together by common interests. They are 
inspired by a common faith in democracy. 
It also strengthens Parliamentary insti-
tutions through exchange of in-
formation, the pooling of experience and 
holding of seminars on Parliamentary prac, 
tice and procedure. 

Although no resolutions are moved and 
no formal decisions are arrived at in the 
Commonwealth Parliamentary Associa-
tion Conferences, the very fact that the 
views expre'Ssed in the conference will be 
heard and felt beyond the confines of the 
'six continents and the five oceans' of the 
Commonwealth, gives a meaning and pur-
pose to the labours of the conferance. 

The commonwealth represents more than 
a third of the World's population and coun-
tries it represents occupy about a quarter 
of the World's surface and contribute a 
substantial share of the world's wealth. 
The basic problem of the commonwealth 
is that it contains a larger proportion of 
the under-developed and developing areas. 
The progress of each other is affected to a 
greater or lesser degree by the prosperity 
of others. The Commonwealth has under-
taken some carefully thought out plans like 
the 'Colombo' plan to bridge the gap bet-
ween the component countries. Alas even 
the 'Colombo' plan had some loopholes. 

Peace and political stability ha'S to be en-
sured in order to achieve economic deve-
lopment in any part of the world. The 

Commonwealth ParlIamentary Association 
could give direction and call for goodwill, 
cooperation, coordination, understanding 
and thoughtfulness, not only among the 
member~ of commonwealth,. but also the 
world at large. 

How Parliamentary delegations of one 
commonwealth country visiting another 
country can help clear the mist of mis-
under'Standing, can be best illustrated from 
the following. After the promUlgation of 
Emergency in India, the press in certain 
countries carried on a false propaganda 
against India. The situation in India was 
sought to be described in such a way that 
an impression was created upon the peo-
ple outside that democracy was dead and 
that there is chaos and anarchy in India. 

Mr. Paul Dean, Conservative M.P .• from 
England who attended the recent Common-
wealth Parliamentary Conference, in New 
Delhi, had said the following, in a letter 
published in the 'Daily Telegraph', London, 
on December 27,1975: 

"Every coun'try at some time in its history 
has had the sort of emergency India con-
fronts today. I have a shrewd suspicion 
that Mrs. Gandhi's problems in Govern-
ment, are not all that different from those 
faced in earlier times by Moghuls, lvlalza-
rajahs and the British. No country can 
cast the first stone. India is more likely to 
deal with her difficulties successfully if she 
has the help and understanding of her 
friends." 

Mr. Julius Silverman, LaboliT Party's M.P., 
in United Kingdom, who also visited India, 
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to attend the Conference of Commonwealth 
Parliamentary Association, at New Delhi, 
told a meeting on 10-12-1975, held under 
the auspices of the India League, that be 
was satisfied that if Mrs. Gandhi had not 
taken steps she had, to avert the crisis rac-
ing ·the country, the.re would have been 
little left of Democracy in India. Mr. Sil-
verman, was very milcn Impressea oy me 
relaxed atmosphere at New Delhi ana else-
whete, and also he did not see any kind ot 
Polic~ activity. 

Severai delegates visited various places in 
the country and they went back complete-
ly satisfied, with regard to the several steps 
taken by the Government to maintain 
peace and stability in the country. Thus, 
the conference paved the way for better 
understanding and appraiseil of the real 
situation in our country. 

The World is full of strife to-day and 
disaster looms on the horizon. In men's 
hearts there is hatred and fear and suspi-
cion which cloud their vision. Every step, 
therefore, which leads to a lessening of 
this tension in the world, should be a wel-
come step. The 21st Parliamentary Con-
ference at Delhi wa'S a great success. 

The President, the Vice President, the then 
Hon'ble the Speaker Dr. Dhillon. the De-
puty Speaker~ the Deputy Chairman, 
Rajya Sabha, the Leaders of Indian Delega-
tion and the two Secretaries-General were 
greatly responsible for this success. 

Roda Mistry, MLC: 

The 21st Commonwealth Parliamentary 
Conference made a deep impact on the 
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minds of the participants as well as the 
general public of the country. The spirit 
of the Conference was to bring on to a 
common platform international problems. 
The subjects for discussion were planned 
meticulously, so that the building of a 
new international economic order could 
be achieved. 

It can be said without any intention of 
self-praise that the 21st Commonwealth 
Parliamentary Conference was conducted 
with meticulous efficiency and we as the 
citizens of the host country were very 
proud of the appreciation shown by the 
participating delegates. The discussions 
and subjects naturally consuffi\.!d Most of 
the time of the delegates and whatever 
time was left outside working hours, was 
well utilised in promo:ing pablic relations 
between the commonwealth countries. 

A few comments are given below on the 
panel discussion and Radio Seminar on 
the subject of Multinationals or trans-
nationals that was allotted to me by the 
leader of the delegation. There is a need 
to examine the similarity and differences 
between them to evolve commonly accep-
table norms for negotiating terms which 
would, while safe-guarding the national 
interests of the host countries, provide 
incentives for foreign privatc investments 
in selected fields with due regard to the 
appropriate level of protection to indige-
nou~ investments. 

The pancl had unanimously concluded that 
an International body was highly essen-
tial to guide and evolve a· 'general code 
of conduct for Multinationals. 



It \\as generally felt that at prcsent seve-
ral n&tional codes and guidelines we.'.:'e 
f()rmulated in different countrks to ensure 
that the operation of mult:"1at:cnals lre 
consistent with national goals. 

The degree of freedom that Multinationals 
shoUld have and the extent of reguJat!on 
that should b:! imposed on them for their 
present operation and future growth was 
e~haustively discusse(i and the fo!lowing 
conclusions were arrived at:-

1. The Multinational Corporations· are 
instrumental in spreading capital, techno-
logy, new pro:::esses, raw materials, ideas 
and Executive taJent aU over the world. 
They provide emplo:rm'~nt and trainillj! tc 
local people and their advanced orgalIlisa-
tional skills make possible the efficient 
use of science and technology. They pro-
duce goods and render services, wherever 
they cau be economically poduccd m 
rcndered to serve wor1d-wid~ markeb at a 
profit; 

2. The gigantic size of some Multinational 
Corporations and the huge short -term 
liquid assets they command (computed at 
268 billion dollars) could produce a mas-
siv~ monetary crisis and fnBtraLe a cour:-
try's monetary policy because of the mobi-
lity of liquid assets. 

Other Areas of Concern: 

(a) Encroachment on the national 
sovereignty of a country by undermini1l3 
its ability to pursue national and inter-
national objectives (to cite I.T.T's role .in 
Chile in 1971); 

(b) The control of key economic sectors 
by multinationals and the quality and price 
of their products; 

(c) The concentration of research and 
development activity in the home coun-
tries of a relative1v few firms contributes 
to technological dependence; 

(d) Technology flows and payments tor 
them absorb a considerable proportion 
of export earnings; 

(e) Jurisdictional dispute among govern-
ments and th~ preponderence of transactions 
among affiliates tend to limit the size of 
the free market; 

(f) The inter country differences in tax 
rates, definition of taxable income occur-
ing abroad which are compounded by 
transfer pricing practices; 

(g) Adverse effects in the home countries 
of parent firms on employment, balance 
of payments, monetary fiscal and trade 
policies. 

The U·N.O. is fully seiZed of the problem 
of Multinationals and have formulated 
guidelines which were brought out in the 
general discussion. 

A Seminar on Multinational Corporations 
arranged by the All India Radio on the 
occasion of the Conference, consisted of 
the fo!lowing participants from amongst 
the delegates:-

1. Mr. Maurice Dupras M.P., Delegate 
from Canada, 
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2. Mr. Michael Marshall, M.P., Delegate 
from United Kingdom, 

3. Mr. Lim Cho Hock, M.P., Delegate 
from Malayasia, and 

4. Smt. Roda Mistry, MLC, Delegate from 
India. 

As a Moderator, best efforts had to be 
made by me to bring out the thinking of 
the delegates from developed and develop-
ing countries to the best of my abilit)'. 

The particip3lIlts held different views on 
the same subject i.e., when /llon-produc-
tive Multinationals were discussed such as 
those that deal with vast quantiti~s of tea 
which is produced and sold in the world 
market, etc., the view of the delegates of 
the developed countries, were contrary to 
those of the developing countries and it 
was felt that they were not happy with the 
working of the Multinationals handling 
our vast resources and, that we should 
start our own Multinationals to dt!al with 
the subject. 

The following guidelines were laid down 
by the panel for Multinational Corpora-
tions:-

(a) Most countries should specify the 
conditions under which Multinational 
Corporations should operate and what ~hey 
should achieve. They should clearly define 
the areas in which they are ready to accept 
foreign investment and also the conditions 
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upon whIch such Investments wou1d be 
allowed in those sectors. In particular, 
developing countries should retain ownel-
ship of their natural resources or control 
on the use of them; 

( b) Multinational Corporations should act 
as agencies for international transfer of 
capital, technology and managerial exper-
tise and should not be used for politicaj 
ends. These should not try to restrict the 
effectiveness of Government policies of 
home countries or encroach upon their 
independence; 

( c) The host countries should not have 
any discrimination between foreign and 
national undertakings in the application of 
general industrial policy; 

( d) Reasonable facilities should be given 
for the remittance of profits and repatria-
tion of capital consistent with the foreign 
exchange position of the country; 

(e) The countries concerned should be 
called upon not to use multinational cor-
porations as instruments for attainment 
of foreign policy goals; 

(f) In order to attract foreign investments, 
host countries should ensure that in the 
event of nationalisation of the assets of 
multinational corporations, the comp:!n-
sation would be fair and adequ3t('; 

(g) The multinational corporation sllould 
not violate sanctions imposed by the 
United Nations Security Council. 



As an aiternatlve to excessive rtliilllCt on 
multinationals linked t.o existing centres ct 
economic power, possibilities within th~ 

commonwealth of building up productive 
enterprises should be explored. 

Two important points which were not 
elaborated but of grave conc.~rn to our 
country are:-

1. the effect of our own budding multJ-
nationals on our economy, empioyment, 
foreign exchange earnings and balance 01 
payments and tax structures. For exam-
ple, a factory manufacturing asbestos 
sheets and exporting them to Afro-Asian 
countries, decides to set up factories over-
seas in collaboration with other countries~ 
what effect will this have on the home 
factory? The experiences of Home coun-
tries of multinationals maly be studied to 
that all th~ pitfalls be avoided; 

2. Because of the size and potentialities 
of these multinationals, unrealistic fears 
have made many developing countries to 
overreact by excessive controls and condi-
tions on these multinationals, thereby 
depriving themselves of the much needed 
technology and capital. On their part, the 
multinationals have shown indifference 
and neglect towa.rds developing countries. 
For example, only 5 % of the capital is 
invested in Asia, the bulk of which is in 
South Kurea and Taiwan which hav~ 
shoWin dramatic results of these invest-
ments· 

It is in the national interest to undertake 
a study of the system of controls on 

:foreign investments by these two countnes 
so that we can benefit without danger in 
many key and vital areas of our economy. 

Bihar 

Chetakar Jha, MLC: 

The Commonwealth Parliamentary Con-
ference was fruitful in more ways tbaH 
one. It was a large assembly bringing 
together delegates from difterent lands, 
but by aVOiding the rigid formality and 
the rituals generally associated with 
:national and international political institu-
tions, it created an atmosphere conducive 
to meaningful deliberations. The common 
heritage which most of these independent 
members of the CPA has naturally given 
them a remarkably similar experience, 
and most of the delegates discovered, to 
their satisfaction, that the similarity ex-
tended to their approaches towards pre-
sent-day problems as well. They develop-
ed a better appreciation of the problems 
they face together, and also of the pro-
blems of one another. The highly distort-
ed account of India's problems presented 
by the mass media in their countries was 
corrected to a very considcrabb extent. 
Most of the delegates were only too happy 
to have their impressions rectified. 

Throughout the Conference, there was a 
general appreciation of the contribution 
of Jawaharlal Nehru towards the building 
up of the Commonwealth as it is today. 
The institution is In no small measur.~ a 
tribute to the constructive foresight of that 
great statesman. We have often, in the past, 
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questioned the relevance of the Common-
wealth, and asked ourselves if it is at all 
beneficial to OUT interests to continue to 
be a member of this institution. This Con-
ference leaves me in no doubt as to the 
usefulness of this institution for our 
country. 

The Conference discussed various com-
plex problems like the issue of Diego 
Garcia and the Multinationals, and also 
constructiv.~ issues like educational 'aid and 
the problem of employment, a new econo-
mic order and the more serious one relat-
ing to the threats to Parliament. The dis-
cussions widened our outlook and deepen-
ed our understanding of these pressing pro-
bbms and I am sure, every participant 
gained a new insight. 

The achievements of the conferencewer~ 
in no small meaSUTe due to the excellent 
arrangements, untlnng and enthusiastic 
efforts of the staff of all levels in the 
Parliament of India and above all, the 
inspiring guidance of the CPA Chairman, 
Dr. G. S. Dhillon. 

Jammu & Kashmir 

A. G. Goni, MLA, (Speaker): 

AS a delegate from the Jammu and Kash-
mir State Branch of the Commonwe~lth 
Parliamentary Association I ha.ve had the 
privilege of att.:!nding two of Its Confer-
ences, ODe held in London in 1973 and 
the other in New Delhi in 1975. The 
deliberations at these ·Conferences have 
left very deep impressions upon my mind 
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especially in respect of the excellent man-
ner in which the business was f ransacted 
in these Conferences. The belief that 
members of this world body shared certain 
constitutional and legal attitudes, govern-
mental and business practices and habit of 
working together was manife~t during the 
Conference held this time in New Delhi. 
While receiving a group of the delegates 
who visited Srinagar on post-conference 
tour I, in my welcome address, had ob-
served that "We (members of the CPA) 
are one family :wedded to a common 
cause of upholding the values of P&rlia-
mentary Democracy. Occasional get-
togethers like our Conference~ surely go 
to promote knowledge and edu~ation in 
the social, economic. cultural, legislative 
and constitutional systems obtaining in the 
countries of the Commonwealth of N a-
tions." Indeed these Conferences bring 
us closer to each other and the delihera-
tions lead to proper understanding of each 
other's points of view on various socio-
economic and political problems faced by 
each Commonwealth country. Keeping 
this main obj eet in view I feel happy to 
say that the 21st Conference of the Com-
monwealth Parliamentary Association held 
in New Delhi has been a great suc~cs~. 

The visiting delegations had a~ oppor-
tunity to see our country and our people. 
They themselves observed that the people 
of India were essentially dedicated to 
human values and were engaged in bring-
ing about rapid changes for the good of 
the massess in a democratic way as envi-
saged in the Constitution. Recently I 
read a report of the meeting of India 



League held at London after the Confer-
ence· According to this report the British 
Parliamentary Delegation which attended 
the Conference was of the view that India 
had not abandoned democracy. They felt 
that if Mrs. Gandhi had not taken the 
steps to avert the crisis facing 'the country 
there would have been littb left of demo-
cracy in India. 

The Conference was attended by the dele-
gates comprising men of high calibre from 
aU the participating nations. \Ve had ver}' 
useful discussion on many important 
items set forth on the ·agenda. I feel happy 
over the successful arrangements made 
by the Main Branch of the Cammonweaith 
Parliamentary Association in India far the 
Conference held in the newly-built build-
ing of Parliament. My happiness was 
shared by every participating delegate tor 
the elaborate arrangements made for th:: 
Conference as well as their stay in New 
Delhi and other places visited by them 
on post-conference tour. 

Punjab 

Dr. Kewal Krishan, MLA (Speaker): 

The annual conferences held by the CPA 
provide a forum for the multinational dis-
cussion of problems that beset us and 
affect the world peace. 

At the New Delhi Confe{en('~ subjects 
like 'the Commonwealth and World Secu-
i'ity', 'World Energy Crisis', 'Building a 
New International Economic Order' ~ 
'Challenges to Parliament' etc., were dis-

cussed-some in plenary discussions, some 
in panel meetings. 

To me, two subjects, viz.; the "Common-
wealth and World Security" and "Build-
ing a New International Economic Order" 
were the most important subject~ that were 
discussed. The discussion on the first 
subject which has attracted global atten-
tion was free, frank and forthright and it 
revealed the enormity of the problem and 
showed how several countries were agitat-
ed over the manifestation of the big power 
politics in the Indian oCean spreading its 
tentacles on a global scale. 

Coming ,to the second subject viz.; 'Build-
ing a New International Economk:: 
Ord.:!r'. (Point No. I-World Population-
Growth and Food Resources) which was 
discussed in the panel meeting, I must 
say that this subject is in no way less 
important. In a span of 20 years between 
1950 and 1970, the· world population has 
increased from about· 2500 to over 3600 
million or 44 per cent and in the middle 
of 1974 it stood at about 3900 million. 
I t is expected that by the end of this 
century, the world popul'ation would 
reach 6 to 7,000 million, of which over 
75 per cent is expected to live in countries 
currently classified as developing, where 
poverty, poor health and malnutrition 
exist on a large scal.:!. While population 
is increasing in geometrk;al proportion. 
food production is increasing in arithme-
tic proportion. It was 'stated during the 
discussion that the real problem was that 
of distribution of food and probably in 
the near future some method of distribu-
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tion might be forthcoming which would 
alleviate the present sufferings and that in 
addition to the need for food aid, coun-
tries would prefer to have assisl'ance for 
tb.:! development of their rural areas. The 
discussion on this point was informatIve. 
educative and spotlighted the gravity of 
the problem which needed world wide 
attention, and proper and effective taCK-
ling. 

On the whole, th.~ discussion on all the 
subjects was objective and where some 
delegates differed, they showed remark-
able self-restraint and respect for others 
poin~ of view. I am of the considered 
view that periodical Conferences of the 
Association help immensely in the proper 
discussion of many international problems 
and finding out mutually acceptab~e solu-
tions. I 

After the Conference was over, the dele-
gates visited in Groups, diff.!rent parts of 
the country on Study Tour. One such 
Group (Group 'A') comprising about 67 
delegates visited Chandigarh for study 
tour on the 7th and 8th November, 1975. 
We (i.e., .the Governments and people of 
Punjab and Haryana and the C.P.A. 
Branches of these States) have had the 
pleasure of having them in our midst and 
to entertain them. In fact, we felt 
honoured by their visit. During ttt.': 
course of their brief sojourn, the delegates 
were shown the Vidhan Bhavan, the 
Punjab University Campus and the P~t 
Graduate Institute of Medical Education 
and Research, Pinjore Gardens and the 
Hindustan Machine Tools Factory and 
entertained to a cultural programme 
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which depicted the gay life of Punjab and 
Haryana. Their visit provided us an 
opportunity to exchange views with them 
informaHy on various matters and the 
discussions, I should say, were to the 
advantage of both. I feel that they went 
back happy and left us with sweet 
memories. 

IIll the end, I would like to add here that 
after the proclamation of emergency in 
India vicious propaganda was being 
carried on in a certain section of the 
foreign press, which looks at every thing 
in India with a jaundked eye, that then: 
was rt:pression let loose in India and 
people were groaning under dictatorship. 
When the for.:!ign delegates visited various 
parts of the country, they saw for them-
selves the state of perfect peace, calm 
and quiet prevailing everywhere and 
ev.:!rybody carrying on his or her avoca-
tion fearlessly and zestfully. They also 
saw that the democratic structure in the 
country was undisturbed and how discip-
lined the Indians were and how cheerfully 
and courteously they behaved. 

I am confid.~nt that in future as well such 
Conferences will continue to provide a 
forum fOr multinational approach to 
various subjects and exchange of views 
at panel level on those subjects. 

Rajasthan 

Ram Kishore Vyas, MLA (Speaker): 

It was a tremendous privileg~ and a 
great honour for us to host the 21 st Com-
monwealth Parliamentary Conference in 



India. This Conference which was a big 
international gathering, after the procla-
mation of Emergency was very admirably 
arrang~d and superbly executed. The 
enthusiasm and interest with which the 
proceedings of the Conference were con-
ducted were really commendable and the 
impressions of the delegates about this 
Conference were rewarding. 

The 21st Commonwealth Parliamentary 
Conference was a great event at a time 
when everywhere in the world the parlia-
mentary institutions are at stake due to 
the internal and external threats and the 
world is confronted with enormous prob-
lems like energy crisis, population growth 
etc. In this background. the 21 st Com-
monwealth Parliamentary Conferenc~ has 
achieved many inspiring results. It was 
attended by distinguished parliamentarians 
of hil!h calibre and vast experience from 
about- 34 countries and the deliberations 
that we had on a variety of subjects of 
national and inter-national importance 
were not only objective but in fact contri-
buted something tangible towards the wel-
fare of humanity both within and beyond 
Commonwealth. There was proper under-
standing of each other's point of view 
which ultimately helped in arriving at a 
consensus. The contribution'S that have 
come from the delegates drawn from every 
part of the world have been of enormous 
help and encouragement to us. 

This has been a remarkable Conf.~rence 
in that we had a lot of open. free and 
friendly discussion and were able to arrive 
at satisfactory solutions to most of the 
burning problems of to-day. 

Personally speaking, the Conference was 
an elevating experience, stimulating and 
educative for me. The discussions that we 
had in the Conference, and outside, pro-
mo!ed greater understanding and coopera-
tion which are fundamental to our Asso-
ciation and to the Commonwealth. It was 
again a memorable occasion for me to be 
with the distinguished delegates when they 
visited Jaipur in the second week of Nov-
ember 1975 and participated in various 
programmes arranged by the Common-
wealth Parliamentary Association (Rajas-
than Branch) in their honour. This visit 
of 'So many parliamentarians to our State 
was one of the pleasant experiences w~ 
have ever enjoyed and marks a landmark 
m the annals of our Legislature. It pro-
vided another opportunity to come close 
to each other and have informal exchan-
!!es. In this process. we all benefitted from 
the advice and guidance of other Parlia-
ments and I am sure the delegates have 
!!one back with a feeling of closer unity 
~nd s\~nse of friendliness.-

Senater the Hon. Allister Grosart of 
Canada. while speaking at the Dinner on 
the 8th November 1975 in Jaipur, rightly 
(remarked that India is the keystone of 
modern Commonwealth. \Ve are wedded 
!o the ;Jarliamentary institutions and are 
dedicated and determined to use them for 
strengthf;ning the democratic system based 
on social justice and political freedom and 
to serve the best interests of common man. 
We also believe that the best defence of 
democracy lies in its own vigorous work-
ing-, for it stand'S for certain disciplines. 
values and mechanism. We are very much 
alive to the tremendous importance of 
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maintaining the traditions, principles and 
ideals of democratic institutions. It is 
through our firm adherence to this system 
that India has gained political 'Stability, it 
is important to recall the following obser-
vations of our Prime Minister which she 
made while addressing Delegates of the 
Conference on 28th October, 1975:-

"Democracy;:. is not just on ideal or on 
objective. It is a method through which 
a country tries to manage its affairs. In 
a developing society this inevitably 
means taking measures jor social and 
economic transformation. Any system 
can prevail only so long as it keeps pace 
with the changing conditions and pro .... es 
its ability to solve the problems of its 
people." 

The 21 st Commonwealth Parliamentary 
Conference has undoubtedly enhanced the 
democratic values and we are proud that 
the parliamentary system in India, despite 
many challep.ges, has not only survived 
but emerged stronger and altogeth~r better 
for new experiments under the dynamic 
and charismatic leadership of our esteem-
ed Prime Minister, Shrimati Indira Gandhi. 

Our first and foremost achievement by 
holding this Conference in India was our 
ability to apprise the delegates from over-
seas about the causes that led to the im-
position of Emergency in India. The dele-
gates 1Il0t only understood the reason but, 
on the whole, there was a sense of appre-
ciation among them after the recognition 
of facts. The delegates were in our coun-
try for a fortnight and during this period 
they saw India for themselves. They 
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went round various parts of our country, 
moved freely and met our people without 
restrictiuns. In the words of Hon. G. A. 
Regan, Premier on Nova Scotia (Canada), 
'the reporting on Indian situation in the 
foreign press was grossly unfair' and when 
S:!nator the Hon. Grosart of Canada spoke 
at the Sisodiya Rani Gardens, Jaipur on 
the 8th November, 1975 he observed: 

"I would like to speak on one aspect that 
has much been comm~nted upon so far in 
our Group and that pertains to some extent 
to what we heard about the present situa-
tion in lnd:a before we came here. We 
read about Emergency and I think we 
should consider it over once again and not 
to believe everything we read in interna-
tional press. I, 

The opportunity which the 21st Confer-
ence afford~d to the visiting delegates to 
understand and appreciate our approach 
and timely a:tion in imposing Emergency, 
demonstrates our major achievement and 
J am of the view that our Embassies ab-
road, combined together, could not have 
don~ the job so effectively and in such a 
short time which this Conference has done 
alone. This Conference has, therefore, 
played a very significant role in removing 
the misgivings about the emergency and 
the delegates, by and large, have support-
ed our action which is evident from the 
statements they are making on Indian 
situation after return to their respective 
countries. 

The Confer~nce has also revealed the 
strength of the support for our policies in 
general and the debates reflected well our 



Sir Robin Vanderfelt presenting a gift to 
Shri S. L. Sbakdher on behalf of C.P.A. 



Sir Robin Vanderfelt presenting a gift to 
Sbri B. N . Banerjee on bebalf of C.P .A. 



policy on Indian Ocean as a Zone of Peace, 
World Energy Crisis, Population Growth, 
Social Problems and Challenges to Parlia-
ment. 

The Commonwealth Parliamentary Asso-
ciation has shown itself to be a good and 
convincing example of the virtues of parlia-
mentary Government. We can discuss 
and debate even most controversial sub-
jects in amity, good temper· and good 
order. We believe that the Commonwealth 
Parliamentary Association will go in. pro-
viding an effective and lasting bridge bet-
ween all the Parliaments of the Common-
wealth and will play an important role in 
socia-economic transformation of the 
people in developing countries. The 
friendship made with overseas colleagues 
has proved invaluable and they have re-
turned to their countries inspired by a sense 
of community. It is a faith of this kind 
that must be under-pinning of the Com-
monwealth. 

The Conference also provided an oppor-
tunity to the delegates to see something of 
our culture, our traditions, our land, our 
efforts to develop our resources and 
our endeavour to promote peace, justice 
and equality throughout the world. 

The Conference owes much to the interest 
and concern shown by our Prime :Minister. 
She not onlv welcomed the dele£!ates of . ~ 

the Conference through her thought-pro-
voking Address but she found time to be 
with the dele£!ates in various programmes 
arranged in -their honour. What other 
things could indicate the importance our 
cou~try attaches to Commonwealth than 

the action of our Prime Minister who in 
spite of many pressures on her time was 
available to the delegates. 

The success of the Conference has been 
in a large mea'Sure due to the keen inter-
est of Dr. G. S. Dhillon, Speaker, Lok 
Sabha and President of Commonwealth 
Parliamentary Association who not only 
saw that the work that has been turned out 
in the Conference was of a very high order 
but very ably chaired the proceedings of the 
Conference throughout. He was in fact a 
guiding influence at every stage of the 
Conference and his wonderful charm. his 
dynamic personality and dexterity in handl-
ing the Conference ha'S ensured the suc-
cess of the Conference. 

In short, the 21 st Commonwealth Par-
Ji'amentary Conference has reflected its 
capacity to achieve practical results on 
vital issues. On political questions we 
achieved understanding, on 'Social prob-
lems we learnt from each other and on 
economic matters we reached agreements 
on a basis of advantages to both the sides. 

Uttar Pradesh 

Vasudeo Singh, MLA (Speaker): 

The 21 st Commonwealth Parliamentary 
Conference discussed and helped high-
light certain very important issues 
engaging the attention of the World for 
sometime past. Besides parliamentary 
questions the Conference expressed its free 
and frank views on burning political, eco-
nonnc and social problems facing the 
world. One of the most significant contri-
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butions which the Conference made to the 
international . debate was on the issue of 
World Security and Peace. The mam 
point of discussion was the Indian Ocean 
as a Zone of Peace. The transter by BrI-
tain of the island of Diego Garcia to the 
United States for air and naval bases was 
deeply discussed and strongly resented. It 
was the most forthright and enlightening 
debate on the subject. The discussion not 
only made grave revelations, but it also 
backed the powerful demand of keepmg 
this region free from military bases by the 
Big powers. A powerful and strong line-
up of India, Guyana, Mauritius, New Zea-
land, Sri Lanka, Seychelles and several 
other countries left Britain in splendid 
isolation. 

On the economic front, the need and lm-
portance of developed countries of the 
Commonwealth extending help to the deve-
loping members was reviewed. Important 
problems created by increasing population, 
decreasing food resources, rising prices, 
educational and technological aid and debt 
ifepayment for developing countries were 
d~ussed in some depth. Mr. Laurie 
Pavitt of United Kingdom put the problem 
of poverty in a very picturesque way when 
he said, "We cannot think of an affiuent 
society when three-fourths of the World 
do not get a bowl of rice a day." So far 
as the problem of population-growth was 
concerned, the general view was that it 
could be checked only if necessat1Y facili-
ties were made available in every country. 
On the question of food, the consensus was 
that at the moment there was enough food 
to go round, but the real probJr. 'U was that 
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of proper distribution, which if solved, 
would alleviate the suffering. 

The Conference's discussion on the econo-
mic questions of multinational corpora-
tions and producers' cartels proved no less 
fruitful. The hard fact that the develop-
ing countries had to pay more for their 
imports was brought out with some effect 
and a policy to be followed by the mem-
ber participants was hinted at. As Shri V. 
B. Raju of India pointed out, 25 per cent 
of India's export earnings or seven per cent 
of foreign aid received by the country went 
to repay external debts. With an adverse 
balance of Rs. 1000 crores in her foreign 
trade mainly on import of food,· fuel and 
fertilisers, how could a developing country 
be expected to survive? 

Of the social problems, besides other ques-
tions, preservation of the environment, the 
control of air and water pollution and pro-
tection of wild life were considered and 
deep concern was expressed on these prob-
lems not only for the Commonwealth coun-
tries but for other countries as well. Valu-
able suggestions were also made for uni-
versal application and implementation. 

Most important and relevant of all was 
the discussion on challenges to Parliament 
inVOlving internal and external threats to 
the authority and prestige of Parliament. 
During the course of discussion, delegates 
from several countries agreed with Shri-
mati Indira Gandhi, who had made it clear 
on the opening ~ay of the Conference that 
the responsjbility for preserving democracy 
could not I:e a. one-sided obligation of the 



ruling party. The responsibility lay equal-
ly with the Opposition and the people as 
a whole. Prime Minister Indira Gandhi's 
view on the role of Opposition parties in 
a democracy found wide support at the 
Conference. 

Apart from India's delegates Shri K. 
Raghuramaiah and Shri Om Mehta, seve-
ral delegates agreed that the Opposition 
parties dlOUld give up negative approach 
of oppo~ing everything the Government 
did. Mr. Maurice Edelman of U.K. right-
ly observed that the "Parliamentary demo-
cracy was not something which was crys-
tallised and frozen and was usable for 
ever." He accepted that the "Parliamen-
tary democracy must adapt itself to the 
changing needs of the time." His observa-
tion "that the system of parliamentary de-
mocracy would never yield to intimidation 
or to threats of violence" was very apt in 
the present context of emergency in India. 

Shrimati Indira Gandhi's address to the 
Conference was a historic occasion in aU 
respects. Mrs. Gandhi in her address ex-
plained how Indian democracy was res-
ponding to the many challenges it had to 
face. She rightly pointed out that for a 
country of India's size and baffling diversi-
ties, there was no other course but to a(':-
cept the parliamentary form of Govern-
ment, although it had to be adapted to 
Indian needs and had to retain its flexibi-
lity so that it could be responsive to the 
demands of a changing and growing society. 

The President Shri Fakhntddin Ali Ahmed 
also reaffirmed that the Constitution com-
mits India to the Parliamentary system and 

to the building up of an egalitarian sys-
tem based on social and economic justice, 
individual liberty and freedom. 

The representatives of various countrIes 
who assembled for the Conference could 
see what 'emergency' reallv meant in the 
existing conditions of India~ When a Bri-
tish ~bour M.P., Mr. Leo Abs~ expraised 
certam doubts about the Indian emergency 
and remarked 'more you imprison the 
people the more they defy', Mr. Godey 
Murahari aptly retorted "While certain 
groups take to violent activity, threaten to 
surround Parliament and ask the Armv to 
revoH, what alternative is there except to 
detain some people and prevent such sitna-
tion." "'ith free exchange of ideas and 
opinions, the Conference helped in clear· 
ing otf of much of the illusion and ml'S-
understanding about the nature of emer-
gency in India. 

A delegate clearly said that they were Im-
pressed by Shrimati Gandhi's firm leader-
ship in India. Mr. Maurice Dupras, leader 
of the Canadian delegation, said that from 
what he saw in India, he was inclined to 
agree with Shrimati Gandhi that the We8-
tern press had over-reacted to the develop-
ments in India. He also stressed that it 
was the function of democracy to proteCt 
the majority and he expressed his satisfac-
tion over the restrictive measures taken by 
Shrimati Gandhi which were very neces-
sary in the prevailing conditions. Accord-
ing to him, these measures were to the ad~ 
vantage of the majority and in the interest 
of the country's security. Mr. Robert 
Wenman, Conservative member of the de-
legation was also highly' appreciafive of 
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Shrimati Gandhi's firm leadership and di-
rection and the people's attitude towards 
discipline and their new hope to resolve 
the internal problems. Mr. Max Saltsmau 
of the New Democratic party said he also 
got the same impression from his conver-
sations with people of all walks of life he 
met during his stay in -India. 

The Conference proved a great success in 
vindicating India's stand about imposition 
of emergency for the sole purpose of pre-
serving democracy. It was probably a 
right instinct that motivated the Govern-
ment of India to go ahead with the pro-
gramme of the Conference despite Emer-
gency in the country. Nothing could hav\! 
been a more convincing index of the Gov-
ernments' earnest commitment to the par-
liamentary democratic system than its de-
termination to invite Parliamentary leaders 

from the COIiimonwealth Countries to visit 
T ndia during the Emergency and enable 
them to see for themselves what was hap-
pening in the country. 

The discussions at the Conference level 
and at other gatherings and arrangements 
of the post-Conference tours contributed 
to dispel the doubts and misgivings of some 
delegates about the Indian democracy 
owing to malicious propaganda and news 
reports by certain sections in certain coun-
tries. The Conference was, therefore, a 
complete success, if not on any other ac-
count, atleast in creating a lasting impres-
sion on the delegates that the democratic 
roots are firmly established in India and 
the proclamation of emergency on June 26, 
1975 was a long-awaited step essentially , 
needed to protect it. 

There can.rwt be harmony without the acceptance of the 
right of even the smallest nation to follow its own path. Hut 
independence does not mean isolation. We must work for 
Inter-Dependence on the basis of equality to advance the cause 
of understanding, co-operation and peace. 
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Appendix I 

LIST OF DELEGATES TO THE 
CONFERENCE 

Abas, Encik Harnzah bin, Clerk of Legis-
lative Assembly (Meghalaya). 
Abecasis, Hon. Isaac, M.H.A. (Gibraltar). 
Abse, Hon. Leo, M.P. (U.K.). 
Ackman, Hon. (Miss) M.M., M.P. 
(Guyana). 
Adams, Hon. J.M.G. M.P. (Barbados). 
Ahmed, Hon. Gulsher, MLA (Madhya 
Pradesh-India). 
Alhabshi, Tuan Syed Ali bin Syed Idrus, 
P JK, Clerk of Legislative Assembly of 
Malacca (Malaysia). 
Am inullah, Mr., Deputy Secretary of Pal-
liament (Bangladesh). 
Arek, Hon. Sergius, MHA (P.-E-pua New 
Guinea). 
Austin, Dr. the Hon. Henry, M.P. (India). 

Bahari, Hon. Mohd. Bashir B. Haji, MLA 
(Malaysia). 
Baitullah, Hon. Mohammad, M.P. (Boang-
ladesh). 
Banda, Hon. R.A., S.C., !vl.P, (Malawi). 

Appendices 

Banda, Hon. R. K., M.P. (Zambia). 
Barnala, Hon. Surjit Singh, MLA (Punjab-
India). 
Batchelor, Hon. (Mrs.) Mary Dorothy, 
M.P. (New Zealand). 
Be.t, Hon. R. V., M.L.A. (Maharashtra-
India) . 
Bell, Hon. John James, MHK, (Isle of 
Man). 
Bezzina, Hon. Emanuel Attard, M.P. 
(Malta). 
Bhatt, Hon. Nand Kishore, M.P. (India). 
Bhattacharya, Hon. Pijush Kanti, M.P. 
(Bangladesh) . 
Bhattacharya, Hon. Gauri Shankar, 
M.L.A. (Assam-India). 
Bhindi, Hon. P. K., MHR (Fiji). 
Biswas, Hon. Santosh Kumar, M.P. 
(Bangladesh) . 
Blake, Hon. L. G., J.P.; MLC (Falkland 
Islands). 
Blackbeard, Hon. C., Iv!.P. (Botswana). 
Bonnel, Hon. M. Lorue, MDCM, Senator 
(Canada), 
Bop, Han. J. A., M.P. (Nauru). 
Bradshaw, Mr. K. S., Esq., Clerk oi the 
Overseas Office, House of Commons. 
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Bramble, Mr. D. H., Clerk of Legislative 
Council (Montserrat). 
Brancker, Mr. G. E. T., Deputy Clerk of 
Parliament (Barbados). 
Brincat, Dr. the Hon. Joseph; M.P. 
(Malta). 
Bru, Mr. Maurice, Clerk-Assistant of 
Legislative Assembly (Mauritius) . 
Bundhun, Hon. Raouf, MLA (Mauritius). 
Bwanali, Hon. E.C.I., M.P. (Malawi). 

Caffery, Mr. Joe, Oerk of Legislative 
Assembly (The Cook Islands). 
Carter, Mr. J. E., Oerk of House of 
Representatives (Trinidad and Tobago). 
Casey, Hon. Josepb, MLA (Canada). 
Cauchi, Mr. Denis, (Malta). 
Ch'ai, Hon. Lai Tha, M.P. (Singapore). 
Cham, Hon. M.C., M.P. (Gambia). 
Chanshi, Hon. P. R., M.P. (Zambia). 
Cheddesingh, Hon. J. W., M.P. (Jamaica). 
Chelliah, Hon. S. P., J.P. (Malaysia). 
Cheong-Leen, Hon. Hilton, OBE, JP, 
MLC (llong Kong). 
Chilapondwa, Hon. J. S., M.P. (Malawi). 
Clarke, Hon. Kenneth, M.P. (U.K.). 
aucas, Hon. John Callister, MHK, (Isle 
of Man). 
Crotty, Hon. Kieran, M.P. (Republic of 
Ireland). 

Dambuya, Mr. A. M. (Sierra Leone). 
Daniel, Hon. John, Senator (Trinidad and 
Tobago). 
Da Silva, Hon. (Mrs.), M.P. (Guyana.) 
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Dawkins, Hon. M.B .. MLC (Australia). 
Dean, Hon. Paul, M.P. (U.K.). 
Deans, Mr. &lley L., J.P. (Jamaica). 
Dewhurst, Hon. F.A., M.L.A. (Canada). 
Dondas, Hon. Nicholas, M.L.A. (Northern 
Territory) . 
Dupras, Hon. Maurice, M.P. (Canada). 
Dupre, Hon. C. S., Senator (Jersey). 

Edelman, Hon. Maurice, M.P. (U.K.). 
Eichhorn, Hon. William, MHA (Papua 
New Guinea). 
Ereaut, Hon. H. F. C., Beliff of Jersey and 
President of States (Jersey). 

Ford, Hon. J. R., M.P. (Babamas). 
Forster, Hon. John R., M.P. (Gambia). 

Gabriel, Hon. T. S., Senator (Malaysia). 
Gayfer, Hon. H. W., MLC (Australia). 
George, Hon. P. P., MLA (Kerala-
India) . 
Germain, Hon. Noel St., MNA (Canada). 
Gichery, Mr. H. B. N., Clerk-Assistant of 
the National Assembly (Kenya). 
Giraudy, Hon. Henry E., MHA (St. 
Lucia). 
Goba, Hon. S. B., M.P. (Sierra Leone). 
Goni, Hon. A. G., MLA (Jammu and 
Kashmir-India) . 
Gontse, Mr. I. P., Clerk of National 
Assembly (Botswan~·J. 
Gorst, Han. James, MLA (Canada). 
Gopallawa, Hon. M.e., M.P. (Sri Lanka). 



Griffith, Hon~ Deighton F., M.P. (Barba-
dos). 
Grosart, Hon. Allister, Senator (Canada). 
Gupta, Hon. I~drajit, M.P. (India). 
Gujadhur, Hon. R., ervlG, MLA (Mau· 
ritius) . 

Hanumanthappa, Shri T e., Secretary 
(Karnataka Legislature-India). 
Hashim, Hon. Tuan Haji Safirol bin Haji, 
PJK, MLA (Malaysia). 
Hashim, Hon. Encik Mohd. Salleh bin 
~j, MLA (Malaysia). 
Henry, Hon. Sir Albert Royle, KB;E, MLA 
(Cook Islands). 
He'Ilry, Hon. Tupui Ariki, MLA (Cook 
Islands). 
Henry, Mr. M. B., Deputy Clerk of the 
National Assembly (Guyana). 
Hickey, Hon. T. Earle, FCA, MLA 
(Canada). 
Hinds, Hon. W. C. B., i\<f.P. (Barbados). 
Hitam, Hon. Datuk Musa, SPMJ, M.P. 
(Malaysia) . 
Hock, Hon. Lim Cho, M.P. (Malaysia). 
Hosten, Hon. George F.) FillA, JP 
( Gre'Ilada) . 
Hussein, Than Hj Ahmad Hasmuni bin 
Hj, Deputy Clerk of Parliament House 
(Malaysia) . 
Hui, Hon. Sia Kah, M.P. (Singapore). 

Imrie, Mr. Ian, Executive Secretary;-Trea-
surer (Canada). 
Isbey, Hon. E. E., M.P. (New Zealand). 

Ismail, Hon. Haji Mohd. Salleh bin, MLA 
(Malaysia) . 

Jammeh, Hon. Seyfo Kebba, T., M.P. 
(Gambia). 
Jawara, Hon. Kebba K., M.P. (Gambia). 
Jeune, Hon. Reginald Robert, Senator 
(Jersey). 
Jeyakkody, Hon. K., M.P. (Sri Lanka). 

Kai, Dr. the Hon. Wrug Soon, PBS, MCN, 
Minister for Agriculture and Community 
Development (Malaysia). 
Kar, Hon. Gulam Rasool, MLA (Jammu 
and Kashmir-India). 
Kawi, Hon. Dato Kurnia Budiman, Mohd. 
Khairuddin bin Mohd., AMN, MLA 
(Malaysia) . 
Keditsu, Hon. K. V., MLA (Nagaland-
India) . 
Kent, Hon. D.IE., MLC (Australia). 
Kei'Ilo, Hon. M. K., A rap, M.P. (Kenya). 
Khofi, Mr. L. M., Clerk of Parliament 
(Malawi). 
Kidwai, Hon. (Smt. ) Mohsina, MLA 
(U.P .-India) . 
Kim, Hon. Encik. Thong Hiz.ng Kim, PPT, 
JP, PJK, MLA (Malaysia). 
KTishan, Dr. the Hon. Kewal, MLA 
(Punjab-India) . 
Kun, Hon. R. J. T., M.P. (Nauru). 
Kurup, Hon. K. Narayana, MLA CKerala-
India). 
Kwelagobe, Hon. D. K., M.P. (Botswana). 
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Lessard, Mr. Jacqes, Assistant Secretary-
General (Canada). 
Lidderdale, Sir David, Esq. Clerk cf 
British House of Commons. 
Lidderdale, Sir David, Esq. (Clerk of 
House of Representatives (New Zealand). 
Lockhart, Hon. L. H., Senator (Bahamas). 
Loveridge, Han. Sir John, kt. CBE, Bailiff 
and President of the Statc6 (Gue.rnsey). 
Lyngdoh, Han. B.B., MLA (Meghalaya-
India). 

Macauley, Han. F. S., J.P. (Sierra Bone). 
Manap Hon. Yang Berhormat Datuk Haji 
Ahmad bin Haji, DKSJ, PPN, JP, MLA 
(Malaysia) . 
Marginson, Han. E., MLA (Australia). 
Marshall, Han. Michael, M.P. (U.K.). 
Marten, Han. Neil, M.P. (U.K.). 
Martin, Hon. Alan, M.P. (Canada). 
Mason, Han. M.,MLA (Mauritius). 
Masters, Dr. the Hon. W. H. G., OBE, 
M.P. (Bermuda). 
Matthews, Han. Gordon, M.P. (Barbados). 
Mazumdar, Han. Apurbalal; MLA (We:,t 
Bengal-India) . -
Mehta, Han. Om., M.P. (India). 
Misick, Han. C. N., MSC (Turks and 
Caicos Islands). 
Mistry, Han. (Smt.) Roda, MLC (Andhra 
Pradesh-' India). 
Mitra, Han. Haridas, MLA (\Vest Bengal 
-India). 

Mollov, Mr. P. G., OBE, MC, Secrel!.try 
(U.K.) . 
Moore, Han. R. C. P., OBE, JP, M.P. 
(Grenada). 
Mullings, Hon. S., M.P. (Jamaica). 
Murahari, Hon. Godey, M.P. (India). 

Newland, Han. L. G., M.P. (Jamaica). 
Nickel, Mr. Walter, Clerk-Assistant of 
Legislative Assembly (Western Samoa). 
N'Jai, Mr. S. A. R., C1erk of House of 
Representatives (Gambia). 
Noonan, Hon. Michal, M.P. (Republic of 
Ireland). 
Nwako, Hon. M. P. K., M.P. (Botswana). 

Onyango, Hon. (Mrs.) Grace, M.P. 
(Kenya). 

Pandit, Dr. the Han. V. R .. MLC (Maha-
rashtra-India) . 
Patel, Han. Gosaibhai Chhibabhai Patel, 
MLA (Gujarat-India). 
Patil, Hon. R. S., MLA (Karnataka-
India), 
Pavitt, I-lon. Laurie, M.P. (U.K.). 
Perreault Han. N. Jean, MNA (Canada). 
Phillips, Han. Vaovasamanaia, R. P., M.P. 
(Western Samoa). . 
Phillips, Han. (Mrs.) Leaupepe Faimaah, 
M.P. (Western Samoa). 
Pradhan, Han. Natb~r, MLA (Orissa-
India). 

Mohanty, Han. Braja Mohan, 
(Oriss~--India) , 

MLA Puget. Dr. the Han. Albert Borg Olivier 
De, M.P. (Malta). 
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Raghuramaiah, Hon. K., M.P. (India). 
Rahman, Hon. Sheikh Abdur, M.P. (Ban~ 
gladesh) . 
Rahman, Hon. Atallr, MLA (Assam--
India) . 
Rajaram, Hon. K., MLC (Tamil Nadu-
India). 
Raju, Hon. V. B., M.P. (India). 
Rakhetla, Hon. K. T. J., M.P. (Lesotho). 
Ramrakha, Hon. K. C., MHR (Fiji). 
Ramsaroop, Hon. B., M.P. (Guyana). 
Ramdin, Hon. D., MLA (Mauritius). 
Rana, Hon. Kultar Chand, MLA (Hima-
chal Pradesh-India). 
Rao, Hon. Mallur Ananda, MLC (Karna-
taka-India) . 
Reddy, Hon. R. Dasaratharama, MLA 
(Andhra Pradesh-Indi:l). 
Regan, Hon. G. A., Q.C .. MLA, (N~a 
Scotia, Canada). 
Richardson, Hon. Roy, M.P. (Trinidad 
and Tobago). 
Roberts, Hon. R. F. Anthony, M.P. 
(Bahamas). 
Robertson, Hon. (Mrs.) Brenda, MLA 
(Canada). 
Roy, Hon. Marcel, M.P. (Canada). 
Russel, Hon. (Mrs.) Tekarei, Minister for 
Health and Welfare (Gilbert and Ellice 
Islands) . 

Salim, Hon. Tuan Haji Redzuan bin Hj, 
AMN, PIS, MLA (Malaysia). 
Saltsman, Hon. Max, M.P. (Canada). 
Sangma. Hon. Captain W. A., MLA 
(Meghalaya-India) . 

Sathe, Hon. Vasant, M.P. (India). 
Saunders Hoo. N. n., MSC (Turks and 
Caicos Islands). 
Saunders, Mr. Percy Oswald, Clerk to the 
Legislature (Bahamas). 
Sauso'o, Hon. Tiatia, M.P. (Western 
Samoa). 
Schreyer, Hon. E. R., MLA (Premier) 
(Canada). 
Scott, Hon. William, M.P. (Canada). 
Seng, Hon. Lee Yick, M.P. (Singapore). 
Shepherd, Rt. Hon. Lord, Lord Privy Seal 
and Leader of the House cf Lords (U.K.). 
Shukla, Hon. Naray~m Prasad, MLA 
(Madhya Pradesh-India). 
Silverman, HO'l1. Julius, M.P. (U.K.). 
Singh, Captain V. Vijay, Clerk to Senate 
(Fiji) . 
Singh, Hon. Chandra Shekhar, MLA 
(Bihar-India) . 
Singh, Hon. Dinesh, M.P. (India). 
Singhe, Hon. D. P. Wickr~me, M.P. (Sri 
Lanka). 
Singh, Hon. Kaur Battan, Senator (Fiji). 
Singh, Hon. Maham, MLA (Meghalaya-
India). 
Singh, Hon. Manphui, MLA (Haryana-
India) . 
Singh, Hon. Sarup, MLA (Haryana-
India). 
Singh, Hon. Vasudev, MLA (Uttar Pr2-
desh-India) .. 
Siyomunji, Hon. J. B. A., M.P. (Zambia). 
Sloane, Hon. L. F., M.P. (!\lew Zealand). 
Smith, Hon. Tom, M.P. (Sierra Leane). 
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Soysa, Hon. Bernard, fvf.P. (Sri Lanka). 
Steuart, Hon. David G., MLA (Canada). 
Strachan, Mr. Curtis V., Oerk of Parlia-
ment (Grenada). 
Stravens, Hon. Nicholson, MLA (Seychel-
les) . 
Swell, Hon. G. G., M.P. (India). 
Sylvestre, Hon. Louis S., MHR (Belize). 

Tabua, Hon. I. K. Senator (Fiji). 
Taulupoo, Hon. Aeau, tvf.P. (Western 
Samoa). 
Taylor, HOIl. J. H., MLA (South Austra-
lia) . -
Thakalekoala, Hon. S. A., M.P. (Lesotho). 
Thomas, Hon. A. R., M.P. (Cayman 
Islands). 
. Thomas, Hon. Chrysler, J. P., M.P. (Gre-
nada). 
Thong, Hon. Jek Yeun, J\1.P. (Singapore). 
Tillekeratne, Hon. S., Speaker (Sri 
Lanka). 
TIea1ase, Mr. B. A., Clerk to National 
Assembly (Lesotho). 
Tumquest, Hon. Orville, Senator (BIDa-
mas). 

Verma, Hon. R. C., MLA (Himachal 
Pradesh-India) . 
Vezhavendan, Hon. Kavignar Ka, MLA 
(Tamil Nadu-Inoia). 
Viswanathan, Hon. G., M.P. (India). 
Vyas, Hon. Manubhai Gangaram, ~LA 
(Gujarat-India) . 
Vyas, Hon. Ram Kishore, MLA (Rajas-
than-India) . 
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Ward, Mr. R. E., Clerk of Legislative. 
Assembly (Australia). 
Ward, Hon. S. V., MHA, (Australia). 
Wariithi, Hon. J. C., M.P. (Kenya). 
Wenman, Hon. Robert, M.P,. (Canada). 
Wheeler, Mr. K. H., Clerk to Legislative 
Council (Hong Kong). 
Whitelaw, Rt. Hon. William, CH, Me, 
M.P. (U.K.). 
Wijesinha, Mr. S. S., Clerk of National 
State Assembly (Sri Lanka). 
Williams, Hon. George, M.P. iTrinidad 
and Tobago). 

Yadav, Hon. Ram Singh, MLA (Rajas-
than-India) . 
Young, Hon. L. G., MLA (Canada) . 
Yumba, Mr. A. C., Clerk-Assistant of 
National Assembly (Zambia). 

Appendix n 

BIOGRAPHICAL SKETCHES OF THE 
DELEGA~ OFFICERS OF THE 
CPA AND MEMBERS OF THE EXE-

CUTIVE COMMITTEE 

Dr. the HOD. G. S. Dhillon, M.P., Speaker 
of Lok Sabha (parliament of India) and 
President of the Commonwealth Parlia-
mentary Association.-Bom 1915; educa-
tion: B.A., LL.B. (Lah.), LL.D. (p.U.); 
practised Jaw from 1937 to 1947; journal-
ist 1947-54; participated in Kisan and 
Freedom Movements; was Member, 
S.G.P.C. for some time; President, District 



Congress Committee, Amritsar till 1953; 
Member, All India Congress Committee 
for some years; Member, Punjab Legisla-
tive Assembly, 1952-67; Deputy Spea-
ker, 1952-54 and Speaker, 1954-62; 
Secretary-General and Chief Whip, Con-
gress Legislature Party 1964-67; Minis-
ter, Punjab Government, 1965-66; elected 
Member of Parliament since 1967; Chair-
man, Parliamentary Committee c:n Puhlic 
Undertakings 1968-69; unanimously elect-
ed Speaker, Lok Sabha (parliament of 
India) in 1969; and re-elected in 1971; 
Chief Editor of Urdu daily Sher-i-Bharat. 
Punjabi daily Vartman 1947-52; Foun-
der Member, Federation of Working Jour-
nalists of India; Fellow of Punjab Univer-
sity since 1956 representi~g ~aculty ~f 
Law; Member, Punjab Umverslty Syndi-
cate since 1960 and at present Dean of 
Faculty of Law; Fellow, Punjabi Univer-
sity 1968-69; Fellow and Syndic, Guru 
Nanak University since 1970; conferre~ 
followin.g hon. causa degrees-LL.D. (PbI. 
Univ.); Ph.D. (Sun Ky Kwan Univ.); LL.D. 
(Kurukshetra Univ.); D.Litt. (G. N. Univ., 
Amritsar), Ph.D. (pol. Sc.), Humboldt 
Univ.; presided over 57th Inter-Parliamen-
tary Conference 1969; presided over Com-
monwealth Speakers' Conference 1970; 
Chairman, Standing Committee of the Con-
ference of Commonwealth Speakers 1971 
-73; Member of IPU Executive Commit-
tee 1969-72' President of the IPU Coun-
cil since Oct~ber 1973; President, Com-
monwealth Parliamentary Association 
1974· Leader or member of various par-
liam~ntary delegations visiting ab.r~ad 
from time to time; Chairman, Presld!ng 

Officers' Conference of Legislative B~les 
in India; President, Institute of Constltu-

tiona! and Parliamentary Studies since 
1969. 
Special interests: social service. education, 
farming, rural sports. 

Hon. R. Gujadhar, C.M·G. l\1.LA,. 
(Mauritius); Labour Party; Deputy Speaker 
of Legislative A'Ssembly; Vice-President 
of CPA; Member, General Council of CPA 
and of its Executive Committee.-Born 
1909; married; solicitor, Supreme Court of 
Mauritius since 1938; Municipal Council-
Jor, Port Louis 1947; J;)eputy Mayor, Port 
Louis 1947; Member, Town Council, Cu-
repipe 1957-60, re-elected 1962, Chair-
man 1963; first elected to Parliament 1963; 
Deputy Chairman of Committees 1967 and 
Deputy Speaker since 1968; director, vari-
ous sugar estate companies, commercial 
firms and cinema concerns; Steward, Mau-
ritius Turf Club 1970-74 and its Chair-
man 1974; attended Parliamentary Visit 
to U.K. 1970 and Commonwealth Spea-
kers' Conference, India j 971; Chairman, 
Third African Regional Conference, Mau-
ritius 1971; participated (i) 21st Westmin-
ster Parliamentary Seminar 1972 (ii) meet-
ing of Executive Committee of General 
Council, Isle of Man 1975 (iii) AIPLF 
Conference, Mauritius 1975 as CPA 
Observer. 
Special interests: horse racing. 

Hon. G. A. Regan, Q.C. M.L.A. (Nova 
Scotia)' Liberal Party; Premier of Nova-
Scotia Canada; Member, General Council , . 
of CPA and Chairman of its ExecutIve 
Committee.-Born 1928; married; a law-
yer; first elected to Parli~ment. 1963; cho-
sen Leader, Nova ScotIa LIberal Party 
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1965; elected to Nova Scotia Legislative 
Assembly 1967; sworn in as Premier and 
Ch~irman, Nova Scotia Power Corpora-
tion 19'/0; re-elected Premier of Nova 
Scotia 1974; attended (i) CPA Confer-
ences: Malaysia 1971, United Kingdom 
1973 and Sri Lanka 1974 (ii) meetings of 
Executive Committee of General C~uncil, 
Western Samoa 1974 and I'Sle of Man 
1975 (iii) Thirteenth Parliamentary Semi-
nar, Westminster 1964 (iv) Canadian Area 
Conferences; Prince Edward Island 1964, 
Alberta 1965 and Saskatchewan 1975 (v) 
Caribbean Regional Conference, Common-
wealth of the Bahamas 1974 and (vi) 13th 
Australasian Regional Conference, Queens-
land 1975; CPA Observer at 62nd Inter-
Parliamentary Union Conference, London 
1975. 
Special interests: music, skiing, tennis. 

Hon. S. THlekeratne, M.P. (Sri Lanka); 
Sri Lanka Freedom Party; Speaker of Na-
tional State Assembly of Sri Lanka; Im-
mediate Past President of CPA; Member, 
General Council of CPA and of its Exe-
cutive Committee; President, Sri Lanka 
Branch of CPA and Chairman of it5 Exe-
cutive Committee.-Born 1929; educated 
in the University of Ceylon, B.A.; mar-
ried; Attorney-at-law of the Supreme Court 
of Sri Lanka; President, University of 
Ceylon Political Society 1949; first elected 
to ~Parliament 1960; elected Speaker. 
House of Representatives 1970; President 
of the Constituent Assembly which draft-
ed the Republican Constitution of Sri 
Lanka 1970-72; elected Speaker, Natio-
nal State Assembly after the inauguration 
of the Republic of Sri Lanka 1972; Pres i-
den~, Sri Lanka Group of Inter-Parliamcn-
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tary Union and Chairman of its Executive 
Committee since 1970; attended (i) CPA 
Conferences: Australia 1970 and Sri 
Lanka 1974 (ii) meetings of Executive 
Committee of General Councils \Vestern 
Samoa 1974 and Isle of Man 1975 
(iii) Fifth U.K. and Mediterranean Regional 
Conference, Guernsey 1974 (iv) Sixth 
African Regional Conference, Botswana 
1974 (v) Inter-Parliamentarv Union C0n-
ference, Rome 1972 (vi) Spring Meeting, 
Sri Lanka 1975: Leader, Parliamentary 
Delegation to the Democratic People's Re-
pub~ic of Korea 1970, Union of Soviet 
Socialist Republics and the German Demo-
cratic Republic 1972, Pakistan 1975 and 
Australia 1975. 
Special interests: reading, politics, econo-
mics, law, sports. 

HOIi. M. C. Clan, M.P. (The Gambia); 
People's Progressive Party; Minister of 
Education, Youth, Sports and Culture; Al-
ternate Regional Councillor for Africa on 
General Council of CPA and its Executive 
Committee; Member, Executive Commit-
tee of The Gambia Branch of CPA-Born 
1938; married: Government Civil Servant 
1958--61; first elected to Parliament 
t 962; member Opposition United Party 
1962-70, joined People's Progressive 
Party 1 S 70; appointed Minister of S~te 
for Information, Broadcasting and Tour-
ism, March 1972 and Minister of Educa-
tion, Youth and Social Welfare, October, 
1972; attended CPA Conference, Sri 
Lanka 1974; member CPA Visit to the 
United Kingdom ·1966. 
Special interests: football, box iJ'g , karate, 
theatre, dancing. 



tl~O. M. P. K. Nwako, M.p. (Botswana); 
Democratic Party; Minister of Health; Re-
gional Councillor for Africa on General 
Council of CPA and its Executive Com-
mittee-Born 1922; Plarried; Formt:r 
Treasurer, Bakwena and Bamangwato 
Tribal Administrations; Secretary-Treasur-
er, Moeng College 1954-64; former Mem-
ber of B. P. Abattoirs Wages Board; Mem-
ber, Bamangwato Tribal Council and its 
Executive Committee; Memh~r of African 
Council (National); Minister of Agricul-
ture 1965; Minister of State 1966; Minister 
of Health, Labour 'Clnd Home Affairs 
1969-74, attended (1) CPA Conferences: 
Australia 1970 and Sri Lanka 1974 (ii) 
meeting of Executive Committee of Gene-
r~l Council, Isle of Man 1975; Chairman, 
Sixth African Regiol'lal Conferenc.~, Bots-
wana 1974; attended Seventh AfriC'an Re-
gional Conference, Lesotho 1975' as Min-. , 
Ister of State represented Botswana at U.N .. 
a.A.N. aifid other international conferences. 
Special interests: sports, farming. 

HOD. Bernard Soysa, M.P., (Sri Lanka) 
Lanka Sarna Samaja; Party-Leader of 
the delegation.-Born 1914; single; mem-
ber, Colombo Municipal Council since 
1949; Secretary, Lanka Sarna Samaja 
Party; Member of the House of Repre-
sentatives 1956-72; Member of the 
National State Assembly since the inau-
guration of the Republic of Sri Lanka 
1972; Chairman, Public Accounts Com-
mittee of the House of Represen-
tatives 1965-72 and of the National 
State Assembly since 1972; acted as Min-
ister of Finance on 'Several occasions: Lea-
der of Ceylon delegation to the CPA Con-

ferences: jamaica 1964; and Trinidad and 
Tobago 1969; attended (i) CPA Conf~r
ence Sri Lanka 1974 (ii) meeting of the 
Executive Committee of the General 
council as alternate Regional Councillor 
for Asia, I sle of Man 1975 ( iii) spring 
meetings of the Inter-Par1iam~11lal y Union 
held in Sri Lanka 1975. . 
Special interests: cricket. 

Dr. the Hon. Henry Austin, M.P. (Indian); 
Congress Party; Regional Councillor for 
Asia on General Council of CPA and its 
Executive Committe.:!.-Horn 1920; mar-
ried; started career as a teacher, then took 
to law; Advocate High Court of Kerala; 
Journalist, Special Hony. Correspondent, 
Kerala Press Service; Member A.I.C.C. 
since 1959; former General Secretary Ke-
rala Pradesh Congress Committee and All 
India Congress Committee; special invitee 
to meetings of the Working Committ.~e 

of the Indian National Congress; Trade 
Unionist, having been Pr.~sident or Secre-
tary of several trade unions; Member, 
Working Committee of the Bharat Sewak 
Samaj (Social Service Organization); first 
elected to Kerala Legislative Assembly 
1965 and to Lok Sabba 1971; former 
Chairman of Privileges Committee of Lok 
Sabha; former member, Panel of Chair-
men (Lok Sabha); member External .Af-
fairs Consultative Committee and other 
important Parliamentary Committees; led 
Indian delegation to CPA Conference Sri 
Lanka 1974; att.:!nded meeting of Execu-
tive Committee of General Council, Isle 
of Man 1975. 
Special interests: reading, swimming, 
horse-riding. 
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Hoo. Vaovuamaoaia R. P. PhHlips, ~1.P. 
(Western Samoa); Minister of Agricul-
ture, Forests and Fisheries; Regional 
Councillor for Australasia on General 
Council of CPA and its Executive Com-
mittee.-Born 1924; married: served 
World War II with RNZAF in U.K. thea-
tre of war; Barrister and Solicitor; law 
practice in Apia, Western Samoa since 
1954; Samoan Chiefly title of Vaovasa-
manaia conferred by Taga Village, Savai'i 
1970; first elected to Parliament 1972; at-
tend.~d (i) CPA Conferences: United King-
dom 1973 and Sri Lanka 1974 (ii) meet-
ings of Executive Committee of General 
Council: Cayman Isl-ands 1973, Western 
Samoa 1974 and Isle of Man 1975 (iii) 
Australasian Regional Conferences: Vic-
toria 1973, and Queensland 1975 (iv) 
Second Australasian Parliamentary Semi-
nar 1974. 
Special interests: rugby. 

Senator the Hoo. Allister Grosart «('lna-
da); Progressiv.:! Conservative Party; Re-
gional Councillor for Canada on General 
Council of CPA and its Executive Com-
mittee; Member and past Chairman, Exe-
cutive Committee, Canadian Brnnch of 
CPA.-Born 1906; widower, Carne-
gie Fellow of International Law, 1928; 
Journalist, Mining and Syndic~ Editor 
of Toronto Star, Toronto Globe Mail 
1929-35; serv.~d with Irish Regiment of 
Canada 2nd Battalion, 1939--45; Vice-
President, McKim Advertising Ltd; To-
ronto -and Montreal 1950-57; Director, 
First City Financial Corporation; Chair-
man, Audit Committee of Directors City 

344 

Savings and Trust (Vancouver); President, 
Grosart & Co. (Toronto) ; Campaign 
Chairman, Progr~ssive Conservative Party 
of Canada 1957-62; attended (i) CPA 
Conferences: Jamaica 1964, Canada 
1966, Malaysia 1971, Malawi 1972, Unit-
ed Kingdom 1973, Sri Lanka 1974 (ii) 
meetings of Executive Committee of Gen • .!-
ral Council: Western Samoa 1974 and Isle 
of Man 1975 (iii) Caribbean Regional 
Confer.~nce, Cayman Islands 1969 (iv) 
Canadian Regional Conferences: Ottawa 
1970~ Nova Scotioa 1971, Manitoba 1972, 
Quebec 1973, Ontario 1974, Saskatche-
wan 1975 (v) Parliamentary Visit to Unit-
ed Kingdom 1968; Canadian Representa-
tiv.~, Western European Union Assembly 
19731 1974 and Science and Technology 
Committee of Council of Europe 1971-
74; Vic.:!-Chairman, Senate Committee on 
Foreign Affairs; Chairman, Ste.:!ring Com-
mittee of Senate Committee on Science and 
Technology; Vice-Chairman, Canada-
U.S. Parliamentary Group. 
Special interests: Canadian art, bibliogra-
phy, foreign affairs, national science policy, 
gardening. 

Hon. F. A. Dewhurst, M.L.A. (Saskat-
chewan); New Democratic Party; Speaker 
of Legislative Assembly of Saskatchewan, 
Canada; Regional Councillor for Canada 
on General CJuncil of CPA and its Exe-
cutive Committee; President, Saskatche-
wan Branch of CPA.-Born 1911; mar-
ried; farmer; first elected to the Legisla-
ture 1945; re-elected 1948, 1952, 1956, 
1960. 1964, 1967 and 1971; Deputy 
Speaker 1961-62; Speaker 1962-64 and 



1971 to-date; attend.~d (i) CPA Conferen-
ces: ~igeria 1.962, Sri Lanka 1974 (ii) 
CanadIan RegIOnal conferences: Manito-
ba 1960 and 1972, Ontario 1962 and 
1974, Prince Edward IsI'and 1964, Otta-
wa ~ 970, Quebec 1973 (iii) Parliamentary 
Semmars: ,Ot,tawa 1973 and 1974; (iv) 
Inter-Provmclal Visits of CPA \Vhite-
horse (Yukon) 1972, Newfoundland 1973 
(v) Meeting of Executive Committee of 
General Council, Isle of Man 1975' host-
ed Canadian Regional Conference; Sas-
katchewan 1963 and 1975. ' 

HOD. ~a K~ Hui, M.P. (Singapore); 
People s ActIon Party; Minister of State 
f?r Labour and Government Whip; Re-
gIOnal Councillor for South-East Asia on 
Gen.:!ral Council of CPA and its Execu-
tiv~ Committee; Member, Executive Com-
mltte.:! of Singapore Bnanch of CP A.-
Born 19~3; married; formerly Principal, 
~resbytenan Boys' School; President. 
Smgapore Teachers'. Union; Director 
(;hinese Y.M.C.A.; first elected to Par· 
l~ament 1963; attended meeting of Execu-
tIve Committee of (lenera'J Council, Isl~ 
of Man 1975. 
Special interests: golf. 

Senator the HOD. C. S. Dupre, M,C. (Jer-
sey); Pr.:!sident of the Tourism CommIttee:' 
Regional Councillor for U.K. & Mediter··' 
ranean on General Council of CPA and 
its Executive Committee; Vice-Presi~nt 
and Chairman of Jersey Branch of CP A.-· 
Bo.rn l'H4; married; entered family bUSi-
ness 1931; joined army 1940; commis-
sioned through Sandhurst and became 

maj?r in Cheshire Regiment; returned to 
fam~ly business 1946; first elected to 
LegI~lature 1957; has been President of 
Tounsm C~mmittee for past fifteen years; 
att,~nded, (1) CPA Conference Jamaica , 
1964 (ii) meeting of Executive Com-
mittee of General Council Isle of Man 
1975 (iii) Sixth U.K. and' Mediterranean 
Regional Conference, Gibraltar 1975; 
President, Channel Island Aero Club 
football and squash clubs. ' 

HOD. Paul Dean, M.P. (United Kingdom); 
Conservative Party; Alternate Regional 
Councillor for U.K. and Mediterranean on 
G.~neral Council of CPA and its Exeeu· 
tive Committee; Member of the Executive 
Committee of U.K. Branch of CP A.-· 
Born 1924.: M.A. B. Litt.; married; war 
servic.:! 1942--46; farming 1946-57; 
was in Conservative Party Headquartp.r~ 
.1957-64; Parliamentary Under~reta
ry of State, Social Services 1970--74; 
Company Director and Pen~ions Consu]-
tant; member CPA delegation to Papua 
New Guinea and Australia 1974. 
Special interests: pensions, insurance, 
health, fishing, walking. 

Hon. J. M. G. Adams, M.P. (Barbados); 
Labour Party; Leader of the opposition; 
Regional Councillor for West Indies, Cen-
tral & South American Mainland on Ge-
neral Council of CPA and its Executive 
Committee.-First elected to Parliament 
1966; married; Attorney-at-Law; Barris-
ter-at-Law (Grays Inn); formerly a B.B.C. 
producer; political Party Secretary 1965-
68; attended (i) CPA Conf.:!retfce, Sri 
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Lanka i 974 (li) meeting of ExecUtive 
Committee of General Council, Isle of 
Man 1975 (iii) Caribbean R.:!gional Con-
ferences, Antigua 1968 and Bermuda 
1970 (iv) Parliamentary Seminar, West-
minster 1969. 
Special interests: cricket, gardening, 
stamp collecting. 

HOD. I. R. Ford, M.P. (Bahamas); Progres-
sive Liberal Party; Ri!glonnl Councillor 
for West Indies, Central & South Ameri-
can Mainland on General Council of CPA 
and its Ex.~cutive Committee.-Bom 
1925; married; electrical engineer; Exe-
cutive Chairman, Bahamas TelecommuOl-
cations Corporation; part-time life under-
writer, Imperia1 Life Assurance Company 
of Canada since 1956; m.~mber of the 
National General Council (PLP); served 
World War II with the Bahamas Air Ser-
vice Squadron; first elected to Parliament 
1968; att.~nded (i ) CPA Conference, Sri 
Lanka 1974 (ii) meeting of Executive 
Committee of General Council, Isle of 
Man 1975 (iii) Canadian Regional Con-
ferenc.~ Saskatchewan 1975 (iv) Parlia-
mentary Seminar, Westminster 1969. 
Special interests: lawn tennis, swimming. 

AUSTRALIAN STATE BRANCHES 

New South Wales 

HOD. I. H. Taylor, M.L.A.; Labour Party; 
M.~mber of Executive Committee, New 
South Wales Branch, CPA.-Born 1920; 
educated All Saints Conege~ Bathurst, 
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New South Wales; married; Gunner, Aus-
tralian Imperial Forccs; stockman, pro-
perty man age.r , own·:!r wheat, sheep and 
cattle farm; Shire Councillor, Country 
Councillor; first elected to Parliament 
1960; Member Legi~ative Assembly: 
country party whip and parliam.:!ntary 
party secretary treasurer; Australian States 
Representative on General Council, CPA. 
Special inter.!sts: transportation and rural 
health systems, water conservation~ cri-
cket. footbal1. tcnnis and oil painting. 

Queensland 

HOD. E. Marginson, M.L.A.; Labour 
Party; Opposition Whip; Member of li"(t!-
cU{iv.~ Committee of Queensland Branch, 
CP A.-Born 1909; married; first elected 
to Parliame.nt in 1969; Alderman of Ips-
wich City Council from 1952 until resig-
nation in ] 970; was Deputy Mayor of Ips-
wich, Chairman of Finance Committee and 
Chairman of Works Committee. 
Sp.:!cial interests: lawn bowls. 

South Australia 

HOli. M. B. DawkiD~, M.L.C.; Liberal 
Party.-Bom 1917; married; first elected 
to Parliament 1962; Member, Library 
Committee since 1962; Member (and for-
mer Chairman), Parliamentary Land Set-
tlement Committee since 1967; member 
United Farmers and Graziers of South 
Australia Inc.; Governing Director, A. M. 
Dawkins & Sons Pty. Ltd., stud shoop 
breeders; former State President and Fe-
deral Vice-President Australian Soci~ty of 
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Breeders of British Sheep; delegate to 
Eighth Australian Area Conference ] 965. 
Special interests: music. 

Tasmania 

Hon. S. V. Ward, M.H.A.; Labour Par-
ty.-Born 1903; married; first elected to 
Parliament 1956; Chairman of Commit-
tees and Deputy Speaker 1959-61; Min-
ister for Housing and Forests 1961-69. 
Special interests: dairying & beef produc-
tion, trotting. 

Victoria 

HOD. D. E. Kent, M.L.C.; Labour Par-
ty.-Bom 1919; married; farm.~r; first 
elected to Legislature 1970. 
Special interests: farming, history, tennis, 
riding. 

Western Australia 

Roa. H. W. Gayfer, M.L.C.~ Nation~l 
Country Party; Member of Executive 
Committee of Western Australia Branch 
of CP A.-Born 1925; married; First el\!C-
ted to Legislature 1962; elected M.L.C. 
for Central Province 1974; Dir.:!ctor, 
National Safety Council of W.A. 
(Road Division) 1962-71; Chairman, 
Cooperative Bulk Handling Ltd. of W.A. 
since 1971; member, Royal Perth Golf 
Club and life member Corrigin Golf Club; 
member, Corrigin Lawn Bowling Club; 
Patron, Brookton Lawn Bowling Club; 
President, Parliamentary Bowls AS'8ocia-
tion of Australia. 
Special interests: golf and bowls, .::~ 

Mr. R. E. Ward, Clerk of the Legislative 
Assembly of New South Wal.~; Honorary 
Secretary-Treasmer, New South Wales 
branch of CP A-Secretary to the Austra .. 
Ii an State Branch.!s delegation.-Bom 
1916; married; served R.A.A.F. 1941-
45; Clerk Assembly St-aif 1940, Clerk As-
sistant 1967-73; attended Tenth Austra-
lian Area CPA Confer.:!nce, Sydney 1969, 
Twelfth Australasian Area Conference , 
Melbourne 1973 and Thirteenth Aus-
tralasian Confer.~nce, Brisbane, 1975. 
Special interests: gardening, reading. 

BAHAMAS 

Hon. R. F. AIlthony Roberts, M.P.; Pn)-
gressive Liberal Party; Minister of Agri-
culture, Fisheries and Local Government--
Leader of the delegation.-Born 1932; 
married; served as alternate Governor of 
the Caribbean Developmettt Bank for the 
Bahamas; first elected to the House of 
Assembly in 1968; re-elected in 1972 and 
appointed Minister of Agriculture and 
Fisheries; in 1973 appointed Minister of 
Home Affairs. 
Special interest~: international affairs, read-
ing, cricket, fishing, boating; swimming. 

Senator the Bea L. H. Leeklwrt; Propes-
sive Liberal Party; Vice-Pr-ewent af ,the 
Senate.-Born 1916; married; business-
man. 
Special interests: swimming. 

Senator tile Hon .. omoe TanIqueIt; Free 
National Movement; Opposition Leader in 
the Senate.-Born 1929; mamed; L.L.B., 
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Barrister-at-Law; first elected to Parlia-
ment in 1962; President, Bahamas Bar 
Council 1970-72; Chancellor, Diocese 
of Nassau and Bahamas 1962 to date; 
Member, Commission of Theological Edu-
cation in West Indies; Member, House of 
Assembly 1962-67; -appointed to Senate 
1972. 
Special interests: tennis, swimming. 

Mr. Percy Oswald Saunders, Clerk to the 
Legislature-Chief Clerk of the House of 
Assembly; Secretary, Bahamas Branch of 
CPA-Secretary to the delegation.-Bom 
1933; Single; school teacher; customs 
officer grade I; supervisor air freight; Sec-
retary to Parliamentary Seminar, Bahamas, 
1969; Secretary to Auxiliary Branch 
Delt.'gations, Seventeenth CPA Conference, 
Malaysia, 1971; Conference Secretary 
Eleventh Caribbean Regional Conference, 
Nassau Bahamas, 1974; attended (i) 
Seventh Caribbean Regional Conference, 
Grenada, 1970, (ii) Third Presiding Offi-
cers and Oerks Conference, Cayman 
Islands, 1972, (iii) Tenth Caribbean 
Regional Conference, Jamaica 1973, (iv) 
Nineteenth CPA Conference, London, 1973 
and (v) Twentieth CPA Conference 
Colombo, Sri Lanka. 
Special interests: flying, all water sports, 
goH, tennis, skeet shooting, painting, 
tapestry, bowling. 

BANGLADESH 

HOD. Mohammad Baitallah, M. P.; Awami 
League; Deputy Speaker of Parliament-
Leader of the delegati,)n.-Bom 1927; 
educated Dacca University; M.A~, ~.~.:Q., 

married; started political career during 
student life; took active part in the language 
movement of 1948 and was beaten 
mercilessly by Pakistani police; participat-
ed in all the progressive movement~ of 
the country; joined legal proiession in 
1957; Vice-President of Rajshahi district 
A wami League and President of N aogaon 
Sub-divisional Awami League for many 
years; elected to the then National 
Assembly of Pakistan in 1970; parti-
cipated in the War of Liberation 1971; 
motivator of freedom fighters of a military 
training camp at Raig~n.i in district of 
Dinajpur (India); Member of Constituent 
A,ssembly of Bangladesh, 1972 and was 
elected its Deputy Speaker; played a sig-
nificant role as member of Constitution 
Drafting Committee; elected Member of 
Parliament in the first general election ~n 
1973 and was UIlanimollsly elected its 
Deputy Speaker. 
Special interests: sports, reading. 

HoD. Sheikh Abdur Ralvman, M. P.; Awa-
mi League.-Bom 1933; educated Dacca 
University; M.A., L.L.B.; married; Presi-
dent of Bagerhat District Awami League 
1966-73; Principal, Silchar Degree Col-
lege 1962-66; twice Pre~idcnt of Bager-
hat Bar 1971-73; Member, Bangladesh 
Council 1972-73; Chairman, Bagerhat 
Sub-Division Relief Committee 1971-73; 
Advocate Supreme Court of Bangladesh, 
founder of many ~chools, colleges and 
social organisations; helped the Govern-
ment during the War of Liberation in the 
free zone; author of "Desh on Pathe", 
"Muktir Path" and ';Dharmanirapekhata 
DQarmaQ4tat~ Naf'; elected l\1ember q( 



the then Provincial Assembly in 1970 and 
became Member of Parliament in 1973. 

Mr. AminuUah, Deputy Secretary of 
Parliament-Secretary to the delegation.-
Born 1920; educated Dacca University; 
M. A., B. L.; married; Assistant House 
Tutor, Dacca University 1943--45; L~c
turer in a Government Col1ege 1 t)46-
48; joined Dacca Bar 1948 and judicial 
service 1949; Deputy Secretary to erst-
while East Pakistan Assembly 1962-66; 
Subordinate Judge and Assistant Sessions 
Judge 1966; Secretary to erstwhile East 
Pakistan Assembly 1966- ·69; Additional 
District and Sessions Judge t 970-71; 
Divisional Special Judge 1971-72; Dis-
trict and Sessions Judge 1972; Deputy 
Secretary to Constituent Assembly of 
Bangladesh 1972; Hon. Secretary to erst-
while East Pakistan Branch of CPA 1966 
-69; attended the Thirteenth CPA 
Conference in Uganda in 1967 as Secre-
tary to the then Pakistan Delegation; 
Parliamentary Fellow of the Institute of 
Constitutional and Parliamentary Studies, 
New Delhi 1973-74; Seoretary to Bangla-
desh Delegation to the Twentieth CPA 
Conference in Sri Lanka 1974. 
Special interests: reading lives of great 
men, constitutional, parliamentary, econo-
mic and judicial literature and visiting his-
torical places. 

BOTSWANA 

Hon. D. K. KwelagoiJe, M. P.; Betswana 
. Democratic Party; Minister of Public Ser-
Vice aqq Information-Leader of the de-

legation.-Born 1943; married; first elected 
to Parliament 1969. 
Special interests: photography, football. 

Hon. C. Blackbcard, M. P.; Botswana 
Democratic Party.-Born 1927; married; 
trader and farmer; first elected to Parlia-
ment 1974. 
Special interests: tennis, cricket. 

CANADA-MAIN BRANCH 

Hon. Maurice Dupras, M. P.; Liberal; 
President of the Canadian Branch of CPA 
-Leader of the delegation.-Born 1923; 
married; graduated from St. Jerome's 
Commercial College; joined the Royal 
Canadian Air Force in 1942; served as 
instructor in Canada and Europe; first 
elected to Parliament in 1970; member of 
the local Chamber of Commerce; Chair-
man of the External Affairs and National 
Defence Standing Committee; attended 
(i) CPA seminars in Ottawa, 1973 and 
1974, (ii) regional conferences in Halifax 
1972, Toronto 1974, Saskatchewan, 1975, 
and (iii) CPA Conference in Sri Lanka~ 
1974. 
Special interests: reading, ski, golf, flying. 

Senator the Hon. M. Lome BonneD, 
M. D. C. M.; Liberal.-Born 1923; M.D. 
(Master Surg.) 1949; Lic. Medical Coun~ 
cit of Canada; married; Physician and 
Surgeon, Murray River and Montague, 
P. E. I.; Secretary, Medical Staff, King's 
Co. Memorial Hospital, Montague; first 
elected to P.E.I. Legislature 1951, ap-
pointed (i) Minister of Health 1955, (li) 



Minister of Welfare and Tourist Develop-
ment 1966, and (iii) ~Iinister of Housing 
1970; summoned to Senate 1971; member 
P.E.I. Centennial Commission; Chairman, 
Murray River P .E.I. Centennial Commis-
sion; member (i) p. E. I. Medical Asso-
ciation, (ii) Canadian Medical Association; 
Freemason (PM). 
Special interests: golf. 

HoD. Marcel Rey, M.P.; Liberal; First 
elected to Parliament 1968; agrono-
mist; specialist in soil fertility and animal 
husbandry. 

Boa. Alan Martia, M.P.; Liberal; Born 
1930; married; Chartered Accountant 
holding senior financial positiOll'S in 
Canadian Industry and Education (Uni-
versity Administration); President, Tax 
Executives Institute (Toronto Chapter) 
1967-68; first elected to Parliament 1974; 
Vice-President, Ontario March of Dimes-
1974; Churchwarden, Anglican Church of 
Canada. 

Boo Robert Wenman, M, P.; Progressive 
Conservative.-Bom 1940; married; secon-
dary school teacher and investment coun-
'~ellor; first elected to Parliament 1974. 

a-. WiI- C. Scott, M. P.; Progressive 
Conservative.-Born 1921; married; 
merchant; Director Agricultural Societies 
foe Ontario; Secretary Manager, Kinmount 
Fair Board; Past President Lions and 
hockey referee O.H.A. and O. M. H. A.; 
first elected to Legislature 1965. 

ROD. Max Sah!A nil, M. p.; New Democ-
ratic Party;-Bom 1921; married; former 
businessman, manager and ex-RCAF 
serviceman; elected to the Board of Educa-
tion 1958, re-elected 1960; elected alder-
man of the City of Galt 1961; re-elected 
1963; first elected to Parliament 1-964; 
member of Galt Industrial Commis3ion, 
Waterloo-Wellington Airport Commission 
and important Committees of the House of 
Commons; participated in the NATO Con-
ference in Europe, Commonwealth Confe-
rence in New Zealand, Inter-Parliamentary 
Union Conference in Caracas; adjunct 
professor at Waterloo University in the 
School of Management Science and speci-
al 1ectul~r at Sir Wilfred Lurier University 
in political science. 

Mr. Ian ~ Executive Secretary-Trea-
surer of the Canadian Branch of CPA--
Secretary to the delegation.-Born 1929; 
married; joined the Canadian Govern-
ment service, 1955 and staff of Par-
liament, 1964; Executive Secretary-Trea-
surer, Canadian Section, Canada-U.S. Inter-
Parliamentary Group; attended (i) Six-
teenth to Nineteenth CPA Conferences in 
Australia 1970, Malaysia 1971, Malawi 
1972, United Kingdom 1973 and (ii) 
Ninth to Sixteenth Canadian Regional CPA 
Conferences 1968 to 1975. 

CANADIAN PROVINCIAL BRANCHES 

Alberta 

Ron. L. G. Youg, M.L.A.; Progressive 
Conservative.-Bom 1934; married; first 
elected to Legislative Assembly 1971; 
economist; GeueraJ Secretary of Farm 



Organisation; iabour re1atlons specialist for 
provincial association of school boards' 
business consultant; member of Albert~ 
delegation to Federal Parliament. 
Special interests: gardening, fishing. 

British Columbia 

Hon. James Gorst, M.L.A.; New Demo-
cratic Party.-Born 1922; married; first 
elected to the Legislature 1972; attended 
(i) CPA Regional Conference Qu('..bec 
City and Montreal, Province of Quebec 
1973 and (ii) CPA Regional Conference, 
Regina, Province of Saskatchewan 1975. 

Manitoba 

Hon. E. R. ScL-eyer, M.L.A.; New Demo-
cratic Party; Premier and Minister of 
F~deral Provincial Relations, Minister of 
Finance, Minister charged with the admi-
nistration of the Manitoba Hydro Act; 
Vice-President, Manitoba Division of CPA. 
Born 1935; married; political science 
teacher; first elected to Legislature 1958; 
Member of Parliament, 1965-69; re-elec-
ted to Legislature 1969 and sworn as 
Premier of Manitoba; attended Canadian 
section CPA Conference in Manitoba 
1960 and Quebec 1964. 
Special interests: reading, golf, curling. 

New Brunswick 

Hon. (Mn.) Brenda Rebertson, M.L.A.; 
Progressive Conservative party.-Boro 
1929; married; first women elected to 
the New Brunswick Legislature (1967); 
was Minister of Soci.al Welfare and of 

Youth for four years; Doctor of Humane 
Le~te~s from Mt. St. Vincent; presently 
PrmcIpal in the Management Consultant 
firm of P. S. RoS'S & Partners. 

Prince Edward Islan.1 

Hon. T. Earle Hickey, F. C. A., M. L. A.; 
Liberal; Minister of Finance; Chairman 
of the Treasury Board and Minister for 
Cultural Affairs.-Born 1907; married; 
practised as chartered accountant until 
1966 when elected to Legislative Assembly. 

Qluebec 

Hon. Jean Perreault, M. N. A.; Liberal 
Party.-Born 1923; married; first elected 
to National Assembly 1970 and re-elected 
1973; appointed Coordinator for the Inter-
departmental Committee on the James Bay 
Project; Chairlnan o.f Committee on 
Waters Administration. 

SASKATCHEWAN 

HOD. David G. Steuart, M. L. A.; Liberal; 
Leader of the Opposition.-Born 1916; 
married; ,first elected to the Legislature 
1962; Minister of Public Health 1964-
1966; Minister of Natural Resources 
1966-67; Minister in charge Saskatchewan 
Power Corporation 1967; Provincial Trea-
surer and Minister incharge of Saskatcht>-
wan Pulpwood Ltd. 1967-71; olected 
Leader of the Opposition 1971. 

Mr. Jacques Lessard, Assistant Secretary 
General, Quebec National Assembly-
Secretary to Canadian Provincial Bran-

sst 



ches delegation.-Born 1919; married; was 
a school teacher for twenty-four years; 
,author of a book entitled "Modern Prac-
tical English"; elected President of the 
School Board of Cap-Rouge 1955; Mayor 
of Cap-Rouge 1963-73; elected Prefect 
of the County of Quebec 1971-72; appoint-
~,Assistant Secretary General of th~ 
National Assembly 1964; elected Secretary 
,of the Association of Oerks-at-the Table 
in Canada. 

FIJI 

Boo. P. K. Bhindi, M. H. R.; Assistant 
Minister of Finance.-Leader of the dele-
gation.-Bom in India in 1923 and came 
to Fiji in 1934; married; started business in 
1954; elected to Suva City Council 1952 
'and 1955; appointed member of Honeyman 
Commission in a sugar industry dispute; 
elected member Indian Advisory Council 
1960 and Labour Advisory Board; Presi-
dent, Federation of Chamber of Commerce 
1965-66; first elected to legislature 1972 
as an Indian National Member for South 
Central Suva West. 

Hon. K. C. Ramrakha, ~1.H.R.; Natio-
nal Federation party; Opposition Whip; 
Member of Executive Committee Fiji 
Branch of CPA.-Bom 1933; married; 
practising as barrister and solicitor of the 
Supreme Court of Fiji since 1954; first 
elect.ed to legislature 1966. 
Special interests: table tennis, reading, 
gardening. 

Seaator the HoD. I. K. Tabu; The Alli-
ance.-Born 1925; educated at Fulton 
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Missionary College and joined the Fiji Ro-
yal Naval Volunteer Reserve in 1942; 
married; joined the Regular Ferce of the 
Fiji Military Force as bandsman; went to 
Malaya with Fiji Battalion and was award-
ed M.I.D. appointed Regimental Sergeant 
Major of the Territorial Battalion in 1958; 
joined Government Civil Service in 1959; 
resigned from the Civil Service in 1967; 
serving as member of the Lau Provincial 
Council and Great Council of Chiefs; ap-
pointed Senator in 1972 as nominee of the 
Great Council of Chiefs. 
Special interests: rugby, boxing, cricket, 
lay preacher in the Methodist church .. 

Captain Vir Vijay Chandra Singh, Clerk 
Assistant to the Parliament of Fiji.- Sec-
retary to the delegation.-Born 1940; mar-
ried; Captain in the Territorial Battalion 
of the Royal Fiji Military Forces; joined 
Fiji Civil Service 1961; served as District 
Officer in various districts throughout Fiji 
and as Assistant Secretary with the Minis-
try for Agriculture; Fisheries and Forest:l~ 
appointed Clerk Assistant to Parliament 
and Oerk to the Senate 1973; Secretary to 
Parliamentary Select Committees; Secretary, 
Fiji Delegation to the 13th Australasian 
Regional Conferference, Brisbane 1975. 
Special interests: motoring, football, bowls, 
swimming, boating. 

THE GAMBIA 

HOD. Seyfo Kebba T. Jammeh, M.P.; Peo-
ples Progressive Party; Deputy Speaker 
of House of Representatives-Leader 



of the deiegation.-" Borh 1935; married' 
District Head Chief (Local Government 
Administration) and Member of Parlia-
ment representing Head Chiefs of the 
Gambia; participated CPA Parliamentarv 
visit in London 1966 and CPA Regional 
Meeting in The Gambia 1972. 
Special interests: debate, sports. 

HOD. John R. Forster, M.P.; The United 
Party; Leader of the Opposition; Second 
Vice-President of the Gambia Branch of 
CP A.-Born 1909; married; jOined . the 
United Party in 1954; elected Mcmber of 
Parliament 1966; Leader of the Opposition 
1972; participated CPA Regional Confe-
rence., Dar-Es-Salaam 1973 and Parlia-
mentary CourSe in London 1967. 
Special interests: cricket, tennis, walking. 
indoor games, fishing, reading. 

Hon. Kebba K. Jawara, M. P.; Peoples 
Progressive Party.-Bom 1942; married; 
first elected to Parliament 1970. 
Special interest: table tennis. 

Mr. S. A. R. N'Jai, Deputy Secretary 
Cabinet, Qerk of HOuse of Representa-
tives; honorary Secretary-Treasurer, The 
Gambia Branch of CP A-Secretar" to the 
delegation.-Bom 1940; junior" school 
teacher 1960--64; university student 
19~8; Grammer School teacher ]968-
69; Assistant Secretary President's Office 
1970-72; participated Fifth African Re-
gional Conference, Dar-Es-Salaam 1973 
and Nineteenth and Twentieth CPA Plenary 
Conferences, London and Columbo. 
Special interests: reading, lawn and table 
tennis. 

. -
GRENAbA 

HOD. George F. IIosten, F.I.B.Aj~ i.P., 
M.P.; United Labour Party; Minister for Fi-
nance, Trade and Industry and Leader of 
Government busine3s in the House of Re-
presentatives-Leader of the delegation.-
Born 1924; married; appointed Grenada 
Civil Service 1943; Clerk of the Legisla"-
tive Council 1950; President Civil Service 
Association 1956-60; Permanent Secre-
tary to Ministry of Trade and production 
1957; Grenada's delegate to· Caribbean 
Conference Barbados and Antigua 1962; 
attended Parliamentary Seminar, Grenada 
1969 and 7th Caribbean Regional Con-
ference, Grenada 1970; advisor to Eastern 
Caribbean Conference, London 1962; first 
elected to Parliament 1967, re-elected 
1972; Governor, Caribbean Development 
Bank 1971; attended Independence Con-
stitutional Conference, Londorr 1973; 
Chairman, Board of Governor", Caribbean 
Development Bank 1973-74; Fellow of 
the International Bankers' Association. 

Hon. R. C. P .. Moore, O.B.E., J.P" M.P.; 
Speaker of the Hou~e of Representatives; 
Joint President, Grenada Branch of 
CPA.-Born 1908; married; first elected to 
Parliament 1948; Justice of the Peace 1945; 
Official Attestor 1948; member, St. Patri-
ck's and st. Mark's District Boards; 
Speaker, Legislative Council 1961-62; 
Deputy Governor, Associated State of 
Grenada 1970; attended (i) First Carib-
bean Regional Conference Jamaica 1952, 
(ii) Standing Committee meeting of the 
Conference of Commonwealth Caribbean 
Presiding Officers and Clerks, St. Lucia 
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i974, St. Kitts 1975 (iii) Commonwealth 
Caribbean Presiding Officers and Clerks 
Couference, Bermuda 1974, (iv) CPA 
Qmfeamces~ Jamaica 1964, London 1973, 
Sri Lanka 1974. 
Special interests: cricket. 

Seaaa. tile Boa. Chrysler Thomas, J.P., 
M. p.; United Labour Party; Parliamen-
tary Secretary.-Bom 1934; widower; first 
elected to Parliament 1973. 
Special interests: Photography, cricket. 

Mr. Curtis v. Straebaa, Clerk of Parlia-
ment; Secretary Grenada Branch of CPA 
-SeCl'etary to the delegation.-Born 
1926; married; on attachment to 
House of Commons, London 1962 and 
1969 and Ottawa 1971; attended (i) Cari-
bbean Regional Conferences; Barbados 
1965, Trinidad and Tobago 1966, Cay-
man Islands 1967, Antigua 1969, Grenada 
1970, Bermuda 1971, St. Lucia 1972, 
Jamaica 1973 and Bahamas 1974, (ii) 
Commonwealth Parliamentary Seminar, 
Gr~nada 1969, (iii) Presiding Officers' and 
Clerks' Conferences; Barbados 1968, Cay-
man Islands 1972, tiermuda 1974., (.iv) 
Standing Committee meetings of the Con-
ference of Commonwealth Caribbean pre-
siding Officers and Clerks Belize 1969, 
St. ~tts 1975, (v) Canadian Area Con-
ference Nova Scotia 1971, (vi) Canadian 
Clerks' Conference, Fredericton 1971; Co-
ordinator of Caribbean Parliamentary Trade 
Delegation to Nova Scotia 1975. 

GUYANA 

HoB. B. Ramsaroop, M. P.; People's Na-
tional Congress; Minister of Parliamentary 
Affairs and Leader of the House-Leader 
of the delegation.-Bom 1939; married; 
teacher; barrister-at-Iaw; first elected to 
Parliament 1969; was Mini~ter of Housing 
and Reconstruction and Minister of Trade; 
Chairman of People's National Congress; 
Leader of Guyana Delegation to the Twen-
tieth CPA Conference 1974. 
Special interests: reading, gardening, cric-
ket, social work. 

HOD. (Miss) M. M. Ad .... , M. p.; Peo-
ple's National Congress; Parliamentary 
Secretary, Office of the Prime Minister 
and Government Chief Whip.-Born 1921; 
single; Assistant General Secretary, 
People's National Congress. 
Special interests: reading, meeting people, 
social work. 

Hon. (Mrs.) E. DaSilva, M. P.; United 
Force.-Bom 1924; married; educated St. 
Rose's Ursuline Convent Georgetown, 
Guyana and Convent of The Holy ChilP 
Jesus, Kent. Engand; service during World 
War II with British Red Cross Society, 
England; radio annoUjDlCer, Georgetown; 
Member of Parliament since 1969; Chair-
man of the United Force; participated Re-
gional CPA Conference St. Lucia, West 
Indies 1972. 
Special interests: music, literature, travel. 

Special interests: Swimming, 
church architecture. 

tenni~, Mr. M. B. Henry, Deputy Clerk of the 
National Assembly; Assistant Secretary-
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Treasurer, Guyalia Branch of CPA-Sec-
retary to the delegati.on.-Born 1935; 
single; High School Language and Mathe-
matics Master 1954-55; Class II Clerk 
1955-62; Class I Clerk 1962-66' at-, 
tended U. K. Parliamentary Course 1968, 
Presiding Officers Conference, Barbados 
1968 and CPA Regional Conference, 
Bahamas 1975. 
Special interests: politics and world aff-
airs, draughts (checkers). 

INDIA-MAIN BRANCH 

Hon. K. Ragllllnuna.iah, M.P.; Congress 
Party; Minister of Works, Housing & Parlia-
mentary Affairs--Leadcr of the delega-
tion.-Born 1912; educated at Andhra 
Christian College, Guntur, Lucknow Uni-
versity and Middle Temple, London, M.A., 
LL.B., Bar-at-Law; married; advocate; 
practised in Madras High Court 1937-41; 
joined Provincial Judicial Service 1941; 
Between 194'1 and 1951 held various posts 
in the Madras Government and in the Cen-
tral Government; resigned from Govern-
ment service in 1951; enrolled as an advo-
cate of the Supr".!me Court; MembeI, 
Executive Committee; Congress Party in 
Parliament in 1954, also its Secretary in 
1955 and Convener External A1fairs 
Standing Committee 1952-57; alternate 
delegate to the Trusteeship committee of 
the United Nations 1956; India':; Represen-
tative in the U.N. Committee on Informa-
tion from Non-self Governing Territories 
1956; alternate delegate to the U.N. Gene-
ral Assembly 1956; member Executive 
Commi ttee of the Indian Parliamentary 

Group 1955-57 and delegate to the lntet-
P~liamentary Council Meeting at Dubrov-
mk (Yugoslavia) in 1966 acd at Nice 
(France) in 1957; Editor, 'Asian Recorder', 
1955; member A.I.C.C. 1955-59 and its 
Legal Advisory Committee 1956; Member 
Lok Sabha since 1952; Member (i) Esti-
mates Committee 1954, (ii) General Pur-
poses Committee and Rules Committee 
1955-57; Chairman, Petitions Committee 
1955-57; has been Deputy Minister of 
Defence, Minister of State for Defence. 
Minister of Defence Production Ministe~ , 
of State in the Ministry of Labour 
and Employment, Minister of Sup-
ply in the Ministry of Industry and Supp-
ly, Minister of Supply and Technical Deve 
lopment, Minister of State in the Mini~try 
of Law, Minister of State in the Ministry 
of Petroleum and Chemicals and of Plan-
ning and Social Welfare, Minister of State 
in the Ministry of Petroleum and Chemi-
cals and of Social Welfare, l\1inister of 
Petroleum and Chemicals, Minister of 
Parliamentary Affairs and Shipping and 
Transport. 
Special interests: tennis. 

Hon. Om Mehta, M.P.; Congress Party; 
Minister of State for Home and Parlia-
mentary Affairs.-Born 1927; educated at 
Prince of Wales College Jammu, B.A.; 
married; Chairman (i) Cooperativ~ Market-
ing Society Ltd. Kishtwar since 1262, (ii) 
Chamber of Commerce, Kishtwar since 
1962, (iii) Town Area Committee Kishtwar 
1956-57; Director (i) Central Coopera-
tive Bank Ltd. 1958-60 and (ii) Jammu 
and Kashmir Cooperative Land Mortgage 
Bank Ltd. since 1962; member (i) Cen-
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ttai Co~ttee, jammu and Kashmir Bha-
rat Sewak Samaj, (ii) Panchayati Raj Com-
mittee 1962-64, (iii) Aid to Industries 
Board 1962-64, (iv) Governing Body 
of the Constitution Oub. New Delhi since 
1971, (v) Executive Co~mittee Congress 
Party in Parliament, (vi) Public Accounts 
Committee of Parliament 1966-68 and 
(vii) A.I.C.C. smce 1967; Deputy Chief 
Whip Congress Party in Rajya Sabha; Pre-
sident Arya Samaj Kishtwar; Secretary 
Doda District National Conference Com-
mittee 1959-66; Whip of National Con-
ference Party in Legislature; Convener, 
Congress Party Standing Committee for 
Commerce 1964-65 and standing Commit-
tee for Defence 1965; attended Common-
wealth Parliamentary Union Conference, 
Trinidad 1969; elected Member Legisla-
tive Council, Jammu and Kashmir 1957, 
re-elected 1959-64; elected to the Rajya 
Sabha 1964, re-elected 1970; Government 
Deputy Chief Whip of the Rajya Sabha 
since 1967; appointed Minister of State for 
Parliamentary Affairs 1970 and Minister of 
State for Parliamentary Affair;; and Shipp-
ing and Transport 1971 and Minister of 
State for Parliamentary Affairs and Works 
and Housing 1973. 
Special interests: politics, fiction, general 
reading, tennis, cinema. 

Hon. G. G. Swell, M.P.; Unattached; De-
puty Speaker of Lok Sabha~Bom 1924; 
educated at Ram Klishna Mission High 
School, Cheerapoonji, Bangabasi College, 
Calcutta, Scottish Church College, Calcutta 
and Calcutta University; M.A.; married; 
Professor; Member, Lot Sabha since 1962; 
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.' . 
Deputy Speaker, Lok Sabha 1969-7d atid 
March 1971 onwards. 
Special interests: walking, gardening. 

Hon. Godey Morahari, M.P.; Indepen-
dent; Deputy Chairman of Rajya Sabha.-
Born 1926; educated at (i) Banaras Hindu 
University and (ii) Pachiappa's College 
Madras; bachelor; Publisher; was in the 
Indian National Congress 1941--47 and 
also in the Socialist Group of the Party till 
it separated from the Congress; was jailed 
in 1943 in connection with the "Quit India' 
Movement and externed from Banaras for 
'two years till the establishment of the Inte-
rim Government in 1946; underwent jail 
terms thrice for activitil.-s connected with 
the Socialist Party; led the Indian delega-
tion to the Congress of the International 
Union of Socialist Youth, Copenhagen: 
edited 'Young World' (a weekly) 1956-57; 
Editor and Publisher "Mankind" (month-
ly) and publisher, 'Jan' a Hindi monthly; 
Secretary, All India Samajwadi Yuvak 
Sabha, 1957-58; General Secretary, All 
India Socialist Party 1958··59; Memb~r (i) 
Council of the Inter-Parliamentary Union 
Geneva, (ii) Executive Committee and also 
Chairman of the Commission on National 
Legislatures, World Constitution and Par-
liamentary Association and (iii) National 
Executive Socialist Party and was Secre-
tary of its Central Parliamentary Board 
1961-63; member (i) Public Accounts 
Committee 1966-68, (ii) Committee on 
Public Undertakings 1968-70 and 
National Shipping Board 1970-71; elec-
ted to the Rajya Sabha in April, 1962, re-
elected in April 1968 and again in April 
1974; Deputy Chairman Raiya Sabha 
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1972-74 and again ftorn April 1974 on-
wards. 
Special interests~ journalism, youth and 
cultural 'activities, cinema. 

Hon. N8DcJ Kishore Bhatt, M.P.; Congress 
Party.-Born 1919; educated at Madhav 
College, Ujjain, Christian Coll~ge, Indore, 
Agra University, Nagpur University and 
Delhi University; M.A. LL.B~; married; 
trade unionist; actively participated in the 
freedom struggl.~ since 1938; was impri-
soned during "Quit India" Movement in 
1942; General Secretary, Indore Students' 
Federation 1943-44; Found.:!r Indore Stu-
dents' Congress 1944-45; connected with 
INTUC sin~ its very inception and held 
various positions in this organisation; Pre-
sident All India National Life Insuranc~ 
Employees Federation; Vice-President (i) 
Indian National Mine Workers' Federation 
and (ii) National M.:!tal Workers' Federa-
tion; attended I.C.F.T.U. Congress Vien-
na 1955 and London 1972; attended I.L. 
O. Conference at Geneva 1955 and 1972; 
Leader Indian Delegation Young Work-
ers' Conf.:!rence at Casablanca 1962; atten-
ded (i) I.C.F.T.U. Regional Conferences 
at Singapore 1969 and Kuala Lumpur 1973 
(ii) Min.~rs International Conference in 
London 1971 and (iii) I.C.F.T.U. Con-
ference on international multination'al cor-
porations in Japan 1973; elected to the 
Rajya Sabha 1966 and re-elected 1972. 

Special int~rests: labour, social service, 
politics, philosophy, journalism, classic~l 
'Ond instrumental music, reading, YOgic 
culture. 

Hon. Dinesb Singh, M.P.; Cdngress Par-
ty·-Born 1925; educated at Doon School, 
Dehra Dun, Colvin College, Lucknow and 
University of Lucknow; B.A.; married; 
m.:!mber of Indian delegation to many in-
ternational organisations such as FAO, 
ECAFE~ ECOSOC and U.N. General As-
sembly; Leader of Indian delegation to 
ECOSOC. UNCTAD-II and U.N.; attend-
ed the second and the third All-African 
Peoples Conference in Tunis and Cairo 
respectively; Vice-President Indian Coun-
cil for Africa and Central Citizens' Coun-' 
cil; elected President of UNCT AD II; 
m.:!mber of Indian Parliamentary Group 
CPA and Parliamentary Scientific Com-
mittee; Member, Lok Sabha since 1957; 
Member Estimates Committee 1959-60; 
Deputy Minist:!T in the Ministry of Ex .. 
ternal Affairs 1962--66; Minister of State 
in the Ministry of External Affairs 1966-
67; Minister of Commerce 1967-69; 
Minister of E"{ternal Affairs 1969-70; 
Minister of Industrial D~velopment and 
Internal Trade 1970-71; President H. R. 
Trust and R.A.S.M. Education Society, 
Kalakankar, U.P.; Member (i) Bharatiya 
Natya Sangh (ii) Bharat Krishak Samaj 
(iii) Indian Council for Child Welfare (iv) 
Indian Council for World Affairs (v) 
Youth Hostel Association of India. 
Special jnt~rests: International and econo-
mic affairs. 

Hon. Indrajit Gupta, M.P.; Communist 
Party of India.-Born 1919; educated at 
St. Stephens' College, Delhi and K!~g's 
College, Cambriqge; unmarried; polItIcal 
work~r and trade unionist; President of 
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severai trade unions of Jute, Textile, En-
gineering and Port and Dock Workers; 
Secretary All India Trade Union Congress 
since 1958; Member Central Executive 
Committee of the Communist Party of 
India; arrested and detained under Preven-
tive Detention Act in 1950, 1953, 11)59; 
arrested in connection \\ith labour strikes 
in 1958 and 1960; spent 3! years in un-
derground activity when CPI was banned 
during World War II and during 1948-
50; Member Lok Sabha since 1960; Com-
missioner for Calcutta Port; author of (i) 
"Capital and labour in the Jute Industry" 
and (ii) "Self-rdiance in Defence". 
Special interests; reading, watching sports, 
cinema, theatre, economic development, 
industrial r~lations, international affairs, 
defence problems. 

HOB. V. B. Raju, M.P.; Congress Party.-
Born 1914; got diploma in Civil Engi-
neering; married; consulting engineer and 
architect; took inter~st in the development 
of Hyderabad City and other modem 
housing colonies; actively participated in 
freedom struggle against the regim:! of 
Nizam of Hyderabad; entered the Trade 
Union Movement 1948; was Pr~ident (i) 
State Railway and Transport Workers' 
Union and (ii) Coal Mine's Union' was , 
Founder-President, All India Airways 
Employees Federation; joined Congress in 
1950; was General Secretary, State Con-
gress Party and became its Vio:!-President 
in 1964; was editor "The Daily News, 
Hyderabad; President, Institute of Asian 
Studies, Hyderabad since 1967; Member 
(i) Hyderabad Legislative Assembly 1952 
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··-56 (ii) Andhra Pradesh Legislative As-
sembly 1956--59 and 1967-70 and (iii) 
National Productivity Council; Minister 
(i) Hyderabad Gov~rnment 1950-53 and 
(ii) Andhra Pradesh Government 1956-
59; Minister of Revenue and Civil Sup-
plies, Andhra Pradesh Government 1967 
--69; el.xted to the Rajya Sabha 1970; 
Vice-Chairman Rajya Sabha 1972-73; al- . 
ternate delegate to the 27th Session of the 
U.N. Geoneral Assembly. 

Hon. Vasant Sathe, M.P.; Congress Party. 
-Born 1925; educated at Bhonsla Mili-
tary SchOOl, Nasik, Nagpur Maha Vidya-
laya and Law College, Nagpur University; 
B.A., LL.B; married; advocate associ at-
~d with P:S.P. !iIl 1964; took ~ctive part 
m the QUIt IndIa Movement in 1942 and 
was arrested; member (i) Metropolitan 
Boar9, Nagpur, 1969-71 (ii) Develop-
ment Corporation of Vidarbha 1971-72; 
member, National Productivity Council 
Study Team which visited USSR and 
Czechoslovakia in 1961; senior Adviser in 
the Indian Delegation to the 25th Session 
of U.N. General Assembly; represented 
India in the Human Rights Committee of 
the United Nations workirng for the growth 
and welfare of Vidarbha; associated with 
various trade unions, cultural organisa~ 
tions, youth movements and sports orga-
nisations. 
Special interests: swimming, music, yoga, 
reading, theatre, cricket, boxing, horse rid-
ing, classical and folk dances. 

Hoo. G. ViswaaafJaa, M.P.; A.D.M.K. 
Born 1940; educated at Voorhees College, 
Vellore, Loyola College, Madras and Mad-
ras Law College; M.A., B.L.; married; ad-



vocate; President (i) All India Train 
Oerks Council (ii) North Arcot Distt. 
Weight Lifting Association (iii) North Ar-
cot Distt. Cooperative Sugar Mills Staff 
Union (iv) Southern Asbestos Cement 
Workers Union, Arkonam (v)Vellore Elec-
tric . Corporation Employees Union; Vice-
PreSIdent, Tamil N adu Rock Climbing As-
sociation; Secretary World AS'Sociation of 
World Federalists (Indian Parliamentary 
Group); Director, National Federation of 
Industrial Cooperatives 1969-70; Mem-
ber, North Arcot District Sports Council; 
Member, Lok Sabha since 1967; has been 
Member (i) Committee on Subordinate Le-
gislation (ii) Committee on Public Under-
takings (iii) Joint Committee on Salaries 
and Allowances of Members of Parliament. 

Sbri S. S. Bhalerao, Additional Secretary 
of Rajya Sabha-Secretary to the delega-
tion.-Born 1921; educated at Fergusson 
College, Gokhale College, Institute of 
Politics and Eco1'}omics, Law College. 
Poona; M.A., LL.M.; married; joined as 
Lecturer in constitutional law and juris-
prudence in the Osmania University Law 
College, Hyderabad 1951-52; Assistant 
Secretary, Hyderabad Legislatiue Assembly 
Secretariat 1952- -56; Under Secretary, 
Law and Judicial Department, Government 
of Bombay 1956-58; Deputy Secretary, 
Rajya Sabha in November 1958; Joint Sec-
retary, Rajya Sabha 1963-i4; Additional 
Secretary, Rajya Sabha since 1974. 

INDIAN STATE BRANCHES 

Andhra Pradesh 
Hon. R. Dasarathanma Reddy, M.L.A.; 
Congress Party; Speaker of Andhra Pra-

desh Legislative Assembly; President, 
Andhra Pradesh Branch of CPA.-Born 
1907; marrie<i; advocate; first elected to 
legislature 1960. 
Special interests: bridge. 

HOD. (Smt.) Roda Mistry, M.L.C.; Con-
gress Party; Member of Executive Com-
mittee, Andhra Pradesh Branch of CPA. 
Born 1928; married: social worker; Vice-
President, Indian Conference of Social 
Work, Andhra Pradesh Branch 1956-66, 
President 1966-71. General Secretarv 
since 1971, Vice-President of its Centr;1 
Executive Committee 1968-70; Chair-
man of Aram Ghar (Home for Destitutes), 
Andhra Pradesh; launched Women's Em-
ployment Scheme 1958; Secretary of War 
Widows Organisation, Andhra Pradesh; 
first elected to the State Assembly 1959; 
re-elected 1962; nominated to Legislative 
Council 1968 and appointed Minister for 
Women's Welfare, Tourism and Cultural 
Affairs; participated in Seminar on Social 
Work, Kyoto, Japan; Chairman, Research 
and Designs In'Stitute, Andhra Pradesh; 
Director, Indian Tourism Development 
Corporation; member, T.B. Association 
and Family Planning Association, Andhra 
Pradesh Branch; member, Indian Red 
Cross Society and Advisory Committee of 
T.B. Hospital, Mental Hospital, etc.; life 
member Andhra Pradesh Branch of CPA; 
attended CPA Seminar Ootacamund 1967-
68. 
Special interests: sports, antiques, handi-
crafts, welfare and promotion of artisa~s 
and artists. 
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dssam 

Hoo. AtaOJ' Rahman, M.L.A.; Congress 
Party; Member, Executive Committee of 
Assam State Branch of cpA.-Born 1920; 
married; Lecturer in history, Cotton Col-
lege, Gauhati, 1943~5 and M.L. Col-
lege, Barpeta 1948-55; first elected to 
legislature, 1949; Member, Assam Legisla-
tive Assembly representing J ani a Constitu-
ency since 1967; Dep'uty Spe.aker, Assam 
Legislative Assembly, 1968-70; Minister 
of Agriculture and Panchayat, Assam, 
1970-72; has been honorary Principal, 
Law College, Barpeta and Chairman, Bar-
peta Co-operative Jute Mills Ltd.; lawyer; 
author of 'Bharat Bhramilo'; attended All 
India Presiding Officers' Conference!', Tri-
vandrum 1968, Goa 1969, Srinagar 1970. 
Special interests: cattle-breeding, readirng. 

HoD. Gauri Shankar Bhattacharya, M.L.A.; 
Peoples Democratic Party; Leader of the 
United LegiSlature Party; Member, Exe-
cutive Committee of A~sam State Branch 
of CPA.-Born 1915; married; General 
Secretary, Assam Students' Federation 
1939----41; President, Assam Students' 
Federation 1941----43; General Secretary, 
Assam Provincial. Trade Union Congress 
1951-58; Member, Assam Legislative 
Assembly since 1952; was Chairman, 
Public Accounts Committee of Assam Le-
gislative Assembly; author of Assamese 
booklets: 'Students Movement in Assam', 
'Pakistan and National Unity' and 'Food 
Problem in A'Ssam'. 
Special interests: reading, gardening. 
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Bihar 

Dr. the Hon. Oletkar lila, M.L.C.-Born 
1926; M.A. (Allahabad), Ph.D. (London); 
married; teaching at Patna University 
since 1948; Viee-President of Indian Poli-
tical Science Association 1970-72; mem-
ber (i) General Council of the Internatio-
nal Political Science Association 1970-
72, (ii) Executive Council of the Indian 
Public Administrative Association since 
1971, (iii) Bihar State Cooperative Coun-
cil 1963-67; honorary Adviser to the 
Bihar Government in Department of Local 
Self Government 1967-68; elected Member 
of Bihar Legislative Council 1970; Chair-
man, EmplOytTh..3Oflt Liaison Committee, 
Government of Bihar 1972-75; Chairman, 
Bihar Municipal Finance Commission 
since 1974, author of 'The Indian Local 
Self Government', 'The Indian Government 
and Politics' and 'The Local Government 
by Committee'. 
Special interests: photography. 

Gujarat 

HOD. GoS81"bhai Chlu1Jabhai Patel, M.L.A.; 
Congress (0) Party; Member of Executive 
Committee of Gujarat Branch of CPA.-
Born 1921; married; held various offices 
for many years in a number of pubJic in-
stitutions; first elected to the Legislature 
1962; Chief Whip of the ruling Congress 
(0) Party. 
Special interests: literature, sports. 

Hoo. Manubbai Ganpram Vyas, M.L.A.; 
Congress Party.-Born 1935; married; first 



elected to the Legislature 1972; President, 
Rashtriya Mazdoor Sangh; Joint Secretary, 
INTUC (Gujarat) 1973; Director, Gujarat 
Textile Corporation 1974-75. 
Special interests: reading, trade union acti-
vities. 

Haryana 

HOD. Samp Singh, M.L.A.; Congress 
Party; Speaker of Haryana Legislative 
Assembly; President, Haryana Branch of 
CPA.-Bom 1919; married; advocate since 
1942; Senior Vice-Chairman District 
Board, Hissar 1948-54; first elected to 
Punjab Vidhan Sabha 1952; Secretary, 
Punjab Congress Legislature Party 1954-
56; elected Deputy Speaker, Punjab Vi-
dhan Sabha 1954, re-elected 1957; elect-
ed Member Haryana Vidhan Sabha 1968, 
re-elected 1972; Minister of Development 
and Cooperation, Haryana 1970-71; elect-
ed Speaker, Haryana Vidhan Sabha 1973: 
Vice-President~ All India Sewa Samiti since 
1974. 
Special interests: reading politic:!! books. 

HOD. Manpbul Singh, M.L.A.; Congress 
Party.-Born 1923; married; Chairman, 
Panchayat Samiti, Jhajjar; Chairman, Zila 
Parishad, Rohtak; Chairman, Bharat Se-
wak Samaj, District Rohtak; Vice-Presi-
dent, Jat Institutions Executive Committee, 
Rohtak; Vice-President, Jhajjar Education 
Society, District Rohtak; first elected to 
Haryana Vidhan Sabha 1967; Deputy 
Speaker, Haryana Vidhan Sabha 1967. 
Special interests: f~ac,ling. 

Himachal Pradesh 

Hon. Kultar Chand Kana, M.L.A.; Con-
gress Party; Speaker of Himachal Pradesh 
Legislative Assembly; President, Himachal 
Pradesh Branch of CPA.-Born 1922; 
LLB., J.D.; married; started law practice 
at Dharmsala (Kangra) 1945; has been 
associated with Cooperative Movement 
and Panchayati Raj; served as Managing 
Director, Kangra Central Co-operative 
Bank; joined Congress 1963; nominated 
honorary Chairman, Himachal Pradesh 
Board of School Education 1970; appoint-
ed Parliamentary Secretary 1971; elected 
Speaker 1972; member, Indian Parliamen-
tary Delegation to U.K. 1972; attended 
CPA Conferences: Malawi 1972, U.K. 
1973, Sri Lanka 1974. 
Special interests: reading, hiking, journal-
Ism. 

Hon. R. C. Verma, M.L.A.; Congress 
Party.-Born 1947; B.Com., LL.B.; single; 
was General Secretary of Delhi University 
Students Union 1968-69; went abroad as 
leader of youth delegation; advocate; elect-
ed member Himachal Pradesh Congress 
Committee and District Congress Commit-
tee Executive unanimously in 1968; elect-
ed Member, Legislative Assembly 1972; 
Chairman, Public Accounts Committee 
since 1974. 
Special interests: photography, table ten-
nis, social service. 

Karnataka 

Hon. R. S. Patil, M.L.A.; Congress 
rarty; Member of the ~~cutive Commit-
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tee of Karnataka Branch of CPA.-
Born 1933; married; first elected to State 
Legislative Assembly 1957; S:!cretary, 
Kar!!ataka Legislature Congress Party; 
member of Estimates Committee 1957-
62; member of Public Accounts Commit-
t.!e. 
Special interests: volley ball, reading, gar-
dening, social work. 

Hon. MaUur Ananda Rao, M.L.C.; In-
dependent; Member of the Executive Com-
mittee of Kamataka Branch of CPA.-
Born ~935; M.A., B.Ed.; married; Gene-
ral Secr.!tary, Kamatab. State Secondary 
Teachers' Association since 1965; hony. 
Principal, Jeevana Shikshakna Prathista-
na, Bangalore; Joint Secretary, All India 
Secondary Teachers' Fed.~ration; first elec-
ted to the Legislative Council 1970. 
Special interests: yoga, wrestling, volley-
ball, teachers' welfare. 

Madhya Pradesh 

Hon. GuWter AJuoed, M.L.A.; Congress 
Party; Speaker of Madhya Pradesh Legis-
lative Assembly; President, Madhya Pra-
desh Branch of CP A.-Born 1921; B.A. 
LL.B., Barrister-at-Law (Irtner-TempJe 
London); married; lawyer and farmer; first 
elected to Parliament 1952; elected to 
Madhya Pradesh Legislativ~ Assembly 
1962, re-elected 1972; Deputy Minister 
for Finance and Law 1963; Minister for 
Law, Parliamentary Affairs, Excise, Sales 
Tax and other non-Agricultural Taxes 
1963-67; nominated Director of Heavy 
Electricals, Bhopal 1969; Vice-President, 
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Madhya Pradesh Provincial Congress 
Committee, 1970-71; Chairman of the 
Privileges Committee of the Madhya Pra-
desh Legislative Ass.~mbly 1963-67; at-
tended Commonwealth Parliamentary 
Conference: Malawi 1972, London 1973, 
Sri Lanka 1974. 
Special inter.:!sts: farming, readiDg law 
books. 

Hon. Naray8B Prasad ShakIB, M.L.A., 
Deputy Speaker of Madhya Pradesh Legis-
lative Assembly.-Born 1931; married; 
journalist and social worker; first el.!cted 
to Legislature 1972. 
Special interests: reading, ~ writing, cricket, 
indoor games. 

Maharashtra 

Hoo. R. V. Bet, M.L.A.; Congress Party; 
Deputy Speaker of Maharashtra Legisla-
tive Assembly; President, Maharasbtra 
Branch of CPA.-Bom 1915; B.A., LL. 
B.; married; advocate; first elected to the 
Legislative Assembly 1967, re-elected 
1972; elected Chairman, Estimates Com-
mittee· 1970; bas been connected with a 
number of institutions in the field of in-
dustrial cooperation. 
Special interests: r~ading, sports. 

Dr. the H08. V. R. Paadit, M.L.C.; Bhara-
tiya Jana Sangh.-Bom 1921; M.A., Ph. 
0.; married; Professor of Sanskrit, Wilson 
College, Bombay; astrologer advocate and 
ooliticran; founder member of Bharatiya 
lana Singh; President Bharatiya Jana 
8angh Maharashtra; first elected to legis-



rature 1964; worked on important iegis-
rative committees; member of sev~ral edu-
cational literary, cultural and sports asso-
ciations; attended Commonwealth Parlia-
mentary Conferenc~, London in 1966. 
Special interests: photography, horse rac-
mg, stamp collecting, music. 

Meghalaya 

Hon. Captain W. A. Sangma, M.L.A.; All 
Party Hill Leaders Conferenc:!; Chief 
Minister of Meghalaya; Vice-President ~f 
Meghalaya State Branch of CP A.-Born 
1919; married; served in army dur ing 
World War II as Commissioned Officer 
194~-46; entered politics after war; 
founder.,member Garo National Council, 
its President 1947-48 and 1950-to dat.:!; 
elected to Garo Hills District Council 1952 
and became its first Chief Executive Mem-
ber; one of found.:!rs of Eastern India Tri-
bal Union and became the first Chairman 
of the Party 1953; first elected to Ass-am 
Assembly 1957; Minister of Tribal Areas, 
Transport, Publicity and Information, As-
sam 1958-60; one of founG:!rs of All 
Party Hill Leaders Conference its Chair-. ' 
~an smce 1961 till now; elected to inte-
TIm Legislative Assembly of Meghalaya 
1970 and became the first Chief Minister 
Of Meghalaya 1970; Indian delegate to 
the 29th Session of the U.N. General As-
sembly 1974. 
Special int.!rests: social work, badminton, 
golf, fishing. 

HOD. Maham Singh. M.L.A.; Congress 
Party; Leader of the Opposition; Vice·· 

President of Meghalaya State Branch of 
CPA.-Born 1920; married; joined Shil-
long Bar Association 1 ~4 7, twice elected 
President of the Association; was appoint-
ed Assistant Government Advocate and 
later Government Advocat.!; first elected 
to the Assam Legislative Assembly 1952, 
re-elected 1959 and became Cabinet Min-
ister; elected to the Meghalaya Legislative 
Assembly 1972 and became Leader of 
Opposition; member of Assam Pradesh 
Congress Committee for a number of 
years; became first President of Meghala-
ya Pradesh Congress Committee 1972; 
connected with a number of social and 
educational institutions. 
Special interests: promotion of indigenous 
dances and music, g3rdening, cattle-rear-
mg. 

Nagaland 

HOD. K. V. Keditsu, M.L.A.; Nagaland 
Nationalist Organisation; Speaker of Na-
galand State Legislative Assembly; Pre-
sident of the Nagaland Branch CPA.-
Born 1940; married; J oint Secretary, N aga 
Students, Union, Shillong; General 
Secretary, Naga Students' Federation, Gau-
hati 1964-65; Headmaster, Chiechama 
Government-Aided High School 1965-66; 
first ekcted to Legislative Assembly 1966, 
re-elected 1969; elected Deputy Speaker 
of Nagaland Legislative Assembly in 
1969.; re-elected Member of the Assembly 
1974 and elected Speaker of the State 
Legislative Assembly in 1974. 
Special interests: reading, hunting. 
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Orissa 

Bon. Braja Mohall Mohanty, M.L.A.; 
Congress Party; Speaker of OrisS'a Legis-
lative A,ssembly.-Born 1923; B.A. 
(Hons.), LL.B.; married; advocate; Secre-
tary, Puri District Students' Federation 
1939; joined 'Quit India' movement 1942; 
member of the Working Committee of In-
dian National Union of Students 1950; 
joined Puri Bar 1951; dected Municipal 
Councillor, Puri 1951; Associate Public 
Prosecutor, Puri District 1964; associated 
with a number of educational institutions; 
fOlmder-member Of Puri Mahila College, 
Nimapara College and President of Nima-
para College; elected t~ Orissa Legislative 
As~bly 1967, re-elected 1971, 1974; 
Chief Whip of Assembly Congress Party 
1967, elected Secretary of Congress Le-
gislature Party 1971; President Orissa Pra-
desh Congress Committee 1971; Minister 
of Revenue, Irrigation and Power and 
Mining 1972-73; Speaker of Orissa Legis-
lative Assembly since 1974. 
Special intert!sts: reading, writing of arti-
cles on political and economic problems 
and on literature. 

Boa. N ...... PradIum, M.L.A.; Swatan-
tra Party.-Bom 1922; B.A., B.L.; Mar-
ried; advocate and cultivator; Director of 
many Apex Cooperative Institutions; 
PreSident Apex Cooperative Marketing 
Society and Boudh Central Cooperative 
Bank; participated in "Quit India" move-
ment; was active Prajamandal worlv:r dur-
ing Ruler's regime in Boudh; edited under-
ground paper "Swadhin Boudh Barta"; 
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joined Congress after Independence; was 
member of Executive of Utkal P .C.C. and 
President of D.C.C. Phulbani; joined Swa-
tantra Party 1971; elected to Orissa As-
sembly 1971; Minister of Tribal and 
Rural Welfare and Law 1971-72; re-
elected to Orissa Assembly 1974; Chair-
man P .A.C.; EX..~cutive MemlberBhara-
tiya Lok Oal Orissa Branch and President 
Phulbani District Unit. 
Special interests: story-writing, social wel-
fare, cooperation. 

Punjab 

Dr. the BOB. Kewal Krislaaa, M.L.A.; 
Congress Party; Speaker of Punjab L~gis
lative Assembly; President of Punjab 
Branch of CPA.-Bom 1923; married; 
Member of Municipal Committee, Muke-
rian (Hoshiarpur) 1954-69 and its Vice-
President for two years; Manager, Arya 
Girls High School, Mukerian; first elected 
to the Legislative Assembly 1969, re-elec-
ted 1972; elected Deputy Speaker 1972; 
elected Speaker 1973; keenly interested in 
medical sci~nce; attended CPA Conferen-
ce held at Colombia in 1974 and CPA 
seminar in England in 1975. 
~pecial interests: study of literature, poli-
tIcal science 

Bon. Sorjit Singh BamaIa, M.L.A.; Shi-
romani Aksli Dal.-Bom 1925; married; 
entered legal profession 1946; first electerl 
to the Legislative Assemb1y 1967, re-elect-
ted 1969; Education Minister,· Punjab 
1969-71 ; re-elected to the Assembly 
1972; General Secretary of A1m1i Dal; 



President, World Guru Nanak Foundation 
for two 
Special 
reading, 

years. 
interests: travelling, 

mountaineering. 

Rajasthan 

painting~ 

Hon. Ram Kishore Vyas, M.L.A. C~n
gress Party; Speaker of Rajasthan. LegIs-
lative Assembly; President, Rajasthan 
Branch of CPA.-Bom 1908; B.A., LL. 
B.; married; actively particip~ted in .na-
tional freedom struggle; advocate RaJas-
than High Court; Secretary, l'aipur .Har 
Association 1944-47; Member, Jalpur 
Municipal Council 1938-52; Chairman 
of various committees of J aipur Munici-
pality; elected member of the Central Ad-
visory Board, Jaipur State; lecturer Law 
College Jaipur 1949-52; Member Rajas-
than Legislative Assembly 1952-62 and 
1967-72; Cabinet Minister, Rajasthan 
Government since 1952 holding various 
portfolios; Deputy Leader of, Congress 
Legislature Party in Rajasthan Legislative 
Assembly 1955; Chancellor, Hindi Sahi-
tya Sadavart, Jaipur; Member, North 
Zonal Council; Editor 'Saba Granthavali'; 
President, Provincial Congress Committee 
1966-67; Member, Congr~ss Parliamenta-
ry Board and Working Committee, Rajas-
than; Member AlCC; Chairman, Bangia 
Desh Sahayata Samiti (Rajasthan Branch); 
Chairman, Shaheed Smarak Sami~, Raj~s
than; President, Indo-GDR Fnendshlp 
Association, Rajasthan Branch; Chairm~, 
Committee on Administrative Reforms In 
Rajasthan; Member, Executive council .of 
the Institute of Constitutional and Parba-

mentary Studies, New ~lhi; attended 
CPA conferences; Blantyre 1972 London 
1973. ' 

Hon. Ram Singh Yadav, M.L.A.; Con-
gress Party; Deputy Speaker of Rajasili'an 
Legislative Assembly.--Born 1928; M.A., 
LL.B.; married; advocate; Pradhan, 1'an-
chayat Samiti, Kishangarh Basti 1959-
65; Vice-Chairman, Agricultural Produce 
Marketing Committee, Khairthal 1965-
71 and Chairman since 1971 to dat~; 

Chairman, Central Cooperative Bank, Al-
war 1967-68; first elected to the Legisla-
tive Assembly in 1972; Chairman, Press 
Gallery Advisory Committee and Decora-
tion Committee of Rajasthan Legislative 
Assembly; Vice-Pr.:!sident of MLA's Club; 
Vice-President 'of Peace and Solidarity 
Council for Rajasthan; attended CPA 
Conference, Colombo in 1974. 
Special interests: agriculture and rural de-
velopment, law, sports. 

Tamil Nadu 

Holl. Kavignar Ka Vezllavendan, M.L.A.; 
Dravida Munetra Kazhagam; Member of 
the Executive Committee of Tamil Nadu 
Branch of CPA.-Bom 1940; B.A., B.L.; 
married; advocate; Member Dravida Ka-
zhagam and Dravida Mun.;!tra Kazhagam; 
Member Tamil Nadu Legislative Assemb-
ly since 1967; Minister for Labour, Tamil 
Nadu 1969; Chairman, Estimates Commit-
tee 1971-72; Leader of several labour 
unions; editor of "Tamil Then", a 
monthly journal and author of many books 

365 



in Tamil; attended Labour Conference, 
Geneva 1970. 
Special interests: reading, attending dra-
mas, film shows. 

HOD K. Rajaram, M.L.C.; Congress (0) 
Party; Leader of the- Opposition. in .the 
Tamil Nadu Legislative CouncIl; Vlce-
Pr~sident of Tamil Nadu Branch of 
CPA.-Bom 1909; marrieo; President of 
the District congress Committee for 9 
years; took part in the freedom movement 
and was in jail for 5 years; first elected 
to Madras Legislative Assembly 1946; 
Member of Madras State LegislatiJr.~ since 
1946 except for the period 1957-62; Min-
ister in the State Cabinet 1953-54; Presi-
dent of Tamil Nadu Congress Committee 
1957-59 and Treasurer of the Commit-
tee since then. 
Special interests: readin~, organisational 

Dr. Ram Manobar Lohia 1964; e1ected 
joint secretary of the Socialist Party 1964 
and to its National Executive 1965; first 
elected to the U.P. Assembly 1969; Deputy 
Speaker of the U.P. Assembly 1969-74; 
elected Speak • .!r of the Assembly 1974; at-
tended CPA Conferences: Malawi 1972, 
London 1973 and Colombo 1974. 
Special interests: reading, sports, study 
tours. 

HOD. (Smt.) Mohsina Kidwai, M.L.A.; 
Congress Party; Minister for Harijan and 
Social Welfare; Member of Executive 
Committee of Uttar Pradesh Branch of 
CPA.-Born 1932; married; first elected 
as member of Legislativ~ Council in 1960; 
political and social worker. 
Special interests: photography, sports, po-
litics, social work and reading. 

work. West Bmgal 

U ttaT Pradesh 

HOD. Vasudeva Singh, M.L.A.; Congress 
Party; Speaker of Uttar Pradesh .Legisla-
tive Assembly.-Bom 1915; marncd; was 
lecturer in P.B. College, Pratapgarh City, 
U.P.; joined Praja Socialist Party 1953; 
was Chairman of Pratapgarh City Local 
Body; honorary Flight Officer 1947 ~nd 
helped in evacuation Of marooned Indran 
refugees from Pakistan; elected distri~t 
secretary of the Socialist Party of ~la 
in 1954, state. secretary in 1956 and a11-
India joint secretary in 1958; elected 
Chairman of the U.P. Socialist Party 1961; 
personal secretary of the Socialist Leader 
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Hon. Apurbaial Mazumdar, M.L.A.; In-
dependent; Speak.~ of West Bengal Le-
gislative Assembly; President, West Ben-
gal Branch of CPA.-Bom 1925; M.A., 
LL.B.; married; advocate Calcutta High 
Court; first elected to legislature 1957, re-
elected 1962, 1967, 1969, 1971 and 1972; 
connected with activ.~ politics since school-
days and 'became a follower of Netaji Su-
bhas Bose; President (i) Bengal S.C. Stu-
dents' Federation 1945--48 (ii) Progres-
sive Backward People's Association 1951 
(iii) Sara BangIa Agragami Kisan Sabha 
1970 (iv) Manbik Adbikar Sanrakshan 
Samiti 1973 (v) Medico-Psychological Re-
search Society, Calcutta 1974 (vi) Gov-



erning Body of Dinabandhu Mahavidya-
laya Bongaon; founder-secretary Netaji 
Vidyatan, Howrah, Indo-Bangbldesh Fri-
endship Society 1972 and Bengal Schedul-
ed Castes' Federation 1975; Vice-Presi-
dent, All India Youth League, 1971 and 
All India S. C. Students Federation 1945 
-56; Chairman (i) St. Johns Ambulance, 
Howrah and (ii) Central Refugee Council 
1970; Secretary, All India Forward Block. 
West Bengal State Committee and Member 
Executive Commit~e All India Forward 
Block (since resigned in 1972); attended 
CPA Conferences held in 1971. 1972, 
1973, 1974. 
Special inte1\..'"'Sts: books, travels, sports, 
social service. 

HOD. Haridas Mitra, M.L.A.; Congress 
Party; Deputy Speaker of West B.~ngal 
Legislative Assembly.-Bom 1914; M.A.; 
married; started political life in early stu-
dent days; jailed in 1935 when Secretary 
of Calcutta University Stud~nts Union; 
sentenced to death in 1945 being Netaji's 
IN A Secret Service man, death sentence 
commuted to life imprisonment on Gandhi-
ji's intervention, released on the eVe of in-
dependence in 1947; first elected to legis-
lature 1957, r~-elected 1967, 1972; led 
a refugee movement in 1959 as General 
Secretary, All Bengal Refugee Association; 
founder President of the College at Cha-
kda'ba; President, Indo-GDR F~ndship 
Society West Bengal; President, Jessops 
Employees Union, Calcutta; General Se-
cr.:!tary, Bangladesh Mukti Sangiam Saha-
yak Samiti 1971; President, Bharat Bangla-
desh Friendship Society 1975; Secretary, 

Praja Socialist Party, West Bengal 1957-
61; Secretary, BangIa Congr.:!ss Pradesh 
Committee 1966-69. 

,Special interests: literature, travelling, visit 
'to European countries. 

Shri Te. Hanumanthappa, s.~cretary Kar-
nataka Legislature-Secretary to Indian 
Stale Branches delegation.-Born 1914; 
B.A. (Hons.), B.L.; practised as an advo-
cate; served as a Li.~utenant for four years 
in the Second World War; Secretary, Ma-
dras Legislature 1955-64; Secretary Kar-
nataka Legislature sinc:! 1965; Secretary) 
Madras Branch of CPA tilf 19"64~Secretary 
and Treasurer, Karnataka Branch of CPA 
since 1965; attended CPA Conferences as 
Secr.::tary, Indian Strate Branches delega-
tion; New Delhi 1957, London 1961, 
Nassau 1968. 
Special inten~sts·: swimming. 

JAMAICA 

'Hon. S. Mullings. M.P.; Parliamentary 
Secretary, Ministry of Youth and Com-
munity Deve'lopment.-Leader of the 
delegation. 

KENYA 

Hon. H. C. Wariithi, M. P.; Kenya Afri-
can National Union; Assistant Minister 
of State president's Office.-Leader of 
the del~gation.-Born 1931; married; 
advocate of High Court of Kenya ~ce 
1959; first elected to parliament in 1963; 
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founder member of KANU (life member); 
participated in CPA seminar U.K. in 1966. 
Special interests: tours, tennis, 'Swimming. 

Hon. M. K. Amp Keino, M.P.; Kenya 
African National Union.-Bom 1937; 
married; economist; Statistical Officer in 
Ministry of Economic Planning 1967-68; 
Provincial Statistical Officer in Ministry of 
Economic Planning 1969; first elected to 
Parliament 1969. 
Special interests: farming, athletics. 

Hon. (Mn.) Grace Onyango, M.P.; Kenya 
African National UnioD.-Bom 1934; 
married; teacher 1950-56; Councillor, 
Municipality of ;Kisumu 1954-55; acting 
Mayor 1955; Mayor 1956-58; first elected 
to Parliament 1969; has visited Bulgaria, 
East Germany, United {Kingdom, U.S.A. 
and India in various representative capa-
cities. 
Special interests: reading, social welfare 
activities. 

Mr. H. B. N. Gichero, Clerk Assistant 
of the National Assembly.--Secretary to 
the· delegation.-Bom 1944; single; 
joined Parliament in 1970 as Clerk-
Assistant; attached to British House 
of Commons 1972; responsible for legisla-
tion and research on Parliamentary affairs; 
author; member of Committee on Legisla-
tion and Municipal Affairs-Kenya Natio-
nal Chamber of Commerce; attended CPA 
conferences; Australia 1970, Malaysia 
1971 and Malawi 1972; attended African 
CPA Regional Conference in Botswana 
1974. 
Special interests: athletics, reading. 
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LESOTHO 

Hoo. S. A. 1bakalekoala, M. P.; Basuto-
land Congress Party .-Born 1907; 
married ; membe.r of Basutoland Congress 
Party since its inception in 1952; first 
elected to Parliament 1973; tre~urer of 
the National Executive of the party since 
1973. 
Special interests: tennis. 

Mr. B. A. Tletase, Clerk to the National 
Assembly; Secretary, Lesotho Branch of 
CPA.-Secretary to the delegation.-
Born 1922; started career as teacher; Pre.-
sident, National Teachers Union 1963-
68; President, National Football League 
1957--68; Secretary-General, Lesotho 
SDOrts Council 1970-73 and 1974-75; 
Deputy-Clerk, National Assembly 1968-
70, Clerk 1969-75; board-member of 
Maseru Tyre Co., Thaba-Bosiu Ceramics 
and Lesotho Airways Corporation; Secre-
tary for Training 1970-71; attended (i) 
African Regional Conference, Bo~wana 
1974, (ii) CPA Conference, Sri Lanka 
1974, (iii) African Regional Conference, 
Lesotho 1975. 
Special interests: music, sports, cinema, 
reading, writing short stories, horse riding. 

MALAWI 

HOD. R. A. Banda, S. C., M.P.; Malawi 
Congress Party; Minister of Justice and 
Attorney General and Minister of Local 
Government; member of Executive Com-
mittee Malawi Branch of CP A.-Leader 
oj the delegation.-Bom 1937; married; 
Barrister-at-Law; SPOrts Officer 1962; Legal 



Aid Advocate 1966-67; State Advocate 
1967; Local Courts Commissioner 1968; 
Resident Magistrate 1968-69; Senior Re-
sident Magistrate 1969-70; Director of Pub-
lic Prosecutions 1970--72; Attorney Gene-
ral and Secretary for Justice 1972-74; 
appointed! Senior Counsel 1972; appoin-
ted Minister for Parliamentary Elections 
1975. 
Special interests: football, reading. 

HOD. E. C. I. Bwanali, M.P.; Minister of 
Health.-Born 1946; married; took diplo-
ma in Public Administration; Administra-
tive Officer 1969-73; nominated Member 
of Parliament 1973 and Deputy Speaker 
1974. 
Special interests: football, reading. 

HOD. J. S. ChilapoodwB, M.P.; Deputy 
Speaker of Parliament; Member of Execu-
tive Committee of Malawi Branch of CPA. 
-Bom 1935; married; teacher 1954-57; 
COUrt Clerk 1957-59; attended six mon-
ths' course on co-operative societies in 
India and obtained diploma 1964-65; 
elected Member of Parliament 1968. 
Special inter!~sts: football, reading. 

Mr. L. M. Khofi, Clerk of Parliament; 
Honorary Secretary, Malawi Branch of 
CPA.-Secretary to the delegation.-
Born 1942; education: High School, In-
stitute of Public Administration, Malawi, 
Oxford University; married; joined Gov-
ernment service 1964; Assistant District 
Commissioner and District Commissioner, 
1965-66; Section Officer, Ministry of 
Works & Supplies 1967, Ministry Qf 

Finance 1968-69; Public Service Inspec-
tor 1970; Commissioner for Training 1972 
-74; Clerk of Parliament 1968, 1970-
72 and 1974-75; attended (i) CPA Con-
ferences: Australia 1970, ~1alaysia 1971, 
Malawi 1972, Sri Lanka 1974 (u) African 
Regional Conference, Botswana 1974; 
attachment to House of Commons 1971; 
has travelled widely in Africa, Europe and 
the Far East. 

MALAYSIA-MAIN BRANCH 

Hon. Datuk Musa Hitam, S. p. M. J., 
M.P.; United Malays National Organisa-
tion; Minister of Primary Industries; Mem-
ber of Executive Committee of Malaysia 
Branch of CPA.-Leader of the delega-
tion.-Bom 1934; married; Malaysian 
Civil Service 1959-63; Political Secre-
tary to Minister of. Transport 19~; 
Executive Secretary, Umted Malay~ NatiO-
nal Organisation 1965-68; first elected to 
Parliament 1968; Assistant Minister to 
Deputy Prime Minister 1969; Chairman, 
Federal Land Development Authority 
1971-72' De.puty Minister of Trade and 
Industry' 1973-74; attended CPA ~e
rences, Malaysia 1971, Malawi 1 ~72; at-
tended Executive Committee meetings re-
presenting Southeast Asia; West Indies 
1971, Sin~pore 1972. 

HOD Lim Cho Hock, M.P.; Democratic 
Acti~n party.-Bom 1940; married; ad-
vocate and solicitor; Deputy Secretary 
General of Democratic Action Party; first 
elected to Parliament 1969. 
Special interests: reading, swimming, so-
cial work. 
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Seaator the Hon. f. S. Gabriel; Malaysian 
Indian Congress (N ational Front) .-
Born 1933; married: Police Inspector for 
10 years; Officer-in-Charge Company Se-
curity for 7 years; first elected to Parlia-
ment 1969; attended (i) 110th session of 
IPU in Yaounde, Cameroons 1972 (ii) 
l2th Area CPA Conference in Melbour-
ne, Australia 1973. 
Special interests: badminton, table tennis, 
hockey, reading. 

Tuan Hj. Ahmad Hasmoni bin Hj. Husse-
in, Deputy Clerk of Parliament. -Secre-
tary to the delegation.-Born 1935; 
married. 
Special interests: reading. 

MALAYSIAN STATE BRANCHES 

lohore 

Bon. Tuan Haji Redzuan bin Hj. Salim, 
AMN, PIS. MLA: Barisan National (Na-
tional Front) .-Bom 1930; married; busi-
nessman; first elected to Legislative As-
sembly in 1969; attended CPA Conferences 
at Kuala-Lumpur 1971 and at Malawi 
1972. 
Special interests: sightseeing, fishing. 

Kedah 

Hon. Toan Haji Safirol bin Haji HMhim. 
PIK., M.L.A.; Barisan National (National 
Front) .-Bom 1940; married; businessman 
and politician; first elected to the legisla-
ture in 1974; Chairman of the Youth Or-
ganisation, North Kedah. 
SpeciaJ interests: badminton. footbal1. 
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Malacca 

Hon. Yang Berbonnat Datuk Haji Ahmad 
bin Haji Manap, DKSJ. PPN, J.P., M.L.A.; 
United Malays National Organisation; 
Speaker of Legislative Assembly; Presi-
dent of the Malacca Branch of the CP A.-
Born 1916; married; politician; -first elec-
ted to the legislature in 1969. 
Special interests: football. 

Negeri Sembilan 

Hon. ElICik no ... Hialtg Kim, P.P.T., 
J.P., P.l.K., M.L.A.; National Front; 
Member of State Executive Council.-
Born 1915; married; businessman; first 
elected to the legislature in 1959. 
Special interests: reading, gardening. 

Pahang 

Hon. Dato Komia Budiman Mohd. Khairu-
ddin biD Mohd. Kawi, A.M.N., M.L.A.; 
United Malaysian National Organisation; 
Speaker of Legislative Assembly; Presi-
dent Pahang Branch of CPA.-Bom 
1928; married; journalist; nominated 
as member of the then Pahang State Legis-
lative Council 1956-59; first elected to 
the legislature in 1959; nominated Mem-
ber of State 'Executive Council 1959-69. 
Special interests: writing. 

Penang 

Hon. S. P. CbeJHab, J.P.; M.L.A.; Barisan 
National: Member of State Executive Coun-
cil.-Born 1939; married; first elected to 
legislature in 1969; interested in trade 



union movement, religious and social ac-
tivities; attended CPA Conference In 
Landon 1973. 
Special interests: reading, badminton. 

Perak 

Hon. Mobd. Bashir bin Haji Mohd. Ba-
hari, P.J.K., M.L.A., National Front.-
Born 1934; married; Company Director; 
first elected to Legislature 1974. 
Special jnterests: reading, swimming. 

Sabah 

Hon. Datuk Kassim Kamidin, P.G.D.K., 
M.L.A.; United Sabah National Organi-
sation.-Born 1922; married; elected 
Chairman of the Tawan Rural District 
Council 1964; first elected to Legislature 
1967; appointed Chairman of the Sabah 
Ports Authority 1971; Assistant Minister 
to Minister of Communications and Works 
1975. ' 
Special interests: reading, golf, music. 

Sarawak 

Dr. the Hon. Woag Soon Kai, P.B.S., 
M.C.N.; United People's Party; Minister 
for Agriculture and Community Develop-
ment.-Bom 1927; P. B. S.; M. B. B. S., 
F.R.C.S. (England and Edinburgh); mar-
ried; served in Sibu Lau King Howe 
Government Hospital as surgeon since 
] 959 and established his own clinic and 
surgical hospital in 1971; first elected to 
Council Negri (Legislative Assembly) 
1974; Life member of Sarawak Branch of 
CPA; State Minister for Agriculture and 
Commlftlity Development since 1974. 

Special interest..:.' golf, . I " ~OCta gathering, 
reading. 

Selangor 

Hon. Dato Haji Harun bin Haji Idris, 
S.P.M.S., S.M.S.; M.L.A.; Barisan Nation-
al; ~hief Minister of Selangor State; Vice-
PresIdent, Selangor Branch of CPA.-
Born 1925; barrister-at-Iaw' married· first , , 
elected to the legislature in 1969. 
Special interests: football, golf. 

Trenggant 

Hon. Haji Mobd. Salleh bin Isma:l, S.M.T. 
P.J.K., M.L.A.; National Front; Member 
of Executive Committee, Trengganu State 
Branch of CPA.-Bf)l'n 1936; ma:-ried; 
Deputy Commissioiler of Land and Mines, 
Trengganu; District Offict!r Dungull, 
Trengganu; Deputy State Dt!velopm.'nt 
Officer, Trengga11l1; businessman; first 
elected to le.gislature 1974. 
Special in'erests: tennis, golf: travelling. 

Tuan Syed Ali bin Syed Idms Alhabshi, 
P.J.K.; United Malays National Organisa-
tion; Clerk of Legislative Assembly of 
Malacca; Secretary, r"lalacca Branch of 
CPA.-Secretary to Malaysian State Bran-
ches delegation.-Bom 1921; married; 
public administrator. 
Special interests: sports. 

MALTA 

Hon. Emmanuel Attard Bezzina, M.P.; 
Labour Party; Speaker of House of Repre-
sentatives.-Leader oj the delegation.-
Born 1921; Degrce in Pharmacy 1945; 
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married; first elected to Parliament 1947; 
Deputy Speaker 1956; Chief Whip 1962~ 
attended CPA Conferences: Jamaica 
1964, Sri Lanka 1974; led Parliamentary 
delegations to Libya 1974 and 1975 and to 
Egypt 1974; attended (i) Council of 
Europe Speakers' Conference 1974 and 
1975 (ii) Socialist International, Hamburg 
1959 (iii) Freedom from Colonialism 
Conference in Tunis 1961. 
Special interests: photography, swimming, 
sailing. 

HOD. Joseph Brincat, M.P.; Labour Party. 
Born 1944; married; graduated in Arts and 
Economics from London University; LL.D. 
from University of Malta 1970; lawyer; 
entered politics 1970; first elected to 
Parliament 1971; Leader of Maltese dele-
gation to Council of Europe since 1972. 
Special Interests: football, music. 

HOD. Albert Borg Olivier De PDF, M.P.; 
Nationalist Party.-Bom 1932; LL.D. 
(Royal University of .Malta); single; 
Assistant-Secretary General for Poli-
tical Affairs of the Nationalist Par-
ty; President of the Nationalist Party 
Youth Movement; first elected to Parlia-
ment 1966; Government Whip 1966-71; 
Opposition Whip 1971-74; Parliamentary 
Delegate to Council of Europe 1966-
74; International Secretary of the N ation-
alist Party 1975. 
Special interests: reading, music, walking. 

Mr. Denis Cauchi.-Secretary to the 
delegation.-Bom 1937; married; Civil 
Servant; Secretary to the Maltese Parlia-
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mentary Delegation to the Council ot 
Europe sessions 1972, 1973. 
Special interests: archery, swimming. 

MAURITIUS 

HOD. Raoul Bondhun, M.L.A.; Muslim 
Committee of Action; Parliamentary 
Secretary, Ministry of Youth and Sports-
Leader of the delegation.-Bom 1937; 
married; served as Public Assistance Offi-
cer 1958-61; teacher of English and 
History at St. Andrews College 1961- ·69: 
first elected to the legislature 1967; parti-
cipated in CPA, Group Visit to U·K. 1969; 
attended General Assembly of AIPLF in 
Dakar as leader of Mauritian delegation and 
elected Member of Executive Committee. 
Special interests: theatre, music, football. 

Hon. M. Mason, M.L.A.; Labour Party; 
Parliamentary Secretary, Prime Minister's 
Office; Member of Executive Committee of 
Mauritius Branch of CPA.-Born 1913; 
married; primary school teacher; Police 
constable; labourer; trade unionist, jour-
nalist; first elected to the legislature 1967; 
attended CPA African Regional Con-
ference in Sierra Leone 1970. 
Special interests: reading, theatre. 

Hon. D. Ramdin, M.L.A.; Labour Party.-
Born 1920; married; owner planter; first 
elected to the legislature 1967; attended 
CPA Conference, Malawi 1972. 
Special interests: deer hunting, horse-riding, 
reading. 



Mr. Maurice Dm, Clerk Assistant of LegIs-
lative Assembly--Secretary to the delega-
tian.-Born 1927; married; Assistant Sec-
retary, Civil Service Union 1945-46; Sec-
retary and Accountant, Medical Services 
1948-49; Reporter Legislative Council 
1949-59; Chief Reporter 1959-62; Clerk 
Assistant, Legislative Assembly since 1962; 
participated in Regional African Seminar, 
Kenya 1970; Parliamentary Practice and 
Procedure Course, 'Vestminster, London 
1971; Attachment. House of CommO'Ils 
1971; attended (i) Annual CPA conference, 
Malawi 1972 (ii) Regional African Con-
ference, Tanzania 1973 (iii) Third 
Speakers' Conference, Zambia 1973 and 
(iv) Annual CPA Conference, Sri Lanka 
1974. 
Special interests: theatre, swimming, soccer, 
horse-racing. 

NAURU 

Hon. J. A. Bop, M.P.; Minister of Fin-
ance-Leader of the delegation.-Born 
1922; married; politician; first elected to 
Parliament 1966. 
Special interest: golf. 

Hon. R. I. T· KDD, M.P.; Member of Exe-
cutive Committee of Nauru Branch of 
CP A.-Born 1942; married; teacher; first 
elected to Parliament 1971. 
Special interests: chess, photography. 

NEW ZEALAND 

Hon. E. E. Isbey, M.P.; Labour Party, Par-
liamentary Under Secretary to Minister of 
Civil Aviation and Meteorological Services, 

to Minister of Transport and to Minister 
of Railways; Member of Executive Com-
mittee, New Zealand Branch of CPA-
Leader of the delegation.-Brun 1914; 
married; emigrated from Britain 1946; 
factory manager, farm worker, water-sider; 
Executive member and President, Auck-
land Waterside Workers' Union for 12 
years; National President, Waterside Wor· 
kers' Union for 11 years; has been Vice-
President of Labour Party; first elected to 
Parliament 1969. 
Special interests: arts, theatre, sports. 

Hon. (Mrs.) Mary Dorothy Batchelor, M.P; 
Labour Party; Member of Executive Com .. 
mittee, New Zealand Branch of CPA.-
Married; first elected to Parliament 1972; 
trade union organiser; City Councillor. 
Special interests: surfing, dancing. 

HOD. L. F. Sloane, M.P.; National Party; 
Member of Executive Committee, New Zea-
land Branch of CPA.-Born 1918; mar-
ried; reporter, "Northland Times"; joined 
army 1940 and served in North Africa and 
Italy campaigns, returning to Ne~ Zeala~d 
in 1945; director, Northern \VaIroa DaIry 
Company and Bobby Calf Pool; me?l~er, 
local Agricultural and Past-Jral ASSOCIation 
and patron of district's Raci.n? Club; for~ 
mer President of Northern Walroa Return-
ed Services Association and member of the 
NZRSA Dominion Council representing 
Northland; first elected to p~rliament .1960 
and then in 1969 when appomted ChaIrman 
of the Local Bills Committee. 
Special interests: rugby, football, tennis, 
cricket and lawn bowls. 
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Mr. C. P. Uttlejohn, Deputy Clerk of 
House of Representatives; Assistant Hon. 
Secretary New Zealand Branch of CPA-
Secretary to the delegation.-Born 1923; 
married; LL.M. from Victoria University of 
Wellington; joined Public Service, Land 
and Survey Department 1940; served 
World War II RNZAF in New Zealand 
and Pacific 1941-45; appointed Derk of 
Journals and Records, 1954; Second Clerk 
Assistant 1964.; Clerk A,ssistant 1971; De-
puty Clerk 1974; attended (i) CPA, Con-
fe:ences: New Zealand 1965, Uganda 1967, 
Australia 1970. Malawi 1972, (ii) Eighth 
Australian Area Conference, Tasmania 
1965, (iii) Eleventh Australasi~ Area 
Conference, New Zealand 1971. 
Special interests: Yachting, gardening. 

SIERRA LEONE 

Hon. Tom Smith, M.P.; All People's Con-
gress; Minister of State and Leader of the 
House; Member of the Executive Commit-
tee of the Sierra Leone Branch of CPA-
Leader of the delegation.-Born 1936; 
married; businessman; first elected to Par-
liament 1973· 
Special interests: sports, music and con-
certs. 

Hon. S. B. Goba, M.P.; All People's Con-
gress; Member of the Executive Committee 
of the Sierra Leone Branch of CPA.-
Born 1924; married; politician; first elect-
ed to Parliament in 1951. 
Special interests: films, dancing, plays. 

Hon. F. S. Macauley, J.P., M.P.; All Peo-
ple's Congress.-Bom 1904; married; 
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politician; Commissioner for Oaths; first 
elected to Parliament 1973. 
Special interests: films, reading. 

Mr. A. M. DumbuY8, Secretary of the Sierra 
Leone Branch of CP A-Secretary to the 
delegation.-Born 1943; married; Editor 
of Debates 1970-72; Deputy Clerk of Par-
liament since 1972; attended African Re-
gional CPA Conference Dar-es-Salaam 
1973 and CPA Conference, London, 1973. 
Special interests: dancing, table-tennis, 
swimming. 

SINGAPORE 

Hon. Jek Yeun Dong, M.P.; People's 
Action Party; Minister for Culture-
Leader of the delegation.-Born 1930; 
married; journalist; first elected to Parlia-
ment in 1963; Member of Executive Com-
mittee of Singapore Branch of CPA 
1967-68. 

Roa. Lsi 11aa Cbai, M.P.; Peoples' Action 
Party; Member ,of Executive Committee of 
Singapore Branch of CPA.-Born 1937; 
married; journalist. 
Special interests: cuitural and educational 
activities. 

SRI LANKA 

Hon. M. C. Gopallaws, M.P.; Sri Lanka 
Freedom Party .-Bom 1941; married; 
graduated from University of Ceylon; first 
elected to Parliament 1970; Member of 
House cit Representa~ives 1970-72; 
Member of National State Assembly since 



inauguration of Repubiic of Sri Lanka 
1972. 
Special interests: student activities. 

Hoo. K. Jeyakkody, M.P.; Federal Par-
ty.-Bom 1916; married; law graduate; 
Attorney-at-Law of the Supreme Court of 
Sri Lanka; Member of Ceylon Judicial 
Service 1951-59; first elected to Parlia-
ment 1970; Member of House of Repre-
sentatives 1970--72; Member of National 
State Assembly since inauguration of Re-
public of Sri Lanka 1972. 
Special interests: cooperative movement· 

Mr. S. S. Wijesinha, Clerk of the National 
State Assembly, Hon. Secretary and 
Treasurer of Sri Lanka Branch of CP A-
Secretary to the delegation.-Bom 1921 ; 
B.A. LL.M. married; Barrister-at-Law 
Attorney-at -Law of the Supreme Court of 
Sri Lanka; appointed Crown-Counsel 
1948; represented Ceylon at the Interna-
tional Law Association Conference, New 
York 1958; Member, Ceylon delegation 
to the U.N· General Assembly 1959; re-
presented Ceylon at the International Civil 
Aviation (Legal) Conference, Tokyo 
1963; Oerk of the National State Assem-
bly and Registrar of Constitutional Court 
Of Sri Lanka since May 1972; attended 
meetings of the Association of Secretaries-
General of Parliaments, Geneva 1967) 
New Delhi 1969, Rome 1972, Ivory Coast 
1973' Romania 1974 and Sri Lanka , . 
1975; Member of its Executive CommIttee 
since 1972; attended CPA Conferences: 
New Zealand 1965 Canada 1966, Uganda , 
1967, Bahamas 1968, Trinidad and Toba-
go 1969, Australia 1970, Malawi 1972, 

linited Kingdom 1973 and Sri Lanka 
1974; President of the Classical Associ-
ation of Sri Lanka and Vice-President of 
the Royal Commonwealth Society. 

TRINIDAD & TOBAGO 

Senator the Hon. John Daniel, ~f.P.; 
People's National Movement-Leader oj 
the deJegation.-Born 1929; married; was 
second class cle:-k, first class derk, senior 
clerical officer, principal officer, auditor; 
appointed Senator and Parliamentary Sec-
retary 1970. 
Special interests: music, reading, sports. 

Hon. Roy Richardson, ·M.P·; United Pro-
gressive Party; Leader of the Opposition: 
Joint Vice-President of the Trinidad and 
Tobago Branch of CP A.·-Born 1926; 
married; Barrister-at-Law (Lincoln's Inn); 
Journalist at Telegraph and Argus, Brad-
ford 1953-54, Exp:-ess News & Feature~. 
London, 1954-55; Sub-Editor, Trinidad 
Guardian, 1958-59; Editor Shell Topics, 
1959-60; first elected to Parliament 1966; 
Deputy Speaker 1966-70; P~rJiamentary 
Secretarj 1970-72; Leader of the Oppo-
sition since 1972; Chairman of (he Public 
Accounts Committee since 1.973; attended 
(i) seventeenth CPA Parliamentary 
Course, London 1968 (ii) CPA Caribbean 
Regional Conferen·-;es: Grenada 1970, 
Jamaica 1973, Bahamas 1974 (iii) CPA 
Conferences: Malawi 1972, United King-
dom 1973, Sri Lanka 1974 (iv) meeting 
of the Executive Committee of ,he Gene-
ral Council, Grand Cayman 1973. 

Special interests: folk music, folk danc-
ing, paintings. 
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Hon. George Williams, M.P.; People's 
National Movement.-Bom 1921; single; 
Senior Staff at Texaco Trinidad Inc.; Co-
operative Member Texaco Employees 
Credit Union; Chairman, Southern Darts 
League; Member of Naparima Lodge 
7108 E.C.; a Trinidad cycling representa-
tive from 1948 to 1952; first elected to 
Legislature 1971. 
Special interests: billiards, lawn tennis, 
darts. 

Mt. 1. E. Carter, Clerk of House of Rc-
'p'rese.nt~tives-Secretary to the delega-
tion.-Bom 1929; married; Oerk-Assis-
tant, House of Representatives 1961-64; 
Clerk of the Senate 1964-75; Clerk of 
the House 1975 to-date; attended (i) CPA 
Conferences: Uganda 1967, Bahamas 
1968, Trinidad and Tobago 1969, 
Malawi 1972 and Sri Lanka 1974 (ii) 
Caribbean Regional Conferences: Trinidad 
and Tobago 1966 and Grenada 1970 
(iii) Presiding Officers and Clerks Confe-
rence, Caribbean Region, Bermuda 1974; 
Secretary of Trinidad & Tobago Branch 
of CPA. 
Special interests: helping the poor and 
aged, cricket, football, athletics. 

UNITED KINGDOM 

Rt. Hon. Lord Shepherd; Labour Party; 
Lord Privy Seal and Leader of the House 
of Lords--Leader of the delegOlion.-
Born 1918; married; served as Lieutenant 
R.A.S.C. 1939--45 War in North Africa, 
Sicily and Italy; Opposition Chief Whip 
1959--64; Captain of the Gentle-at-Arms 
and Labour Chief Whip in the House of 
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Lords 1964-67; Privy Councillor 1965; 
Minister of State for Commonwealth Af-
{airs 1967; Minister of State for Foreign 
and Commonwealth Affairs 1968; Deputy 
Chairman of Opposition 1970-74; Lord 
Privy Seal since 1974; attended CPA 
Conferences: Canada 1966, Sri Lanka 
1974. 
Special interests: golf. 

Rt. Hon. William Whitelaw, C·H., M.e., 
M.P.; Conservative Party.-Bom 1918; 
married; first elected to Parliament 1955; 
Assistant whip and Government whip 
1959-62; Parliamentary Secretary, Min-
istry of Labour 1962-64; Opposition 
Chief whip 1964--70; Lord President of 
the Conncil, Leader of the House of Com-
mons 1970-72; Secretary of State for 
Northern Ireland 1972-73; Secretary of 
State for Employment 1973-74; Chairman 
Conservative Party 1974-75; Deputy 
Leader of the Opposition. 
Special interests: farming, golf. 

Hon. Leo Abse, M.P.; Labour Party.·-
Born 1917; married; solicitor by profes-
sion; first elected to Parliament 1958; 
responsible for altering Briti~h Jaws re-
lating to divorce, homosexuality, family 
planning, legitimacy, widows damages and 
adoption. 
Special interests: art, history, penal prob-
lems. 

IIoIL Maurice Edelman, ~1.P., Labour 
Party.-Bom 1911; M.A· (Cambridge); 
married; author aDd journalist; served as 
war correspondent with Picture Post in 



France and N. Africa; author of 12 novcl~ 
and several non-fiction works; President 
Alliance Francaise in Great Britain; Hony. 
Director-General Franco-British Council; 
Vice-President Franco-British Parliamen-
tary Relations Committee; Vice-Chairman 
British Council 1951-67; delegate to 
Consultative Assembly Council of Europe 
1949--51 and 1965--70. 
Special interests: tennis, painting. 

HOD. Jam~ Johnson, M.P.; Labour Par-
ty; Member of Executive Committee of 
U.K· Branch of CPA.-Born 1908; mar-
ried; first elected to Parliament in 1950; 
school master; trade union official; chair-
man, Coventry Labour Party; Member, 
Coventry City Council; attended CPA 
Conferences: London 1973, Colombo 1974; 
Member CPA delegations: Nigeria 1952, 
Sierra Leone 1965, Tanzania 1969. 
Special interests: soccer, cricket. 

HOD. Michael Marshall, M.P ., Conserva-
tive Party.-Born 1930; M.B.A. (Har-
vard), married; Branch Manager and later 
Managing Director of the United Steel 
Companies India (Private) Limited in 
Bomoay and Calcutta; Honorary Secretary 
of U.K. Citizens Association of Bombay 
1953-66· Chairman and founder of the 
English S~aking Union, Bombay Branch 
1960-64; Managing Director of Head 
Wrightson Export Co. Ltd. and Manage-
ment Consultant with Urwick Orr a~d 
Partners Ltd. 1967-74; presently ChaIr-
man of Marshall Consultants Limited and 
a regular broadcaster on industry, interna-
tional affairs, overseas development and 

until recently) cricket commentator for 
the B.B.C.; first elected to Parliament in 
1974; Member of the House of Commons 
Select Committee on Overseas Develop-
ment; Joint Secretary of the Conservative 
Party Industry Committee. 
Special interests: international affairs, over-
seas development, industry, cricket. 

Hon.. Neil Marten, M.P., Conservative; 
Member of Executive Committee of the 
U.K. Branch 'Jf CPA.-Bom 1<)16; 
married; solicitor 1939; war servIce 
1940-45; diplomatic service 1947-57; 
Member of Parliament 1959 to date; 
Member, CPA Delegatiun to Canada 1970. 
Special interests: tennis, skiing, mountai-
neering. 

HOD. Kenneth Clarke, M.P., Conserva-
tive Party.-Born 1940; educated Cam~ 
bridge University; married; called to the 
Bar by Grays Inn 1964; Ch~irman of ~a.m
bridge University ConservatI.ve ASSOCiatIOn 
1962· Chairman of FederatlOn of Conser-
vativ~ Students 1963-64; President of the 
Cambridge Union 1963; first elected to Par-
liament 1970; PPS to Solicitor General 
1971-72; Government Whip 1972-74: 
Land Commissioner of the Treasury 1974, 
Government Whip for Europe ~nd member 
of British delegations to Co~nctl o~ E~~ope 
and Western European Umon 19,3-1 .. 
Special interests: football, photography. 

Hon. Laurie Pavitt, M.P., Lab,our and 
Co-operative; Member of Executive Com-
mittee of U.K. Branch of CP~.-Bo~n 
1914; married; first elected to Parhament In 
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1959; National Secretary, Cooperative 
Youth; Secretary, Anglo-Chinese Develop-
ment Society; Education Officer, Coopera-
tive Movement; National Organiser, Medi-
cal Practitioners Un;on; Parliamentary Pri-
vate Secretary 1964-67; Member (i) 
Regional Hospital Board (ii) Medical Re-
search Council (iii) Hearing Aid Council~ 
appointed Assistant Government Whip 
1974; Member, U.K. Executive Inter-Par-
liamentary Union. 
Special interests: organisation of coopera-
tive societies, overseas aid, music, poetry. 

HOD. Julius SUVermaD, M.P., Labour 
Party.-Bom 1905; married; educated at 
Leeds Central School; called to the Bar 
(Grays Inn) 1930; Birmingham City Coun-
cillor 193~5; first elected to Parliament 
in 1945; Chairman, Indo-British Parlia-
mentary Group; Chairman, India League; 
member CPA Delegation to Ind!a 1965. 
Special interests: reading, chess. 

MI. P. G. MoUoy, O.B.E, ~1.C.; Sec-
retary, U.K. Branch of CPA-Secretary 10 
the delegation.-Bom 1914; married; com-
missioned Somersat Light Infantry 1934; 
served World War II; Assistant Military 
Attache, Washington 1945--48; Assistant 
Game Warden, Sudan 1949-54; Director, 
National Parks, Tanganyika 1954--60; ap-
pointed Secretary, UK Branch of CPA 
1961; attended CPA Conferences: U.K. 
1961, Malaysia 1963, New Zealand 1965, 
Uganda 1967, Trinidad and Tobago 1969, 
Australia 1970, Malawi 1972, U.K. 1973. 

WESTERN SAMOA 

HOD. (Mrs.) Leaupepe Faimaala Philps, 
M.P.-Leader of the delegation.-Born 
1934; married; Registered Nursing Sistel 
(New Zealand); first elected to Patliament 
in 1970; Member of House Committee; 
attended CPA Conferences: Malaysia 1971 
and London 1973. 
Special interests: health education, mater .. 
nal and child welfare, sewing, tennis, danc-
ing, music, outdoor bowling. 

HOD. A'e'au Taulupoo, M.P.-Born 1937; 
married; cocoa planter; first elected to 
Parliament in 1970; Member of the Bills 
Committee; attended Eleventh and Twelfth 
CPA Australasian Area Conferences: New 
Zealand 1971 and Australia 1973. 
Special interests: rugby, boxing, cricket. 

Hon. Tiatia Sauso'o, M.P.--Born 1929; 
married; business executive and proprietor; 
first elected to Parliament in 1973; Member 
of the Public Accounts Committee. 
Special interests: fishing, hunting, rugby, 
boxing, cricket. 

Mr. Walter Nickel, Clerk-Assistant of 
Legislative Assembly-Secrelary to the 
delegation.-Bom 1938; married, joined 
Legislative Department 1956; appointed 
Clerk-Assistant of Legislative Assembly 
1969; attended Presiding Officers and 
Oerk Conferences: Malboume 1970 and 
Perth (Australia) 1972. 

Special interests: 
gardening. 

nature conservation, Special interests: rugby, football, boxing, 
fishing. 
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ZAMBIA 

HOD. J. B. A. Siyomunji, M.P.; United 
National Independence Party; Minister for 
Central Province-Leader of the deiega-
tian.-Born 1917; married; teacher, civil 
servant and one of the first Permanent Sec-
retaries; served in Foreign Service as High 
Commissioner to Botswana: first elected 
to Parliament in 1969; Minister of State. 
in Local Government; Cabinet Minister 
since 1971 in the Provinces. 
Special interests: music, reading, soccer. 

Hoo. R. K. Banda, M.P.; United Nationa1 
Independence Party; Member of the Exe-
cutive Committee of Zambia Branch of 
CPA.-Born 1942; married; trade unionist 
1963-68; leader National Union of Com-
mercial and Industrial Workers; Chairman 
of Major Unit. Security Ltd. since 1968; 
first elected to Parliament 1973; member 
of Parliamentary Delegation to Tanzania 
for twentieth TANU Celebrations 1974. 
Special interests: football, readrng, cinemas, 
discussions, sight-seeing. 

Hoo. P. R. Chanshi, M.P., United 
National Independence Party.-Born 1939; 
married; worked as a depot manager with 
an international company before complet-
ing the course of Chartered Institute of 
Secretaries; on completion of C.l.S., was 
made Section Head of Ledgers Depart-
ment etc., with Lever Brothers Ltd., foun-
der of a singing group; secretary play~r 
of a Football Oub; registrar of ZambIa 
National Football League; Treasurer of 

the Football Association of Zambia; busi-
nessman; elected to Parliament in 1973. 
Special interests: reading, music, soccer, 
swimming, cinema. 

Mr. A. C. Yumba, Clerk-Assistant of 
National Assemb1y-Secretary to the dele-
gatian.-Bom 1939; B.A. (Hons.); mar-
ried; Executive Officer, Ministry of Agri-
culture 1967-69; Principal, Ministry of 
National Guidance 1969; Second Clerk As-
sistant of the National Assembly 1969-
73; attended Parliamentary Attachment 
Course, House of Commons 1970; attended 
CPA Conference in Australia 1970 and 
Third African Regional Conference of 
CPA Mauritius 1971 as Secretary to the 
Zambian delegation. 
Special interests: gardening, dancing, mu-
sic, reading. 

AUXILIARY BRANCHES 

BELIZE 

Hon. Louis S. Sylvestre, M.H.R.; People's 
United Party; Minister of Energy and Com-
munications; Member Qf Executive Com-
mittee of Belize Branch of CP A.-Born 
1931; married, first elected to House of 
Representatives 1957; poli.tician; attended 
CPA Conference New Zealand 1965. 

BERMUDA 

Dr. the Hon. W.H.C. Masters, O.B.E.; 
M.P.; United Bermuda party.-Born 1911; 
married; graduated in medicine from the 
Edinburgh University 1935; started genera] 
practice in Bermuda 1937; member of the 
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House of Assembly of BeIffiuda SInce 
1959; Chairman, Social Welfare Board 
J 963-68; Chairman, Development Appli-
cations and Planning Board since 1968, 
President of Medical Staff King Edward 
VIl Memorial Hospital, Bermuda; attended 
seminar on parliamentary practice nnd 
procedure 1968. 
Special interests: yachting, fishing. 

BOll. A. R. Tbo,mas, M.P.; Bermuda 
Progressive Labour Party.-Born 1934; B. 
Mus. Howard University; post-graduate 
study at Inter-American University of 
Puerto Rico; married; has been music tea 
cher; first elected to Parliament 1968; re ... 
elected 1972: life member of Phi Ml: 
Alpha Sinfonia Fraternity of America 
Zeta Iota Chapter. 
Special interests: photography, swimming, 
boating, fishing, music. 

CAYMAN ISLANDS 

HOD. Trevor }:WBD Foster, M.L.A.; 
Second Elected Member to Executive 
Council, responsible for Inter-island Coor-
dination and Information; Deputy Chair· 
man of the ExecutIve Committee of Cay. 
man Islands Branch of CPA.-Born 1937; 
married; seaman 1958-59; businessman; 
first elected to legislature 1968, re-elected 
1972; participated: regional CPA Confer-
ence Antigua 1969; Parliamentary Visit to 
London 1970. 
Special interests: dancing, fishing. 

COOK ISLANDS 

Hon. Sir Albert Royle Henry, K.B.E., 
M.L.A., Cook Islands Party; Premier; Vice 
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President of Cook Islands Branch of CPA. 
-Born 1907; educated in St. Stephen Col-
lege, Auckland. New Zealand: married; 
school teacher for twenty years in Cook 
Islands; proceeded to New Zealand and 
established base for formation of Cook Is-
lands Party; returned to Cook Islands to 
conduct 1965 General Election campaign; 
first elected to legislature in a bye-election 
1965 and became first Premier; Knighted 
by Her Majesty Queen Elizabeth II 1974; 
Premier; Minister of General and 
Central Administrations, External 
Affairs, Outer Islands, Affairs. Police, 
Immigration, National Development 
Corporation, National Provident Fund 
Civil Aviation, Shipping, Hous-
ing, Public Service I Civil Oefcnce Security 
and Minister in-cbarge of the Legislative 
Service Vote. 
Special interests: sports, films. 

Hon. Tupui Ariid Beary, M.L.A.; Cook 
Islands Party; Min~ter of Justice, Lands 
and Survey and Internal Affairs; Member 
of Executive Committee of Cook Islands 
Branch of CPA.--Bom 1929; atteAded 
Hamilton Technical College, Auckland 
Teachers' College, Auckhnd University; 
married; teacher for eleven years with 
Auckland Education Board; returned to 
Cook Islands as C'atllpaign organiser for 
the Cook Islands Party in 1965 general 
elections; first elected to Parliament 1966 
and appointed Minister of Internal Affairs 
1967; Minister since then holding different 
portfolios; attended first Australian Parlia-
mentary Seminar 1972; leader of the Cook 
Islands delegation 10 tht: tw~ntieth CPA 
Conference, Sri Lanka 1974; Minister of 
Justice, Lands and Survey and Internal 



Affairs; Associate Minister for Outer Is-
lands Affairs and for Housing. 
Special i?terests: bows, rugby-football, 
horse-racmg. 

FALKLAND ISLANDS 

Hon. L. G. Blake, J.P., M.L.C.; Born 
1935; married; studied agriculture at West 
of Scotland Agricultural College 1957-58' 
nominated Member of the Council 196~ 
68; elected to the Council 1971; member, 
U.K. delegation to Falkland Islands 1971. 
Special Interests: social service, agricul-
ture, fishing. 

GmRALTAR 

HOD. Issac Abeauis, M.H.A., Gib-
raltar Labour Party and Association 
for the Advancement of Civil Rights; Mi-
nister for Housing and Postal Services.-
Born 1929; married; Secretary Gibraltar 
Branch Civil Service aerical Association 
1953-63; ·Vice-Chairman Gibraltar 
Branch Transport and General Workers 
Union and Chairman, Gibralter Trades 
Council 1963-71; first elected to legisla-
ture 1969; Secretary Gibraltar Laboul1 
Party and Association for the Advance-
ment of Civil Rights since 1969; participa-
ted in (i) Parliamentary Seminar West 
minster 1970 (ii) Commonwealth Parlia-
mentary Visit Westminster 1972 (iii) CPA 
Regional Conferences; Isle of man 1972, 
Guernsey 1974. 
Special interests: Languages. 

GUERNSEY 

Sir John Loveridge, Kt. C.B.E., Bailiff 
and Pre-I;dent of the States; President of 

Guer.nsey Br~nch of CPA.-Born 1912; 
marfled; Barnster-at-Law; called to Bar 
of England and Wales, Middle Temple 
1950; Advocate of Royal Court of Guern-
sey 1951; first appointed to Legislature 
1954; Her Majesty's Solicitor General. 
Guernsey 1954--60; Her Majesty's Attor-
ney General, Guernsey 1960-69; Deputy 
Bailiff of Guernsey 1969-73; attended 
fifth Conference of Branches in the United 
Kingdom and Mediterranean Region held 
in Guernsey 1974; 
Special interests: reading, swimming, 
sports. 

HONG KONG 

HOIl. Hilton Cheong-J.een,( O.B.E., J.P., 
M.L.C.--1Born 1922; married; first appoin-
ted to legislature 1973; Member of Legis-
lative Council; Chairman of H. Cheong-
Leen and Co. (Asia) Ltd.; former Vice-
Chairman of Urban Council; Chairman 
H.K. Civic Association; former District 
Governor, Lions International; member of 
Housing Authority and Environmental Pol-
lution Committee; attended twenty-third 
Parliamentary Seminar, London 1974 and 
second seminar on Parliamentary Practice 
and Procedure, Canberra 1974. 
Special interests: music, swimming, travel. 

ISLE OF MAN 

Hon. John James Bell, M.H.K.; Chair .. 
man Airports Board.-Born 1929; mar-
ried;' first elected to legislature 1964; serv-
ed on (i) Police Board, (ii) Tourist Boar~; 
served in Education Health Services, agn -
culture and fisheries, social security, rating 
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and assessments; Chairman of Mental Hos-
pital. 
Special interests: gardening, local affairs. 

Hon. Jobo Callister Clucas, M.H.K.; 
Independent; Chairman. Manx Electric 
Railway Board; Member of Executive 
Committee, Isle of Man Branch of CP A.-
Born 1935; educated at King 'Villiam's 
College, Isle of Man; married; National 
Service in Royal Artillery 1954-55; Char-
tered Accountant; first elected to Legisla-
ture 1970. 
Special interests: gardening, photograph), 
meeting people. 

JERSEY 

Hon. H.F.C. Ereaut, Bailiff of Jersey and 
President of the States (Parliament); 
President of Jersey Branch of CPA.-
Born 1919; M.A. from Exeter College, 
Oxford; married; Barrister-at-Law (Inner 
Temple); served in the British Army 1940 
-46; advocate of the Royal Court of 
Jers.~ 1947-58; non-elected Member 
of Parliament since 1958; H. M. Solicitor 
General for Jersey 1958-62; H.M. Attor-
ney General for Jersey 1962-69; Deputy 
Bailiff of Jersey 1969-74; attended 23rd 
Parliamentary Seminar in London 1974. 
Special interests: gardening, music. 

Senator die Hon. Regiuald Robert Jeone, 
Member of Executive Committee, Jersey 
Branch of CP A.-Born 1920; married; 
Solicitor of the Royal Court of Jersey 
smce 1945; Deputy 1 States of 
Jersey 1962-72; Senator, States 
of Jersey since 1972; President, Public 

382 

Works Committee 1963-72; President, 
Education Committee since 1972; atten-
ded CPA Conference in Canada 1966 and 
Gibraltar Regional Conference 1970; 
member of Northern Ireland Delegation 
1967. 
Special interests: golf, rotary, church. 

NORTHERN TERRITORY 

HOD. N'lCholas Dondas, M.L.A.; Country 
Liberal Party; Member of Executive Com-
mittee. Northern Territory of Australia 
Branch of CPA.-Born 1939; 
married; first elected to As-
sembly 1974; has business enterprises in 
Hong Kong, Perth and Darwin; Inaugural 
President of the Junior Chamber of Com-
merce, Darwin; member of Postcyclone 
Interim Citizens Advisory Committee 1975; 
Chairman, Northern Suburbs Action Group 
1975. 
Special interests: rugby, golf, horse racing 
chess. 

PAPUA NEW GUINEA 

HOD. Sergius Arek, M.H.A.; Peoples' Pro-
gress Party.-Bom 1927; married; teacher 
for 20 years; first elected to Legislature 
1974. 
Special interests: village development, fish-
mg. 

Hon. William Eichhorn, M.H.A.; Pangu 
Pati.-Born 1937; married; first elected to 
Legislature in 1972; trader in crocodile 
skins and timber; local government coun-
cillor sj.nce 1966. 



ST. LUCIA 

HOD. Henry E. Giraody, M.H.A.; United 
Workers Party; Member of the Executive 
Committee of St. Lucia Branch of CP A.-
Born 1923; Bachelor of Laws, Utter 
Barrister, Gray's Inn; married; partner, 
Law Firm of FIoissac & Giraudy, Saint 
Lucia 1,957; Member and Deputy Chair-
man Castries Town Council 1961; Chair-
man, United Workers Party 1964; first 
elected to Parliament 1964; attended Re-
gional CPA Conference, Barbados 1965 
and CPA Conference, Uganda 1967; Lea-
der, Saint Lucia delegation, Nova Scotia 
West Indies Trade and Parliamentary Con-
ference 1974. 
Special interests: books, music. 

SEYCHELLES 

Hon. Nicholson Stravens, M.L.A.; Demo-
cratic Party.-Bom 1910; married; fiBt 
elected to Legislature in 1976; worked 
in gold and copper mines in East Africa 
1929-54; awarded honorary testimonial 
by Royal Humane Society 1952; farmer 
since 1954; Secretary-General and Trea-
surer of Seychelles Stevedores Winchmen 
and Dock-workers Union and President 
of Seychelles Artisans Union since 1968. 
Special interests: study of vegetation. 

TuRKS & CAICOS ISLANDS 

Hon. N. B. Saunders, J.P., M.S.C. --
Born 1943· married' clerical officer with , , 
T & C SaIt Company 1961-64; accoun-
tant with Caicos Company 1964-69; 
treasurer and director of the Caicos Com-

pany 1969-75; became shareholder and 
took over management of Caicos Air Ser-
vices 1973; first elected to Legislative As-
sembly 1967; Member, Planning and Deve-
lopment Authority since 1967; Chairman, 
Tourist Board since 1971; Chairman Com-. . , 
mUDIcatIOns, Works and Development 
Committee. 
Special interests: fishing, cricket, tennis, 
hunting. 

Hon. C.N. Misid\;, M.S.C.--Bcrn 1918; 
married; has been carpenter, sailor, former, 
company's agent, airline sales representa-
tive; fint elected to State Council in 1967; 
Memb:?r of Board of Education, Member 
of Air Licernsing Transport AuthOrity, 
President Murual Burial Association 
1952-60; Chair;nan Health, Education 
and Social Welfare Committee; attended 
CP A Conference in Jamaica. 
Sptdal inter . .:sts: Fishing, farming. 

Mr. D.H. Bramble, Clerk of Legis-
lative Council, .Montserrat.-Secretary of 
Auxiliary Branches.-Born 1928; 
married; Head Master Cork 
Hill School 1957-60; Clerk to Financial 
Secretary 1960-61; Head Master St. Geor-
ues' School 1961-65; Assistant Secretary, 
b 

Ministry of Agriculture 1965-66; attended 
CPA conferences in Trinidad and Tobago 
1966, The Cayman Islands 1967, Anti-
gua 1969. Grenada 1970 and Babamas 
1974; Secretary Montserrat Branch CPA. 
Special interests: photography. 

Mr. Ket.1Deth Harry wheeler, Clerk to tbe 
Legislative Council of Hong Kong--Secre-
tory of Auxiliary Branches.-Bom 1932; 
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married; appointed Clerk to the Legislative 
Council and Honorary Secretary of the 
Hong Kong Branch of CPA 1973. 
Special interests: bridge, music, sports. 

OFFICIAL BRANCH OBSERVER 

GILBERT AND ELLICE ISLANDS 

Hon. (Mrs.) Tekarei Russell, Minister for 
Health and WeHare.-Bom 1937; married; 
had teachers' training course from Nasinu 
Teachers Training College, Fiji 1954-55; 
teacher 1956---67; worked in Women's 
Interests Section, Gilbert Islands 1968-
71 ; first elected to Legislative Council 
1971; elected to House of Assembly 1974. 
Special interests: culture, tennis, reading, 
sewmg, cooking. 

KINDRED GROUP 

REPUBLIC OF IRELAND 

Hon. Kieran Crotty M. P.; Fine Gael 
Party.-Bom 1930; married; first el~ted 
to Legislature 1969; member of vanous 
local authorities since 1967; Mayor of 
KiJkemny 1971-73; Master Baker; 
Managing Director of P.I. Crotty and Sons 
Ltd. (Bakery) since 1956; Director of 
Kilkenny Engineering Products. 
Special interests: hurling, greyhound rac-
mg. 

Hon. Michael Noonan, M.P.; Fianna Fail 
Party.-Bom 1935; married; farmer Mem-
ber of Limerick County Council; President 
of Macra na Feirme 1963---65; Member of 
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RTE Authority 1965-69; first elected 
to Legislature 1969. 
Special interests: gardening, walking, spocts. 

OBSERVERS 

A.I.P.L.F. 

Mr. Robert Moiaet, (Association Intema-
tionale des Parlementaires de Langue 
Francaise) ; Technical Adviser, Chevalier 
du Merite.-Bom 1921; married; Chief of 
Protocol and Director, International Rela-
tions Branch of the French National As-
sembly; attended CPA Conferences: 
United Kingdom 1973 and Sri Lanka 
1974. 

Mr. Deniau, (Association Intemationale 
des Parlementaires de Langue Francaise); 
Political Secretary-General; Officer Le-
gion d' Honneur.-Bom 1923; married; 
first elected to French National Assembly 
1962; attended CPA Conferences: United 
Kingdom 1973 and Sri Lanka 1974. 

OFFICIAL REPRESENTATIVE 

COMMONWEALTH SECRETARIAT 

H.E. Mr. S. S. Ra..,..., Commonwealth 
Secretary-General.-Bom 192H; graduated 
LL.B. Hons. from King's College, London 
University and gained hi~ LL.M. with 
distinction; married; was called to the bar 
from Gray's Inn; served with the legal de-
partment of British Guyana 1952-58; 
Legal Draftsman, Federal Government of 
the West Indies 1958-59; Solicitor General, 
Guyana 1959---61 and Assistant Attorney 
General Federal Government 1961-62; , 



has be~t1. a member of (i) 111ternatlonai 
C?mmISslon. of Jurists (ii) Board of the 
~ lenna Instlt~te of Development (iii) Ad-
vISOry Committee of the Centre for Inter-
national Studies of New York University· 
was made Queen's Counsel of Guyan~ 
1965 and Senior Counsel 1966; was award-
ed a CMG 1966 and made knight bachelor 
1969; also received decorations from Egypt, 
Peru and Ecuador; led Guyana's delegation 
to each successive session of the General 
Assembly until 1974 and to last year's 
Special Session which caned for a new 
inter-national economic order; elected 
Vice-President of the Assembly 1968 and 
1973; represented Guyana at U.N. Con-
ferences on the Law of Treaties (Vienna 
1968.-69) and on the Law of the Se!! 
(Caracas 1974). 

SPECIAL INVITEE 

Sir David Lidderdale, K.C.B., Clerk of 
British House of Commons.-Born 1910; 
educated at Winchester and at King's Col-
lege, Cambridge; married; joined the House 
of Commons in 1934 as an Assistant Clerk· 
during the war served with The Rifle Bri~ 
gade in North Africa and Italy; after th~ 
war returned to the House of Commons In 

1946 as one of the Senior Clerks; from 
1.953 to 1959 held the newly created office 
of Fourth Clerk at the Table; in 1959 be-
came Second Oerk Assistant and in 1962, 
Clerk Assistant: became Clerk of the House 
~n 1974; created Companion of the Bath 
In 1963 and knighted in 1975; connected 
with the Association of Secretaries General 
of Parliaments since 1946-from 1946 to 
1954 as its joint secretary and now as one 
of its two vice-presidents; attached to the 

:sessio~s of Consuitative Assembly of the 
~ouncd of Europe 1949-53 and to the 
maugural session of the Assemblv of Wes-
tern European Union in 1955· ~uthor of 
"The Parliament of France" and co-author 
of "European Parliamentary Procedure." 
Special interests: walking. 

SOCIETY OF CLERKS-AT-THE TABLE 

Mr. K. A. Bradshaw, Clerk of the Over-
seas Office, House of Commons and Sec-
retary of Society of Clerks-at-the Table.-
Born 1922; single; appointed Assistant 
Clerk, !louse of Commons 1947; seconded 
as Actmg Clerk of the Provincial Legisla-
ture of Saskatchewan for its Session De-
cember 1965 to April 1966; Clerk of the 
Overseas Office since 1972; attended (i) 
CPA Conferences: United Kingdom 1961 
and 1973, Sri Lanka 1974 (li) Conference 
of Speakers and Cle.rks of Caribbean Par-
liaments, Bermuda 1974 (iii) Standing 
Committee of Conference of Common-
wealth Speakers, Jamaica 1975. 

CPA GENERAL CoUNCIL SECRETARIAT 

Sir Robin V 8Dderfelt, Secretary-General, 
General Council of CPA.-Born 1921 ; 
married; served World War II in India and 
Burma '1941--45; Assistant Secretary, 
United Kingdom Branch of CPA, 1949-
59, Secretary 1960-61; attended (i) as 
Secretary, United Kingdom delegation to 
CPA Conference, India 1957 and as Sec-
.retarv-General CPA Conferences; United 
Kingdom 1961 and 1973, Nigeria 1962, 
Malaysia 1963 and 1971, Jamaica 1964, 
New Zealand 1965, Canada 1966, Uganda 
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1967, The Bahamas 1968, Trinidad and 
Tobago 1969, Australia 1970, Malawi 1972 
and Sri Lanka 1974 (ii) Canadian Area 
Conferences; Saskatchewan 1963, Prince 
Edward Island 1964, Ottawa 1970 and 
Quebec 1973 (iii) Eighth Australian Area 
Conference, Tasmania -1965 (iv) United 
Kingdom and Mediterranean Regional 
Conferences: Isle of Man 1969 and 1972, 
Jersey 1971, Guernsey 1974 and Gibraltar 
~975 (v) Third African Regional Con-
ference Mauritius 1971 and Caribbean , 
Regional Conference, Bermuda 1971 
(vi) Conference of Speakers and 
aerks of Parliament of Eastern 
and Central African State~, Kenya 
1964 and Conference of Commonwealth 
Speakers and aerks, Canada 1969 (vii) 
General Council Working Party, Malta 
1967 (viii) meetings of Executive Com· 
mittee of General Council: Mauritius 1968, 
Gibraltar 1969, Jersey 1970, Prince E~
ward Island 1971, Singapore 1972, Cay-
man Islands 1973, Western Samoa ]974 
and Isle of Man 1975 (ix) ceremonies to 
mark 350th anniversary of the meeting of 
the FIrst Bermuda Parliament, Hamilton 
1970 and 50th Anniversary of the meeting 
of the First Parliament of Northern Ireland, 
Stormont 1971 (x) the Independence of 
the Commonwealth of the Bahamas (xi) 
as an Observer the 62nd Inter-Parliamen-, 
tary Conference, London 1975. 

Mr. laD Grey, Deputy Secretarj-General, 
General Council of CP A.-Born 1918; 
Barrister-at-Law; married; served Royal 
Australian Navy, World War II; attended 
(i) CPA Conferences: Jamaica 1964, New 
Zealand 1965, Canada 1966, Uganda 
1967, The Bahamas 1968, Trinidad and 
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Tobago 1969, Australia 1970, Malaysia 
1971, MalaWi 1972, United Kingdom 1973 
and Sri Lanka 1974 (ii) Caribbean Regio-
nal Conferences: Barbados 1965 and Tri-
nidad and Tobago 1966 (iii) Genera] 
Council Working Party, Malta 1967 (iv) 
meetings of Executive Committee of the 
General Council: Mauritius 1968, Gibral-
tar 1969, Jersey 1970, Price Edward 
Island 1971. Singapore 1972, Cayman 
Island 1973, Western Samoa 1974 and Isle 
of Man 1975 (v) Parliamentary Seminar, 
Grenada 1969 (vi) Conference of Presid. 
ing Officers and Clerks of Commonwealth 
Caribbean Parliaments: Grand Cayman 
1972~ and Bermuda 1974; Editor of Publi-
cations, General Council of CPA; contri-
butor to Encyclopaedia Britannica; author 
of Peter the Great (1960), Catherine the 
Great (1961), Ivan the Terrible (1964), 
The First Fifty Years: Soviet Russia 
1917-67 (1967), The Romanovs: Rise 
and Fall of the Dynasty (1970), A History 
of Russia (1970), and Boris Godunov 
(1973). 

Mr. Palitha Weerasinghe, Assistant Secre-
tary-General, General Council of CP A.-
Born 1924; single; Attorney-at-Law of the 
Supreme Court of Sri Lanka; Crown Coun-
sel in the Department of the Attorney-
General of Ceylon 1955-64; functioned 
as District Judge and Magistrate; Legal 
Adviser to Royal Commission inquiring 
into alleged misconduct by certain officers 
of the Royal Ceylon Navy and to Royal 
Commission appointed to report upon the 
press in Ceylon; appointed Clerk-Assistant 
of the Ceylon Senate 1946 and Clerk 1970; 
Assistant Secretarv-General since August 
1971; attended (i) CPA conferences: 



Malaysia 1971, Malawi 1972, United King_ 
dom 1973 and Sri Lanka 1974; (ii) meet-
ings of Executive Committee of General 
Council: Singapore 1972 and Isle of Man 
1975 (iii) African Regional Conferences: 
The Gambia 1972. Tanzania 1973 Bots-, 
wana 1974 and Lesotho 1975 (iv) Carib-
bean Regional Conferences: St. Lucia 
1972, Jamaica 1.973 and the Bahamas 
1974 (v) Canadian Regional Conferences: 
Manitoba 1972 and Saskatchewan 1975 
(vi) Third Conference of Commonwealth 
SpeaIcers and Presiding Officers, Zambia 
1973 (vii) Independence Celebrations, 
Grenada 1974 (viii) Inter-Parliamentary 
Spring meeting, Sri Lanka 197) as CPA 
Observer; attached to the office of Clerk, 
House of Commons West·minster 1966. , 

Mr. L. M. Fowler, Assist~nt Sccretary-
General. General Council of CPA.-Born 
1919; married, served World War II in 
North Africa, Italy and Greece 1940-46; 
Trustee and Secretary CPA and Associa-
ted Purposes Trust: attended (i) CPA 
Conferences: United Kingdom 1948, 1961 
and 1973 Canada 1952 and 1966, South , 
Africa 1954. India 1957, Australia 1959 
and 1970, Nigeria 1962, Malaysia 1963 and 
1971. Jamaica 1964 New Zealand 1965. 
Uganda 1967, The B;mamas 1968, Trinidad 
and Tobago 1969 Malawi 1972 and Sri 
Lanka 1974 (ii) 'General Council meet-
ings: Jamaica 1956, Barbados 1959 and 
Uganda 1960 (iii) General Council 
Working Party, Malta 1967 (iv) meetings 
of Executive Committee of Gencrpl 
Council: Mauritius 1968, Gibraltar 1969 
Jersey 1970, Prince Edward Island 1971, 
Singapore 1972, Cayman Islands 1973, 
Western Samoa 1974 and Isle of Man 1975. 

Miss Betty May, Administrative Officer, 
General Council of CP A.-Born 1923; 
Secretary, Royal Naval Headquarters, 
Durban 1942-46; attended (i) CPA 
Conferences: India 1957, Australia 1959 
and 1970~ United Kingdom 1961 and 1973 
Nigeria 1962, Malaysia 1963 and 1971; 
Jamaica 1964, New Zealand 1965, Canada 
1966, Uganda 1967, The Bahamas 1968, 
Malawi 1972 and Sri Lanka 1974 (ii) 
General Council meetings: Jamaica 1956, 
Barbados 1959 and Uganda 1960 (iii) 
General Council Working Party, Malta 
1967 (iv) Meetings of Executive Com-
mittee of General Council: Mauritius 1968, 
Gibraltar 1969, Jersey 1970, Prince 
Edward Island 1971, Singapore 1972, Cay-
man Islands 1972 Western Samoa 1974 , 
and Isle of Man 1975 (v) Second U.K. and 
Mediterranean Regional Conference, Gibra-
ltar 1970 Tenth Caribbean Regional 
Conferen~e, Jamaica 1973 and Sixth Afri-
can Regional Conference, Botswana 1974. 

Mrs. Susan Burchett, Assistant Editor of 
Publications, General Council of CP A.-
Born 1944; Publications SecretaIY General 
Council of CPA 1965-70; Private Secre-
tary to the Colonial Secretary, ~erm~da 
1970-71; Liaison Officer (BedOUIn Tnb-
es) attached to H.R.H. Prince M?ham~ed 
of Jordan 1971-72; Assistant EdItor SlDce 
1973· attended CPA Conferences: Uganda 
1967' The Bahamas 1968, Trinidad and 
Tobago 1969, United Kingdom 1973 and 
Sri Lanka 1\974. 
Special interests. history, tennIS, reading. 

Miss Helen Somerville, Secretary to Sec-
ret~ry-General, General Council of CP A.-
Born 1941 ; Secretary, Mi'llistry of Defence, 
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1960-66 (1963-65 seconded to British 
High Commission, Kingston, Jamaica) ; 
Secretary to Company Director, 1966-67; 
Careers Inc. London and New York, 
1967-70; attended (i) CPA Conferences 
Australia 1970, Malaysia 197 i , Malawi 
1972, United Kingdom 1973 and Sri Lanka 
1974 (ii) meetings o( Executive Commit-
tee of General Council: Jersey 1970 and 
Prince Edward Island 1971 (iii) Eleventh 
Caribbean Regional Conference, The 
Bahamas 1974 and Seventh African Regio-
nal Conference, Lesotho 1975. 

HOST BRANCHES SECRETARIAT 

Sbri S. L. Shakdlaer, Secretary-General of 
Lok Sabha and Secretary-General of India 
Branch of CP A.-Born 1918; Secretary-
General, Lok Sabha since 1973; Secretary-
General of the Indian Parliamentary Group 
which is affiliated to the Inter-Parliamen-
tary Union and the Commonwealth Parlia-
mentary Association; Secretary-General of 
the Indian Parliamentary Association:, 
President of the Association of Secretaries-
General of Parliaments since October 
1973. 

Travels abroad: U.K., Ireland, France, 
Italy, Switzerland, U.S.A., Canada, Malay-
sia, China, Hungary, West German y. 
U.S.S.R., Philippines, Iran, Kenya, Zam· 
bia, Nepal, Australia, Peru, Japan, Hong 
Kong, Bahamas, Gibraltar, Norway, Yugos-
lavia, A.R.E., Jersey, Poland, Afghanistan, 
Bulgaria, Luxembourg, Czechoslovakia, 
Republic of Korea, Western Samoa, Fiji, 
New Zealand, Indonesia, Sri Lanka, Isle 
of Man, Bermuda, Cuba, Hr.iti, Jamaica; 
Belgium, Netherlands, Sweden, Finland and 
Denmark. 
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Publications: Report On the Budgetary 
Systems of the various Parliaments; Pro-
cess of Legislation; Inter-Parliamentary 
Relations; Budget in Parliament; Comp-
troller and Auditor-General in India and 
U .K.-A Comparison: Two Estimates 
Committees; Administrative Accountability 
to Parliament; Practice and Procedure of 
Parliament. 

Sbri B. N. Banerjee, Secretarj-General of 
Rajya Sabha.-Born 1916; LL.M. (Lon-
d{)n), Barrister-at-Law; Member of Judicia] 
Service (Bengal) 1942-50; Assistant 
Solicitor, Ministry of Law, Government of 
India 1950--52; Assistant Legal Adviser 
and Legal Adviser to the High Commis-
sioner for India in London 1951- -56; De-
puty Secretary, Ministry of Law, Govern-
ment of India, 1956; Depui:y-SecretalY, 
Rajya Sabha, 1956, Joint Secretary 1960, 
Secretary 1963, and Secretary-General 
since November 1973; attended (i) Inter-
Parliamentary Union Conferences: Bel-
grade 1963; Copenhagen 1964, Tokyo 1974 
and LOndon 1975 (ii) CPA Conferences: 
Canada 1966, Uganda 1967, Port of Spain 
1969, Australia 1970, Malaysia 1971 and 
Malawi 1972 (iii) IPU Meetings: Ivory 
Coast 1973, Buchar~ ... t (Romania) 1974 
and Colombo (Sri Lanka) 1975. 

Travels abroad: U.K., U.S.A., Canada, 
France, Switzerland, West Germany, Bel-
gium, Ho:land, U.A.R., Italy, Yugoslavia, 
Denmark, Uganda, Kenya, U.S.S.R., Hun-
g~ry, East Germany, Trinidad and Tobago, 
Australia, Indonesia, Fiji, Malaysia, Singa-
pore, Czechoslovakia, Hong Kong, Ivory 
Coast, Romania, Malawi, Japan and Sri 
Lanka. 



Biographical sketches of the following 
Delegates who attended the Conference 
have not been received and therefore it 
has not been possible to include them in 
this Souvenir: 

Hon. Santosh Kumar Biswas, M.P. 
(Bangladesh) , Hon. Deighton Griffith, 
M.P. (Barbados), Hon. Gordon Mathews, 
M.P. (Barbados), Hon. W. C. B. Hinds, 
M.P. (Barbados), Hon. Joseph Casey, 
M.L.A., Deputy Speaker (Nova Scotia), 
Hon. Tridib Kumar Chowdhury, M.P. 
(India), Hon. Chandra Sekhar Singh, 
M.L.A. (India-Bihar), Hon. A. G. Goni, 
M.L.A., Speaker, (India-Jammu and 
Kashmir) , Hon. Gulam Rasool Kar, 
M.L.A. (India-Jammu and Kashmir), 
Hon. P. P. George, M.L.A. (lndia-
Kerala), Hon. K. Narayana Kurup, M.L.A. 
(India-Kerala), Shri B. B. Lyngdoh, 
Minister of Meghalaya (I!ndia--Megha-
laya), Hon. S. Mullings, M.P. (Jamaica), 
Hon. W. J. Cheddesingh, M.P. ( Jamaica) , 
Hon. L. G. Newland, M.P. (Jamaica), 
Mr. EdIey L. Deans, Secretary to the 
Delegation (Jamaica), Hon. K. T. J. 
Rakhotala, Minister of Agriculture, Co-
operation and Marlq;ting (Lesotho), Mr. 
I. P. Gontse, Oerk o11Jie National Assem-
bly and Bralflch Secretary (Botswana), 
Mr. Joe Caffery, Oerk of Legislative 
Assembly and Branch Secretary (Cook 
Islands) Hon. Encilk Mohd. Saleh bin Hj , . 
Hashim, M.L.A. (Malaysia-Negen 
Sembilan), Encik Hamzah Bin Abas, Clerk 
of the Legislative Assembly and Branch 
Secretary (Malaysia-Pahang), Hon. Noel 
St. Germain, M.L.A. (Canada-Quebec) , 
Senator Kaur Battan Singh ( Fiji) . 

Appendix III 

DATE-WISE AGENDA OF THE CONFERENCE 

28th October, 1975 (Tuesday) 

Morning Sess;on 

(i) Inauguration of the Conference by the 
President of India in the Central 
Hall, Parliament House. 

(ii) Release of the special Commemora-
tive stamp by the Vice-President of 
India in the Auditorium of the Par-
liament House Annexe. 

A fternoon Session 

(i) Discussion on the Indian Ocean as a 
zone of peace. 

(ii) Discussion on the developments in 
South East Asia. 

29th October, 1975 (Wednesday) 

Morning Session 

(i) Addres by the Commonwealth Secre-
tary-General H.E., S. S. Ramphal to 
the Delegates. 

(ii) Discussions on Africa South of the 
Sahara and relationship with 
Rhodesia and South Africa (to be 
continued) . 

Afternoon Session 
(i) Discussion on Africa South of the 

Sahara and relationship with Rho-
desia and South Africa (concluded). 

(ii) Discussion on Europe and the coun-
tries around the Mediterranean. 

(iii) Discussion on World Energy Crisis. 
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30th October, 1975 (Thursday) 

(i) Panel Discussion on Building a New 
International Economic Order 

Morning Session 

Panel I: Discussion on World Population 
Growth and Food Resources (to be 
continued) . 

Panel II: Discussion on Multinational 
Corporations. 

Afternoon Session 

Panel I: Discussion on World Population 
Growth and Food Resources (conclud-
ed). 

Panel III: Discussion on Commodity 
Prices, Terms of Trade and Indexation. 

Panel IV: Discussion on Educational and 
Technological Aid. 

(ii) Committee Discussion on Social 
Problems 

Morning Session 

Committee under the Chairmanship of 
Hon. M. C. Cham, M.P. (Gambia). 

Discussion on Social Effects of unemploy-
ment, the Growth of Violence, Unrest 
among Youth and Drug Problems (to 
be continued). 

Afternoon Session 

Committee under the Chairmanship of 
Hon. M. C. Cham, M.P. (Gambia). 

Di~cussion on S<x..-ial Effects of Unem-
ployment, the Growth of Violence, 
Unrest among Youth and Drug Pro-
blems, (concluded). 
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Committee under the Chairmanship of 
Hon. Hilton Cheong-Leen (Hong Kong). 

Discussion on Preservation of the Environ-
ment, the control of Pollution and Pro-
tection of Wild Life. (to be continued). 

31st October, 1975 (Friday) 

(i) Panel Discussion on Buildinr: a New 
International Economic Order 

Morning Session 

Panel V: Discussion on Producer or Con-
sumer Country Carterls and Regional 
Economic Groupings. 

Panel VI: Discussion on Problems of 
Debt Repayment for Developing coun-
tries. 

(ii) Committee Discussion on Social 
Problems 

Committee under the Chairmanship of 
Hon. Hilton Cheong-Leen (Hong Kong). 

Discussion on Preservation of the Environ-
ment, the Control of Pollution and Pro-
tection of Wild Life (concluded). 

(There was no afternoon session) 

1st November, 1975 (Saturday) 

Morning Session 

Discussion on Challenges to Parliament: 
Internal and External Threat to the 
Authority and Prestige of Parliament. 

A fternoon Session 

Discussion on Internal and External 
Threats to the Authority and Prestige of 
Parliament (concluded). 



Discussion on Ministers, Members and 
Conflicts of Interest. 

4th November, 1975 (Tuesday) 

Morning Session 

Discussion On Commonwealth as an Instru-
ment of Social Political and Economic 
Transformation. 

A jternoon Session 

Concluding session. 

Appendix IV 

PROGRAMME OF LUNCHES/DINNERS, RE-
CEPTIONS AND OTHER FUNCTIONS HELD IN 

HONOUR OF THE DELEGATES 

26th October, 1975 

1.15 P.M.:Lunch by the Speaker Lok 
Sabha, to the Executive Committee 
Members and their wives! daughters. 

6.30 P.M.: Reception by the Speaker, 
Lok Sabha, to the Executive Committee 
Members. 

27th October, 1975 

11.00 A.M.: Documentary film show. 

12.05 P.M.: Get-together Reception. 

28th October, 1975 

4.30 P.M.: Reception by the President of 
India. 

8 00 P M D· by C.P.A. President . ..: Inner 
for Secretary-General and Executive 
Committee Members. 

29th October, 1975 

8.00 P.M.: Dinner by the Speaker of Lok 
Sabha and President of C.P.A. 

30th October, 1975 

1.15 P.M.: Lunch by Speaker in honour 
of Presiding Officers. 

6,30 P.M.: loint Reception by Common-
wealth High Commissioners. 

8.30 P.M.: Music and Dance Programme. 

31st October, 1975 

1.15 P.M.: Lunch fOr Leaders of Dele-
gations by the Minister of Works and 
Housing and Parliamentary Affairs. 

8.00 P.M.: Dinner by the Vice-President 
of India. 

1st November, 1975 

7.00 P.M.: Citizens Reception in honour 
of the Delegates. 

8.00 P.M.: Sound and Light show at the 
Red Fort. 

9.00 P.M.: Dinner by the Lt. Governor 
of Delhi. 

2nd November, 1975 

9.00 A.M. to 4.30 P.M.: Visit to Agra. 

9 00 P.M.: Dinner for Members of the 
. Society of Clerks-at-the-Table and Secre-
taries of Delegations. 

3rd November, 1975 

4 00 P M · Visit to A--a 9.00 A.M. to '. ... OOJ-

by General Councillors and Secretaries 
of Delegations. 
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10.00 A.M. to 1.00 P.M.: Sight seeing 
in Delhi. 

6.00 P.M. to 8.15 P.M.: Sight seeing in 
Delhi on Diwali day. 

4th November, 1975 

8.00 P.M.: Dinner by the Prime Minister. 

26th October to 4th November, 1975 

9.30 A.M. to 6.00 P.M.: Exhibition on 
India at the Parliament House Annexe. 

5th November to 9th November, 1975 

Post-Conference Tours. 

Appendix V 

SPECIAL ARRANGEMENTS MADE FOR THE 
CoNFERENCE 

Accommodation 

Accommodation for the foreign delegates 
in New Delhi was reserved in the Ashoka 
Hotel. Liaison Officers were provided to 
give the delegates necessary guidance and 
assistance. 

Display of News 

Latest ~ews received on the teleprinter 
were dIsplayed on the Daily News Board 
set up alongside the India Information 
Desk at the Parliament House Annexe. 

Food and Refreshments 

Arrangements were made for serving lunch, 
on reasonable rates in the Banquet Hall of 
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the Parliament House Annexe to the dele-
gates. Coffee and tea were served free of 
charge to the delegates during the days of 
the Conference. A bar was opened at the 
Parliament House Annexe for the duration 
of the Conference from where delegates 
could get alcoholic drinks, cigttrettes and 
cigars against cash payment. 

Reception, Postal and Banking Facilities 

.Besides, the services of a Reception and 
Information Counter were available 
throughout the day to the delegates. 
Postal, Banking and air-travel booking 
facilities were also provided at the Parlia-
ment House Annexe. 

Medical Services 

A medical post was functioning at the Par-
liament House Annexe daily from 9.30 
A.M. to 6.30 P.M. to render free medical 
aid to the delegates and others. 

Transport Services 

Special transport arrangements for the dele-
gates had been made during their stay in 
Delhi. Buses were arranged to take the 
delegates to and from Ashoka Hotel to the 
Parliament House Annexe and also to take 
them to various social functions and on 
sight seeing tours. 

Other Facilities 

The other facilities available to the dele-
gates at the Conference were the follow-
ing:-
(i) A ~ales counter for the sale of publica-
tions. 



(ii) A Photo Sales Counter where dele-
gates could buy photographs pertaining to 
the Conference at fixed prices. 

(iii) Stenographic and typing 3ssistance to 
the delegates during the days of the Con-
ference. 

(iv) Ele~tr0?ic stencil-cutting and Gestet-
~r duplicating facilities, and photocopy-
109 ?rrangements for documents and 
matenals relating to the Conference. 

~ v ) Ar:angements for booking internal and 
mtematlonal trunk telephone and telex 
calls and telegrams. 

Appendix VI 

SPECIAL FEATURES OF THE CONFERENCE 

The Commonwealth Parliamentary Con-
fere~ce held at New Delhi was a special 
one 10 many ways. The specialities of the 
Conference were the following:-

1. Supply of Conference Documents 

~ Conference Handbook giving detailed 
mformation about Conference arrange-
~ents and programme a volume contain .. 
t~g ~iographical sketches of Delegates, In-
vitation Cards for various functions, etc. 
were supplied to the Deleoatcs at their 
.-\shoka Hotel rooms, before ~he Conference 
began. 

2. Daily Bulletins 

Bulletins were issued daily to keep the 
Delegates informed about their engage-
ments for each day the business before the 
Conference, changes, if any, in the pro-

gramme, transport arrangements tour pro-
grammes a~d ,.he like. They al;o provided 
the latest mformation about th"" f '1" d . - '"' aCI lUes 
an services being made available at the 
venue. of the Conference. Copies of the 
Bulletm were made available to the D 1 -
gates in their respective pigeon holes at ~~e 
Ashoka ~otel Reception. Spare copies 
wer: avaIlable at the Reception and Infor~ 
mati on Counters both at the Conference 
venue! and at the Ashoka Hotel. In all 11 
bulletms were issued starting from October 
26, 1975. These bulletins proved very 
popular with the Delegates and were in 
great demand. 

3. Volume on Commonwealth Parliament5 

An authoritative and comprehensive studv 
on "The Commonwealth Parliaments" was 
released on the inaugural day by the Presi-
dent of India. This was the first time in 
the history of Commonwealth Parliamen-
tary Conference that such a volume was 
thought of and prepared specially for the 
occasion. This volume contains valuable 
contributions from distinguished Presiding 
Officers, Members of overseas Parliaments 
and learned Clerks/Secretaries-General of 
the various Commonwealth Parliaments 
and Senior Officers of the Commonwealth 
Parliamentary Association. 

4. Release of a Commemorative Stamp 

A special postage stamp was brought out 
by the Indian Posts and Telegraphs De-
partment to commemorate the holding of 
the 2 t st Commonwealth Parliamentary 
Conference in India. The stamp bearing 
the facsimile of the Parliament House 
Annexe was released by the Vice-Presi-
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dent of India on the inaugural day of the 
Conference. 

5. India-Information Desk 

An India-Information Desk was set up 
near the Conference ·venue where informa-
tion materials about India were on display. 
A number of Parliamentary publications as 
also publications of the Department of 
Advertising and Visual Publicity and the 
Publications Division were supplied to the 
Delegates on request. The Delegates evinc-
00 keen interest in the periodicals, pam-
phlets, booklets, fact sheets, background 
notes, etc. prepared by the LARRDI Ser-
vice and which were on display for free 
distribution and sale. 

6. The Press Room 

The Press Room in the Parliament House 
Annexe manned by the Press and Public 
Relations Unit of the Parliament Library 
and Reference, Research, Documentation 
and Information Service was extensively 
used by correspondents of daily news-
papers, the Press Information Bureau, 
News Agencies, Radio and Television. 

7. CPA Room 

All literature concerning the C~mmon
wealth and Commonwealth Parliaments, 
latest issues of Journals and Ni!wspapers 
from Commonwealth countries received in 
the Parliament Library, materials of and 
about the CPA including papers and pro-
ceedings of the previous conferences were 
kept in the CPA room for reference and 
consultation by the Delegates. A set of 
leading daily newspapers was also made 

394 

available for reference and consultation. 
38 rare books on India, its culture and its 
art, available in the Parliament Library 
were displayed for the perusal of the De-
legates and these evoked special interest 
among them. 

8. Photocopying Room 

The services rendered by the Photocopyin 0 

and Stencilling Unit were popular with th~ 
Delegates. Photocopies of articles and 
the like required by the Delegates were 
made and supplied at short notice. 

9. Verbatim proceedings 

The verbatim proceedings of the Confer-
ence were recorded. Transcripts of the 
Delegates' speeches were shown to them 
on the same day for correction. Besides 
taking down the verbatim proceedings, 
printed copies of the synopsis of each day's 
proceedings were made available at the 
Documents Counter the next morning. 

10. Special programmes for ladies 

While the Delegates were busy with the dis-
cussions at the Conference the ladies ac-
companying them were provided with in-
teresting programmes like shopping, sight-
seemg, visit to schools, etc. 

Appendix VB 

THE POST-CONFERENCE TOURS OF THE 
DELEGATES AND THE OFFICERS OF THE 
CPA GENERAL COUNCIL SECRETARIAT 

Delegates were divided into four con-
venient groups, formed, as far as possible, 



in accordanoe with the preferences indi-
cated by them in advance and were 
taken on tours to four different regions of 
the country to enable them to see the 
im'Portant places and achievements in 
India. A party of the officers of the 
CPA General Council Secretariat was 
taken on tour to Kashmir from the 12th 
to the 15th November, 1975. 

Details regarding the composition of each 
of the Groups and the programmes of 
their visits are given below-

TOUR GROUP 'A' 

Tour Group 'A' of the delegates visited 
the States of Jammu & Kashmir, Punjab, 
Haryana and Rajasthan and the Union 
Territory of Chandigarh from 5th Novem-
ber to 9th November, 1975. The group 
consisted of 63 delegates exclud~ng the, 4 
Liaison Officers of Lok Sabha Secretariat, 
as per list in the Annexure. 

The programme schedules and highlights 
of their visits to these States were as 
follows-

I. SRINAGAR (JAMMU & KASHMIR 
STA.TE) 

Wednesday, the 5th November, 1975 
Reception at Srinagar Airport by Speaker, 
Vidhan Sabha, Chairman, Vidhan Parishad 
of Jammu and Kashmir State, Members of 
the State Legislature and Officers of Gov-
ernment and Legislature Secretariats. 

Lunch at Oberoi Palace Hotel hosted by 
Sheikh Mohammad Abdullah, Chief Minis-
ter, Jammu & Kashmir. 

Visit to Shalimar Garden 

Dinner at Nagin Club hosted by the 
Speaker, Legislative Assembly and Presi-
dent of the Jammu & Kashmir State 
Branch of CPA. . , 

Thursday, the 6th November, 1975. 

Visit to Council/Assembly Halls. 
Coffee at the Assembly Lobby. 
Visit to H. M. T. Watch Factory. 
Visit to Gulmarg. 

Tea at Exhibition Grounds and visit to 
shops at the Exhibition Grounds. 

Cultural Programme at Tagore Hall. 

Friday, the 7th November, 1975. 

Visit to Kashmir Government Arts Em-
porium. 

Lunch at Hotel Broadway hosted by the 
Chairman Legislative Council, Vice-Pre-
sident of' the Jammu & Kashmir State 
Branch of CPA. 

The. Delegates were ~ccommoda~ed in 
house-boats in N agin Lake at Srmagar: 
The Speaker, Legislati~e Assembl~, S~ 
A. G. Goni, the Charrman, Legtslative 
Council, Sbri Syed Hussain and Secreta-
ries of both the HouSes personally loo~ed 
after the Delegates throughout the tour. A 
token gift was presented to each membe~ 
f the Group on behalf of the Speaker an 
~e Chairman. .. The Chief Minister ot 
Jammu and Kashmir, Sheikh Moh~ad 
Abdullah, was also present at the Dinner 
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. . 
hosted on 5th Novetnber by the Speaker, 
Legislative Assembly and the Lunch bosted 
by the Chairman, Legislative Council on 
November 7. 

11. CHAND/GARH (PUNJAB, HAR-
Y ANA AND THE. UNION TERRI-
TORY OF CHANDIGARH). 

Friday, the 7th November, 1975 

Reception at the Chandigarh Aitport by 
Speakers of Punjab and Haryana Legi~la
tive Assemblies, Members and Officers of 
the Legislatures of the States and Oruc.;ecs 
of the State Governments. 

Light refreshment in the Members' 
Lounge, Vidhan Bhavan. 

Visit to Punjab and Haryana Vidhan Sabha 
Halls in the. Vidhan Bhavan. 
Visit to Panjab University Campus. 
Visit to Post-Graduate Institute of Medi-
cal Education and Research. 

Cultural Programme in Tagore Theatre. 

Dinner at Yadavendra Gardens, Pinjore. 
hosted by the Speaker, Haryana Vidhan 
Sabha, as President of the Haryana Branch 
of Commonwealth Parliamentary AssllCia-
tion. 

Saturday, the 8th November, 1975. 

Visit to Museum. 
Visit to Sukhna Lake. 
Visit to Hindustan Machine Tools Factory, 
Pinjore. 
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Lunch in the Union Territory Ouest House, 
Chandigarh, hosted ~ the Speaker, Punjab 
Vidhan Sabha, as President of the Punjab 
Branch of the Commonwealth Parliamen-
tary Association. 

Visit to Government Emporia in ~10r 
17, Chandigarh. 

The Chief Minister of Haryana was pre-
sent at the Dinner hosted by the Speaker, 
Haryana Assembly at Pinjore on November 
7, and at the time of departure of the Dele-
gates at the Airport. The Presiding Offi-
cers of the two States and Secretaries to 
Legislatures personally looked arte·r ~e 
Delegates throughout the visit. Token 
gifts were presented to each m~ber- of 
the Group on behalf of the Presiding 
Officers. 

III. JA/PUR (RAJASTHAN STATE) 

8th November, 1975 

Reception at J aipur Airport by Chief 
Minister and Ministers of Raj~an 
Government, Speaker· and Members of 
Rajasthan Vidhan -Sabha, Officers of 
Vidhan Sabha and Government. 

Cultural Programme at Ravindra Manch. 

Dinner at Sisodia Rani Garden hosted by 
the Speak~r, Rajasthan Vidhan Sabha and 
President, Commonwealth Parliamentary 
Association, (Rajasthan Branch). 

9th November, 1975. 

Sight-seeing visit to Hawa Mahal, Observa-
tory, Museum, Amber Fort. 



Ltincli at. Raj Bhav~ hosted by Governor 
of Rajasthan. 

Visit to the plant of National Ball-bear-
ing Company, Tea-party hosted by the 
Chief Minister of Rajasthan at his resi-
dence. 

Reception at Vidban Sabba Bhavan 
organised by the President, the Vice-Pre-
Sident, and members of Executive Com-
mittee of Commonwealth Parliamentary 
Association (Rajasthan Branch)-attended 
among others by Governor and Chief 
Minister of Rajasthan and Minister of 
State for Defence Production of Govern-
ment of India. 

At a number of places the delegates were 
welcomed with traditional 'tuak ceremuny' 
and Shehnai and brass bands were played 
in their honour. At Amber Fort they 
had the thrill of elephant rid~s. On tbeh 
way back to Ait{1ort, the coaches of the 
delegates were mobbed by applaudiug 
crowds who raised slogans "Common-
wealth Zindabad". At one place, the 
coaches werestGpptd and each member 
of the group was presented with a scented 
handkerchief by some shopkeepers. 

The Speaker and Secretary of the Rajas-
than Vidhan Sabha IOCJked after the dele-
gates throughout their stay at Jaipur. The 
Chief Minister of Rajasthan was also present 
at the aitport at the time of sen~-off to 
the delegates. Token gifts were gIven to 
each member ot the Group on behalf of 
the Chief Minister of Rajasthan, the Pre-
sident and Executive Committee of Com-
monwealth Parliamentary Associations (Ra-

jasthan Branch) and National Ball-bearing 
Company. 

ANNEXURE 

TOUR GROUP A 

LIST OF DELEGATES AND THEIR 
LADIES 

Dr. the Han. G. S. Dhillon, M.P., Speaker 
of Lok Sabha, Parliament of India and 
President of the CPA. 
Mrs. Dhillon. 
Mrs. Arvinder K. DhilIon. 
Shri S. Seshadri.' 
Han. G. A. Regan, QC, MLA, Premier 
of Nova Scotia, Canadoa, Chairman of the 
Executive Committee of CPA. 
Mrs. Rega-n. 
Hon. Bernard Soysa, M.P., Sri Lanka, 
Member of Executive Committee of CPA. 
Senator the Hon. Al1ister Grosart, Canada, 
Member of Executive Committee of CPA. 
Hon. Sia Kah Rui, M.P., Minister .of 
State for Labour' and Government WhiP, 
Singapore, Member of Executive Com-
mittee of CPA. 
Mrs. Sia. 
Han. Paul Dean, M.P., United Kingdom, 
Member of Executive Committee of CPA. 
Mrs. Dean. 
Han. J. M. G. Adams, M. P., Leader of 
Opposition, Barbados, Member of Execu-
tive, Committee of CPA. 
Hon J. R. Ford, M.P., Bahamas, Member 
of Executive Committee of CPA. 
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Bon. J. H. Tayior, MiA (Australia). 
Mrs. Taylor. 
Hon. R. F. Anthony Roberts, M.P., Minis-
ter of Agriculture, Fisheries and Local 
Government (Bahamas). 
Mrs. Roberts. 
Hon. Mohammad Baitullah, M.P., Deputy 
Speaker of Parliament (Bangladesh). 
Senator the Hon. D. Griffith (Barbados). 
Hon. Maurice Dupras, M.P. (Canadi). 
Senator the Hon. M. Lome Bonnell, 
MDCM (Canada). 
Mrs. Bonnell. 
Mr. Ian Imrie, Secretary to the Delegation 
(Canada). 
Hon. Joseph Casey, M.L.A., Deputy 
speaker, Nova Scotia (Canada). 
Mrs. Casey. 
Hon. P. K. Bhindi, MHR, Assistant A{inis-
ter of Finance (Fiji). 
Mrs. Bbindi. 
HOD. John R. Forster, M.P., uader of 
Opposition (The Gambia). 
Hon. B. Ramsaroop, M.P., Minister of 
Parliamentary Affairs :md Leader of the 
House (Guyana). 
Mrs. Ramsaroop. 
Hon. H. C. Wariithi, M.P., Assistant Min-
ister of State, President's Office (Kenya). 
Hon. Dato Kumia Budman Mohd. Khai-
ruddin bin Mohd. !{awi, AMN, MLA, 
Speaker of Legislative A&sembly (Malay-
sia). 
Mrs. Khairuddin. 
Miss Khairuddin. 
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Hon. Raouf Bundhun, Mi.. A., Parllamen. 
tary Secretary, Minister of youth and 
Sports (Mauritius). 
Mrs. Bundhuo. 
Mr. Maurice Bru, Clerk-Assistant of 
Legislative Assembly (Mauritius). 
Hon. Jek Yeun Thong, M.P., Minister for 
Culture (Singapore). 
Mr. S. S. Wijesinha, Clerk of the Natio-
nal State Assembly (Sri Lanka). 
Mrs. Wijesmha. 
Mr. Wijesinha. 
Miss. Wijesinha. 
Lady Shepherd (United Kingdom). 
Rt. Hon. William Whitel2w, L~, Me, 
M.P. (United Kingdom). 
Mrs. Whitelaw. 
HOD. Neil Marten, )"I.P. (United King-
dom). 
Mrs. Marten. 
Mr. P. G. Molloy, ODE, MC Secretary of 
U.K. Branch of CPA. 
Mrs. Molloy. 
Hon. J. B. A. Siyomunji, M.P. Minister 
for Central Province (Zambia) . 
HO'Il. Isaac Abecasis, MHA, Minister for 
Housing and Postal Services (Gibraltar). 
Hon. James Bell, MHK (Isle of Man,. 
Mrs. Bell. 
Sir David Lidderdale, Clerk of British 
House of Commons (United Kingdom). 
Lady Lidderdale. 
Sir Robin Vanderfelt, Sccretary-GeneraJ of 
CPA. 



Lady Vanderfelt. 
Mr. S. L. Shakdher, Secrelary-Genenl of 
Lok Sabha and Secretary-General of India 
Branch of CPA. 
Mrs. Shakdher. 
Mr. V. K. Shakdher. 
Mrs. V. K. Shakdher 
Mr. H. C. Batra. 

. 

LIAISON OFFICERS 

Mr. K. S. Bhalla. 
Mr. G. L. Bhatt. 
Mr. R. L. Chopra. 
Mr. Som Sharma. 

TOUR GROuP 'B' 

Tour Group 'B' visited the States of 
Uttar Pradesh, West Bengal, Assam and 
Meghalaya from the 5th to 9th November 
1975. The group consisted of 47 dele~ 
gates and five Liaision Officers of 
Lok Sabha Secretariat, as listed in the 
Annexure. 

The programme schedules and highlights 
of their visits to these States were as 
under:-

I. LUCKNOW (UTTAR PRADESH) 

Wednesday, the 5th November, 1975 

Reception at Amausi Airport (Lucknow) 
by the Chief M'mister of Uttar Pradesh, 
Speaker, Vidhan Sabha Minister of Par-
liamentary Affairs M~mbers of State 
Legislature and Officers of Government 

and Legislature Secretariats of Uttar 
Pradesh. 

Breakfast at Hotel Clarks Avadh by the 
Chief Minister of Uttar Pradesh. 

Visit to the Scooters India Limited. 

Visit to both Houses of U.P. Legislature 
and Legislature Library. 

L~n~h at Hotel . Clarks A vadh by the 
Mllllster of ParlIamentary Affairs. 

Visit to the Residency, Bara Imambara, 
Chhota Imambara and U.P. Government 
Handicraft Emporium. 

At Home by the Governor of Uttar Pra-
desh at the Government House. 

Cultural programme at Ravindralaya. 

Dinner at Hotel Clarks Avadh by the 
Speaker, U.P. Vidhan Sabha. 

A token gift was presented to each mem-
ber of the Group by the Governor at the 
Government House during the At Home. 

II. CALCUTTA (WEST BENGAL) 

Thursday, the 6th November, 1975 

Reception at Calcutta Airport by the 
Deputy Speaker and Officers of the Gov-
ernment and Legislatur~ Secretariats. 

Visit to the Bata Shoe Factory and Gar-
den Reach Workshops. 

Tea-party by the Governor of West 
Bengal at Raj Bhawan. 

Cultural programme at Rabindra Sadan. 
Dinner by the Chief Minister of West 
Bengal at the Grand Hotel. 
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Sunday, the 9tll November, 1975 

Visit ~o the West Bengal Legislative 
Assembly. 

Lunch by the Speaker, West Bengal Legis-
lative Assembly at Tollygunge Oub. 

Visit to 1Ihe Victoria Memorial, National 
Library and Agri-Horticultural Gardens. 

Tea-party by the Minister of Information 
and Public Relations. 

A token gift was presented to each mem-
ber of the Group on behalf of the West 
Bengal Branch of the Commonwealth 
Parliamentary Association. 

III. GAUHATI (ASSAM) 

Friday, the 7th November, 1975 

Reception at the Gauhati Airport by the 
Speaker, Ministers and Members of 
Assam Legislative Assembly. 

Visit to the State Museum and Emporium. 

Lunch by the Government of Assam at 
Hotel Belle Vue. A token gift was pre-
sented to each member of the Group. 

IV. SHILLONG (MEGHALAY A) 

Friday, the 7th November, 1975 

Tea-party by the Minister of Power of 
Government of Meghalaya. 

Cultural show at Pinewood Hotel. 

Dinner by the Chief Mi.us~r of Megll~ya 
at Pinewc;x>d ~~lf . 

Saturday, the 8th November, 1975 

Visit to Cherrapunjee and Mawsmai FaDs. 
Lunch by the Speaker, Meghalaya Legis-
lative Assembly. 
Visit to the Meghalaya Legislative Assem-
bly. 
Tea-party by the Minister of Parliamen-
tary Affairs. 
Cultural show at Pinewood Hotel. 

Dinner by the Governor of Meghalaya at 
Pinewood Hotel. 
The Speaker of Meghalaya Legislative 
Assembly accompanied the delegates 
throughout their tour in Meghalaya. 
The Governor of Meghalaya also attended 
the dinner and lunch given by the Chief 
Minister and the Speaker respectively in 
honour of the delegates. Token gifts were 
presented to each member of the Group 
on behalf of the Chief Minister, Speaker 
and Governor of Megbalaya respectively. 
Lady delegates and wives of delegates 
were also presented shawls on behalf of 
the Chief Minister of Meghalaya. 

At a number of places, the delegates were 
welcomed with traditional customs and 
gateways and arches were erected in their 
honour for welcoming them. 

ANNEXURE 

TOUR GROUP B 

LIST OF DELEGATES AND THEIR 
LADIES 

Hon. M, ~~ ~w~, M!:t...C, (Aus-
tra~a)~ 



Mrs. Dawkins. 
Hon. D. E. Kent, M.L.C. (Australia). 
Hon. H. W. Gayfer, M.L.C. (Australia). 
Mrs. Gayfer. 
Senator the Hon. L.H. Lockhart Vice-
President of the Senate (Bahamas )'. 
H(Bon.gl Sheikh Abdur Rahman, M.P. 

an adesh). 
Hon. Alan Martin, M.P. (Canada). 
Hon. Robert Wenman, M.P. (Canada). 
Mrs. Wenman. 
Hon. N. Jean Parreault, M.L.A. (Canada). 
Hon. George F. Hosten FffiA JP , " 
MP, Minister for Finance, Trade and In-
dustry and Leader of Government business 
in the House of Representatives 
(Grenada). 
Hon. R. C. P. Moore, OBE, J.P. 
M . P ., Speaker of the House of Represen-
tatives (Grenada). 
Hon. (Miss) M. M. Ackman, M.P., 
Parliamentary Secretary, Office of the 
Prime Minister and Government Chief 
Whip (Guyana) . 

Hon. Hajj Mohd. Salleh bin Ismail, 
SMT, PJK, MLA, (Malaysia). 
Hon. Emanuel Attard B . S eZZlDa, M.P. 
peaker of House of Representative 

(Malta) . 
Mr. Dennis Caucm, Secreta.t1y to the 
Delegation (Malta). 
Hon. (Mrs.) Mary Dorothy Batdhelor, 
M.P. (New Zealand). 
Mr. C. P. Littlejohn, Secretary to the 
Delegation (New Zealand). 
Hon. Roy Richardson, M.P., Leader of 
Opposition (Trinidad & Tobago). 
Hon. Maurice Edelman" M.P. (United 
Kingdom). 
Mrs. Edelman. 
Hon. Julius Silverman, 
Kingdom). 
Mrs. Silverman. 

M.P. (United 

Hon. R. K. Banda, M.P. (Zambia). 
Dr. the Hon. W.H.C. Masters, OBE, M.P. 
(Bermuda). 
Mrs. Masters. 
Hon. L. G. Blake, JP, MLC (Falkland 
Islands). 
Mrs. Blake. 

Hon. (Mrs.) E. DaSilva, M.P. (Guyana). 
Mr. M. B. Hel111y, Secretary to Ithe dele-
gation (Guyana). 
Hon. M. K. Arap Keino, M.P. (Kenya). Hon. Sir John Loveridge, Kt. CBF, Baliff 
Mr. B. A TIealase, Clerk to the National and President of the States (Guernsey). 
Assembly (Lesotho). Lady Loveridge. 
Hon. Lim Cho Hock, M.P. (Malaysia). Hon. Nicholson Dondas, MLA (Nor-
Hon E ·k Th Hi Ki JP them Territory). . nCI ongang, m, ' 
P JI{, MLA (Malaysia). Mrs.. Nicholson Dondas. 
Hon. S. P. Chelliah, JP, MLA (Malaysia). Hon. Nicholson Stravens, MLA (8eycbel-
Mrs. Cle1liah. • Ie:;) • 
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Mr. K. H. Wheeler, Oerk to Legislative 
Council of Hong Kong, Secretary of 
Auxiliary Branches. 
Hon. (Mrs.) Tekarei Russel, Minister 
for Health and Welfare (Gilbert Islands). 
Mr. Palitha Weerasinghe, Assistant Secre-
tary-General of CPA. 
Mr. B. N. Banerjee, Secretary-General 
of Rajya Sabha. 
Mrs. Banerjee. 

LIAISON OFFICERS 

Mr. J. R. Kapur. 
Mr. A. S. Sarin. 
Mr. S. N. Banerjee. 
Mr. S. K. Sengupta. 
Mr. T. N. Kaul. 

TOUR GROUP 'C' 

Tour Group 'C' (Southern Region) com-
prising 66 persons, (57 foreign delegates, 
4 other delegates and 5 Liaison Officers) as 
listed in the Annexure, left Delhi (Palam) 
by air on 5-11-75 at 09.00 hrs. for 
Hyderabad, Bangalore and Madras. Pro-
gramme schedules and a brief account of 
the tour are given below: 

I. HYDERABAD (ANDHRA 
PRADESH) 

Reception It Accommodation: 

On arrival at Hyderabad on 5-11-75 at 
10.55 hrs., the party was received at the 
airport by the Speaker, Legislative 
Assembly and other State dignitaries, with 
'zari' garlands. The party was accom-

modated in two hotels-Ritz and Blue 
Moon. 

Places visited: 

The delegates were shown round the fol-
lowing places: 
( 1) Salarjung Museum. 
(2) Driw. around Cbarminar. 
(3) Nehru Zoological Park and Safari 

Park 
( 4) Arts Emporium. 

Entertainments: 

The following entertainment programmes 
were arranged in honour of the delegates: 

( 1) Lunch by the Speaker of the Legis-
lative Assembly and Chairman of the 
Legislative Council at Jubilee Hall on 
5th November, 1975. The Speaker made a 
welcome speech, to which Senator C.S. 
Dupre (Jersey) replied. 

(2) On the same day Shri J. B. MuthyaJ 
Rao, former Dy. Minister at the Centre 
aDd lately Ambassador of India to Soma-
lia, gave a reception at his residence. 

(3) Chief Minister of Andhra Pradesh 
gave a dinner at Jubilee Han on 5th 
November. He made a welcome speech. Mr. 
w. C. B. Hinds (Barbados) thanked and 
gave a token present on behalf of CPA to 
the Secretary of the State Assembly. The 
Chief Minister also gave presents to the 
delegates, and others accompanying them. 

( 4 ) Cultural Programme at Indira Priya-
darsini Auditorium 1 in the eyening: 



The party left Hyderabad for Bangalore 
by air on 6-11-75 at 11.35 hrs. 

II. BANGALORE (KARNATAKA) 

The PartIIY reached Bangalore on 6th 
November, 1975 at 12.25 hrs. and was re-
ceived at the airport by the Presiding Offi-
cers of the State Legislature, some Minis-
ters and other dignitaries. The delegates and 
others were accommodated at Hotel 
Ashoka. 

Places visited: 

(1) Immediately on landing at Bangalore 
on 6-11-75, the delegates were taken 
to Vidhana Soudha which was decorated 
with buntings and a warm reception was 
accorded. They were presented sandal-
wood garlands and shown rouna· t?te 
Assembly and the Council Olambers. 

(2) HMT Watch Factory. 

(3) Kamataka Government Soap Factory. 
(Packets of soaps etc. manufactured in 
the factory were presented to the dele-
gates.) 

(4) Kamataka Govt. Sandal Oil Factory. 
(Sandalwood boxes contairung small 
bottles of sandalwOOd oil were presented 
to the delegates.) 

(5) Drive round the city. 
( 6) Vidhana Soudha which was specially 
illuminated. 

[The party left Bangalore by coaches at 
08.30 hrs. on 7-11-75 for Mysore and 
came back to Bangalore at 01.00 hrs. on 
8-11-76]. 

(7) Monuments at Somanathpur. 

( 8) Monuments at Srirangapatna. 

(9) Chamarajendra Technical Institute. 

( 10) Karnataka Government Silk Fila-
tures. 

(11) Karnataka Government Silk Weav-
ing Factory. (Packets containing some 
token gifts were presented to the dele-
gates). 

( 12) Karntaka State Arts & Crafts 
Emporium. 

(13) Krishnarajasagar Dam and Brindavan 
Gardens. (The gardens were richly illu-
minated on the occasion). 
(14) Maharaja's Palace at Mysore which 
was also specially illuminated in bonour 
of the Delegates. 

Entertainments: 
The delegates were entertained at the fol-
lowing functions: 

( 1) Lunch by the Chief Minister at Hotel 
Ashoka on 6th November, 1975. He made 
a welcome speech, to which Hon. E. R. 
Schreyer (Canada) replied. 

(2) Tea by the Governor at Raj Bhawan 
on 6th November. 
(3) Cultural Programme at Hotel Ashoka 
on 6th November, Mrs. Brenda Robertsoo 
(Canada) t'hanked the artistes :and the 
organisers for this function. 

( 4) Dinner by the Commonwealth Parlia-
mentary AssoCiation, Karnataka Branch 
at Hotel Ashoka on 6th November. The 
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Speaker of the Assembly welcomed the 
delegates. Hon. James Johnson (U.K.) 
presented a token gift from CPA to the 
Secretary of the State Legislature. 

(5) Lunch by the Chairman of the Legis-
lative Council at -LaJitha Mahal Palace 
Hotel, Mysore, on 7th November. The 
Chairman welcomed the delegates. One 
of the delegates [Senator T. S. Gabriel 
(Malaysia)] thanked on behalf of the 
delegates. 

(6) Tea at the premises of the Govern-
ment Silk Weaving Factory, Mysore 0&1 
7th November. 

(7) Dinner by Speaker of Assembly at 
Hotel Krishnaraj Sagar, Mysore, on 
7th November. The Speaker made a wel-
come speech to which Hon. A. R. Thomas 
<Bermuda) replied. He was so pleased 
with the arrangements and the way the 
delegates were looked after that he start-
ed singing ''She (referring to the Speaker 
of Assembly) is a jolly good fellow" in 
which all the other delegates joined. 
All the arrangements made and the func-
tions held in honour of the delegates 
were very well-planned. The Speaker and 
Chairman of the Legislature were present 
at every function held or place visited. 
The Secretary of the Legislature was al-
ways available with the delegates. De-
luxe coaches and cars were placed at the 
disposal of delegates during their stay at 
Bangalore and visits to Mysore and the 
various places there. 

The party left Bangalore for Madras by 
ail on 8-11-75 at 09.00 brs. 
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III. MADRAS (TAMIL NADU) 

Reception and Accommodation: 

The party reached Madras on 8th Novem-
ber, at 09.35 hrs. by chartered flight from 
Bangalore. The delegates were received 
at Meenambakkam airport by Speaker 
and Dy. Chairman of the State Legisla-
ture. They were accommodated at Con-
nemara Hotel. 

Places visited: 

Visits to the following places were at-
ganised (or the delegates: 

(1) Integral Coach Factory at Peramhur. 

(2) Legislative Assembly, which was in 
session. (Special arrangements were made 
for taking photographs). 

(3) Legislative Council Chamber. 

( 4) Monuments at Mahabalipuram and 
Sea-bathing. 

(5) Sculpture Training School and Val-
luvar Kottam Work Centre at Mahabali-
puram. 

Entertainments: 

The delegates were entertained at the 
following functions: 

( 1) Lunch by the Chairman and the 
Speaker of the State Legislature at Con-
nemara Hotel on 8th November. The Gov-
ernor and the Chief Minister and Members 
of the State Legislature were present. 
Bronze images of Natacaja were presented 
to the delegates. 



(2) Tea by the Governor at Raj Bhawan 
on 8th November. 

(3) Dinner by the Chief Minister at 
Rajaji Hall on -8th November, .itself. The 
Governor was also present. The Chief 
Minister presented to the delegates a set 
of books on Tamil Nadu and Sandalwood 
garlands as mementos. 

( 4) Cultural Programme on 8th November 
which also contained an item regarding 
exhibition of a movie film taken irom the 
tiqle of landing of delegates at Meenam-
billam airport. 

(5) Lunch _by the Minister of Educatiop 
& Tourism at 'Temple Bay' Mahabali-
puram on 9dh November. The Mini ,t"!r 
made a welcome speech to which Han. Noel 
St Germain (Canada) repiied. The 
Minister also presented a sculpture of lion 
in soft stone to the male delegates and 
engraving of lotus flower in soft stone to 
the ladies. 

De-luxe coaches were used for taking the 
party from airport to the hotel and ot~er 
places. Adequate guides and pobce 
arrangements were made. Secretary ~f the 
Legislative Council was always available 
with the delegates. 

Departure from Madras: 
Foreign Delegates left Madras as noted 
under:-

DeJegates started leaving Ma~as o~ the 
8th November, 1975. Tlie maximum 
number of Delegates, 30, left Madras o~ 
9th November for Bombay and 13 to Delhi. 
Necessary as$i~Mce as well as transport 

faCIlities were provided at the airport to 
the Delegates. 

ANNEXURE 
TOUR GROUP C 

LIST OF DELEGATES AND THEIR 
LADIES 

Han. F. A. Dewhurst, MLA, Speaker 
of Legislative Assembly of Saskatchewan, 
Canada, Member of Executive Committee 
of CPA. 
Senator the Hon. S. S. Dupre, MC, 
President of Tourism Committee, Jersey, 
Member of Executive Committee of CPA. 
Mrs. Dupre. 

Hon. S. V. Ward, MHA (Australia). 
Mrs. Ward. 
Mr. R. E. Ward, Secretary to the 
Australian State Branches delegation 
(Australia) . 
Mrs. Ward. 
Hon. Santosh Kumar Biswas, M.P., 
Minister (Bangladesh). 
Hon. W. C. B. Hinds, M.P. (Barbados). 
Han. William Scott (Canada). 
Hon. E. R. Schreyer, MLA. Premier of 
Manitoba (Canada). 
Mrs. Schreyer. 
Hon. (Mrs.) Brenda Robertson (Canada). 
Mr. Robertson. 
Senator the Hon. Chrysler Thomas, JP, 
M.P., Parliamentary Secretal1Y (Grenada). 
Hon. S. A. Thakalekoala, MP (Lesotho). 
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Senator .the Hon. T. S. Gabriel (Malaysia). 
Mrs. Gabriel. 
Tuan Hj. Alhmad Hasmuni bin Hi. 
Hussein, Secretary to the delegation 
(Malaysia) . 
Hon. Tuan Haji Redzuan bin Hj, Salim, 
AMN, PIS, MLA (Malaysia). 

. Hon. Tuan Haji Satirol bin Haji Hashim, 
PJK, MLA (Malaysia). 

lion. Mood. Bashir B. Haji Bahari 
(Malaysia) . 
Mrs. Bashir. 
Hon. D. Ramdin, MLA (Mauritius). 
Mrs. Ramdin. 
HOD. M. C. Gopallawa, MP (Sri Lanka). 
Mrs. Gopallawa. 
Hon. K. Jeyakkody, MP (Sri Lanka). 
Mrs. Jeyakkody. 
Senator the Hon. John Daniel (Trinidad 
& Tobago). 
Hon. George Williams, MP (Trinidad 
& Tobago). 
Hon. Leo Abse, MP (U.K.). 
Mrs. Abse. 
Hon. James Johnson, MP (U.K.). 
Mrs. Johnson. 
Hon. Laurie Pavitt, MP (U.K.). 
Mrs. Pavitt. 
Han. P. R. Chanshi, MP (Zambia). 
Hon. A. R. Thomas (Bermuda). 
Mrs. Thomas. 
Hon. H. F. C. Breaut, President of the 
States Parliament (Jersey). 

Mrs. Ereaut. 
Senator the Hon. Reginald Robert Jeune 
(Jersey). 
Mrs. Jeune. 
Hon. Sergius Arek MHA (Papua New 
Guinea). 
Han. WilJiam Bichhom, MIlA (Papua 
New Guinea). 
Hon. Kieran Crotty, Deputy (Republic of 
Ireland). 
Mrs. Crotty. 
Hon. Michael Noonan, Deputy (Republic 
of Ireland). 
Mr. K. A. Bradshaw, aerk of the 
Overseas Office House 01 Commons and 
Secretary of Society of aerts-at-the Table 
(U.K.). 
Mr. Ian Grdy, Deputy Secretary-General 
of CPA. 
Miss Fowler, Assistant Secretary-General, 
General Council of CPA. 
Miss Betty May, Administrative Officer of 
CPA. 
Mrs. Susan Bucchett, Assistant Editor 
of Publications of CPA. 
Shri J. K. Shakdher. 
Mrs. J. K. Shakdher. 
Miss. Koli Banerjee. 
Miss. RashIDi Mehta. 
Encik Harnzah bin Abas, Cerk of 
the Legislative Assembly and CPA 
Branch Secretary Pahang (Malaysia). 
Hon. Noel 8t. Germain, MNA Quebec 
(Canada). 
Mrs. St. Germain. 



UAlSON OFFICERS 

Shri K. K. Saxena. 
Shri P. N. Dhar. 
Sbri B. R. Goyal. 
Sbri B. K. Puri. 
Shri M. K. Mookhrejee. 

TOUR GROUP 'D' 

Tour Group '0' (Western Region) com-
prising 42 Delegates and 4 Liaison Officers 
(as per list given in the Annexure) left 
DeIhi lPalam) by air on 5th November at 
06.35 hours for Bhopal by lAC chartered 
flight. One delegate and one observer 
(Kaur Battan Singh) joined the Group at 
Bombay. 

Salient features of the tour 

I. VISIT TO BHOPAL (MADHY A 
PRADESH) 

On arrival at Bhopal at 08.20 hours, the 
Delegates were received at the airport by 
the Speaker and Deputy Speaker of 
Madhya Pradesh Assembly, Chief Minister 
of Madhya Pradesh, Secretary and other 
officers of the State Assembly and a few 
members of the State Legislative Assembly. 

The Group was taken straight from the 
airport to the Vidhan Sabha Bhavan. The 
Delegates were shown round the Assembly 
Hall and other places in the building and 
thereafter taken to a specially erected 
shamiana where breakfast was served. 
After the breakfast, the Speaker and the 

Chief Minister made short speeches wet-
coming the Delegates and enlightening 
them about some important features about 
Madhya Pradesh, its people and industries. 
The Speaker introduced Hon. K. C. Ram-
rakha from Fiji as the Leader of the Dele-
gation and the latter replied to the speeches 
made by the Chief Minister and the 
Speaker. On behalf of the State, the 
Speaker presented to the Delegates a re-
plica of one of the statues from Khajurallo. 

The Delegates visited the State Co-opera-
tive Bank building, from where they could 
have a panoramic view of the entire Bhopal 
city. Thereafter the Delegates were taken 
to Chinar Swi~ming Pool. The Delegates 
were also shown round the Bharat Heavy 
Electricals Factory. The Speaker and the 
Deputy Speaker were present at the airport 
to see off the Delegates to Ahmedabad. 

II. VISIT TO AHMEDABAD 
(GUIARAT) 

The Group reached Ahmedabad Airport at 
5 p.m. The Speaker and Deputy Speaker 
of the Assembly, the Gujarat Chief Minis-
ter Leader of Opposition and Sri P. G. 
M~valankar and Kumari Maniben Vallabh-
bhai Patel, M.Ps. were present at the 
air'port to receive the Delegates. 

Accommodation 
The Assemblv Secretariat had arranged 
accommodation in two hotels viz. Cama 
Hotel and Roopali Hotel which are at a 
distance of about one kilometre from each 
other. 
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Progranrmes at Ahmedabad 

( 1) Dinner by Speaker 

At 8.30 p.m. on 5th November, the Speaker 
of the Gujarat Assembly hosted a dinner 
for the Delegates in Sports Club of Gujarat, 
Sardar Stadium. At the dinner, apart 
from the Presiding Officers of the State 
Assembly, Chief MiDister and a few other 
Ministers, S/Shri p. G. Mavalankar, H.M. 
Patel, S. M. Solanki, and Kumari Maniben 
Vallabhbhai Patel, M.Ps. were also present. 
After the dinner the Speaker made a speech 
giving facts about Gujarat and welcoming 
the Delegates. Hon. E. E. Isbey of New 
Zealand replied on behalf of the Delegates. 

(2) Film mow 
The dinner was followed by a short film 
show of two documentaries on the folk 
dances of Gu jarat. 

(3) Sight seeing at Ahmedabad 

On the 6th November the Delegates visited 
places like Hatheesingh Temple, Siddi 
Sayyid's Mosque, Shaking Minarets, the 
Zoo and the Zoo Museum. 

( 4) Visit to Assembly Buiid;ug 

After sight-seeing the Delegates were taken 
to Legislative Assembly building in Gandhi. 
nagar and shown the Assembly Hall. 

(5) Lunch by Chief Minister 

The Delegates were then taken to V.I.P. 
Guest House at Gandhinagar where the 
Chief Minister of Gu jarat hosted a purely 
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vegetarian lunch oonsisting inler ada 01 
some typical Ou jarati dishes. 

During the lunch the Chief Minister ad-
dressed Jhe Delegates and thanked them 
for their visit. Hon. Michael Marshall, M.P. 
from U. K. replied on behalf of the Dele-
gates. 

(6) Visit to Adalaj Step-WeU 

After lunch, the Delegates visited the 
Adalaj Step-Well. There the villagers 
welcomed the Delegates and offered them 
flowers. 

(7) Satellite Centre and T.V. Station 

The Delegates were then taken to Satellite 
Centre, Jodhpur Tekra. There they were 
shown round the Satellite Centre and the 
TV studios. 

(8) Calico Mills Museum 

A visit to Calico Mills Museum was the 
next programme of the Delegates. The 
mills authorities presented to the Delegates 
packets containing gents and ladies hand-
kerchiefs. 

(9) Sabarmati Ashram 

From there the Delegates were taken to 
Sabarmati Ashram and shown round. A 
framed photograph of Mahtma Gandhi 
and also some literature about Gandhiji 
were presented to the Delegates. 

( 10) Dinner by Governor 

At 8 p.m. Delegates were given dinner at 
the Raj Bhavan by the Governor. At the 



~ . - . 
end of the dinner, the Governor made a 
short speech welcoming the Delegates. Dr. 
Brincat, M.P. from Malta replied on be-
half- of the Delegates and Hon. Cham pre-
sented a gift to the Secretary to the Gujarat 
Legislative Assembly on behalf of the 
Delegates. 

( 11) Cultwal Programme 

Later, at the Tagore Theatre a cultural 
programme of folk dances was arranged 
for the delegates. During the interval the 
Speaker made a brief speech and Hon. 
Cham replied. A group photograpb of the 
delegates with the artists was also taken. 
Delegates liked the programme very much. 
It was well past midnight when the Dele-
gates reached back their hotel rooms. 

(12) Visit to Nal Lake 

On the 7th November, 1975 at about 
9 a.m. the Delegates went for a visit to the 
N al Lake. At the lake they were also 
taken in boats to an island in the centre of 
the lake. Later all the Delegates had their 
lunch in the Cama Hotel. 

( 13) Departure for Bombay 

The Delegates left for Bombay at 4 p.m. 
At the time of departure from Ahmedabad, 
a handloom table cloth was presented to 
the Delegates by the Secretary of the 
Assembly. 

The Speaker Deputy Speaker and the 
Chief Minist~r of Gujarat and some M.'1i 
were present at the airport to bid farewe 
tft the Delegates. 

III. VICIT TO BOMBAY (MARA-
RASHTRA) 

Reception 

On arrival at Bombay at 6 p.m., the Dele-
gates were received at the airport by the 
Presiding Officers of the Two Houses, the 
Chief Minister, the Secretary to the Legis-
lature and some other dignitaries. 

Accommodation 

From the airport, the Delegates were taken 
in Deluxe Coaches to Tai Mahal Hotel. 
where accommodation was arranged for 
them. 

Receptions and Sight Seeing 

(1) Dinner by Mahartzshtra Branch of 
C.P.A. 

At 8.30 p.m. the Delegates were taken to 
Wankhede Stadium where the Maharashtra 
Branch of Commonwealth Parliamentary 
Association hosted a dinner in their hon-
our. At the end of the dinner, the Chair-
man of the Maharashtra Legislativ.e Coun-
cil made a brief speech welcom1Og the 
Delegates. Hon. Henry E. Giraudy replied 
on behalf of the Delegates. 

(2) Visit to Elephanta Caves 

On the 8th November, 1975 after break-
fast at Taj Mahal Hotel, the I?elegates 
were taken to Elephanta Caves 10 two 

They returned to the hotel at steamers. 
about 12.30 p.m. 
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(~) LlUfCh by Chief Minister 

At 1 p.m. the Chief Minister of Maha-
rashtra hosted an official lunch in honour 
of the Delegates at the Oberoi Sheraton 
Hotel. At the end of the lunch, the Chief 
Minister made a brief speech welcoming 
the Delegates. HoD. M. C. Cham replied 
OIl behaH of the Delegates. 

( 4) Sight-seeing of Bombay 

In the evening, the Delegates went on a 
city sight-seeing tour to Marine Lines, 
Hanging Gardens, Kamla Nehru Park, etc 

(5) Dinner by Governor and Cultural 
Programme 

At S.30 p.m. the Delegates were taken to 
Raj Bhavan where the Governor of Maha-
rashtra hosted an official dinner in their 
honour. At the end of the dinner, the 
Governor made a brie.f speech we1comiog 
the Delegates. HOD. L. F. Sloane replied 
on behalf of the Delegates. After the 
dinner the Delegates witnessed a cultural 
programme at Raj Bhavan arranged in 
their honour. The programme included a 
Sitar recital and a dance by Miss Hema 
Malini, the famous film star. 

( 6 ) Visit to Aarey Milk Colony 

On 9-11-75, after the breakfast at the 
hotel, the delegates visited the Aarey Milk 
Colony. After the visit was over the 
Delegates were served lunch at New-
Zealand Hostel. 
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(7) Reception at Assembly Halt 

At 4.15 p.m., the Delegates were taken to 
the Council HalI where a reception was 
held in their honour by the Maharashtra 
Branch of Commonwealth Parliamentary 
Association. Before the reception the 
Delegates went round tile Assembly and 
Council Halls. At the end of the reception, 
the Chairman of the Legislative Council 
made a brief speech. Hon. (Mrs.) Grace 
Onyango, M.P. replied to the speech and 
Hon. Cham presented a gift to the Secretary 
of the Maharashtra Legislature on behalf 
of the Delegates. Thereafter Jle Delegates 
visited the Wankhede Stadium, from where 
they returned to the Tal Mahal Hotel and 
had their dinner in their suites. 

In the course of the tour 3 Delegates were 
taken ill. They were Hon. M. Mason from 
Mauritius, Hon. Marcel Roy from Canada 
and Hon. D. P. Wickreme Singhe from Sri 
Lanka. All of them were given the best 
available medical treatment. 

Departure of Delegates 

Delegates started leaving Bombay on the 
Sth November, 1975 and the process con-
tinued almost round-the-clock till the night 
between 10th and 11 tb November, 1975. 
The maximum number of Delegates left 
by AI-IOI at 3 a.m. on the 10th Novem-
ber, 1975. Necessary assistance as well 
as transport facilities were provided to the 
Delegates at the airport. The Air India, 
Airport and Customs authorities extended 
their full cooperation in ensuring that the 
Delegates were not inconvenienced at any 
stage. In fact the Air India went to the 



extent of exempting the Delegates from 
paying for extra baggage and the travel tax. 

ANNEXURE 

TOUR GROUP D 

LIST OF DELEGATES AND THEIR 
LADIES 

Hon. M. C. Cham, M.P., 
The Gambia, Member of the Executive 
Committee of CPA. 
Mr. Percy Oswald Saunders, Secretary to 
the delegation (Bahamas) . 
Mr. Aminullah, Secretary to the delegation 
(Bangladesh) . 
Hon. Marcel Roy, M.P. (Canada). 

Hon. L. G. Young, MLA (Canada). 
Mrs. Young. 
Hon. T. Earle Hickey, FCA, MLA, 
Minister of Finance (Prince Edward Island 
-Canada), 
Mrs. Hickey. 
Mr. Jacques Lessard, Secretary to . the 
Canadian Provincial Branches delegation. 
Hon. K. C. Ramrakha, MHR (Fiji). 
Mrs. Ramrakha. 
Captain V. Vijay Singh, Secy. to the 
Delegation (Fiji). 
Mr. Curtis V. Strachan, Secretary to the 
delegation (Grenada). 
Hon. (Mrs.) Grace Onyango, M.P. 
(Kenya). 
M H B N G· h Secretarv to the r. . . . IC eru, J 

delegation (Kenya) . 

Hon. Yang Berhormat Datuk Haji Ahmad 
bin Haji Manap, DKSJ, PPN, JP, MLA 
(Malaysia) . 

T uan Syed Ali bin Syed Idrus Alhabshi, 
PJK, Secretary to Malaysian State 
Branches delegation. 
Dr. the Han. Joseph Brincat, MP (Malta). 
Dr. the Han. Albert Borg Olivier De Puget, 
M.P. (Malta). 
Han. M. Mason MLA (Mauritius). 
Han. E. E. Isbey M.P. (New Zealand). 
Han. L. F. Sloane, M.P. (New Zealand). 
Mrs. Sloane. 
Hon. F. S. Macauley, JP, M.P. (Sierra 
Leone). 
Han. Lai Tha Chai, M.P. (Singapore) . 
Han. Lee Yiok Seng, M.P. (Singapore). 
Han. D. P. Wickreme Singhe, M.P. Dy. 
Minister of Shipping Tourism and Aviation 
(Sri Lanka). 
Mrs. Wlckreme Singhe. 
Mr. 1. E. Carter, Secretary to the Delega-
tion (Trinidad and Tobago). 
Han. Michael Marshal, M.P. (United 
Kingdom). 
H6n. Kenneth Clarke, M.P. (United 
Kingdom). 
Mrs. Clarke. , 
Mr. A. C. Yumba, Secretary to the Dele-
gation (Zambia). 
Han. Trevor Ewan Foster, MLA (Cayman 
Islands) . 
Mrs. Foster. 
Han. John Callister Clucas, MHK (Isle 
of Man). 
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Mrs. Oucas. Miss. Betty May 

G· d MHA (St Mr. Palitha Weerasinghe Hon. Henry E. trau y, . 
Lucia) . Mrs. Susan Burchett 
Hon. N. B. Saunders, MSC (Turks and 
Caicos Is~ands). 

Hon. C. N. Misick, MSC (Turks and 
Caicos Islands). 

Mr. D. H. Bramble, Secretary of Ausiliary 
Branches delegation. 

Mr. Xavier Deniau, Observer Association 
Intemationale, Des Parlementaires de 
Langue Francaise. 

Miss Helen Somerville. Secretary to 
Secretary-General of CPA. 

LIAISON OFFICERS 

Shri N. N. Mehra. 

Shri J. C. Malhotra. 

Shri K. M. L. Verma. 

Shri M. L. Bhandari. 

TOUR PROGRAMME OF OFSFICERS 
OF CPA GENERAL COUNCIL 

SECRETARIAT 

A party consisting of the following Officers 
of the CPA General Council Secretariat 
accompan:ed by the Liaison Officer parti-
cipated in the tour programme in Kashmir 
from 12th to 15th November, 1975:-

Mr. Ian Grey 

Mr. L. M. Fowler 

Miss. Fowler 

4]2 

Miss Helen Somerville 

Liaison Officer (Shri K. D. Chatterjee) 

2. The party arrived at Srinagar Airport 
by lAC Flight No. 423 at 12.30 in the 
morning of 12th November, 1975 and was 
received by the Secretary , CPA S!a!e 
Branch Kashmir Assembly and by the 
Secretary of the Council, Director of 
Tourism, J&K and othen. As the Legis-
lature Secretariat had shifted to Jammu 
for the winter, the Speaker had cooveyed 
his apologies through the Secl"etary of the 
Assembly Secretariat for not being able to 
be present. 

3. The party was accommodated in two 
House Boats On the Nagin Lake. 

4. After lunch, the party was taken to 
Govemment Arts Emporium and shown 
around. After a walk around the markets 
and shops, the party returned to the House 
Boats. 

5. On the 13th November, 1975, thtl pany 
was taken to the Assembly and Council 
Secretariat on the river Jhelum and there-
after to Gulmarg by road. At Gulmarg 
they were given lunch at Highlands Park 
Hotel. Secretary of the Upper House of 
JI£K Legislature was also present. Then 
the party returned to the House Boats 
from Gulmarg. 
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6. On the 14th November 1975 th . I ,. , e party 
was gIVen unch at Broadway Hotel, Sri~ 
nagar, h~t~d by ~r. Shah, Minister of 
Food & CIvil Supplies and his wife (daugh~ 
ter of the Chief Minister of J & K) . Then 
the party was taken to the TV Centre and 
received by the Director. The Officers 
and staff of the CPA General Coundl 
Secretariat had a TV interview for about 
22 minutes relating to their visit to different 
places and their reactions. After that, the 
party was shown Chasma Shahi and Shali-
mar Gardens. Then the party returned to 
the House Boats. 

The same day the party was given a dinner 
at Oberoi PalaCe Hotel by the Chairman 
of the Upper House of Kashmir Legis]a-
tlUe. The ex-Chief Minister and ex-Speaker 
Shri Shamshuddin, some M.L.As. and the 
Food & Civil Supplies Minister, Mr. Shah, 
were also present together with some senior 
officers of the Council/ Assembly Secre-
tariat and of the Tourism Department. 

7. On the 15th morning, the party was in-
troduced to Shri Sheikh Abdullah, Chief 
Minister of J&K, at his residence at Sri-
nagar at 9.30 a.m. The Chief Minister 
welcomed them, conversed with them for 
about 15 minutes and, after a group photo-
graph, the party took leave of him. 

During the stay of the party in Kashmir, 
the Secretary of the Kashmir Assembly, 
Secretary of the Council and Under Secre-
taryof the Assembly looked after the 
needs and comforts of the party. 

The pany retumed to New Delhi the same 
day at 4.30 p.m. 

Appendix VIII 

GLEANINGS FROM THE PRESS 

(Select Editorials, Articles and Radio 
Broadcasts) 

1. EDITORIALS 

COMMONWEALTH CONFERENCE 

It is not without justification that the 
21st ~mm~nweahh Parliamentary Con-
ference IS bemg held in Delhi. No coun-
try . perhaps, has been more anxious than 
IndIa for the preservation of the concept 
of Commonwealth. But there was also 
need for holding the confe.rence in New 
Delhi to enable the delegates of 35 nations 
t? know the truth about the wild allega-
tIons made against Indian democracy by 
interested papers and politicians in the 
Western world. There is no need for India 
to explain her problems to all and sundry. 
How other countries are faring is not un-
known to the Indian people. But the 
Commonwealth countries are members of 
one family. They must sit together to dis-
cuss in depth thft threats and challenges 
that may be coming to them from one or 
many quarters. The basic thing to under-
stand is that it is bunkum to make any 
generalisation about democracy or even 
about Parliamentary system whicn can 
exist without democracy. The position 
differs from country to country depending 
on local conditions. 

Inaugurating the Commonwealth Parlia-
mentary Conference, President Fakhruddin 
Ali Ahmed has declared that the Indian 
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Constitution commits this country to the 
Parliamentary system and the ideal of 
building up an egalitarian system based on 
social and economic justice and on recog-
nition of individual liberty and freedom. 
In the face of such a categorical declara-
tion, should there be any doubt about the 
intentions of the government? In fact, 
almost every day, the Prime Minister has 
been saying that Indian can't do without 
democracy. It is common sense that no 
other system would work in a vast country 
like India. 

But the commitment of Indra is not 
c:mly to the form. The goal, as stressed by 
President Fakhruddin Ali Ahmed and 
Prime Minister Indira Gandhi is establish-
ment of an egalitarian system based on 
social and economic justice. Side by side, 
there is also a commitment for protecting 
and preserving individual liberty and free-
dom. What should a democratic govern-
ment do when one commitment 'comes in 
conflict with another, when for instance, 
individual freedom obstructs establishment 
of an egalitarian system? The answer to 
the aforesaid question is not eClsy. But 
India's endeavour has been k; fulfil all the 
commitments to esta blish democratic 
socialism as visualised by J awaharlal Nehru 
and the founding fathers of the Constitu-
tion. It is no small credit to the ruling 
'Party that even three decades after free-
dom. the country has not gone to one or 
another extreme. This ~tate of affairs, 
however, can't continue if there is no 
realisation that democratic socialism can't 
be achieved without patience and restraint. 
There is need for a code of conduct for 
political parties if democracy is to survive. 
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Short cut methods are incompatible with 
democracy. 

The Indian Nation (Patna) 
October 30, 1975. 

CHALLENGES TO PARliAMENTS 

Churchill proclaimed from house-tops that 
he had not become the first Minister of 
Her Majesty to preside over the liquida-
tion of the empire. The empire over 
which the sun never set was however liqui-
dated and he. lived to see the liquidation. 
But the liquidation led to its re-emergence 
as a new 'avatar', the Commonwealth. The 
empire underwent a sea change into some-
thing rich and wonderful. The British 
Empire became slowly and imperceptibly 
but inevitably the Briti!ih Commonwealth 
of Nations. Then as years rolled by the 
British Commonwealth quietly drdpped its 
"British" and became Commonwealth of 
Nations in which fOIm it has acquired new 
importance and significance. To lawahar-
lal Nehru must go the distinction of ooing 
the builder of the modem Commonwealth. 
H India had chosen to drop out of it the 
Commonwealth today will not be Common-
wealth; but something much less. Mr. 
AttIee helped in the evolution of a formula 
that kept a Republic like India in the 
Commonwealth which has a Queen at its 
head. The decision was wise and well 
conceived and today the Commonwealth 
stands before the world as an outstanding 
example of constructive multi-national 
approach to problems which is so vital for 
peace and prosperity in the world and 
as Mrs, Gandhi said, "a child of history". 



The President in his inaugural address to 
the twentyfirst Commonwc.llth conference 
that began on TUl;!sday stressed the silken 
bonds that bouOO nations together and 
asked for strengthening of ,those ties in 
the interests of their progre~s Lind also i'n 
the interests of the world in general. This 
,conference which is being held here for 
.the second time is being held on an occa-
sion which is of deep si~nificance to all 
concerned. The emergency here has given 
a handle to those who have never said 
anything _ ~ ahE,.ut us, to cry hoarse that 
democracy has been murdered in India 
and that India has gone the way of dict,-
torship. The nearly three hundred parlia-
mentarians who have assembled here will 
not only hear the President and the Vice-
President and the Prime Minister but will 
also see for themselves the temper and the 
tempo in the country. No political party 
has been banned. only a handful of mem-
bers of the legislature have been arrested. 
T rue indeed there are restrictions but the 
restrictions· are imposed under the emer-
gency which its<:lf is declared under the 
powers given by the Constitution. When 
the deleJ!ates go back they will tell nume-
rous audiences about the real situation in 
India. This will be one of the side bene-
fits of the conference. 

One of. the subjects inscribed in the agenda 
relates to internal and external threats to 
the prestige and authw:ity of p~rliamcn~. 
.Mrs. Gandhi, on the baSIS of India s expen-
ence said that the inability to accede to 
pow~r by' democratic means ~~t lead 
some parties to offer unconstitutIOnal or 
extraconstitutional challenges. "For young 
democracies, it is impcrative to guard 

against such developments. It then 
becomes an onerous or painful duty to 
counter them with constitutional remedies". 
The President in his address said that this 
conference may give deep insights into the 
working of parliamentary institutions and 
throw up useful ideas for strengthening 
them for their better and effective working . 
Parliamentary institutions all over the world 
are under constant review and reappraisal. 
Conscious reforms in the constitutiooal 
framework and institutional modalities of 
parliamentary government are undertaken. 
India along with many other countries has 
experienced this threat to Parliament's 
authority. Here there was an attempt to 
upset democratically elected Governments 
and legislatures through undemocratic 
methods. Here there was a call to the 
Police and the Army to revolt against a 
democratically elected Government. These 
and other challenges to parliamentary insti-
tutions will be studied at this meeting. It 
is to be hoped concrete idea..! to safeguard 
these institutions will emerge out of the 
deliberations at this conference. 

Madhya Pradesh Chronicle (Bhopal), 
October 30, 1975. 

DEMOCRA TIC TRADITION 

If change is the order of nature, any 
reform that is effected to a system of gov-
ernment, 'Ilecessitated by the developing 
circumstances, does not mean that the 
system has been given up. This is the 
keynote of the addresses of Presi,den~ 
Ahmed and Prime Minister Indira Gandhi 
to the Commonwealth Parliamentary Con-
ference and aptly mirrors the current trends 
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hot only in India but the Commonwealth 
and other democratic countries. India's 
founding fathers chose the parliamentary 
system of democracy because it provided 
the motive power for its functioning ac-
cording to our own will and spirit, Rot 
with a view to emulating Britain. The 
Prime Minister's view is that it is the 
"participatory democracy" that is best 
suited to the Indian reality. 

The Commonwealth concept itself changed 
thanks to Nehru and Lord Attlee and as 
such it came to be accepted by more coun-
tries than before. And this cbange bas 
come to be regarded for the better for the 
Commonwealth as well as the countries 
that go to -make the Commonwealth. The 
flexibility and resilience have made it 
stronger and popular. The purpose of the 
reform is therefore to keep pace with the 
chanfjng conditions and to enable the 
tackling of people'~ problems. Such re-
form, which relates to institutional frame· 
work and procedural modalities, does nOl 
change the basic character of the systenl. 

Maybe some countries have been success-
ful in evolving a polarisation in which a 
two-party system has become effective. 
This may not have been possible in the 
case of new democracies where multi-
party system has come into vogue and is 
equally effective. Also in the case of coun-
tries like India, regional loyalties and 
urges which arise frequently need tQ be 
balanced in order to maintain and streng-
then national U'llity. The success of the 
democratic system lies in facing these pro-
blems with slight changes here and there 
based on necessities in order to help the 
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people. If democracy is to be considered 
as a part of pOlitical culture of human 
societies, as rightly highlighted by Presi-
dent Ahmed, such reforms are inevitable. 

It is a wrong notion that persists with 
some sections of the people that it is the 
so!e responsibility of the ruling party, to 
preserve democracy by following demo-
cratic ways. This has been responsible 
fOr the Opposition parties behaving in a 
reckless manner with the least care for 
democratic principles. What had been ob-
taining in India prior to tbe procla~tion 
of the emergency provides a typical exam-
ple of this erratic approach. They resorted 
to all sorts of unoonstituti(oflal means to 
challenge the authority of a duly establish-
ed democratic govet"D:JDent, rather revelled 
in them at tbe same time professing that 
they were for democracy. It is the duty 
of the Governme.nt in such circumstances 
to check through constitutional methods us· 
desirable activities, which violate democra-
tic norms. It may be a painful duty, as 
Mrs. Gandhi has said several times, but 
it has to be plerformcd in the interests of 
the peopl_e and in order to safeguard de-
mocracy. 

The working of democratic constitutions 
has thrown up the weaknesses ~ the 
modalities, which call for a change. Just 
because the Constitution has been adopted 
by the Constituent Assembly, it is not 
sacrosanct for ever. It should have the 
impact of the changes thrown up by its 
working and suitable reforms have to be 
made. Nehru's remarks when India's 
Constitution was framed show that changes 
are not ruled out. He said then that con-



, . 
stJtutJODS were made for the peo I' po 

th the p~, not 
e 0 r way round, and that democ . 'gid . . racy 

IS l1:0t an, llnmutable concept. How 
fars~ghted he. was. If Prime Minister 
Indira GandhI therefore stresses today the 
need for reform and changes in the Cons-
titution jt is in line witl! the tradition set 
up by Nehru. The age old concept of 
democracy as the "Government of the 
~Ie, by the.!.. 'pIeople for the ,people" does 
admIt changes according to the needs of 
t~e times, for society is never static. 

The Mail (Madras), 
October 30, 1975. 

PARLIAMENTARY DEMOCRACY 

Prime Mitnister Indira Gandhi, in her 
addcess to the 21 st Commonwealth Par-
liamentary Conference on Tuesday, has 
rightly pointed out that democracy is a 
generic term. Generic means belonging 
to a genus or class. Democracy is a 
system of parliamentary government with 
a Constitution written or unwritten (as in 
the cas~ of Britain). There is no set o.r 
uniform pattern of democracy, for it has 
evolved in different countries through the 
historic processes of change. In a big 
l'OuntTy like India with diversity of popula-
~ion and languages and regional cultures 
it cannot be the same as in Britain where 
the parliamentary system has originated. 
Britain made a rapid advance through 
Democracy and Industrialism-it was in 
that country that the Industrial Revolu-
tion in the late 18th century began. Despite 
its prosperity and. not so long ago a vast 
empire in which the sun never set, there 
were changes in the system. Universal 

.franchise in that country was establIshed 
only after World War I. India has in-
co~~orated many of the features of the 
BntIsh system of parliamentary democracy. 
But t.here are important features of the 
Amenca~ system too ir:. it. It has, how-
eve:,. relted .more and more on its innate 
polItIcal g~mus. It has established its 
own ~arhamentary precedents. As a 
developmg country its problems too are 
quite different. 

As President Fakhruddin Ali Ahmed has 
observed India is committed to the ideal of 
bui1din~ up an egalitarian soCiety based 
on SOCIal and economic justice and on 
recognition of individual liberty and free-
dom. If the process of change is too slow 
and cumbersome, people will lose faith in 
parliamentary democracy which has been 
of .recent growth. It has fo face challenges 
of poverty, social injustice and inequalities 
which have prevailed over centuries and 
strive to bring about the necessary changes. 
The forces of reaction which have entren-
ched themselves have to be countered. 

The Prime Minister is very right when she 
says that parliamentary democracy enjoins 
responsibilities on both the ruling and the 
opposition parties and the people as a 
whole. Democratic solution to problems 
has to be found and as such no uncon-
stitutional methods can be countenanced. 
Indeed, the very framework of democracy 
will be imperilled if the necessary discipline 
in political behaviour is not observed. It 
is a matter of satisfaction that democracy 
has taken roots in this country. As in the 
advanced western countries' too a welfare 
state is being lOOKed forward to. It is an 
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expansion of the democratic process. in 
Tbis context no Constitution can remain 
static. It must reflect the need for change. 
Jawaharlal Nehru looking at the future haP 
made a very wise observation that in future 
Indian people could not be bound down 
to the Constitution as . framed. Demo-
cracy, going back to the generic term, 
derives from the Greek 'demos~ which 
means the people. It draws its strength 
essentially from the nonprivileged class. 
If it does not protect their interests and 
improve their lot it would not be per,for-
ming its function properly. 

The Search Light (Patna) , 
October 30, 1975. 

A DIFFICULT SITUATION 

The balance of payments· crisis faced by 
developing countries like India, naturally 
figured most prominently at the Common-
wealth Parliamentary conference. There 
was, however nothing novel in the sugges-
tion for setting up a special fund to lielp 
these countries. As a matter of fact, such 
suggestions had been seriously discussed 
at tbe last Fund-Bank meeting. But the 
deciSions so far taken fall far short of the 
requirements of developing countries. On 
the other hand, it is these countries which 
have been hit the hardest by the hike in 
crude prices and the consequent global 
infiation. The developed countries are in 
a more advantageous position in this res-
pect. Because the prices of their own ex-
ports, too, have gone up simultaneously. 
But the developing countties find them-
selves in a more difficult position in this 
matter; while their import bills have re-
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gistered . an Unprecedented increase, there 
has been no corresponding rise in the prices 
of their exports. 

Their main problem now is how to meet 
this widening gap in theil' balance of pay-
ments. This may be "partially covered by 
bilateral aid from industrialised countries. 
But as they are themselves experiencilig 
similar difficulties the assistance t1l1 now 
offered by them has not gone far enough. 
Again, because of the recession which has 
hit tbeir economies, they can hardly be 
expected to step up their imports from 
developing countries--on the contrary, 
there. is every possibility of a drop in the 
latter's foreign---exchange earnings as the 
~ommodity boom would appear to be on 
its way out. 

As such, they have been left with no 
alternative to lOOKing increasingly to inter-
national credit institutions for aid. But the 
terms and conditions on which the IMF 
lends from the oil facility set up to help 
f he developing countries can by no means 
be considered very helpful. ~Ioreover, 
whether the facility would continue in the 
coming year when their balance of pay-
ments gap is likely to go up further still 
remains uncertain. The resources earmark-
ed for distribution through the third 
window proposed to be opened by 
the World· Bank 3fe also utterly in-
adequatei It is quite true in this context 
that . the oil-exporting . Arab countries are 
discussin& a proposal lor setting up a 
"pecialfund to help the developing coun-
tries. -But much would depend on the 
ftize oftbe fund as also the terms on which 



toans wo~)d be offered. Their attitude has 
oot, however, been very cooperative so far. 

Amrita Bazar Patrika (Calcutta), 
October 31, 1975. 

FOR A COMMON CAUSE 

lbe concept of the Commonwealth has to 
change with changing times or it will 
become obsolete. Nearly thirty years ago 
·when the Commonwealth was maKing. its 
first attempts to achieve some coherence, 
the world was different. The principal 
motivating force in international affairs was 
.tben the cold war between the U.S.A. and 
the Soviet Union. India was the first 
country to move out of the rigidities of 
the cold war and to adopt a flexible and 
meaningful policy of non-alignment 
between military blocs. Despite consider-
able misunderStanding, this policy has 
·found a steadily increasing number of 
adherents and today a vast majority of 
nations are its protagonists. It is only 
latterly that nations that are themselves 
members of military pacts have begun to 
appreciate its virtues. 

In the current climate of detente, the 
emphasis in wor:d affairs has shifted to the 
problems of economic advancement, to 
the' re-arrangement of priorities for social 
and economic reform, to the need to pro-
vide employment, health and security for 
the masses, to secure alternate sources of 
energy, .for the conservation of nature so 
a~ not to disturb the ecological balance, 
for additional food production and its 
more -equitable distribution and all the 
other pressing tasks of peaceful progress. 

The Commonwealth must now evolve a 
policy in conformity with these tasks. Mr. 
Ramphal, Secretary-General of the Com-
monwealth was perfectly right whi!n he said 
in Delhi recently that internation-al-poverty 
and how to overcome it were the most 
urgent problems of the day. Despite his 
optimism that the Commonwealth is now 
in a position to approach these problems 
with confidence, there is regrettably no 
cohesive pattern in the work of the Com-
monwealth countries. 

This is not entirely the fault of the member 
nations. The hangover of the cold war 
continues and in some areas political ten-
sions remain acute. These stresses make 
for the adoption of shOTt-term adjustments 
lhat are not In tune with the broad pur· 
poses of the Commonwealth. Colour re-
mains an obsession with some nations as 
the debate on Rhodesia and South Africa 
at the Commonwealth Parliamentary COD-
ference revealed. There are in addition 
geopolitical compulsions that make ODe 
Commonwealth country adopt a position 
opposite to that taken by another. UntiJ 
world peace is built on a more· secure 
foundation than it is today, these stresse:i 
will remain. 

But the Commonwealth countries can go 
ahead and devise a machinery for closer 
economic cooperation. The Prime Mini~
teT's remark earlier in the oonference ~n 
the different interpretations of economIC 
coping in the developed and the less~ 
developed' countries should not be treated 
lightly as satire. When hun~ry and over-
crowded nations see food bemg destroyed 
to keep prices at a particular l~veL all 
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talk of international co-operation and the 
rest sound like sentimental platitudes. The 
Commonwealth can survive as a recognis-
able unit in the international community 
only if its members can bring themselves 
to help one another in a concrete manner. 
Mere verbiage will hardly help. 

The Hindustan Times (New DeJhi) , 
October 31, 1975. 

A DEPLORABLE MISTAKE 

The littoral States of the Indian Ocean 
carried their case against the Diego Garcia 
base a stage further by highlighting the 
issue at the Commonwealth Parliamentary 
Conference. It is now clear from the statc~ 
ments at the conference that the initial 
mistake was made by Britain in agreeing 
to lease out the base to the U.S.A. making 
in the bargain £ 2 million. The Mauritian 
delegate, who made the charge, also 
accused Britain of arm-twisting to get this 
done during the negotiations for the in-
dependence of his country. It is unfor-
lunate that Britain, which has been res-
ponsible as a former big colonial power to 
set the pace for the freedom of the coun-
tries in the region, should have also been 
a party to an arrangement that will fetter 
the freedom of those countries. 

The developments made and sought to be 
made in Diego Garcia are sucll as will 
cause serious concern to the 28 nations of 
the Indian Ocean area, which' still retain 
fresh memories of colonial occupation by 
external maritime powers. They know to 
their cost that it was the competition and 
rivalry aDlOng the Western Powers in tb~ 
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eighteenth century and thereafter that led 
to the establishment of the colonies. These 
nations therefore have. been trying to dis-
entangle themselves from the contlicts 
among the big powers. It was for thi~ 
very reason that they took to the policy 
of non-alignment. Conflict and confronta-
tion will only hinder development, stability 
and the spirit of cooperation and regional 
understanding. There is need to control 
the presence therefore of the big rival 
powers before their presence escalates to 
such levels which will complicate further 
the task of control and increase the risk of 
intervention in local disputes. The way 
the big powers are trying to entrench 
themselves does make the countries of the 
regiOn see the possibility of some sinister 
move or other. 

Of course since the American debacle in 
Vietnam any sinister move by the big 
powers will prove a flop. The mood and 
spirit of Asia and Africa are now totally 
changed. Whether they have one or one 
hundred bases as pointed out by India's 
M.P., Dr. Henry Austin, if the motive is 
political, it will not be achieved. The suspi-
cion about the base is all the more when it 
is considered as a link in the global network 
of .;ateIlite and under-water fleet commu-
nications of the U.S.A. The development 
of the base is such that "no site oc indus-
try in the littoral or hinterland countries 
will b~ beyond the reach of the long-range 
ballistic missiles of nuclear-powered U.S. 
submarines operating from Diego Garcia." 
How does Britain or any other country 
expect the littoral States to keep quiet and 
not be concerned about this son of deve-
lopment? 



By saymg that nothing worthwhile could 
be achieved by pointing the accusing 
finger at Britain, the delegate of the coun~ 
try does not absolve her of blame. She 
supported no doubt an Australian proposal 
to the U.S.A. and the Soviet Union for the 
creation of a nuclear-free zone in the 
Indian Ocean region. Her determination 
to exent ber inftuence on the U.S.A. and the, 
Soviet Union to achieve QIis aim may be 
at best an attempt to at one for her past 
deeds. Whether in their present moods 
will the two big powers heed this appeal is 
doubtful. Equally SO is the hope on 
Helsinki Conference with its stress on 
detente in Europe. Unless there is a 
change of heart on the part of both the 
U.S.A. and the U.S.S.R. nothing tangible 
can be done. It is towards effecting this 
change of heart that the littoral and other 
States of Asia and Africa should exert them-
selves. In this task, the UN support should 
also be enlisted. May be, all this is an up-
hill task but should be continued with 
vigour and earnestness in order to create 
world opinion in favour of the littoral States 
wh~ch could in tum bring pressure on the 
big powers to see reason. 

The Mail (Madras), 
October 31, 1975. 

THE DEMOCRACY OF NEW DELHI 

New Delhi is a capital only too appropriate 
for the current meeting of the Commo.n-
wealth Parliamentary Conference. With 
five general elections behind the country 
in twenty-eight years of independence par-
liamentary democracy m~ght. be thought. to 
have germinated healthIly 1D the Indian 

soil. Yet four months ago measutes taken 
under Mrs. Gandhi's declaration of an 
emergency were certainfy not in keeping 
with the spirit of parliamentary govern. 
ment and at the very least cast a sbadow 
over its future. Mrs. Gandhi does not 
hesitate in rebutting these~ fe~ars. She told 
the conference that revofilti~nary .changes 
in the Indian Constitution might be neces-
sarv to meet Indian conditions, but that 
"participatory democracy on the broadest 
?:lase" would remain India's mode of gov-
ernment. The only doubt is what that 
means. 

There is no reason to doubt the support 
~he bas won from the mass of die popula-
tion in India that expects no improvement 
in its condition from politrcal change. In 
most levels of society a new sense of dis-
dpline is observed. The business ·~or1d 
i!' glad that strikes are restricted (by a 
trades union body under the thumb of 
Congress); that workers arrive on ~ime; 
that absenteeism has notably declIned. 
Furthermore that government has reduced 
from dght to four per cent the annual 
bonus payable to workers. ~npopular 
decisions of this kind are now easIer to put 
T brough. According to some the changed 
social atmosphere has in itself been enough 
to curb corruption or put an end to black 
market hoarding. 

To such changes the government has ~dded 
hopes of more. Land reform Will be 
pressed. The ending of rural indebtedness 
nd the total abolition of bonded labour :0 discharge debts will case the peasants' 

burden. Thanks to measures taken long 
before last June's emergency there has also 
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been a welcome fall in retail prices. To 
top it ali, India has this year enjoyed more 
timely and adequate monsoon rains than 
tor many years past. With so much to be 
thankful for who is going to agitate about 
arrested politicians or a muzzled press? 

For a country, where half the pdpulation 
lives below the poverty level it is always 
easy to argue that economic progress 
matters more than political freedom. 
That -is the ready excuse for the dictatorial 
rul:!r but it is not one that Mrs. Gandhi 
has adopted. Politicians have been re-
leased. The press censorship is not quite 
as onerous or stupid as it was in the first 
weeks of the emergency. Once the shock 
has been administered-and has it not been 
bracing for everyone?-the political health 
of. tbe. country, she insists~ will allow of a 
return to normal democratic freedoms. It 
is therefore too soon to judge Mrs. 
Gandhi's actions or to doubt her purpose. 
At most there is the sour comment of 
some balanced Indian observers that the 
national catharsis has not yet noticeably 
purged the Congress Party itself. 

Mrs. \J3Ildhi can nevertheless look forward 
to the general election due within the next 
four or five months with every confidence 
of winning it handsomely. There is no 
f 'pposition party of any substance nor any 
sign that any amalgamation of opposition 
forc~s of the kind Mr. J. P. Narayan was 
accused of plotting could produce such a 
bod v . Mrs. Gandhi may be expected to 
Celli ,for dections of conditions of ·normal 
political freedom. . 

The truth is that in a country ilf ]ndia's 
size and complexity ~)f]ly the simple struggle 
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tor national independence cali give shape 
and substance to a national political movt-
ment. A lapse of half a century or e.ven 
more may be needed before a new political 
consensus can emerge. So Mrs. Gandhi 
is in power for some time yet and she 
hardly needs to use dictatorial means to 
keep herself there. The question iliat re-
mains is whether the untrammeled ·power 
of the Congress Party under Mrs. Gandhi's 
contim:ed leadership will lower even 
further its poor reputation. Without any 
politicaJ debate in the country there is not 
mue h hope of improvement. 

The Times (London), 
October 31, 1975. 

WIDER ISSUE 

It is difficult for any fair-minded person to 
disa2rc;.! with the broad consensus that has 
cme;ged at the 21 st Commonwealth parlia-
mentary conference in New Delhi on the 
question of foreign bases in the Indian 
Ocean. By definition they constitute an 
interference in the ~lllairs of the re.glOn. 
There can be differences of opinioa on the 
nature and magnitude of the threat they 
represent to the freedom and security of 
littoral states. But there can be no ques-
tion that bases abroad increase the capa-
city of the great powers ·to pursue ~h~ir 
interests at the cost of others. That IS ID 
fact why the countries in question establish 
and maintain' these facilities at consi~er~le 
~pense. The issue is however, much 
wider. For,' interference can and does 
take many forms. The massive sale of 
w::apons by the United States, the ~~et 
Union, Britain and France to oil-nch 



countries in the Persian Gulf and others in 
West Asia is doubtless the most significant 
of these. This is so not only because with 
the weapons come hundreds and thousands 
of trainers and technicians but al'so because 
the recipients become critically dependent 
on the producers of the hardware for 
spares, servicing, overhauling and replace-
ments. And since more and more 
sophisticated weapons continue to be 
manufactured year after year, the depen-
dence becomes a continuous and grow.ing 
one. The tragedy is that even if an Asian 
leader tries. as Mr. Nehru did, to avoid 
being trapped in this senseless and 
dangerous game, the neighbour does not 
reciprocate and one or the other super-
power IS only too willing to provide him 
the necessary hardware. The countries 
concerned are~ of course, sovereign and 
they can do what they like with their re-
sources. But without regional co-opera-
tion on a fairly extensive basis and 
willingness to settle all disputes through 
peaceful negotiations. the concept of a 
peace zone remains rather ineffectual. 

While all foreign bases are dangerous, 
those on islands and atolls owned by ou.t-
side powers are in a sense more SO ~n 
that they cannot be abrogated. T1lU~ 1n 
the context of the Indian Ocean, I?~e~o 
Garcia cannot be equateo with the facIlities 
which the West insists, despite denials ~Y 
the concerned governments, the. SOVlet 
Union enjoys in Berbera (Soma~I~) ~d 
Aden (South Yemen) . This dlstlDctlOD 
will stand irrespective of whether nuc}ear 
weapons would be stockpiled on I?lego 
Garcia or not. That is a different Issue. 
though it may be relevant to recall that the 

United States has deployed submarines 
carrying missiles tipped with nuclear 
warheads for some years in the region as 
part of its overall strategic ·deTerrence 
against the Soviet Union. But when all 
this ha~ been said it need~ to be added that 
a military alliance between a major power 
and a developing Asian or African country 
i~ also a form of interference and not only 
in the life of the latter. It adversely affects 
its neighbours. No one can, for instance, 
deny that America's alliance with Pakistan 
hurt India from the mid~fifties to the mid-
sixties. And there is no dearth of similar 
examples. Incidentally. Pakistan's case 
is also pertinent to illustrafe the point that 
the stronger country can build, maintain 
and use base facilities on the territory of 
the weaker ally without this tiact being 
acknowledged in the published treaty 
document. 

-The Times of India, (New Delhi), 
October 31, 1975. 

COMMONWEALTH 

It is useless to debate whether or not 
India's membership of the Commonwealth 
has been beneficial to the country's in-
terests. As a free association of former 
British colonies and dominions it di~ 
enable member states to -so order theIr 
trade relations as to reduce unhealthy 
competition among themselves. A .c?m-
man language of Government, tradltlOns 
of administration and jurisprude~ce etc. 
also helped. But with regard to. mterna-
t-ional conflicts arising out of Big .pow.er 
rivalri":!s and the cold war, economic dls-
cquillibrium or even racism, the Common-
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wealth could not achieve anything positive 
even where member countries were in-
volved. This has once again been con-
firmed by the 21st Commonwealth Parlia-
mentary Conference in New Delhi. The 
failure of the Conference to take a more 
positive or indeed unanimous stand on the 
question of Diego Garcia, goes to prove 
this. The littoral states of the Indian 
Ocean which are members of the Common-
wealth have of course, expressed their 
strong opPOSition to the Diego Garcia 
base. Their interests demand that the 
Indian Ocean be left out of the power con-
ruet. But the developed nations within the 
Commonwealth led by Britain have appar-
ently other ideas. The Commonwealth is 
divided also along the north-south, ricb-
nations poor-nations line. 

The harmless academic discussions about 
the nature of the parliamentary system 
and the future of democratic institutions 
have certainly helped to keep the delegates 
busy. And as if to add some punch to 
the debate an M.P. from New Zealand 
raised the debate-raising topic that China 
had achieved an economic breakthrough 
while India had not, though both the coun-
tries had similar set of problems and 
circumstances to start with 2'5 years ago. 
This did give an opportunity to Mr. Gaure 
Murahari to draw a distinction between 
authoritarianism and democracy. But this 
itself is no new subject. Anyway streng-
thening parliamentary institutions is in the 
vital interests of the developing countries 
and the President of India has taken the 
opportunity while inaugurating the session 
to stress India's resolve to remain democra-
tic. But even here a meaningful debate 
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about the efficacy of the British democratic 
system in India's conditions, though raised 
in the Prime Minister's address, was not 
developed. 

Certainly, India's membership of the Com-
monwealth has not done any harm to this 
country or anyone else. The trade pre-
ferences that still exist benefit it, though 
one cannot say what the future holds in 
view of Britain's membership of the EEC. 
Yet it is a very tentative. almost accidental, 
grouping together of nations whose future 
does not promise to be as bright as its 
past. 

-Free Press Journal (Bombay), 
November 1, 1975. 

THE COMMONWEALTH 
CONNrcnoN 

The wisdom of India to opt out of the 
J mperial diadem and be a republic with the 
Commonwealth connection has been amply 
borne out by the wide range of delibera-
tions at the 21 st Commonwealth Confe-
rence now in session at New Delhi. Thi~ 
is for the second time that we have played 
host to the Commonwealth Parliamen-
tarians--after an interval of 18 years. 

During the last two decades much has 
happened in the world but the Common-
wealth has endured as "a remarkable ex-
periment in international living and free 
and voluntary association among nations", 
as President Fakhruddin Ali Ahmed 
observed in his inaugural address. The 
34 independent, member-states spread all 
over the globe, accounting for a quarter of 



the world's population, have shown a re-
markable capacity to work as "a useful 
forum for the exchange of ideas and ex·. 
periences" without being bound by "anv 
stated or unstated political obligations;' 
and without being dominated by any parti-
cular system, individual or nation, as noted 
bv Prime Minister Indira Gandhi 

~ . 
Th~ Prime Minister's observations on 
aspects of democratic functioniIig have 
been weU received by the multi-racial rr" 
presentatives of parliamentary democracy 
gathered here. The' new Secretarv-Gene-
ral, Mr. Shridath S. Ramphal, has "made a 
fervent plea for consolidating the Common-
wealth further to fulfil its responsibilities 
to the people belonging to the Common-
wealth countries. 

The earnestness and the fervour of the 
speeches made So far give reasonable hope 
that the 21st Conference will be a water-
!lihed. The vast problems affecting the 
member-states--especially in regard to 
poverty of the masses, the liberatioB of 
African territories, Apartheid, fuel crisis. 
The menace of the multi-national firms and 
bases in the Indian Ocean-have provoked 
candid remarks from the particiPants. 
Without mincing words, the parliamen-
tarians have expressed views which have 
been very identical with the majority view 
point of the Third World countries, several 
of which have been also re1p'resented 
at this Conference. 

As such the resolutions and declarations 
of this Conference can go a long way in 
strengthening the position of t~e devel~p
mg countries in the United NatIOns, whIch 

is considered by some powers as their 
preserve. 

A~other. aspect is that seriou'S thought is 
beIng ·glven to the new dimensions of 
<!emocratic functioning and mores. Our 
Prime. Minister has done well in focussing 
attentIon to the steadily evolving concepts 
of democraoy. As the pertinently remark-
ed, "democracy is not a rigid and immut-
able concept." And she added, "it is a 
method through which a country tries to 
manage its affairs," fulfilling the aspirations 
of the people. 

The Conference in New Delhi should go 
a long way in demolishing the myths and 
slanders about the India of today given 
currency in Anglo-American press. 'The 
parliamentarians during their stay in India 
can see for themselves the breakthrough 
in national progress achieved since the 
promulgation of Emergency. As in the 
past centuries, word of mouth personal 
testimony can undo the damage of power-
ful propaganda of vested interests. Mr. 
Ramphal has made a specific reference to 
the mischief played by the Western mass 
media. It is sincerely hoped that his 
Secretariat with the co-operation of the 
member-states will energetically counter 
the insidious propaganda drive of some 
Western countries. 

Socialist India (New Delhi), 
November 1, 1975. 

CONSENSUS ON MULTINATIONALS 

The Panel Discussion and the consensus 
reached at the Commonwealth Parliamcn-

425 



tary Conference in New Delhi on the role 
of multinational corporations in developing 
countries have helped to place the contro-
versial issue in perspective. Some 300 of 
the giant multinationals are said to control 
~hree-quarters of the production machinery 
of the non-communist world. They have 
the latest technology and talent, not to 
speak of vast financial resources to speed 
up the growth of wealth in the backward 
regions of the world. They are in fact 
playing a big part already in bringing new 
technology and expertise to India, \\ith 
their assets (with those of their branches 
and over 200 Indian subsidiaries) amount-
ing to some Rs. 2.500 odd crores. 

What scares the developing countries~ big 
and small, is the bad reputation that some 
of these international giants have acquired, 
for intederence in the politics of the coun-
tries they operate in. They have been 
linked with the overthrow of some host 
govemment~ not to their liking. Another 
charge against them is that they siphon off 
the wealth of the poor countries they are 
supposed ~ to assist, through unduly large 
repatriation of incomes by way of divi-
dends, by under-invoicing their exports and 
other devices. How widely prevalent these 
fears are may be indicated by the promi-
nence given in the Commonwealth panel's 
consensus to the stipulation that the multi-
nationals should recognise the sovereignty 
of the countries where they are operating 
and .·'honestly conform to their laws." Tb:.: 
further suggestion made by Mr. Roy 
Richardson of Trinidad for the setting up 
of a Commonwealth pool of experts to 
negotiate with the multinationals for the 
continuous transfer of technology to ho~t 
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countries may also imply that such transfer 
is not being effected now. 

Small countries may not aka be able to 
deal with the multinationals, whose assist-
ance they need badly for their development, 
on equal terms and thus stand to be ex-
ploited unfairly. The U.N. Secretary-
General, Dr. Kun Waldheim, in fact pro-
posed recently a U.N. machinery to help 
the small nations to get a fair deal from the 
global Corporations, through the formula-
tion of "a code of conduct" for relations 
between governments and transnationak. 
It is something that a working group of 24 
Western industrialised nations (OECD 
countries) has actually drafted a code for 
the multinationals calling on them to pub-
lish more information about themselves and 
avoid practices that will concentrate their 
economic power. How far such a code can 
be enforced is open to question but the 
blare of adverse publicity in world forums 
like the U.N. and in the global press, of 
the occasional subversive and malodorous 
activities of some of the multinationals 
should serve to check the evil. But to 
block altogether the entry. of the cal?ital 
and technical know-how of the multina-
tionals just because of a few black sheep 
among them may be no better than throw-
ing the baby out with the bath water: T~at 
is whv even the Soviet Union, WIth Its 
ide('ll~~cal abhorrence of capitalist C?r-
porations, has made no bones a~ut domg 
business with a number of Amencan cor-
porations and inviting them to set up pro-
duction facilities in Russia. 

I f the way for such worthwhile collabora-
tion was paved by the Joint Commercial 
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Comriiission set up by the Soviet Union 
~d .the U.S.A., the Indo-U.S. Joint Com-
IDIS~l~n ~hould similarly help enlarge the 
partICipatIOn o! the American corporations 
m the economIc development of our coun-
try.. ~e Indi~n approach to the question 
of mVltmg foreign capital was well set out 
by Mr. Kultar Chand Rana during the 
Com~onwealth p~el discussions, as being 
restncted to certam fields of sophisticated 
technology not available within the country 
and for export-oriented industries. He has 
also referred to "the nefarious practices" 
of some multinationals, but as far as India 
is concerned, it has shown that it can take 
care of itself in this regard. 

The Finance Minister, Mr. C. Subrama-
niam's recently expressed confidence in 
controlling multinational participation in 
selected areas to speed up our economic 
growth, will therefore be shared by many 
who can take an objective view of what is 
enlightened self-interest for us. 

The Hindu (Mardas), 
November 1, 1975. 

CARTELS IN WORLD TRADE 

The panel discussion on cartels in world 
trade in the Commonwealth Parliamentary 
Conference was on familiar lines. Such dis-
cussions have become a conventional fea-
ture of all such gatherings after the oil-
exporting countries sharply increased the 
price of oil two years ago and created the 
so-called energy crisis. 

But such discussions rarely help to clarify 
issues or arrive at worthwhile conclusions. 

The dev.eloped countries have managed t~ 
~o contnve matters that the real problems 
I~ the global exchange in goods and ser .. 
vI~es are clouded by a one-sided concern 
~I~h the oil crisis and the alleged responsi-
bIlity of the OPEC in Qisrupting "free" 
t~ade flows by introducing the cartel prin-
cJP~e. From t.his point onwards, the deve-
lopmg countnes as a whole are cautioned 
WIth great righteousness against adopting 
th7 OPEC practice in the export of other 
pnmary commodities. 

Even a liberal parliamentarian from Britain 
Mr. Silverman, could go only so far as t~ 
concede that the cartels were nothing new. 
But he maintained that what was new was 
that present cartels in world trade "like 
the OPEC were in primary commodities." 
The problem, however, is quite different. 
It is closely connected with the struggle 
that the developing countries have been 
waging and have still to wage to free their 
economies from exploitation of the deve-
loped countries after gaining political in-
dependence. 

The very idea that the OPEC and produ-
cers' organisations to protect exports of 
jute, tea, rubber or iron ore from wide price 
l1uctuations and adverse terms of exchange 
amount to cartelisation is wrong and mis-
Jeading. These organisations indeed repre-
sent efforts to loosen the stranglehold of the 
powerful cartels of the developed countries 
on these commodities and the natural re-
sources in general of the developing coun-
tries. The OPEC was created by the oil-
producing countries in the fifties as a de-
fensive reaction against price rigging by the 
(~artel of international oil companies. 

427 



Powerfui carteis of the developed countries 
still exercise formidable control over trade 
arrangements for primary commodities. 
1be export of India's tea, for instance, bar-
ring what goes to rupee payment area 
under bilateral arrangements, is still gov-
erned, both as regards -volume and prices, 
by trading interests based in London. This 
state of affairs must be ended decisively if 
fair value is to be secured for developing 
oolmtries. The setting up of producers9 

organisations in these commodities are, 
therefore, not new cartels but are directed 
a~t the cartelisation imposed by vested 
interests in the developed countries on 
world trade. Their success will make for 
freer flow and more equitable terms in in-
ternational trade. 

-The Indian Express (New Delhi) 
November 3, 1975. 

FOREIGN AID 

It is but proper that the question of aid by 
advanced countries to the developing States 
was highlighted at the Commonwealth Par-
liamentary ConferenCe which has just con-
cluded in New Delhi. The Commonwealth 
comprises developed and developing coun-
tries, the latter more in number. The prob-
lem agitating the latter countries is that 
unless there is a change in the concept of 
aid, they stand to suffer. The suggestion 
for the change therefore stems from the 
desire to make the aid more meaningful. 
Of course, the aid, so graciously extended 
fo the developing countries, ha~ helped 
them to a great extent. There is recogni-
tion that in the development that has been 
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~~ible, the aid has been a contributing 
factor. 

The crux of the problem now is that repay-
ment of the debt is proving a restricting 
factor in further development. By large 
repayments, which the developing countries 
are forced to make, their resources position 
is seriously affected. The resources now 
seem to move towards the developing coun .. 
tries instead of the other way about. It 
has reached such a stage that unless this 
trend is stopped, the economy of the deve-
loping countries will be affected. 

Unless the aid-receiving countries step up 
their exports appreciably, they would not 
he! in a safe position to repay the debts. In 
the case of India, the foreign debt is asses-
sed at Rs. 7,000 crores by the end of the 
financial year. She has at the same time 
Rs. 1,000 crores adverse balance of trade, 
caused mainly by imports of food, fuel and 
fertilisers. She finds it difficult to cope 
with repayments of external debts, which 
comes to 25 per cent of India!s export 
earnings, which amounts to seven per cent 
of the foreign aid received by the country. 

The suggestions of the Indian delegat~ at 
the conference, shared by several other 
Commonwealth countries, need to be heed-
ed. These are that project aid should be 
done away with and assistance towards pur-
chase of food, fuel and fertilisers be made 
interest-free. If this is done, it will afi'ora 
immense relief to the aid-receiving coun-
tries and they will be able to manage their 
repayments comfortably. If aid is to be 
meaningful, it has to help the receiving 



countri~ in managing their affairs so as to 
help their advancement. It . is time there-
fore that the advanced countries gave parti-
cular attention to the proposal. 

The aid-giving countries, at the same time, 
m.ay have their own problems to reckon 
WIth. As the British delegate pointed out 
the electorate has to be persuaded abou~ 
the need to continue extending aid. The 
new generation that is coming to grips with 
the problems in that country may not· be 
fully conversant with the genesis of the aid 
~oncePt of which its forbears were aware. 
This new generation has to be convinced. 
The suggestion therefore to convince them 
especially the youths, through· advertise-
ments require to be considered bv the aid-
receiving countries. The aim ~ould be 
towards a clear understanding of each 
other's problems which can b~ ironed 
out by mutual discussions. The aid 
~hould serve the purpose, and to achieve 
it cooperation of the aid-receiving countries 
in whatever direction called for should be 
extended without at the same time sacri-
ficing seH-respect, dignity, decorum and 
principles. Where the aid is with strings 
attached and with political motive tending 
to affect the sovereignty and integrity of 
the receiving countries, it should be spum-
ed. 

The Mail (Madras), 
November 6, 1976. 

AN OPPORTUNITY MISSED 

The Conference of the Commonwealth Par-
liamentary Association, which concluded its 
week-long session in New Delhi on Tues-

da~, has helped highlight certain issueS 
whIch have been aired before. It would 
be tempting but inaccurate t() say 
that some of these were taken a step for-
~ard. On the whole, the discussions were 
pItched in a low key. Partly, this was be-
cause .strictly speaking, political, economic 
or SOCIal problems fall outside the purview 
of a parliamentary forum, and partly be-
cause unlike the Kingston meet the con-
ference was not at the heads of Govern-
ment level, so that pronouncements lacked 
authority and of course no commitments , , 
could be made. One of the political issues 
raised in some detail was the transfer by 
Britain of the island of Diego Garcia to the 
U.S.A. for conversion into an air and naval 
base-in direct contravention not only of 
the explicit desire of the littoral states to 
keep the Indian Ocean as a Zone of peace 
but also of a U.N. resolution on the subject. 
A British delegate contradicted the allega-
tion that his country made money in the 
transation. This surely-is hardly the point: 
what is at issue is Britain's guilt in enabling 
the U.S.A. to militarise an area that has 
until recently been free of big power ten-
sions, and treating the inhabitants of the 
island as so much chattel to be flung around 
in furtherance of the arrangement. Rhode-
sia was discussed but it is doubtful whether 
the very practical suggestion that Mozam-
bique which handles 75 per cent of that 
country's foreign trade, be financially help-
ed to enable her to cut this off, would go 
forward. 

On the economic front, the importance of 
the developed nations of the Common-
weano ~xtending help to the developiI!g 
members was underlined. Mr. Laurie 
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Pavitt of Britain put the problem pictures-
quely when he said: "We cannot think of 
an affluent society when three-fourths of 
the world do not get a bowl of rice a day." 
A Commonwealth investment bank has 
been urged, but this, as more than one dele-
gate pointed out, does not sound a feasible 
proposition in the midst of a multiplicity 
of international economic agencies already 
functiOning or ptojected. While admit-
ting the need for a larger effort by the 
developed nations in the matter of aiding 
the struggling countries, another delegate 
pleaded for a kind word for the former. 
In the Second Development Decade, during 
which the level of economic assistance has 
fallen to around half the 0.7 per cent of 
G.N.P. suggested by U.N., such a plea 
sounds very strange. On the other hand, 
the third world is not unaware of its friends 
and Britain, which has stepped up its 
assistance, and which now is coming in the 
shape of grants, is recognised as one. 

The conference failed to develop a worth-
while discussion on parliamentary demo-
crary in the third world-a subject that 
should have been topical in the context of 
recent developments in India. Perhap3 the 
delegates were swayed by a desire, as they 
would possibly put it, not to tread on their 
hosts'toes. But the discussion should have 
been raised by Indian representatives them-
selves. This did not happen. With the 
exception of the Minister of State for Home 
Affairs, Mr. Om Mehta, and the Rajya 
Sabha Deputy Chairman, Mr. Gaure 
Murahari, who defended the Government'li\ 
policies with considerable ability and force 
there does not appear to have been a 
worthwhile attempt in this direction. A 
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New Zealand delegate's comparisori of the 
advances made by China with those in 
India is evidence of the fact that an ex-
cellent opportunity of putting forth India's 
case was lost. Nehru long ago pointed out 
that there were many drawbacks to parlia-
mentary democracy and it required disci-
plined behaviour on the part of the Gov-
ernment, the oppositiort and the people and 
declared that if at any time the price turned 
out to be too great, we may have to amend 
the system; institutions were made for the 
people, not the other way round. It is a 
pity that the forceful le.ad alo.n~ the~ 
lines provided by the Prime MlDlster In 
her inaugural address was not properly 
followed. 

-National Herald (New Delhi), 
November 6, 1975. 

II ARTICLES 

COMMONWEALTH PARLIAMEN-
TARY CONFERENCE 

The twenty-first Commonwealth Parliamen-
tary Conference held in Delhi last month 
\Vas one of the largest held anywhere in the 
Commonwealth in the recent years. Three 
hundred delegates from over 35 countries 
along with the largest number of wom~n
over 60 women-attended the sessIOns. 
President Fakbruddin Ali Ahmed inaugura-
ted it. 

An excellent speech was delivered by Prime 
Minister Indira Gandhi. She said that "we 
won our freedom without arms, without 
money and without any other substantial 

, » Sh means except through non-violence. e 



said that the population of all the delegates 
from countries outside India that attended 
the conference was one-third of the popula-
tion of India itself. 

Speaker Dhillon was the man of the hour 
in the sense that he was not only the 
Pre.sident of the International Parliamentary 
Umon but was also the Speaker of Indian 
Parliament. He presided over the confer~ 
ence. The last speaker who moved the 
vote of thanks was the able Deputy Speaker 
of Mauritius Parliament, Mr. Gujadhur. 
He specially thanked the Secretary-General 
of the Conference S. L. Shakdher and also 
P. K. Patnaik, Additional Secretary of the 
Lok Sabha for the arrangements at the Con-
ference. Mr. Gujadhur is the new President 
of the Commonwealth Conference at Mau-
ritius next year. 

The President, Shri Ahmed, released on the 
inauguration day a valued book "Com-
monwealth Parliament" by S. L. Shakdher 
which contained articles by eminent Par-
liamentarians of the Commonwealth. It 
also contains useful information on salaries 
and allowances and facilities being enjoyed 
by Parliament members in various Com-
monwealth countries. 

Expectation 

Sir, Robin Vanderlelt, Secretary-General 
of CPA, and Mr. Malloy, Secretary of 
Commonwealth Parliamentary Conference 
in London were among the other delegates 
who attended the conference. Mr. G. A. 
Regan of Canada's Nova Scotia who sat 
next to the Prime Minister on the platform 
later as the chairman of the executIve com-

mittee, speaking to delegates acknowledged 
that they were very happy with the higb 
quality of the facilities that had been 
afforded by the government of India and 
by the CPA branch in hosting this con-
ference. They provided the delegates with 
facilities beyond anybody's expectations. 
One of Africa's youngest popular minis-
ters-Gambia's Albap Cham--and a mem-
ber of the executive took lively interest in 
the proceedings of the conference. The 
Lok Sabha Secretariat is run very efficient-
ly. The tradition was laid down by th.e 
first Secretary M. N. Kaul, who was noml~ 
nated as an M.P. 

The British delegation was led by the 
leader of the House of Lords, Lord Shep-
herd. Mr. William Whitelaw, the De-
puty Leader of Opposition in the 
House of Commons proved to be an out-
standing speaker at the conference as he 
must be in the House of Commons. 

The SeC'Ietary-General of the Common-
wealth Mr. Ramphal from Guyana created 
the most favourable impression when he ad-
dressed the conference. He found that the 
press in India had no restraint in reporting 
the conference. It was unlike London in 
which the Commonwealth Conf.erence got 
no space at all. He was. supported by 
Speaker Dhillon who admItted t~at t~e 
Indian Press was generous and hberal ttl 
reporting the proceedings of the. confer-

'I last September the IndIan Press ence. n '. nal P , rted the debates of Intematio at-
fliepo tary Union held in London bette1 amen ... M 
than the entire press lD. ~ntaIn. l. 
Ramphal said that the maJonty of Com .. 
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monwealth countries did not even publish 
what happened in their own countries 
about the conference. He advocated 
greater publicity for the efforts of the con-
ference. 

The Commonwealth and the world securi~ 
and the internal and external threats tG 
the authority and prestige of the parlia-
ment, multi-nationals and the Common-
wealth were the subjects discussed at the 
conference at length. The Indian Ocean, 
especially Diego Garcia, won the major 
attention of the conference. ?vIr. Raghu-
,amaiah as the leader of the Indian dele-
gation moved the first resolution on the 
Indian Ocean. He declared that the great 
powers were parading their naval and air 
might across the Indian Ocean under the 
guise of alliances and regional exercises. 
They wanted to do so in the name of keep-
ing the trade routes open but their real pur-
pose was to give themselves a stake in the 
Indian Ocean so as to maintain a parity 
with the possible strategic enemies and con-
trol strategic points in order to weaken the 
littoral states of the Indian Ocean. The 
U.S.A. wanted to strengthen Diego Garcia 
as their base with marine weapons, aircraft 
carriers in addition to refuelling KC 135 
aircraft. All this constituted the gunboat 
diplomacy of the 17th, 18th and t 9th cen-
turies. 

Two non-aligned nations conference tWice 
discu~sed this matter at Cairo and Lusaka. 
But the big powers sabotaged it at tbe 
United Nations. India bad enough experi-
ence of American 7th Fleet "Enterprise" 
whicb entered the Indian Ocean along 
Banfladesh in 1971. We wanted no bases 
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of any kind by any country in the Indian 
Ocean. We would never be forgiven it 
we overlooked this new kind of colonialism. 

Mr. K. Jeyakkodi (Sri Lanka) said that 
the great powers ought not to use this area 
for their own political as well as military 
advantages. Everyone of the states adjoin-
mg the Indian Ocean wished to live in 
peace. Mr. Bernard Soysa from Sri Lanka 
pressed home the point that the manifesta-
tion of big power politics in the Indian 
Ocean spread its tentacles on a glo!>al scale. 
The littoral state should rely upon their 
own strength which would ultimately bring 
them victory in a long struggle. 

Independent M.P., Mr. G. S. Swell, Deputy 
Speaker of the Lot Sabha, clinched the 
issue when he declared that the entire ques-
tion centres round the presenCe of Super 
Powers in the Indian Ocean. The impartial 
documents of the U.N. indicate that the 
U.S.A. was the first to enter the Indian 
Ocean for military purposes and it was 
America who, over the last three decades. 
had been steadily increasing its profile. 
In contrast to this, the U.N. documents 
and reports said that Soviet naval presence 
came much after the American presence 
and it was largely of a responsible nature 
and there had not been sufficient evidence 
to substantiate that the Soviet Union had 
acquired bases in the Indian Ocean. 

Delegation 

The Deputy Speaker of the Parliament ot 
Bangladesh and the leader of the delegatiOD~ 
Mr. Mohammad BaituUah, intervening 
asked why the states like Bangladesh and 



others should not be left open in the Indian 
O~ean at peace by the great powers. His 
pomt was very much in conjullction with 
India and Sri Lanka. He was applauded 
when he spoke twice at the conference. 

The Chairman of the India League in 
London, Labourite Julius Silverman said 
that the Diego Garcia base was morally 
~ong and a politically foolish act. PeoplC/ 
m the area had readily objected to it. It 
was ridiculous on the part of great powers 
whoever they were to say that they would 
introduce any race in the thick of such 
opposition by all the littoral powers. 

Dr. Henry Austin of India felt that the big 
splash in the Ocean was the beginning of 
another Vietnam. The people of India 
and their littoral states felt that Diego 
Garcia was nothing but consolidation ~f 
military power. H a war started in this 
part of the world, the efforts being made 
for economic development and for amelio-
rating the lot of the millions would receive 
a serious set -back. 

Mr. Wariithi of Kenya supported the idea 
of making the Indian Ocean a zone of 
peace. The Kenyans had a common prob-
lem with all those countries which had 
their coast siding the Indian Ocean. The 
discussion on Commonwealth world secu-
rity was opened up by Mr. S. Tillekeratne 
of Sri Lanka who stated the interest of 
the COIJ1Dl9nwealth countries should be 
held high. The sale of arms to the racist 
regime of South Africa jed!*rrdised the 
African countries' struggle for freedom. 
Mr. J. B. A. Siyomunji of Zambia held 
that South Africa and Rhodesia were a 

threat to intel1Jatioo~ security in Africa--
the. danger to the Sooth of Sahara was 
malOly.due to minority racist regimos in 
RhodeSIa and South Africa. It was the 
duty of Commonwealth and all the bodies 
to see that South Afrk-a's illegal occupation 
of Namibia came to an end. 

The Organisation of African States was 
p1edged to complete the unfiRished Afr~an 
revoluti~n-the Ii~ration of those parts of 
the contInent whIch were under minority 
rule. 

Sore Thumb 

Indrajit Gupta, leader of the Communist 
Party in the Lok Sabha, pjnpointed that 
the question of South Africa and Rhode-
sia continued to stick out like a sore thumb 
at international gatherings year after year. 
He also said that India welcomed the U.K. 
government's recent deci6ion to stop the 
sale of arm.~ to South Africa and hoped 
that it would be implemented in letter and 
spirit. P6litical. economic and moral pre!-
sures against racial polici~s of South Africa 
and Rhodesia must be total. 

Multinational corporations drew Uf' a 
~eparate debate. Mr. Max Saltsman of 
Canada said that most of the multinational 
corporations opeTaling in Canada were of 
U.S. origin and in some respe.ct those were 
to the advantage of Canada. In the 
United States itself workers felt that the 
multinational corporations should withdraw 
their investments from other countries be-
cause the funds thus available would create 
more employment opportunities inside the 
U.S.A, 



The reckless exploitation of fuel resources 
of -the world countries was discussed. 
One of the best speeches of the confe.rence 
was made by the deputy leader of the 
Congress Parliamentary Party, V. B. Raju. 
His l*>ints were well appreciated by the 
conference. He stated that the U.S.A. was 
very conspicuous with its high living stan-
dards and undoubtedly the most profligate 
nation in the' world in the wastage of 
energy. Raju said that the consumption 
of petroleum products in India per capitd 
was 186 kg. The consumption of the 
U.S.A. is 11,241 k.g. The per capita con-
sumption of the United States in petroleum 
products is more than 60 times that of 
India. This is a wide disparity in the 
energy consumption which is one of the 
root causes of tensions. Unfortunately 
what has happened is that the energy and 
fOOd are 6emg used as political levers. As 
long as there is no fair distribution of 
energy and food, humanity cannot look 
to a very happy arid peaceful world. 

Now the time has come when the natio11& 
have to take a decision whether the use of 
the private car which carries mostly onty 
one person ,should be dispensed with 
yielding place to public transport. 

Mr. A. -R. Thomas fr{)m Bermuda declared 
himself to be a blackman and said that 
blacks suffered from utter poverty. He 
declared that unemployed youths were 
greatest curse to the country. 

Mr . William Whitelaw, deputy leader of 
the Tory pany was '!mphatic in emphasis-
ing the spirit of 1aw and order. He did 
not want bully..boys and criminals on the 
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streets to defy Parliament. He gave ins-
tances of various threats to Parliament's 
authority all over the world. He did not 
mention Ireland but he had Ireland in the 
back of his mind. He had played an im-
portant part in the affairs of Ireland as 
the minister for Ireland. 

Om Mehta said that the five general elec-
tions to the Lok Sabha and successive 
general e1ectwns to -tile state legislative 
assemblies held so far in India unmistak-
ably demonstrated that the Parliamentary 
system in India had come to stay for ever. 
Another essential condition for the sUccess-
ful functioning of the Parliamentary system 
was the acceptance of the principle of 
majority rule and willingness of the 
minority for the time being to accept the 
decisions of the majority. 

In countries where the two-party system 
prevailed parliamentary government could 
be smooth and might follow a well laid 
out pattern. 

K. C. Ramrakha (Fiji) said that the Coos-
titution of Fiji on paper, was one of the 
most perfect constitutions devised. The 
reason why the. British Parliamentary sys-
tem had worked was L~is that they h3d 
the strongest parliamentary conscience in 
the world. In the last resort the security 
of Parliament depended upon an indivi-
dual itself, the individual member in Par-
liament. 

Ram Kishore Vyas of Rajasthan felt that 
there had been a dete.rioration in the 
standards of integrity in public life. In 
Indi" within .. decade after hldepend~eJ 



~~re were quite high standards of inte-
~ty. But af!erward~ there was expansion 
lD the ~on~mi~ activities of the govern-
~nt, bnn~g.In many rules and regula-
tJ(~ns, permIts, lIcences and so many other, 
thmgs and there was deterioration in India 
also. 

On the last day, India's Dinesh Singh 
addressed the conference on the Common-
weal~. He was well cheered. The pro-
ccedmgs wound up with a dinner by Pre-
mier Indira Gandhi at Ashoka Hotel when 
all the delegates and their wives were 
guests of honour. 

-JOACIDM ALVA 

-Economic Times (New Delhi), 

Novem~r 11, 1975. 

FRUITFUL DELIBERATIONS AT 
COMMONWEALTH PARLIAMENT-

ARY CONFERENCE 

The twenty-first commonwealth parlia-
mentary conference, which commenced in 
New Delhi on October 28 last with Dr. 
G. S. Dhillon, Speaker of the l..ok Sabha 
and President of the Commonwealth 
Pacliamentary Association in the chair, is 
coming to a close on November 4 after 
fruitful deliberations on a wide range of 
subjects of concern to the developing as 
well as developed nations of the common-
wealth. The importance attaching to the 
conference is evident from the fact that it 
was ceremonially inaugurated by the 
President, Mr. Fakhruddin Ali Ahmed in 
the historic Central Hall of Parliament 
House, and was addressed by the Prime 

Minister, Mrs. Indira Gandhi. About 300 
delegates from the member-countries at-
tended the session. 

The main issues selected for discussion at 
the conference, such as, the common-
wealth a~~ world security, the world 
energy ~nsIs, building a new international 
economIC order, social problems and 
challenges to Parliament, marked a signi-
ficant pointer to the concept and growing 
role of the commonwealth. The com-
~onweaIth is a voluntary association of 
mdependent sovereign states each res-
ponsible .for. its . own polides: conSUlting 
and cooperatmg m the common interests 
of their peoples and in the promotion of 
international understanding and world 
peace. The thirtyfour-member nations 
of t?e commonwealth, extending over six 
contments and five oceans, encompassing 
a rich variety of cultures, tradifions and 
institutions, have a combined population 
of 900 million. 

The evolution of the commonwealth began 
with the introduction of responsible Gov-
ernment in Canada in the 1840s. Austra-
lia, New Zealand, and South Africa fol-
lowed along the road to complete in-
dependence from Britain. The modern 
commonwealth started taking shape iri 
1947, when India and Pakistan became 
members. Shri Lanka followed in 1948. 
Pandit Iawaharlal Neh.ru gave a new form 
and complexion to the commonwealth 
concept and structure in 1949 when India 
decided to become a republic, and cOm-
monwealth heads of government decided 
that allegiance to the same monarch need 
no longer be a condition of membership. 
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Thus the pattern of the future was set. 
The queen remained the symbol of free 
association of independent member 
nations. In 1957 Ghana gained its in-
dependence, and the growth of the com-
monwealth gathered momentum. New 
nations in Mric~ Asia. the Mediter-
ranean, the Caribbean, the Indian Ocean 
and the Pacific were welcome as members. 
Of the present composition of the com-
monwealth, 19 members are republics. 
the Queen is the head of State of 11, and 
4 members are monarchies with other 
sovereigns. Not all countries formerly 
under British rule have chosen to join 
the commonwealth. Thus Burma. Ireland 
and Sudan are outside the Commonwealth 
Association. In 1961 South Africa left 
the Commonwealth when other members 
expressed strong disapproval of its racial 
policies. In 1972 Pakistan withdrew from 
membership when a number of common-
wealth countries recognised the new state 
of Bangladesh. 

Adherence te, Ideals 

While each member of the commonwealth 
is responsible for its own policies, collec-
tively all members subscribe to certain 
ideals set out in the declaration of com-
monwealth principles that was adoPted by 
the commonwealth heads of government 
at the Singapore meeting in 1971. The 
members of the commonwealth, according 
to this declaration, subscribe to the belief 
that they can provide a constructive ex-
ample of multinational approach. which 
is vital to peace and progress in the 
modem world. They further believe that 
international cooperation is essential 10 
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remove causes of war, promote tolerance. 
combat injustice, and secure development 
among the peoples of the world. They 
declared that the wide disparities in wealth 
now existing between different sections 01 
mankind are too great to be tolerated. 

One of the most vital issues that figured 
on the agenda of the conference this year 
related to the building of a new inter-
national economic order. The common-
wea 1th' s contribution to the world debate 
on the need for general economic reform 
has taken a new dimension. At the 
Kingston meeting in May this year, the 
commonwealth heads of government dis-
cussed the urgent need for measures to 
reduce the gap between the rich and the 
poor countries. They set up a group of 
ten experts, which met in Ottawa in July 
last and drew up an interim report 
entitled "towards a new international 
economic order." The group, whose in-
terim report received the general endorse-
ment of the commonwealth F'mance 
Ministers in August. has been asked to 
continue its work. Following the wide 
interest created by the interim repon af 
the seventh special session of the U. N. 
General Assembly, it is hoped that the 
commonwealth experts group will be able 
to make a further contribution to the work 
of the fourth U. N. Conference on Trade 
and Development meeting at Nairobi in 
May, 1976. 

A matter of outstanding importance, 
which engaged considerable attention at 
and was of immediate relevance for the 
commonwealth parliamentary conference, 
relates to the challenge to Parliament. 



Whne the Parliamentary system and tradi-
tions differed from country to country and 
had been evolved and adapted according, 
to the genius and circumstances of each 
COlJlIltry, faith in Parliamentary democracy 
was reiterated by all. Prof. G. G. Swell, 
Deputy Speaker of the Lok Sabha observed 
that there was no substitute for parlia-
mentary form of Government, and peace-
ful changes could be brought about only 
through parliamentary democracy. Ini-
tiating the discussion on the suOJect, the 
British delegate, Mr. William Whitelaw 
said that violence and intimidation taking 
place in several countries, particularly the 
recent happenings in Beirut and Portuga1 
should cause concern to parliamentarians 
the world over. 

Static Code 

The leader of the Indian delegation, Mr. 
K. Raghuramaiah, Minister of. Wor~s, 
Housing and Parliamentary AffaIrS, scud 
that the Parliamentary system was not a 
static code, although it was based on the 
principle of "Government of the people, 
for the people, and by the people." ~e 
stressed that parliamentarians sho~d tn-
stinctly obey the chair. The parhamen-
tarians should a'so follow the accepted 
code of discipline to ensure th~t. unne~s
sary time was not wasted in raISmg pomts 
of order on flimsy grounds, except when 
it was absolutely essential. It should be 
accepted that in a parliamentary demo-
cracy the majority would rule, but at the 
same time it should ensure tha~ ~roper 
representation was given to linguIStIC, r~
ligious and other minorities, and theIr 
feelings and aspirations were respected. 

Under dictatorship the executive machinery 
might move faster, but in any decision 
taken under the democratic form of Gov-
ernment there was involvement of the 
people, which ensured general content-
ment. 

Mr. Om Mehta, Union Minister of State 
for Home and Parliamentary Affairs 
pointed out that an irresponsible opposi-
tion could pose great threats or challenges 
to the prestige and authority of parlia-
ment. Such a possibility further in-
creased if there was multiplicity of parties 
in opposition, and none too well organised 
or sufficiently strong to provide a stable 
alternative" An essential condition for the 
successful ,functionin!! of parliamentary 
democracv was that-aU problems should 
be resolv~d by discussions adjustment of 
views, and acceptance of consensus. 

The views expressed by the Prime Minis-
ter, Mrs. Gandhi on the opening day o~ !he 
conference itself on the role of opposItion 
parties found wide support. Delegates 
from several countries agreed with her 
that the responsibility for preserving demo-
cracy was not confined to the ruling party 
alone but devolved equally on the OpposI-
tion tparties and the people as a whole. 

A unique feature of ~is year's ~nfer~ce 
was the publication of a comp~hens:~~ 
study on "the commonwealth p.ar men s , 
which was released by PreSIdent F. A. 
Ahmed at the inaugural ceremo~y of the 
conference" The volume con~al~ ~any 
valuable contributiOns from dlstmgwshed 

"d" officers members of overseas presl mg· . 
parliaments, learned clerks and secretanes-
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general of various commonwealth parlia-
ments and others, covering varied aspects 
of parliamentary processes and institutions. 
One of the illuminating contributions is 
by Speaker Dhillon, who has focussed 
attention on inter~arliamentary cooperation 
and traced the evolution and activities of 
the Commonwealth Parliamentary Asso-
ciation. In a brilliant exposition, the Vice-
President of India and Cliairman of the 
Rajya Sabha, Mr. B. D. Jatti has dealt 
with the relationship between the second 
chambers and the executive. TIle oftice of 
the Speaker has been discussed in two 
articles by the Speaker of the Canadian 
House of Commons and the Deputy Speaker 
of the Mauritian Parliament. 

The Secretary-General of the Lok Sabha 
and editor of the volume, Mr. S. L. 
Shakdher has very ably elucidated the dis-
tinctive features of parliamentary proce-
dures and the notable innovations made in 
India, which stand apart from the Western 
system. Two distinguished members of 
the House of Commons and the Lord 
Chancellor have examined the question of 
British membership of the EEC and Euro-
pean Parliament. The Speakers of Bangla-
desh and Guyana have also made interest-
ing contributions on various aspects of 
inter-parliamentary cooperation. 

The position of the Rajya Sabha in the 
Indian Constitution has been crnalysed in 
a masterly way by Mr. B. N. Banerjee, 
Secretary-General of the Rajya Sabha. 
He has pinpointed certain exclusive 
jurisdictions conferred on the Rajya Sabha 
and has elaborated that except in regard 
to money bills and the power to pass a 
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motion of confidence in the council of 
Ministers, its powers and privileges are at 
par with those of the Lok Sabha, which 
are Inconceivable with regard to upper 
houses in other commonwealth parliaments. 
While the Rajya Sabha is not as powerful 
as the Senate in the USA, it is certainly 
not comparable with the House of Lords 
in its role and functions as a second 
chamber. 

-A. N. DAS, Special Representative 

Northern India Patrika (Allahabad), 
November 6, 1975. 

COMMONWEALTH PARLIAMENT-
ARY CONFERENCE: MUTUAL INTE-

RESTS AND PROBLEMS 

THE New Delhi session of the Common-
wealth Parliamentary Conference did not 
perhaps achieve anything which its pre-
cursors had not. The subjects discussed 
were broadly the same-the -energy crisis, 
Diego Garcia-and in between, the 
Commonwealth as an instnlment of social, 
political and economic change'. 

As in other Commonwealth conferences 
no resolutions were adopted and no 
declarations made. There was not even 
a oonsensus on most issues like keeping 
the Indian Ocean a zone of peace, 
RhodeSia, and South Africa. Predictably, 
the United Kingdom' delegation was at the 
receiving end. 

There was a heavy concentration of econo-
mic issues on the agenda. Besides the 
energy crisis, the subjects brought 'up in· 



eluded population growth and food re-
sources, commodity prices, problems of 
debt repayment for developing countries 
and the role of multinational corporations. 
The level of debate was high and the 
me<iium of communication was English, 
which has been accepted by the Common-
wealth countries as a link language among 
themselves and with the rest of the world. 
In the Commonwealth Parliamentary 
Association, as it is constituted today, only 
a third of the delegates represent "white" 
countries. This by itself has radically 
changed the whole concept of the CPA and 
the debates reflected the transformation. 

Important Subject 

Happily for Britain, the conference did 
not discuss the recial issue except in the 
context of South Africa and Rhodesia. 
Not that the delegates were not aware that 
the United Kingdom has unilaterally trans-
gressed one of the basic concepts of the 
Commonwealth which ensures free move-
ment of migrants from the Commonwealt? 
countries to the UK and vice versa. This 
issue could have hrought Britain under 
heavy fire. 

From India's point of view no subject was 
more important than the one spons~red by 
the Australian delegation on the ~ntemal 
and external threats to the au~honty and 
prestige of Parliament. If IndIa was not 
criticised it was not because it happened 
to be the host country. 

The hard fact is that almost every cl)Un~ry 
represented at the Commonw~alth p~r~~~ 
mentary Conference is beset WIth rouc 

same problems as India: of threats and 
challenges to the prestige and authority of 
Parliaments posed by extra-parliamentary 
methods. In this even the House of 
Commons in Britain, universally acknow-
ledged as the mother of Parliaments, is no 
exce'ption. 

No wonder then that the Minister for Par-
liamentary Affairs, Mr. K. Raghuramiah's 
speech in the debate on the challenges to 
Parliament was promptly acclaimed by a 
delegate from Britain as one of/ the best 
expositions of present day trends. The 
British delegate further suggested that 
his colleagues at home would do well to 
read it in full. The central theme of Mr. 
Raghuramiah's speech was that attempts 
by the Opposition to strangle all norms in 
a House by recourse to extra-c0!lstitutional 
methods was one of the factors which could 
endanger the working of the parliamentary 
system. 

Real Leader 

The Prime Minister, Mrs. Indira Gandhi, 
in her inaugural speech had said much the 
same thina in stronger language. Without 
mentic-nin; the Indian Parliame_~t by name, 
Mrs. Gandhi referred to the tendency 0!1 
the part of some parties to offer unconsti-
tutional or extra-cronstitutional challenges 
when they failed to accede to power by 
democratic means. And, in defence of the 
constitutional remedies that her party has 
taken to counter such challenges, Mrs. 
Gandhi declared in unequivocal ~erms that 
"the responsibility for preservI?g demo-
cracy is not confined to the ruling party, 
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but devolves equally on the parties of the 
oppositions and the people as a whole." 

A majority of the delegates from the 34 
Commonwealth countries found in Mrs. 
Gandhi a leader of a country representing 
three times the total population of all the 
other countries participating at the con-
ference speak on the new challenges to 
Parliament in a tone which they could 
hardly improve upon. 

''The subject concerns ourselves and our 
institution," one delegate declared. The 
debate threw up two dominant views. First 
that there could be variations of deinocracy. 
The British system might not be suitable 
tior all and second that sometimes rather 
strong action may have to be taken. Equally 
important seemed the common consensus 
that though there were both external and 
internal threats to Parliament the greater 
threat was from within and what was done 
in India represented the most legitimate 
and effective remedy. 

The participants also identified four factors 
which have relevance to the question of loss 
of prestige of Parliaments: First at the 
time of elections, the election manifesto 
generally should not go in great detail to 
attract voters because of the obvious 
restrictions such pledges would involve lor 
Government. Not all promises lavishly 
made at the election time could be fulfilled. 
In the upshot it was possible that the 
people could lose trust in politicianS aDd 
consequently in the institution of Parlia-
ment. 

Second, there was emphasis on the fact 
that members after election had to fulfil 

their personal pledges made in campaigns. 
But in the event of members changing 
their minds it was generally felt they must 
go back to their constituents and explain 
why they had done so. Otherwise, a great 
deal of mdividual respect would be lost. 

Common (:oncer1l 

Third, it was widely held that members 
must not become mere rubber stamps or 
puppets of the party macnme. - It was 
emphasised, though that it was the job of 
members to keep their parties in power. 
But that could not be done at the cost of 
the prestige of Parliament. On occasions, 
it was conceded that members might have 
to vote against their own parties. 

It was stressed an' found that Parliament 
itself must dominate the Government and 
the executive. H Parliaments failed to do 
so, Parliaments themselves would be failing 
in their duty to their people. 

In sum, the delegates showed a common 
concern for the preservation of the inStitu-
tion of Parliamentary democracy as under 
this system, involvement of the people 
ensures their acceptance of the decisions, 
by and large. But things have not always 
been smooth in any country. 

-V. V. ESWARAN 

-The Hindustan Times (New Delhi), 
November 6, 1975. 

A MEANINGFUL ASSOCIATION 

In a way, there was nothing new in the 
deliberations that the Commonwealth Par-



llamelltarlans held 1'.Il New Delhi. M03t 
speeches had a familiar ring, most demands 
a worn-out strain. The developing coun-
tries once again refused to be mere hewers 
of wood or drawers of water and asked 
for a better price for their primary com-
modities like jute, rubber and tea. And 
the developed countries, a~ usual, turned 
a paternal ear to all that was said. 

What differentiates this conference from 
ithe twenty odd held earlier, is the emphasis 
laid on the parliamentary system of gov-
ernment. All members, whatever their 
leanings, affirmed their faith in it. There 
was little doubt in :mybody's mind that 
such a system meant free elections, indivi-
dual freedom and the presence of opposi-
tion parties. Mrs. Gandhi herself spoke of 
her conviction that "the people must have 
a decisive voice." 

Some members did say that the British 
parliamentary system was not an ideal one 
and that it had to be adopted to meet the 
"changing situations" in individual coun-
tries. But they too were against disturbing 
its essential features: a free vote, an in-
dependent judiciary and a free press. 

On the ~ess, some of the Commonwealth 
Parliamentarians were forthcoming. They 
wanted it to be free and untrammelled. 
They felt that the press could perform the 
healthy role of an opposition. 

But what the parliamentarians have failed 
to realise once again is that the mere 
enunciation of platitudes does not help. 
They have to be backed up with ~ome
thing more. That something more IS the 
economic well-being of the people. 

If a parliamentary system is to survive, it 
~as to hav,e a content, the attributes of an 
egalitarian society. Even the best of 
systems is only a means to an end not un 
end by itself. Once people find' that a 
'p'articular way of government does not 
improve their living conditions, they come 
to reject it. All other freedoms are aca-
demic when the stomach is empty. 

To this aspect, the parliamentarians have 
paid only scant attemion. No doubt, at 
every conference there arc ~tock phras~s 
like that there cannot be an affluent society 
when three-fourths of the world does not 
have a boWl of rice a day or that there 
has to be a war against poverty. But they 
are never implemented. Even when aid 
is given, donors have got more out of it 
than the recipients. 

Take the suggestion ()f the establishment 
of a Commonwealth Development Bank for 
developing countries. This sounds Im-
pressive. But it will come to naught be-
cause, the governments belonging to the 
developed nations were no! consulted be-
fore this 'pToposal was debated or accepted, 
A similar idea in some other form will 
come up again in a subsequent conierence, 
with the same fate. 

Probably, Commonwealth countries would 
gain more if they wer~ to confine them-
selves to modest proposals. Their imple-
mentation will generate confidence, III any 
case' disappointments will be fewer than 
thos~ today because the Suggestions made 
will be less ambitious. 
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Iil fact, Commonwealth ties will acquire 
greater meaning without the carrot ot e.co-
nomic gains dangled before the developing 
countries. Years ago when Nehru helped 
construct a new concept of the Common-
wealth which could not find a place Vtithin 
it for an independent republic, he wrote 
to the Chief Ministers: "It (The Common-
wealth) is completely informal and there IS 
no commitment. It brings us certain 
advantages and there is no reason what-
ever, as far as I can see, why we should 
give it up. Where our policy differs from 
that of the U.K. or any other member of 
the Commonwealth, we pursue our policy. ~ 
He further said that the Commonwealth 
"seemed to me advantageous, both from 
the national point of view and that of the 
world at large." That was the real purpose 
of the Commonwealth. 

Strangely, the parliamentarians did not dis-
cuss this. The U.S.A. and the Soviet Union 
may not be interlocked in a cold war as 
they were thirty years ago when Nehru 
had chalked out for the Commonwealth a 
role of a force on the side of peace. But 
both s1!eer powers have neither given up 
their military alliances, nor their ambitions 
to extend their area of influence. Worse 
still is the complicity of some Common-
wealth members. 

The parliamentarians do not absolve them-
~,:,e~ . of their res~nsibility by merely 
cntiClSmg the establishment of a military 
base at Diego Garcia in the Indian Ocea'll. 
They must take Britain to task for injfcting 
the cold war in a peaceful area. Members 
from U.K. should raise the matter in their 
Parliament and see if they can undo an 
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action which endangers the iecurity of 
other Commonwealth countries. 

But members from Britain or elsewhere 
know that it will not be so. Political con-
siderations overweigh pious hopes. All 
countries safeguard their own interests first 

I 

and it does not matter to them if someone 
else gets hurt in the process. Here small 
countries are no exception. 

Therefore, the utility of the Common-
wealth is only marginal. Whatever the 
pronouncements of member nations, they 
have to be interpreted against the back-
drop of geo-political factors governing an 
area. This may make a mockery of the 
slogan-"we shall sink or swim together"-
voiced at every parliamentary Common-
wealth meet. But the fact that they say so 
is something. 

As long as some countries come together 
and espouse the caUSe of peace, they do 
the service of keeping that ideal before the 
world alive. As long as they taIlc about 
economic well-be.ing, they realise what 
difficulties the have-not nations face. May-
be, one day their ~onscience will prick 
them to rectify the wrongs which some 
of them have done in thf! past and stiD 
do. 

Till then the very enunciation of basic 
values-liberty and individual freedom-
is quite a gain. To that extent, the Com-
monwealth Association still has a meaning. 

-KULDIP NAYAR 
·-The Indian Express (New Delhi), 

November ,6, 1975. 



A COMMONWEALTH VIEW OF 
EMERGENCY 

India has received here first major ex-
posure to overseas view since the Emer-
gency during the conferem.:~ of the Com-
monwealth Parliamentary Association in 
Delhi and rthe current tour of tAe ~ountry 
by the visiting delegates. Several thousand 
tourists have come and gone since June 
26, but tourists do not have the trained 
eye .of the J>.Oliticians. Nor arc they interest.: 
ed 1D formmg more than tleeting impres-
sions of the people and places they see. 

It may be safely assumed that all CPA 
delegates came with minds already 
influenced by mass media reports. 
Some, additimally, bad the benefit of a 
Government briefing at home. Thus nearly 
250 parliamentarians from political and 
social backgrounds as varied as British, 
Canadian and Austrd1ian on the cne hand 
and Fijian and Botswanian on the other 
have had the opportunity of seeing for 
themselves what the Emergency is all 
about-the motivationc; behind the conse-
quences of the steps which were taken four 
months ago and caused critical eye.l)rows 
to be raised in many parts of the world, 
including several countries of the Com-
1J!0nwealth. 

For considerably more than 50 per cent 
of the delegates and their wives this has 
been their first visit to India. Over 90 
per cent had not seen-leave alone met-
Mrs. Indira Gandhi. Even fewer had ever 
heard her speak. Many were really taken 
abafk by the brand new and elegantly 

workmanlike, Parliament House .-\nnexe 
and 'the spick and ~pan furnishing and 
other appomtments in the building. Octo~ 
ber 28, which was preceded by the Presi-
dent's ceremonial arrival, was an over-
whelming experience. 

~ sample survey of the delegates' impres-
sl.ans. beco~e possible while they were 
~ttll m DeIhl. The impressions regard-
mg the Emergency in particular were 
interesting and instructive. A common re-
mark made to me by several delegates 
amounted to surprise over what !-lome of 
them referred to as 'stable' and 'orderlv' 
conditions in Delhi. Ap'P'arently many of 
the visitors had come prepared with the 
thought that the streets of Delhi would be 
full of uniformed soldiery. At least two 
confessed to me that they expected special 
armed force outside Parliament House 
during the inaugural session and subse-
quently round the new annexe where the 
business meetings took place. But they 
had seen no men in uniform except the 
Police on traffic duty. 

These comments were a measure of the 
scare stories about conditions in India 
which began to circulate immediately after 
the Emergency was proclaimed and which, 
in spite of a much reduced flow, con-
tinued to make the rounds for some time, 
especially in the White Commonwealth. 
Represent~ives of the la~ter ~roup were 
careful about starting a dlscusslOn on the 
Emergency but were keen listeners if the 
subject came to be broach~d. Several ~ad 
the impression that most If not the entIre 
Opposition in Parliament was under de ten-

443 



tion. To their surprise, however, they met 
several members of the Opposition in the 
Lot Sabha and the Rajya Sabha even 
while they were still in Delhi. 

At one Delhi reception hcstf!j by a foreign 
diplomat I was witness to a fairly audible 
discussion on the Bmergency between a 
well-known Op'Positii.>!l member of the 
Lok Sabha and a reputedly vocal member 
of the ruling party. Four foreign dele-
gates who were keen listeners told me later 
that they were pleasantly surprised at this 
unagitated exchange of views. They would 
have been even more surprised if they 
had seen-as I did -the two 'oppCl'Ilents' 
embrace each other in a comradely hug 
before they left the reception. 

Discreet questions about the nf-xt general 
election to the Lok Slbha wac heard by 
me on a few occasions. Interestingly, the 
Chief FJection Commissioner, Mr. T. 
Swaminathan, announced during this period 
that, so far as his own organisation was 
concerned, he was ready for the poll early 
next year. His was obviously a quick 
reply to a loaded question by a representa-
tive of the Press. Nevertheless the state-
ment came to be noticed as evidence that 
the normal electoral process was not being 
abandoned. 

There is no doubt t1)~t the practice of 
Parliamentary democracy in India is of 
crucial interest to th"! rest of the Com-
monwealth. The. white section would feel 
let down if Indian democracy w.:s placed 
permanently under restrictive conditi<Jns. 
On the other band, most of the rest of 

the Commonwealth, especially African 
countries, appear to be anxious to find 
out how far we succeed in tackling some 
of the thorny problems wIDch they' had to 
face. earlier. 

According to a siL!able number of the 
foreign delegates the Prime Minister's 
inaugural address on October 28 was by 
far the outstanding feature of the con-
ference. They found her exposition of the 
Indian view of Parliamentary democracy 
clear and convincing and 'her faith in 
democratic institutions firm and unambi-
guous. But some of them heave formed 
the distinct impression that democratic ins-
titutions in this country !lre on the threshold 
of procedural and functional changes. They 
have read in the Prime Minister's reference 
to the need for adaptation an urge to 
make democracy work in India under 
identifiable ground rules which are tradi-
tionally taken for granted in the \Vest. 

One of the most distinguished delegates 
who met Mrs. Gandhi remarked: "She 
looked so relaxed and confident about the 
good which the Emergency has done that 
you wouldn't think she had any political 
worries. Of course, she does feel con-
cerned about the country's economic future. 
But so do countries in the rest of the 
world about their own economic problems." 

By far the most noticed individual during 
the conference in Delhi was Mr. S. S. 
R~al who was not even a delegate but 
was present only as Secretary-General of 
the Commonwealth Secretariat. Mrs. 
Gandhi did him the unusual honour of 



hasting a formal lunch for hjrn. As a ruie 
such formal meals are reserved bv the 
Prime Minister only for visiting H~ads of 
Government, and this pl~a~ant departure 
from strict protocol showed the estc;;~m in 
which Mr. Ramphal is held hy the Indian 
Govemment. 

PREM BHATIA 

-Free Press Journal (Bombay), 
November 7, 1975. 

COMMONWEALTH NATIONS 
SUPPORT INDIA'S PLEA ON 

INDIAN OCEAN 

It is perhaps in the fitness of the new 
reality that the first item considered at the 
plenary session of the 21 st Commonwealth 
Parliamentary Conference should have 
been the Indian Ocean. 

The Commonwealth complexion has cha'flg-
ed so radically since it transformed itselt 
from the empire to a vountary association 
of independent nations that it is now 
almost a mini-grouping of non-aligned 
nations. 

That is the reason why the Common-
wealth parliamentarians are today more 
concerned about the problems confronting 
the Third World-the fear of big power 
rivalry, impinging on their securit~ or the 
capacity of developed nations which Co?-
tinue to keep down their rate of economic 
growth. 

Commonwealth Secretary-General, S. Ram-
phal underlined the agony of the develop-

ing world by drawing the parliamentarians' 
attention to the fact that nearly one billion 
of the world's population, "the wretched of 
the world", subsisted on incomes of less 
than Rs. 2 a day "in an environment of 
squalor, RUlnger and hopelessness". 

The problem of poverty is inextricably 
li'flked with the economic and political 
exploitation of the "dominated areas" by 
the big powers. The United States Con-
gressional hearings are an eye-opener in 
this regard. It was stre&sed during the 
hearings that the U.S. presence in Diego 
Garcia was meant to acquire capability to 
influence events in that area. 

If the members of the Commonwealth 
were agitated over the big power rivalry 
in the Indian Ocean and the South Pacific 
it was largely due to their experience of 
colonial rule when military bases were 
symbols of imperialism and the fear th~t 
it could lead to a nuclear holocaust In 

future. 

The US military base in Diego Garcia, as 
the leader of Indian delegation K. Raghu-
ramaiah pointed out, "was a civilised 
form of gun diplomacy of the 17th, 18th 
and 19th centuries. The nucle:ar fishes 
which would come out of Diego Garcia 
were capable of swallowing at the rate of 
one continent per day." 

Mr. Bundhun, delegate from Mauritius, 
pointed out that the proposed invest.ment of 
1975 million dollars to extend to Jet run-
way and to make other im'p'rovements on 
the island was to enable B-52 bombers 
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which carried nuclear weapons to operate 
from Diego Garcia. In fact, aU the dele-
gates from the dc.veloping nations expressed 
unanimous concern over proliferation of 
military bases in the Indian Ocean region. 

It wa~ not unexpected that the British 
delegation should attempt to sidetrack the 
basic issue but suggesting that the ques-
tion of making the Indian Ocean a zone 
of peace was primarily a manifestation of 
super power rivalry. There was also a 
subtle insinuation that the criticism of the 
U.s.A. was a projection of the Soviet propa-
ganda line. 

But this did not cut much ice because 
DOne of the critics of Washington were 
apologists of Moscow. The Indian dele-
gation which initiated the discussion on 
the topic had anticipated the diversionary 
tactics of the British delegation. After 
all, it was London which took 
away the island of Diego Garcia from 
Mauritius to hand it over to Washington. 

That is why Mr. Raghuramaiah did not, 
single out Washington and always men-
tioned 6'big powersu • He reminded the 
conference that New Delhi had been long 
insisting that a useful purpose would be 
served if the great powers entered into a 
meaaingful dialogue with the conc~rned 
littoral !Wites for eliminating their military 
presence. 

H he exhibited a tilt against Washington 
it was natural because the UK task force 
bas been making its presence itself in 
periods of crisis in the region. Was it 
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not the ·US Seventll Pieet which entered 
the Bay of Bengal in 1971 ? 

Another Indian delegate, Deputy ~ker 
of the Lok Sabha, G. G. Swell, was more 
specific about India's position which the 
U.S.A. and its allies try to misrepresent 
when he said "we wanted both the US 
and USSR to scale down their military 
presences to zero." 

The debate was '3 clear demonstration of 
the fact that almost all the developing 
nations were interested in peace and ecO-
nomic stability. Guyanese delegate lS. 
Ramsaroop rightly pointed out, "the pre-
sent situation in Indian Ocean, revealed an 
interesting power struggle which could 
develop in:to a theatre of Sino-Soviet-
US military rivalry which might eventually 
Jead to confrontation and to global cmftict." 

As India is the biggest and most populous 
non-aligned nation and member of the 
Commonwealth, the insidious propaganda 
against it in the pro-US circles is that 
India is an outpost of Soviet foreign policy 
in Asia. The insinuation is that the Soviet 
Union is trying to sell its Asian Security 
Plan through India. 

But Mrs. Gandhi's remarks ill ,a recent 
interview with a news agency are consi-
dered an indirect reply to those who allege 
that she backs Brezhnev's A'Sia~ ~urJty 
Plan. W~tern newspapers had com-
mented affer the Helsinki declaration on 
European security that Moscow was ~oing 
to extend this idea to Asia. Mrs. Gandhi 
told the mterviewer that while she wei-



comed the. Helsinki declaration there had 
been no attempt at promoting such an 
understanding in Asia "except for our 
own initiative." 

The Commonwealth with a majority of 
non-aligned nations has been able to pro-
ject a ~~c image through the CPC. 
A qualitative shift is now discernible 
i~ the character of the Commonwealth par-
tIcularly as ~he UK no longer dominates it. 
It broadly mirrors the hopes and aspira-
tions. of the emergent nations.-NP A 
Feature Service. 

-D. K. JOSHI 

-Amrita Bazar Patrika (Calcutta), 
November 9, 1975. 

CANADIAN PARLIAMENTARIANS 
IMPRESSED 

Bharat P. Mathur 

Ottawa.-Members of the Canadian dele-
gation to the Commonwealth Parliamentary 
Conference recently concluded in New 
Delhi returned to Ottawa highly impressed 
by Mrs. Indira Gandhi's bold and firm 
leadership and direction. 

Maurice Dupras, the ruling Liberal Party 
leader of the delegation, told me in an in-
terview that from what he saw in India he 
was inclined to agree with Mrs. Gandhi 
that the Western Press had over-reacted to 
the developments in India following the 
proclamation of emergency. 

In this context, he emphasised that it was 
the function of dem~racy to protect the 

maj~rit.y, and he was convinced that the 
restnctive measures Mrs. Gandhi took be-
c~e necessary under the prevailing con-
dItIOns of threatened anarchy and chaos. 
!hey ~ere to the advantage of the majority, 
10 the 10terest of the country's security and. 
above all, for the good of the people. . 

Mr. Dupras was greatly appreciative of the 
economic program launched by Mrs. 
Gandhi since the proclamation of· emer-
gency. This program, he added, had been 
received with spontaneous response from 
the people. 

He concluded by saying that they had some 
very fruitful and interesting experience 
during their short stay in India, and spoke 
of the extremely well-organized arrange-
ments made for the conference. 

Bob Wenman, a Conservative Party merr.-
her of the delegation, said that much to 
his surprise and amazement he found the 
standard of living in India much better than 
he had ever imagined. He was particular-
Iv impressed by the people's pride in their 
;ultural heritage, the attitude of discipline 
that had developed and tbe new hope that 
had generated among them to resolve their 
internal problems, the traditional hospita-
lity extended to them wherever they went 
and the absolute freedom of movement 
they were affor~ed. H: praised India as a 
progressive nahon dest10ed to. become 'a 
great Power one day. He saId he saw 
more smiles in Shillong than he had ever 
seen in the Sparks Street of Ottawa. 

Max Saltzman of the New Democratic 
Party said that he got the impression from 
his conversations with people from all walks 
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of life he had opportunities of meeting that 
there had been noticeable all-round im-
provement in the general situation in the 
country ever since the emergency clamp-
down. 

From: The Canadian India Times, 
Jan. 1, 1976. 

III. RADIO BROADCASTS 

THE COMMONWEALTH PARLIA-
MENT ARY CONFERENCE 

The white marble and the red sandstone of 
India hold within their beauty many tales 
of valour romance and wisdom in state-,. . 
craft. These have appropriately gone IDto 
the folklore of this country so rich in 
legend. 1n . Delhi they have also gone into 
the making of edifices that have fostered 
and housed institutions of great importance 
to the country. The majestic sandstone 
dome of Parliament House is now joined 
in New Delhi skyline by a new, modem 
three and a half crore rupee white marble 
building wbich has for the many days been 
shimmering in the glow of the autumn SUD, 
waiting for its first big event. 

These two buildingi, one overlooking the 
other, will be the setting for ,he twentyfirst 
Commonwealth Parliamentary Conference 
beginning tomorrow. The buildings sym-
bolise the new and the old which make up 
the India of today. The conference "of 
parliamentarians, which will bring to~eth~r 
nearly 300 delegates from 34 CQuntnes, IS 

yet another link in the association of free 
Dati~ ~l i§ tlw Commonwealth. 
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Much water has flowed down the rivers of 
the six continents from. where the members 
of the Common"wealth come since the first 
conference of its kind began" its activities. 
It was then called the Empire Parliamen-
tary Association which began its work in 
1911 at. the time of coronation of King 
George V. The Commonwealth has 
changed beyond recognition since then and 
landmarks in its history need no longer be 
remembered by crowning ceremonies. It 
has evolved into a voluntary-association 
of sovereign countries each responsible for 
its own policies and as the declaration of 
principles adopted in Singapore in 1971 
says, consulting 'aDd cooperatin~ in the 
common interests Of their peoples and in-
ternational understanding and peace. 

These principles have much to commend 
themselves. The declaration of 1971 re-
cognises racial prejudice as a dangerous 
sickness. It says that the wide disparities 
in wealth now existing between different 
sections of mankind are too great to be 
tolerated. It wants the freest possible flow 
of international trade on terms fair and 
equitable to all. The memben of the 
Commonwealth believe in the liberty of 
the individual, in equal rights for all citi-
zens and in their inalienable right to parti-
cipate, by means of free and democratic 
political processes, in framing the society 
in which they live. "We therefore strive 
to promote in each of our countries those 
representative institutions aqd guarantees 
for personal freedom under the law that 
are our common heritage," the. declaration 
says. . ,; i. 



The Commonwealth in its present form 
began to take shape in 1947 after India 
and· .Pakistan became independent. Com-
mending the idea of the new Common-
wealth, Mr. Nehru said in 1949 "alliance 
normally mean mutual commitments· the 
free association of sovereign Com~on
wealth nations does not involve such com-
mitments. Its very strength lies in its 
flexibility and its complete freedom." 

There is little by way of the spectacular 
in the Commonwealth connection. It does 
not generally go in for high sounding de-
claration. Many even say in criticism that 
it shies away from troublesome problems. 
Those 9,ho consider this criticism valid 
call it one of the world's most exclusive 
clubs. 

This criticism can be judged by what is 
expected of the Commonwealth and what 
it strives to achieve. But there is also 
'much to commend in the Commonwealth 
link. When the Commonwealth heads of 
Government meet, generally every two 
years, the aim is not to come together as 
a block against some other country. The 
aim is only to foster cooperation. The 
Commonwealth has particularly done well 
in economic matters. As Commonwealth 
officials say, about one-fifth of the total 
trade by Commonwealth members goes on 
with other members and some commodities 
are traded exclusively within the assoch-
tion. This admittedly may bave historic~l 
reasons, but the present strong economIC 
links cannot be ignored. 

The meetings of the Commonwealth Fin-
ance Ministers usually before the annual 
coDfercnce ofdte International Monetary 

Fund and the World Bank, have proved to 
be useful. The non-Governmental Fede~ 
ration of Commonwealth Chambers :of 
Commerce links over 350 organisationS. 
The Commonwealth Science Council tries 
to promote. collaboration between Govern-
ment Science organisations. Over 2,000 
individuals have been helped to travel out-
side their countries. 

The range of topics that will .come up fo.r 
discussion during the next week shows the 
interest the members take in what gpes on. 
One of the most interesting discussioni 
should arise over the subject given notice 
of by Australia. It seeks to discuss the 
"internal and external threats to the autho-
rity and prestige of Parliament." The 
other topic equally interesting relates to the 
conflict of interest between Minister and 
members. These are topics of intimate 
interest to those who hear the drop of the 
Speaker's gavel. For the wider audience 
outside the cloistered· chambers, are sub--
jects like what is happening in Africa south 
of the Sahara, which Zambia wants to be 
discussed, or the Indian Ocea~ as a z?ne 
of peace of which India has gIve~ 1l0~ce. 
The United Kingdom wants a dISCUSSIon 
on the world energy crisis, a subject of 
interest to all. 

The other topics which are likely to tome 
up relate to the world populati~n gr~wth 
and the food resources, commodl~y pnc~s, 
multinational corporations, educatlOnal aId, 
the social effects of unemployment and the 
protection of wild life. A.ll these . are a 
welcome reminder that parbamentanans all 
over are down-to-eartp peopl~, troubled by 
all that CQllcems Hum~n ~C;Iety. 
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India should be happy to host the con-
ference at this time. It had earlier been 
host in 1957 together with Pakistan and 
Sri Lanka. Pakistan has since dropped 
out of the Commonwealth community. 
The delegates will see India at an important 
phase in its history. They will have time 
to form their own impressions. The Speaker 
of the Lok Sabba, Mr. Dhillon, who is the 
President of the Commonwealth Parlia-
mentary Association, said that he wanted 
the delegates to know everything, meet 
anyone they like and to go anywhere. 
uWe will hide nothing," he said. This was 
well said in the best traditions of this 
country. 

-A. N. DAR (of Indian Express) 

All India Radio "Spot Light", 
October 27, 1975. 

"THE COMMONWEALTH PARLIA-
MENTARY CONFERENCE" 

The 21 st Commonwealth Parliamentary 
Conference has just ended. Some 300 del~ 
gates, many of them with their spouses, 
attended the week-long deliberations. 
They hailed from practically all the Com-
monwealth countries and the still depen-
dent territories. 

What precisely did the conference accom-
plish? In terms of concrete results, there 
is nothing much to show except a great deal 
of paper work. But the purpose of these 
conferences is not to produce something 
concrete, either in terms of resolutions or 
solutions to international or pilateral prob-
lems. 
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As the Prime Minister, Mrs. Indira Gandhi, 
put it: "The special feature of the Com-
monwealth Parliamentary Association is 
the voluntary coming together of countries 
of diverse continents and' cultural, econo-
mic and social life-styles. It is not bound 
by any stated or unstated political obliga-
tions. It is neither confined to any parti-
cular system nor dominated by anyone 
individual or nation. It has proved a useful 
forum for the exchange of ideas and 
experience. " 

For all the agony it caused-to quote Mrs. 
Indira Gandhi again-the Imperial con-
nection brought us acquaintance. with 
Europe's political and scientific ideas. 
India has always been known for ht"r 
assimilative faculties-for the ability to 
transform the experience of others into her 
owo. In framing India's Constitution, 
India may have drawn upon the experience 
of some Commonwealth countries and of 
other democracies. But what brought the 
Indian Constitution into being and provid-
ed the motive-power for its functioning was 
our own will and spirit. 

It is fashionable to talk of the Common-
wealth spirit. But what precisely is this 
spirit'! The Commonwealth had three 
essential ingredients to it. The first was 
the Crown. But the Crown as the head of 
Commonwealth was inconsistent with a Re-
public like India. India's decision to con-
tinue in the Commonwealth after she be-
came independent and a Republic had a 
decisive effect on the further history of the 
Commonwealth. It paved the way to 

.Commonwealth membership of man, 
Asian, ~, Caribbean and ,other nations 



which attained independence SInce 1947. To quote the President, Mr. Fakhruddin Ali Ahmed: "Perhaps India also helped to keep the Commonwealth door open to the R.epublics in 1949 and for helping to devise the British Sovereign's new designation as the symbolic "Head of the Commonwealth" -a designation fully in accord with the changed complexion of the Commonwealth as a free association of independent and sovereign nations." 

The second ingredient of the Common-wealth was the principle of free entry of Commonwealth citizens into Britain and of British nationals into the rest of the Co~monwealth. For various reasons, the pnn-ciple of free movement and entry has had to undergo modifications. 

The third and most import~n~ ing~edient is economic cooperation. It IS In thiS sphere that the Commonwealth can and doe~ per-form its most effective role. A~d. thiS w~s duly acknowledged by the parti~ipants In the 21 st Commonwealth Parhamcntary 
Conference. 

Binding together tht'~e ingredients is the English language which all Common~eahh countries have accepted as the veh~cle of expression among themselves and With the 
rest of the world. 

The Parliamentary system of Governm~nt on a multi-party basis would appear to b~ a articular feature of Commonwealt Pt' While this is by and large true, coun nes. . h' the it is not universally so. For, Wit ~n C alth there are PresidentIal sys-ommonwe , 
terns and one-party states. 

India opted for the Parliamentary systen\ on a multi-party basis because, as the Prime Minister, Mrs. Indira Gandhi, put it: "It had to be participatory democracy 00 the broadest base. We opted for this system not to emulate Britain or betaUlt the framers of the Indian Constitution were unaware of other forms of democracy, but because it was best suited to the Indian reality. It was a deliberate choice and was determined by non·violent nature of our struggle, by our preference for peace-ful and orderly change and by our convic-tion that the people must have the decid-ing voice." 

Within this broad spectrum of the Com-monwealth Association are countries and dependencies as large as India with a population of nearly 600 million and the tiny FalklaDd Islands which have a popula-tion of barely 12,000. 

The subjects that came up for discussion ranged from the world energy crisis. to challenges to Parliaments. The Indian delegate, Mr. V. B. Raju, rightly poin!e~ .out that the so called world energy CflSlS is actually a balance of paymen~s crisis. While the industriruised countnes have 
largely off-set their bala?ce ~f ~ayments deficits by raising the pnces ?f their ma~ufactured goods, the developmg countnes without their own oil resources are the 
worst sufferers. 

There were no two op~ions w~thin t~e Conference about the ra~lst reglln~ ID South Africa and RhodeSia. The~ nghtly got their due share of condemnatIon. 



An interesting subject discussed in one of 
the panels· was commodity prices and terms 
of trade. Members, particularly from the 
developing countries were quick to point 
out how international cartels and buyers' 
associations manipulate the prices of pri-
mary products and push. up the -prices of 
manufactured. goods. Mr. Barnard Soysa 
of Sri Lanka pointed out how four big 
buyers of tea kept down the prices of tea 
at the London tea auctions. This is the 
case with· other products such as cocoa. 
One'does Dot have to stretch Qne's memory 
too far back to recall how, during Dr. 
Kwame Nkrumah's days cocoa prices werQ 
deliberately brought down to levels bel.ow 
the '1933 prices. And a country like 
Ghana; wbose principal export is cocoa, 
waslbe worst sufferer. 

These are . economic aspects of the Com-
monwealth association which could use-
fully be taken up for follow-up. action 
either through the Commonwealth Secre-
tariat or on a bilateral or multilateral basis. 

One miglit be tempted to ask whether eco-
nomic iSsues cOmpletely dominated the dis-
cussions at the Commonwealth parliamen-
tary conference. Certainly not. Diego 
Garcia and the Indian Ocean as a Zone of 

452 

Peace, as also threats to Parliaments--in-
ternal and external-figured during the 
deliberations. 

The consensus in the Parliamentary 
gathering was that the greater threat to 
parliaments is internal than e>.temal. 
While it is true that a dictator might sweep 
away Or pervert parliamentary institutions, 
the greater danger is from within. 

In this context, India's Minister for Parlia-
mentary Affairs, who headed this countrfs 
delegation underscored the point that the 
responsibility for preserving and strength-
ening parliamentary institutions is not 
merely that of majority party. The 
minority also has a role to play, and this 
role cannot be and should not be a negative 
or destructive one. 

Judging from the valedictory speecbes of 
the delegates, they are going home with 
renewed faith jn this country's parliamen-
tary institutions, and well satisfied with 
traditional Indian hospitality. 

SUDHAKAR BHAT, 

(Special Correspondent, Times of IndUJ) 
All India Radio "Spot Light", 

November 4, 1975. 
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